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 The  Lol.  Sabha  met  at  Eleven  of  the
 Clock

 [Mr  Seraner  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 राज्य  व्यापार  निगम  द्वारा  बम्बई  तथा  कांडला
 में  भण्डारण-टंक  किराये  पर  लिया  जाना

 *637.  श्री  राम  सेवक  हूजारी  :  क्‍या
 वाणिज्य  तथा  नागरिक  क्ति  झोर  सह-
 कारिता  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  राज्य  व्यापार
 निगम  ने  बम्बई  तथा  काइता  में  कास्टेक्स  (एक
 सरकारी  उपक्रम)  के  भडारण-टैक  सीधे  ही
 इस  उपक्रम  से  न  लेकर  एक  प्रोइबेट  पार्टी
 के  माध्यम  से  किराये  पर  लिये  है  जिसके
 फलस्वरुप  यह  विचौलिया  पर्ष्ठोी  प्रतिवर्ष
 लाख!  रुपये  का  मुनाफा  कमा  रही  है  जो  कि
 राज्य  व्यापार  निगम  के  खाते  से  जाता  है  ,  और

 (@)  क्‍या  राज्य  व्यापार  निगम  ने
 दिल्‍ली  में  भी  इसी  प्राइवेट  पार्टी  को  वित्तीय
 सहायता  देकर  बहुत  भ्रधिक  रियायतों  तथा
 विशिष्ट  शर्ता  पर  इस  पार्टी  से  भडारण-
 टैंक  किराये  पर  लिये  हैं  जब  कि  शस्य  मामलों
 में भ्न्य  पार्टियों  ह्वारा  विशेष  अनुरोध  किये
 जाने  पर  भी  यह  किमी  को  नही  दी  गई  है  ?

 86  (&-न
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 बाजित्य  तथा  लागरिक  पूति  शोर

 सहुकारिता  मंत्रालय  में  राज्य  मंत्री  शी
 धारिफ  बेग)  :  (क)  तथा  (ख)  :  एक
 विवरण  सभा  पटल  पर  रखा  जाता  है  :
 es  ‘

 विवरण  '
 wuny  -

 (क)  3i-3-78  को  राज्य  व्यापार
 निगम  की  बम्बई  और  काडला  में  लगभग
 L0  लाख  मे०  टन  की  कुल  भण्डारण

 क्षमता  में  से  बम्बई  श्रौर  काडला  मे  कालटेक्स
 की  (जो  उस  समय  सरकारी  क्षेत्र  का  उपक्रम
 नहीं  था)  लगभग  11,200  मे०  टन  और
 19,000  मे०  टन  की  भण्डारण  क्षमता  राज्य

 व्यापार  निगम  द्वारा  जुलाई,  1975  और
 अगस्त,  976  मे  डिस्टिलर्स  ट्रेडिंग  कारपो-
 रेशन  (गैर  सरकारी  फर्म  )  से  क्राये  पर  ली
 गई  थी  और  इस  प्रकार  उस  की  कुल  टै  क-क्षमता
 30,200  मे०  टन  हां  गई  थी  av  राज्य
 व्यापार  निगम  का  इस  प्रबन्ध  मे  डिस्टिलस
 ट्रेडिग  कारपोरेशन  द्वारा  क्यि  गये  लाभ  के
 बारे  में  जानकारी  नहीं  है।  ये  टैक  सीमित
 टैडर  जारी  करके  किराये  पर  लिये  गये  थे।

 (ख)  जनवरी,  977  मे  राज्य  व्यापार
 निगम  को  लगभग  5  लाख  मे०  टन  खाद्य
 तेल  का  व्यापक  आयात  कार्यक्रम  प्रारम्भ
 करना  था  और  निगम  को  खास  तौर  से  उत्तरी
 भारत  मे,  जहा  दिसम्बर  i976  के  झन्त  मे
 केवल  5,325  मे»  टन  भण्डारण  क्षमता  थी,
 बहुत  ही  प्रत्प  सूचना  पर  भण्डारण  क्षमता  का
 प्रबन्ध  करना  पड़ा  I

 डिस्टिलर्स  ट्रेडिंग  कारपोरेशन  से  एक
 प्रस्थापना  प्राप्त  हुई  थी  जिसमें  उन्होंने  3-4
 महीनों  के  समय  के  भीतर  दिल्‍ली में  4,200
 भे०  टम  क्षमता  के  टैको  का  निर्माण  करने  की
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 पेशकश  की  थी  उनकी  प्रस्थापना  पर  विचार
 किया  गया  और  राज्य  व्यापार  निगम  के  निदेश
 मण्डल  के  अ्रतुमोदन  से  प्रश्ताधीन  टैको  के
 निर्माण  के  लिये  फरवरी,  977  में  उनको
 झाशय  पत्न  जारी  किया  गया।  फर्म  की  प्रस्था-
 पता  थी  कि  टैक  के  निर्माण  के  लिये  राज्य
 व्यापार  तिगम  पेशगी  दे  जिसका  समायोजन
 हैडलिग  प्रभारों  ्ादि  से  कर  लिया  जाये
 लेकिन  फर्म  ने  उस  पेशगी  का  लाभ  नहीं  उठाया
 है  ।  टैको  का  निर्माण  उन्होंने  अपने  पैसे  से
 किया  और  ये  टैक  राज्य  व्यापार  निगम  को
 किराये  पर  दे  दिये  गये  हैं।  जिस  समय
 अतिरिक्त  टैक  बनाने  के  सम्बन्ध  में
 मी०  डिस्टिलर्स  ट्रेडिय  कारपोरेशन  को
 प्रस्यथापपा  पर  राज्य  व्यापार  नियम
 द्वारा  विचार  किया  गया,  जो  एकमात्र
 दूसरो  प्रस्थापना  प्राप्त  हुई  थी  उसमे  पेशगी
 दे  कर  या  दोर्घावधि  आधार  पर  किराये  पर
 ले  कर  टैको  के  निर्माण  का  प्रस्ताव  किया  गया
 था।  बाद  वाला  विकल्प  स्वीकार  किया  गया  ।

 3]  मार्च  978  को  उत्तरी  भारत  में
 53,000  मे०  टन  की  कल  क्षमता  मे  से
 4  200  मे०  टन  की  क्षमता  डिस्टिलर्स  ट्रेडिंग
 कारपोरेशन  से  लो  गई  है  ।

 श्री  राम  सेवक  हजारी  :  अ्रध्यक्ष  महोदय,
 मेरा  प्रश्न  साफ  है  लेकिन  जा  सरकार  की  तरफ
 से  जवाब  शाया  है  वह  बहुत  ताड  मराद  कर
 दिया  गया  है  मैं  ने  पूछा  था  कि--

 क्या  यह  सच  है  कि  राज्य  व्यापार  निगम
 ने  बम्बई  तथा  काइला  में  काल्टेक्स  (एक
 सरकारी  उपक्रम)  के  भडारण-टैक  सीधे  ही
 इस  उपक्रम  से  न  ले  कर  एक  प्राइवेट  पार्टी
 के  माध्यम  से  किराये  पर  लिये  है  ....

 इस  का  तोड-मरोड  कर  जवाब  दिया
 गया  है  t  मैं  पूछना  चाहता  हु  कि  कालटेक्स
 को  जब  गवरनेमेट  ने  ले  लिया,  975  में  यह
 प्राशबेट  था,  976  में  सरकार  ने  भ्रधिग्रहण
 कर  लिया  तो  i976  के  बाद  सरकार  को  सीधे
 ले  लेना  चाहिए  था।  किर  बीच  मे  बिचौलिये
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 के  साथ  ऐग्रीमेट  करनें  का  क्या  कारण  था
 झौर  यह  ऐप्रीमेट  किया  गया  तो  i976  से
 झभी  तक  किसने  ऐग्रीमेट  किए  गए  भौर
 कितने-कितने  दिनों  के  लिए  किए  गए  ।

 श्री  आरिफ  बेग  :  जैसा  कि  माननीय
 सदस्थ  ने  स्पष्ट  किया  है,  मैं झापके  माध्यम
 से  उन्हे  बताना  चाहता  ह्  कि  उस  समय
 कालटेक्स  सरकारी  कब्जे  मे  नही  था  श्र  उस
 वक्‍त  उसकी  हैसियत  सरकारी  मस्‍्था  की  नहीं
 थी  जिस  समय  यह  काट्रेग्ट  किया  गया  ।
 कालटेक्स  का  जितना  भी  स्टोरेज  का  टैक
 था  वह  उस  प्राइवेट  फर्म  के पास  था  लीज़  पर  :
 झौर  उस  समय  सरकार  के  भादेश  के  मुताबिक
 एस०  टी०  सी०  को  तत्काल  यह  व्यवस्था  करनी
 थी,  बडी  मात्रा  भे  उन्हें  टैक  स्टोरेज  की  व्यबस्था
 करनी  थी  इसलिए  सीधे  जिस  फर्म  के  पास  भी
 टैंक  स्टोरेज  थी  उसमे  कार्टक्ट  किया  गया
 लेकिन  जैसे-जैसे  हमे  सुविधा  मिलती  गई  है
 हमने  इस  बात  की  कोशिश  की  है  कि  एस  ०  टी ०
 सी०  वय  अपनी  स्टोरेज  क्षमता  बना  ले।
 जैसे  ही  जनवरी,  977  में  कास्टेक्स  का
 राष्ट्रीयकरण  हुश्रा,  हमने  जितने  भी  सम्बन्ध
 किए  है,  सीधे  काल्टेक्स  से  किए  है  1  दसके
 बाद  जितना  भी  हम  काम  कर  रहें  है  उसमे
 इस  बात  की  काशिश  की  जा  रही  है  कि
 शब  किसी  भी  प्राइवेट  फर्म  से  न  ले  बत्कि  एस  ०
 टी  ०  मी०  स्वय  की  दतनी  क्षमता  बना  ले  कि
 हम  अपनी  जनता  की  आ्रावश्यकताओों  को
 पूरा  बर  सके  1

 क्री  राम  सेवक  हजारी  :  मै  मत्ती  जी
 से  जानना  चाहता  हु  कि  जब  आपने  सीधे
 काल्टेक्स  से  ले लिया  तो  फिर  इसमे  बिचौलियों
 को  लेने  का  क्या  कारण  है  ?  इसमे  77  लाख
 रूपए  प्रति  ये  का  घोटाला  होता  है  शौर
 करोड़ो  रूपया  गवर्नमेट  का  जा  रहा  है  तथा
 इसमे  बड़े  बड़े  भ्रधिकरियों  का  हाथ  है  ।  मैं
 माननीय  मंत्री  जी  से  कहना  चाहता  हूं  कि  जब
 झापने  काल्टेक्स  के  टैकरो  को  ले  लिया  तो  फिर
 अभ्रध्िग्रहण  के  बाद  इनको  क्‍यों  नहीं  लिया,
 झगर  नहीं  लिया  तो  उसका  कया  कारण  है  ?
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 इसके  भ्रलावा  मैं  जानना  चाहता  हूं  कि  इस
 बीच मे  आप  जो  हैंडलिंग  करने  जा  रहे  हैं
 उसके  लिए  क्‍या  झाप  टेंडर  करेंगे  ?

 श्री  श्ारिफ  बेग  :  जसा  कि  मैंने  स्पष्ट
 आपके  सामने  निबेदन  किया,  मैं  माननीय
 सदस्य  को  बताना  चाहता  है  कि  यह  जा
 स्टोरेज  टैक्स  हैं  काल्टेक्स  के  कब्जे  मे  उनको
 किसी  इडिवीजुभल  से  कार्टकट  करने  का  सवाल
 नहीं  है  लेकिन  जैसा  आपने  कहा  इस  सिलसिले
 मे  कुछ  गल्तिया  हुई  हैं,  झगर  भाप  स्पेसिफिक
 बतायेंगे  तो  उस  पर  हम  ऐक्शन  भी  लेंगे  ।

 शनी  एम०  राम  ग्रोपाल  देही :  प्रध्यक्ष
 महोदय,  मत्निगण  हमेशा  यह  जवाब  देते  हैं
 कि  सदस्य  स्पेसिफिक  वतायें,  मैं  पूछना  चाहता
 हू  कि  जो  कुछ  बताया  गया  है  बहू  क्या  आपके
 वास्ते  काफी  नहीं  है  ?  क्‍या  सदस्यगण  सी
 आई  डी  का  काम  करे,  जा  हम  आपको  सूचना
 देते  हैं  उसके  भराधार  पर  उसकी  तह  मे  जाकर
 आप  क्यो  नहीं  देखना  चाहते  हैं  श्राप  सदस्य
 के  उपर  भार  क्‍या  डालना  चाहते  हैं  ?

 वाणिज्य  तथा  नागरिक  पूति  झौर
 सहकारिता  मज्ी  (श्री  सोहन  धारिया)  :
 यह  जा  सवाल  झाया  है  इस  पर  हमने  विचार
 किय।  था।  में  यह  कहना  चाहता  हु  कि  एस
 दी  सी  को  तरफ  से  जिस  वक्‍त  हमने  तेल  लेने
 का  इन्तजाम  क्या  तो  हमे  जरुरत  थी  कि
 हमारे  पम  हमारे  गांडाउन्स  रहे  ।  श्राज
 हाउस  को  खुशी  हागी  कि  एस  टी  सी  के  पास
 लगभग  2  लाख  50  हजार  टन  तेलरखने
 का  इन्तजाम  हमने  किया  है  ।  जो  कालटेक्स
 कम्पनी  थी  उसने  कुछ  प्राइबेट  लोगो  के  पास
 से  लीख  पर  लिया  था  और  जो  प्राइबेट  लोगो
 के  हैं,  जिनकी  उनके  पास  लीज़  थी,  जब  तक  वे
 लोग  वहा  हैं  हम  उनको  हटा  नहीं  सकते  हैं
 फिर  भी  हमारी  कोशिश  है  कि  हम  डायरेक्ट
 @  ।  हमने  एडवर्टीअमेन्ट  किया  था  भौर
 हमने  बराबर  खयाल  रखा  है,  हैंडलिंग  चार्जज
 मिलाकर  25  रुपए  प्रति  टन  प्रति  माह  से
 ज्यादा  कही  भी  किराया  नहीं  दिया  जाता  है।
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 ara  अम्बई  के  जायेंगे  तो  40-50  रुपए
 से  भी  ज्यादा  किराया  गया  है  लेकिन  हमने
 इसका  खयाल  रखा  है  ।  पोर्ट  ट्रस्ट  एथारिटी
 की  तरफ  से  मद्रास,  काण्डला  भर  विशाला-
 पत्तनम  में  हमे  जगह  मिली  है  75  हजार
 टन  तेल  के  स्टॉरेज  के  लिए  टेंक  बनाने  का  काम
 एस०  टी०  सी  करना  चाहती  हैं  7  हम  किसी
 पर  निर्भर  नहीं  रहना  चाहते  है,  हम  भात्म-
 निर्भर  होने  चाहते  हैं,  लेकिन  इस  बीच
 में  तो  तेल  कही-न-कही  स्टोर  करना  पढ़ेगा,
 इस  लिये  ऐसी  व्यवस्था  की  है,  इस  मे  कोई
 गडबड  की  बात  नहीं  है  ।

 Air  Flight  from,  Chandigarh  to
 Bhuntu  (Kulu)

 #638,  SHRI  DURGA  CHAND  Will
 the  Munster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Air
 India  fight  was  used  to  operate  during
 the  summer  from  Chandigarh  to
 Bhuntu  (Kulu),

 (b)  the  year  of  starting  and  stop-
 ping  this  flight,  and

 (c)  when  this  flight  75  hkely  to  be
 resumed  in  view  of  the  pressing  de-
 mand  of  the  people  concerned?

 पर्यटन  झर  नागर  विमानन  संत्री  (भी
 युरुषोसस  कौशिक)  :  (क)  976  के  मान-

 सून  शुरू  होने  से  पहले  तक  गभियों  के  दौरान
 चण्डीगड  से  कुल्लू  तब  एयर  इडिया  नही  बल्कि
 इंडियन  एयरलाइन्स  अपनी  उड़ान  परिचा-
 लित  करती  रही  t

 (ख)  यह  सेचा  967  से  976  मे

 मानसून  शुरू  होने  से  पहले  तक  परिचालित
 की  जाती  रही  ।

 (ग)  इंडियन  एयरलाइन्स  की  कुल्लू
 के  लिये  विमान  सेचा  फिर  से  शुरू  करने  की
 फिलहाल  कोई  योजना  नहीं  है  t



 9  Oral  Answers

 SHRI  DURGA  CHAND:  I  was
 very  shocked  to  hear  the  flat  reply  of
 the  Mnunister.  Indian  Airlines  had
 provided  air  service  between  Delhi
 and  Kulu  via  Chandigarh  since  1966-
 67.  These  Sights  were  twice  a  week
 and  undertaken  from  l0th  May  to  5th
 July  and  then  from  i5th  September
 to  5th  November  This  flights  was
 suspended  in  976  after  ten  years
 Operation  Sir.  everybody  knows  the
 importance  of  Kulu  and  Manali.  So,
 Sir,  I  would  like  to  know  the  reasons
 for  suspending  these  flights  and  when
 they  are  going  to  be  resumed  again

 at  पुरुषोत्तम  कोशिक  :  यह  सही  है
 है  कि  i967  से  976  तक  यह  सेवा
 परिचालित  की  जाती  रही  है।  इस  सरकार
 के  आने  के  पहले  हो  इस  सेवा  का  परिचालन
 बन्द  कर  दिया  गया  था।  जब  यह  सरकार  यहा
 आई  तो  मैंने  फर  से  इस  मामले  की  जाच  कराई  |

 मुझे  बताया  गया  कि  जो  वर्तमान  हावई-पट्टी
 है,  घह  3700  फिट  लम्बी  है,  जिस  में  से  केवल
 2770फिट  को  लम्बाई  उपयोग  की  जा  सकती

 है  ।  ऐसो  स्वन  मे  हमारे  पास  जो  वर्तमान
 जहाज  है,  उन  का  उस  पर  उतारा  नहीं  जा
 सकता  है,  इस  a  लप्र  इस  पर  फिर  से  परिचालन
 करना  सम्भव  नहीं  है  t

 SHRI  DURGA  CHAND:  Sir,  special
 repair  of  the  aerodrome  was  done  in
 August-September,  976  and  Rs  2.88
 lakhs  were  spent  on  these  repairs
 Recently,  the  Home  Minister  went  to
 Kulu  and  the  firght  was  operated  and
 a  big  aeroplane  was  taken  there.  So.
 Sir,  when  the  aerodrome  78  quite  fit
 for  the  operation  of  the  flight  then  I
 would  like  to  know  why  Government
 is  so  negligent  in  not  operating  the
 flights.

 at  पुदबोसम  कोशिक:  जब  पहले  इस
 को  पारिचालित  किया  जाता  था,  उस  समय
 इस  की  ट्रैफिक  श्रौमत  7  से  20  यात्रो  होती
 थी।  आज  भी  जो  पट्टी  है.  .. .  .
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 भरी  दुर्गा  -:  गृह  मंत्री  जी  का  प्लेन
 कैसे  उतर  गया  .  .  (ब्यबधान)  ee eee

 sit  पुरथोसम  कौशिक  :  इस  में  मननीय
 सदस्यों  को  उत्तेजित  होने  की  प्रावश्यकता
 नही  है  हमारी  तरफ  से  पूरी  कोशिश  हो  रही
 है  ।  लेकिन,  अ्रध्यक्ष  महोदय,  जब  तक  उस  में

 सुधार  नही  किया  जायेगा,  यह  हो  नहीं
 सकेगा  डी०  जी०  सी०  एग  के  प्रनुसार  शौर
 इण्डिन  एभर  लाइन्ज  के  अनुसार  उस  मे  लोड-
 फैक्टर-पैनेन्ल्टी  श्रधिक  है,  हम  50  प्रतिशत
 से  अधिक  ट्रैफिक  उस  मे  नही  ले  जा  सकते  है  t
 जो  टब.-प्राप  है,  उस  का  ब्रेक  ईवन  भी  96
 परसेन्ट  होता  है  1  ड्स  लिये  यदि  हम  50
 प्रतिशत  मवारिया  ले  जायगे,  तो  निश्चित
 रूप  से  बहुत  अधिक  घाटा  होगा।  धर्तमान  में

 जितनी  लम्बी  पट्टी  है,  यदि  उसका  उपयोग  किया
 जायेगा,  तो  लोड-फैक्टर  पैनेल्टी  भ्रधिक  हागी  t
 इस  लिये  जब  तक  उस  का  सुधार  नहीं  होगा
 तब  तक  यह  सम्भव  नही  है  |

 दूसरी  दिककत  यह  है  कि  माननीय  सदस्य
 जानते  है  होगे  कि  हवाई  पट्टी  के  एक  तरफ
 व्यास  नदी  है  जिस  का  कटाव  पट्टी  क ेनजदीक
 तक  श्  गया  है  दौर  दूसरी  तरफ  नदी  का  पुल
 भी  है।  इसलिए  उस  का  विस्तार  बहुत  भ्रधिक
 नही  हो  सकता  है  1  टर्वो-प्रोप  को  झगर  वह
 पर  उतारना  चाहते  है  ढो  उस  के  लिए  कम  से
 कम  5000  फीट  से  श्रधिक  की  लम्बाई  की

 पट्टी  चाहिए  ।  जब  तक  छोटा  जहाज  न  हो
 चह  उतर  नहीं  सकता  ।

 श्री  दुर्गा  कन्ब:  छोटा  जहाज  हो।

 भी  पुरवोसम  कौशिक  :  ऐ  पी  स्थति  में
 लीड  फैक्टर  को  देखते  हुए  भौर  दूसरी  चीजों
 को  देखते  हुए  वहां  पर  जहाज  मुनाफे  पर  चलाना
 सम्भव  नही  होगा  जैसा  कि  मैंने  कई  बार  कहा
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 है कि  सरकार  इस  बात  का  प्रयास  कर  रही  है
 कि  हमे  छोटे  जहाज  प्रचातित  करे  1  जब  यह
 योजना  पूरी  हो  जाएगी,  तभ  हम  निश्चित  प
 से  इसे  करेगे  ।

 थ्नो  हुकम  ह... क  कछदावः  माननीय  मन्नो
 जी  ने  प्रयने  उत्तर  मे  दो  मुख्य  बात  बताई  है।
 एक  ता  यह  है  कि  हवाई  पढ्ढटी  छोटी  है  भौर
 ननदों  के  कटाव  के  कारण  वह  पट्टी  बढाई  नहीं
 जा  सकती  ।  दूसरा  यह  कि  घाटे  में  हम  इसे
 चला  नहीं  सकते  क्योंकि  यात्री  बहुन  षम
 मिलते  हैं।  भभी  हाल  मे  श्राप  ने  काफी  पैसा
 खर्च  के  कर  हवाई  पट्टी  को  बढाया  उस  को
 ठीक  क्या  है।  दूसरी  बात  मुझे  यह  कहमी
 है  कि  ह्म  मे  घाटा  होगा  इस  लिए  इस  को
 आप  नहीं  चलना  चाहते  है।  दूसरी  जगह
 पर  भी  धोटे  मे  चल  रही  है  और  पोस्ट  आफि-
 सेज  घाटे  मे  चल  रहे  है।  इस  तरह  से  घाटे
 की  बात  देख  कर  झाप  चलगे  तो  बड़ा
 मुश्कित  होगा  ।  यात्रियों  को  कितनी  सहूलि-
 ्य्तें  श्राप  दे  सकते  हैं  4ह  देखना  होगा  ।  इसलिए
 माननीय  सदस्य  का  उरेजित  होना  स्थाभाषिक
 है  जब  10 साल  से  यह  सेवा  चल  रहो थी
 धौर  इमजॉस्सी  की  अड़  ले  कर  सास
 को  बन्द  किया  गया  है,  तो  क्‍या  मत्री  जी  इस
 सर्विस  के  महत्व  को  देखते  हुए,  इस  को  शीघ्र
 आलू  करगे  ।

 ्य  पुरवोलम  कौशिक  :  जिस  तरह  का
 टूरिस्ट  ट्रैफिक  बहा  पर  है  भौर  विदेशी  पर्यटक
 बहा  पर  भ्राते  हैं  भौर उन  के  लिए  वह  भ्राकर्षण

 का  केन्द्र है,  उस  को  देखते  हुए  चाही  का  सवाल

 न्हीं  है,  लेकिन  वहाँ  १९  अहाज  की  सुरक्षा का
 संभाल  है।  जब  तक  जहाजों  को  सुरक्षित रूप
 से  उतारने  की  बहा  पर  प्वकस्था  गहीं  कर  लेते,
 1... अ  तक  वहां इसे  अहामों  को  उनारभा  सम्भव
 दी  होगा  t  ce  tie का  भतलब  'फिलंहाज'
 है।  हमारा  कहता  वह  है  कि  जितनी  जल्दी  ही
 सकेगा,  मिश्चितं रूप  से  हम  इस  को  करेंगे

 CHAITRA  wy,  1900  (SAKA)  दया,  Answere  Ie

 झौरश  माननीय  सदस्म  को  हवाई  सेवा  हम  प्रदान
 करेगे  ।

 SHRI  K  GOPAL  The  hon  Minister
 in  his  reply  made  a  very  amusing
 revelation  that  because  of  the  loss
 incurred,  because  he  is  not  getting
 Much  passenger  traffic  he  has  dis-
 continued

 MR  SPEAKER  The  landmg  ground
 and  other  things

 SHRI  K  GOPAL  That  was  one  of
 the  reasons  given  by  him—not  enough
 passengers  I  should  like  to  ask  him
 whether  the  break-even  factor  for
 Avro  or  Fokker  Friendship,  for  Avro
 I  am  told  78  720  per  cent  occupancy
 and  for  Fokker  Friendship  :t  was  about
 90  per  cent  Unterruptions)  I  am
 subject  to  correction  When  such  1s
 the  case  when  26.7५  supporting
 Avros  and  Fokker  Friendships  in
 other  routeg  by  subsidising  them  he
 is  making  profits  only  on  jet  flights,  I
 hope  he  will  agree  with  that  will  the
 hon  Mhnister  consider  introducing  the
 service  even  at  the  cost  of  subsidis-
 ing  it  from  other  flights?

 SHRI  PURUSHOTTAM  KAUSHIK
 I  have  already  answered  that,  profit-
 ability  is  not  the  only  consideration
 before  the  Government  §  so  far  as
 operating  the  service  to  Kulu  is  con-
 cerned,  it  has  got  tourist  attraction
 also  But  definitely  from  the  aur
 safety  point  of  view  and  the  minimum
 length  of  runway  required  =  for
 operating  the  service,  it  ig  not  advis-
 able

 aft  गंगा  सिंह  :  माननीय मली  जी  ने
 कहा  है  कि  ...$  हवाई  षढढी  2700  फीट  है
 झौर  उस  3700  फीट  मे  से  2700  फीट  पट्टी
 बिल्कुल  ठीक  है,  केबल  i000  फीट  पदुढी
 ऐसी हैं  ीकि  ापरिट  करने  के  काबिल  1...
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 है।  माननीय  मंत्री  जी  ने  यह  भी  बताया  हैं
 कि  उन्होंने  i2  लाख  रुपया  उस  हवाई  पट्टी
 के  ऊपर  खर्च  किया  है  लेकिन  वे  वहां  एघ्र
 सर्विस  आपरेट  नहीं  करने  जा  रहे  हैं,  तब  तो

 उस  i2  लाख  रुपए  का  उन्होंने  दुरुपयोग
 किया  है,  यदि  एयर  सर्विस  न  अलायें  ।  मैं

 यह  जानना  चाहूंगा  कि  i000  फीट  जो  पट्टी

 है,  उस  को  भ्रापरेशन  के  काबिल  बनाने  के  लिए
 कितना  रुपया  खर्च  आएगा  शौर  उस  रुपए  को

 क्यों  नही  खर्च  करते  है  1

 शो  पुरुषोतम  कोशिक  :  हम  पूरी  तरह  से
 कोशिश  करेंगे  कि  उस  पर  हवाई  सेवा  शुरु
 ही।  जहां  तक  हवाई  पट्टी  बनाने  का  सवाल

 है,  इसके  लिए  छठी  पंच-वर्षीय  योजना  में  2

 लाख  रुपए  का  प्रावधान  किया  गया  है  झौर

 निश्चित  तौर  पर  हमारी  कोशिश  होगी  कि

 हम  इस  काम  को  शरु  करें।

 'कोफपोसा'  के  पअस्तर्गत  जारी  किये  गये

 गिरफ्तारी  बारन्ट

 #640.  श्री  हकम  ग्चन्द  कछवाव

 क्या  वत  मंत्री  निम्नलिखित  जानकारी

 देने  वाला  एक  विवरण  सभा  पटल  पर  रखते

 की  कृपा  करेंगे  कि  :

 (क)  ह. ल  तक  प्रत्वेक  राज्य  सरकार
 भी

 केन्द्रीय  सरकार  द्वारा  'कोफेपोसा'  के
 अन्तर्ग

 कितने  गिरफ्तारी  वांरट  जारी  किए  गए  ;
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 (ख)  उनमें  से  कितने  पहली  सरकार
 द्वारा  जारी  किए  गए  थे  शौर  कितने  वर्तमान
 सरकार  द्वारा  जारी  किए  गए  थे  ;

 (ग)  इन  वांरटो  के  भ्राधार  पर  कितने
 लोग  पकड़े  गए  है;  शर

 (घ)  शेष  को  पकडने  के  लिए  क्‍या  कार्य-
 बाही  की  जा  रही  है  ?

 जिस  संजालय  में  राज्य  मंत्री  श्री  सतोश
 अग्रवाल)  :  (क)  से  (ग).  श्रापात
 स्थिति  हटने  से  पहले  (19-12-1974  से
 (20-3-1977  तक)  विदेशी  मुद्रा  सरक्षण
 और  तस्करी  क्रियाकलाप  निवारण  झधिनियम
 974  के  उपबंधों  के  भ्रधीन,  केन्द्रीय  सरकार
 शर  विभिन्न  राज्य  सरकारों  द्वारा,  जारी
 किए  गा  नजरबंदी  आझ्रादेशी।  की  सख्या  का  और
 उनमे  से  25  मार्च,  978  तक  नजरबद
 रखे  गए  व्यक्तियों  का  विवरण-पत्र  सदन  पटल
 पर  रखा  गया  है।  (विवरण-पत्  'क')  झपात-
 स्थिति  हटने  के  बाद  श्लौर  25  मार्च,978
 तक  (2i-3-977  से  (25-3-1978  तक)
 केन्द्रीय  सरकार  और  विभिन्न  राज्य  सरकारों
 द्वारा  उक्त,  भ्रधिनियम  के  उपबंधो  के  अधीन,
 जारी  किए  नजरबंदी  के  प्रादेशो  की  संख्या  का
 झौर  उनमे  से  25  मार्च,  978  तक  नजरबंद
 रखे  गा  व्यक्तियों  का  एक  भ्रन्य  विरण-पत्र
 भी  सदन  पटल  पर  रखा  गया  है  (विवरण-पत्र
 ्)  t

 (घ)  253-i978  की  स्थिति  के
 अनुसार  उक्त  भ्रश्विनियम  के  उपबंधो  के  प्रस्तर्गत
 जिन  व्यक्तियों  को  नजरबंद  रखने  के  भादेश
 दिए  गए  थे  उनमें  से  i809  व्यक्ति  फसर  थे
 झलना  नजरबंद  नहीं  किए  जा  सके;  थे  ;
 ऐसे  व्यक्तियों  क ेखिलाफ  अम्प्रत्तियों  की  कुर्की
 की  कार्मबाही,  दण्ड  प्रक्रिया  संहिता,  973,

 की  आरा 82  से  85  के  साथ  पढित  हमता  पधि-
 नियम  की  क्वाशा  77  के  झम्तर्गत की की  गई  हि।
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 जिवरण  क'

 झापात  स्थिति  हटने  से  ह.  (अर्थात्‌  i9-:2-974  से  20-3-77  के  दौरान),
 विदेशी  मुद्रा  सरक्षण  जौर  तस्करी  क्रियाकलाप  निवारण  भ्रधिनियम,  974  के  अनधीन  जारी
 किए  गए  झादेशो  की  संख्या  और  उनमे  से  (25-3-1978  तक  नजरबन्द  रखे  गए  व्यक्तियों
 की  सख्या

 क्रम  नजरबन्द  रखने  वाला  प्राधिकरण  झ्रापात  स्थिति  कालम  (3)  में

 सख्या  हटने  से  पूर्व  दिखाये  गए  नजर-
 (अर्थात  i9-.2-  att  के  झादेशों
 19748  20-3-  मेंसे  25-3-1978
 r977  के  दौरान  तक  नजरबद  रखे
 जारी  किए  गए  गए  व्यक्तियों  की
 नजरबन्दी  के  संख्या
 @  देशो  की  सख्या

 ]  2  3  4

 L  केन्द्रीय  सरकार  322  278
 2  द्ा्न्घ्र  प्रदेश  48  42
 3  श्रसम  वि  78  78
 4  बिहार  280  6
 5  चण्डीगढ  2  |
 6  दादर  जौर  नगर  हवेली  2  2
 7  दिल्ली  है  58  53
 &  गाओा,  दमन  शरीर  दिव  70  67

 9  गुजरात  494  470
 l0  हरियाणा  है  5  5

 L)  0  जम्मू  भौर  कश्मीर  नि  4  4

 2  करनाटक  नि  li9  ॥7

 3°  केरल  हे  न  है  है।  110
 4  मध्य  प्रदेश  कि  नि  ड  96  26

 5  महाराष्ट्र  *  726  648
 i6  मणिपुर  7  नि  2व  8
 7.  मेभालय  ‘  6  6

 i8  नागाल॑ण्ड  .  वि  व

 8  oe 9  उंडीसा  3
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 ]  2  3  4

 20  पाण्डिचेरी  .  .  4  4
 2.  पंजाब  .  46  42
 22  राजस्थान  .  .  14  l4
 23  तमिलनाडु  न  329  38
 24  लिंपुरा  न  54  46
 25  उत्तर  प्रदेश  ,  80  53

 26  पश्चिम  बंगाल  ,  .  :  235  9

 कुल  ;  3348  2918"

 इसमें  से,  39  व्यक्ति  झापात  स्थिति  हटने  के  बाद  नजरबन्द  रखे  गए  मैं।

 विवरण  द (द

 आपात  स्थिति  हटने  के  बाद  25  मार्च,  i978  तक,  विदेशों  मुद्रा  संरक्षण  झौर  तस्करी
 क्रियाकलाप  निवारण  अधिनियम,  i974  के  अधीन  जारी  किए  गए  आदेशों  की  संख्या  श्र  उन
 में  से  25  माचें,  978  तक  नजरबन्द

 ~
 रख  गए  व्यक्तियों  की  संख्या  t

 क्रम  नजरबन्द  रखने  वाला  प्राधिकरण  झापात  स्थिति  कालम  (3)  में
 संख्या  हटने  के  बाद  दिखाए  गए  नजर-

 जारी  किए  गए  बन्दी  के  आदेशों
 नजरबन्दी  के  में  से  25-3-
 झादेशों  की  संध्या  978  तक

 नजरबन्द  रखे  गए
 व्यक्तियों  की
 संख्या

 इ  2  3  4

 l  केन्द्रीय  सरकार  :  7  6
 2  दिल्‍ली  :  वि  .  oT
 3  गोझा,  दमन  और  दिये  .  वि

 4  गुजरात  .  वि  है  34  33
 5  करनाटक  :  वि  i9  9
 6  महाराष्ट्र  नि  56  8
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 t  2  3  4

 7  मणिपुर  3  1

 8  पजाबव  3  4

 9  तमिलनाडु  3  हे

 0  उत्तर  प्रदेश  20

 li  पश्चिम  बगाल  8  9

 जोड़  86  60

 शी  हुकम  कन  कछबाय  झापातकालीन  एब्सकाण्डर्स  की  सख्या  257  थी।  उन
 स्थिति  की  घोषणा  के  बाद  कोफेपोसा  के  भ्रन्तर्गत
 काफी  लोगो  को  बन्द  किया  गया  शौर  काफी
 लोग  फरार  रहे  ।  क्‍या  यह  बात  सही  है  कि
 फरार  लोगो  को  ह... थ  तक  गिरफ्तार  नहीं  किया
 जा  सका  है?  क्‍या  यह  बात  भी  सही  है  कि  जो
 लोग  फरार  हैं  वे  मीसा  के  कारण  फरार
 रहे  या  बदले  की  भावना  से  भी  फरार  रहे  ?

 कया  यह  भी  बात  सही  है  कि  इस  से
 बदला

 लेने
 की  भावना  से  इन  पर  आरोप  लगाये  गए
 थे?  क्या  सरकार  यह  भाश्वासन  देगी
 जो  लोग  अभी  तक  पकड़े  नही  गए  है  उनके
 खिलाफ  कानूनी  कार्यवाही  की  जाएगी  ?

 क्या  सरकार  इस  प्रकार  का  कोई  विचार  रखतो
 2  ?

 थी  सतीश  क्रा  :  प्रध्यक्ष  महोदय,
 18-12-74  से  20-3-77  तक  जिस  लोगों

 के  खिलाफ  डिटेंशन  भाईस  जारी  किए  गए
 थे  उनको  जच्या  3348  थी।  उनमें  से  2879
 व्यक्तियों  को  विरफ्तार  क्या  गया  '  ये
 एमजेंसी  तक  गिरफ्तार  किए  गए  थे  ।  बाकी
 व्यक्ति  फरार  रहे  जो  कि  नही  पकड़े  जा  सके  ।
 जो  फरार  व्यक्ति  थे  उनकी  क्या  469 थी  t
 काफी  व्यक्ति  एमरजैंसी  'रिवोक  होने  के  बाद

 छोड़  दिए  गए  एमजेंसी  के  रिवोक  होने  के  बाद

 257  व्यक्तियों  के  केसिज  रिव्यू  किए  गए
 और  रिव्यू  किए  जाने  के  बाद  54  व्यक्तियों
 के  खिलाफ  झांसे  रिवोक  किए  गए  झौर  39
 व्यक्तिय।  को  गिरफ्तार  कर  लिया  गया।
 जिन  ज्यक्तियों  क ेखिलाफ  एमजेंसी  के  दौरान
 डिटेंशन  भाईसे  जारी  किए  गए  थे  उनमे  से
 केवल  64  अ्यक्षित  ऐसे  है  जो  प्रभी  तक  फरार
 हैं  गिरफ्तार  नही  किए  जा  सके  हैं।  भारत
 सरकार  ने  फ्रेत  गाइडलाइस  3  सितम्बर,
 977  को  जारी  कि  हैं  Z  उनके  झनुसार

 इन  सारे  केसिज  का  समय  समय  पर
 किया  जाता  है।  मेरिट  के  अ्रनुसार  जिनके
 डिटेशन  झार  'रिबोक  करना  जरूरी  समझा
 जाता  है  ,  उनके  डिटेंशन  झाडेसे  रिबोक  कर
 विए  जाते  हैं  ।

 की  gem  चम्द  कछवाय  :  मैंने  पूछा  था
 कि  जो  लोग  पकडे  नहीं  गए  है,  क्या  उनके
 बारे  मे  सरकार  न्यायाज़य  मे  जाने  को  तैयार
 है  ?

 MR  SPEAKER  He  has  sad  that
 they  are  being  considered  on  merits

 जी  |... अ  -  wears  :  मेरे  प्रकत  का
 जबाब  देंगे  तभी मैं  दूसरा  पूरक  प्रश्त  करूंगा  t
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 पहले  मंत्री  जो  इसका  खुलासा  कर  दें  कि  क्या
 दे  न्यायालय  मे  जाने  की  स्थिति  मे  है  या  नही  ?

 श्री  सतीश  प्नप्रवाल  :  प्रध्यक्ष  महो-
 द्य,  जो  केसिज  न्यायालय  मे  जा  सकते  है
 उनके  बारे  में  हम  न्यायालय  में  जा  रहे  है।
 साधारणत  ता  नीति  यही  है  कि  लागा  को
 कोर्ट  में  प्रासीक्‍्यूट  क्या  जाए।  लेविन
 माननीय  सदस्य  समझत  है  कि  बहुत  सारे
 फाइनेशियल  श्रारगेनाइजेशस  हे  जिनके  खिलाफ

 सम्सेसफुल्ली  प्रासीक्यशन  नहीं  हा  सकता
 है  थे  इन  एक्टीविटोज  म  दुबारा  हन्वाल्व  ने
 हो  उनके  खिलाफ  ये  ऑरार्डस  हे  श्रौर  उनका
 रिवोक  करने  के  बारे  म  मेरिट  पर  कार्यवाही
 की  जाती  है  ।

 को  हुकम  ्यन्द  कछवाय  :  क्‍या  सरकार
 का  ध्यात  मद्रास  हाई  कार्ट  और  कलकत्ता
 हाई  कोर्ट  के  उस  निर्णय  की  भोर  गया  है  जिस  में
 पिछली  सरकार  ने  कार्फपोसा  जो  लगाया  था
 उसके  खिलाफ  इन  न्यायालयो  ने  अपने  निर्णय
 दिए  हैं  ?  सरकार  का  उनके  बारे  में  क्‍या
 मत  है  ।

 श्रो  सतीश  अश्रग्रवाल  मद्रास  हाई  काट
 ने  जो  फैसला  दिया  है  उसमे  उन्होने  यह  होल्ड
 किया  है  कि  धारा  t20  के  तहत  एमरजेंसोी
 के  दौरान  जा  डिक्लेरेशन  दिए  गए  थे  यानी
 ह 1...  फरनिश  नहीं  किए  जाए  यह  झावश्यक
 नहीं  है  उसके  आधार  पर  मद्रास  हाई  कार्ट
 ने  कहा  है  कि  ऐसे  डिटेशन  आर्डर  के  आधार
 पर  उस  व्यक्ति  का  छाड  दिया  जाए  उसके  विरुद्ध
 भारत  सरकार  ने  स्पैशल  लोव  पैंटीशन  सुप्रीम

 कार्ट  में  को  हुई  है।  गुजरात  हाई  कोर्ट  और  दिल्ली
 हाई  कोर्ट  ने  जो  एमरजेसी  के  दौरान  धारा
 12ए  के  डिक्लेरेशन  थे  उन  झा््ज  का

 अपहोल्ड  किया  है  हालाकि  बहू  चीज  वहा
 चैलेंज  नही  की  गई  हे  ।

 SHRI  HITENDRA  DESAI:  Sur,
 with  regard  to  the  detentions  under
 COFEPOSA,  is  the  policy  of  the  pre-
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 sent  Government  the  same  as  was
 adopted  during  the  emergency,  or
 is  there  any  change  due  to  the  change
 of  heart?

 SHRI  SATISH  AGRAWAL  The
 policy  of  the  present  Government  aS
 not  the  same  as  during  the  Emer-
 gency  Durng  the  Emergency  per-
 sons  were  indiscriminately  and  artnt-
 rarily  arrested  while  now  people  are
 being  arrested  on  a  selective  basis  on
 the  evidence  available  before  the  Gov-
 ernment

 श्री  ब्रज  भूषण  लिवारी  ऐसे  तस्करा  का
 जिन  का  इटरपोल  पुलिस  ने  भारत  सरकार  का
 हस्तातरित  किया  था  उन  में  से  कितने  जेल  में
 है  और  कितने  इस  समय  बाहर  है  ?

 श्री  सतोश  झप्रबाल  मे  निवेदन  किया

 है  कि  कूल  डेंटेल्यूजकी  ey)  458  ।  सेंट्रल
 गवर्नमेट  डटेल्य  6  है  शौर  स्टेट  गवनमेटस
 डेटेन्यूज़  i39%)  इटरपाल  द्वारा  हैड  झोवर
 किए  गये  लोगों  की  इन  में  सख्या  क्या  है  इसकी
 जानकारी  इस  वक्‍त  मेरे  पास  नहीं  है  और
 अगर  माननोय  सदस्य  चाहेंगे  ता  मैं  द॑  दृगा  t

 मोतो  डूगरो  महुल  को  तलाशो  सें  बरामद
 कस्तुएं

 *eai  श्री  रामनरेश  कुशवाहा  :
 क्या  विस  मब्री  निम्नलिखित  जानकारी
 देने  बाला  एक  विवरण  सभा  पठन  पर  रखने
 की  कृपा  करेगे  कि

 (क)  मोती  डूगरी  महल  की  तलाशी
 में  बरामद  वस्तुओं  का  ब्योरा  क्‍या  है  भोर
 वे  कितनी  मात्रा  में  बरामद  हुई;

 (ख)  इन  वस्तुओं  को  किसने  जमा
 किया  था  तथा  कहा  पर,  भौर

 (ग)  उनका  कुल  मूल्य  कितना  है  ?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH)  (a)  to
 (९)  Inceme  Tax  authorities  authori-
 sed  under  section  32  of  the  Income
 Tax  Act,  96l  made  setzures  of  the
 following  articles  from  the  Mot:
 Doongn  Palace,  Jaipur

 Date  of  Seszure  Ttems  of  Serzed
 5-6-1975,  य  articles  of  jewellery

 valued  at  Rs  295°30  lakhs
 0-6-1975,  770  items  of  jewellery  and

 other  valuables  valued  at
 Rs  gi  45  lakh.

 The  articles  seized  on  8-6-1975.  were
 deposited  m  a  bank  locker  in  the  State
 Bank  of  India  and  were  later  shift
 ed  to  the  Reserve  Bank  of  India  The
 articles  seized  on  10-6-1975,  were
 deposited  in  the  strong  room  of  the
 Goveinment  of  Rajasthan  Treasury  at
 Jaipur

 Gold  Control  authorities  made
 seizure  of  gold  coins,  sovereigns,  pri-
 mary  gold  articles  and  ornaments
 totally  weighing  873  4  kgs  and  valued
 at  Rs  40028  lakhs  from  the  Mot
 Doongri  Palace  Jaipur  under  the
 provisions  of  the  Gold  (Control)  Act
 Besides  ilver  coins  (found  along  with
 gold  coins)  weighing  988  Kg.  valued
 at  Rs  ‘19,878/-  were  also  seized  from
 that  palace

 All  the  above  seized  gold  and  silver
 items  were  deposited  for  safe  custody
 in  the  strong  rooms  of  Bank  of  Baroda
 and  United  Commercial  Bank  both
 situated  at  Johari  Bazar,  Jaipur.

 oft  राम  गरेज्ञ  कुशबाह
 '

 प्रश्न  संज्या
 3292 जो  कि  9  दिसम्बर,  1977 को को  मैंने

 पूछा था  उस  मैं  मैंने  यह  पूछा  था

 “Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  reasons  why  the  treasure
 recovered  in  Jaipur  from  Jaigarh
 amd  Moti  Doongari  etc.  was  not
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 deposited  or  was  deposited  in  short
 quantity,
 (b)  the  places,  where  the  remain-

 that  today’s  answer  is  absolutely  cor-
 rect

 (c)  the  person  responsible  there-
 for,  and

 (d)  the  action  taken  by  Govern-
 ment  in  the  matter”

 इस  का  उत्तर  मत्री  महोदय  हारा  यह
 दिय।  गया  था  कि  मोती  डगरी  में  कछ  भी
 नहीं  मिला।  मैंने  दोनो  के  बारे  म ेमोती  डगरी

 ओर  जयगढ़  के  बारे  मैं  पूछा  था  ।  में यह  जानना
 चाहता  ह  कि  दोनो  में  स ेकौन  सा  जबाब  सही
 है  9

 में  भ्रा  रहा  हु  उस  पर  1
 मे  वित्त  मत्नी  जी  से  जानना  चाहता  हू

 कि  उन  का  पहला  जवाब  सही  है  या  झाज  का
 सही  है  ?  अगर  दानों  ही  सही  है
 तो  मैं  जानना  चाहता  हु  कि  यह  खजाने  मे
 ध्राज  जमा  हुआ  है  ?  उस  समय  नहीं  जमा
 हुभा  था  ?  ता  श्रब  तक  यह  धन  कहा  था  ?

 शी  जुल्फिकार  उल्लाह  :  मैने  जबाब  मे
 साफ  कह  दिया  है  कि  किन  बिन  तारीखो
 को  यह  तमाम  चीजें  जमा  हुई  है  ?  दौर  5
 जून  को  शौर  0  जून  को  जमा  हो  चुकी  हैं  ।
 कहा  कहा  जमा  हुई  है  वह  भी  बता  दिया  है  ?

 कुछ  को  इनकम  टैक्स  के  झाफिससस  ने  जमा
 किया  है  जो  इनकम  टैक्स  के  सिलसिले  मैं
 पकडी  गई  थी,  बाकी  चीजों  को  गोल्ड  कट्रोल
 एक्ट  में  पकड़ा  गया  था  शौर  उन  को  गोल्ड
 कंट्रोल  भरथारिटीज  ने  जमा  किया  है।  सब
 की  सब  उन  तारीखो  में  जमा  हो  चुकी  हैं  ।

 थो  राम  ब्रेल  छुशचाहा  :  झष्यक्ष  जी,
 मेरे  प्रश्न  का  उत्तर  नही  भिला  |  दोनो सही  हैं  ?

 तो  से  वह  जातना  आहता हू  कि  पहला  जअबाज
 जो  बाका  था  कह  सि  क््ही  है  भचर  क्ग्ही
 तारीखों से से  मा  हुआ  है  ?  बा  सो  ew  सही
 है  या  यह  सही  है।  दोतों  बसे  कौग  सासही  है?
 और  भणगर  पहला  सही  है  तो  भाज  तक  भ्रपनी
 कस्टडी  में  रखने  का  जिम्मेदार  कौन  है  ?



 723  Oral  Answers

 मी  हमारे  पहले  सबाल  का  जबाब  ही
 नहीं  साफ  हुआ  है  ।

 थो  हुकून  अन्द  womT  :  यह  गलत
 उत्तर  दे  रहे  हैं।  .

 (व्यवधान  )

 शौ  जुल्रिकार  उल्लाहू  :  इस  सचाल  में
 दूसरे  पेलेसेज  का  जिक्र  नहीं  किथा  गया,
 कोई  पूछा  नहीं  गया  है।  इस  सवाल  में

 -भोती  डूगरी  पैलेस  का  ही  पूछा  गया  है  दौर
 उसी  का  जवाब  दिया  गया  है।  इसलिए  यह
 जो  ब  म।तनीय  सदस्य  पृछ  रहे  हैं  यह  सही

 न्‍नहों  है  ।

 शी  राम  नरेश  कुशवाहा  :  श्रध्यक्ष  जी,
 मेरे  सवाल  का  जवाब  नहीं  भाया  |

 MR.  SPEAKER:  He  says  there  is  a
 -contradi:tion.  He  says  that  earlier,
 you  have  given  a  different  answer.

 THE  MINISTER  OF  FINANCE
 (SHRI.  M.  PATEL):  There  is  no
 contradiction.  What  he  has  said  to-

 :day  is  a  correct  answer.  For  the  ques-
 tion  that  is  put  o-day,  he  answer  is

 _given.  And  he  answer  given  o-day
 is  correct,  as  of  the  date.

 MR.  SPEAKER:  The  Minister  says
 that  to-day's  answer  is  absolutely
 correct,

 at  राज  नरेंद  चुझवाह :  भप्रध्यक्ष  जी,
 मेरा  दूसरा  सप्लीमेंटरी  सबाल  रह  गया  है
 झाप  हमारी  बात  तो  सुन  लीजिय  t  मेरा
 सवाल  था  :

 “The  reasong  why  the  treasure
 recovered  in  Jaipur  from  Jaigarh
 and  Moti  Deongari..  द

 स्वव्ट  था  और  उस  सगय  जवाब  दिया
 गया  कि  कुछ  नहीं  मिला  |  हमाश  ब्रस्म  है

 “कि  1.  का  उत्तर  गर  सही  है  ती  बह  खजाता
 आज  कक  कहां  था  |  भरती  तो  हमेश  पहला
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 प्रश्न  ही  महीं  खत्म  हुआ  ।  हमारे  पहले  प्रश्न
 का  उत्तर  मिले  फिर  दूसरा  सपाल  करने  का
 मौका  दिया  जाय  t

 श्री  जुल्किकार  उल्लाह  :  प्रध्यक्ष  महोदय,
 झगर  झाप  इजाजत  दें  तो  मैं  इस  का  जबाब  दू  1
 पहला  सथाल  सिर्फ  जयगढ़  फोर्ट  की  खुदाई
 के  मुताल्लिक  था।

 शो  हुकम  मद  पहला  उत्तर
 सन्होंने  गलत  दिया  था  झौर  मंत्री  जी  ने
 माना.

 (  व्यधधान  )
 MR.  SPEAKER:  Mr.  Kachwai,  he  is

 competent  enough  to  ask.  Mr.
 Kushwaha,  you  can  ask  for  a  half-an-
 hour  discussion,  if  necessary.

 भी  हुकम  चम्द  कछवायः  वह  श्रीमती
 इन्दिरा  गांधी  के  पास  जमा  था,  इस  को  यह
 छिपाना  चाहते  हैं  t

 MR.  SPEAKER:  If  the  answer  is
 not  satisfactory,  you  can  ask  for  a
 half  hour  discussion.  But  you  can-
 not  insist  on  this.

 You  must  know  the  rules.  (Inter-
 ruptions)  oon

 MR.  SPEAKER:  Don't  record
 Please,  Mr.  Kushwaha,  I  have  allowed
 you  4  questions.  If  the  answers  are
 not  satisfactory,  you  can  ask  for  a
 half  hour  discussion.  That  will  be
 considered.

 (Interruption)  ***

 MR.  SPEAKER:  Don’t  record.

 (Interruption)  ***

 MR.  SPEAKER:  Nothing  is  record-
 ed.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Because  he  has
 referred  to  me,  may  say  this?  This
 is  not  the  way  of  getting  a  reply  from
 me,  and  it  does  not  befit  my  hon.
 friend  to  talk  in  this  manner.  I  must

 **eNot  recorded,
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 tell  him  that.  If  he  is  going  only  to
 raise  his  voice  like  that  and  think
 he  ig  right,  it  s  very  wrong  That
 is  not  the  way  to  deal  with  the  ques-
 tion.  I  hope  he  will  do  better  than
 that  (interruptions)

 शनी  भानु  कुमार  शास्त्रा  :  इत  सम्बन्ध  मे
 मैंने  पहले  भो  सदन  में  प्रश्न  रखा  था,
 जिसका  उत्तर  यह  मिला  कि  चहा  से  कुछ
 प्राप्त  नही  हुप्रा  7  यह  खेद  का  विषय  है  t
 में  मंत्री  महादय  से  यह  जानना  चाहता  हू  कि
 यह  जा  खजाना  निकला,  जा  बैंकों  मै  रखा
 गया है  क्‍या  यह  नियम  के  घिरुद्ध  था,  यदि
 नियम  क॑  विर्द  था,  ता  उन  के  खिलाफ  बीच
 में  कार्यवाही  चना  शार  फिर  बन्द  हा  गई
 आज  इतने  महोन  हा  गय  है  वह  केस  किस
 स्टेज  पर  है।  गार्ड  कट्राल  एक्ट  के  अन्तर्गत
 या  विमी  अनियमितता  के  झाधार  पर  जा
 केम  चला  था  अभ  है ६; ह  का  क्‍या  स्थिति  है,
 बत  फक्सि  स्टेजपर  है  ?

 SHRI  H  M  PATEL  I  would  hke
 to  clasify  First  of  all  there  is  a  lot
 of  confusion  What  is  referred  to
 is  the  search  for  treasure  which  was
 said  to  have  been  hidden  in  Jaipur
 Fort  That  was  one  thmg  That
 search  commenced  in  June  976  and
 was  abandoned  in  November  4976
 The  search  was  undertaken  under  an
 agreement  entered  into  between  the
 Government  of  India  and  Col
 Bhawan  Singh  of  Jaipur  Nothing
 was  found  Regarding  the  expendi-
 ture  actually  we  spent  quite  a  Jot  of
 money  on  these  digging  operations
 The  question  that  was  put  today  was
 very  clear  It  says

 “(a)  the  details  and  the  quantity
 of  articles  seized  during  the  search
 of  Mot:  Doongar:  palace”
 We  have  said  what  has  been  found

 in  that  Palace

 “(b)  who  deposited  these  arti-
 cles  and  where,”
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 There  also  the  answer  has  been  given
 where  it  8  deposited  So  there  is  no
 question  of  keeping  anything  back
 from  the  House  I  do  not  know
 why  the  hon  Member  feels  that  it  has
 not  been  answered  Then  he  has
 asked  a  further  question  about  the
 action  taken  for  the  enforcement  of
 the  Gold  Control  Act  The  position
 under  the  Gold  Control  Act  is  this
 Two  show-cause  notices  covering  the
 entire  items  excepting  a  gold  parrot
 were  issued  to  Shrimat:  Gayatri
 Dev:  Col  Bhawan:  Singh  and  Shri  Jai
 Singh  on  the  28th  February  975  and
 on  the  3rd  September  975  A  third
 show-cause  notice  was  issued  for  the
 gold  articles  and  parrot  to  Col
 Bhawan:  Singh  In  all  three  notices
 were  issued  The  first  two  cases
 covering  895  407  kilo  grams  of  gold
 has  been  adjudicated  by  the  Collec-
 tor  of  Central  Excise  Jaipur
 The  seized  items  have  heen  confis-
 cated,  but  allowed  to  be  redeemed  on
 payment  of  a  fine  in  heu  of  confisca-
 tion  of  Rs  45  crores  A  personal
 penalty  of  Rs  5  lakh  m  addition  has
 been  imposed  on  Lt  Col  Bhawan:
 Singh  in  his  capacity  as  karta  of  the
 HUF  No  penal  action  has  been  taken
 against  Shrimat:  Gayatri  Devi  as  the
 case  35  jointly  defended  by  the  mem-
 bers  of  the  erstwhile  ru¥ing  family  as
 HUF  The  party  has  paid  the  fine
 and  the  personal  penalty  on  6th
 February,  978  and  the  goods  have
 been  redeemed  An  appeal  filed  by
 the  party  against  the  adjudication
 order  has  been  received  recently  and
 is  being  processed

 Tendency  to  purchase  Of  Gold  after
 Demonetisation

 *6f2  SHRI  DHIRENDRANATH
 BASU  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  it  8  8  fact  that  after
 demonetisation  of  currency  notes  of
 Rupees  one  thousand  and  above,  ten-
 dency  to  purchase  of  gold  in  Prmcipel
 Bullion  Markets  of  India  and  neigh-
 bouring  countries  like  Nepal,  Bangla-
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 desh  and  Pakistan  etc,  has  consider-
 ably  increased  and  some  smugglers
 were  also  arrested  at  the  borders;

 (b)  if  what  steps  are  being  taken
 by  Government  to  prevent  them;

 (c)  whether  it  is  a  fact  that  the
 ‘moneyed  classes  are  prompt  enough  in
 evolving  new  strategies  to  dodge  the
 Government  by  purchasing  enough
 quantity  of  gold  and  converting  them
 in  making  luxurious  ornaments;  and

 (d)  whether  the  Government  are
 considering  to  allow  a  couple  to  re-
 tain  not  more  than  sixty  tolas  of  gold?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (d).

 Under  the  Gold  (Control)  Act,  ‘1968,
 there  is  a  ban  on  possession/acquisi-
 ‘tion  of  primary  gold  by  private  indi-
 viduals  and  hence  the  question  of
 persong  buying  gold  in  the  Bullion
 markets  of  India  or  converting  it  into
 ornaments  80९३  not  arise  and  no
 marked  increase  in  the  purchase  of
 bullion  hag  been  noticed.  Reports
 received  do  not  show  that  there  had

 ‘been  any  =  significant  spurt  in  the
 smuggling  of  gold  across  the  borders
 immediately  after  |  demonetisation.
 There  have  not  been  any  major
 seizures  of  gold  and  no  arrests  were
 also  made  for  smuggling  of  gold  on
 the  borders  during  the  period  Pre-
 ventive  vigil  continues  to  check  any
 inflow  of  gold  into  India  through
 neighbouring  countries.  Government
 are  not  contemplating  any  proposal,
 at  present,  for  a  ceiling  on  private
 holding  of  ornaments,

 SHRI  DHIRENDRANATH  BASU:
 May  I  know  from  the  hon.  Minister  how
 many  persons  have  been  arrested  for
 smuggling  of  gold  at  the  Nepal  and
 Bangladesh  borders.

 MR.  SPEAKER:  He  has  answered  it.

 SHRI  DHIRENDRANATH  BASU:
 I  know  that  many  thousand  tolas  of
 gold  were  seized  and  some  smugglers
 were  arrested.  Subsequently  two  or

 three  smugglers  were  released  on  bail.
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 So,  the  answer  given  by  the  hon.
 Finance  Minister  is  not  correct.

 May  I  know  from  the  hon.  Finance
 Minister  whether  it  is  a  fact  that  after
 demonetisation  the  price  of  gold  in  the
 bullion  market  has  been  increasmg  and
 considerable  purchases  have  been  made
 by  the  rich  people  who  are  converting
 the  gold  into  luxurious  ornaments?
 This  is  evident  from  the  bullion
 market  reports  and  stock  exchange  re-
 ports.  So,  will  the  hon.  Minister  let
 us  know  how  many  persons  were  re-
 leased  after  they  were  arrested  for
 smuggling  at  the  borders?

 SHRI  प्र.  M.  PATEL:  The  question
 began  with  reference  to  the  demone-
 tisation  of  notes,  and  I  have  clarified
 the  position,  The  hon.  Member  chooses
 to  say  that  the  information  that  he  has
 with  him  is  correct  and  the  informa-
 tion  I  have  given  is  not  correct.  Let
 me  assure  him  that  the  information
 that  I  have  given  is  correct.

 I  will  also  point  out  to  him  that  the
 report  that  we  have  received  from  the
 Collector,  Centra]  Excise,  Shillong  says
 that  23  gms.  of  gold  valued  at  Rs.
 13,560  was  seized  on  the  Indo-Bangla-
 desh  border  during  the  period
 January-March,  ‘1978.  Two  persons
 were  arrested  for  their  involvement  in
 smuggling.  No  smugglers  were  arrest-
 ed  on  the  India-Burma  border.

 SHRI  SAUGATA  ROY:  Indo-Nepal
 border.

 SHRI  H.  M.  PATEL:  As  far  as  I  know
 no  persons  have  been  arrested.

 SHRI  SAUGATA  ROY:  He  has  not
 got  the  facts.

 SHRI  H.  M.  PATEL:  My  informa-
 tion  is  that  during  this  period  there
 was  no  seizure  of  gold  on  this  border,
 but  I  will  check  if  you  like.

 SHRI  SAUGATA  ROY:  You  please
 check  it.

 SHRI  H.  M.  PATEL:  Have  you  any
 definite  information?
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 SHRI  SAUGTA  ROY  He  has  al-
 ready  said  that  2  persons  have  been
 arrested

 SHRI  H  M  PATEL  I  do  not  thmk
 that  information  is  correct  I  began  by
 saying  that  Therefore,  it  is  up  to  him
 to  tell  me  I¢  he  has  more  authentic
 information,  I  shall  be  very  happy  to
 investigate

 HRI  DHIRENDRANATH  BASU
 May  |  know  whether  smuggling  activi-
 ties  are  increasing  day  by  day  and
 huge  quintities  of  gold  have  been  geiz-
 ed  by  the  guards  on  the  borders?  What
 steps  the  hon  Minister  proposes  to
 take  to  prevent  smuggling  of  gold?

 SHRI  H  M  PATEL  Although  this
 question  relates  to  demonetisation,  the
 hon  Member  i,  interested  only  in
 knowing  whether  smuggling  activities
 have  increased  The  question  does  not
 relate  to  that  Demonetisation  of  these
 high  dinomination  notes  hag  really  got
 nothing  to  do  with  gold

 So  far  a,  smuggling  is  concerned
 there  has  been  no  increase  in  smug-
 gling  during  this  period  As  far  as
 our  information  goes  the  smuggling
 tg  on  the  decline  even  of  gold  He
 Teferred  to  the  price  in  the  stock  ex-
 change  and  bullion  markets  and  so  on
 The  position  really  is  that  after  the
 Budget  annauncement  a  certain
 amount  of  gold  would  be  sold  and  that
 R0ld  would  be  imported  for  purposes of  jwellery  which  was  to  be  exported it  had  certain  effect  on  bringing  the
 Prices  down  Thereafter  there  has
 again  been  a  slow  rise  in  the  price  of
 gold  The  reason  for  that  ic  that  the
 market  feels  that  there  has  not  been
 any  arrangement  made  for  the  sale  of
 gold  In  regard  to  this  some  days  ago T  was  asked  a  question  by  the  press I  clarified  that  it  would  take  a  little
 time  for  making  arrangements  for  the sale  of  gold  in  such  a  manner  that  the
 Bold  is  sold  at  the  right  price  and  it
 goes  into  the  hands  of  the  night people
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 मध्य  प्रदेश  के  किसानों  पर  बेकों  के  बकाय

 ण

 +  643  शी  राचव  जी  कया  बिस  मत्री
 यह  बताने  की  कपा  करेग  कि

 (क)  क्‍या  सरकार  का  विचार  मध्य
 प्रदेश  के  उन  कसाना  पर  बकाया  पहले  बैक
 ऋण  पर  चालू  घथ  ा  ब्याज  माफ  १  रन  का
 है  जिन  की  फसल  इस  वर्ष  दालें  गिरने  से  नष्ट
 हा  गई  है,

 (ख)  क्‍या  झाले  गिरने  में  प्रभावित
 क्सिाना का  चाल  धर्ष  मे  उदारतापू्वंक  बक
 ऋण  दन  क॑  लिए  अनुदेश  देने  का  घिचार  है
 जिससे  किसान  उर्वरक,  बीज,  बैल  प्रादि
 खरीद  सरे  पार

 (ग)  यदि  हा  ना  तत्सम्बन्धी  ब्यौरा
 कया ८  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  क्र  M_  PATEL)  (a)  to  {e)
 No  Sir  Under  the  guidelines  issued
 by  the  Reserve  Bank  of  India  com-
 mercial  banks  have  been  advised  to
 allow  easy  and  appropriate  rephasing
 of  their  recoveries  in  case  of  natural
 calamities  or  adverse  seasonal  factors
 If  the  damage  to  crops  i:  more  than
 50  per  cent  due  to  natura)  calamities
 like  flood  drought  ete  banks  general-
 ly  extend  to  their  borrowers  the  faci-
 lity  of  converting  the  short  term  loans
 into  medium  term  loans  The  con-
 cerned  borrowers  continue  to  be  eli-
 gible  for  fresh  finance  for  their  agri-~ cultural  operations,

 at  राधल  जो  :  प्रध्यक्ष  महादय  मैंने
 अपने  प्रश्न  मै  स्पष्ट  रूप  से  ओला-वृप्टि  से
 पीडित  किसानों  बारे  में  उल्लेख  क्या  है
 जबकि  माननीय  मती  जी  ने  जो  उत्तर  दिया
 है  उसमें  बाढ़  सूखा  प्रादि  जैसी  प्राकृतिक
 विपत्तियों  का  उल्लेख  किया  है  तो  मै  जानना
 चहता  हू  क्या  इस  में  झोला-वृष्टि  को  भी
 प्राकृतिक  जिपदा  माना  गय।  है  भथथा  नहीं
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 झौर  यदि  माना  गया  है  तो  क्‍या  रिज  बैक
 स्पष्ट  रूप  से  अपनी  बैंकों  को  निर्देश  देगो
 क्षौर  झ्ोला-बृष्टि  का  भी  उस  में  समावेश  किया
 जायेगा  ?  इस  के  भतिरिक्त  जो  माईडलाइन्स
 रिजवें  बैक  द्वारा  जारी  की  गयी  थी,  वह  किस

 सन्‌  में  जारी  की  गई  थी  ?

 SHRI  H.  M.  PATEL:  The  answer
 covers  the  point  that  he  is  concerned
 with,  Whether  it  is  hailstorm  or
 whether  it  is  anything  else,  if  it
 damages  the  crops  and  the  damage  is
 of  a  certain  magnitude,  then  the  banks
 do  give  certain  facilities,  The  facilities
 are  in  regard  to  rescheduling  the
 debts.  They  were  required  to  pay  the
 debts  within  a  certain  previously
 agreed  period.  Now.  a  longer  period
 is  allowed  and  certain  other  facilities
 are  also  given.

 श्री  राधव  जो  :  ग्रध्पक्ष  महोदय,  इस  वक्‍त
 मध्य  प्रदेश  उत्तर  प्रदेश  तथा  झ्न्य  प्रदेशों  मे
 ओझला-वृष्टि  से  भयानक  नुकसान  हुआ।  है,
 कही  कहीं  तो  इतना  नुकसान  हुआ  है  कि
 किसानों  के  खेत  में  एक  भी  दाना  पैदा  नहीं
 हुआ  है,  ।  ऐसो  स्थिति  में  उनके  ऊपर  जो
 कर्ज  है  उस  के  ऊपर  अगर  ब्याज  भी  लिया
 जाता  रहा  और  विशेषकर  पीनल  इच्ट्रेस्ट
 तो  बहुत  ही  अधिक  होता  है  पीनल  दन्ट्रेस्ट
 तो  मूल  रकम  से  भी  प्रधिक  हो  जाना  है  ।
 जिस  का  तह  भगतान  नही  कर  पारंगा,
 क्योंकि  वे  ऐसे  इलाके  हैं  जहां  बहुत  अधिक
 प्ोला-ब॒ष्टि  हुई  है  तथा  यहा  दो  फसलें  पैदा
 नहीं  हातोी  है,  क्वल  एक  ही  फसल  पैदा  होती
 है  ।  इसलिय  किसानो  को  मजबर  हो  कर
 भ्रपनी  जमीनें  बेतनी  पड  रही  हैं  ।  क्या  भारत

 साकार  रिजर्व  बैंक  को  कहेगी  कि  दण्ड-व्याज
 झौर  ब्याज  माफ  कर  दिया  जाय  तथा  ऐसे
 आदेश  रिजर्व  बैक  द्वारा  जिला  सहकारी
 बैंकों  तथा  व्यापारी  बैंको  को  भेज  दिये  जायें।
 जिन  जिला  सह  झारी  बैंकों  ने  ऐसा  निश्चय
 कर  लिया  कि  वे  ब्याज  माफ  कर  देंगे--क्या
 ह (.  को  रिजर्व  बैंक  स्वीकार  कर  लेगा  ?
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 SHRI  HL  M.  PATEL;  No,  Sir.  Such
 guidelines  cannot  be  issued.  But  what
 will  be  done  is  that  such  matters  are
 considered  most  sympathetically.  First
 of  all,  there  have  not  been  received
 reports  by  us  of  the  magnitude  of
 disaster  that  the  hon.  Member
 says  took  place  in  Uttar  Pra-
 desh  and  Madhya  Pradesh.  If  the
 damage  is  serious,  the  local  bank
 manager  will  obtain  the  information
 from  the  collectors  and  give  as  much
 relief  ag  they  can.  The  waiving  of
 penal  interest  can  be  considered.  But
 the  question  of  waiving  the  rest  of  the
 interest  would  be  somewhat  difficult
 to  consider.

 SHRI  P.  RAJAGOPAL  NAIDU:  Will
 the  hon,  Minister  consider  whether  it
 ig  not  necessary  to  incorporate  a  rule
 so  that  interest  is  waived  when  the
 crops  are  destroyed  by  natural  cala-
 mities?  &

 SHRI  H.  M.  PATEL:  The  _  hon.
 Member  should  realise  that  there  is  3
 difference  between  the  Government
 taking  certain  action  of  waiving
 inttrest  and,  so  far  88  the  banks  are
 concerned,  they  are  commercial  organ).
 sations  and  they  cannot  completely
 waive  the  recovery  of  interest  What
 they  can  only  do  is  that  they  can  re-
 schedule  the  debts.  that  is  to  say,
 instead  of  the  farmer  having  to  repay
 the  loan  within  the  period  already
 fixed,  he  will  be  permitted  to  repay  it
 later  and  a  certain  amount  of  conces-
 sion  would  also  be  given  in  regard  to
 interest.

 SHRI  NIRMAL  CHANDRA  JAIN:
 Sir,  the  answer  given  by  the  hon.
 Minister  is  an  exercise  in  futility.  The
 question  1s  very  specific  but  the
 answer  is  in  general  terms,  that  is,  if
 we  receive  information  like  this,  then
 we  will  issue  instructions  like  this.
 You  kindly  see  the  question:

 “whether  Government  propose  to
 waive  the  current  year  interest  on
 the  previous  bank  loans  out-
 standing......  2

 MR.  SPEAKER:  He  has  answered  it.
 SHRI  NIRMAL  CHANDRA  JAIN:

 What  I  want  to  ask  is,  whether  any
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 instryetiens  have  been  issued  fo  the
 banks:  for  showing  laxity  in  the  re-
 covery  of  the  current  year’s  loans.
 That  is  a  very  specific  question.  I  may
 also  add  that  during  my  speech  on  the
 Budget,  I  had  filed  a  paper  showing
 how  devastating  the  hailstorm  was
 this  year  and  how  mych  damage  has
 been  caysed  to  the  crop.  It  is  not,
 therefore,  proper  for  the  Finance
 Minister  to  say  that  he  does  not  know
 it.

 SHRI  H.  M.  PATEL:  My  hon.  friend
 May  be  correct  in  whatever  he  says
 about  the  extent  of  the  damage  caus-
 ed.  But  the  Government  hag  to  pro-
 ceed  on  the  basis  of  the  reports  they
 reodive  from  the  Government  of  the
 States  concerned...

 SHRI  NIRMAL  CHANDRA  JAIN:
 It  was.a  paper  based  on  Government
 report,

 SHRI  WH,  M.  PATEL:  I  must  inform
 him  that  is  the  basis  on.  whieh  we
 would,  act.  Nevertheless,  I  did  answer
 the  question.  We  cannot  say  precise-
 ly  what  would  be  done  beyond  this,  I
 have  said  that  in  keeping  with  these
 Suide-lines,  where  the  damage  to  crop
 by  natural  calamities  is  more  than  50
 per  cent  of  the  crop,  the  banks  have  ६
 provision  of  re-Scheduling  short-term
 loans  into  medium-term  loans,  that  is
 to  say,  making  it  for  three  years.  This
 allows  some  breathing  time  to  the
 farmer  whose  repayment  capacity  has been  impaired  due  to  crop  failure.

 Blacklisting  of  firms  foy  Infringement
 of  Import/Export  Regulations

 *644.  SHRI  S.  R.  DAMANTI.  Will  the
 Minister  of  COMMERCE  AND  cIVIL SUPPLIES  AND  COOPERATION  he
 pleased  ta  lay  a  statement  showing:

 (a)  the  number  of  firms  blacklisted
 for  infringement  of  import/export  re-
 Sulations  in  the  current  year  and  the
 broad  nature  of  offenees  committed;

 (b)  whether  any  Governmeny  offi-
 cials  were  found  to  have  aided  or
 abetted  the  offences;  and
 3i8  LS—2.
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 (c)  iftdo,  the  aunaber,  of  such  Ofi-
 ¢ers  and  the  action  taken  against
 them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO
 OPERATION  (SHRI  ARIF  BEG):  (a)
 (i)  Action  has  been  taken  against
 4830  firms  for  infringement  of  Import
 Export  Regulations  during  the  year

 -April,  77  to.  March,  78.
 Gi}  Broad  nature  of  offences  com-

 mitted  ineluded  misutilisation  ef
 imported  goods,  making  false/mislead-
 ing  statements  in  the  applications  for
 iieencés,  production  of  fabricated
 documents  ang  violation  of  conditions
 of  the  connected  licence.

 (b)  No  official  of  the  CCI&E  Organi- Sation  has  so  far  been  found  to  have
 aided  or,  abetted  the  offences  in  these cases.

 {c)  Does  no¢  arise,

 SHRI  S.  R.  DAMANI:  May  I-knew

 poate
 the  hon,  Minister  for  how  much

 these  firms  had  been  black-
 listed?  I  would  also  like  to  know whether  their  names  had  been  pub- lished;  and  if  so,  when;  if  not,  wiry? What  is  the  value  of  the  goods  geized
 from  these  firms  and  the  nature  of
 goods?

 ओर.  झारिफ़  बेन  ;  अध्यक्ष  महोदय,  जिन
 फर्मों  ने  इस  प्रकार  से  गलती  की  है  उन  के
 खिलाफ  सरकार  ने  एक्शन  लिया  है।  उस  में
 हम  ने  यह  किया  है  कि  इन  फर्मों  को  झाग

 लाइसेंस  देने  से  डिबार  किया  गया  है।
 इस  तरह  की  i830  फर्मे  है  और  उन्होंने
 जैस/-जेसा  गुनाह  किया  है,  उसी  हिसाब  से
 एक्शन  लिया  जाएगा।  .  ,  .  (व्यवधान)  ,

 मैं  आप  के  माध्यम  से  यह  निवेदन  कर
 रहा  था  कि 830  फर्मों  क ेखिलाफ  एक्शन
 लिय।  हैं  और  हर  फर्म  के  खिल।फ  जैसी  उस  ने
 गलती  की  है,  उस  के  मुताबिक  एक्शन  लिया
 गया  है।  उस  के  लिए  अलग-अलग  से  बताना
 इस  वक्त  हमारे  लिए  सस्सथ  नहीं  है  t
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 SHRI  s.  R.  DAMANI:  My  question
 hag  not  been  answered.  |  want  to
 know  whether  the  nam  of  these
 firms  have  been  published  and  the
 value  of  the  goods  seized.

 at  झारिफ़  बेध  :  इस  बारे  मैं  मालूमात
 कर  के  फिर  बताऊगा  t

 SHRI  5.  R.  DAMANI:  My  second
 question  is  in  regard  to  (b)  part  of
 your  answer—no  official  of  the  CCI&E
 Organisation  has  so  far  been  found  to
 have  aided  or  abetted  the  offences  in
 these  cases.  In  this  connection,  may
 I  know  from  the  hon,  Minister  on  what
 besis  he  has  come  to  this  conclusion
 that  no  official  was  involved  in  this
 case  when  such  a  magnitude  of  the
 offences  had  taken  place  and  the  ex-
 perienced  persons  could  not  detect
 these  mal-practices  of  fraudes,  as  has
 been  mentioned  above?

 at  अ्ारिक्र  बेग  :  मैंने  स्पप्ट तौर  पर
 यह  बताया  है  कि

 “No  official  of  the  CCI&F  Organisa-
 tion  has  so  far  been  found  to  have
 aided  or  abetted  the  offences  in  these
 cases,”

 हिंगस  कि  मानतीय  सदस्य  ने  सरकार  का
 ध्यान  भ्राककित  किया  है  हम  मालूमात  हासिल
 करेंगे  धौर  भें  श्राप  के  माध्यम  से  सदन  को
 में  यह  माश्वासन  दूंगा  कि  यदि  कोई  भी
 अधिकारी  इस  के  झन्दर  जिम्मेवार  पाया
 जाएगा,  तो  उस  के  खिलाफ  हम  कदम  उठायेंगे  ।

 WRITTEN  ANSWERS  TO  QUESTIONS

 Air  Accident  Investigation  Commission
 *639  SHRI  JANARDHANA  POO.

 JARY:  Will  the  Ministér  of  TOURISM

 ae
 CIVIL  AVIATION  be  pleased  to

 state:

 (a)  whelhrr  Government  his  ever.
 sed  ity  decision  +  -et  up  ‘Air  Accident
 Investigation  Commission’;  and

 (b)  if  so,  the  reasons  therefor?
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 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-.
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 The  Civil  Aviation  Review  Committee
 constituted  by  Government  under  the
 Chairmanship  of  Shri  J.RD.  Tata,
 recommended  in  its  interim  Report
 submitted  to  Government  in  February,
 1974,  that  the  function  of  investigation
 of  serious  accidents  should  no  longer
 be  the  responsibility  of  the  Director
 General  of  Civil  Aviation,  but  should
 be  transferred  to  an  Accident  Investi-
 gation  Commission,  to  be  set  up  in  the
 Ministry  of  Tourism  &  Civil  Aviation.
 This  recommendation  was  accepted  by

 the  then  Government.  The  final
 Report  of  the  Committee  which  includ-
 ed  this  recommendation  also,  wag  later
 remitted  to  an  Empowered  Com-
 mittee.  Considering  that  such  a  Com-
 mission  when  appointed  may  have
 very  little  work  to  do  and  also  as  in
 major  fatal  accidents  to  aircyaft
 operating  scheduled  services,  a  Court
 of  Inquiry,  normally  presided  over  by
 a  High  Court  Judge  is  appointed,  the
 Empowereq  Committee  recommended
 to  Government  that  setting  up  of  a
 separate  Accident  Investigation  Com-
 mission  in  the  Ministry  of  Tourism  &
 Civil  Aviation  as  recommended  may
 not  be  necessary.  The  recommenda-
 tion  is  being  processed  for  a  final  de-
 cision  by  Gevernment.

 Ban  on  Export  ०  Skeletons

 *645.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 price  of  skeletons  is  rising  around  the
 world  and  India  is  the  largest  ex-
 porter;  ,

 (hb)  whether  it  ३8  889  a  fact  ‘that
 India  banned  the  sale  of  skelatens
 between  I976  and  977  which  Ied_  to
 a  World-wide  shortage  and  when'  the
 ban  wes  lifted  there  was  rush  to  buy skeletons;  and  oe

 है
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 (c)  whether  it  48  also  a  fact  that
 Gudid’s  dominance  of  this  lucrative
 market  is  well  known  put  it  =  not
 known  why  most  skeletons  come  from
 India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG)  (a)
 to  (c)  Statistics  in  regard  to  world
 demand  and  international  prices  of
 Human  Skeletong  are  not  available  It
 ds,  therefore,  not  possible  to  say whether  India  is  the  largest  experter of  human  skeletons  Similarly  it
 cannot  also  be  said  whether  the  price of  skeletons  is  rising  around  the
 world

 The  ban  on  export  of  human
 skeletons  was  relaxeg  an  4th  May, 3977,  on  the  advice  of  Ministry  of
 Health  However,  the  export  of  the
 item  was  kept  under  Export  Trade
 Control  under  Schedule  B’  Export as  allowed  on  merits  on  prodection of  certificate  from  the  foreign  buy-

 ‘ers  that  human  skeletons  are  re-
 Quireq  for  biological  and  medical

 Purposes  only

 Complaints  about  the  quality  of
 In@ian  goods

 *646  SHRI  G  Y  KRISHNAN
 Will  the  Minister  of  COMMERCE,

 ‘CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 {a)  whether  Government  have  re-
 ceived  complaints  from  some  foreign
 «ountries  about  the  quality  of  goods
 imported  by  them  from  India;

 (b)  xf  80,  the  names  of  the  count-
 ties  which  have  complained  and  also
 the  details  of  the  goods  and  the  names
 ९९१  the  firms  about  which  they  have
 sent  complaints,

 (c)  whether  Government  have  or-
 dered  any  enquiry  into  the  avthenti-
 eity  of  the  complamts  and  whether
 the  complaints  have  been  found  to  be

 (@)  if  80,  what  steps  Government
 have  taken  against  the  offending
 firms?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a) to  (d)  Some  dividual  complants
 regarding  quality  of  goods  exported
 from  India  have  been  received  from
 time  to  time  Some  of  these  comp-
 laints  have  been  from  Ethiopia  Kenya,
 Algeria,  Afghanistan  USA  and
 USSR  regarding  chemicals  ang  alhed
 products,  fruits  and  vegetables,  ma~
 mine  products  etc  The  complaints
 are  examined  as  and  when  they  come
 to  the  notice  of  Government  in  con-
 sultation  with  the  Export  Promotion
 Councils/Commodity  Board  etc.  and
 necessary  action  taken  in  the  hght  of
 the  facts  and  circumstances  of  each
 case

 Efforts  are  being  made  to  strictly
 enforce  prescribed  standards  of  qua-
 lity  control]  and  pre-shipment  export
 inspection  With  a  view  to  provide
 effective  deterrents  to  export  of  sub-
 standard  goods,  it  is  also
 to  amend  the  Export  (Quality  Con-
 trol  and  Inspection)  Act,  968

 बवाचार  भतिनिधि  भज्छल

 *eag.  oft  ete  प्रकाश  स्थाधी -  गया

 जाजिल्य  तथा  भागरिक  पृत्ति और  सहकारिता
 अंत्री  निम्नलिखित  जानकारी  देने  वाला  एक
 चित्रण  सभा  पटल  पर  रखने  की  क्व्पा  करेगे
 किः

 (क)  गत तीन धर्षों  में  भर्थात्‌  1975,
 ‘1976,  झौर  9778  सरकार  ने  भारतीय
 माल  के  निर्यात  में  वृद्धि  के  लिए  चिदेशो  को
 जितने  व्यापार  प्रतिनिधि  मडल  भेजे  तथा
 मे  प्रतीतिधिमडत  शिए-किन  गण  को  भेजे
 गये  थे

 (@)  सरकार  ने  उन  पर  कितनी  धनराशि
 शय  की  ,  प्रौर



 39  Written  Answers

 (&)  चय  प्रद़ेनिधि  अंडलों  के  यहह्ायों

 के  पसस्यरूप  नियति  fet  द्धि  हुई?

 जालिज्म तथा  तामरिक  पूति  और  सह-
 कऋारिता  संतालय  में  राज्य  मंत्री  (लो  ज्ारिफ

 शेष)  :  (क)  भोर  (ज).  975  में  14,
 १996  में  4  तथा  977  4%  8  सरकारी
 प्रतिनिधि  मंडलों ने  धिभिन्न  देशों  की  गाता
 की  उन  देशों की  सूची,  जहां  बे  गए  तथा
 उनके  द्वारा  किया  गया  व्यय  विषरण  में
 दिया  गया  है  1

 (  )  निस्सन्देह  विभिन्न  देशों  को
 सरकारी  प्रतिनिधिमडल  भेजने  तथा  वहा  से
 श्रामंत्रित  करने  का  इन  देशों  को  हमारे
 निर्यात  बड़ाने  में  उल्लेखनीय  योगदान  रहा  है  qa
 सरकारी  व्यापार  प्रतिनिधिमडल  भेजना  तथा

 ,  हहा  से  भ्रामवित  करना  सरकार  द्वारा  व्यापार
 बढाने  के  लिये  किए  जा  रहें  विभिन्न  पायो  का

 ,  टैंक  शग  मात्र  है।  श्रन्य  उपायों  में  ये  शामिल
 है:  मेलों  प्रदर्शनियों  में  भाग,लेना,  भ्रध्ययन-
 ऋहबिक्री  दलों  का  संभठम,  व्यवसाय  प्रतिनिधि-
 भंडलों  को  भेजमा  तथा  बुलाना,  प्रत्य  देशों  के

 'ब्रहुबिभागीय  भंडारोंमें  भारत  संबर्सत  पलकाड़ो
 का  ग्रायोजन  q  प्रतः  यह  बताना  कठिस  है  कि
 सीधे  इन  व्यापार  प्रतिनिधि  मडली  के  दौरों
 के  परिणामस्वरूप  व्यापार  के  परिमाण  में
 कितनो  बृद्धि  हुई  है

 विक्स्ण

 ware  प्रतिनिधिमडल  तथा  किया  गया  व्यय
 देश,  जहा  का  दौरा

 किया

 4  2  3

 १045

 १  ब्रिटेन,  पश्चिम
 जर्मनी तथा  स्वीडन  (29897.  25

 2  बिडेन  77347.  00
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 3  a,  3

 ay  पश्चिम  जमेनी  तथा
 ह

 जिटेन  558  28  39

 «५,  बिटेन  988  .00

 ‘5,  ब्रिटेल  233.00

 6.  (i)  ट्यूनिशिया
 (gi)  जोन  (4)

 (iii)  यूडानप्रतिनिधि-
 मसडर  8  5326.00

 (iV)  कुबेत  सउदी  श्ररविया,
 प्राव्‌  धाव;  हरीन  तथा
 आमान

 '  ee  भ्रफगानिस्तान  7728.  00

 ee  पाकिस्तान  6493.25

 a  नेपाल  38  30.  85

 l0.  श्रीसका  68  5.82

 .  ईरान  10792.  43

 976

 42  पुर्तगाल  28550.  47

 i2  हिडन  49693.62 63

 i3  fata,  इटली  तथा
 'चरिजंमी  अअमी  7979.75

 oy  स्वेन  29806.  50

 5.  फ्रांस  66470.  85

 e  इटली,  चिकन  तथा
 पश्चिम  जर्मनी  2208  0.  &

 7.  इटली,  स्थिटजुरलैंड
 बक्िय  जर्मनी  क्या

 ऑस्ट्रेलिया  97528.  3₹
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 eT  (b)  the  details  thereof,  for  each
 Arab  State  separately;

 (c)  whether,  there  is  any  trade
 4  between  India  and  Israel; .g.  मिस्र  का  प्र रक्ष  वशाज्ये  £0503.00

 9.  अफगानिस्तान  8547.  00  (a)  if  so,  the  details  thereof:

 10.  नेपाल  22642.  46  te)  if  not,  the  reasons  therefor;  and

 Ai.  ब्राजील  9760.00  (४)  whether  Israel  has  made  any
 overtures  to  India  for  trade  relations?

 12.  (i)  झास्ट्रेलिया  ‘

 (ii)  हांग  कांग  (3  प्रति-  75896.  49  THE  MINISTER  OF  (STATE  IN
 fama  निधिमंडल  THE  MINISTRY  OF  COMMERCE (iii)  सि  )

 AND  CIVIL  SUPPLIES  AND  CO.
 7

 OPERATION  (SHRI  ARIF  BEG): 97°  (a)  to  (f).  India’s  trade  with  Arab
 countries  has  been  showing  an  up- 1.  ब्रिटेव  63866.98  ward  trend  during  the  past  five  years, A  statement  showing  the  country-

 3.  ब्रिटेन,  नीदरलैंड,  बैल्जि-  wise  trade  figures  from  1973-74  is
 iven  in  fhe  Statement, यम  -तथा  फ्रास  5522.  00  seven

 om

 3.  वर्जियम  उपलब्ध  नहीं  2.  India  does  not  have  any  trade oo"
 हैं  agreement  with  Israel.  However,  some

 |  .  private  trade  does  take  place.  The 4.  ब्रैल्जिंयम  37628.  00
 value  of  trade  with  Israel  since  1973-
 74  is  indicated  below:

 5.  झूडातृ  12033  00

 G.  बंगलादेश  2295.70  (Rs.  in  crores)

 7.  श्री  लंका  हु  4520.  00
 E
 4

 orts  Imports
 to  fsrael  from

 8.  अफगानिस्तान  «  ५  £397.45  ,  a 2  Israel

 TIrade  betweén  India  and  Arab  States  I973-74  .  3°85  0°83

 *649.  SHRI  HARI  VISHNU  KA-,  1934-75  हि  हि  2४22  0°33 MATH:  Will  the  MiniSter’  of  ‘COM-  *

 MERCE,  CIVIL  SUPPLIES  AND  CO-.  n OPERATION  be  pleased”  to  lay  a  1995-76  3°37  722
 t  showing: a  statement  ing:

 1976-77 -  .  02  0°56
 (a)  whether  the  quantum  of  jrade.  .

 between  India  and  the  Arab  States
 oul  soy  6  ame has  beén  showing  an  upward  or  down-
 ion ward  trend  during  the  last  five  years;
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 हैदराबाद  के  भूतपूर्व  निजाम  के  जैवाहिरात
 की  बिक्री

 “#650.  श्री  यादवेन्द्र  दत्त  ६

 श्री  आर०  बी०  स्वासीनाथन  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  हैदराबाद  के  भूतपूर्व  निजाम

 के  'चिश्वविड्पात  जवाहिरात  बेचे  ज  रहे  हैं  ।

 और  यदि  हां,  तो  उत  का  मूल्य  क्‍या  है  ;

 (@)  क्‍्या.इन  जवाहिरातों  की  बहु-
 राष्ट्रीय.  सम्पत्ति  माना  जाता  है  और  दि

 हां,  तो  व  सरकार  इन्हें  विदेशों  में  बेचे

 जाने  से  रोकेगी;

 (ग)  यदि  हां,  तो  यंत्रि.  वे  लोग,  जिनके

 पास  य  हैं;  इन्हें  बेचना  चाहे  तो  क्‍या  सरकार

 चिश्व  प्रसिद्ध  इन  जर्वाहिसुत  को  राष्ट्रीय
 सम्पत्ति  मानकर  स्वयं  खरीद  लेगों;  और

 यदि  हां,  तो  किन  शर्तों  परु  ?
 हर  |

 क्ति  मंत्री  (श्री  एच०  एस०  प्रदेल)  :

 (क)  जी  हां  निजाम  के  ज्बलरों  ट्ह्द  में

 रखे  कुछ  जवाहरात  बेल  जाए  रहे  हैंक  सरकार

 यह  नहीं  जानती  कि  ट्ह्  के  सारे  जवाहरात
 का  मूल्य  क्‍या  है  !

 (ख)  जी,  नहीं  I  ट्रस्ट  द्वारा  जवाहिरं।त

 APRIL  74948

 nr

 संबद्ध  हिताधिकारियों  (बेनिफिसरीज)
 के  फायदे  के  लिए  रखे  गए  हैं।  सरकार  का «

 जवाहिरात  की  बिक्री  को  रोकने  का  कोई
 विचार  नहीं  है,  जब  तक  कि  किसी  सुसंगत

 कानूनों  के  अंतर्गत  की  जाती  हैं  ।

 (ग)  सरकार  ने  इस  विषय  पर  घिचार
 किया  हैं  भौर  यह  फैसला  किया  है  कि  लोक

 धन  का  बड़ी  राशियों  को  जबाहिरात  की
 खरीद  में  बांध  कर  न  रखा  जाए  ।

 जले  ह  48

 Opening  Bank  pranches  in  C.  D.
 Blocks

 *@5l.  DR.  VASANT°  KUMAR  PAN-
 DIT:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  lay  a  statement
 showing:

 (a)  whether  it  is  a  fact  that  the
 Reserve  Bank  of  india  had  issued
 instructions  to  all  India  natianalised
 banks  to  open  676  new  branches  in
 areas  of  cémmunity  development
 blocks  where  no  banking  facilities  are
 available;

 (B)  if  so,  which  are  the  selectedi
 areas  and  the  time  limit  upto  which
 such  banks  can  be  opened;  and

 (c)  how  many  such  blocks  have
 been  selected  in  Madhya  Pradesh  and
 where  would  the  branches  of  the

 -Bank  be  opened  there?

 THE  MINISTER  OF  FINANCE

 (SHRI  H.  M.  PATEL):  (a)  to  (c)
 Banks  haye  been  asked  to  open’  at
 least  one  branch  in  each  of  the  un-

 banked  community  development
 ‘blocks  by  end-June  1978.  There  were
 over  700  unbanked  community  deve-
 lopment  blocks  in  the  coumtry  at  the
 end_of  December,  1976  By  the  send

 Tot  Recengber  ‘AQT7  this  number  had
 been  brought  down  to  31h

 In  Madhya  Pradesh  there  were  34
 unbanked  community  development

 ‘blocks  at  the  ‘end  of  December  976
 At  the  end  of  December  1977  only:

 "59  such  blocks  in  the  State  were
 without  g  commercial  bank  brarich.

 The  precise  Jocation  of  the  propos-
 ed  branches  within  the  unbanked
 blocks  allotted  to  individual  banks
 cannot  be  indicateg  since  it  depends
 on  the  selection  to  be  made  by  these
 banks  themselves  having  regard  to
 the  availability  of  the  requisite  faci-
 lities,  business.  potential  etc
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 उत्तर  बिहार  सें  हवाई  अड्डा

 *652.  श्री  सुरेन्द्र  झा  सुमन  :  क्‍या
 पर्वटन  और  नागर  विमानन  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (%)  क्या  सरकार  उत्तर  बिहार  के
 याचियों  की  सुविधा  के  लिए  हवाई  शे
 की  विस्तार  करनें  की  योजना  बना  रहीं  है;

 (@)  क्या  इस में  दरभंगा  सिटी  को  भी
 सम्मिलित  कियां  जायेगा;

 (ग)  यदि  हां,  तो  कब  तक;  और

 (घ)  यदि  नहीं,  तो  इस  के  क्या  कारण
 ?

 पर्यटन  और  नागर  विमानन  मंत्री  (श्री
 पुरुषोत्तम  कौशिक)  :  (क)  से  (घ).  उत्तर
 बिहार:  में  दरभंगा  के  विमान  क्षेत्र  सहित,
 जो  कि  रक्षा  मंत्रालय  नियंत्रण  में  हैं,  मौजूदा
 फिन्हीं  भो  हवाई  अझड्डों  क ेजिस्तार  का  फिलहाल
 कोई  प्रस्ताष  नहीं  है,  क्योंकि  न  तो  इंडियन
 एयरलइन्स  ते  और  न  ही  किन्हीं  गेर-अनुसूचित
 प्राइवेदपर्चिालकों  के  इन  हवाई  ग्रड्ढों  के लिये
 'लि्मिकत:  सेनाएं,  फरिचालित  करने  में  कोई
 र्खि  दिखाई  है  ?

 Exchange  of  soiled  and  mutifated
 notes  by  Commercial  Banks

 *653.  SHRI  M.  RAM  GOPAL  RED-
 Dyke  wil  the  ftister  Ue  FINANCE be’  pledsed  to  Mate!  !

 4a)  whether  Government  are  aware

 at  #  का
 tarhérciat  Yatiky  are  persistently

 fodting  the  directive  of  Reserve  Bank
 Of  India  regarding  exchange  of  soiled
 and  mutilated  currency  notes;  and

 >,¢b);  af  80,  the  remedial  measures
 taken  and  total  value  of  such  notes
 exchanged  during  19772

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Comp- laints  are  occasionally  received  re-

 garding  exttisnge  of  soileg  and  mu-
 tilated  Qurrency  notes  by  the  Pub-
 lic  Sector  Banks  Branches  at  some
 places  but  jt  cannot  be  generalised that  commercial  banks  are  |  persis-
 tently  flouting  the  directives  of  the
 Reserve  Bank  of  India  in  this  re-
 gard.

 (b)  Each  such  complaint  is  looked
 into  and  the  concerned  Bank  advis- ed  suitably.  It  is  not  practicable  to
 Sive  the  value  of  such  notes  exchang- ed  during  977  as  collection  of  such
 information  from  a  very  large  num-
 ber  of  branches  of  public  sector
 banks  extending  this  facility  will  en-
 tail  too  much  time  and  labour.

 Subsidy  to  Exports

 *654.  SHRI  k.  RAMAMURTHY:? Will  the  Minister  of  COMMERCE, CIVIL  SUPPLIES  AND  COOPERA- TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the total  public  expenditure  incurred  as
 subsidy  to  exports  shot  up  from Rs.  38.35,  crores  in  1970-71  to  Rs.  452

 “crores  in  1976-77;  and

 (b)  if  so,  the  details  of  different
 forms  in  which  subsidies  are  being provided  for  exports?

 THE  MINISTER.  OF  STATE  IN THE  MINISTRY  OF  COMMERCE AND  CIVIL  SUPPLIES  AND  CO.

 (a)  and  (b)  :  Perhaps  the  refrence  is to  the  Cash
 Compensatory which  is  given’  under  Marketing  Deve- lopment  Assistance.  The  expenditure under  this  head  has  increased  from

 Rs.  40.83  crores  in  1970-71  to,  Rs,  289, 64  crores  in  1976-77,

 Cash  Comepnsatory  Support  under
 Marketing  Development  Assistance  ३5 being  provideg  for  Product  Promotion
 Commodity  Development,  Export Credit  Development,  Export  Deve- lopment  Organisations  and  for  Market Development.



 (a)  whether  it  is  a  fact  that  a  De-
 Jegation  of  officials  visited  EEC  coun-
 tries  in  September-October  last  year
 to  negotiate  collaboration  arrange-
 mentg  for  the  manufacture  of  mica
 paper  in  India;

 (b)  if  so,  what  are  the  findings  of
 the  Delegation  regarding  possibilities
 of  foreign  collaboration;

 (c)  whether  Government  has  decid-
 ed  to  set  up  mica  paper  industry  in
 the  public  sector;  and

 (d)  if  not,  how  it  is  proposed  to
 implement  the  recommendations  made
 by  the  Delegation?

 THD  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  A  Delegation  of  technical  officers,

 headed  by  the  Chairman-cum-Manag-
 ing  Director,  Mica  Trading  Corpora-
 tion  of  India  Limited  (MITCO),
 visited  selected  EEC  countries  in
 September-October  1977.  The  Dele-
 gation  was,  inter  alia,  required  to
 explore  collaboration  possibilities  ain
 the  field  of  mica  paper.

 (b)  The  findings  of  the  Delegation
 regarding  foreign  collaboration  in  the
 field  of  mica  paper  are  at  present
 being  examined  by  MITCO.

 (c)  and  (d).  No  dicision  to  set
 up  or  otherwise  a  mica  paper  plant
 in  the  public  sector  has  been  taken.

 खच  उद्योग  को  अंगार  सेमग्री  पर  उत्पाद  शुल्क
 से  छूट

 *  656.  श्री  रामदेनी  राम  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 कि)  क्यों"लघु  उद्याग  में  बनी  ऋगार
 सामग्री  (कास्मेटिक्स)  पर  एक  प्र  मे  एक

 लाख  रफ्ते  तक  के  माल  पर  उत्पादन
 की  छूट  न  देने  से  बड़े  उच्चोगों  क ेएकाशिकार
 को  प्रोत्साहन  नहीं  मिलेगा;

 (ख)  क्‍या  लु  उल्ोगों  मैं  बनी  ऋंगार
 सामग्री  पर  उत्पादन  शुल्क  की  छूट  देने  से

 इस  उद्योग  को  भ्रौर  विकास  एवं  विस्तार  होगा
 जिस  से  रोजगार  के  और  अधिक  झवसर
 उत्पन्न  होंगे,  तथा  सरकार  को  शौर  राजस्क
 मिलेगा  ny

 (ग)  यदि  हा,  तो  लघु  उद्योग  को  यह
 छूट  न  देने  के  मुख्य  कारण  क्‍या  हैं;  शौर

 (घ)  क्या  सरकार  का  यह  निर्णय  उसकी
 नीति  के  विरुद्ध  नही  है  ?

 जिस  मंत्रालय में  राज्य  मंत्री (भ्ो  सतोश
 प्रवाल)  :  (क)  झौर  (ख).  सौदयें  शौर
 स्थच्छता  प्रसाधनो  के  जिन  छोटे  निर्माताधों
 की  पूर्वर्ती  वित्तीय  वर्ष  मै  उन  के  इस  किस्म  के
 उत्पादन  की  देश  में  ही  उपयोग  के  लिए,
 कुल  निकासिया  5  लाख  रुपये  (मार्च,
 968  को  छोड  कर,  1977-78  के

 सम्बन्ध  में  3.75  लाख  रुपए)  से  भ्रधिक
 की  नही  थी,  उन  को  एक  वित्तीय  चर्च  में  उक्त
 माल  की  5  लाख  रुपये  तक  के  मूल्य  की  प्रथम
 निकासयो  पर  सरकार  ने  राहत  देने  का  उपाय
 के  रूप में  1-4-1978 से उत्पादन शुल्क से से  उत्पादन  शुल्क  से
 पूरी  छूट  दी  है

 (ग)  शौर  (थ)  प्रश्न  नहीं  उठते  ।

 Employees  in  State  Bank  of  India
 and  its  Branches  in  Jammu  and

 Kashmir
 ‘5971.  SHRI  MOHD  SHAFI  QURE-

 SHI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  total  number  of  employees  in
 the  State  Bank  of  India  and  its
 branches  in  the  Jammu  ang  Kashmir;
 and

 (b)  break  up  of  these  employees  as
 follows:

 I,  State  subjects;
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 2.  Employees  belonging  to  Schedul-
 ed  Castes  ang  Muslims  amongst  State
 subjects;

 3  Non-State  subjects  and  number
 of  S.  C.  and  minorities  in  non-State
 subjects?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 The  total  number  of  employees  in
 the  State  Bank  of  India  and  ite
 branches  in  Jammu  &  Kashmir  as  on
 ‘31-12-1977,  was  i22.  Out  of  these,
 035  employees  wete  the  Residents
 of  Jammu  &  Kashmir,  including  6
 Scheduled  Castes  and  37  Muslims,

 The  number  of  Non-Residents  em-
 ployeeg  was  87,  which  included  8
 Scheduled  Castes  and  7  from  other
 minorities.

 Increase  in  Services  of  LA.  to  Cal-
 cutta-Agartala-Gauhati-Silchar  Route.

 5979  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state-

 (a)  whether  Government  are  aware
 that  Indian  Airlines  has  not  only
 reduced  its  services  on  the  Calcutts-
 Agartala  route,  services  on  the  Cal-
 cutta-Agartala-Gauhati  and  Calcutta-
 Agartala-Silchar  routes  have  also
 been  drastically  cut  without  giving
 any  prior  notice:

 (b)  whether  Government  are  aware
 that  there  are  now  only  twice  a  week
 services  on  each  of  the  routes  which
 causes  great  hardship  to  the  passen-
 gers  and  mail  services;  and

 (c)  if  so,  what  steps  Government
 are  going  to  take  immediately  to  in-
 crease  Indian  Airlines  services  on  the
 above  mentioned  routes?

 THE  MINISTER  OF
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 Against  two  daily  F-27  services  bet-
 ween  Calcutta  and  Agartala  before
 20-12-1977  Indian  Airlines  have  intro-
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 duced  ७  daily  Boeing  737  service  om
 Calcutta-Agartala  Route  with  effect.
 from  that  date  resulting  in  the  in-
 crease  of  seat  capacity  from  88  to  126,
 There  has  been  no  change  in  the  ser-
 vices  on  Calcutta-Agartala-Gauhati
 and  Caleutta-Agartala-Silchar  routes,
 which  continue  to  be  twice  weekly

 (b)  and  (c).  In  their  Summer  Sche-
 dule,  Indian  Airlines  are  taking  steps
 to  increase  the  frequencies  on  the:
 above  mentioned  routes

 Malpracticeg  by  Exporters  of  Mica:

 5973.  SHRI  L.  L.  KAPOOR:  Wil?
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  :t  is  a  fact  that  a  num-
 ber  of  malpractices  continue  by  the
 exporterg  of  Mica,  if  so,  what  are  the
 effective  steps  that  are  proposed  to,
 remove  such  malpractices,

 (b)  whether  Government  have  any
 scheme  to  encourage  semi-processed‘
 Mica,  if  so,  the  details  thereof;  and

 (c)  whether  it  is  a  fact  that  a  Mica.
 Trading  Corporation  finds  itself  help-
 less  against  private  exporters  and’
 therefore  needs  overhauling  and  re-
 organisation,  if  so,  proposals  in  this
 direction?

 THE  MINISTER  OF  STATE  IN"
 THE  MINISTRY  OF  COMMERCE.
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  In  the  Third  meeting  of  the  Mica-
 Advisory  Committee  held  on  the  27th-
 January,  1978,  certain  allegations  were-
 made  regarding  non-payment  of  mini.
 mum  wages,  sale  of  scarce  varieties  0९7
 mica  at  prices  lower  than  those  which.
 the  market  could  bear,  sale  of  “diffi-
 cult-to-obtain”  mica  without  cash
 memos  and  supply  of  mica  to  MITCO
 by  the  big  exporters  through  the
 weaker  section,  The  allegations,
 which  were  in  general  terms,  are  be-
 ing  looked  into  and,  on  receipt  of
 specific  complaints,  suitable  action  in
 the  matter  would  be  taken.
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 (b)  Semi-processed  Mica  generally
 ‘refers  to  a  stage  in  the  course  of
 “processing  crude  Mica.  As  such,  there
 ‘cannot  be  any  scheme  to  encourage
 the  production  of  this  item.

 (c)  No,  Sir.

 Neeg  for  Central  Aid  to  States
 for  Development  Purposes

 5974.  SHRI  C.  N.  VISVANATHAN:
 \Will  the  Minister  of  FINANCE  be
 ‘pleased  to  state:

 (a)  whetherit  isa  fact  that  Prime
 Minister  stated  at  the  last  Conference
 of  Agriculture  -  Ministers  that  States
 Shouid  increasingly  depend  on  ‘their
 Own  resources  for-developmental  ru:
 poses;

 (b)  whether  it  is  also  a  fact  that
 many  State  Governments  find  it  in-
 creasingly  difficuit  to  raise  resources
 matching  developmental  needs  and
 that  a  more  massive  aid  from  the  Cen-
 tre  is  inescapable  since  Centra]  reve-
 nues  are  derived  from  only  citizens  of

 ‘the  States;  and

 (c)  if  so,  the  concréte  steps  propas-
 ed  to  ensure  that  the  State  Govern-
 ments  get  equitable  grants  from  the
 ‘Centre  for  purposeful  acceleration  of
 “developmental  activity  which  concerns

 not  only.  the  State  Government  but
 also  the  whole  of  India?

 THE  MINISTER  OF  FINANCE
 (SHRIHyMePATEL)::  (a)  The  Prime
 Minister  stated  at  the’  Chief  Ministers’
 Conference  ‘on  Agriculture  And  Rural.
 Development:  held  “6n>  0th  “and.  lith
 Jantlary.  98  -that-the-  Cént-e  has  to’
 hely  «the:  States.  but  there  are  limits
 beyead:  which=\it  cannot  extend  helo
 and-‘that,  therefore,.  the  real  effort.
 has,  to:  be  made  by  the  States  in  the
 matter  of  agricultural.  deve:opment.

 ‘(b)  and  (c).  There  is  considerable
 scope  for  additional  resources  mobi-

 lisation  by  the  States  by  tapping
 more  intensively  the  sources  jin  their
 fiscal  jurisdiction  and  by  securing
 adequate  returns  on  investment  in
 irrigation,  power  and  other  projects.
 ‘The  7th  Finance  Commission  was
 ‘appointed  in  June  77  to  recommend
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 the  States’  share  in  Central  taxes  and
 grants-in-aid  of  revenues  of  States
 for  the  five  year  period  from  1-4-1978,
 and  is  required  to  submit  its
 report  by  3ist  October  1978)
 A  committee  of  the  National  Develop.
 ment  Council  will  discuss,  having
 regard  to  the  Constitutional  provisions,
 the  fiscal.  arrangements,  including  the
 Gadgil’  Formula  or.  allocation  of
 Central  assistance  to  States  for  State
 Plans,  necessitated  by  the  larger  role
 assigned  to  the  State  Governments  in
 development  planning  and  execution.

 खाद्य  तेलों  का  आयात

 59  75.  श्री  रामजीवन  सिह'  क्‍या  वाणिज्य

 तथा  नागारिक  पूति  और  सहकारिता  मंत्री

 यह  बताने  की  कण  करेंगे  कि  :

 (कं)  सरकार  इस  समय  घिदेशों  से

 मुख्यत:  किन-किन  खाद्य-तेलों  का  आयात

 कर  रहो  है;  और

 (ख)  खाद्य  तेलों  के  मामले  मैं  देश  को

 आत्मनिर्भर  बनाने  के  लिये  सरकार  हारा

 क्या  विशेष  प्रयास  किये  जा  रहे  हैं  ?

 वाणिज्य...  तथा.  सागरिक  पूर्ति  और

 सहकारिता  मंत्रालय  में  राज्य  मंत्री  श्री

 कृष्ण  कुमार  गोयल)  :  (क्र)  सरकार

 राज्यःव्याप्रार।  निगम/  के  माध्यम-  से.  मुख्य:
 रूप  से  रेपसीड  तेल,  सोयाबीन  तेल  तथा  ताड़
 केलेल  का  आयात  कररही/ है  उन्हों  ने  मुंगफली!
 के  तेल  तथी  पॉमोलिन  की  भी  थोड़ी  थोड़ी

 साक्मम:  आयात  की  हैं.)

 (ख)  खाने  योग्य  तेलों  का  उत्पादन

 बढ़ाने  तथा  किसानों  को  प्रोत्साहन  देने  के

 लिए  दीर्घकालीन  और  अल्पकालीन  दोनों

 किस्म  के  उपाय  तैयार  किए  गए  हैं,  जिन  में,

 अन्य  बातों  के  साथ  साथ  ये  शामिल  है  :--

 (i)  सिंचित  तथा  असिंचित  दोनों

 क्षेत्रों  में  सुधरी  टैक्‍्नालाजी  का  तेजी  से

 विस्तार  करके  प्रति  हैक्टेयर  उत्पादकता

 बढ़ाना  t
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 (ii)  नथी  सिंचाई  परियोजनाओं  के

 अंतगत  पड़न  वाल  क्षत्र  में  उपलब्ध  संभाव्यता
 का  उपयोग  कर  के  सिंचित  फसलों  के  अन्तर्गत

 क्षेत्र  बढ़ाना  ।

 (iii)  शुद्ध  बीजों  की  आपूर्ति  बढ़ाकर
 बीज  उत्पादन  कार्यक्रम  को  मजबूत  करना  |

 (iv)  यौध  संरक्षण  उातों  के  अन्तर्गत

 क्षेत्र  बढ़ाना  ।  इस  के  लिए  विशेष  रूप  से,

 जहां  सम्भव  हो,  बहुत  बड़े  इलाके  में  हवाई
 छिड़काव  क्रना  ।

 (v)  समर्थत्न  मूल्य  निर्धारित  करना

 तथा  उन  मूल्यों  पर  उपज  खरीदने  के  लिए
 प्रबन्ध  करना  )

 (vi)  कृषि  विभाग  के  गहन  तिलहन
 विकास  कार्यक्रमों  और  अन्य  केन्द्रीय  प्रायोजित
 योजनाओं  के  अन्तर्गत  प्रमाणीकृत  बीज  पर

 तथा  पौधे  संरक्षण  के  विभिन्न  कार्यों  के  लिए
 आशिक  सहायता  देवा  !

 (vii)  सूर्य  मुखी  तथा  सोयाबीन  जैसी

 गैर-परम्परागत  तिलहनों  की  फसलों  के

 अन्तर्गत  क्षेत्र  बढ़ाना  ।

 Advance  to  Harihar  Automobiles  by
 UCO  Bank,  Lucknow

 5976.  SHRI  BIJOY  KUMAR
 MONDAL:

 SHRI  MADHAYV  PRASAD
 TRIPATHI:

 Will  the  Minister  of  FINANCE
 be  pleasdd  to  refer  to  the  reply  given
 tovpart  ¢cy  be  Unstarred  Questign
 No.  8308  on  the  2nd  May,  975  regard-
 ing  advance  to’  small  scale  industry
 by  United  Commercial  Bank,  Luck-
 now  and  state:

 {a)  whether  the  Government  are
 aware  that  an  advance  was  sanction-
 ed  to  Harihar  Automobiles  by  Assis-
 tant  General  Managers  Office,  United
 Commercial  Bank,  Lucknow  in  1973-
 74,  by  fraudulently  classifying  it  as
 a  small  scale  industry  and  that  to
 reciprocate  to  this  favour  a  partner
 ef  this  firm  had  given  a  motor  car
 No.  DLJ  7989  to  the  Manager  of  the
 Bank;

 (b)  whether  Government  have
 made  enquiries  about  the  statement

 that  the  car  was  solq  by  partner  of
 the  firm  and  that  the  manager  has
 resold  it  to  the  brother  of  partner  of
 the  firm  after  using  it  for  eight.
 months;

 (c)  if  so,  whether  it  is  correct  in
 View  of  the  fact  that  there  is  no.
 change  of  the  name  of  the  owner  in
 the  registration  of  this  car;  and

 (d)  if  so,  the  action  proposed  to
 -be  taken  thereon?

 THE  MINISTER  OF  FINANCE.
 (SHRI  H.  M.  PATEL):  (a)  to  (d).
 United  Commercial  Bank  has  reported.
 that  the  crédit  facilities  given  by  the
 bank  to  M/s.  Harihar  Automobiles:
 Limited  werg  sanctioned  py  the
 Assistant  Genera]  Manager  after  he
 had  carefully  considered  the  same-
 and  after  following  the  usual  bank-
 ing  norms.  United  Commercial  Bank
 has  furthér  feported  that  an  officer
 of  the  bank  in  its  Zonal  Office,
 Lucknow,  not  connected  with  the
 sanctioning  of  limits  fo  the  party,  had
 purchased  g  Car  in  December,  l973-
 from  a  partner  of  M/s.  Harihar  Auto-

 iles.  According  to  the  bank  as
 per  the  transfer  register  maintained
 by  the  Motor  Vehicle  Registration
 authorities,  the  transfer  of  fhe:  car.  im
 the  name  of  the  Officer  has  been
 made.  The  bank  has  further  added
 that  when  this  Officer  was  allotted  a
 Fiat  Car  on  priority  basiss  he  had
 subsequently  sold  the  Car  in  June
 974  to  the  brother  of  the  ,vartner
 from  whom:  he  had  -purckase€.  -Ac-
 ‘eerding  to  the  bank,  though  the  pur-
 chase  of  the  Car  by  the  Officer  has-
 riot  led  to  any  favours  being  shown
 to  the  borrower,  the  Officer’s  action
 in  buying  a  Car  from  a  customer,  was
 considered  to  be  not  proper,  and  the
 bank  hag  conveyed  its  displeasure  to
 the  Officer  concerned,

 कृषि  उत्पादों  और  झोद्योगिक  उत्पादों
 के  मूल्यों  में  बृद्धि

 5977.  छाल  राभजो  सिह:  बसा  बिस
 मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्या  कृषि  उत्पादों  और  श्रौद्योन
 'गिक  उत्पादों  के  मूल्यों  में  वृद्धि  असमान
 और  असंतुलित  रूप  से  हुई  है;
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 (ख)  यदि  हां,  तो  क्या  सरकार  इस

 असंतुलन  को  दूर  करना  उचित  नहीं  मानती

 है;

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार

 का  कया  कार्यवाही  करने  का  प्रस्ताव  है;
 ओर

 (घ)  क्या  इस्पात  और  अन्य  औद्योगिक

 “उत्पादों  के  मूल्य  सरकार  के  अनुमोदन  से

 “निर्धारित  नहीं  किए  जाते  हैं  और  यदि  हां,
 तो  इनमें  सरकार  की  क्या  भूमिका  होगी  ?

 वित्त  मंत्री  (श्री  एच०  एम०  पटेल)  :

 नक)  जी  नहीं  t

 (a)  से  (घ).  दोनों  क्षेत्रों  के  व्या-

 पारिक  मूल्य  में  समय  समय  पर  परिवत्तेन

 होते  रहते  हैं  जिनका  मुख्य  कारण  यह  है  कि

 क्रषि  उत्पादन  में  घटबढ़  होती  रहती  है  और

 उसी  के  परिणामस्वरूप  कृषि  उत्पादों  के

 मूल्यों  में  कमी  बेशी  होती  रहती  है।  थोक

 कीमतों  के  सूचक  अंक  (970-7I-

 200)  के  अनुसार,  1973-74  में  करीब

 करीब  समानता  ही  थी  किन्तु  उसके  बाद

 1974-75  में  कृषि  की  और  झुकाव  रहा
 आा।  975-76  में  क्रषि  के  संबंध  में  व्या-

 पारिक  मूल्य  स्थिति  प्रतिकूल  हो  गई  क्योंकि

 उस  चे  फसल  अच्छी  हुई  थी  और  अगले

 प्चष  के  दौरान  भी  स्थिति  में  कोई  परिवर्तन

 नहीं  हुआ  977-78  में  कृषि  उत्पादों

 के  मूल्यों  में  विनिभित्त  वस्तुओं  के  मुकाबले

 झपेक्षाकृत  काफी  ज्यादा  बृद्धि  हुई,  जिसके

 परिणामस्वरूप,  व्यापारिक  मूल्य  स्थिति

 आधार  वर्ष  की  स्थिति  की  तुलना  में,  कृषि

 के  संबंध  में  कुछ  कम  अनुकूल  रही  |  सरकार,

 बहुत  सी  कृषि:  वंसंतुओं  के  समर्थेन/खरीद

 बूल्ये  निर्धारित  करके  स्त्था  संक्रद  इनिरोधी

 भंडार  ब्रना-प्क्र,  कृषि के  हितों  की  स्का

 करती  है।  इसी  प्रकारःकुछ  'म्रहत्व॑फृर्ण  विनि-

 मित  न्बस्तुधों  के  मूल्यीपघर  औपचारिक  अथवा

 अनौपचारिक  रूप  से  नियंत्रण  रखा  जाता  हन

 GO
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 इन  उपायों  से,  व्यापारिक  मूल्य  स्थिति  के

 एक  क्षेत्र  अथवा  दूसरे  क्षेत्र  की ओर  बहुत  हदी
 ज्यादा  झुक  जाने  की  प्रवृत्ति  की  रोकथाम

 हो  जाती  है।

 सोने  के  उपभोग  को  सीमा  निर्धारित  करने

 के  बारे  ें  सझाव

 5978.  श्री  जगदीश  प्रसाद  साथर  :

 क्या  व्त्ति  मंत्नी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  सुझाव  दिये

 मये  हैं  कि  वह  व्यक्तिगत  उपभोग  के  लिए
 सोने  की  प्रतिव्यक्ति  सीमा  निर्धारित  करें  ;
 और

 (ख)  इस  पर  सरकार  की  क्या  प्रति-
 क्रिया  है?

 क्ति  मंत्रालय  में  राज्य  मंत्री  (श्री  सतीश

 अग्रवाल)  :  (क)  और  (ख)  वतंमान  स्वर्ण

 नियंत्रण  अधिनियम  के  अन्तर्गत,  शुद्ध  सोने  को
 निजी  स्वाभप्रित्त/कब्जे  में  रखने  पर  पूर्ण  प्रति-
 बन्ध  है।  यदि  किसी  परिवार  के  पास  4

 किलोग्राम  से  अधिक  तथा  ऐसे  किसी  व्यक्ति

 के  पास,  जो  किसी  परिवार  का  सदस्य  नहीं  है,
 2  किलोग्राम  से  अधिक  सोने  के  आशभूषण/
 वस्तुएं  हों  तो  स्वर्ण  नियंत्रण  अधिनियम  की

 घारा  6  के  अन्तर्गत  उनकी  घोषणा  करनी

 पड़ती  है।  वर्तमान  स्वर्ण  नियंत्रण  अधिनियम

 के  अन्तर्गत  किसी  व्यक्ति/परिवार  द्वारा  आजित

 किये  जा  सकते,  अपने  पास  रखने  अथवा
 अपने  कब्जे  में  रखने  योग्य  आभूषणों  की  मात्रा

 अथवा  शुद्धता  पर  कोई  प्रतिबन्ध  नहीं  है।

 तथापि  सरकार  को  कुछ  ऐसे  सुझाव

 श्व्राप्त  हुए  हैं,  जिनमें,  किसी  व्यक्षित  और

 प्रुरिव्वार  हारा  अपने  पास  अथवा  कब्जे  में  रखे

 जा  सकते  योग्य  स्वर्णे-ओआभूषणों  की  मात्रा

 कग्सबिंध  में  उच्चत्तम  सीमा  निर्धारित  करते  के
 लिये  कहा  गया  है।  फिलहाल,  ऐसे  किसी
 उपाय  पर  विचार  नहीं  किया  जा  रहा  है।
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 “India’s  Position  in  the  World  regarding
 Tea  Production

 5979.  SHRI  DHARMA  VIR  VASI-
 SHT:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-

 “TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 stands  first  in  the  World  today  in

 ~tea  production,  productivity  consump-
 tion  and  exports,  if  so,  figures  of  the
 same;

 (b)  whether  it  is  also  a  fact  that
 the  internal  demand  for  tea  is  rising
 by  seven  per  cent.  per  annum,  the
 annual  increase  in  the  production  is

 «only  three  per  cent,  if  so,  steps  taken
 to  push  up  production;  and

 (c)  whether  this  effort  is  reflected
 ‘in  the  production  during  1977-78,  if
 mot,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  COMMERCE  AND
 ‘CIVIL  SUPPLIES  AND  COOPERA-
 “TION  (SHRI  ARIF  BEG):  (a)  India
 stands  first  in  the  world  as  regards  the
 quantity  of  tea  produced,  annually

 «consumed  and  exported.  Among  black
 “tea  producing  countries  India  has  the
 “highest  yied  per  hectare.  However,
 Japan,  which  produces  green  tea  is

 having  a  higher  yield  rate  than  India
 ‘for  that  type  of  tea.  The  production,
 ~export;  consumption  and  yield  for  the
 xyear  ‘1976-77  is  as  under:

 Production  52  m.  kgs.

 Consumption  286  m.  kgs.

 Exports  242  m.  kgs

 Yield  per  hect.  407  kg.

 (b)  and  (c).  The  internal  demand
 is  estimated  to  have  risen  from  248

 “m.  kgs.  in  4973  to  about  300  m.  kgs.
 -in  4977  ie.  by  about  5  per  cent  per
 annum.  During  the  same  period  pro-
 duction  rose  from:  470  m.  kgs.  to  560

 m.  #gs.  ie.  bytabout  the  same  5  per
 cent  per  annum.

 The  production  in  977  was  the  -hig-
 “hest  recorded  so  far.  In  order  to

 augment  the  production  of  tea,  the
 Government  is  providing  financial
 assistance  through  Tea  Board  to  tea
 planters  in  the  form  of  loans  and  sub-
 sidy.  The  tea  development  schemes
 include  (i)  Replantation  Subsidy
 Scheme,  (ii)  Tea  Plantation  Finance
 Scheme  under  which  subsidy  and  loans
 are  given  for  planting  and  replanting
 of  tea  areas  and  (iii)  Tea  Machinery
 and  Irrigation  Equipment  Hire  Pur-
 chase  Scheme  under  which  machinery
 is  provided  on  hire  purchase  basis.

 Reservation  for  Tribals  in  Public
 and  Private  Sector

 5980.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  Government’s  consideration  to
 make  arrangement  for  the  reserva-
 tion  of  certain  percentage  of  labour
 from  among  tlie  tribals  as  it  has  been
 done  in  the  ctses  of  S.C,  and  §.T.
 community  in  public  and  private  sec-

 tor;  and
 “ey

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).

 As  regards  Public  Enterprises,  instruc-
 tions  have  been  issued  providing  re-
 servation  of  posts  for  the  members  of
 the  S.C.  and  8.7,  communities  on  the
 lines  of  reservations  for  these  commu-
 nities  in  respect  of  appointments  in
 Government.

 A  proposal  to  reserve  certain  per-
 centage  of  employment  to  the  mem-
 bers  of  Scheduled  Caste  and  Scheduled
 Tribe  communities  in  the  privafe  sec-
 tor  undertakings  was  considered  by
 Government  and  it  was  felt  that  statu-
 tory  or  qther  measures  for  ensuring
 such  réservation  wotld  .not  be  appro-

 viafé.  It  was  considered  that  the
 trade  Orgdnisatioris  might  continue  fo
 be  persuaded  to  take  steps  to  ensure
 that  an  ddequate  sharé  of  employment
 -was  given  to:  Scheduled  Castes  and
 Scheduled  Tribes.  In  pursuance  of



 63  Written  Anesers  APREL  7;  l908

 this  decision  an  appeal  was  issued  wh
 43975  to  all  industrial  undertakings  in
 the  private  sector  through  Directors  of
 Industries,  technical  authorities  and
 Chambers  of  Commerce  and  Industries
 urging  them  to  impress  on  their  con-
 stituents  the  desirability  of  providing
 a  due  share  of  employment  in  the
 private  sector  to  the  members  of  the
 Scheduled  Caste  and  Scheduled  Tribe
 communities,

 There  73  no  proposal  under  Govern-
 ment’s  consideration  to  make  arrange-
 ments  for  the  reser\ation  of  posts  in
 the  public  or  private  sector  for  the
 tribals  other  than  those  belonging  to
 the  Scheduled  Tribes.

 Muttiaational  Corporations  operating
 in  India

 598i  SHRI  ROBIN  SEN
 Manister  of  FINANCE
 state

 Wilt  tne
 be  pleased  to

 (a)  the  number  of  multinational
 corporations  and  their  names  and
 assets,  operating  in  India  during
 965  to  1977,  year-wise:

 (b)  the  names  of  the  Indian-colla-
 borations  of  these  multinational  cor-
 porations,  if  any;

 (c)  the  business  they  are  carrying
 on;

 (d)  total  outflow  of  profits  during
 I865  to  977  year-wise;  and

 (e)  total  amount  reinvested  in
 India,  if  any,  during  the  above  perlod?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL).  (a)  The  ifor-
 mation  is  given  in  Annexure-I  laid  on
 the  Table  of  the  Sabha  [Placed  in
 Library  See  No.  LT  2046/78}.

 (b)  In  the  case  of  subsidiaries  and
 branches  of  foreign  companies,  the
 question  of  Indian  collaboration  does
 not  ordinarily  arise.

 «
 )  The  industry-wise  distribution

 f  Indian  subsidiaries  and  branches  of
 foreign  companies  for  the  years

 Written  Annsgra  ts

 ‘4972-73  pawaris  is  given  in  Anpemures.
 TIr  and  IV  isig@  on  =  tae  ~Table  of  the
 Sabha.  [Placed  in  Library.  See  No.
 LT  2046/78}.

 (d)  the  remittances  of  profits  and
 dividends  by  all  foreign  companies
 Operating  in  India  during  the  years
 1965-66  to  ‘1976-76  are  given  below:

 (Rs.  crores)

 Prohits  Duide-
 nds

 1965-66  3" ु0  age  40
 6gb  67  That  *  77

 r967-08  जर 5  3.  "oO
 १3५00  by,  2°46  yor  25
 tgbg-70.  ह. आ  gir4qt
 ¥970-74.  tg  I2  43°43
 r97I-72.  6s  9°94  98°87
 1972-73.  5°54  39°08
 I97F-74-  6s  angi  37°58
 3974°75-  Tg  384
 1975-76.  20°96  24°84

 (e)  The  earnings  retained  by
 foreign  companies  operating  in  India
 during  the  period  1965-66  to  ‘1972-73,
 are  given  below:

 (Rs.  crores)

 1965-66.  नि  1858

 1966-67.  4"  9
 1967-68.  Be

 1968-69,  ape

 1969-70.  हे  नि  age
 AQ7O7t.  ee  7  aB-  4

 i97%-72.  ss"
 t977%  eat
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 पर्चिम  बंगाल  के  लघु  उश्ोगों  को  कम  ब्याज
 को  दरों  पर  ऋण  दिया  जाना

 5982.  थ्रो  मोहम्मर  हयात  सो
 ४

 क्या  बित  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  पश्चिम  बंगाल  के  कुछ  लघु
 उद्योगा  का  इस  वर्ष  कम  ब्याज  की  दर  पर  ऋण
 देने  का  कोर  प्रस्ताव  सरकार  के  विचाराधीन

 है  2

 (@)  यदि  हा,  ता  इस  बारे  में  सरकार
 दारा  कब  तक  अन्तिम  निर्णय  किया  जाएगा
 आर  कितनी  धनराशि  ऋण  के  रूप  में  दी  जायेगा
 ओर  उस  पर  ब्याज  की  दर  कितनी  हांगी  ,

 (ग)  कया  व्याज  की  वतंमान  दर  मे
 कमी  करने  का  भी  सरकार  का  विचार  है  ,
 झर

 (3)  उन  सस्थाओ के  नाम  क्‍या  है  जा
 इस  प्रकार  के  ऋण  देगी  ?

 दिस  मंत्री  (श्री  एच०  एस०  पटेल)  :

 (क)  और  (ख)  यद्यपि  किसी  विशेष  राज्य
 केन्द्र  शासिल  प्रदश  में  छोटे  बैसल  दे. उच्ोगों
 को  कम  ब्याज  दर  पर  ऋण  प्रदान  करने  की
 कोई  योजना  सरकार  के  विचाराधीन  नही  है,
 किन्तु  श्रौद्यागिक  विकास  मत्ालय  ने,  हाल  ही
 मे,  राज्य  सरकारों  को  वित्तीय  सहायता
 देने  की  एक  योजना  बनायी  है  ताकि  बे  ऐसे
 छोटे  एक्कको  की  कुल  निवेश  के  i0  प्रतिशत
 तक  की  “माजिन”  पूजी  सुलभ  करा  सके
 जिनका  सयब्र  झर  मंशीतों  मे  पूजी  निवेश
 एक  लाख  रुपए  से  भ्रधिक  नहीं  है।

 (ग)  शौर  (घ)  छोटे  पैमाने  के  उद्योगो
 के  क्षेत्र  मे  पूजी  विवेश  को  प्रोत्माहित  करने
 के  लिम,  हाल  ही  मे,  बैकों  से  कहा  गया  है  कि
 वे  ऋण  गारटी  योजना  के  भ्रधीन  व्याप्त  छोटे
 वैमाने  के  उद्योगों  भौर  निर्धारित  पिछड़े  जिलो:/
 इसाकों  के  छोटे  एकको  को,  तीच  वर्ष  से  भम्यून
 परिषक्वता  की  भ्रवधि  बाले  सावधिक  ऋणों  पर

 28  Ls—3

 i  प्रतिशत  स  भ्रधिक  दर  पर  ब्याज  न  वसूल
 करें  1

 छोटे  पैमाने  के  उद्यागों  को  मावधिक
 ऋणों  के  मामले  में  वैंका  का,  भारतीय
 श्रौद्यागिक  विकास  बैक  (भ्रा:०डी  ०बी  ०  प्राई०  )
 से  पनवित्त  पाण  की  सुविधा  सुलभ
 हाता  है,  भौर  जब  दम  पुनवित्त  सुविधा  का  लाभ
 लिया  जाता  है  ता  बैक,  इस  प्रकार  के  ऋणो
 पर  11  प्रतिशत  की  दर  से  ब्याज  वसूल  करत
 है  और  निर्वारित  इलाको  मे  अ्रवस्थित  यूनिटो
 क॑  मामले  में  ता  ब्याज  की  दरे  a if2  प्रतिशत
 ही  ती  है:

 हाल  ही  मे  भारतीय  रिजर्व  बैंक  न
 वाणिज्यिक  बैक  के  ऋणा  पर  ब्याज  की  दर
 में  सामान्य  घटातरी  की  घापणा  की  है।  घटी
 हुई  ब्याज  दरो  का  लाभ  छाटे  पैमाने  के  उद्योगा
 का  सुलभ  हागा  |

 Help  to  Tribals  by  Panchayati  Rural
 Bank,  Jeypore,  Koraput,  Orissa

 5983  SIIRI  GIRIDHAR  GOMANGO
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  the  Panchavati  Rural
 Bank,  Jeypore,  Koraput  Orissa  has
 opened  its  Branches  so  far;

 (b)  how  far  the  branches  played
 the  role  to  help  the  tribals  and  wea-
 ker  sections  of  the  society  so  far;
 and

 (c)  proposals  to  open  the  branches
 in  this  district  to  cover  the  rest  of
 the  uncovered  population  by  this
 bank?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M  PATEL).  (a)  to  (०).  The
 Koraput-Panchabati  Gramya  Bank,
 Jeypore  (Orissa)  which  was  set  up  on
 November  13,  976  has  already  opened
 3]  branches  as  on  January  2978  This
 bank,  which  28  serving  the  predomin.
 nantly  tribal  district  of  Koraput,  has
 advanced  an  amount  of  Rs.  64.52  lakhs
 in  687  Accounts  to  smali/marginal
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 farmers  and  other  weaker  sections  of
 the  society  by  January  1978.  The  bank
 has  a  programme  of  opening  another

 ‘8  branches  in  the  near  future.

 Amount  spent  for  Development  of
 Tourism  in  Goa

 5985.  SHRI  AMRUT  KASAR:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state;

 (a)  what  are  the  amounts  spent
 from  the  Central  Revenucs  on  the
 development  of  tourism  in  the  Union
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 Territory  of  Goa  for  the  Ananelal
 years  1975-76,  ‘1976-77  and  1977-78;

 (b)  on  what  projects  these  amounts
 have  been  spent;  ang

 (c)  what  is  the  allocation  for  the
 Union  Territory  of  Goa  for  the  year
 1978-797,

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 The  Central  Government  incurred  the
 following  expenditure  on  «evelopment
 of  tourism  in  Goa:

 Written  Answers

 Year  Scheme  Amount

 pene cae

 1075-76.  4)  (जाता  cucuon:  of  Youth  hostel  building  at  Panay  eRe  00

 it)  Hydrographic  survey  of  selected  beaches  in  Goa
 development  of  aquatic  sports  24,000  OD

 1976-77  Hydrographic  Survey  7  “gst  0७

 ue  postal  at  Panaji fur  the  year  ad  and  7778  reed  £4,000" 00 in  977

 (c)  (i)  No  vrovision  exists  in  the
 Budget  Estimates  for  1978-79  for
 schemes  in  Goa.  However,  a  subsidy
 of  Rs.  12,000  will  be  released  by  the
 Department  towards  the  management
 of  the  youth  hostel  at  Panaji  by  the
 State  Government.

 di)  The  India  Tourism  Develop-
 ment  Corporation  also  proposes  to
 construct  a  hotel  in  Goa  for  which
 suitable  provision  will  he  made  once
 the  scheme  is  cleared  by  the  Govern-
 ment.

 Investment  of  Unit  Trust  of  India

 5986.  SHRI  VINODH  BAI  B.  SHETH:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 what  is  the  bifurcation  of  invest-
 ment  of  Unit  Trust  of  India  year-wise
 for  the  last  five  years-investment  in
 Companies  and  deposits?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  A  statement  is
 laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT  2047/78).
 Time  limit  for  setting  claims  pertain-

 ing  to  Central  Excise  Matters
 5987.  SHRI  MANOHAR  LAL:  Will

 the  Minister  of  FINANCE  be  pleased to  state:
 (a)  the  time  limit  for  settling claims  of  refunds  of  excess  amounts charged  and  arising  out  from  adjudi- cation  appeals,  and  revision  applica- tions,  pertaining  to  Central  Excise matters  under  the  Central  Excises  and Salt  Act,  944  fixed  or  Proposed  to be  fixed;  ang

 (b)  whether  Government  will  lay a  detailed  statement  on  the  subject?
 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  FINANCE  (SHRI SATISH  AGRAWAL):  (a)  and  (b). Where  an  order  in  adjudication,  appeal
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 or  revision  directs  the  refund  of  duty
 or  fine  or  penalty,  the  order  is  the
 basic  authority  for  granting  the  refund
 and  a  formal  claim  is  not  necessary.
 The  department  will  itself  take  neces-
 sary  action  to  make  the  refund.  How-
 ever,  in  cases  where  the  order  is  with
 reference  to  a  principle  and  not  a
 specific  amount,  the  assessee  is  re-
 quired  to  furnish  necessary  detail  to
 enable  the  exact  amount  of  refund  to
 be  worked  out.

 While  there  is  no  statutory  time
 limit  for  making  refunds  in  such  cases,
 executive  instructions  have  been  issued
 to  the  Collectors  of  Central  Excise,  im-
 pressing  upon  them  the  importance  of
 expeditious  disposal  of  such  claims.
 Collectors  have  been  directed  to  make
 every  effort  to  dispose  of  refund/rebate
 claims  within  a  period  of  three  months.
 Tt  has  been  laid  down  that  Collectors
 and  Deputy  Collectors,  during  their
 inspections  of  and/or  visits  to  divi-
 sional  offices,  should  make  it  a  point
 to  examine  critically  the  progress
 made  in  the  disposal  of  refund  claims
 and  in  particular  cases  more  than
 three  months  old.  Collectors  and
 other  senior  officers  have  also  been
 directed  to  make  it  a  point  to  inspect
 the  work  relating  to  refunds  in  their
 offices  also  more  frequently  to  ensure
 that  refund  claims  are  not  held  up
 without  valid  reason.

 झ्रफीस  के  लागत  और  जिक्य  मूल्य  के  बीच
 के  झग्तर  को  कम  से  कम  करने  हेतु  कार्यवाही

 5988.  भ्री  दयाराम  शाक्य  :  क्या  विस
 मंत्री  यह  बताने  की  क्रपा  करेंगे  कि:

 (क)  सरकार  अफीम  उत्पादकों  से
 किस  मूल्य  पर  श्रफीम  खरीदती  है  शौर  उसे
 ठेकेदारों  द्वारा  जो  उसे  भ्रधिकृत  बिक्री  एजेंट
 हैं,  किस  मूल्य  पर  बेचा  जाता  है  ;  भौर

 (ख)  लागत  मूल्य  भौर  विक्रय  मूल्य
 के  बीच  के  भ्रन्तर  को कम  i  कम  करने  के  लिए
 सरकार  क्‍या  क्रायवाही  कर  रही  है?

 विस  मंत्रालय  में  राज्य  शंत्री  दयो  सती
 प्रश्रवाल)  :  (क)  वर्ष  977-78 के  दौरान
 काश्तकारों  से  कच्ची  श्रफीम  जिस  कीमत  पर
 खरीदी  गयी  थी  वह  70°  गाढ़ता  की  अफीम
 के  प्रति  किलोग्राम  के  लिए  ii0  रुपए  से
 200  रुपए  के  बीच  थी।  वर्ष  979-78

 के  दौरान  अफीम  के  उपादन  की  झौसत
 लागत  90°  गाढ़ता  की  श्रफीम  के  प्रति
 किलोग्राम  के  लिए  लगभग  228  रुपए  थी
 झौर  इसकी  सप्लाई  सीधे  राज्य  सरकारों  को
 230  रुपए  प्रति  किलोग्राम  को  दर  सें  की  गयी
 थी।  सरकार  ने  किसी  ठेकेदार  को  अफीम
 वेचने  का  अ्रधिकार  नहीं  दिया  है।

 (ख)  चूंकि  लागत  मूल्य  दौर  राज्य
 सरकारों  को  सप्लाई  की  जाने  वाली  अ्रफीम
 से  मिलने  वाले  मूल्य  के  बीच  श्रस्तर
 बहुत  थोडा  है,  इसलिए  इसे  श्रौर  कम  करने
 का  प्रश्न  नहीं  उठता।

 सरसों  के  तेल  का  झायात  करने  संबंधों  नीति
 का  पुनविलोकन

 5989.  भरी  एस०  एस०  सोभानो  :  क्या
 वाणिज्य  तथा  नागरिक  पू्ति  और  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हाल  में  दिल्ली  में  दिल्ली
 अध्ययन  द्वारा  मूल्य  स्थिति”  के  बारे  में
 भ्रायोजित  विचार  गोष्ठी  में  भाग  लेते  हुए
 उन्होंने  यह  कहा  था  कि  हाल  के  प्रनुभव  को
 ध्यान  से  रखते  हुए  प्राइवेट  ऐजेंसियों  के
 माध्यम  से  सरसों  के  तेल  का  आयात  करने
 संबंधी  नीति  पर  पुर्नाविचार  करने  की  आवश्यक-
 तताहै;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  ने
 इस  प्रएन  पर  विचार  कर  लिया  है  ;  और

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 ने  क्‍या  निर्णय  किया  है?
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 जाजिज्य  तथा  स्मरिक  सूति  झोर
 सहकारिता  मंत्रालय  सें  राज्य  मंत्री  शी
 कृषण  कुमार  गोयल)  :  (क)  जी  नहीं

 (ख)  शौर  (ग)  प्रश्त  नहीं  उठता।

 Sale  of  Gold  at  International  Prices
 to  Goldsmiths

 5990.  SURL  MADHAVRAO  SUINDIA:-
 Will  the  Minister  of  FINANCE  be
 plead  to  state

 (a)  whether  the  policy  regarding
 sale  of  gold  at  international  prices  to
 goldsmiths  as  announced  by  him  in
 his  Budget  speech,  has  since  been  for-
 mulated;  and

 (b)  if  so,  the  details  theréof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  and  (०)
 In  implementation  of  the  policy  an-
 nouncement  by  Government,  a  scheme
 for  the  encouragement  of  the  export
 of  gold  jewellery  by  supply  of  gold
 for  this  purpose  at  international  price
 either  from  imports  or  Government
 golq  stock,  ang  a  scheme  for  sale  of
 gold  from  Government  gold  stock  for
 internal  consumption  within  the  ambit
 ०  Gold  Control  Act  are  being  finalised
 and  will  be  announced  soon.

 Appointment  of  SC  and  ST  as  Proba-
 tionary  Officers  in  Nationaliseg  Banks

 5991.  SHRI  Kk.  PRADHANI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a):  whether  any  relaxation  in
 minimum  qualifications  has  ‘been
 given  by  Government  in  the  case  of
 candidates  belonging  to  the  Sche-
 duled  Castes  and  Scheduleq  Tribes
 for  appearing  in  the  examination  for
 appointment  as  probationary  officers
 in  the  nationalised  banks;  and

 (b)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b)

 Out  of  the  5  public  sector  banks
 which  includes  4  nationalised  banks
 and  State  Bank  of  India,  direct  recruit
 ment  at  the  level  of  officers  is  done  by
 lz  banks  In  the  case  of  candidates
 belonging  to  Scheduled  Castes/Sche-
 duled  Tribes,  these  banks  have  pres
 cribed  a  mere  pass  class  in  the  Gradu-
 ation  e  amination  as  the  minimum
 educational  qualification  as  agains‘
 first-class  or  high  second  class  requir-
 ed  from  the  general  category  of  candi
 dates

 Loan  advanced  by  Syndicate  Bank
 to  Premier  Cooperative  Transport

 Society  Limited

 5992  SHRI  YASHWANT  BOROLE
 Will  the  Minister:  of  FINAWCE  be
 pleased  to  state:

 (a)  whether  the  Syndicate  Bank
 has  advanced  loan(s)  to  the  Premier
 Co-operative  Transport  Society  Ltd..
 New  Delhi,

 (9)  if  so,  the  amount  of  each  and
 date(s)  thereof  and  the  terms  there-
 of,  amount(s)  towards  interest  and
 capital  rece:ved  from  time  to  time
 and  balance  amounts  of  loans  and  in-
 terest  to  be  recovered  as  on  ‘ist
 March,  1978;

 (c)  has  the  said  Society  pledged
 its  two  fuses  to  this  bank  and  is  the
 bank  aware  that  the  total  amount  of
 loan  and  interest  due  thereon  far
 exceeds  the  market  and  depreciated
 prices  of  these  buses;  and

 (d)  if  so,  the  steps  taken  todate
 to  recover  the  same?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  The  amount  and  dates  of  the
 two  loans  advanced  are  Rs.  60,000/-  on
 9th  January,  1972  and  Rs.  72,000/-
 on  i4th  April,  ‘1973,  The  Society  was
 to  repay  the  loan  in  monthly  instal-
 ments  of  Res.  2,200/-  and  Re.  2,000).
 In  accordance  with  the  practices  and
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 usages  customary  amongst  the  bank-
 ers  and  also  in  conformity  with  the
 provisions  in  the  statute  governing
 the  public  sector  banks  the  rest  of
 the  information  cannot  be  divulged

 (c)  The  Society  has  hypothecated
 the  buses  to  tHe  bank  and  the  bank  is
 fully  aware  of  the  position  of  the
 accounts

 (d)  The  bank  proposes  to  ‘ake
 legal  action  to  recover  the  outstand-
 ing  balance  and  has  issued  a  legal
 notice  to  the  Societv

 Dilution  of  Share  by  Sterling  Tea
 Companies

 5993  SHRI  SHARAD  YADAV  Will
 the  Minister  of  FINANCE  be  pleased
 to  state

 (१)  whether  a  large  number  of
 Sterling  Tea  Companies  having  foreign
 bases  have  not  yet  undergone  proces
 ses  of  share  dilution  in  accordance
 with  the  provisions  of  Foreign  Ex-
 change  Regulation  Act

 (b)  whether  these  Sterling  Compa-
 nies  have  agreed  to  transfer  their  in.
 terest  control  and  management  to
 newly  formed  Indian  Companies  hav-
 ing  their  registered  offices  in  the  States
 of  West  Bengal  and  Assam  to  avoid
 share  dilution  to  the  extent  of  60  per
 cent  of  their  holdings

 {c)  if  so  the  facts  thereof  and

 (d)  the  action  being  proposed  to
 be  taken  against  all  foreign  and  Sterl
 ing  Tea  Companies  having  their  Tea
 Estates  in  India  to  enforce  reduction
 of  their  shareholding  to  40  per  cert
 of  their  respective  paid  up  capital?

 THE  MINISTER  OF
 (SHRI  M  PATEL)

 FINANCE
 (a)  Almost

 all  the  Sterlirif  Te,  Companies  have
 submitted  their  proposals  for  Indiani-
 sation  in  accordance  with  the  durec-
 tives  given  to  them  under  the  Foreign
 Exchange  Regulation  Act  These
 Indianisation  proposals  are  engaging
 the  consideration  of  the  Government/
 Reserve  Bank  of  India

 (b)  According  to  FERA  directives,
 the  Sterling  Tea  Companies  have  to
 convert  themselves  into  Indian  com-
 panies  in  which  the  non-iesifent  inter
 est  shall  not  exceed  74  per  cent  The
 Indianisation  proposal  of  most  of  the
 Sterling  Tea  Companies  consist  of  a
 group  of  Sterling  Tea  Companies  mer-
 ging  into  Indian  companies  formeg  for
 the  purpose  of  taking  over  the  Indian
 business  These  Indian  companies  are
 mostly  incorporated  in  West  Bengal
 and  Assam

 (c)  Does  not  arise

 (d)  The  FERA  directives  are  statu-
 tory  in  nature  and  the  companies  con-
 cerned  have  either  to  comply  with
 them  6  wind  up  their  business  in
 India

 Export  of  Cow  and  Coir  Products

 5995  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state

 (a)  the  tota]  quantity  of  cow  and
 coir  products  exported  and  value  earn-
 ed  for  last  three  years  and

 (9)  its  product  wise  bieak  up  during
 the  above  period?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG)
 (a)  and  (b)  A  statement  is  attach-
 ed
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 Statement

 Exports  of  Goir  and  Coir  Products

 Qty.  in  tonnes
 Value  in  Rs.  lakhs

 BAG  ra  wy

 1975-76  1976-77  1977-78
 (April  पा  to  Jan.’78)  >

 Qnty.  Value  Qnty  Value  Qnty. Qnty.  Valu lu
 (provisio*

 nal)

 pace a 2  Lena

 Coir  Fibre  266  694  734  a  88  36  “roe

 Coir  Yarn  .  .  +  22970  1002"  79  20567  ‘1052*  39  20069  8r0-  48

 Coir  Mats  7488  562°  48  9582  735°  7४  9408  723° 95

 Coir  Mattings,  Rugs,  Carpets
 et.  +  5276  39777  7020  462°00  6758  527°  78

 CoirRope.  .  269  6-70  85  5°42  W7  3°52

 Curled  Coir  १024  I9°52  868  79°  48  486  i0°38

 Rubberised  Coir  Goods  I  0°  26  I  0°27  3  0°45

 935°20  44357  2277°55  36871  207758
 Total  मु  नि  मु  97294

 (Source  Coir  Board,  Cochin)

 Loan  Sanctioned  by  S.B.L  Bombay  to

 _M/s.  Vivek  Textile  Mills  Vikuroli,
 Bombay

 5996.  SHRI  BAPUSAHEB  PARU-

 LEKAR:  Will  the  Minister  of  FIN-

 ANCE  be  pleased  to  state:

 (a)  whether  M/s.  Vivek  Textile

 Mills,  Vikuroli,  Bombay  was  sanc-

 tioned  limits  to  the  extent  of  Rs.  46.25

 lakhs  by  State  Bank  of  India  head.
 Bffice  Bombay  directly  and  the  ac-

 counts;  were  transferred  to  Ghotkopur

 (East)  branch  from  Vikuroli  branch;

 (b)  reasons  for  the  same;

 (c)  whether  adverse  remarks  re-

 garding  this  transaction  have  been

 passed  by  Bank’s  officer-in-charge  in-

 spection  and  auditor;  and

 (da)  whether  firms  outstanding  have

 received  to  40  lakhs  from  June,  4975

 to  March,  977  progressively  diminish-

 ing  security  +o  2  Jakhs  approximately?

 ann  a  —7 a
 THE  MINISTER  OF  FINANCE

 (SHRI  H.  PATEL):  (a)  to  (०).
 The  Hon’ble  Member  has  sought  in-
 formation  relating  to  the  details  of
 the  account  of  a  constituent  of  State
 Bank  of  India.  In  accordance  with
 the  practice  and  usage  customary
 among  bankers  and  also  in  coformity
 with  the  provisions  of  section  440)
 of  the  State  Bank  of  India  Act,  1955,
 information  relating  to  or  to  the  affairs
 of  the  constituents  of  the  State  Bank
 of  India  cannot  be  divulged.

 वनस्पति  घी  का  उत्पादन  करने  वाले  कारखाने

 5997.  क्री  रास  किशन  :  क्या  वाणिज्य

 तथा  नागरिक  पति  और  सहकारिता  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  इस  समय  देश  में  वनस्पति  घी

 के  कितने  कारखाने  हैं  तथा  उनकी.  उत्पादन
 क्षमता  कितनी  है  ;  a
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 (a)  गत  चार  वर्षों  मे  उनके|उत्पादन
 का  वर्षवार  ब्योरा  क्या  है,  भोर'

 (ग)  वनस्पति थी  को  प्रति  किलो  उत्पा-
 दन  लागत  क्‍या  है  तथा  उपभोक्ता  को
 इसका  प्रति  किलों  क्या  मूल्य  देना  पड  रहा  है
 और  उत्पादन  शुल्क,  विक्रीकर,  चुगो,  भाडा,
 कमीशन  आदि  के  झलग-प्लग  ब्यौरे  सहित
 इसकी  उत्पादन  लागत  और  बिक्री  मूल्य  में
 कितना  झन्तर  है  ?

 वाणिम्य  तथा  मागरिक/पू्ति  और  सह-
 कारिता  भत्रालय  सें  राज्य  मंत्री  (क्री  कृष्ण
 कुमार  गोयल)  :(क)  वनस्पति  उत्पादन
 यूनिटें  85  है,  जिनकी  वार्षिक  सस्थापित
 क्षमता  (2  १1.  लाख  मोटरी टन  है।

 (ख)  पिछले  चार  वर्षो  में  वनस्पति  के
 उत्पादन  का  वर्षवार  ब्यौरा  इस  प्रकार  है

 वर्ष  वनस्पति  का
 उत्पादन  लाख
 मीटरी  टनो  में

 974  3  54

 975  4  58

 976  5  45

 977  5  80

 (ग)  वनस्पति  की  प्रति  किला  उत्पादन
 लागत  उत्पादन  शुल्क  का  छोड़कर  8  06
 रूपए  हान  का  अनुमान  है।  उपभोक्ता  द्वारा
 उत्पादन  शुल्ब  बिक्रीकर  चुगी,  भाडा  आदि
 मिलाकर  दिया  जाने  वाला  मूत्य  9  03  से
 9  65  ग्पए  प्रति  कलि  के  बीच  है।  ब्यौरा
 सलग्न  विवरण  में  दिया  गया  है।
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 Prize  Deposit  Schemes  of  Bank  of
 Madura

 HANNAN
 of  FIN-

 5998,  SHRI  M.  A.
 ALHAJ:  Will  the  Minister
 ANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bank  of  Madura  had  started  two  Prize
 Deposit  Schemes  of  Rs.  50|-  and
 Rs  500-  a  few  years  back  and  if  so
 the  facts  thereof,

 ९9)  whether  Government’s  approval
 wus  taken  to  start  these  draws;

 (c)  whether  Government  have  _re-
 cerved  complaints  of  irregularities  and
 ma.practices  in  the  draws  conducted
 by  the  Madura  Bank  for  distribution
 of  prizes,

 (d)  if  so,  details  thereof  and  action
 taken  against  the  bank;  and

 fe)  whether  there  38  any  Govern.
 ment  check  on  conducting  prize  draws
 by  that  bank  and  if  not,  the  reasons
 thercfor?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  In  De-
 cember,  974  the  Bank  of  Madura  Ltd.
 had  introduced  two  fixed  deposit  sche-
 mes  of  ten  vears  duration  referred  to
 by  the  Honnle  Member.  The  sche-
 mes  provide  fur  pavment  of  double
 the  amount  of  deposit  on  maturity
 ang  entitle  the  depositors  to  partici-
 pate  in  monthly  draws  of  prizes  dur-
 ing  the  currency  of  deposits

 (b)  and  (e).  The  permission  of  the
 Central  Government/Reserve  Bank
 was  neither  taken  by  the  bank  nor
 ‘was  it  required  for  the  conduct  of
 the  above  schemes.  However,  banks
 have  to  comply  with  the  laws  of  State
 Governments  governing  lotteries  etc.,
 in  the  States  where  draws  arc  held.

 (ce)  Reserve  Bank  of  India  have
 reported  that  although  some  com-
 plaints  had  been  received  in  regard
 te  the  procedural/operational  aspects
 of  the  bank’s  schemes,  no  specific
 malpractice  has  come  to  their  notice.

 (ad)  Does  not  arise.
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 Advance  Central  Assistance  to  West.
 Bengal

 5999.  SHRI  CHITTA  BASU:  कादा
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Finance  Minister  of
 West  Bengal  requested  the  Govern-
 ment  of  India  to  give  them  an  advance
 Central  assistance  of  Rs.  49  crores,  for
 meeting  the  budgetary  gap  in  the  eur-
 rent  year;  and

 (b)  the  steps  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  In  accordance  with  the  general
 policy  adopted  for  covering  gaps  in
 resources  of  the  State  Governments  in
 ‘1977-78,  Government  of  West  Bengal
 wus  given  advance  Plan  assistance  of
 Rs.  77.50  crores.  The  State  Govern-
 ment  was  expected  to  meet  the  re-
 maining  gap  through  its  own  efforts  at
 ecanomy  in  non-Plan  expertditure,
 improvement  in  revenues,  better  col-
 lection  of  Government  dues  and  simi-
 lar  measures

 Development  of  Air  Strip  of  Loha-
 gaon  (Pune)

 6000.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be’  pleased  to  state:

 (a)  whether  Government  have  any
 proposul  under  consideration  for  the
 development  of  air  strip  of  Lohagaon
 (Pune)  in  Maharashtra;

 (b)  af  so,  since  when,  and  the  de-
 tails  thereof;

 (c)  what  is  the  total  cost  involved;
 and

 (d)  when  the  said  development  of
 Lohagaon  and  air  strip  shall  be  com-
 pleted?  ‘

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  to
 (d).  The  aerodrome  at  Lohagaon
 (Pune)  belongs  to  the  Indian  Air

 |
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 ¥orcg  and  is  suitable  for  operations
 with  Boeing  787  artraft  The  Civil
 Aviation  Department  have  constructed
 a  new  civil  enclave  at  a  cost  of  about
 Rs  24  lakhs  which  was  commissioned
 in  August,  977  There  Bry  no  proposal
 at  present  for  further“development  of
 this  aerodrome
 Offer  frem  Government  of  Assam  for
 providing  Man  Power  for  Central  Pro-

 jects  Undertakings

 600l  SHRI  AHMED  HUSSAIN
 Will  the  Minister  of  FINANCE  ४९
 pleased  to  state

 (a)  whethcr  Government  of  Assam
 have  offered  to  provide  man-power  and
 technical  people  for  various  Central
 Projects  Undertaking,  and  have  re-
 quested  the  Centre  to  issue  suitable
 instructions  to  various  Central  Pro-
 jects  Undertaking,  in  Assam  to  furnish
 then  man  power  requirement  to  the
 State  Government  of  Assam  to  facili
 tute  the  dexclopment  of  technical
 skills  and  employment  of  trained  pcr-
 sonnel  and

 (b)  the  action  taken/proposed  to  be
 taken  in  the  mitter?

 THE  MINISIER  OF  FINANCE
 (SHNI  प्र  M  PATEL)  (a)  and  (b)
 The  tnformation  38  not  readily  avail-
 able  ang  will  be  obtained  and  placed
 on  the  table  of  the  House

 Evasion  of  Central  Excise  Duty  by
 Bengal  Lamp  of  Calcutta

 6002  SHRItT  K  CHANDRAPPAN
 Will  the  Mimster  of  FINANCE  be
 pleased  to  state

 (a)  whether  the  Bengal  Lamp  of
 Caleutta  has  tiieq  to  cvade  Central
 excise  duty  for  some  time,  and

 (b)  if  so,  whether  Government  have
 taken  action  against  Bengal  Lamp  and
 if  so  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL)  (a)  and  (४)
 M/s  Bengal  Electric  Lamp  Works

 Ltd.,  Calcutta  are  alleged  to  have
 tried  to  evade  Central  Excise  duty
 amounting  to  about  Rs  35  lakhs  dur-
 ing  the  period  bétween  3974  and  early
 1977  A  show-cquse  nofice  has  been
 issued  to  them  by  the  Central  Excise
 authorities  and  the  case  38  under  de
 partmental  adjudication

 Complaints  agamst  working  of  Cus-
 toms  Warehouse,  Calcutta

 6008  SHRI  5  S  GUPTA  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  Government  have  re
 ceived  complaints  against  the  work.ng
 of  Custom  Ware  House,  Calcutta  and
 if  so  the  nature  of  complaints  re-
 ceived,

 (b)  whether  it  is  also  a  fact  that
 some  persons  while  removing  confis-
 cated  goods  in  league  with  gh  offi-
 cers  of  Calcutta  Custom  Ware  House
 from  the  Custom  House  Calcutta  were
 caught  red  handed  outside  the  Cus-
 tom  House  during  the  year  of  1977,

 (c)  whether  such  persons  who  were
 caught  red  handed  are  never  to  be
 found  and

 (d)  whether  Government  have  taken
 any  legal  action  against  the  officers
 responsible  for  their  commission  and
 omission  ang  if  not  the  reasons  there.
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL)  (a)  No,  Sir
 Government  have  fot  reterved  any
 such  complamts  recently

 (b)  ang  (c)  No,  Sir  Reports  re-
 ceived  by  Government  do  not  show
 that  any  such  imeidents  occurred
 However,  on  19th  August  ‘1977,  a  la-
 bourer  working  with  M/s  MEK  Engi-
 neering  Works  (P)  Ltd,  and  engaged
 m  fixing  steel  racks  in  the  seizure
 shed  of  the  Custom  House  was  appfe-
 hended  with  one  38-Band  National
 Transistor  Radio  while  coming  out  of
 the  seizure  shed  gate  after  his  day’s
 work  While  arrangements  were  be-
 ang  made  to  Ta  d  over  the  accused
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 with  the  stolen  article  to  the  Police,
 he  managed  to  escape.  Officers  were
 deputed  to  keep  surveillance  on  the
 house  of  the  accused  jn  his  native  vil-
 lage  for  detaining  him,  but  he  could
 not  be  apprehended.

 (d)  The  persons  who  were  in  charge
 of  the  accused  at  the  time  of  his
 escape  haVe  been  cautioned.

 Arrears  of  Income  Tax  in  Dhanbad,
 Giridih,  Hazaribagh  and  Jamshedpur

 Industrial  Complex

 6004.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state;

 (a)  what  is  the  number  of  car,
 truck,  dumper  and  other  power  driven
 vehicle  owners  in  Dhanbad,  Guridih,
 Hazaribagh  and  Jamshedpur  industrial
 complex  of  Chhotanagpur  in  Bihar;
 and

 (b)  what  percentage  of  them  pay
 income  tax  and  the  arrear  pending
 with  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHR!
 ZULFIQUARULLAH):  (a)  and  (b).
 The  information  is  being  collected  and
 will  be  furnished  as  soon  as  it  is  avail-
 able.

 Ministers,  M.Ps.  and  Journalists  seat
 abroad  during  Emergency

 6005.  SHRI  KANWAR  LALGUPTA:
 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  how  many  Ministers  and  Mem-
 bers  of  Parliament  were  sent  to
 foreign  countries  during  the  period
 of  Emergency  py  the  Government;

 (b)  the  total  number  of  journalists
 and  others  who  were  sent  to  other
 countries  during  that  period  by  the
 Government;

 (९)  how  much  money  was  spent  by
 the  Government  on  all  of  them;

 (d)  the  names  of  the
 visited  by'  them;

 countries
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 (e)  the  names  of  the  Ministers  and
 Members  of  Parliament  who  were
 ‘ent  to  foreign  countrie;  after  March,
 lyT7;  and

 (f)  the  total  umount  spent  on  them
 ly  the  Government?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र.  M.  PATEL):  (a)  to  (d).
 Similar  information  was  asked  for  the
 periods  1974-75,  1975-76  and  1976-77,
 in  Unstarred  Question  No.  365  in  the
 Lok  Sabha  on  the  I5th  July,  1977.  Thg
 paid  information  is  being  collected
 separately  and  will  be  laid  on  the
 Table  of  the  House  as  so0n  as  pos‘i-
 ble.  The  information  for  the  period
 of  Emergency  will  thus  be  available
 in  the  information  to  be  furnished  in
 reply  to  Unstarred  Question  No.  3615,

 (e)  and  (f),  In  Unstarred  Questfn
 No,  548  answered  in  the  Lok  Sabha
 on  the  3ist  March,  ‘1978,  similar  infer-
 mation  was,  inter  alia,  called  for,  tne
 period  from  ist  April,  977  to  3ist
 March,  ‘1978.  This  ihtormation  is  be-
 ing  collected  separately  and  will  he
 laiq  on  the  Table  of  the  House  as
 s00n  as  possible.  The  information
 called  for  in  the  present  Question  re-
 garding  tours  of  Ministers  and  Mem.
 bers  of  Parliament  Will  thus  be  avail-
 able  in  the  information  to  be  furnish-
 ed  in  reply  to  Unstarred  Question  No.
 5148,

 Evasion  of  Income  Tax  and  Excise
 Duty  by  Jaypore  Sugar  Company

 6006.  SHRI  M  R.  LAKSHMINARA-
 YANAN:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  due  to  the  sale  of
 14,000  bags  of  levy  sugar  in  black.
 market  by  the  Jaypore  Sugar  Com-
 pany,  the  Central  Board  of  Excise  has
 imposed  a  penalty  of  Rs.  6  lakhs  on
 the  company;

 (9)  whether  C.B.I,  hag  source  infor-
 mation  to  the  effect  that  the  Manage-
 ment  and  three  high  Income  Tax  Offi-
 cial;  of  Andhra  Pradesh  colluded  with
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 the  company  by  reason  of  which  there
 was  evasion  of  income  tax  and  excise
 duty  of  Rs.  25  lakhs  or  above;  and

 (cy  if  so,  what  action  his  Ministry
 proposes  to  take  against  the  company
 to  collect  the  income  tax?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  During
 the  perio®§  from  January  to  June  ‘1972,
 M/s,  Jaypore  Sugar  Company  Limit-
 edt,  Chagallu,  hag  clearé@  a  number
 of  consignments  of  sugar  manufactur-
 ed  by  the  company  on  payment  of
 duty  at  a  concessional  rate  applicable
 to  levy  sugar  under  the  Central  Ex-
 cise  Tariff.  It  was  later  on  found  out
 that.  those  consignments  cleared  by
 the  Company  were  diverted  by  them
 for  saie  in  open  market  and  hence
 they  were  not  entitled  to  the  conces.
 sional  rate  of  assessment  on  the  sugar
 cleared  by  them.  A  case  was  regi®-
 tered  under”  {ne  Central  Excise  and
 Saly  Act.  944  and,zn  the  department-
 al  adjudication  proceedings  the  party
 wag  left  off,  as  the  Adjudicating  Au-
 thority  held  that  the  charges  levelled
 against  the  Company  were  not  esta>-
 lished.  When  this  case  came  to  the
 notice  of  Central  Board  of  Excise  and
 Customs,  the  original  adjudication
 order  was  reviewed  after  issue  of  due
 notice  to  the  party  and  the  Board  held
 the  Company  guilty  of  deliberate  eva-
 sion  of  Central  Excise  Duty  to  the
 tune  of  Rs.  2.68  lakhs,  and  set  aside
 the  original  adjudication  order  and  a
 penalty  of  Rs.  6  lakhs  was  imposed  on
 the  Company,

 (b)  The  C.B.I,  had  received  an  in-
 forr.ation  against  three  Senior  Officers
 of  the  Income-tax  Department  posted
 in  ‘Andhra  Pradesh  alleging  showing
 of  undue  favours  to  M/s.  Jaypore
 Sugar  Company  in  the  matter  of  eva-
 sion  of  taxes.  This  information  was
 passed  on  to  the  Director  of  thspec-
 tion  (Investigatit  attached  to  the
 Central  Board  of  Direct  Taxes  for  exa-
 mination  and  thereafter  to  refer  the
 matter  to  C.B.I.  if  a  C.B.I.  investiga-
 tion  was  called  for.

 (c)  The  Income-tax  Department
 has  been  conducting  investigations  re-
 garding  allegation  of  sale  of  levy  sugar
 in  blackmarket  by  M/s.  Jaypore  Sugar
 Company  Limited  on  the  basis  of
 complaints  received  and  in  close  liai-
 son  with  the  Central  Excise  authori-
 ties.  The  assessment  of  the  Company
 for  the  assessment  year  1973-74  wax
 completed  relying  on  the  original  ad-
 judication  order  passed  by  the  Central
 Excise  Authorities  in  October,  1974.
 After  the  issue  of  Board’s  review
 order  in  January,  ‘1978,  on  the  basis  of
 enquirie,  conducted  and  material  now
 collected,  steps  have  been  taken  by
 the  Income-tax  Department  to  rope  in
 the  income  that  may  have  escaped
 assessment,

 -
 The  case  referred  by  the  CB.  to

 Directorate  of  Inspection  has  been
 examineg  by  the  Director  of  Inspec-
 tion  (Vigilance)  whose  report  is
 under  consideration.

 Joining  of  Department  of  Revenue  to
 Minstry  of  Home  Affairs  for  the  Posts

 Createa  for  Hindi  Work

 6007.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Department  of  Revenue  has  not
 agreed  to  join  the  proposed  common
 cadre  being  constituted  by  the  Min-
 istry  of  Home  Affairs  for  the  var-
 ious  posts  created  for  Hindi  work  in
 different  Ministries  and  Departments
 in  the  Government  of  India;

 (b)  whether  the  above  decision  has
 been  taken  at  the  instance  of  the
 senior  Hindi  Officer  of  that  Depart-
 ment  in  utter  disregard  to  the  re-
 presentations  made  by  the  staff  of
 that  Department;

 (c)  whether  it  is  also  a  fact  that
 conduct  of  the  senior  Hindi  Officer
 has  been  under  investigation  for
 various  izregularities  ang  malprac-
 tices  committed  by  him  in  the  perfor-
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 mance  of  his  official  duties,  if  so,  the
 nature  of  action  already  taken  against
 him  on  that  account;  and

 (d)  whether  it  is  proposed  to  res-
 train  this  officer  from  acting  in  a
 manner  prejudicial]  to  the  interests  of
 the  staff  working  under  him?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  The  mat-
 tery  is  still  under  consideration.

 (b)  Does  not  arise.
 (c)  Durimg  ‘1976-77,  on  one  occa-

 sion,  the  displeasure  of  the  Govern-
 ment  was  conveyed  to  the  »>enior
 Hindi  Officer  when  jt  came  to  the
 notice  of  the  Government  that  the
 Officer  was  carrying  on  without  pre-
 vious  sanction,  a  fairly  regular  side
 business  as  an  astrologer  or  a  priest.
 He  has  represented  against  the  dis-
 pleasure  communicated  to  him  and
 the  same  is  under  consideration.

 (d)  Since  our  inability  ty  joir  the
 proposed  common  cadre  for  Hindi
 posts  so  far  has  been  due  to  public
 interest  and  not  at  the  instance  of  the
 Senior  Hindi  Officer,  the  question  of
 restraining  him  does  not  arise.

 Chairman  ang  General  Manager  of
 Federal  Bank  Limited,  Trivandrum

 6008.  SHRI  K,  LAKKAPPA;  Wil
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  a5  u  fact  that  the
 Persons  holding  post  of  Chairman  and
 General  Manager  of  Federal  Bank
 Limited,  Trivandrum  are  real  _  bro-
 thers,

 (b)  if  so,  is  it  not  against  the  Bank-
 ing  Rules;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (७)  There  is  no  provision  in  the
 Banking  Regulation  Act,  7949  prohi-

 APRIL  7,  978  Written  Answers  g*

 biting  the  appoiatinent  of  persons  re-
 lated  to  each  other  in  the  same  Bank.

 (c)  Does  not  arise.

 Export  of  Gur,  Shakkar  and  Khandsari

 ७५099  DR.  MURL]  MANOIAR
 JOSHI-

 SURI  DURGA  CHAND:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state,

 fa)  whether  Government  have
 taken  step  to  export  pur,  shakkar  and
 Khandsarji  in  view  of  the  steep  fall
 in  prices  of  these  products  in  the
 Mandis  of  UP,  Bihar  and  Mahurash+
 tra.  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  ARIF  BEG):  (a)
 and  (b).  Yes,  Sir.  Export  of  gur  is
 now  freely  allowed  without  any  quota
 restriction.  Even  the  condition  of  400
 per  cent  L.C.  or  advance  payr-ent  for
 permitting  exports  has  been  removed
 for  export  of  gur.  Government  have
 also  released  a  quota  of  5,000  tonnes
 of  Khandsari  sugar  for  export  during the  year  ‘1978-79,

 पेंशन  नियों  का  सरलीकरण

 60l0.  श्री  लालजी  भाई:  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  का  विदार  पेंशन  संबंधी
 नियमों  को  द्रौर  रधिया  सरल  बनाने  तथा

 स्पष्ट  करने  का  हे  ससे  सेवा  निवृत्त  होने  वाले
 सेंकड़ों  व्यक्तियों  को  कठिनाई  का  सामना  न
 करना  पढ़ें ;  पौर

 (@)  यदि  हां,  तो  तत्संबंधी  ब्यौरा
 क्‍या  है?
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 जिस  स्त्री  (शो  एच०  एस०  पहेंल)
 (क)  झौर  (ख)  पेन्शन  के  मामलो  को

 निपटाने  के  सबध  मे  विलग्व  को  समाप्त  करने
 के  लिए  नियम  तथा  वार्यविधिया  समय-समय
 पर  सशोधित  की  जाती  है।  -3-76  से  प्रभावी
 एक  सरलीक़त  कार्यविधि  को  लाग  किया  गया
 है  जिसके  अन्तर्गत  सरकारी  कर्मचारी  को  पेशन
 अधिवधिता  पर  सेवानिवत्ति  की  तारीख  से
 पहले  अनिप्रार्यतः  प्राधिकृत  क्री  जाएगी।
 इस  कापविय्ि  को  मुख्य-मुख्य  जातों  को
 विवरण  पत्र  सभा  पहत  पर  रखा  जाता  है।

 वियरण

 अधिव्धिता  और  मृत्य  तथा  सेवा  नियत्ति
 उपदान  की  अ्रदायगी  में  विलम्ब  & अ  समाप्त
 बरन  के  उदेश्य  से  फरवरी  19१76.  म॑  एक
 सशाधित  कार्यविधि  निधारित  की  गई  भरी
 संशोधित  कार्यविधि  वी  मुख्य  मर्य  पाते
 निम्नलिखित  है

 (1)  प्रेशन  की  सगणना  36  महीने  की
 बजाए  L0  पूरण  महीनो  की  श्रौसत  परिलब्धियां
 के  श्राधार  पर  की  जाएगी  |

 (2)  सभी  मामलों  मे  अधिवषिता
 पेशनो  की  झदायगी  देय  महीन  की  पहली
 तारीख  मे  शुरु  हांगी।  इसे  सुनिश्चित  करन
 के  लिए  कार्यालय  प्रध्यक्षों  दौर  पेंशन  श्रदायगी
 आदेश  जारी  करने  के  लिए  जिम्मेदार  श्रधि-
 कारियो  के  लिए  विभिन्न  भ्रवस्थास्ा  पर  कार्य
 के  लिए  एक  निश्चित  समय  सारणी  निर्बारित
 कर  दी  गई  है  आर  प्रत्यक  भअ्रवस्था  के  ना.
 निश्चित  विभाजन  तारीखें  निर्धारित  की
 गई  है।

 (3)  विपरीत  विशिष्ट  सकेत  न  हान
 की  स्थिति  मे,  केन्द्रीय  सरबार  के  प्रधीन  की
 गई  सेवा  की  दा  अवधियों  के  बीच  सेवा  मे
 आए  व्यवृध्तान  को  माफ  किया  समझा  जाएगा
 भौर  व्यकध्ाान  पूं  सेवा  का  पेशन
 के  लिए  हिसाथ  से  लिया  जाएगा।

 इसी  प्रकार  असाधारण  छुट्टी  की

 ऐसी  भवधियों  को  भी  जिनको  गैर-भहँतादायी
 बनाने  के  लिए  विशिष्ट  प्रविष्टिया  न  हो  उनका
 पेशन  के  लिए  हिसाब  में  लिया  जाएगा।

 (4)  पैशन  के  सबंध  मे  प्रशासनिक
 स्वीक्रति  की  आवश्यकता  को  समाप्त  क्र
 दिया  गया  है।

 (५)  यदि  किन्ही  कारणा  स  सरवारी
 कर्मचारी  का  संवा-नवत्ति  कातराख  के
 एक  महान  पहल  पेशन  अ्रदायगी  ऑ्ादश  न्गा
 करना  सभव  न  हा  ता  फायालय  श्रध्यव +  ये
 अन्तिम  पेशन  ार  मय  तथा  सवा-नियुति
 उपदान  को  स्वीकृति  तेथा  भगतान  क्या
 जाएगा।  प्रनन्तिम  पेशन  छ  महान  का  अर्वाज
 +  पश्चात  अन्तिम  हो  जाएगी।

 (७)  सरकारी  उ्मचारी  से  बबापा
 दय  रक्‍मा  (सरकारी  आवास  से  भिन्न)  का
 निधारण  करने  के  मामले  मे  पणन  सत्रधी
 कागज़ा  का  तैयार  करन  जा  अवस्था  में
 पिछले  रिकाड  की  जाच  सवा-निवृत्ति  से
 पूष  दो  बप  की  अवधि  तक  ही  सीमित  रहगा

 जहा  तक  सरवारी  आवास  के  उपयाग
 से  संबंधित  देय  रकम  का  सबंध  है  सपदा
 निदेशालय  का  किसी  सरकारी  क्मचारों  की
 सेवा-निवृत्ति  की  तारीख  से  आठ  महीन  पहने
 बेबाकी  प्रमाण-पत्र  जारी  करना  हाता  *।
 अगले  ग्राठ  महाना  के  लिए  हममे  वह  स्वीकार्य
 अवधि  भी  शामिल  है  जिममे  सबा-निर्वात्त
 के  बाद  आवास  का  रखा  जा  सता  है।
 लाइसेस  फीस  कार्यालय  प्रध्यक्ष  ढ्वारा  वसल
 को  जाएगी  ।  स्वीकाय  ग्रवधि  स  ऊपर  सरक'रो
 आवास  का  रखने  के  सबंध  म  लाठसेस  फीस
 संपदा  निदेशालय  द्वारा  सीधे  ही  अलाटो  से
 वसूल  की  जाएगी  और  इस  कारण  से  उपदान
 की  झदायगी  को  राका  नदी  जाएगा।

 सूचना  मिलो  है  कि  फरवरी  976
 में  निर्धारित  सशोधित  कार्यविधि  सतोषजनक
 कार्य  कर  रही  है।
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 Setting  up  of  Industries  in  Public
 Sector  in  Kerala

 60ll.  SHRI  GEORGE  MATHEW:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  what  are  the  industries  that  are
 ‘going  to  be  set  up  under  the  public

 sector  in  Kerala  in  1978;

 (b)  the  industries  in  the  public  sec.
 tor  under  construction  in  Kerala;  and

 (c)  the  total  amount  that  is  going
 ta  be  invested  in  the  public  sector  in
 India  during  978  and  19792

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATEL):  (a)  ang  (b).
 As  far  as  the  Central  Government
 Industrial  Projects  are  concerned  the
 following  are  under  construction  in
 Kerala  and  the  amount  of  investment
 estimated  to  be  incurred  during  1978-
 79  is  indicated  against  them:—

 (Rs.  in  crores)

 Name  of  Undertaking  Proposed
 invest-
 ment  in

 1978-79

 Ie  Cochin  Shipyard  Ltd.  I3°57

 2.  Hindustan  Paper  Corporation
 Lid.  (Velloor  Plant)  40°  00

 3  Fertilizer  &  Chemicals  Tra-
 vancore  Z,imited  (Cochin  Di-
 vision  Phase  II)  हा  15°61

 Expanded  Plant  Operations
 Improvement  Programme—
 Cochin  Phase  I

 4.  Hindustan  Insecticides  Lid.
 (Endosulfan  Technical  Pro-
 ject,  BHC,  BHH,  Granula-
 tion  Project,  DDT  Formula-
 tion)  =  g°  80

 (ec)  Total  investment  in  Central
 Government  ang  Commercial  Under-
 takings  during  1978-79  is  proposed  to
 be  Rs.  228.74  crores.

 APRIL  7,  978

 Report  of  Bhoothalingam  Panel

 60l2.  SHRI  JYOTIRMOY  BOSU:

 SHRI  D.  B.  CHANDRAE
 GOWDA:

 Will  the  Minister  of FINANCE  be-

 pleased  to  state:

 (a}  when  the  Bhoothalingam  panel
 is  expected  to  submit  its  report;

 (b)  whether  the  Central  Trade
 Union  organisations  have  boycotted
 the  panel;  and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  .M.  PATEL):  (a)  By  the
 end  of  April,  Tore  =
 |  a

 (b)  and  (c).  Thegtidy  Group  ad-
 dresseqd  a  communication  towards  the
 end  of  November/early  December,
 977  to  a  large  number  of  organisa-
 tions  eg.,  employees’  organisations
 and  Trade  Unions  in  different’  indus-
 tries,  Chamber  of  Commerce  etc.,  in-
 viting  their  views  on  the  terms  of  re-
 ference  of  the  Study  Group  by  15th
 January  1978.  ‘Till  I6th  February
 978  views  had  been  receiveg  from
 one  employees’  orgariisation.  Two-
 employees’  organisations  have  for-
 mally  intimated  "that  tHey  are  boy-
 cotting  the  Study  Group.  It  is  the
 intention  of  the  Government  to  have
 a  dialogue  with  Trade  Unions  before
 formulating  its  policy  on  Wages,  In-
 comeg  and  Prices.

 Indo-Dutch  Co-operation

 60i3.  SHRI
 SHARMA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Ministerial  level  trade
 delegation  from  Holland  had  recently
 visited  India  and  discussed  measures
 for  widening  Indo-Dutch  co-eperation
 in  trade  and  economic  fields;  and

 (b)  if  so,  the  facts  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG)  (a)  No  Sir

 (b)  Does  not  arise

 Schemes  for  Tourism  sanctioned  for
 Andhra  Pradesh  during  ‘1977-78

 60l4  SHRI  P  RAJAGOPAL  NAIDU
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  the  number  of  schemes  sanction-
 ed  for  Andhra  Pradesh  during  977  78
 to  develop  tourism  and

 (b)  the  allotment  made  for  them?

 THE  MINISILR  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSIIOT-
 TAM  KAUSHIK)  (a)  and  (b)  During
 the  financial  year  ‘1977-78  only  one
 scheme  was’  takenup  in  Andnia
 Pradesh  i¢lating  to  the  purchase  of  two
 rotor  launches  for  operation  at
 Nagaryunasugar  The  total  cost  of  the
 Scheme  was  Rs  2775  lakhs  The  final
 amount  of  Rs  3  13  lakhs  for  this
 scheme  was  To.  7  ग  ‘1977-78

 Expansion  of  Banking  Fact  ities  in
 Backward  ang  Adivasi  Areas

 in  Gujarat

 6075  SHRI  AMARSINH  ९  RATHA-
 WA  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  there  8  proposal  for
 the  expansion  of  banking  facilities  in
 backward  and  Adivasi  areas  m  Guja
 rat,

 (b)  if  so  the  details  thereof,  and
 (e)  the  names  and  number  of  banks

 to  be  opened  in  such  parts  of  Gujarat
 upto  March,  979  and  1980?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  to  (c)  For
 the  Formulation  of  their  branch  ex
 pansion  programmes  for  the  year  978
 the  Reserve  Bank  of  India  have  ad-
 viseq  the  commercial  banks  to  select
 unbanked  rural  centres  in  such  dis-
 १18.  LS—4
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 tricts  as  have  per  bank  office  popula-
 tion  in  excess  of  the  all-India  average
 It  is  expected  that  this  approach  will
 secure  larger  branch  expansion  in
 tribal  and  backward  areas  which  are
 also  comparatively  underbanked

 In  the  State  of  Guyarat  the  Reserve
 Bank  of  India  have  classified  six  dis-
 triets  viz  Amreli  Banaskantha,
 Dangs  Panchmahals  Sabarkantha  and
 Surendranagar  as  deficit  or  under
 banked  districts  for  the  purpose  of
 branch  expansion

 The  branch  expansion  plans  for  the
 year  978  have  not  yet  been  received
 by  the  Reserve  Bank  of  India  from
 all  the  banks  They  have  however,
 reported  that  as  at  the  end  of  Decem-
 ber  977  the  banks  had  on  hand  eleven
 licences  compzising  6  for  rural  centres
 and  5  for  semi-urban  centres  m  four
 of  the  underbanked  districts  in  Guj-
 arat

 Assistance  for  development  of  Tourism
 in  Maharashtra

 6016  SHRI  VASANT  SATHE  W.'i
 the  Mister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  whether  the  Government  of
 Maharashira  have  submitted  some  pro-
 posals  for  development  of  tourism  in
 the  State  for  approval  of  the  Central
 Government  seeking  financial  १85५9
 tances,

 (9)  if  so  furnish  details  of  each  of
 such  proposals  with  financial]  :ndica-
 tions  and  the  decision  taken  thereon,
 and

 (c)  details  of  provision  of  funds
 made  and  schemeg  finalised  /approved
 for  development  of  tourism  in
 Maharashtra  and  allocation-  made  for
 ‘1978-797

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT
 TAM  KAUSHIK)  (a)  ang  (b)  A
 ‘perspective  plan’  for  development  of
 tourism  has  been  received  from  the
 Government  of  Maharashtra  A  total
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 of  432  places  have  been  proposed  for
 provision  of  infrastructural  facilities.
 The  estimated  expenditure  on  the  pro-
 vision  of  these  schemes/facilities  has
 not  been  indicated.  These  proposals
 will  be  discussed  with  the  State  Gov-
 ernment  at  the  time  of  finalising  the
 next  Five  Year  Plan  (1978-83)  in  the
 Planning  Commission  to  determine
 which  schemes  would  be  taken  up  in
 the  Central  and  State  sectors  depend-
 ing  upon  the  availability  of  resources.

 (ce)  The  Central  Department  of  Tou-
 rism  has  made  a  provision  of  Rs.
 6,00,000  for  the  construction  of  a
 Yatri  Niwas  at  Sewagram  in  the  bud-
 get  estimates  for  ‘1978-79.

 Amount  sanctioned  to  Big  and  Small
 Scale  Industries  through  IDBI

 6017.  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  of  money,  State-
 wise,  sanctioned  by  the  Government!
 for  big  and  small  scale  industr:es
 through  the  Industrial  Development
 Bank  from  jst  April,  977  to  Ist
 January,  ‘1978;

 (b)  the  number  of  State-wise  figures
 of  applications  received  by  Industri.
 Development  Bank  and  total  number
 of  cases  disposed  of  and  the  j»ending
 cases  for  the  last  six  months;  and

 (c)  the  amount  of  loan  sanctioned  so
 far  to  the  State  of  Orissa?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL):  (a)  to  (०).  The
 information  in  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 to  the  extent  avanlable.

 ad  977  के  दोरान  भारत  सें  तस्करी  से
 खाया  गया  सोना  ओर  गिरफ्तार  किए  गए  तस्कर

 60i8.  श्री  सुरेख  सिह  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि;

 (क)  क्‍या  यह  सच  है  कि  वर्ष  i977
 के  दौरान  भारत  में  225  करोड़  रुपये  का
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 40  टन  सोना  तस्करी  करके  लाया  गा  था  ;
 और

 (ख)  यदि  हां,  तो  इस  बारे  में  कितने
 तस्कर  गिरफ्तार  किये  गये  और  सोमे  की
 तस्करी  रोकने  के  लिए  क्‍या  कार्यवाही  की
 जा  रही  है?

 विस  संत्रालप  में  राज्य  मंत्रो  थी  सतीश
 अप्रवाल) :  (क)  शौर  (ख).  देश  में  चोरी
 छिपे  लाये  गये  सोने  की  मात्रा  झौर  मूल्य
 का  झनुमान  लगाना  संभव  नहीं  है।  लेकिन,
 978  के  दौरान,  सीमाशुल्क  झ्रधिकारियों
 ,6  करोड़  रुपये  मत्य  का  264  कि०पग्रा०
 निषिद्ध  सोना  पकड़ा  और  सोने  की  तस्करी
 में  लगे  होने  के  कारण  53  ध्यक्तियों  को
 गिरफ्तार  किया  ।  तस्करी  के  खतरे  से  प्रभावी
 रूप  से  निपटने  के  लिए  झ्रावश्यक  उपाय  किये
 गये  है।  इसके  अलावा,  सोने  की  तस्करी
 की  बुराई  को  रोकने  के  लिए  सरकार  ने
 अपने  स्टाक  में  से  सोना  बेचने  का  निर्णय
 किया  है।  सरकार  ने  निर्यात  के  लिए  जेवरात
 बनाने  के  लिए  सोने  के  भ्रायात  की  मजूरी
 देने  का  भी  फैसला  किया  है।

 Direct  trading  role  for  S.T.C.

 6019,  SHRI  MANORANJAN
 BHAKTA:

 SHRI  5.  s.  REDDY:
 SHRI  PARMANAND

 GOVINDJIWALA:
 +

 Will  the  Minister  of  COMMERCE,
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  the  Government  have  a
 proposal  to  assign  direct  trading  role
 to  the  State  Trading  Corporation  in
 order  to  enable  it  to  secure  overseas
 orders  direct  and  make  its  own  manus
 facturing  and  procurement  of  goods
 arrangements  etc.;

 (b)  if  so,  full  details  of  the  proposal;
 and
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 (c)  what  will  be  its  {impact  on  the
 private  export  and  other  trade  activi-
 ties?

 *  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and  (b).

 Government  is  considering  a  sug-
 gestion  that  the  State  Trading  Organi-
 gations  should  undertake  a  substantial
 amount  of  actual  trading  on  their
 own  account  including  buying,  selling,
 stocking,  etc.,  vis-a-vis  the  conven-
 tional  back-to-back  contracts  entered
 into  by  State  Trading  Organisations
 at  present.

 (०)  The  Corporation's  proposed
 activity  will  be  supplementing  the  eff-
 orts  of  the  private  export  trade.  It
 will  assist  particularly  the  small  scale
 stocking,  etc.,  vis-a-vis  the  conven-
 base  and  upgrading  the  quality  and  the
 packaging  in  order  to  meet  the  inter-
 national  standards

 राजस्थान  में चल  रहो  केमा  द्वारा
 प्रणोजित  योजमायें

 6020.  शी  चतुर्भुज  :  क्या  वाणिज्य
 तथा  नागरिक  पूति  और  सहकारिता  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  राजस्थान
 में  चल  रही  उन  योजनाओं  का  ब्यौरा  क्या

 है  जो  केन्द्र  द्वारा  प्रायोजित  की  गई  है  भौर
 उनमें  से  प्रत्येक  योजना  के  लिये  राजस्थान
 सरकार  को  कितना  सहायता  भ्रनुदान  दिया
 जा  रहा  है?

 वाणिज्य  तथा  नागरिक  पूति  दौर

 सहकारिता  मंत्रालय  में  राज्य  शंत्रो  (भरी
 कृष्ण  कुमार  गोयल)  :  यह  मंत्रालय  राजस्थान
 सरकार  को  दो  केन्द्रीय  प्रायोजित  योजनाझों

 अर्थात्‌  ()  उपभोक्ता  सहकारी  समितियों
 के  विकास  की  योजता  शौर  (2)  राज्य
 सरकारों  को  दीधेकालीन  ऋण  के  रुप  में
 उपान्त  शन  (माजिन  मती)  सहायता  प्रदान

 करने  की  योजना  के  अंतर्गत  सहायता  दे  रहा
 है,  जिसका  ब्यौरा  इस  प्रकार  है:---

 (.)  उपभोक्ता  सहकारी  समितियों
 के  विकास  की  केन्द्रीय  प्रायोजित  योजना  के
 अंतगंत  1977-78  के  दौरान  राजस्थान
 सरकार  को  लगभग  i2.87  लाख  ह. उ  की
 विसीय  सहायता  दी  गई  है।  यह  वित्तीय
 सहायता  2  बहु-विभागी  भंडार  एक  भरतपुर
 में  भौर  एक  भलवर  में,  दो  छोटे  (मीनी)
 बहु-विभागी  भंडार  जयपुर  में  और  50
 छोटी  छोटी  शाखायें  उन  स्थानों  में  जहां
 अधिकतर  कमजोर।भ्रसंगठित  क्षेत्रों  के  लोग
 रहते  हैं,  खोलने  के  लिए  दी  गई  है।  इसका
 ब्यौरा  निम्न  प्रकार  है  _

 लाख  रु  ०

 (i)  श्रशपुंजी  अंशदान  9.20

 (ii)  फर्नीचर  तथा  फिक्स-
 ब्बर्स  के  लिए  ऋण  .58

 (iii)  भाथिक  सहायता
 जिसमे  प्रबंधकोय  झ्ाधिक
 सहायता  भी  गामिल  है  2.09

 योग  2.87

 2.  अब  तक  राष्ट्रीय  सहकारी  विकास
 निगम  एक  केन्द्रीय  प्रायोजित  योजना  चला
 रहा  था,  जिसके  प्नतगेंत  बहू  राज्य  सरकारों
 को  दीघेकालीन  ऋण  के  रूप  में  उपान्त  धन
 (माजिन  मनी)  सहायता  दे  रहा  था।
 राज्य  सरकारों  द्वारा  यह  सहायता  प्रागे
 थोक  विक्रेता  के  रूप  में  कार्य  कर  रही  सहकारी
 विपणन  समितियों  को  केवल  इस  रूप  में
 दी  जा  रही  थी--(क)  निर्बन्ध  (क्लीन)
 झंशपूंजी  झपवा  (ख)  स्मृततम  ब्याज  झयवा
 लाभ  संबंधी  किसी  शर्ते  रहित  प्तिदाद
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 झंक्षपूंजी  अथवा  (4)  ब्याज  की  उस
 रियायतती

 दर  पर  अडद्ध-इव्विटी  जो  संघ  द्वारा  भ्रंशपुंजी

 पर  श्राम  तौर  प्र  दिये  जाने  वाले  लाभांश

 से  अधिक  नहीं  होगी,  ताकि  वे  उ्बेरकों  और

 अन्य  कृषि  निवेशों  की  खरीद,  भंडारण  और

 दितरण  के  लिए  बैंक  वित्त  ले  सकें  -  यह  स्कीम

 चौथी  योजना  में  शुरू  की  गई  थी  और  3

 अगस्त,  977  तक  चालू  रही  |  इस  योजना

 के  झन्तर्गत  राष्ट्रीय  सहकारी  विकास  निगम

 ने  राजस्थान  सरकार  को  कुल  78  775  लाख

 रुपये  की  सहायता  दी  है,  जिसका  वर्षवार

 ब्यौरा  इस  प्रकार  है:--

 Sind  oe  55 t  —

 लाख  रुपये  में

 1973-74  .  =  3.00

 i974-75  .  .  32.50

 1975-76  .  .  23,  275

 1976-77  .  .  श्त्य

 1977-78  तक  «  20.00

 78.775

 इस  सहायता  के  फलस्वरूप,  राजस्थान

 में  सहकारी  समितियों,  उ्वैरकों  और,  अन्य

 कुषि  निवेशों  का  वितरण  कार्य  i973-74

 के  i230  लाख  रुपये  से  बढ़ाकर  975—76

 में  2904  लाख  रुपये  कर  सकीं।

 झब  यह  योजना  समाप्त  कर  दी  गई

 है  -  इसे  जारी  रखने  की  आवश्यकता  नहीं  है

 क्योंकि  भारतीय  'रिजवें  बैंक  के  कहने  पर

 उपान्त  धन  के  लिए  आग्रह  किये  बिना  बैंकों
 द्वारा  उवेरकों  के  लिए  धन  दिया  जा  रहा

 है।
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 पर्यटन  केन्द्रों  के  लिए  जनता  होटल

 6O2l.  श्री  लक्ष्मी  नारायण  नायक  =

 क्या  पर्यटन  और  नागर  विमानन  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  ऐसे  पर्यटक  केन्द्रों  के

 शज्यवार  नाम  कया  हैं  जहाँ  सरकार  का

 विचार  चालू  वित्तीय  वर्ष  में  जनता  होटल

 स्थापित  करन  का  है  तथा  इसके  लिये  कितनी

 धनराशि  की  व्यवस्था  की  गई  है;

 (ख)  मध्य  प्रदेश  में  ऐसे  पर्यटक  केन्द्रों

 के  नाम  क्‍या  हैं  जहां  सरकार  ने  चालू  घित्तीय

 वर्ष  में  जनता  होटल  स्थापित  करने  का  निर्णय

 किया  है  और  क्या  सरकार  ने  खजुराहो
 झौर  ओरहछा  पर्यटक  केन्द्रों  में  भी जनता  होटल

 स्थापित  करने  का  निर्णय  किया  है;

 (ग)  क्‍या  पर्वटक  केन्द्रों  में  जनता

 होटलों  के  अतिरिक्‍त  अन्य  सुविधायें  भी

 उपलब्ध  कराई  जायेंगी  जैसा  कि  स्विमिंग

 पूल  और  हैली  काप्टर  सेवा;  और

 (घ)  कम्  खजुराहो  में  स्विमिंग  पूल
 का  निर्माण  कार्य  इस  बीच  आरम्भ  हो  गया  है

 और  यदि  नहीं,  तो  इस  के  क्या  कारण  हैं  ?

 पर्यटन  और  नागर  विमानन  मंत्री

 श्री  पुरुषोत्तम  कौशिक):(क)  और  (ख)-
 1978-83  की  अवधि  घाली  पंचपर्षीय

 योजना  के  मसौदे  में  दिल्‍ली,  बम्बई,  कलकत्ता

 तथा  मद्रास  के  चार  महा  नगरों  में  जनता

 होटलों  का  निर्माण  करने  पर  बल  दिया  गया

 है  1978-79  के  दौरान  नई  दिल्‍ली  में

 जनता  होटल  परियोजना  के  लिए  50  लाख

 रुपए  के  व्यय  का  पअ्रनुमोदत  किया  गया  है  t

 मध्य  प्रदेश  के  केन्द्रों  तथा  अन्य  उन  केन्द्रों  की

 निर्धारण,  जहां  केन्द्रीय  क्षेत्र  में  जनता  होटल
 स्थापित  किए  जाएंगे,  एक  सर्वेक्षण  करने  के

 बाद  किया  जाएगा,  जो  इस  प्रयोजन  के  लिए

 उपलब्ध  कराए  गए  संसाधनों  पर  निर्भर

 करेगा

 -
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 (गम)  पफयटन  केन्द्रीं  पर  हैलीकीप्टर
 सेंधाग्ों  की  व्यवस्था  करने  के  लिंए  केन्द्रीय

 सरकार  के  पास  कोई  प्रस्ताघ  नहीं  है|  परंन्तु,
 पर्यटन  केन्द्रों  पर  सभी  चार  तथा  पांच  स्टार

 शीटल  और  कुछ  मोमलों  में  तीन  स्टार  होटल
 भी  स्विमिंग  पूल  की  सुविधाएँ  प्रदान  करते

 हैं। _

 (8)  भारत  पर्यटन  विकास  निगम  अपने

 खजुराहो  स्थित  होटल  में  एक  स्विमिंग  पूल
 का  निर्माण  करने  पर  घिचार  कर  रहा  है

 परन्तु,  यह  साधनों  की  उपलब्धता  तथा  पानी

 की  नियमित  और  पर्याप्त  सप्लाई  पर  निर्भर
 करता  ह।

 हिन्दी  में  नोट  और  मसौदे  लिखने  वाले

 अनुभाग

 6022,  श्री  नवाब  सिह  चौहान :
 क्या  वाणिज्य  तथा  नागरिक  पुत्ति  और

 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  के  मंत्रालय/घिभाग  में  कुल
 “कितने  अनुभाग  हैं  और  उन  में  से  ऐसे  कितने

 अनुभाग  हैं  जिन  में  हिन्दी  जानने  वाले

 कर्मचारी  80  प्रतिशत  से  अधिक  हैं  ;
 e

 (a)  इस  समय  कुल  कितने  विभागों  में

 नोट  और  मसौदे  हिन्दी  के  लिखे  जाते  हैं
 शौर  शेष  अ्रमृभोगों  में  ऐसा  न॑  करने  के  क्या

 कारण  हैं;  और

 (गफ  क्‍या  सभी  अनुभागों  को  हिन्दी  में

 नोट  और  संसींदे  लिखने  के  स्पष्ट  असृदेशे  दे

 दिये  गये  हैं  और  यादि  नहीं,  तो  इसे  के  बंया

 कारण  हैं  ?

 वाणिज्य  तथा  नौगरिक  पुंतिं  और

 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (श्री
 आरिफ  बेगे)5  (के)  मंत्रालय मैं  L  अनुभाग! हैं
 जिन  में  से  श्रब  64  अंनुश्नीगीं  में  80  प्रतिशेंत
 से  अधिक  हिन्दी  जानने  घाले  कर्मचारी  हैं  q

 (a)  और  (ग).  48  अवुभुरगों  में
 नोडिंग  तथा  ड्राफ्टिय  में  हिन्दी  का  श्रांशिक
 प्रयोग  किया  जाता  है।  कमचारियों  को
 ग्यना  काम  हिन्दी  में  करने  के  लिये  प्रोत्स।-

 हित  किक  जाता  है  परन्तु  सरकारी  कार्य  मैं

 हिन्दी  का  इस्तेमाल  करने  के  लिये  कमे  चारियों
 पर  कोई  बाध्यता  नहीं  है  ।

 IAC’s  Tight  Scheduling  of  Available
 Aircrafts  for  Civilian  Traffic

 6023.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Indian
 Airlines  Corporation  is  at  present
 making  maximum  possible  use  of
 all  available  aircrafts  for  civilian  tra-
 ffic;

 (b)  if  so,  whether  such  a_  tight
 scheduling  results  into  several  charges
 and  canéellationg  of  routine  daily
 fiights“causing  inconvenience  to  pas-
 sengers  and  loss  of  revenue  to  Indian
 Airlines  Corporation;

 (c)  whether  Government  propose  to
 buy  more  aircrafts  to  relieve  the  said
 pressure  on  daily  traffic;  and

 (d)  if  80,  when  and  how  and  at
 what  estimated  cost?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  Yes,  Sir.

 (b)  It  does  sometimes  create  pro-
 blenis  which  affect  regularity  of  ser-
 vices.  However,  it  does  not  result  in
 any  loss  to  the  Indian  Airlines.

 (९)  Yes;  Sir,

 (9)  Two  more  Airbus  A300B2  air-
 craft  are  to  be  inducted  into  Indian
 Airlines  fieet  in  May/June,  1978,  at
 an  estimated  208  64  Rs.  48  crorey.
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 श्च्य  व्यापार  तिगम  हारा  निर्यातित  भ्ररण्डी
 को  तेल,  चीनी,  सीमेंट,  आथल  तथा

 काफी  का  मूल्य

 6024.  शी  घर्मसिहू  भाई  पटेल  :
 क्या  वाणिज्य  तथा  सागरिक  पत्ति  जौर
 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेगें
 कि  :

 (क)  वर्ष  i973-74  तथा  3976—
 7  7  के  दौरान  राज्य  व्यापार  नगम  के  माध्यम

 से  निर्यातित  भ्रण्डी  के  तेल,  सीमेंट,  चीनी,

 Written  Anawere  203

 भावल,  काफी  े  परिष्कृत  चमड़े  (सैमी
 प्रासैस्ड  लैदर)  तंक्षा  चात्दी  का  मूल्य  कितना
 है,  शौर

 (ख)  राज्य  व्यापार  निगम  के  माध्यम
 से  थर्ष  i977-78  में  कितने  मूल्य  की  उत
 प्रत्येक  मद  का  निर्यात  किया  गया  ?

 वाणित्य  तथा  नागरिक  पूति  शोर
 सहकारिता  मंत्रालय  सें  राज्य  मंत्री  (श्री
 झारिफ  बेग):

 (क)  झौर  (ख)  (मूल्य  कराड  रु०  में )

 मद  1973-74  1976-77  1977-98
 (भनन्तिम )

 L  भ्रण्डी  तेल  2.2  उ  25

 a  सीमेंट  .  नि  है  न  2  33  6
 चीनी  |  .  —_  52  6

 चावल]  .  हे  .  2  5  3

 काफी  न  हे  नि  .  3  56  115+
 अर्ध-साधित  चमड़ा  हे  ‘  .  l48  56  7

 7  चादी  हे  ह  डे  e  94  82

 योग  57°2  526  374

 Export  of  Jewellery

 6025.  SHRI  D.  0.  DESAI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  and  (b).  The
 simplified  scheme  for  encouragement
 of  export  of  gold  jewellery  by  allowing
 either  import  of  gold  or  by  sale  of  gold
 trom  Government  stocks  at  Interna-

 tional  price  is  being  §nalised  and  will
 be  announced  soon.  export  of
 jewellery  हि  expected  to  inctease  con-
 siderably  as  a  result  of  this  scheme  ,
 at  least  to  about  Rs.  50  crores  initially
 from  the  present  level  of  about  Rs.  3
 crores.

 (a)  what  is  the  extent  of  jewellery
 export  he  expects  to  allow  as  per  the
 scheme  he  announced  in  the  budget
 for  1978-79;  and

 (b)  what  will  be  the  modus
 operandi  of  this  jewellery  export  end
 gold  import  for  that  purpose?



 tog  9s  Written  Answers  CHAITRA  1,  900  (SAKA)  Written  Answers  i:0

 झापात  काल  के  दौरान  पता  लगाया  बित  मंत्रालय  में  राज्य  मंत्रो  भरी
 शया  काला  धत  जुलफिकार  उल्लाह):  तलाशिया  क  बारे  मे

 आकड़े  झायकर  आायुकता  के  अभ्रध्तिकार  क्षेत्र
 6026.  श्री  ईश्वर  चौधरी  :  क्या  बिल  थार  रखे  जाते  है।  एक  विव  रण-पत्र  सलग्न  है

 भत्रो  यह  बलाने  को  कृपा  करेगे  कि  आपात  जिसमें  जुलाई,  9754  मार्च,  977  तक
 काल  के  दोरान  मारे  गये  छापो  के  परिणाम  की  प्रवधि  मैं  झायकर  प्राधिकारियो  द्वारा
 स्व्य्प'  राज्यवार,  कितने  कालेधन  का  पता  ली  गईं  तलाशिया  के  परिणामस्वरूप  पकड़ी
 चला  ?  गई  परिसम्पत्तियों  का  मूल्य  बताया  गया  है|

 विवरण

 जुाई  1१75  मार्च  1977  तक  पकड़ी  गई  परिसम्पत्तिया  का!  मल्य

 क्रम  मर

 थ

 6

 ऑायकर  झायक्‍्त  का  अधिकार  क्षेत्र  पकड़ी  गई  परिसिभपत्तियों  का  मूल्य
 (लाख  ०  में)

 ॥
 2  3  |

 ——  ae  eet

 आगरा  3  38

 इलाहाबाद  प्र  29

 प्रमतमर  4.78

 श्न्द्ि  प्रदेश  6  35

 ग्रासन  सोल  0  85

 प्रमम  नागाल॑ण्ड  मेघालय,  मणिपुर  झ्ौर  त्रिपुरा  4  37

 बिहार  3  2

 बम्बई  [जिसमें  बम्बई  (सेन्द्रन )  शामिल  है]  084  82

 दिलनी  [जिसमे  दिल्ली  (सेण्ट्रल)  शामिल  है  ]  42  55

 गुजरात  2  84

 जयपुर  और  जोधपुर  90  09

 जालन्धर  i  48

 कानपुर  93  73

 कर्नाटक  37  57

 केरल  98  54

 लखनऊ  43  3 द
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 !  2  3

 2  मध्य  प्रदेश  62  80

 i8.  मेरठ  33  97

 l9  उड़ीसा  28  09

 20  पटियाला  26  65

 21.  पूना  88  ७३

 22.  राहुतक  0  74

 23.  तामितताई  [जिसमे  मद्रास  [सेण्ट्रल )  और  कायम्बतूर  शामिल  है]  «=«92  89

 24.  विदर्भ  शौर  मराठवाडा  83  5]
 !  25  पश्चिम  ब्रगाल  [जिसमे  कलकत्ता  (सेण्ट्रल)  शामिल  है]  822  98

 जोड़  3504  3

 Sale  of  Cement  on  production  of  Ration
 Cards  in  Delhi

 6027  SHRI  SHANKERSINHJI  VAG-
 HELA  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO
 OPERATION  be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  cement
 is  allowed  to  be  sold  on  production  of
 ration  cards  in  Delhi;

 (b)  if  so,  the  particular  reasons  for
 which  the  cement  is  asked  to  be  sold
 on  ration  cards;

 (c)  whether  Government  have
 received  reports  that  most  Of  the  people
 who  purchase  cement  on  ration  cards
 Sell  that  in  black  market  and  they  do
 not  need  cement  for  their  own  use;

 (a)  whether  it  has  also  come  to  his
 notice  that  the  sale  of  cement  on  ration
 cards  encourages  unauthorised  cons-

 है
 (e)  whether  in  view  of  above  overn-

 ment  contemplates  to  order  for  stop-
 ping  sale  of  cement  on  ration  cards  and
 allow  sale  of  cement  only  on  sanctioned
 building  plans  and  house  tax  receipts;
 and

 (f)  at  so,  when;  and  if  not,  the
 reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  to  (d).  For  ensuring
 availability  of  cement  to  consumers  at
 controlled  prices,  sale  of  cement  has
 recently  been  regulated  by  the  Delhi
 Administration  in  such  a  way  that
 ]7  per  cent  of  the  total  quantity  of
 cement  38  sold  against  the  sanctioned
 building  plans  and  permits  and  rest  for
 repairs.  0  bags  of  cement  can  be
 sold  against  ration  cards  only  for  re-
 pairs.  An  amendment  to  the  Delhi
 Cement  (Licensing  and  Control)  Order
 March,  1972,  has  been  promulgtted  on
 0th  March,  ‘1978,  stipulating  that  no
 permit  holder  or  any  person  who  has
 purchased  cement  either  on  ration
 card  or  against  sanctioned  building
 plans  can  transfer  his  permit  for
 ceemnt  to  other  person,  a  contraven-
 tion  of  which  is  punishable  under  the
 Essential  Commodities  Act,  1955,
 There  ig  no  definite  information  thet
 sale  of  cement  on  ration  cards  for
 repairs  encourages  unauthorised
 constructions.
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 (e)  and  (f)  No  change  in  the  exist
 ing  policy  is  at  present  contemplated
 Stopping  of  sale  of  cement  for  repairs
 on  ration  cards  will  cause  a_  great
 hardship  to  the  consumers

 Setting  up  Tobacco  Auction  Centres

 6028.  SHRI  PRASANNBHAI  MEH-
 TA  Will  the  Minister  of  COMMERCE,
 AND  CIVIL  SUPPLIES  AND  CO
 OPERATION  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Union
 Government  are  considering  to  get  up
 tabacco  auction  centres  to  protect  the
 interest  of  growers,

 (b)  if  so  when  the  same  is  likely  to
 be  set  up,

 (c)  what  are  the  places  where  these
 centres  will  be  set  up,

 (d)  whether  it  is  also  a  fact  that  the
 State  Trading  Corporation  had  decid-
 ed  to  enter  the  tobacco  market  and

 (e)  what  are  the  other  facilities  be
 ing  considered  for  the  tobacco  growers
 during  the  current  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG)  (a)  Yes  Sir  A
 Bill  to  amend  the  Tobacco  Board  Act
 975  for  empowering  the  Tobacco
 Board  to  estabhsh  auction  platforms
 for  virgina  tobacco  is  proposed  to  be
 introduced  during  this  session

 (b)  and  (e)  Intention  is  to  set  up
 the  auction  platformg  as  early  as
 possible  after  legislative  amendments
 are  made  but  it  is  not  possible  at  this
 stage  to  indicate  a  definte  date  or  the
 location  of  the  centres

 (a)  The  State  Trading  Corporation
 is  buyng  5,000  metric  tonnes  of  tobac-

 ‘co  of  978  crop  on  its  own  account  and
 msk  as  its  normal  commercial  activity

 (e)  The  measures  taken  this  year
 include  fixation  of  minimum  export
 prices,  indicative  prices,  evolution  of
 standard  farm  grades,  introduction  of
 tobacco  leaf  purchase  voucher  system,
 disbursement  or  financial  asistance  to

 tobacco  growers  in  Andhra  Pradesh
 whose  crop  and  curing  barns  were  aft.
 ected  by  cyclone  etc

 Jaigarh  Fort  Treasure

 6029  SHRI  NIRMAL  CHANDRA
 JAIN  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  was  any  treasure  found  in  Jai-
 garh  Fort  or  anywhere  in  Rajasthan
 during  the  excavations  searches  etc,
 made  within  three  years  time;  if  80,
 how  much  worth

 (b)  how  much  money  was  spent  in
 the  exploration,  search,  ete,  and

 (c)  who  had  actually  ordered  these
 excavations,  explorations  and  searches
 ete?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  (a)  to  (c)  In-
 formation  available  shows  that  a
 search  for  the  treasure  beheved  to
 have  been  hidden  in  Jaigarn  Fort
 was  commenced  in  June,  976  and
 was  abandoned  in  November,  976
 No  treasure  was  found  The  gearch
 was  undertaken  under  an  agreement
 dated  22nd  May  976  entered  into  in
 this  behalf  by  the  Government  of
 India  (in  the  Department  of  Culture)
 and  Colonel  Bhawam  Singhj:  of
 Jaipur  The  expenditure  booked  for
 the  digging  operations  comes  to
 Rs  2,40,989  as  intimateg  so  far  by  the
 various  agencies  invioved  in  the
 operations

 Reservation  of  SC/ST  for  promv-
 tion  in  8.T.C.

 6030  SHRI  SHIV  SAMPATI  RAM
 Will  the  Munister  of  COMMERCE,
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state

 (a)  whether  reservation  orders  im
 promotion  for  Scheduled  Castes/

 Scheduled  Tribes  are  implemented
 in  STC,  if  so,  from  which  date,

 (b)  how  many  employees  have
 been  promoted  in  each  cadre  includ-
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 ing  Office  Munager  (General)  and
 Assistant  cadres  since  the  inception
 of  STC;

 (c)  what  is  the  proportionate  re-
 presentation  of  SC/ST  in  Office
 Manager  (General)  and  other  cadres;

 (ay  whether  there  ig  any  backlog/
 shortfall  for  SC/ST  in  Office  Manager
 (General)  and  other  cadres  against
 promotion  quota;  and

 (९)  if  90,  how  the  backlog/short-
 fall  in  Office  Manager  (General)  and
 other  cadres  would  be  filleq  in?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,  Sir.
 Rosters  are  being  maintained  for  pro-
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 motion  by  Selection  from  January
 3970  and  for  promotion  by  Seniority-
 cum-fitness  from  27-i-972.

 (b)  and  (c).  The  number  of  em-
 ployees  promoted  and  the  propor.
 tionate  representation  of  SC/ST  in
 each  category  since  inception  of  STC
 is  not  available.  However,  the  requir~
 ed  information  since  the  implementa-
 tion  of  the  Government  directives  by
 STC  is  given  as  per  enclosed  statement.

 (ad)  Yes,  Sir.

 (e)  The  reserved  quota  for  promo-
 tion  has  to  be  filled  from  within  and
 all  eligible  SC/ST  employees  have  been
 promoted  as  per  the  directives  As
 and  when  more  SC/ST  employees  be-
 come  eligible  they  will  be  considered
 against  reserved  quota  for  promotion.

 Statement
 Statement  showing  the  total  number  of  employees  promoted  in  each  cadre  indicating  separately  bei

 uf  SC/ST  employees  promote:

 Si.  Cadre  Total  No.  of
 No.  number  SC/ST

 of  promoted
 persons  out  of

 promoted  Col.  2

 t  a  3 f

 te  Dy.  Marketing  ManagerGr.  fT  2
 2.  Dy.  Marketing  Manager  Gr.  II  .  94  t

 g.  Office  Manager  (General)  ०  24  i]
 co  Dy.  Finance  Manager  Gr.  I  .  °  24
 5.  Dy.  Finance  Manager  Gr.  Ti.  >  नि  है  24  2
 6.  Office  Manager  (Accounts)  .  न  .  5  '

 द.  Dy®Marketing  Manager—I  (Tech)  °  .  .  P3  t
 8.  Dy.  Marketing  Manager—II  (Tech.)  9  T
 9g.  Office  Manager  (Technical)  *  .  १9  ;

 to.  Inspector  (Tech.)  A  in  .  न  नि  2  हर
 7...  Assistant  .  न  नि  aati  -

 Note  :  Is  _case  of  Sl.  Nos.  cr  my
 result  of  reclassification  5,7  &  8,  the  reservation  prders  agplicette  fier  ssf  78
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 Installation  of  9  Plant  of  Currency
 Paper  in  ‘Security  Paper  Mill,

 Hoshangabad

 603i.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a).  whether  a  plant  required  for  the

 manufacture  of  currency  paper,  has
 been  installed  in  the  Security  Paper
 Mill  at  Hoshangabad;

 (b)  whether  the  Plant  has  been
 commissioned;

 (c)  if  so,  the  quantity  of  currency
 Paper  so  far  manufactured  at  the
 plant;  and

 (d)  what  is  the  amount  of  foreign
 exchange  saved  as  a  result  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b).
 The  main  plant  for  manufacture  of
 Currency  paper  was  commissioned  as
 early  as  1967-68.  It  is  presumed  that
 the  Question  refers  to  a  mould  cover
 making  plant  installed  recently  in  the
 Security  Paper  Mill  at  Hoshangabad
 to  help  in  the  manufacture  of  currency
 paper.  This  mould  cover  making
 plant  was  commissioned  in  March,
 ‘1977.

 (०)  About  8500  reams  of  bank  note
 paper  and  4700  reams  of  plain  paper
 have  been  produced  so  far  from  the
 mould  covers  made  in  India.

 (a)  Rs.  4.00  lakhs.

 बेरोजगार  व्यक्तियों  शोर  लघू  उद्योगों  को
 कम  ब्याज  पर  ऋण  दिया  जाना

 6032.  थमी  रामजी  लाल  सुसन  :  क्‍या
 विश  मंत्री  यह  बताने  की  कृपा.  करेंगे  :

 100]  कया  भाषात  स्थिति  के  दौरा
 जिन  व्यक्तियों  को  बेरोजगार  कर  दिया  गया

 और  जिन  व्यकतियों  के  लघु  उद्योगों  को
 बन्द बार  दिया  गया  था,  उन्हें  कम  ब्याज  पर
 ऋण  देते  कासरकार  फा  विचार  है  जिस  से  मे
 व्यवित  अपने  उद्योगों  को  पुन:  चाल  कर  सकें;
 भर

 (@)  कया  भीसा  और  डी०  अाई०  झारण
 के  भ्रधीन  नजरबन्द  किये  गये  व्यक्तियों  को
 रोजगार  देने  के  लिए  सरकार  का  कोई  कार्यक्रम
 बनाने  का  प्रस्ताव  है  ?

 विस  मंत्री  (भर  एच०  एम०  प्रदेश):  (क)
 झौर(ख).  आंतरिक  सुरक्षा  भ्रधिनियम  भ्रथवा
 डी०  भ्राई०  एस०  आई०  आर०  के  अन्तरगत
 आपात  काल  के  दौरान  तजरबन्द  अथवा  कैद
 रहने  बालों  को  नियोजन  प्रोत्साहन  कार्यक्रम
 के  अन्तगंत  न  स्वयं  नियोजन  उद्यम  शुरू
 करने  के  लिये  प्रथवा  अपने  वतेमान  कारोबार
 की  स्थिति  सुधारने  के  लिए  सक्षम  बनाने
 के  लिये  बैंकों  को  सलाह  दी  गई  है  कि  उन्हें
 उपेक्षित  क्षेत्रों  की  अपनी  बर्तमान  किसी  योजना
 के  भ्रस्तगंत  प्राथमिकता  के  भ्राधार  पर  ऋण
 राहायता  दें  t

 प्रापात  काल  के  दौरान,  झपने  राजनैतिक
 सम्बन्धों  झथवा  भूतपूर्व  प्रतिबंधित  संगठनों
 की  सदस्यता  के  कारण  जो  व्यवित  छः  महीने
 से  झबिक  भ्रवप्ति  के  लिए  नजरबन्द  प्रथवा
 कैद  रहे  थे,  वे  सभी  सरकारी  क्षेत्र  के  बैंकों  से
 प्राथमिकता  के  प्राधार  पर  इस  प्रकार  की
 सहायता  पाने  के  पात्र  हैं

 झनुसूचित  जाति  जौर  झमुसूचित  जनजाति
 व्यक्ष्ययों  को  राष्ट्रीयकृत  बेकों  हारा

 ऋतण  दिया  जाना

 6033.  ढा०  लक्ष्मो  मारायण  पांडेय
 क्या  चिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 पुर कया  यह  सच  है  कि  भनुसूचित
 आति  पझौर  सनुसूचित  जनजाति  के  व्यक्तियों

 को  छोटे  उद्योगों  की  स्थापना  करने  के  सिए
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 राष्ट्रीयकृत  बैंकों  से  40  करोड़  रुपये  की
 धनराशि  ऋण  के  रूप  में  दिये  जाने  की  कोई
 योजना  है;  भौर

 (ख)  यदि  हां,  तो  मध्य  प्रदेश  शौर
 राजस्थान  में  वर्ष  977-78  के  दौरान
 (जनवरी,  .978  तक  )  इस  योजना क ेप्रन्तर्मत

 कितनी  धनराशि  के  ऋण  दिये  गये  ?

 किस  मंत्री  थी  एच०  एम०  पटेल)  :

 (क)  और  (ख).  यद्यपि  प्रतुसूचित  जातियों
 जझौर  भनुसूचित  जनजातियों  को  छोटे
 उद्योगों  की  स्थापना  के  लिये  40  करोड़
 रुपये  के  ऋण  देने  की  कोई  चिशिष्ट  मोजना
 सरकार  के  घिचाराधीन  नहीं  है,  फिर  भी,
 सरकार  ने  विव्रेदी  ब्याज  दर  योजना  झारम्भ
 की  है,  जिस  का  विशिष्ट  उद्देश्य  यह  है  कि
 हरिजनों  सहित  सब  से  कमजोर  थर्गों  के  पात्र
 ऋण  कताबों  को,  सरकारी  क्षेत्र  के  बैंकों  के
 माध्यम  से,  उत्पादक  कार्य  शुरू  करने  के  लिये,
 4  अनिशत  रियायती  दर  पर  वित्तीय  सहायता
 दी  जाये।  हाल  ही  मे  सरकार  ने  इस  योजना
 का  कार्य  क्षेत्र  पौर  बयाप्ति  पूरे  देश  तक
 विस्तृत  कर  दिया  है।  भ्रनुसूचित  जातियों  श्ौर

 अनुसूचित  जनजातियों  के  हितों  के  सुरक्षण
 के  उद्देश्य  से,  इस  संशोधित  योजना  के  भ्रधीन
 बैकों  से  कहा  गया  है  कि  चह  यह  सुनिश्चित  करें
 कि  बिमेदी  ब्याज  दर  योजना  के  प्रधीन  दिये
 गये  उन  के  ऋणों  का  कम  से  कम  एक  तिहाई
 भाग  अनुसूचित  जातियों  भौंर  भ्रनुसुचित  जन-
 जातियीं  की  मिले  ।

 राजस्थान  कौर  मध्य  प्रदेश  राज्यों  में
 सरकारी  क्षे  त्॒  के  बैंकों  द्वारा  विभेदी  ब्याज  दर
 योजना  के  प्रधीन,  दिये  गये  ऋणों  की  बकाया
 राशि  सितम्बर,  977  के  भ्न्त  की  स्थिति  के

 अनुसार  क्रमश:  33082  शौर  76765
 ऋण  खातो ंमें  203  लाख  बौर  367  लाख
 सपए  थी  t
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 Janata  Hotel  in  Calcutta  and  Bombay

 6034.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  there  are  plans  to  set  up
 Janata  Hotels  in  Calcutta  and  Bombay;
 and

 (0)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 Yes,  Sir.  The  Five  Year  Plan  978—-83
 envisages  the  construction  of  a  Janata
 hotel  in  Calcutta  and  Bombay.

 Realisation  of  Taxes  from  M/s.  Korea
 India

 6035.  SHRI  RAMESHWAR  PATI-
 DAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  total  amount  paid  as  taxes
 during  the  last  three  years  by  M/s.
 Kores  India;

 (b)  the  total  amount  of  business
 they  have  done  during  the  period;  and

 '  (e)  whether  taxes  have  been  realis-
 ed  in  full;  if  not,  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Income-tax
 and  Surtax  paid  by  M/s  Kores  India
 Limited  for  the  last  three  assessment
 years  is  as  under:

 Assessment  year
 1975-76  Rs.  56.76  lakhs
 (1976-77  Rs.  48.89  lakhs

 19718  Rs.  65.437  lakhs

 (b)  The  total  gales  of  the  company
 during  the  accounting  periods  relevant
 to  the  afoyegaid  assessment  years  was
 Rs.  9.53  crores,  Rs.  0.47  crores  and
 Rs.  78.38  crores,  respectively.
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 (c)  Gross  income-tax  demands  ag
 gregating  to  Rs  90,827  are  outstand-
 ing  against  the  company  as  on  B1-3-78
 These  demands  are  disputed  in  appeals
 and  have  been  stayed  till  their  dis-
 posal

 oar  एवं  निर्वात  विभाग  में  प्रबुसूचित
 जातियों/अनजातियो  के  कर्मचारों

 6036  श्री  शाम  विलास  पासबान
 क्या  बाणिए्प  तथा  स॒रिक्ष  ह...  झोर  सह-
 कारिता  सत्रों  यह  यताने  का  कृपा  करे।  कि

 (क)  आयात  प्  बिर्याति  विभाग  मं
 कर्मेचारिया  की  श्रेगीवार  कुछ  सख्या  कितनी
 है बोर  उनमे  अतसचित  जातिया  शरीर
 भ्रनुसूचित  जनजातिया  के  कर्मचारिया  की
 सख्या  कितनी  है  और

 (@)  उक्त  बिभाग  के  ग्रजीन  ग्रनुसधान
 तथा  सारिपका  निदेशालय  में  कर्मचार्यों  की
 श्रेणीचार  सरया  फ्पा  है  और  उन  में  प्रनुसूचित
 जातिपा  आर  ग्राम प्त  जनजातियों  ने  कर्म
 चारिषरा  का  सपा  कितनी  है  7)

 वाणिज्य  तथा  नागरिक  पति  श्रौर
 सहकारिता  मत्रालय  में  राज्य  सत्री  (क्री
 झारिफ  बेग)  (क)  और  (ख)  अपक्षित
 जानकारा  सभा  परल  पर  रखी  जाया  है
 प्रिन्धालय  में  रखी  गई  ry  देखिये  सरया
 एल०  डी०  2048/79)

 Opposition  by  Planning  Commission  in
 respect  of  Reduction  in  Interest  Rates

 6037  SHRI  G  5  REDDI  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whethe:  the  recent  reduction  in
 interest  rates  has  been  opposed  by  the
 Planning  Commission  or  any  member
 of  it,

 {b)  if  so,  what  is
 this  opposition  and

 (c)  whether  the  cut  in  interest  rates
 has  helped  banks  to  dispose  of  their
 idle  savings?

 his  reaction  to

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  At  a
 Symposium  organised  by  the  National
 Institute  of  Public  Finance  and  Pohcy,
 Prof  Ra)  Krishna  Member,  Planning
 Commission  had  expressed  the  view
 that  the  recent  lowering  of  the  inter
 est  rates  announced  by  the  Reserve
 Bank  of  India  was  not  justified

 (b)  The  decision  to  lower  interest
 rates  was  arrived  at  after  taking  all
 the  relevant  factors  into  account

 (c)  Banks  do  not  keep  investible
 resources  idle  If  the  reference  35  to
 credit  expansion,  it  38  too  eany  to
 assess  the  impact  if  any,  of  the  reduc-
 {ion  in  interest  rates  on  the  volume  cf
 credit

 Request  to  review  the  uprooting  and
 replanting  subsidies  from  tea  Board

 for  hill  tea  gardens
 6038  SHRI  K  B  CHETTRI  Will

 the  Minister  ot  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 (a)  whether  Government  have  re-
 ceived  anv  request  to  review  the  up-
 rooting  and  replanting  subsidies  from
 Tea  Board  specially  for  the  hill  tea
 gardens,  and

 (b)  2f  so  the  reactions  of  Govern-
 ment  in  this  regard?

 TH:  MINISFER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG)  (a)  and  (b)
 The  Tea  Boards  proposals  for  the
 revision  of  the  rates  of  subsidy  for
 uprooting  and  replanting  of  tea  areas
 for  the  gardens  in  the  plains  as  also
 in  the  mnll  areas  are  under  examina-
 tion

 New  Flight  Routes  Started  by  Janata
 Government

 8089  SHRI  BALDEV  SINGH  JAS-
 ROTIA  Will  the  Munister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state

 (a)  what  are  the  new  fight  routes’
 started  by  the  Janata  Government



 2323  Written  Answers

 and  since  when  to  cope  with  increas-
 ing  demand  of  air  service;

 (b)  if  not,  why  not,  ig  ‘BO,  with
 what  yard  stick;

 (0)  ig  it  a  fact  that  al]  the  flights
 on  all  the  routes  are  totally  success-
 ful  from  all  points;

 (a)  Jammu  and  Kashmir  being  na-
 tural  gifted  whether  there  is  any

 Proposal  with  the  Government  to
 develop  Udhampur  and  Poonch,  Bader-
 wah  and  Nuri  Chamb  Sarthal  and
 Sanasr  for  tourist  attraction  to  pro-
 vide  flights;  and

 (e)  if  so,  when  and  if  not,  reasons
 for  the  same?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Besides
 augmenting  capacity  on  some  routes,
 the  following  new  services  have  been
 started  by  Indian  Airlines:—

 (i)  Effective  55-77  Jabalpur  and
 Raipur  were  included  as  halts  on

 the  route  Delhi/Gwalior/Bhopal/
 Indore/Bombay  on  two  days  im  a
 week  The  route  structure  of  his
 service  has  since  heen  realigned  to
 provide  a  daily  link  to  Gwalior  and
 thrice  a  week  frequency  to  Jabalpur
 and  Raipur.

 (Qu)  A  thrice  weekly  F-27  service
 on  the  Calcutta/Patna  route  with
 effect  from  5th  November,  1977.

 (ui)  A  daily  Boeing-737  service  on
 the  DeYhi/Nagpur/Hyderabad  route
 with  effect  from  20th  December,
 ‘1977.

 (iv)  A  thrice  weekly  Boeing-737
 service  on  the  Calcutta/Jorhat/
 Dibrugarh  route  with  effect  from
 20th  December,  1977,

 (h)  and  (ce),  New  services  are  intro-
 duced  by  Indian  Airlines  not  only  on
 the  basis  of  economic  viability  but
 also  for  meeting  the  requirements  of
 temote  areas  for  an  air  link  Opera-
 thons  on  such  routes  may  not  be  totally
 ‘successful  from  all  points.

 APRIL  7,  978  Written  Answers  Iq

 (a)  and  (e)  There  is  no  proposal
 at  present  to  develop  udhampur  and
 Poonch,  Baderwah  and  Nuri  Chamb
 Sarthal  and  Sanasr  for  tounst  attrac-
 tion.  The  Indian  Airlines  aircraft  re-
 sources  do  not  permit  any  new  air-
 links  at  present.

 ब्वेहन  तथा  होटल  च्बन्ध  के  लिए  रा्ट्रीन
 संस्थान

 6040.  भी  नाथू  सिह  :  क्‍या  पर्यडण
 झोर  नागर  विभातन  मती  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  पर्यटन
 तथा  होटल  प्रबन्ध  के  लिए  कोई  राष्ट्रीय
 संस्थान  स्थापित  करने  का  है,

 (ख)  ऐसा  सस्थान  स्थापित  करने  के
 लिए  मूल  ग्रावश्यकतायें  क्‍या  है;

 (ग)  क्याइनआावश्यकताओ  के  प्रनुसार
 इसके  लिये  जयपुर  उपयुक्त  स्थान  है  |

 (घ)  क्‍या  उक्त  संस्थान  जयपुर  में
 स्थापित  किया  जायेगा;  श्रौर

 (ड)  यदि  हा,  ता  कब  सक  ?

 परेटन  और  नागर  विमानन  मंत्री  (ी
 पुरवोसस  कौशिक)  :  (4)  जी,  हा  1

 (ख)  से  (8).  पर्यटन  उद्योग  में  पहल  से
 ही  नियुक्त  कम  चारिये  के  लिये  /एग्जोक्यूटिय
 डेंबलपमैट  प्रोग्राम”  (ई  डी  पीज  )  शरू  में
 देश  के  विभिन्न  केन्द्र  पर  प्रस्तुत  किए  जाएगे।
 संस्थान  को  क्रिसी  'िशेष  स्थान  पर  स्थापित
 करने  का  प्रश्न  केवल  तभी  उठेगा  जब  पर्यटन
 के  सबध में  एक  नियमित  दो  वर्षीय  स्तात्कोत्तर
 पाशयत्रम  प्रस्तुत  किया  जाएगा  1  झत  संस्थान
 स्थापित  करने  के  लिये  मृल  श्रपेक्षाए  तथा
 सम्थान  स्थापित  करने  के  लि?  स्थान  ा  चयन
 इस  बात  पर  निर्भर  करेगा  कि  प्रस्तुत  किया!
 जाने  वाला  स्नातकोत्तर  प्रशिक्षण  कार्येक्रम
 किस  प्रकार  का  है  तथा  उस  कार्यक्रम  के
 विकास  के  लिए  किस  प्रकार  की  सुविधाएं
 अपेक्षित  हैं  ।
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 Contributions  to  vari0ug  schemes  of
 Small  Savings

 604l.  SHRI  HITENDRA  DESAI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  what  are  the  contributions  to
 the  various  schemes  of  Small  Savings
 in  each  of  the  States  and  Union
 Territories  of  India;  and

 (b)  do  Government  consider  any
 other  scheme  for  more  incentives  to
 the  smal]  saver?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  (a)  The  net
 collections  (:e.  gross  collections  minus
 withdrawels)  through  the  various
 smal]  savings  securities;  amounted  to
 Rs  4646  crores  during  (1976-77  and
 Rs.  259.85  crores  during  April  to  De-
 cember  977  (Information  for  later
 months  is  awaited)  State  wise  details
 of  these  net  collections  are  given  in
 the  statement  annexed.

 (b)  The  small  savings  scneme,  are
 constantly  kept  under  review  and  suit-
 able  modifications/additions  to  the  ex-
 tent  found  necessary,  are  made  from
 time  to  time.

 Statement
 State-wise  details  of  net  small  Savings  collections

 (In  Rs_  crores)

 Ss  State  1976-77  एव, No  4977

 ]  2  3  4

 (Provisional)
 t.  Andhra  Pradesh  ३१"  99  7"  39
 2  Assam  7  g  08  13°66
 3.  Bihar  है  48  69  22  64
 4.  Delhi  gs  98  165  55
 §  Goa  181  2१80
 6.  एलान  28  36  कत  ql
 ph  Haryana  के  9११5  3°37
 8  W4machal  Pradesh  .  6°49  2°i8
 cs  Jammu  &  Kashmir.  7°B3  2°57

 to,  Karnataka  .  .  °  .  24°79  4°80
 uooKerlla  +  290  4°76
 12.  Madhya  Pradesh  35°57  7°65
 i3.  Maharashtra,  .  नि  62°27  3r°87
 cc  Mampur  मु  0°  go  ००5
 TS.  Meghalaya  नि  नि  हे  «(jog  0°98
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 4  2  3  4

 16.  Nagaland  (0-09,  om
 Ie  Orissa.  +  हे  हे  tort  B6r
 I8  Punjab.  नि  ०"  88  47
 Ige  Rajasthan  :  हे  गए"  ०१  (—)o-  66

 20.  Sikkim.  .  O04  o-ot
 at.  TamilNadu.  .  33°22  22°68
 2a.  Tripura  नि  0°39  o  63
 23.  Uttar  Pradesh  54°59  ga8
 24.  West  Bengal.  .  56°73  43°63
 25.  Chandigarh  ovat  050
 a6.  Lakshadweep.  =  aor  oor

 27.  Mizoram  0°22  016
 a8.  Pondicherry  aut  org
 ag.  Andaman  &  Nicobar  Islands  7  (-  0°35  Cc  )orgt

 Total  416"  46  259°  85

 Expenditure  on  Political  Donations  out
 eof  Shri  Aga  Khan’s  Income

 6042.  DR.  SUBRAMANIAM  SWAMY.
 Will  the  Munister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  he  is  aware  of  an  arti-
 cle  in  October,  977  issue  of  “Volun-
 teer”  a  Gujarati  journal  from
 Bombay,  which  indicates  that  part  of
 the  Aga  Khan’s  income  in  India  has
 been  spent  on  political  donations,  at
 the  time  of  the  recent  elections;

 (b)  the  truth  of  this  article,
 (ey  what  is  the  Aga  Khan's  income

 (i)  from  various  propertie;  in
 India;

 (i)  from  other  sources  in  India;
 (d)  whether  this  is  treated  as  his

 personal  income,  or  as  the  income  of
 the  community  headed  by  him;  and

 (e)  how  much  of  it  has  been  per-
 mitted  to  be  remitted  abroad  m  the
 last  ten  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH).  (a)  and  (v).
 There  is  no  truth  in  the  article  pub-
 lished  in  October,  497  issue  of
 “Volunteer”  that  H.  H.  Aga  Khan  has
 made  donations  to  political  parties  at
 the  time  of  recent  elections,

 (९)  As  per  the  latest  completed
 assessment  for  the  assessmen‘  year
 ‘1975-76,  the  income  of  Il  H.  Aga  Khan
 is  as  under:—

 a)  Income  from  yocation
 Rs.  3,00,000

 (a)  Income  from  property.
 Rs.  88,135.
 ne,

 TOTAL:  Rs.  3,868,135,

 The  properties  are  situated  in  vari-
 ous  parts  of  India,  such  as  Maha-
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 rashtra,  Gujarat,  Andhra  Pradesh,
 Union  Territory  of  Goa,  Daman  and
 Diu,  ete

 (d)  The  income  from  the  properties
 and  vocation  is  treated  as  personal  a>
 come  of  H  H  Aga  Khan  and  not  as
 the  income  of  the  community  headed
 by  him.  He  is  assessed  as  a  non-
 resident  individual  in  respect  of  the
 above  income

 (e)  No  amount  out  of  the  income  of
 H  H  Aga  Khan  bas  been  remitted
 abroad  for  the  last  ten  years

 Steps  to  augment  sccommodation  for
 Tourists  in  Ladakh

 6043  SHRIMATI  PARVATI  DEVI
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  steps  Government  propose  to  take
 to  augment  the  accommodation  facill-
 ties  for  tourists  in  Ladakh?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK)  [he  Central
 Department  of  Tourism  has  no  schemes
 at  present  for  augmenting  tourist  ac-
 commodation  in  Ladakh  It  is  how-
 ever  understood  that  besides  the  exist
 ing  accommodation  in  Leh  about  3
 new  hotels/paying  guest  accommoda-
 tion  have  come  up  in  the  private  sec-
 tor  and  the  State  Government  has  also
 plans  to  provide  tented  accommodation
 at  Kargil  and  Leh  to  meet  the  require-
 ments  of  tourists  for  accommodation
 in  Ladakh.

 Companies  Issuing  Shares  to  Public

 6045  SHRI  NATWARLAL  B  PAR-
 MAR  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 companies  issuing  shares  to  the  public
 do  not  generally  allot  shares  to  the
 small  investors  and  the  Bombay  Stock
 Exchange  also  neglect  them,

 (b)  whether  it  is  a  fact  that  the
 present  method  and  scheme  of  allot
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 ment  of  shares  la
 small  investors,

 (९)  what  steps  Government  propése
 to  see  that  rich  persons  do  net  corner
 stock  exchanges  and  instead  small  in.
 vestors  be  afforded  opportunities  to
 apply  for  new  issues,  and

 (d)  whether  Government  propose  to
 issue  instructions  or  guidelines  for  the
 good  of  small  investors,  and  ff  so,  the
 details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHR  H  M  PATEL)  (a)  No,  Sir

 (b)  No  Sir
 (c)  and  (d)  Government  has  al-

 ready  issued  instructions  in  January,
 96]  and  again  in  July  972  to  all  the
 Stock  Exchanges  stating  that  appli
 cants  in  lower  category  particularly
 those  who  apply  for  5  or  0  shares  if
 the  shares  are  of  Rs  00  each  or  for
 50  shares  or  00  shares  if  the  shares
 are  of  Rs  0  each  are  to  be  given  due
 weightage  by  reducing  the  number  ef
 shares  to  be  allotted  to  applicants  in
 higher  categories  In  this  connection
 it  may  also  be  added  that  the  mmmum
 trading  lots  at  the  Stock  Exchanges
 at  present  are  5  shares  of  Rs  00  each
 or  50  shares  of  Rs  l0  each  The  Stock
 Exchanges  have  also  been  directed  to
 make  allotment  of  shares  in  lots  of
 25  of  Rs  0  each  in  cases  where  there
 ls  substantial  over-subseription

 detrimental  to

 द्जी  लानत  अनुवात  योजना

 6046.  भी  भ्रलन  सिह  ठाकुर  :  रहा
 बिततमत्री यह  बताते  की  कृपा  करेगे  कि  क्यां
 पूजी  लागत  अनुदान  योजना  (कैपिटल  कास्ट
 ब्ाण्ट  स्कीम)  के  धन्सर्गत  पिछड़े  जिले  का
 समस्त  क्षेत्र  भा  सकता  है  ?

 जिस  मंत्री  (शी  एच०  एन  बहल)  :

 कुछ  जिलो/श्षेत्रो  को  निवेश  सबधी  सहायता
 को  केन्द्रीय  योजना  के  प्रयोजन  के  लिये  योग्य
 होने  के  लिए  प्रौद्योगिक  दृष्टि  से  पिक्ड़ा  हुझा
 माना  गया  है।  ऐसे  जिलों/क्षेत्रो की  एक  सूची
 I6-2-4077  को  पूछे  गए  अताराकित
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 ह 1...  सच्या  545  के  उत्तर  में  प्रधान  मक्ती
 द्वारा  सभा  पटल  पर  रखी  गई  थी  जहाँ
 किसी  पूरे  जिले  को  सिवेश  सब्रपी  राज  सहायता
 याजना  के  लिए  याग्य  चुन  लिया  गया  है
 थहा  यह  ग्राज़ना  जिले  के  समस्त  क्षेत्र  पर
 लागू  होती  है  ।  लेकिन  जहां  किसी  राज्य  में
 किसी  “क्षेत्र”  को  इस  प्रयोजन  के  लिये  चुन *
 लिया  यया  हा  वहा  पर  यह  सोजना  कंबल
 ऐसे  बिशिष्ट  क्षेत्र  पर  ही  स्प  हाती  है  ।

 Absorption  of  employees  of  Erstwhile
 Directorate  of  Exhibitiong  and  Com-

 mercial  Publicity  In  Trade  Fair
 Authority  of  India

 6047  SHRI  SHIV  NARAIN  SAR-
 SONIA  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  refer
 to  the  reply  given  to  Unstarred
 Question  No  49)  dated  3rd  March
 4978  regarding  absorption  of  em
 ployees  of  Exhibitions  ind  Com
 metcial  Publicity  Directorate  in  Trade
 Bair  Authority  of  India  and  State

 (ay  whether  the  employees  of  erst-
 whilc  Directorate  of  Exhibitions  and
 Commerc  al  Publicity  will  get  interest
 on  their  GPF  upto  the  date  on  which
 the  final  payment  thereof  is  made  to
 them

 (b)  2f  so  when  will  the  final  pas-
 mert  of  (3  P¥  long  w  th  interest  upto
 date  be  pmd  to  them

 (ध)  2£  the  interest  is  not  to  be  paid
 up  to-date  what  {s  the  reason  there
 of  a

 (a)  when  will  they  get  the  benefits
 accruing  to  them  in  leu  of  their  past
 Government  Service  and  whether  a
 specific  time  limt  has  been  fixed  for
 the  finahzation  of  their  cases  if  not
 why  and

 (९)  whether  a  special  cell  is  propos
 ed  to  be  created  for  expediting  the
 final  settlement  of  their  long  standing
 cases  without  any  further  loss  of  time?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND

 APRA  7,  978  साशकिक  Answer:  332

 CIVIL  SUPPLIZS  AND  COOPERA-
 TION  (SHRI  ARIF  BEG)  (a)  to  (७)
 The  benefits  relating  to  pension  gra
 tuty  GPF  etc  accruing  to  the  officials
 of  the  erstwhile  Directorate  of  Exhib-
 tions  and  Commercial  Publicity,  on
 the  basis  of  their  past  Government
 service  had  to  be  finalised  in  consul-
 tation  with  the  Ministry  of  Finance
 (Department  of  Expenditure)  Munistry
 of  Home  Affairs  (Department  of  Per-
 sonnel)  Bureau  of  Public  Enterprises
 etc  This  time-consuming  process  bas
 already  been  completed  Necessary
 oiders  are  expected  to  be  ussued
 shortly  Under  the  GP  Fung  (CS)
 Rules  960  these  officials  will  be
 entutléd  th  intérést  on  ther  GPY  up
 to  the  date  of  tstué  of  brders  It  is
 however  expected  that  necessary
 bills  m  respect  of  the  claim  of  each
 official  will  be  presented  to  the
 Accounts  authorities  for  payment
 soon  after  the  issue  of  orders

 Since  the  policy  issues  relating  te
 pavment  of  GPF  etc  to  the  employees

 of  the  erstwhile  Directorate  of  Exhi-
 itions  ind  Commercial  Publicity  have

 since  been  finnlised  it  may  not  he
 necesaary  to  create  a  aPecial  cell  for
 thig  purpose

 wel  ्ाटोमंटिक  बोर्ड  मिलो  को  उत्पादल
 शुल्क  में  छूट

 6048  भी  झार०एन०  राकेश  क्या
 बिल  मत्री  यह  बताने  को  कृपा  क  गे  कि

 (क)  क्‍या  छाटे  उद्योगों  का  बढ़ाघा
 देने  की  दश्टि  से  सरक *  ने  कम  क्षमता के
 उत्पादन  वाल  उदयोगा  का  बढ़ावा  दने

 [  का  फैसला  किया  है  किन्तु  बडी  मिलो  के,
 अनुपात  में  छाटी  झाटामैटिक  बाड़े  मिल!  को
 कोई  छट  नहीं  दी  गई  है

 (ख)  यरिहा  ता  0  000  टन  धाषिक
 उत्पादन  क्षमता  थाली  बडी  प्रौटामैटिक  बोर्ड
 मिलो  पर  केवल  7  प्रतिशत  उत्पादन  शुल्क
 बढान  प्रौर  बेचल  2,000  टन  उत्पादन
 क्षमता  वाली  छाटो  मिला  के  लिए  उत्पाद  शुल्क
 में  १४  प्रतिशत  वृद्धि  करने  के  क्या  कारण  है
 ौर
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 (ग)  छोटी  क्रागज  मिंलों  अर्नात्‌
 2000  टन  क्षमता  के  लिए  75  प्रतिशत,
 2000  से  5000  टन  क्षमता  के  लि!  60

 प्रतिक्षत  भौर  5000  से  10000  टन  क्षमता
 के  लिए  50  प्रतिशत  की  तरह  की  3,000
 टम  की  वाषिक  उत्पादन  क्षमता  बाली  छोटी
 पझौटोमैटिक  बोई  मिलो  के  लिए  शुल्क  मे  75
 ब्रतिशत  छट  न  दिये  जाने  के  कया  कारण  हैं?

 जिस  मंत्रालय  में  राज्य  मंत्रो  (सो  सतीश
 अश्नणाल)  :  (क).  जिन  छोटे
 निर्माताओं  की  पिछले  वर्ष  में  निकासियां,

 5  लाख  रुपये  की  प्रथम  निकासियों  पर  देय
 शुल्क से  ]  5  लाख  रुपये  से  भधिक  नही  थी,  उन्हें
 प्रात्साहन  दैने की  z=  से  सरकार  ने  978
 के  बजट  प्रस्तावों  के  भनुसरण  में  69  निदिष्ट

 बस्तुभों  के  निर्माणकर्ता  छोटे  एककों  को  छट
 दी  है।  परन्तु  आटोमैटिक  मिल  बोर्ड  और
 =  बाई  मिलो  के  मामले  में  भारत  सरकार
 राजस्थ  विभाग  की  6  मार्च,  976  की
 अ्रधियूषना  सख्या  70'76  के  उ०  शु०
 द्वारा  उत्पादन  शुल्क  से  छूट  की  एक  प्रलय  याजना
 प्रदान  की  गयो  हैँ  ।

 (श्र)  प्रश्न  का  आजशग  स्पष्ट  नहीं  है  t
 बर्भेमान  बजट  में  घिशेष  उत्पादन  शुल्क  लगाने
 के  परिणामत  ,  लगते  योग्य  मल  शल्क  के
 1/20  भाग  को  छोड़  कर  कागज  और  गले

 पर  शुल्क  में  कोई  वृद्धि  नहीं  हुई  है,  यह  शुल्क
 बड़ी  और  छाटी  दोनों  बाई  मिलो  पर  लागू
 हाता  है

 (ग)  छोटी  कागज  मिलो  का  जिन
 कारणो  स  शुल्क  में  ये  रियायत  दी  गयी
 है  वे  2  मं  बातों  के  साथ-पाथ  लागत  सबधी
 घाटे  हैं  जो  छोटी  कागज  मिले  भपेक्षाकृत
 बड़ो  कागज  प्रिलों  के  मुकाबले  'उदाता  है.  ।
 छोटी  प्राटोमेटिक  बाहें  मिलो  के  मामले  मे,
 इम  प्रकार  के छटे  बड़ी  होड़  खिलो  के  भूकावले
 प्रभावी  शप  से  प्रमाणित  नडी  हुए  हैं  t

 "Fever  wort  खममवपुर  (जिहार)  पर
 करों  कौ  बकाया  शक्ति

 6049.  शबी  arte  पौ०  बफानी  :  क्या
 जिस  भत्री  यह  बताते  की  कृपा  करेगे
 कि  टाटा  कम्पनी  जमशेदपुर,  बिहार पर  !  मार्च,
 978  को  करो की  कितनी  राशि  कावा

 थी  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (भी
 खलफिकार  उल्लाह):  इस  प्रण्म  का  सम्बन्ध
 संभवत  टाटा  झायरन  एण्ड  स्टील  कम्पनी
 लिमिटेड  से  है,  जिस  का  संयत्र  जमशेद्प्र
 में  है।  1-3-1978  की  स्थिति  के  भ्रमसार,
 इस  कम्पनी  पर  17 91  ला*  रुपये  की
 सकल  माग  बकाया  थी।  यह  माग  विधांद  ध्रस्त
 है धौर  झपील  का  निपटान  होने  तक  इसे
 राक  दिया  गया  है  Yr

 भ्रामोज  बैक  कर्मच  रो  संघ  के  प्रतिनिधियों
 के  साथ  हुई  बातचोत

 6050.  थी  राभ  कंबार  बेरया:  क्‍या
 जिस  मंत्री  यह  बताने  की  कृप।  करेगे  कि  या
 दातवाला  समिति  ने  झपना  प्रतिवेदन  तैयार
 करते  हुए  ग्रामीण  बैक  कर्मचारी  सघ  के
 प्रतिनिधियों  से श्रमिक  समस्याद्यों  पर  बातचीत
 की  थी  तथा  इस  बारे  में  क्या  प्रगति  हुई  है
 ग्रौर  यद  प्रतिवेदन  कब  तक  प्रकाशित  होगा  ?

 जिस  जंभी  ी  एच०  एम०  पटेल)  :

 चूकि  कोई  भान्यताशआ्राप्त  छोन्रीय  ग्रामीण  जैक
 कर्मचारी  सघ  नहों  है,  इसलिए  दातथाला
 समिति  ने  ऐसे  किसी  सस््ध  से  बातचीन  नहीं
 की।  (23-2-1978  को  भारतीय  रिजवं  बेक'
 का  प्रस्तुत  की  गई  दष्तवाला  समिति  कीभरिणों  !
 अारारीय  'शिज+  बैंक!  पी  शिव्पणो  के  सींध'  7
 सरकार का  शा  उपलब्ध  हमे  क।'सभ्भ'वला  |
 है  Y
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 qreere  ॥. उ  सकाया  रासि  शो  च्स्स  करते
 के  लिए  कु्कों  नााचिका

 605i.  wt  सर्जुन  सिह  अवौरिया  :
 क्या  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (कफ)  976-77  शौर  1977-78
 में  प्रामकर  की  बकाया  राशि  को  वसूल  करने
 के  लिसे  कितने  मामलों  में  कुर्की  झादेश  जारी
 किये  गये  तथा  कितने  मामलों  में  जारी  नहीं
 किये  गये;

 (ख)  क्या  कुछ  मामले  है  जिनमे
 झायकर  निर्धारित  किये  बिना  कुर्की  भ्रादेश
 जारी  किये  गये  शौर  यदि  हा,  तो  इसका
 क्या  श्रौचित्य  है,  शौर

 (ग)  क्या  बहुत  से  ऐसे  मामलों  में  भी
 कुर्की  झादेश  जारी  नहीं  किये  गये  जिनमे
 कर  निर्धारण  कर  लिया  गया  था  तथा  वसूली
 प्रादेश  जारी  कर  दिये  गये  थे  भौर  यदि  हा,
 तो  उसके  क्‍या  कारण  हैं?

 चिल  अंजालय  सें  शख्य  मंत्री  (भो
 जुलफिकार  उल्लाह)  :(क)  से  (ग)  इस
 समोध  उपलब्ध  सूचना  के  झनुसार,  कर  की
 बकाया  की  वसूली  के  लिए  कर-वसूली  भ्रधि-
 कारियो  ने  ब्ष  ‘1976-77  में  (31,040
 मामलों  में  भौर  वर्ष  i977-78  में  28
 फरवरी,  1973  तक  42,602  मामलों  में
 च्चल  तथा  प्रचल  सम्पत्तियों  के  भ्रधिग्रहण
 की  कार्यवाही  की  थी:  प्रश्न  मे  पूछी  गई
 झन्य  सूचना  तत्काल  उपलब्ध  नहीं  है  भौर
 इसे  एकत्र  करने  में  काफी  समय  शर  श्रम
 लगेगा।  फिर  भी,  यदि  माननीय  सदस्य
 किसी  विशेष  मामले  झयवा  मामलों  के
 बारे  में  ऐसी  सूचना  प्राप्त  करना  चाहते  हो
 तो  उसे  एकत्न  करके  प्रस्तुत  किया  जा  सकता

 है।

 »  Written  Answers  +  736

 Complaints  sgainst  Directer  of  Ex-
 port  Inspection  Agetity

 6052,  SHRI  V.  M.  SUDHEBRAN:
 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  fo  refer  to-

 (a)  whether  many  complaints
 against  the  Director  of  Export  Ins-
 pection  Agency  were  received  from
 the  Shah  Commission;  and

 (b)  if  80,  what  action  has  been
 taken  on  these  complaints?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO--
 OPERATION  (SHRI  ARIF  BEG):  (a)
 Three  complaints  in  regard  to  work-
 ing  of  the  Export  Inspection  Counctl/
 Agencies  have  been  received  by  Gav-
 ernment  from  the  Shah  Commission
 for  such  action  as  may  be  deemed  fit
 Some  references  m  these  complaints
 have  been  made  against  the  Direc-
 tor  of  Inspection  and  Quatlity  Control,
 Export  Inspection  Council

 (b)  These  are  under  examination.

 Change  in  the  functioning  of  Urban
 Cooperative  Banking  Syrtem

 6053.  SHRI  MOHINDER  SINGH
 SAYIANWALA;  Will  the  Minister  of
 COMMERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  it  is  proposeq  to  bring
 about  a  change  in  the  functioning  of
 urban  cooperative  banking  system;

 (b)  the  new  frame-work  in  which
 these  banks  are  supposed  to  tone  up
 their  working;  and

 (c)  whether  some  steps  are  being
 taken  to  see  that  the  service  of  these
 banks  reach  almost  evéry  corner  of
 the  country  especially  the  backward
 regions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
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 KUMAR  GOYAL):  (a)  and  (०),  The
 Resefvé  ‘Bank  of  India  has  set  up  a
 Committee  on  Urban  Cooperative
 Banks  to  go  into  the  working  of  the
 Urban  Cooperative  Banks  and  sug-
 gest,  among  others,  measures  for  im-
 proving  the-  functioning  of  the  sys-
 tem,  The  term,  of  reference  of  this
 Committee  are:

 qd)  Fo  evaluate  the  role  of  Pri-
 maty  (Urban)  Cooperative  Banks

 “in  the  banking  system.

 (2)  In  the  light  of  the  above,  to
 indicate  their  future  role  and,  in
 particular,  to  assess  whether  any
 additional  facilities  or  assistance
 are  needed

 (3)  To  examine  aspects  such  as
 viability,  lending  procedures  and
 policies  particularly  from  the  point

 ‘of  serving  the  small  borrowers.

 (4)  To  assess  the  extent  of  pro-
 fessional  management  and  adequa-
 cy  of  training  facilities.

 (5)  To  consider  any  other  prob-
 lem  relevant  to  the  above  terms  of
 reference  and  make  recommenda-

 tions.
 (९)  Urban  cooperative  banks  are

 organised  mainly  to  extend  banking
 services  to  the  people  in  and  around
 urban  areas.  As  such  their  objec-
 tive  is  not  to  reach  their  services  to
 the  people  living  in  every  corner  of
 the  country  namely,  rural  areas.  How-
 ever,  to  promote  organisation  and
 development  or  urban  bankg  in  towns
 in  backwerd  areasiregions

 the  Reserve  Bank  of  India  hes  grant-
 ed  special  relaxations  in  matters  re-
 lating  to  collection  of  share  capitals
 and  membership  for  licensing  of  new
 urban  cooperative  banks.

 Recovery  of  Excise  Arrears  from
 Textile  Mills

 6054.  SHRIMATI  PARVATHI  KRI-
 SHNAN;  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 where
 there  are  no  urban  banking  facilities,

 {a)  whethey  the’  recovery  of  dtdise
 arrears  ymounting  to  about  Rs.  2  crore
 from  textile  mills  has  been  stayed;

 (b)  whether  it  is  @  fact  that-the
 textile  milis  have  demarided  to  waive
 this  amount;  and

 {c)  what  are  the  details  and  Goy.
 ernment’s  decision  on  their  demand?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY,  OF  FINANCE  .  (SHRI
 SATISH  AGRAWAL):  (a)  Yes,  Sir.
 Recovery  of  excise  duty  on  account  of
 duty  paid.  on  yarn  on  .compounded
 basis,  amounting  to  about  Rs.’  3:46
 crores  has  been  stayed...  ke

 (b)  Yes,  Sir.  The  textile:  mills  have
 requested  for  the  waiver  of  the  amount
 ef  differential  duty  demanded:  fer  the
 period  prior  te  3i-6-977

 (०)  The  representations  of  the  tex-
 tile  mills  for  the  waiver  of  the  duty
 are  under  consideration  of  the  Gov-
 ernment  and  a  decision  is  likely  to  be
 taken  goon.

 Harassment  of  Passengers  by  Customs
 Officers  at  Delhi  and  Bembay  Ateperts

 6055.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  reports  of  ugly  and
 indecent  harassment  of  passenger,
 particularly  lady  passengers,  by
 Delhi  ang  Bombay  Airports  Castoms
 Officers  have  come.  to  the’  knowledge
 of  the  Government;  and

 (०)  if  so,  steps  taken  or  proposed
 by  the  Government  for  removing  such
 harassment  of  passengers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  and  (b).
 The  reference  probably  appears  to  be
 to  an  incident  which  occurred  at  Palam
 airport  on  2-6-i977.  An  out-going
 lady  passenger  bad‘  complained  that
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 whe  had  been  assaulted  by  a  Customs
 Officer  at  the  time  of  her  departure
 The  concerned  customs  officer  vas
 immediately  transferred  from  the  air-
 port,  The  complaint  was  later  enquir-

 ed  into  in  detail,  No  definite  evidence,
 however,  came  forth  in  the  investiga-
 tion  in  regard  to  the  alleged  incident,
 beyond  a  strong  suspicion  against  the
 officer.  He  has  been  admunistrered  a
 warning.

 Erasing  out  of  Corridors  of  Conxen
 Pamage  in  Jeevan  Deep  Building

 6056.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  FINANCE  be
 pleaséd  to  state:

 (a)  whether  the  corridors  meant
 for  common  passage  in  the  first  floor
 of  Jeevan  Deep  Building  in  Parlia-
 ment  Street,  New  Delhi  has  been  leas-
 ed  out  to  a  private  commercial  firm;

 (b)  if  so,  the  considerationg  on
 which  the  step  has  been  taken;

 (c)  whether  it  is  not  a  violation  of
 the  terms  of  lease  with  the  other
 tenants;  and

 (d)  whether  Government  propose
 te  consider  putting  the  place  back  to
 ite  genuine  use?

 THE  MINISTER  OF  FINANCE  (SHRI
 मे,  M  PATEL):  (a)  and  (b).  A  9845
 Sage  on  the  first  floor  the  LIC’s  “Jeevan
 Deep”  Building  on  Parliament  Street,
 New  Delhi,  other  than  the  common
 eorridor  which  had  been  made  avail-
 able  to  the  existing  tenants  in  terms  of
 leases  executed  in  their  favour,  was
 rented  out  by  the  LIC  to  a  firm  in
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 July,  ‘1977.  The  purpose  was  to  pre-
 vent  misuse  of  the  passage  and  0
 increase  rental  income  from  the  build
 ing.

 (c)  No,  Sur.
 (a)  Does  not  arise.

 चिंदेशी  कम्पतियों  के  माध्यम  से  खोती  का.
 निर्यात

 6057.  शी  भारत सिह  चौहान  :  क्‍या
 वाणिज्य  तथा  नागरिक  कूति  और
 सहकारिता  मंत्री  मह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  चीनी  का
 विदेशी  कम्पनियों  के  साध्यस  से  निर्यात
 किया  गया  था;

 (ख)  यदि  हां,  तो  सरकार  को  इस
 लेख  पर  होने  बाले  लाभ  में  कितनी  हानि  हुई  ;
 श्रौर

 (4)  इस  गये  प्रबन्ध  की  पृष्ठभूमि
 क्‍या  है?

 'बाशिक्य  तथा  नागरिक  पृत्ति  शोर
 सहकारिता  मंत्रालय  भें  राज्य  मंत्री  (ली
 झारिफ  बेग):  क)  जी  नहीं।  ब  से  चीनी
 का  निर्यात  राज्य  व्यापार  निगम  के  माध्यम  से
 मार्गीकृत  हुआ  है.  तब  से  विदेशों  फर्मों  के
 माध्यम  से  चीती  का  कोई  निर्मात  नहीं  किया
 गया  है।

 (ख)  1974  से  चीनी के  निर्यातों  से
 अजित  लाभ-हानियां  भिम्नोक्‍त  प्रकार  रही
 हैं

 लाभ

 बे  मात्रा  (लाख  मे०  टन)  मूल्य  (करोड़  रुपए)  हानि
 (करोड  दपये)

 1974-75  6.24  34.34  155.90
 1975-76  .88  468.48  +  50.56
 1676-77  5.80  52.0l  27,30
 1977-78  मु  0.69

 O68  83
 6.33  —2.00

 wafers
 (9)  प्रबन  नहीं  उठता
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 Delinktng  eof  General  Managerd  and
 Managing  Director  General  Lusurance

 Companies
 9058;  SHRI  KISHORE  LAL  Will  the

 Minister  of  FINANCE  be  pleaged  to
 state

 (a)  whether  ,¢  78  a  fact  that  rt  was
 decided  that  the  General  Managers
 aad  the  Managing  Directors  of  the
 now  merged  General  Insuratice  Com-
 panieg  be  delinked  from  their  o:-
 ginal  companies  and

 (b)  ४  80  how  many  have  been
 transferred  and  what  are  the  reasons
 for  not  transferring  the  other  Genera!
 Managers  and  the  Chauman  cum-
 Managing  Directors?

 THE  MINISTER  OF  FINANCE  (SHRI
 H  M  PATEL)  (a)  No  Sir

 (b)  Does  not  arise
 Preduction  based  Contrel  of  Cegtral

 Excise
 6039  SHRI  PIUS  CIRKEY  Will  the

 Minster  of  FINANCE  be  pleased  to
 state

 (a)  whether  Production  Based
 Control  of  Central  Excuse  in  the  self
 removal  procedure  units  has  proved
 a  failure  because  big  units  having
 three  shift  production,  Central  Excise
 Staff  have  no  check  on  production  but
 to  ditto  the  figures  given  by  the  fac-
 tories,

 (b)  whethe;  there  is  no  proper  dis-
 tribution  of  work  a3  7  80  many  cases
 One  officer  has  to  control  40  to  30  umts
 at  a  time,

 (c)  whetlér  after  a  start  ‘erm  ist
 February,  978  any  improvement  has
 come  to  notice  m  revenue  by  the
 Government  and  if  not,  the  criteria  of
 this  type  of  expenmve  system,  and

 (dy  what  actron  Government  ‘pro-
 pose  to  take  in  the  matter  and  ff  not,
 the  reasons  therefor?

 THE  MINISTER  OF  STA  IN
 THE  MINISTRY  OF  FINANCE te  HRI
 SATISH  AGRAWAL)’  (a)  The  pro-
 duction  based  pattern  of  control,
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 twineh  does  not  denate  from  the
 emventials  of  thd  Self  Removal  Pre-
 eeduré  having  been  introdueéd  with
 effect  ftom  ‘1-2-1078,  it  ig  tod  early  to
 take  as  assessment  about  its  work-
 ing  It  as,  however  not  correct  that
 the  figures  of  production  given  hy
 bigger  unttg  are  accepted  by  Central
 Excise  Officers  without  proper  veri-
 fication  and  checks

 (by,  Deployment  of  Central  Excise
 staff  is  based  on  various  considerations
 luke  the  revenue  yield  from  the  units
 the  number  of  shifts  worked,  the  con-
 centration  or  dispersal  of  the  units  the
 man-power  available  and  other  rele-
 vant  factors  In  the  case  of  smaller
 units  a  number  of  these  would  neces
 sarily  have  to  be  grouped  together  and
 placed  under  the  charge  of  a  single
 officer  According  to  the  information
 available  it  as  the  exception  rather
 than  the  rule  for  as  Inspédtar  ९  have
 charge  of  more  than  40  units  and  in
 such  gases  all  or  most  of  the  units
 would  be  ones  yielding  low  reverue
 Further  Government  are  in  the  pro-
 cess  of  recruiting  additional  staff  to
 implement  the  revised  pattern  of  con-
 trol,  amd  this  will  progremively  pro-
 vide  for  more  concentrated  control

 (c)  Complete  figures  of  revenue  re
 alisation  durmg  the  month  of  Febr-
 uary,  3978  have  not  yet  become  avail
 able  In  any  case,  the  revenue  figur
 es  for  a  single  month  can  hardly  form
 the  basis  for  &  judgement

 (a)  The  working  of  the  Scheme  is
 being  kept  under  review  with  a  view
 te  making  whatever  modifications
 might  be  found  netessary  in  the  ght
 ef  experience

 Spiele  gd
 ot  Air

 pana
 apainst

 Vacancieg  during  last  year t

 0060  SHRI  है: मी  L.  KUREEL  will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  whethes  it  3g  a  fact  that  some
 vacancies  of  Air  Hostessex  were  re-
 served  for  Scheduled  Castes/Sche-
 duled  Tribes  last  year,

 .
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 (9)  if  so,  how  many  applications
 -were  received  trom  Scheduled  Castes/
 Scheduled  Tribe  candidates  and  how
 many  of  them  were  found  having
 minimum  qualifications  required  by
 the  Department;  and

 gc.
 s/T

 (b)

 Number  of  applications  received
 Nusnber  of  eligible  candidates

 (c)
 gsc.
 S/T.

 जूल्थों  ह 3  enere  &  क्रारण  स्वर्ण  को  तस्करी

 606l.  क  भहादीपक  सिह  शाक्य  :
 क्या  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  यह  सच  है  कि  स्वर्ण  का
 अन्तराष्ट्रीय  मूल्य  भारत  में  विद्यमान  मूल्य
 के  श्रति  0  ग्राम  135  रुपये  कम  है;

 (ख)  क्या  यह  भी  सच  है  कि  इस
 स्तर के के  कारण  स्वण  विदेशों  से  तस्करी  करके
 हां  लाया  जाता  है;  भौर

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  तथ्य
 क्या  हैं  शौर  इस  अन्तर  को  दूर  करने  के
 सिर  सरकार  द्वारा  क्या  उपाय  किये  गये
 हैं?

 जिस  मंत्रालय  में  राज्य  मंत्रों  (भी
 सतीक्ष  सभ्रचाल)  :(क)  21  मार्च,  978

 को  लागू  मूल्यों के  संदर्भ  में,  0  प्राम  सोने का
 लंदन  में  बताये  भाव  के  प्नुसार  प्रन्तर्राष्ट्रीय
 मूल्य,  भारत  में  श्रचलित  मूल्य  के  मुकाबले
 लभजग  i84  रुपये  कम  था।

 ्)  जी,  हां
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 (०)  how  many  of  them  were  ap-
 pointed  against  reserved  vacancies?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  Yes,  Sir.

 Indian  Airlines  Air-India
 1B  55

 8  99
 Indian  Airlines  Air-India

 sc  ST  sc  ST

 6g0  68  1094  247
 338  87  767  778

 Indian  Airlines  Air-India
 8  43

 8  ay

 (ग)  तस्करी  की  बुराई  दूर  करते
 के  लिए  सरकार  ने  अपने  पास  रखे  स्टाक
 से,  सोने  की  बिक्रो  शुरू  करने  का  फैसला
 किया  है।  सरकार  ने,  स्वर्ण  जवाहरातों  के
 निर्यात  को  प्रोत्साहन  देने  के  लिए,  सोने  के
 झ्ायात  की  मंजूरी  देकर  भ्रथवा  सरकारी
 स्टाक  से,  सोने  की  बिक्री  करके  एक  सरलीकृत
 योजना  शुरू  करने  का  फंसला  भी  किया
 है  t

 weit  ete  लिल  लिमिटेड,  कासधुर
 का  कार्यकरण

 6062.  शबी  राज  लाल  राही  :  कया
 बाजिज्य  तथा  नागरिक  क्ति  ब्रौर  सहकारिता
 मंत्री यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  उन्हें  गगेश  फ्लोर  मिल  लिमि-
 टेड,  कानपुर  की  बरतेमान  स्थिति  के  बारे  में
 पता  है,  जो  नवम्बर,  1972  %  केल्द्रीय
 सरकार  हारा  झपने  भ्रधिकार  में  लिया  गया
 था;

 (@)  क्या  यह  सत्र  है  कि  कस्ब्रीय  सरकार
 मे  बनेश  फ्लोर  मिल  की  बकाया  राजि  को
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 भुमतान  करने  का  निर्णभथ  कर  लिया  था  परन्तु
 प्रशासलिक  ह. ड  ते  उसके  भूगतान  में  झब
 तक  बिलम्ब  किया  हैं  धौर  इसके  परिणाम-
 स्वरुप  वहां  झसन्तोप  व्याप्त  हैं

 (ग)  यदि  हां,  तो  भुगतान  कब  तक
 शौर  किल  प्रकार  किया  जायेगा;  शौर

 (थ)  बयां  इस  मामले  में  ससद्‌  सदस्यों
 ने  भी  कोई  पत्र  लिखा  है?

 बालिस  तथा  सामरिक  पूति  है, अ

 सहकारिता  मंजालम  में  राज्य  मंत्री  (sf
 कृष्ण  कुमार  गोबल):  (क)जी  हा।  कम्पनी
 की  माली  स्थिति,  जो  उसे  अ्रधिकार  में  लेने
 के  समय  ऋणात्मक  (नेगेटिव)  अर्थात्‌
 45  16  लाख  to  (माइनस)  भी,  द... द
 बतात्मक  अर्थात  लगभग  218  लाख
 द्  है।  कम्पनी  ने  लाभ  कमाना  भी  आरम्भ
 कर  दिया  है।

 (@)  से  (4).  ससद  सदस्यों  सहित  कई
 लोगो  से  देय  राशियों  का  शीघ्र  भुगतान  करते
 के  लिए  झ्रभ्यावेदन  मिले  है।  नवम्बर,  :977
 में,  देय  राशियों  के  भुगतान  के  लिए  दी  गई
 मोहलत  की  समाप्ति  के  बाद,  कम्पनी  को
 प्रधिकार  से  लेने  से  ह  की  देयता  का  ऋमबद्ध

 भुगतान  करने  के  लिए  एक  योजना  बनाई
 गई  है,  जो  निम्न  प्रकार  है  —

 (i)  समस्त  सांबिधिक  देय  राशियों  शौर
 रक्षित  लेनदारों  की  देय  राशियों,
 केवल  उन्हें  छोड़कर  जिनके  आरे  में

 मुकदमे  चल  रहे  है  ,  का  भुगतान,
 बच्चन  के  धनुसार,  योजना  के  चालू
 होने  की  तारीख  से  पाच  बर्षों की
 प्रयधि  में  क्रमबद्ध  रूप  मे  किया  जाता
 चाहिये।

 (ii)  समस्त  रक्षित  लेनदारों,  जिनके
 दाषों  के  बारे  से  शुकदमे  चल  रहे  हैं,
 को  जब  कभी  न्यायालबों  का  निर्भय
 उपलब्ध  हो  उसके  अनुसार  भगतात
 किया  जाए।

 (iil)  कम्पनी  की  ऐसी  सावधिक  जमा-
 राशियों,  जो  देय  हो  चुकी  हैं,  के
 जमाकर्साभो  से  से  प्रत्येक  को  इस
 योजना  के  कार्यास्वयन  के  प्रथम  बर्ष
 10,000  रुपयो  (दस  हजार  रुपये
 केबल)  का  भुगतान  किया  जाना
 अहिए  भोर  सावधिक  जमा  की
 शेष  राशि,  यदि  देय  हो,  का  चुग-
 तान  योजना  के  कार्यान्वयन  के  दूसरे
 बर्ष  किया  जाना  चाहिए।

 (iv)  सब  विविध  लेनदारों  मे  से  प्रत्येक
 को  योजना  के  कार्यात्वयन  के  प्रथम
 बर्ष  i0,000  रुपये  (दस  हजार
 रुपये  केवल)  झा  भुगतान  किया  जाना
 चाहिए  तथा  दूसरे  बच  25,000
 रुपये  (पल्चीस  हजार  रुपये  केवल)
 तक  का  भुगतान  किया  जाना
 चाहिए।

 (५)  सब  विविध  लेनदारो,  जिनके
 25,000  रुपये  से  शझ्रधिक  के  दावे

 हैं,  मे  से  प्रस्येक  को  योजना  के
 कार्यान्वयन  के  तीसरे  वर्ष  से  तीन
 बराबर  वाधथिक  किस्तो  में  भुगतान
 किया  जाता  चाहिये।

 कम्पनी  इस  बात  का  सुनिश्चय  करेगी
 कि  उपरयुकक्‍त  धनराशियो  की  झदायगी  इसे
 नियंज्ञण  मे  लेने  के  बाद  हुए  लाभ  में  से  की
 जाये  तथा  इस  याजना  को  कार्यान्वित  करने
 से  कम्पनी  के  नकदी  के  प्रवाह  (कैश  फ्लो)
 की  स्थिति  तथा  उसके  अपने  लिए  प्रपेक्षित
 कार्यचालन  पूजी  पर  प्रतिकूल  प्रभाव  न  पड़े  t
 बह  योजना  इसी  समय  में  लागू  होगी।

 Reserved  Quota  for  SC/ST  in  Income
 Tax,  Central  Excise,  Customs  and

 Nationalised  Banks
 6063  SHRI  SOMJIBHAI  DAMOR

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  the  extent  to  which  the  re
 servation  quota  laid  down  for  SC/ST
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 separately  in  Income  Tax,  Central
 Excige,  Customs  and  Nationalised
 Banks  is  filled  up  and  what  is  the
 shortfall  against  its  existing  strength
 for  each  class  of  service;

 (b)  if  there  is  heavy  shortfall,
 what  action  Government  contemplates
 to  take  and  by  what  dates  this  short-
 fall  is  likely  to  be  completed;  and

 (c)  whether  he  is  considering  about
 the  crash  programme  for  filling  up
 these  vacancies  similar  to  that  adopt-
 ed  by  Minister  of  Railways?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  to  (c).  A
 statement  giving  the  required  infor-
 thation  is  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.
 LT-2040/78].

 Operational  Efficiency  of  Nationalised
 Banks

 6064.  SHRI  G.  M.  BANATWALLA:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 SHRI  SUKHENDRA

 SINGH;
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 operational  efficiency  of  the  nation-
 alised  banks  has  been  constantly  de-
 teriorating;  and

 (७)  if  so,  what  action  Government
 have  taken  in  thig  regard?

 THE  MINISTER  OF  FINANCE  (SHR)
 H.  M.  PATEL):  (a)  and  (b).  Although
 the  nationalised  banks  have  under
 taken  rapid  branch  expansion  and  fac-
 ह. ड  the  problem  ,of  rising  costa  over  the
 past  few  years,  there  ig  no  reason  to
 believe  that  their  operationa)  effi-
 ciency  hag  been  constantly  deteriorat-
 ing.  The  funetioning  of  the  public
 sector  banks  is  kept  under  continual
 review  by  the  Government,  the
 Reserve  Bank  of  India  through  its
 various  departments  and  the  Boards
 of  है"... ह  of  these  Banks.
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 Excite  yield  from  Aerated  Waters

 6065.  SHRI  GOVINDA  MUNDA;  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  what  was  the  sale  of  aerated
 water  during  the  year  97l,  972  and

 Bid
 and  the  excise  yield  from  the

 sale;
 (9)  whether  it  is  q  fact  that  the

 sale  of  aerated  water  has  steeply
 fallen  because  of  heavy  dose  of  excise,
 end  .  +

 (०)  if  so,  wht  Govérnrhent  pro-
 pose  to  do  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL)  (a)  Informa-
 tion  regarding  sale  of  aerated  water
 for  the  period  mentioned  in  the  ques-
 tion  is  given  below:

 Year  Sale  m  Excise
 thousands  vield  Rs

 of  in
 {bortles)  thousands

 9  945854  40790
 3972  2457936  ७7०25
 978..  (1124027,  54590

 (b)  and  (c)  No  Sir,  the  year-wise
 figure  of  clearances  given  against  part
 (a)  of  the  question  does  hot  indicate
 any  steep  fall  in  sale  of  aerated  water

 इच्डियन  एयर  लाइन्स  चर्वामन  एसोलिए शत
 की  झोर  से  शापने

 6066.  भी  हर  शोबिद  वर्मा  :  क्‍या
 पर्यटन  झौर  नागर  बिसानन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  कया  यह  सच  है  कि  मंत्रालय  को
 इंडियन  एयरलाइस  बर्कमेन  एंशोसिएशन
 से  एक  काम  मिला  है  ज़िसका  शीर्षक  है
 “झोपन  लैटर  एडरैस्ड  टू  द  चेयरमैन,  इंडियन
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 ०  एबरालाईश्स”  (ईशियन  एपरलाइस  के  चैयर-
 मैन  का  सम्बोधित  खुला  वें) ,

 ग्)  मदि  हा,  तो  उस  पर  कया  काये-
 बाही  की  जा  रही  है,  जौर

 (ग)  यदि  कोई  जाच  की  जा  रही  है
 तो  क्या  सम्धन्धित  भ्रध्तिकाश्यों  को  स्थाना-
 न्तरित  नहीं  किया  जा  रहा  है  भौर  यदि
 ही,  ता  उसके  क्या  कारण  हैं?

 पर्वडन  ौर  नागरिक  विभानन  ह, |  शो
 बुचबोत्तल  फौशिक)  (१)  जी,  हा।

 (@)  शौर  (ग)  शिकामत  की  जाच-
 बड़ताल  की  जा  रही  है  t

 Gola  Bonds

 6067  SHRI  R  VENKATARAMAN
 Will  the  Minster  of  FINANCE  be
 pleased  to  state

 (a)  the  amount  of  Gold  subserib-
 ed  for  the  Gold  Bonds  issued  by  the
 Government  of  India,

 (b)  whether  the  amount  subscrib-
 ed  is  retained  by  the  Government  of
 India  in  specie,  and

 (c)  the  earliest  and  last  date  of
 repayment  of  the  Gold  Bonds

 THE  MINISTER  OF  FINANCE  (SHRI
 H  M  PATEL)  (a)  Subscriptions  to
 Gold  Bonds  which  were  issued  thrice
 by  Government  (viz  64  per  cent  Gold
 Bonds,  977  in  November,  1962,  7  per
 cent  Gold  Bonds,  980  in  March,  i965,
 and  National  Defence  Gold  Bends,  960
 in  October,  965)  amounted  to  35162
 kgs  approximately

 (b)  The  subscrnptions  received  were
 refined  into  gold  of  995  fineness
 which  forms  part  of  Government's
 stock.  !

 w&)  ‘The  bulk  of  the  6)  per  cent  Gold
 Bends,  ‘1977,  whieh  matured  on  l2th
 November,  1977,  stands  repaid  while
 the  National  Defence  Gold  Bonds
 l9a0,  the  last  in  the  series,  will
 fhatute  on  the  27th  October,  980

 Civiy  =  Aireraft  Services  from  Dum
 Dum  te  Coech  Bebar

 6068  SHRI  AMAR  ROYPRADHAN
 Will  the  Muuster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state

 (a)  whether  Government  have  any
 {intention  to  operete  civil  afroraft
 services  from  Dum  Dum  to  Cooch
 Behar,

 (b)  whether  it  also  a  fact  that
 citizens  of  Cooch  Behar  and  nearby areas  and  foreign  tourists  have  tons-
 tantly  been  demanding  for  a  civil
 airport  at  Cooch  Behar,  and

 (९)  if  so,  what  are  the  details  in
 this  regard  and  the  action  taken  80
 far  by  the  Government?

 THE  MINISTER  OF  TOURISM  AND CIVIL  AVIATION  (SHRI  PURSHOT-
 TAM  KAUSHIK)  (a)  No  Sir,  not at  present

 (b)  and  (९)  A  representation  was
 received  in  July,  977  demanding  re
 opening  of  the  aerodrome  at  Cooch
 Behar  to  enable  Indian  and  foreign toursts  to  visit  North  Bengal,  gpecial-
 ly  Jaldapare  protected  forest  area  A
 reply  was  sent  stating  that  neither
 Indian  Airlines  nor  any  non-scheduled
 Operator  have  évinced  any  interest  in
 Operating  to  Cooch  Behar,  and  it  is,
 thereft  not  possible  at  p  t  to
 reopen  this  aerodrome

 fate)  an

 6059.  थी  बंशालक्त  सह  :  गया  जिस
 मती  यह  बताने  की  कृपा  करेंगे  कि  अब  तक
 भर्जित  विदेशी  मुद्रा  कहा  धौर  किस  रूप  में
 रखी  गई  है  भौर  i977-78  मे  सरकार  ने
 उस  से  कितना  राजस्व  कमाया  शौर  978
 79  में  कितना  राजस्व  कमाबे  जाने  का,  झनु-
 मान  है?

 जिस  भंधरी  10  ewe  हम  ०  टेल)  3
 'रिजर्ष  बैक  के  पास  जो  विदेशी  मुद्रा  होती  है,
 बह  विभिन्न  प्रमुख  करेसिनो  मे  नकथ,  सरकारी
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 'राजकोबीय  हुडियों,  सरकारी  तथा  भ्रन्तर्राष्ट्रीय
 संस्वाप्नों  की  प्रतिभूतियों/वांडों  प्रौर  पमुख  प्रस्त-
 रॉष्ट्रीव  बको  में  ज़मा  के  रूप  से  रखी  जाती  है।
 30  94,1977 को  समाप्त  रिज  बैक  के  लेखा

 वर्ष  के  दौरान  विदेशों  मुद्रा  भंडार  से  90.  94
 करोड़  रुपए  की  शौर  ४]  दिसस्बर,  977  को
 समाप्त  छमाही  में  4i.04  करोड़  रुपए
 की  प्राय  हई  थी।  यह  बताना  संभव  नहीं  है
 कि  वर्ष  978-7  के  दौरान  विदेशी  मुद्रा
 अंडार  से  कितनी  झामदनी  होगी  क्योकि  यह
 विदेशी  मुद्रा  भंडार  की  राशि  भौर  विदेशों
 में  ब्याज  की  दरों  में  होने  वाले  परिवर्ततों  प्र
 निर्भर  करता  है  जिनके  संबंध  में  कोई  भविष्य-
 बाणी  नहीं  की  जा  सकती।

 Nationalisation  of  Export  Trade  of
 Coir  ang  Coir  Products

 6070.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  the  Kerala  Assembly
 has  adopted  a  resolution  unanimously
 urging  the  Centre  to  nationalise  im-
 mediately  the  export  trade  of  coir
 and  coir  products;  and

 (b)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 Yes,  Sir.  The  Government  of  Ke-
 Yala  has  informed  this  Ministry  on
 23-3-78  that  a  resolution  to  this  effect
 hag  been  adopted.

 (b)  The  Kerala  Legislative  Assem-
 bly  hag  resolved  that  “the  Govern-
 ment  of  India  nationalise  immediate-
 ly  the  export  trade  in  coir  and  coir
 products”.  In  view  of  the  resolution,
 the  matter  will  be  considered  by  the
 Government.
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 बड़े  ह्म  करों  ले  मूल्य  में  हुई  शुद्धि  क ेकारण
 तेपार  am  के  मूल्यों  के  बृढ़ि

 607i.  @t  शामानाहं  सियारी  :  क्या
 चित  मंत्री  बहू  बताते  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्पादन शुल्क  मे  हुई  2  से
 5  प्रतिशत  की  बृद्धि  के  परिणामस्थरूप  बढ़े

 हुए  करो  से  मूल्य  से  जो  बद्धि  होगी,  उससे
 तैयार  माल  के  मूल्यों  मे  भी  बृद्धि  होगी  ;

 (ख)  यदि  हां,  तो  क्‍या  5-6  प्रतिशत
 मूल्य  वृद्धि  की  झ्लांशका  हैं  डालांकि  कर  प्रस्तावों
 में  0.7  प्रतिशत  वृद्धि  का  भ्रनमान  लगाया
 गया  है;  भौर

 (ग)  क्‍या  उनका  मंत्रालय  इस  बाल  के
 लिए  सजग  है  कि  मूल्यों  म  इस  प्नुमान  से
 प्रधिक  वृद्धि  न  हो  जिससे  उपभोकताझों  पर
 झ्रतावश्यक  भार  पड?

 जिस  मंत्री  शी  एच०  एस०  पटेल)  :
 (क)  978-79  के  बजट  में  कोयले  पर

 प्रौर  बिजली-निर्माण  पर  नये  उत्पादन  शुल्क
 लगाए  गए  हैं।  जिन  वस्तुओ  पर  पहले  से  ही
 केन्द्रीय  उत्पादन  शुल्क  टेरिफ  लागू  है  उनके
 मामले  में  विश्ञयमान  शुल्कों  में  5  प्रतिशत
 की  बुद्धि  कर  दी  गई  है  अ्चत्‌  वृद्धि  विद्यमान
 शुल्क  के  बीसवें  हिस्से  के  बराबर  है।  “जो
 वस्तुएं  भ्रस्यत्ष  बिमिदिष्ट  नहीं  है”  श्रौर  जो
 केन्द्रीय  उत्पादन  शुल्क  तथा  लमक  भ्रधिनियम,
 1944,  की  प्रथम  झनुसूची  की  मद  संख्या
 68  के  प्रन्तगंत  भाती  है,  उन  पर  975-76

 के  बजट  में  पहली  बार,  एक  प्रतिशत  का  शुल्क लगाया  गया  था।  i977-78  में  इसे  बढ़ा
 कर  2  प्रतिशत  कर  दिया  गयां  था  शौर  झब
 इसे  बढ़ाकर  5  प्रतिशत  किया  गया  है।
 इन  वस्तुशों  (मद  संब्या  68)  से  उत्पादन
 शुल्क  की  बहुत  ही  कम  प्राप्तियां  होती  हैंभौर
 शुल्क  ब्द्धि  का  प्रभाव  भी  बहुत  ही.कम  रहेगा।

 (ल)  मूल्य  स्तर  में,  बगर  प्रस्तावों के
 कारण,  0.7  प्रतिशत  की  धनुमोनित  बुद्ध
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 का  अंधुंमति  धोंक  कॉमंती  के  सूथक  भंक  मे
 सम्मिलित  वस्तुओं  पर  पड़ने  वाले  प्रत्यक्ष
 प्रभाव  का  स्थुल  भ्नुशातर  है।

 इस  झनुमान  से,  उस  भ्रप्रत्यक्ष  प्रभाव  को

 हिसाब  में  शामिल  नहीं  किया  गया  है,  जो
 कि  उपयोगी  बस्तुभो  के  विद्यमान  शुल्को,  जिनमे
 कोयले  जौर  बिजली  पर  लगने  वाले  नए
 शुल्क  भी  शामिल  हैं,  में  हुई  वृद्धि  क ेकारण
 पड़ेगा।  इस  के  कुल  मिलाकर  प्रभाव  का  ठीक
 ठीक  अनुमान  लगाना  सभव  नहीं  है  क्योकि
 बाजार  की  प्रतिक्रिया  बहुत  सी  बातो  पर  निर्भर
 करती  है।  बैजट  के  बाद  पहले  मप्ताह  मे  भोक
 कीमतों  के  सूचक  झक  में  0  6  प्रतिशत  वृद्धि
 हुई,  जिसका एक  कारण  यह  था  कि  चीनी के
 म्ल्यो  में  90  प्रतिशत  की  वृद्धि  हुई  जो  कि  ऐसे
 कारणों  से  हुई  जिनका  बजट  से  प्रत्मक्ष  रूप
 में  कोई  भी  शबध  नहीं  है।  बजट  के  बाद,
 तीसरे  सप्ताह  तक  कुल  मिलाकर  जो  वृद्ध
 हुई  बह  2  प्रतिशत  है।

 (ग)  सरकार  मूल्य  स्थिति  पर  बराबर
 नजर  रखतो  है  भौर  जब  भी  पब्रावश्यक  समझा
 जाता  है,  मूल्यों  में  होने  वाली  भ्रनुचित  द्धि
 को  रोकने  के  लिए  तुरन्त  कारंवाई  की  जाती
 है।

 Improvement  of  Haldi  Ghati  for
 Tourist  Facilities

 6072  SHRI  S  S  SOMANI  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  whether  any  plan  has  been  sent
 by  the  State  Government  of  Rajasthan
 to  the  Central  Government  for  the  im-
 provement  of  Hald:  Ghati  for  the  tou-
 rist  facilities,  and

 (9)  ॥  80,  the  details  thereof  and  the
 reaction  of  Central  Government  there-
 on?

 THE  MINISTER  OF  TOURISM  AND
 CIvI.  AVIATION  (SHRI  PURSHOT-
 TAM  KAUBSBHIK)  (a)  No,  Sir,  How-
 ever,  the  Central  Department  of

 Tourism  released  an  amount  of  Rsi
 lakh  in  1976-77  to  the  State  Govern
 ment  for  effecting  environmental  im-
 provement  at  Haldighat:

 (b)  Does  not  arise

 विदेशी  मुदा  चिनिधनन  झंधिनिक्स  का  पालन
 करने  में  झपनी  लसभयंता  प्रकट  करने

 थाली  चिदेशी  कम्पनियां

 6073.  भी  एस०  एस०  सोभागी :  गया
 बिस  मल्नी  यह  बताने  की  कृपा  करेगे  कि

 (क)  ऐसी  विदेशी  कम्पनियों  एअ
 उनकी  सहायक  कम्पसियों  के  नाम  क्‍या  हैं
 जिन्होंने  विदेशों  मुद्रा  विनिभमन  भ्रधिनियम
 का  पालन  करने  में  भ्रपनी  झसमर्धता  प्रकट
 को  है  झौर  भारत  मे  अपने  व्यापार  का  समापन
 करने  का  निर्णय  किया  है  ,

 (ख)  उनके  [1८4  अपने  a  yore  का
 समापन  कब  तक  किये  जाने  की  स्भावन  है,
 श्रौर

 (ग)  भारत  सरकार  के  इस  बात  का

 स॒निक्चित  करने  के  लिए  क्‍या  कृदम  उठाये  हैं
 कि  इन  कम्पनियों  का  यदि  राष्ट्रीय  बैका  को
 काई  राशि  देनी  हो  तो  वे  चुपचाप  अपनी
 परिसम्पक्षियो  का  निपटान  न  कर  दे  ?

 जिस  श्री  पी  एच०  एस०  पहल)  :

 (क)  अब  तक  तेंरह  कपनियों  ने  देश  मे  विदेशी
 मुद्रा  विनियमन  अधिनियम  i973  की  धारा
 27  के  अनुपालन  के  लिए  निर्धारित  मार्ग

 निर्देशों  के  झनुसार  भनुमित  साध्य  पूजी  स्तर
 के  झम्तगंत  कार्य  करने  में  प्रशअमता  प्रकट  की
 है।  इन  कम्पतियो  के  लाम  सलग्न  विवरण
 में  दिए  गए  है।

 खि)  इनमे  से  कुछ  एक  कम्पनियों  ने
 तो  प्रपने  ब्यापारिक/बाणिज्यिक/भौद्योगिक
 क्रियाकलाप  बद  कर  दिए  है  शौर  दूसरी
 कृम्पनियां  i978  के  दौरान  ऐसा  करेगी।
 तथापि  उनके  व्यापार  के  बास्तविक  समापन,
 जैसे  ॥ ३  परिंसपत्तियों  भ्रादि  के  निपटारे  मे,
 कुछ  समय  लगेगा।
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 (गे)  विदेशी  मुंडा  विनि्मंभत  झबि-
 निकम  के  उपवन्धों  गुसार,  कोई  भो  विदेशी
 कपनी  भारतोय  'रिजर्थ  बैंक  की  पूर्ण  अनुमति
 के  बिना  अपनी  परिसपत्तियों  का  निषटारा
 नहीं  कर  सकती ।  हसके  अरल्लावा  मूत़्याकत
 और  बिक्रो  को  प्राप्तियों  को  अपने  देश  को  बापस
 भेजने  के  प्राबेदनो  को  बिपढ़ाते  सम4,  सभी
 बकाया  देमदारियां  जैसे  कि  बैको  भ्रादि  का  देय
 रकमो  का  समायोजन  किया  जाता  है।

 विवरण

 i  ए०  जौमसन  एण्ड  कपनो  (इंडिया)
 ए  बि०  कलकत्ता  (शाखा)

 2  बेंकर  पाकिसन्‍्स  इटरनेशनल  लि०
 बम्बई  (शाखा)

 3  बुगे  एण्ड  कम्पनी  लि०,  कलकत्ता
 (शाया)

 4  कोका  काला  निर्यात  निगम  नई  दिल्‍ली
 (शाखा)

 5  कोलबिया  ब्र।माफान  कपनी  अाफ  इडिया
 (प्राइवेट)  लि०  कलकता  (रुपया
 कपनी )

 6  कसोलिडेटेड  न्यूमेटिक  टूल  कपनी  लि०,
 बम्धई  (शाखा)

 7  इली  लिली  एण्ड  कम्पनी  ध्ाफ  इंडिया
 इनका  रोपरेडिट  अम्बई  (शाला)

 8  ईसा,  नई  दिल्‍ली  (शाखा)

 9  ज्ाई०  ब्रो०  एम०  वर्ड  ट्र्ड  का  (यो  रेशन
 नई  दिल्‍ली  (शाला)

 L0  कंडाल  फास्स  प्राइवेट  लिसिटेड  कलकत्ता
 (रुपया  कपनी।

 L)  ढोरास  एण्ड  सन्स  लि०,  मद्रास  (शाखा)
 I2  वान  राम  इंडिया  वी०वी०  कलकत्ता

 (शाखा)
 13.  बेडेल  (इंडिया)  लि०,  कलक्ता  (रुपया

 ककी)

 Written  Annoers  as®

 Ameum  Skewn  ककमिया'  Beading “Entertainment”  by  Hass  India

 6074  SHRI  RAMESHWAR  PATI-
 DAR  Will  the  Minister  of  FINANCE
 be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  M/s
 Korea  India  are  showing  a  large
 amount  on  “entertainmerit”

 (b)  the  total  amount  shown  under
 this  head  during  the  last  three  years,
 year-wise

 (९)  the  percentage  ratio  ef  expendi-
 ture  on  ‘entertainment’  to  the  net  in-
 come  and

 (d)  whether  they  are  resorting  to
 this  tactics  to  save  taxes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  (a)  to  (d)  The
 information  js  being  collected  and  will
 be  furnished  as  soon  as  it  3s  avail-
 able
 Expenditure  on  Guest  Houses  by  Keres

 India

 6075  SHRI  RAMESHWAR  PATI-
 DAR  Will  the  Minister  of  FINANCB
 be  pleased  to  state

 (a)  the  number  of  guest  houses  be-
 ing  maintained  by  M/s  Kores  India,

 (b)  the  amount  being  spent  on  rent
 furnishing,  maintenance  and  other
 things  on  these  guest  houses

 (c)  whether  the  expenditure  of  resi-
 dences  of  executives  are  also  included
 as  expenditure  on  guest  houses  and

 (a)  whether  rebate  is  granted  while
 reckoning  the  taxable  amount  of  com~
 pany?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  fa)  to  (a)
 The  information  is  being  collected  and
 will  be  furnished  as  soon  as  it  is
 avaulable
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 ore  denne for, /  few,  ह. अ  के  ब्रालिकों
 हारा  आचकर  को  झदावनी

 6076.  भी  हुकम  अन्य  कछवाय  क्‍या
 विस  मती  यह  बताने  को  ढपा  करेंगे  कि

 (क)  जाम  टैक्सटाइल  मिल,  बम्बई  के
 मालिकों  ने  गत  तीन  वर्षों  मे ंकितना  भाय-कर
 श्रदा  किया  भौर  वर्तमान  मालिको  तथा
 साझोदारो  के  नाम  क्‍या  हैं,  और

 (@)  क्‍या  इन  प्रत्येक  साझीदारों  वी
 किसी  झन्य  उद्योग  व्यापार  में  भी  राझीदारी
 है  और  यदि  हा,  ती  उक्त  प्रतिष्शानों  के  न्ग्म
 क्या  हैं  तका  इस  बिल  से  सन्बन्धित  रु  झोदारो
 की  प्रन्य  प्रतिष्णनों  के  साथ  भाकझीदारी  का
 ब्यौरा  क्या  है  ?

 विस  मंत्रालय  में  राख्थ  मंत्री  (भी
 ललफिकार  उल्लाह):  (क)  शोर  खि,  जाम
 टैक्मटाइल  मिल  को  मालिक  मंसेर्  जाम  मैन्ट-
 फैक्ज  रिंग  कम्पनी  लि०,  बम्बई  है।  उस  हैसियत
 में,  इसमे  फाई  भागीदार  नहीं  है  a  उकन
 कम्पनी  रा  गत  तीन  वित्तोय  वर्षों  के  दौरान,
 अदा  किए  गए  आयकर  के  ब्यौरे  नीजे  दिए
 अनुसार  =

 रुपये

 l974—75  2704

 1975-76,  24125

 1976-77  2,903

 Investment  made  by  LIC  in  Private
 Sector

 6077.  SHRI  JYOTIRMOY  BOSU:
 will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  answer  to
 Starred  Question  No  264  dated  l0th
 Marek,  978  regarding  “Investment
 policy  of  Life  Insurance  Corporation
 of  India”  and  state:

 (a)  total  investment  made  by  L.L.C.
 in  the  Private  sector  to-date;

 (b)  share  of  each  20  largest  indus-
 trial]  Houses  in  thig  total;

 r58

 (pe)  total  LOC,  frvednent  in  the
 public  sector  undertekings  and

 = and  small  scale  imdustries  to  date,
 separately;

 (d)'  whether  thi’Governthent  is  con-
 sidering  to’!  ‘wingé  the  fattern  of
 LILC  Investment;  ang

 {
 (e)  if  so,'the  salient  features  there-

 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL):  (a)
 As  on  3ist  March,  ‘1977,  the  total  book
 values  of  LIC’s  investments  jn  all  the
 Pubhe  Limited  Companies  comprising
 the  ‘Private  Corporate  Sector’  was
 Rs  32449  crores

 (b)  Total  investments  made  by  LIC
 as  on  3lst  March,  ‘1977  in  ‘Large
 Groups’  amounted  to  Rs.  8495  crores.
 Break-up  of  this  figure  in  different
 ‘Large  Groups’  is  given  in  Annexure
 ‘A’  [Placed  tn  Labrary  See  No.  LT-
 2050|78)

 (९)  As  on  5  March,  977  the
 total  book  value  of  LIC’s  investments
 in  all  Public  Limited  Companies  in
 the  Public  Sector  (Viz,  Government
 Companies)  wes  Rs  37.4  crores.

 The  LIC  does  not  normally  give direct  assistance  to  cottage  and  small
 scale  industries  for  the  reasons  that
 these  industries  are  mostly  run  as
 proprietary  concerns  or  partnership
 or  ag  private  limited  companies  and
 LIC  is  not  permitted  by  law  to  make
 investments  in  such  concerns.  How~
 ever,  assistance  is  provided  by  the
 LIC  to  these  sectors  by  subscribing  to
 the  Bonds  and  shares  of  the  State  Fin-
 ancia]  Corporations  which  in  turn  give
 loang  to  cottage  and  small  scale  in-
 dustries  and  hy  grant  of  loans  to  in-
 dustrial  estates.  Ag  on  3lst  March,
 1977,  LIC’s  investments  in  Bonds  and
 shares  of  State  Financial  Corporations
 and  also  in  the  outstanding  logns  to
 Industrial  Estates  was  Rs.  62.53  cro-
 res,

 '
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 '  ia)  and  (e).  The  matter  is  under
 consideration.

 Opening  of  Branches  of  Bank  of
 ५  America  in  india

 6078.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  when  the  Bank  of  America
 opened  its  first  branch  in  India;

 (b)  how  many  branches  have  been
 allowed  to  be  opened  by  this  multi-
 national  bank  to-date;

 (९)  total  profits  earned  and  total
 amount  remitted  (including  remit-
 tances  on  accounts  of  head  office  ex-
 Ppenses)  by  the  bank  to-date,  year-
 wise,  since  inception;  and

 (a)  salary,  emoluments  and  perks
 fer  year  allowed  to  the  0  top  mana-
 gerial  staff  of  the  bank?

 (THE  MINISTER  OF  FINANCE
 (SHRI  4H.  M.  PATEL):  (a)
 The  Bank  of  America  opened  its  first
 branch  in  India,  in  Bombay  on  20th
 May  1964.

 (b)  As  on  date,  the  Bank  has  been
 allowed  to  open  four  branches  in
 India.

 ,(c)Information  to  the  extent  avail-
 able  in  the  Reserve  Bank  is  given  in
 the  enclosed  statement.

 (d)  The  form  of  Profit  and  Loss
 Account  prescribed  in  the  ITT  Schedule
 to  the  Banking  Regulation  Act,  949
 requires  the  banks  to  indicate  by  way
 of  a  note  to  the  Profit  and  Loss  Ac-
 count  the  particulars  of  remuneration
 relating  to  the  Chief  Executive  Officer
 only.  The  bank  is  not  required  to  dis-
 close  such  particulars  in  respect  of
 its  other  officers,  Reserve  Bank  have
 reported  that  particulars  of  remunere-
 tion  paid  to  the  Chief  Executive  Of-
 cer  of  Bank  of  America  as  indicated
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 in  its  Profit  and  Loss  Account  for
 the  year  976  ere  as  under:

 Rupees

 Salary  +  2,05,805°00

 Allowances  42,024°00
 Monetary  value  of  other  bene-

 fits  or  perquisites  (calculated
 according  to  the  income  tax
 Rules)  ri  +  के  97,918°00

 Total  नि  2,85,747°00

 Statement

 Year  Amount  of  Total
 actual  amount  te-
 net  proht  =  mitted  (in-
 as  per  ba-  cluding lance  sheet  head  office
 and  profi

 expenses) and  loss
 account,

 Rs.  Rs,

 1964
 Ld  303),  5557834

 965  12,11,246  5y4,015,

 7906  9,08,346  —  444,758

 7467  12,81,069,  T9715

 968  12,591,590  22,61,646

 4969  98,01,937  51,392,955,

 i970  $2,712,066,  45186,984

 aon  99,08,081  38,28,609

 t972  37,09,995  38,46,70

 WO  8884697  42,2250

 974  «553958  65,19,920

 3975  58)  12,808  70,20,913

 1976,  B3,53,397  Nil  so  far
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 Loang  given  by  Nationalised  Banks
 for  Fisheries  and  Piggeries  in  Mawa-
 na  Tehsil  pf  Meerut  District

 6079  SHRI  DAYARAM  SHAKYA
 Will  the  Mmmuster  of  FINANCE  be
 pleased  to  state

 (a)  the  name  of  the  nationalised
 bank  which  gave  a  loan  of  rupees
 ”  lakhs  for  fisheries  and  piggeries  in
 Mawana  Tehsil  of  Meerut  district  in
 UP  in  ‘1974-75  and  whether  the  same
 has  been  paid  back  to  Government,

 (b)  whe  her  the  bank  officials  ad-
 vanced  the  loan  without  adhering  to
 the  banking  norms  and  whether  the
 persons  who  were  given  loan  have
 been  declared  insolvent  and

 (९)  if  so  the  action  taken  by  Gov-
 ernment  to  icalise  the  same’

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M_  PATEL)  (a)  to  (०)
 The  Reset\e  Bank  of  India  have  in-
 formed  thut  they  are  not  aware  of
 any  case  of  a  nationalised  bank  ad-
 vaneing  a  loan  of  such  a  nature  im
 Mawana  Tehsil  of  Meerut

 In  the  absence  of  the  name  of  the
 bank  no  further  imformation  could
 be  gathered

 Lows  ag  a  result  of  Strike  by  Deve-
 lopment  Officers  of  LIC

 6080  SHRI  PRASANNBHAI  MEH-
 TA  Will  the  Minister  of  FINANCE
 be  p'eased  to  state

 (a)  whether  it  8  a  fact  that  due
 to  the  month  long  strike  launched  by
 development  officers  the  Ife  Insur-
 ance  Corporation  has  resulted  in  a
 loss  of  300  crores,  and

 (9)  if  so  how  far  this  is  true?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  and  (०)
 The  information  is  being  collected
 It  will  be  laid  on  the  Table  of  the
 House  as  soon  as  it  is  received
 38  LS—6

 Export  of  Iron  and  Manganese  Ore e
 608]  SHRI  AMRUT  KASAR  Will

 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state

 (a)  whether  Government  are
 aware  of  the  recession  in  the  export
 of  iron  and  manganese  ore  from  Goa
 to  Jupan  and  as  a  consequence  fall
 in  the  foreign  exchange  earnings  of
 the  country,

 (b)  whether  Government  have  taken
 steps  to  find  out  new  avenues  for
 export  of  ron  and  manganese  ore
 from  Goa  (India),  and

 (e)  if  not,  do  Government  have
 any  plan  to  utilise  the  indigenous
 iron  and  manganese  ore  in  India  so
 that  the  mmes  are  not  closed’

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG)  (a)
 to  (c)  Exports  of  iron  ore  and  man-
 ganese  ore  of  Goan  origin  to  Japan
 have  been  adversely  affected  due  to
 severe  recession  in  the  ४९९)  indus-
 try  India,  88  a  matter  of  policy,  35
 making  continuous  effor's  towards
 diversifying  ts  ron  ore  and  man-~
 ganese  ore  markets  As  regards  man-
 ganese  ore,  in  view  of  inadequate
 reseives  and  the  growing  deman‘  for
 indigenous  consumption,  exports
 have  been  restricted  by  ‘he  Govern-
 ment.

 Offices  of  AH  Wheeler  ang  Com-
 pany

 6082  SHRI  R  L  KUREEL  Will
 the  Minister  of  FINANCE  be  pleas-
 ed  to  state

 (a)  whether  M/s  A.  H  Wheeler
 are  deceiving  railways  and  income-
 tax  department,  by  showing  expendi-
 ture  under  heads  ‘maintenance’  and
 ‘entertainment’,

 (b)  the  justification  for  having  offi-
 ces  in  Delhi,  Calcutta,  Bombay  and
 London  bv  the  above  firm  ard
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 (९)  whether  the  proprietors  of  the
 said  firm  appoint  in  the  firms  their
 relations  and  members  of  their  fami-
 lies  to  high  positions  on  very  fat
 salaries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 and  (b).  Railways  get  royalty  from.
 A.  H.  Wheeler  and  Company  Private
 Limited  on  its  total  sales  turnover
 of  books,  magazines,  etc.  at  station
 premises  and  are  not  concerned  with
 the  company’s  expenditure.

 The  income-tax  assessments  of  the
 company  are  made  after  due  scrutiny,
 disallowing  claims  of  expenses  to
 the  extent  require  under  the  Income-
 tax  Act.  The  assessments  for  the
 assessment  years  1973-74  to  ‘1975-76,
 have  been  completed  after  making
 disallowances  out  of  claims  for  ‘en-
 tertainment’  and  ‘establishment’  ex-

 penses,  etc.
 (c)  Requisite  information  is  being

 collected  and  will  be  laid  on  the  Ta-
 ble  of  the  House

 Loan  cases  pending  with  State  Finance
 Corporation  under  Scheme  for  provid-

 ing  employment
 6083  SHRI  CHHABIRAM  ARGAL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  Joan  cases  pend-
 ing  with  State  Finance  Corporations
 (State-wise)  under  the  scheme  for
 providing  employment  to  educated
 unemployed  persons  indicating  the
 date  since  when  pending;  and

 (b)  whether  Government  would
 make  arrangements  for  the  immediate
 disposal  of  the  loan  cases  of  educated
 unemployed  persons  within  the  pres-
 cribed  period  by  giving  them  all
 kinds  of  facilities  under  the  scheme
 Of  the  present  Government  to  remove
 unemployment  within  0  years?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL):  (a)

 and  (b).  The  State  Financial  Corpora-
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 tions  functiong  under  the  administra-
 tive  control  of  the  concerned  State
 Governments.  Central  Government  is
 not,  therefore,  primarily  concerned
 with  these  corporations.

 Bonn  Profits  at  India's  Cost

 6084.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-~
 TION  be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  to  a  report  published  in  the
 Economic  Times;  New  Delhi  in  its
 issue,  February,  1978  under  the  cap-
 tion  “Bonn  Profits  at  India’s  cost”;
 and

 (b)  if  so,  the  facts  there>f?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 Yes,  Sir.

 (b)  Gujarat  Stee]  Tubes,  Ahmeda-
 bad  had  received  an  offer  from  M/s.
 Fried  Krupp  of  West  Geimany  for  the
 supply  of  21,000  tonnes  of  various
 sizes  of  steel  tubes  to  China  The  price
 settled  during  the  negotiations  bet-
 ween  the  two  firms  was  approximately Rs  5  crores,  fob.

 No  Indian  firm  had  earler  gold
 steel  tubes  to  China  and  the  Steel
 Tubes  Panel  of  the  Engineering  Ex-
 port  Promotion  Council  had  not  list-
 ed  China  as  one  of  the  destinations
 for  which  floor  prices  had  been  stipu-
 lated  by  them  There  was,  however,
 a  general  entry,  for  unspecified  des-
 tinations,  after  listing  various  destina-
 tions  giving  a  floor  price  for  each
 destination  or  group  of  destinations.
 The  floor  prices  fixed  by  the  Panel
 were  on  C&F  basis.

 Gujarat  Stee]  Tubes  had  approach-
 ed  the  Government  in  November  1977,
 before  signing  the  contract  for  relax-
 ing  the  floor  price  stipulation  made
 for  unspecifieq  destinations.  The
 argument  advanced  was  that  there
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 ‘was  No  specific  floor  price  for  China
 and  that,  after  taking  into  account  the
 freight  rate,  the  price  being  quoted
 to  the  West  German  firm  was  quite
 fair  if  the  floor  prices  for  certain
 neighbouring  destinations  like  Hong
 Kong  were  taken  into  account.

 Since  this  was  a  large  value  con-
 tract,  and  for  the  first  time,  a  break-
 through  was  being  made  into  the
 Chinese  market,  the  Engineering  Ex-
 port  Promotion  Counci]  was  advised
 to  accep!  the  price  heing  offered  by
 the  Gujarat  Steel  Tubes,  The  matter
 was  placed  before  the  Steel  Tubes
 Panel  of  EEPC  and  the  Pane]  also
 allowed  the  firm  to  conclude  the  con-
 tract  at  the  prices  negotiated  taking
 into  account  the  views  that  had  been
 expressed  by  Government

 Since  the  goods  are  being  shipped
 direct  to  Chinese  ports  from  Bombay,
 although  payment  is  being  effected  by
 the  West  German  firm,  the  transac-
 tion  is  not  a  re-export.  The  price
 being  offered  by  the  Chinese  buyer
 to  the  West  German  firm  is  not
 Known  to  the  Government.  There
 has  not  been  any  Joss  to  the  country
 on  account  of  the  contract,  ag  rea-
 sonably  fair  piices  have  been  secured

 International  Fund  for
 Development

 Agricultural

 6085.  DR  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  United  Nations  has
 Sponsored  a  new  Agency  viz.,  Inter-
 national  Fund  for  Agricultural  Deve-
 lopmen,  (IFAD)  which  is  to  provide
 aid  for  agricultura]  development  in
 underdeveloped  countries;

 (b)  if  so,  has  any  proposal  been
 presented  to  the  IFAD  of,  agricultural-
 ly  backward  areas  of  India;  and

 (९)  what  efforts  are  being  made  to
 tap  this  new  source  for  agricultural
 development  in  the  country?

 ‘THE  MINISTER  OF  FINANCE
 (SHRI  मर.  M.  PATEL):  (a)
 The  idea  of  establishing  a  separate

 international  fund  to  finance  agricul-
 tural  projects  primarily  for  expansion
 of  foog  production  in  developing
 countries  was  first  mooted  by  the
 World  Food  Conference  and  this
 recommendation  was  endorsed  by  the
 U.N.  General  Assembly,  The  Agree-
 ment  establishing  IFAD  entered  into
 force  on  November  30,  1977,

 (b)  and  (c).  Various  proposals  are
 being  processed  ang  will  be  presented
 to  the  Fund  in  due  course.

 Delegations  sent  abroad

 6086.  SHRI  VINAYAK  PRASAD
 YADAV:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  how  many  delegations  have
 been  sent  abroad  since  the  formation
 of  Janata  Government  indicating  tne
 dates  and  the  names  of  the  countries
 to  which  they  were  sent;

 (b)  the  criteria  adopted  in  selection
 of  each  member  of  the  delegations;
 and

 (e)  the  total  expenditure  incurred
 on  them?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)
 nd  (c).  Similar  information  relating
 to  the  periods  indicated  below  was
 called  for  in  Unstarreqd  Questions
 Nos.  3615,  66  and  5038  answered  in
 the  Lok  Sabha  on  I5th  July,  ‘1977,
 24th  February,  978  and  3ict  March,
 978  respectively: —

 Unstarred  Period  for  which  information

 Question
 called  for

 ०.

 3975  974°75,  7975-70  and  1976-97
 651  For  three  years  ending  on  grat

 December,  1977+

 5038  =  1975-76,  1976-and.  from  1ge77 to  _81-8-78.
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 The  above  information  igs  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  possible.
 Accordingly,  information  called  for  in
 the  present  Question  for  the  period
 from  25th  March,  977  to  3ist  March,
 4978  will  be  available  in  the  informa-
 tion  to  be  furnished  in  reply  to  Un-
 starred  Questions  Nos,  8615,  661  and
 5038  mentioned  above.

 (b)  A  rigorous  procedure  has  been
 laid  down  for  clearance  of  proposal
 Teceived  from  different  Ministries.
 These  proposals  are  scrutinised  by  a
 Committee  of  senior  Secretaries  in
 the  case  of  Government  officials  and
 non-officials,  and  at  the  level  of  Fi-
 nance  Minister/Prime  Minister  i  nthe
 case  of  Ministers.  Strictest  norms
 are  appleq  in  deciding  the  necessity
 of  inclusion  of  each  person  in  the
 deputations|delegationg  abroad.

 Loan  from  Financing  Agencies  by
 Sugar  Mills

 6087.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  how  many  Sugar  Mills  have
 taken  loans  from  Financing  Agencies
 s  th  a8  IFC  and  Insurance  Companies
 etc.,  and  what  is  the  mill-wise  amount
 involved;  and

 (b)  whether  the  mills  are  in  a
 position  to  repay  the  amounts  involv-
 ed,  specially  in  consideration  og  the
 alleged  losses  being  incurred  py  them,
 if  not,  how  would  Government  assist
 the  mills  to  ensure  repayment  of
 loans?

 (THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)
 The  amount  of  loans  given  by  the  all-
 India  long  term  public  sector  finan-
 cial  institutions,  namely,  the  Indus-
 trial  Finance  Corporation  of  India
 (IFC),  the  Industrial  Development
 Bank  of  India,  the  Life  Insurance
 Corporation  of  India,  the  General
 Insurance  Corporation  of  India  and
 the  Unit  Trust  of  India  to  sugar  mills
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 (mill-wise)  is  given  in  the  attached
 Statements  I,  II,  IUI,  IV  and  दि  res-
 pectively.  [Placed  in  Library.  See
 No.  LT-205/78].

 (b)  The  IFC,  which  is  the  lead
 institution  for  assistance  to  sugar
 industry,  has  reported  that  the  credit
 record  of  the  sugar  industry  has  been
 by  and  large  satisfactory.  Govern-
 ment  hag  also  not  received  any  report
 from  any  institution  of  widespread
 default  by  this  industry  in  repayment
 of  dues.

 Employees  in  LLC.  in  Jammu  and
 Kashmir  State

 6088.  SHRI  MOHD.  SHAFI  QURE-
 SHRI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  total  number  of  employees  in
 LIC,  in  Jammu  and  Kashmir  State;

 (b)  number  of  employees  belonging
 to  minority  (Muslim)  Community  and
 their  official  status  in  the  State,  and

 (c)  break-up  of  employees  in  Gazet-  ; ted  and  non-gazetted  category  in  the
 State?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)
 148.

 (by  and  (c).  There  are  8  Muslim
 employees.  Out  of  8,  6  are  Class  II
 Officers  (Development  Officers),  4  is
 (Class  II  Clerical  and  l  Class  IV
 (Subordinate  Staff)  employee.

 There  are  no  appointments  such  as
 gazetted  and,  non-gazetted  in  the  Life
 Insurance  Corporetion  of  India,  The
 Class-wise  break  up  of  the  employees
 is  as  under:

 Class  Class  =  Class  ‘lass  Total
 1  (  Bag  mt  Iv
 2  46  76  42  १49
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 Forged  Withdrawal  of  Cheque  from
 S.  B.  Account  No,  2497  ०  S.  B.  L

 Chandni  Chowk,  Delhi

 6089.  DR.  VASANT  KUMAR  PAN-
 -DIT:  Will  the  Minister  of  FINANCE

 be  pleased  to  state:

 (a)  the  reasons  for  not  reporting
 xthe  case  of  payment  made  by  the  State

 Bank  of  India,  Chandni  Chowk,  Delhi
 on  the  basis  of  a  cheque  from  SB
 account  No.  2497  in  1974,  bearing
 forged  signatures  to  the  Delhi  Police
 when  it  was  made  clear  by  the  con-
 Stituent  that  the  signatures  on  the
 cheque  were  not  his  signatures;

 (b)  whether  the  Delhi  Police  on  a
 Xeport  (FIR)  lodged  by  the  constitu-
 ent  declared  that  the  signatures  on  the
 impugned  cheque  were  forged  ang  the
 ‘Bank  did  not  take  appropriate  action
 after  it;

 (c)  whether  the  Chairman  of  the
 State  Bank  received  a  letter  dated
 28th  June,  976  from  the  constituent
 ¢ontaining  the  financial  irregularities,
 misdeeds  of  the  officers  but  did  not
 initiate  any  action  in  the  matter,  if  so,
 ‘the  reasons  therefor;

 (d)  whether  it  is  also  a  fact  that
 the  Director,  Central  Forensic  Science
 Laboratory,  R.  K.  Puram,  New  Delhi
 has  also  declared  that  the  signatures
 on  the  cheque  do  not  tally  with  the
 signatures  of  the  constituent;  ang

 (e)  in  view  of  the  reports  of  Delhi
 “Police  and  the  Director  of  Central

 Porensic  Laboratory,  New  Delhi,  whe-
 ther  Government  propose  to  hand  ‘over the  whole  case  to  Delhi  Police  and
 the  CBI  for  further  investigations
 as  the  Bank  Officers  have  been  trying

 to  hush  up  the  matter  and  shield  the
 culprits?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)

 State  Bank  of  India  has  reported  that
 as  the  signatures  appearing  on  the

 cheque  for  Rs.  622/_  paid  by  the  Bank
 “were  considered  to  be  genuine  by  the

 ‘Bank’s  handwriting  expert,  the  matter
 ‘wag  not  reported  by  the  Bank  to  the
 Police,

 (b)  On  receipt  of  the  report  from
 the  police  that  the  signatures  appear-
 ing  on  the  cheque  were  not  that  of
 the  constituent,  the  Bank  considered
 it  necessary  to  have  a  third  expert
 opinion  and  had  therefore  referred
 the  matter  to  the  Central  Forensic
 Science  Laboratory,  New  Delhi.  On
 receipt  of  the  report  of  the  Central
 Forensic  Science  Laboratory  that  the
 signatures  appearing  on  the  cheque
 were  not  similar  to  the  standard  sig-
 nature  of  the  constituent,  the  Bank
 immediately  refunded  the  principal
 along  with  uptodate  interest  to  the
 constituent,

 (c)  The  Chairman,  State  Bank  of
 India  had  received  a  letter  dated  the
 28th  June,  976  and  necessary  action
 was  initiated  by  the  Bank  with  a
 view  to  establishing  whether  the
 drawing  was  genuine  07  not.

 (d)  Yes,  Sir.

 (e)  State  Bank  of  India  has  report. ed  that  the  Bank  is  not  trying  to
 hush-up  the  matter  and  shield  the
 culprits.  The  Bank  is  already  looking into  the  accountability  of  the  staff
 involved  and  will  take  appropriate
 action  agairlst  the  officials  concerned,

 Confirmation  of  +  Balance  in  Saving’s
 Bank  Account  in  S.BI.

 6090.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  State  Bank  of  India  Savings
 Bank  Rule  number  under  which  the
 balance  in  Savings  Bank  account  is
 ¥ot  confirmed  from  the  constituent;

 (b)  whether  a  constituent  of  Sav-
 ings  Bank  Account  No.  2497  of
 Chandni  Chowk  (Delhi)  Branch  was
 asked  to  confirm  the  balance  in  Sav-
 iags  Bank  account  vide  letter  No.  PBD|
 4894  dated  8th  October,  4975  after  a
 case  of  fraud,  cheating  and  criminal
 breach  of  trust  as  reported  in  case
 FIR  No  725  dated  the  25th  June,
 975—PS  Kotwali,  Delhi—was  lodged
 by  him  with  the  Delhi  Police;
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 (ce)  whether  this  action  of  the
 “Manager,  Personnel  Division  State
 Bank  of  India,  Delhi  was  to  justify
 and  regularize  the  fraudulent  with-
 drawal  allowed  by  the  Bank  through
 an  instrument  never  issued  by  the
 Bank  as  per  the  entry  made  and  cer-
 tified  ty  the  Officer  in  the  Savings
 Bank  Pass  Book;  and

 (d)  whether  Bank  Officers  being  in
 the  know  of  the  conspiracy  took  up
 the  above  steps  to  cover  up  the  lapses
 and  did  rot  report  the  matter  to  the
 Delhi  Police  and  the  CBI  in  974  or
 975  for  investigations  ang  now  what
 action  is  proposed  to  be  taken  in  the
 matter?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL):  (a)
 State  Bank  of  India  Savings  Bank
 Rules  do  not  contain  any  provision
 for  the  issue  of  letters  to  the  consti-
 tuents  asking  them  to  confirm  the
 talances  Tho  bank  has  also  report-
 ed  that  the  balance  confirmations  in
 respect  of  Savin#s  Bank  Account  are
 not  generally  obtained  from  the  cons-
 tituents  The  constituents  are  them-
 selves  required  to  have  their  respec-
 tive  Pase  Books  regularly  completed
 and  bring  to  the  notice  of  the  bank
 any  discrepancy  they  notice.

 (b)  In  its  Jetter  No.  PBD/I894
 dated  the  8th  October,  +1975,  the
 Chandn:  Chowk  branch  of  the  State
 Bank  of  India  had  merely  indicated
 the  balances  in  the  account.

 (c)  and  (d).  State  Bank  of  India
 has  reported  that  there  has  been  no
 conspiracy  on  the  part  of  the  bank’s
 staff.  The  bank  has  stateq  that  on
 receipt  of  the  report  of  the  Central
 Forensic  Science  Laboratory,  New
 Delhi  stating  that  the  signatures  ap-
 pearing  on  the  cheque  were  not  simi-
 lar  to  the  standard  signatures  of  the
 constituent  the  bank  had  immediately
 refunded  the  pricipal  along  with  the
 up-to-date  interest  to  the  constituent.
 The  bank  has  further  reported  that
 it  is  already  looking  into  the  ac-
 countability  of  the  staff  involved  and
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 will  take  appropriate  action  against
 the  officials  concerned.

 Financia]  Irregularity  in  Delhi  Branch
 of  United  Commercial  Bank

 6091.  SHRI  BIJOY  KUMAR  MON-
 DAL:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Government  is
 aware  that  in  Delhi  premises  for  one
 branch  of  United  Commercial  Bank
 have  been  taken  on  rent  of  Rs.  5000)-
 per  month,  that  the  owner  of  this  pre-
 “aises  was  granted  an  advance  of  Rs,  2
 lakh  without  security  to  build  the  pre-
 mises;

 (b)  if  so,  has  any  enquiry  been
 made  on  the  irregularity;

 (c)  is  it  also  a  fuct  that  the  United
 Commercial  Bank  is  paying  rent  of
 Rs.  10,000  per  month  and  6  thousand
 per  month  for  the  premises  of  two
 Umted  Commercial  Bank  branches  at
 Delhi  for  the  last  two  years  without
 even  obtaining  licences  from  the  Re-
 serve  Bank  to  open  the  b.anch;  and

 (d)  7  so,  do  Government  propose
 to  institute  an  enquiry  in  this  case?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  MM.  PATEL):  (a)
 It  is  presumeg  that  the  Hon’ble  Mem-
 ber  as  referrmg  to  the  hiring  of  the
 premises  for  the  bank’s  branch  at
 Mayapuri  in  New  Delhi.  This  is  a  ~
 three--toreyed  building  and  the  bank
 had  taken  8  total  area  of  2088  square
 feet  at  a  rent  of  Rs.  4700/-  per  month.
 The  Landlord  was  sanctioned  a  loan
 of  Rs  2  lakhs  on  interest  of  34  per
 cent  per  annum  and  is  also  reported
 to  have  put  in  considerable  funds  of
 his  own  for  its  construction  in  ad-
 dition  to  incurring  expenditure  on
 purchase  of  the  plot.  The  advance  is
 secured  by  equitable  mortgage  of  the
 lang  and  building.  The  rent  payable
 by  the  bank  of  Rs.  2.25  per  square
 feet  is  reported  to  be  in  accordance
 with  the  prevailing  rents  in  the  area.

 (०)  The  two  premises  referred  to
 by  the  Hon’ble  Member  were  obtain-
 ed  by  the  Bank  on  long  lease  as  alter-
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 native  sites  for  its  branches  at  Pusa
 Road  and  Patel  Nagar  m  the  wake
 of  the  prosecutions  launched  by  the
 D.D.A  against  the  managers  of  the
 above  branches  for  functioning  in
 non-conforming  areas  Reserve  Bank
 have  already  issued  licence  to  the
 bank  for  its  site  at  South  Patel  Nagar
 and  its  request  for  a  licence  at  the
 second  site  is  bemg  processed

 (b)  and  (d)  Reserve  Bank  have
 reported  that  there  28  no  constraven-
 tion  of  any  of  its  regulations  by  the
 Bank  in  regard  to  hiring  of  the  afore-
 said  premises  As  such  the  question
 of  instituting  any  enquiry  in  this  re-
 gard  does  not  arise
 Financial  Irregularities  by  United

 Commercial  Bank  for  last  two  years
 6092  SHRI  BIJOY  KUMAR  MON-

 DAL
 HRI  MADHAV  PRASAD

 TRIPATHI
 Will  the  Minister  of  FINANCE  be

 pleased  to  state
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 (a)  what  are  the  amounts  expend-
 ed  by  the  United  Commercial  Bank
 during  the  last  two  years  for  which
 balance  sheets  have  been  published
 on  furniture,  stationery  and  pubhe
 relations;

 (b)  38  xt  a  fact  that  expenditure  on
 the  said  items  is  abnormally  high,  and

 (०)  7  so,  do  Government  propose
 to  make  investigations  whether  the
 amounts  were  spent  judiciously  and
 that  there  aie  no  irregularities?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)
 As  per  the  balance  sheets  of  the
 United  Commercial  Bank  the  amount
 spent  by  it  on  furniture  and  fixtures,
 stationery,  printing  and  advertise~

 ment  and  public  relations  and  publi~
 city  during  the  years  1975-76  is  as
 follows

 i  Turniture  &  Fixtures  °  न  .
 2  Stationery,  Printing  and  advertisement  etc
 3  Of  (a)  above  Pubhc  Relations  and  Publicity

 (Rs  im  lakhs)

 3975  7976

 .  .  r08  35  146°  728
 .  99  92  306  74

 .  .  79  09  27°68

 (b)  Reserve  Bank  of  India  have  re
 ported  that  the  expenditure  incur-
 red  by  the  Bank  compares  favourably
 with  the  expenditure  incurred  on
 these  items  by  other  banks  of  com-
 parable  size

 (c)  Does  not  arise

 Role  of  Banks  and  Cooperative  Socie-
 ties  to  Check  Private  Money  Lending

 in  Tribal  Areas  of  Orissa
 6093  SHRI  GIRIDHAR  GOMAN-

 GO  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  role  played  by  the  banks,
 Cooperative  societies  and  the  financial

 check  the  private
 tribal  areas  of

 institutions  to
 money  lending  in
 Orissa,

 (b)  whether  this  system  78  still
 operating  In  those  areas  and

 (c)  the  steps  taken  by  the  Govern-
 ment  of  Orissa  to  check  this  economic
 exploitation  of  tribals  so  far?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)

 to  (c)  The  State  Government  of
 Orissa  like  other  States,  has  passed
 legislation  for  liquidation  of  rural]  in-
 debtedness  with  a  view  to  provide  re-
 lief  from  debt  to  small  and  marginal
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 farmers,  landless  agricultural  labour-
 ers,  rural  artisans  and  share  croppers.
 This  legislation  is  in  itself  helpful  in
 curbing  private  money  lending.  In
 addition  to  this,  the  State  Govern-
 ment  of  Orissa  has  organised  220
 large  sized  agricultural  multi-pur-
 pose  cooperative  societies  (LAMPS)
 in  the  tribal  areas  of  Balasore,  Boudh,
 Berhampore,  Bhawanipatna,  Keonjhar
 Koraput,  Mayurbhanj,  Sambalpur  and
 Sundargarh  districts  to  provide  all
 types  of  credit  to  the  tribals  in  addi-
 tion  to  other  services.  The  Reserve
 Bank  of  India  and  the  commercial
 banks  are  also  extending  financial  as-
 sistance  to  them  by  providing  finance
 to  the  LAMPS.

 Additional  Increment  to  Officials  in
 Public  Undertakings  in  Delhi

 6094.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  FIN-
 ANCE  be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  in  a
 number  of  public  undertakings  in
 Delhi,  the  officials  are  given  an  addi-
 tional  increment  after  every  five/ten
 years  or  after  fixed  interval  of  ser-
 vice;

 (b)  if  so,  the  names  of  such  under-
 takings  and  the  details  of  the  schemes
 in  each  of  them;  and

 (०)  whether  Government  propose  to
 extend  this  incentive  to  other  Govern-
 ment  departments  also  and  if  not,  the
 reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  oH.  M.  PATEL):  (a)

 and  (b).  From  the  information  avail-
 able  23  Centra]  Government  enterpri-
 ses  in  Delhi  have  reported  that  they
 have  not  given  any  additional  incre-
 ment  after  every  five/ten  years  oF
 after  fixed  intervals  of  service.  Six
 enterprises  have  reported  schemes  of
 giving  additional  increments  as  fol-

 Jows—

 (i)  National  Seeds
 Ltd:

 Corporation
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 Two  udvance  increments  are  grant-
 ed  to  the  Class  IV  employees  after
 completion  of  five  years  service  in  the
 grade  having  clean  record.  Similarly.
 one  advance  increment  to  Class  Til
 employees  whose  maximum  of  scale
 does  not  exceed  Rs.  900  is  granted
 on  completion  of  five  years  service  in
 the  grade  having  clean  record.  The
 above  premature  increments  are  gran-
 ted  only  once  in  the  entire  service.
 This  incentive  is  not  being  granted
 to  Class  II  officers  and  above.

 (ii)  State  Trading  Corporation:

 (iti)  Projects  and  Equipment
 Corporation  of  India:

 (iv)  Handicrafts  and  Handloms
 Export  Corporation  of  India:

 (v)  Minerals  and  Metals  Trading
 Corporation  of  India  Ltd:

 In  the  case  of  public  sector  un-
 dertakings  at  serial  numbers  (ii)  to
 (v),  employees  in  unionised  cadres

 ere  allowed  one  additional  increment
 if  they  remain  in  a  grade  without
 promotion  for  eight  years.  and  ano-
 ther  increment  if  they  complete  5
 years  in  that  grade  without  promo-
 tion.

 (am)  Bongaigaon
 Petro  Chemicals  Ltd:

 Refinery  and

 Although  no  additional  increments
 are  granted  on  a  time-bound  basis  to
 officers  and  staff  additional  increments
 varying  between  one  and  two  have
 been  granted  only  to  0  employees
 in  the  staff  category  on  meri‘  basis
 during  the  year  977  in  recognition  of
 their  services,

 (c)  There  is  no  such  proposal  un-
 der  consideration  since  the  position

 obtaining  in  respect  of  Government
 employees  in  regard  to  the  terms  and
 conditions  of  service,  as  a  whole,  dif-
 fers  from  those  applicable  to  the  emp-
 loyees  of  public  enterprises.
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 Payment  of  Compensatory  Allowance
 at  Gos

 6085  SHRI  AMRUT  KASAR  Will
 the  Minister  of  FINANCE  be  pleased

 we  early  as  possible

 to  state:

 (a)  whether  it  is  a  fact  that  the
 Third  Pay  Commussion  hag  recom-
 mended  payment  of  compensatory  al-
 lowance  to  places  of  pilgrimage  etc,

 (b)  whether  this  recommendation
 has  been  accepteg  by  the  Government,
 and

 (c)  If  so,  whether  the  case  of  Goa
 7९  proposed  to  be  considered  for  the
 payment  of  compensatory  allowances
 as  Goa  is  always  flooded  with  the
 tourists  and  as  a  constquence  the
 prices  are  high  and  the  cost  of  hving
 has  gone  extremely  high?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)

 to  (c)  In  pata  4  Chapter  56  Vo.ume
 IV  of  their  Report,  the  Third  Pay
 Commission  had  recommended  us  fol-
 Jows

 “There  would  be  ceitain  towns
 which  for  reasons  of  comparative
 isolation  0  by  vartue  of  being  places
 of  pilgrimage  with  a  luge  floating
 population  or  State  capitals  etc
 may  in  fact  be  abnormally  expen-
 sive  while  they  may  not  qualify
 for  th  egrant  of  a  CCA  according
 to  the  population  criterion  Such
 eases  should  obviously  call  for
 special  treatment  in  relaxation  of
 the  norms  and  the  Government
 shoulg  consider  each  such  case  on
 merits  for  the  grant  of  CCA’

 The  Government  accepted  this  ie-
 commendation  in  principle  and  steps
 are  being  taken  to  implement  it  as

 Goa  38  one  of  the
 places  whose  case  is  being  considered
 on  this  basis,
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 Proposal  to  give  Smugsied  Goods  as
 Incentive

 6096  SHRI  DURGA  CHAND  Will
 the  Minister  of  FINANCE  be  pleased
 to  state.

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  having  a  proposal  to  give
 smuggled  goods  as  incentives  for  the
 implementation  of  various  Govern-
 ment  schemes,  and

 (b)  it  so,  the  details  thereof,
 (c)  what  38  the  criteria  to  be  fol-

 lowed  for  giving  these  goods  as  incen-
 tives,  ang

 (d)  what  is  the  value  of  smuggled
 goods  at  present?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL)  (a)  No

 Such  proposal  is  under  the  cons:dera-
 tion  of  the  Government

 (b)  and  (०)  Do  not  aise

 (व)  In  December,  1977,  the  totar.
 value  of  smuggled  goods  seized  and
 confiscated  by  the  Customs  authorities
 was  about  Rs  46  crores

 रक्षा  प्रतिष्शानो  को  अग्नेजी  शराब  को
 सप्लाई  करने  वाले  उत्तर  प्रदेश  के  शराब

 निर्माताशों  द्वारा  आयकर  का  भुगतान

 6097  श्री  दयाराम  शाक्य *  व्या
 वित्त  मन्नी  यह  बतान  की  क़पा  करेगे  कि

 (क)  रक्षा  प्रतिष्ठाना  का  श्रग्नेजी  शराब
 की  सप्लाई  करते  के  लिए  उत्तर  प्रदेश  के  क्नि
 शराब  तिर्मायाश्री  का  लाइसेंस  दिए  मा"  हे
 तथा  गत  दा  वर्षो  के  दौरान,  वषवार,  उन्होंने
 कितना  आयकर  श्दा  क्या  है  ,  और

 (@)  किन  शराब  निर्माताओों  पर  आय
 कर  की  राश  बकाया  है  तथा  वह  राशि  कितनी
 है?
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 विस  संत्रालय  %  राज्य  मंत्री  (भी
 अुलफिकारउल्लाह)  :  (क)  भौर  (ख).  रक्षा
 प्रतिष्ठानों  को  भारत  में  शनी  विदेशी  शराब  ,.
 की  सप्लाई  करने  वाले  शराब  निर्माताओं  के
 संबंध  में  भ्रपेक्षित  सूचना  एकत्रित  की  जा  रही
 है  भौर  यथासंभव  शीबा  ही  सदन-पटल  पर
 रख  दी  जायगी।

 Development  of  Tourism  in  Gwalior
 and  Gwalior  Region

 6098.  SHRI  MADHAVRAO-  SCIN-
 DIA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased

 to  state

 (a)  the  progress  in  implementation
 of  long  pending  proposals,  under  con-
 sideration  of  the  Government  for
 development  of  tourism  in  Gwalior
 and  Gwalior  Region;

 (b)  whether  the  Government  will
 also  consider  the  demand  of  halting
 Boeing  flight  Delhi-Agra  Khajuraho-
 Varanasi-Delhi,  at  Gwalior,  under  the
 new  plans  for  tourism  development;

 (९)  if  so,  the  details  of  the  plan;  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  As
 the  proposals  received  from  various
 parties  relating  to  the  introduction  of
 conducted  coach  tours  from  Gwalior
 to  Khajuraho  via  Shivpuri  and
 Jhansi  and  the  renovation  of  the  Gwa-
 lior  Fort  do  not  come  under  the  pur-
 view  of  the  Central  Department  of
 Tourism,  they  have  been  forwarded
 to  the  State  Directorate  of  Tourism
 and  the  Archaeological  Survey  of  In-
 dia  respectively  for  necessary  action.

 (b)  Due  to  the  tight  flight  schedule
 of  available  aircraft,  Indian  Airlines

 do  not  find  it  possible  to  route  Delhi-
 Khajuraho  flight  via  Gwalior.

 (७)  and  (a).  Do  not  arise.
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 Forged  Receipts  pledged  by  M/s.
 Navneet  Trading  Company  with  the

 Bank  of  Maharashtra

 6099.  SHRI  R.  K.  MHALGI:  Wilt  ‘
 the  Minister  of  FINANCE  be  pleas-
 eq  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bank  of  Maharashtra  (Connaught
 Place  Branch)  had  given  a  loan  of
 Rs,  5,00,000/-  to  M|s.  Navneet  Trading
 Company;

 (b)  whether  the  company  had  pled-
 ged  forged  receipts  with  the  Bank;

 (c)  whether  a  case  has  been  lodged
 with  the  Delhi  Police,  by  the  Bank;
 and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  Mz.  PATEL):  (a)

 to  (a).  In  accordance  with  the  pro-
 visions  of  the  Banking  Companies
 (Acquisition  and  Transfer  of  Under-
 takings)  Act,  970  and  in  accordance
 with  the  usages  and  practices  custo-
 mary  among  bankers,  details  of  indi-
 vidual  clients  728  not  to  be  divulged.
 Bank  of  Maharashtra  has,  however,
 reported  that  a,  there  were  sume  ir-
 regularities  in  the  conduct  of  the  ac-
 count  relating  to  M/s,  Navneet  Trad-
 ing  Company,  it  has  already  recalled
 the  advances  and  has  recovered  a
 major  portion  of  the  amount  due  to
 the  bank.  While  the  Bank  of  Maha-
 rashtra,  itself,  has  not  filed  any  crimi-
 nal  complaint  against  the  Company
 according  to  information  available
 with  it,  a  police  complaint  has  been
 lodged  against  the  company  by  a
 Transport  Company  alleging  that  the
 Motor  Transport  receipts  relating  to
 certain  Bills  purchased  by  the  bank
 were  from  books  stolen  by  the  re-
 presentatives  of  Mis.  Navneet  Trading
 Company.
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 Grant  of  Loans  by  Chairman,  United
 Commercial  Bank

 6100.  SHRI  BIYOY  KUMAR  MON.
 DAL;  Will  the  Minister  of  FINANCE
 be  pleased  to  state.

 (a)  is  the  Minister  aware  that
 Chairman  of  United  Commercial  Bank
 has  allowed  some  loans  to  be  granted
 on  poltical  consideration  without
 adhering  to  Banking  norms;

 (b)  has  any  loan  been  sanctioned  to
 finance  the  film  ‘Chorus’  and  some
 other  films;

 (c)  if  so,  the  name  of  such  films  to
 whom  the  loan  was  sanctioned  by  the
 Bank;  and

 (a)  the  details  thereof  and  the
 amount  of  Joan  rec0vered  by  the  bank
 from  the  film  producer  of  the  film
 “Chorus’”?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  छा.  PATEL):  (a)

 and  (b).  It  as  presumed  that  the
 reference  is  to  financing  of  film  pro-
 duction/distribution  by  the  United
 Commercial  Bank  According  to  the
 United  Commercial  Bank,  it  has
 granted  credit  factlities  ‘o  cer-
 tain  parties  in  the  normal  course  for
 production  and  distribution  of  feature
 films  in  Bengali  as  also  for  produc-
 tion  of  documentary  films,  including
 the  film  “Chorus”.

 (९)  and  (a).  In  accordance  with
 the  practices  and  usages  customary
 among  bankers  and  also  :n  ronformity
 with  the  provisions  of  the  statutes
 governing  the  public  sector  banks,  in-
 formation  relating  to  individual  cons-
 tituents  of  the  bank  cannot  be  divulg-
 ed.

 छापों  के  दौरान  जब्त  किया  गया  झाल

 6i0l.  श्री  राघव  जी  :  ष्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  28  फरवरी,  978  को  सरकार
 द्वारा  मारे  गये  छापों  के  दौरान  गितती
 किसनी  मात्रा  में  तथा  कितने  मूल्य  का  स्वर्ण,
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 भ्राभू८ण  करेंसी  मोट,  हीरे  भौर  झन्ब  <स्तुएं
 जब्त  की  गई  ;

 (ख)  उन  वस्तुओं  का  मूल्य,  क्या)  है
 जिनके  लिये  विभिन्न  न्यायालयों  में  विवाद
 चल  र  है  तथा  कितने  मूल्य  की  वस्तुझों, के
 बारे  में  भ्रब  कोई  विवाद  नहीं  है;

 (ग)  पहली  अप्रैल,  i977  से  28
 फरवरी,  1978  तक  मूल  कितने  मूल्य  का
 माल  जन्त  किया  गया;  शझौर

 (3)  विवाद  रहित  माल  के  बारे  में
 सरवार  ने  क्या  निर्णय  किया  है?

 वित्त  संत्राक्लम  सें  राज्य  मंत्रो  (भी  सेल,वा
 प्रचाल)  :  (क)  भौर  (@).  28
 फरवरी,  978  को  ली  गई  तलाशियों  के
 दौरान  झायकर  प्राधिकारियो  द्वारा  कोई
 झभिग्रहण  नहों  किया  गया  ॥

 प्रव तन  निदेशालय,  बम्बई  ने  कोलाबा
 बम्बई  स्थित  एक  परिसर  से  28  फरवरी,
 978  को  250  अमरीकी  डालर  तथा
 कनाडियन  डालर  पकड़ा ।  इस  मामले  में,
 विदेशी  मुद्रा  विनियमन  झधिनियम,  973
 की  धारा  8(i)  के  उपबन्धों  का  उरलंघन
 किये  जाने  के  वारण,  एक  कारण  बताझो
 नोटिस  जारी  किया  गया  है।  दस  मामले  से
 संबंधित  कोई  भी  विवाद  विसी  न्यायालय
 मे  विचाराधोन  नही  है।

 प्राप्त  हुई  रिपोर्टो  से  पता  चल्ता  है  कि
 28  फरवरी,  978  को  सीमा  शुल्क  प्राधि-
 कारियो  द्वारा  54,59  रु०  मूल्य  का  निषिद्ध
 माल  पकड़ा  गया।  28  फरवरी,  978  को
 पकड़े  गये  माल  के  संबंध  भे  कसी  भी  विवाद
 के  न्यायालयों  मे  विचाराधीन  होने  की  पि  टे
 नही  मिली  है।  यदि  28  फरवरी,  978  को
 स्वर्ण  नियंत्रण  भ्रधिनियम  के  झन्तर्गत  कोई
 भाल  पकड़ा  गया  हो  तो  उसवा  ब्यौरा  एकत्र
 किया  जा  रहा  है  घौर  उसे  सदन-पटल  पर
 रख  दिया  जायेगा।
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 (a)  भौर  ष)  :  भायकर  प्राधिकारियों
 ने  1  अप्रैल,  977  से  28  फरवरी,  978
 की  भ्रवधि  के  दौरान  275  लाख  रु०  से
 झधिक  के  भनुमानित  मूल्य  को  परिसम्प-
 सियां  पकड़ी  ।  जब  कभी  भी  झायकर  प्रधि-
 नियम,  96  की  धारा  132  के  प्नन्तर्गत
 परिसम्पत्तियां  पकड़ी  जाती  है  तो  सबसे
 पहले,  माल  पकडे  जाने  के  90  दिनों  के  भीतर,
 धारा  32(5)  के  अन्तरगत,  पकड़ी  गई
 ऐसी  परिसम्पत्तियो  को  रोक  रखने  के  लिए
 प्रादेश  जारी  कया  जाता  है  जो  प्रकट  नही
 की  गई  श्ाय  पर  सरसरी  तौर  पर  झाकी  गई
 कर  की  देनदारी  (जिसमे  ब्याज  तथा  दण्ड
 शामिल  है)  तथा  विभिन्न  प्रत्यक्ष  कर  अधि-
 नियमों  के  भअन्तगेत  वर्तमान  देनदारियों  को

 पूरा  करने  के  लिए  पर्याप्त  समझी  जाती  हों  ।
 उसके  बाद  नियमित  कर  निर्धारण  कार्यवाही
 तथा  जहां  कहीं  झावश्यक  हो,  दए  सत्रधी
 कार्यवाही  श्रारम्भ  की  जाती  है।  धारा

 132(5)  के  'प्रन्तगत  रोक  रबी  गई  परि-
 सम्पत्तियों  के  बारे  मे  अधिनियम  की  घधार।
 1328  में  निर्धारित  तरीके  से  कार्यवाही

 की  जाती  है।

 सीमा  शुल्क  प्राधिकारियों  द्वारा  3
 अप्रैल,  977  से  28  फरवरी  1978,  तक
 पकड़े  गये  माल  का  $4  मूल्य  29  96
 करोड़  र5  है:  पकड़े  गये  जिस  माल  के  बारे
 में  कोई  विवाद  नहीं  उठाया  जाता  है  उसे  जब्त
 कर  लिया  जाता  है  पश्रौर  ज  7  कही  आ्रावश्यक
 होता  है  तस्करी  में  प्रन्त/स्त  व्यक्तियों  के
 विरुद्ध  इस्तगासे  की  कार्यवाही  भी  चाल  की
 जाती  है।

 स्वर्ण  नियंत्रण  प्राधिकारियों  द्वारा  ॥
 भब्रैल,  977 से  28  फरवरी,  978  तक  की
 अवधि  के  दौरान  पकड़े  गये  माल  का  ब्यौरा
 एकत्र  किया  जा  रहा  है  झौर  सदन-पटल
 पर  रख  दिया  जायेगा।
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 Irregularities  in  United  Commercial
 Bank

 6102,  SHRI  HUKAM  CHAND  KA-
 CHWAI:

 SHRI  MADHAV  PRASAD
 TRIPATHI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  is  the  Government  aware  that
 some  appointments  have  recently  been
 made  to  allure  certain  Government
 Officials  on  the  Board  of  the  United
 Commercial  Bank  on  deputation  in  the
 Bank;

 (b)  if  So,  i8  it  8  fact  that  a  niece  of
 one  Government  director  of  the  Bank
 has  ‘been  appointeq  apprentice  by
 creating  a  special  post;

 (c)  75  it  also  a  fact  that  Reserve
 Bank  officer  on  deputation  in  the
 United  Commercial  Bank  has  been
 appointed  Chief  Vigilance  Officer  and
 Chief  Inspector  in  continuation  of  the
 deputation  on  his  retirement  from  the
 Reserve  Bank  on  a  much  higher  salary
 and  perks,  and

 (d)  if  so,  the  action  proposed  to  be
 taken  by  the  Government  thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL):  (a)
 and  (b)  It  is  presumed  that  the  re-
 ference  is  to  the  appointment  of  cer-
 tain  apprentices  in  the  United  Com-
 mercial  Bank.  According  to  the  bank
 one  Kum  Anjana  Guha  was  appvint-
 eq  88  an  apprentice  on  2nd  January,
 976  for  a  period  of  two  years  on  a
 monthly  stipend  of  Rs  250  without
 any  obligation  on  the  bank  to  ab-
 sorb  her  in  its  service.  The  appoint-
 ment  was  made  on  the  recommenda-
 tion  of  Clarion  Advertising  Services
 Ltd,  the  bank’s  publicity  agents.  She
 left  the  bank  on  3lst  December,  977
 on  completion  of  the  apprenticeship.
 It  78  reported  that  Kum.  Anjana
 Guha  is  a  distant  relation  (daughter
 of  sister-in-law)  of  Shri  D,  N.  Ghosh
 who  was  once  a  Government  Director
 on  the  Bank’s  Board.  Shri  Ghosh  ceas-



 ‘185  Written  Anewers  CHAITRA  1%,  000  (SAKA)  Whitten  Answers

 ed  to  be  a  Pnrector  of  the  bank  even
 pnor  to  Kum  Guha’s  appointment  as
 an  apprentice  in  the  bank  on  2nd  Ja-
 nuary,  4976

 The  bank  similarly  appointed  two
 more  apprentices  during  the  period

 (९)  The  Reserve  Bank  hag  repoited
 that  none  of  the  officers  of  Reserve
 Bank  of  India  (Department  of  Bank-
 ing  Operation,  and  Development)
 either  mn  service  or  retired,  is  at
 present  on  deputation  with  the  United
 Commercial  Bank  Shri  D  P  Galwan-
 kar  and  Shri  A  K  Basu,  two  senior
 officers  of  the  Department  of  Banking
 Operations  a)  Development  were
 placed  on  deputation  with  the  bank
 effective  from  8  July  970  and
 22nd  May  972  respectively  and  were
 permitted  by  the  Reserve  Bank  to
 continue  in  that  bank  on  a  contract
 basis  for  a  period  of  two  years  afte:
 their  retirement  in  July  973  9  and
 October  972  respectively  While  Shri
 Galwankar  was  designated  by  the
 bank  ३५  Officer  on  Special  Duty  Shri
 Basu  was  designated  as  Chief  Ins-
 pecto:  Neither  of  these  two  officers
 is  at  present,  in  the  service  of  that
 bank

 (d)  In  view  of  the  foregoing  no
 action  in  the  matter  38  called  for

 बचत  तथा  उपहार  योजनाभों  का  कद
 क्रिया  जाता

 603  श्री  दयारशाम  शाक्य  :  कया  चित
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क')  क्‍या  यह  सच  है  कि  सरकार
 हारा  बचत  तथा  इपहार  योजनायें  बन्द  कर
 दिये  जाने  के  पलस्वरूप  इन  योजनाझों  में

 १86

 काम  कर  रहे  लाखों  लोग  बेरोजगार  हो  जायेंगे
 तथा  क्या  समाज  के  कमजोर  वर्गों  को  राष्ट्रीय-
 कृत  बैको  की  तुलना  मे  कम  ध्याज  की  ध्रासान
 शर्तों  पर  ऋण  प्राप्त  करने  मे  बहुत  'कटिनाइयों
 का  सामना  करना  पड़ेगा  ,

 (७)  क्या  यह  भी  सच  है  कि  इन  योज-
 नाओ  के  अभ्रधीन  उनकी  पूजी  राष्ट्रीयकृत
 बैंको  में  ही  जमा  होती  है  जिससे  सरकार  को
 लाभ  होता  है,  भौर

 (ग)  यदि  उपरोक्त  भाग  (क)  तथा
 (ख)  का  उत्तर  स्वीकारात्मक  है  तो  धन
 योजनाओं  को  बन्द  करने  के  क्या  कारण
 2?

 धत  सत्री  (ओ  एच०  एस०  पटल)  :

 (क)  से  (ग)  भारतीय  रिजर्व  बैक  हारा  श्री
 जेम्स  एस>  राज  की  भ्रध्यक्षता  में  गर्त  मैर-
 बेकिंग  कम्पनियों  विधेयक  अ्रध्ययन  दल  ने,
 श्रीरोके  साथ  साथ  बचत  भौर  इनामी  योजनाओं
 का  भी  भ्रध्ययन  किया  था।  इस  दल  का
 मत  था  कि  इन  साजनाओ  से  कोई  सामाजिक
 प्रयोजन  पूरा  नहीं  होता,  ये  सार्वजनिक  हित
 के  लिए  चातक  है  और  ये  सरकार  की  मौद्रिक
 और  वित्तोय  नीति  के  कुशल  सचालन  पर
 प्रतिकूल  प्रभाव  डालती  है।  त:  इस  दल
 ने  सिफारिश  की  कि  इस  प्रकार  की  योजताशो
 पर  भप्रतिबन्ध  लगा  दिया  जाना  बाहिये।
 सरकार  को  इस  प्रकार  की  भोजनाशो  के
 *चालको  के  चपटा  तरीकों  के  बारे  मे  प्रनेक
 शिकायतें  भी  मिली  हैं।

 सरकार  माननीय  सदस्य  की  इस  झाशका
 से  सहमत  नहीं  है  कि  इन  योजनाभो  पर
 प्रतिबंध  लगाने  से  रोजगार  की  त्थिति,  बैकों  भे
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 जमाधों  और  समाज के  कमजोर  बर्गों  को  प्राप्त

 ऋण-सुविधाभों  पर  प्रतिकूल  प्रभाव  पड़ेगा।
 प्रतिबन्ध  के  बाद,  झाशा  है,  इन  गोजनाझों
 के  संचालक  उत्पादक  कार्यों  में  लगेंगे  ।

 “West  “Bengal  Government  Concera
 on  Export  of  Sugar

 6104,  SHRI  R.  प्र.  SWAMINATHAN:
 “Will  the  Minister  of  COMMERCE.
 CIVIL  SUPPLIES  AND  ‘COOPERA-

 “TION  be  pleased  to  state:

 (a)  whether  West  Bengal  Govern-
 ment  have  shown  their  concern  at  the

 ‘Centre’s  decision  to  allow  the  export
 of  650,000  tonnes  of  sugar;  and

 (b)  if  so,  what  are  their  main  ob-
 jections?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-

 “RATION  (SHRI  ARIF  BEG):  (a)  and
 (b).  Yes,  Sir.  The  concern  expressed

 by  the  Government  of  West  Bengal
 regerding  allowing  export  of  65  lakh
 tonnes  of  sugar  is  a  part  of  the  general
 concern  expressed  by  them  on  the
 sugar  policy  as  a  whole  viz.  raising
 the  retail  price  of  levy  sugar  from
 Rs.  2.5  to  Rs  230  per  kg.  and  allow-
 ing  further  rebate  on  Excise  Duty  on
 sugar.

 As  far  as  the  decision  to  export  6.5
 lakh  tonnes  of  sugar  is  concerned,
 West  Bengal]  Government  have  not
 indicated  their  precise  objections.

 Sugar  Exported  during  1917  and
 Foreign  Exchange  Earned

 6105.  SHRI  M.  RAM  GOPAL
 ‘REDDY:  Will  the  Minister  of  COM-
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 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  propose  to
 export  sugar  during  the  current  year;
 and.

 (०)  if  so,  the  quantity  of  sugar  ex-
 ported  during  977  and  foreign  ex-
 change  earned?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,
 Sir.  Government  have  decided  to  ex-
 port  6.5  lakh  tonnes  of  sugar  ducing
 the  calendar  year  1978,

 (9)  During  the  calendar  year  977
 2.55  lakh  metric  tonnes  of  sugar  was
 exported,  which  resulted  in  a  fore'gn
 exchange  earnings  of  Rs  5754  crores,

 Export  of  Wagong  and  Coaches

 6106,  SHRI  M.  RAM  GOPAL
 REDDY:

 DR.  MAHADEEPAK  SINGH
 SHAKYA:

 Will  the  Minister  of  COMMERCE, CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  the  number
 of  wagons  and  rail  coaches  exported
 during  the  last  five  years  and  the
 names  of  the  countries  to  which  ex-
 ported  and  foreign  exchange  earned?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG)  A  state-
 ment  is  placed  on  the  Table  of  the
 House.
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 Statement

 No  exported  Countries  to  which  exported  A
 -ear  mate  foreign

 ‘Wagons  Coaches  exchange
 earnings

 (Rs.  im  lakhs)
 1978°74  664  6  Poland,  Iran?and  Zambuas  462
 1974-75  344  50  Yugoslavia,  East  Afmca,  Bangladesh  a  904
 1975-76,  898  go  East  Africa,  Yugoslavia,  Malaysia,  Ban-

 giadesh,  Phikppinss,  1970
 7  1  77  Y  via,  Malayna,  Bangladesh,  Ian, 97  79  7

 Yugosla  Malayna,  glad  Yan,  776
 1977-78  tor  Nil  Iran,  Tanzanie  .  १359

 Steps  to  increase  Production  in  Public
 Sector

 607  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  how  many  plants  are  not  work-
 ing  in  full  capacity  in  the  public  sec-
 tor,

 (b)  its  reasons  and  the  action  taken
 by  the  Government  to  see  that  all  the
 plants  work  with  full  capacity,  and

 (c)  what  specific  steps  Government
 propose  to  take  to  increase  the  pro-
 duction  in  the  public  sector?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL):  (a)  According
 to  information  available,  it  is  estimat-
 ed  that  out  of  l8  manufacturing
 units,  54  were  operating  below  attain-
 able  capacity  (which  is  estimated  as
 75  per  cent  of  the  installed  capacity
 On  an  average)  during  the  period
 April—December,  977

 (9)  and  (c)  The  main  reasons  for
 under  utilisation  were‘

 a)  Power  shortages,  fluctuations
 and  failures.

 (ii)  Inadequacy  of  demand.

 (iH)  Equipment  break  down.

 (iv)  Labour  unrest.
 (v)  Short-comings  in  managerial

 structure
 (vi)  Old  age  of  plants

 (vii)  Lack  of  balancing  equip-
 ment

 (vu)  Inadequacy  or  poor  quality
 of  raw  materials.

 With  the  objective  of  increasing
 production  in  public  undertakings,  the
 following  major  steps  have  been  taken:

 (i)  Provision  of  captive  power
 plants

 1)  Diversification  of  product-
 mix

 Gu)  Provision  of  balancing  equip-
 ment,  modernisation  and  rehabilita-
 thon  of  plants

 (iv)  Research  and  development

 (v)  Development  of
 units

 ancillary

 (vi)  Streamlining  procedures  for
 import  of  raw  materials/components
 and  capital  goods

 (vii)  Better  maintenance  of  equip.
 ment
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 (viii)  Improvements  in  manageris!
 and  operational  efficiency.

 (ix)  Improving  labour  producti-
 vity  by  providing  incentives  and
 adoption  of  participative  style  of
 management.

 (x)  Development  of
 skills  by  training.

 (xi)  Conducting  special  studies  of
 problem  areas  for  finding  solution
 etc.

 operating

 The  performance  of  these  under-
 takings  are  constantly  reviewed  so
 as  to  be  able  to  take  timely  remedial
 action  for  effecting  :mprovements

 Smuggling  out  of  Indian  Films

 608  DR  VASANT  KUMAR  PAN-
 DIT  Will  the  Minister  of  FINANCE
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 custom  authorities  have  unearthed
 Jarge  scale  clandestine  expoit  of
 Hindi  films  to  foreign  countries,  and

 (b)  if  so,  how  many  such  cases
 have  been  detected  and  what  action
 has  the  Government  taken  to  stop
 smuggling  in  Indian  films  out  of  the
 country?

 THE  MINISTER  OF  STATE’  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 and  (b)  Reports  received  by  Gov-
 ernment  do  not  indicate  any  large
 scale  smuggling  of  Hindi  films.  During
 the  period  from  January  ‘1977,  to  Feb-
 ruary,  1978,  three  cases  involving
 atiempts  to  smuggle  four  Hindi  films
 out  of  India  were  detected  The  films
 were  seized  and  nine  persong  arrested
 who  were  later  released  on  _  bail.
 Appropriate  action  against  the  per-
 sons  concerned  with  the  offence  has
 also  been  initiated  under  the  law.  To
 curb  smuggling  of  films  more  effec-
 tively,  preventive  ang  intelligence
 machinery  have  been  kept  on  the
 alert  and  suitable  checks  are  carried
 out  on  baggage  of  outgoing  passengers.
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 जाम  टेक्सटटाइल  मिल,  बम्बई  पर
 करों  की  बकाया  राशि

 6109.  ह  हुकस  जल्द  कछवाय  :  क्‍या
 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 जाम  टैक्सटाइल  मिल,  बम्बई  पर  विभिरू
 करो  की  कितनी  धनराशि  बकाया  है।  गत
 तीन  वर्षों  के  दौरान  प्रत्येक  कर  की  बकाया
 राशि  का  ब्योरा  क्‍या  है  ?

 वित्त  मंत्रालय  सें  राज्य  मंत्री  (भी
 जुलफिकारउल्लाह्‌)  जाम  'टैब्सटाइल  मिस्स
 बम्बई  के  मालिक  मेसर्स  जाम  मैन्यूफेक्चरिंग
 कम्पनी  लिमिटेड  है।  कर-निर्धारण  वर्ष
 1974-75  के  लिए  8  जनवरी,  977  को

 जारी  की  गयी  झायकर  की  60,763
 रुपए  की  माग  ही,  दिसम्बर  977  मे,  उक्त
 कम्पनी  की  ओर  बकाया  थी।

 Agents  Registered  With  Custom
 Authorities

 6lll,  SHRI  NATHU  SINGH  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No  2385  on  the  700
 March,  978  regarding  registration  of
 clearing  and  forwarding  agents/com-
 panie,  with  custom  authoriies  and
 state,

 (a)  the  number  of  custom  house
 agents  registered  with  custom  authori-
 ties  at  the  end  of  the  First  Plan,  at
 the  end  of  the  Third  Plan  and  as  on
 lst  January,  978  at  Ports  of  (l)  Bom-
 bay,  (2)  Calcutta,  (3)  Madras,  (4)
 Visakhapatnam,  (5)  Cochin,  and  Air-
 ports  of  (i)  Delhi,  (2)  Bombay,  (3)
 Calcutta,  (4)  Madras  and  (5)  Amrit-
 sar;

 (b)  the  functions,  complete  address
 and  number  of  members  of  Custom
 House  Agents  Association  and  whether
 this  body  is  represented  on  any  official
 Committees;  and

 (c)  whether  an  agent  licensed  at
 one  port  can  do  business  at  another
 port  under  the  same  licence  and  the
 number  of  personnel  one  agent  is
 allowed  to  engage  for  work  at  custom
 station  premises  at  ports/airports?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISBH  AGRAWAL)  (a)  A  *tute-
 ment  giving  the  number  of  the  Cus-
 tom  House  Agents  registered  with  the
 Customs  Authorities  at  the  end  of
 First  Plan  at  the  end  of  Third  Plan
 and  as  on  1-1-1978  is  laid  on  the  table
 of  the  House

 (b)  There  is  a  Federation  of  the
 Custom  House  Agents  Associations
 and  tthis  has  various  Associations  of
 the  Clearing  Agents  at  different  ports
 or  places  8९  its  federating  units  The
 Federations  Office  35  at  Kalkushroo
 Building  237  PD’  Mello  Road  Bom-
 bay  Government  does  not  have  imn-

 formation  about  the  functions,  num-
 ber  of  members  of  addresses  of  the
 various  Associations  The  Federation
 is  represented  at  the  Customs  and
 Central  Excise  Advisory  Council]  which
 has  been  constituted  by  the  Govern-
 ment  of  India  Some  of  the  local
 Associations  of  the  Custom  House
 Agents  have  their  representatives  on
 the  Advisory  Committees  appointed
 for  the  respective  ports/airports

 (c)  Custom  House  Clearing  Agents
 licensed  at  one  port  cannot  transact
 any  business  at  another  port  under
 the  same  licence  Having  regard  to
 the  volume  of  work  handled  by  the
 Clearing  Agent  he  may  engage  any
 number  of  persons

 Statement

 EP  ort/Airport  Asatthe  Asatthe  As  on
 ead  of  end  of  978 the  first  the  thirl

 Tive  year  Five  year
 lan  Plan

 BOMB  ९१४  .  .  iby  397  495
 {incl  id  og  arp  rt
 CALS  JPA  .  वा  23  7
 (incl  cling  airport)
 MADRAS  °  809  107  92
 {including  a  rp  ort)

 cocH  IN  A  ‘  32  48  48
 VISAKHAPAIN  4AM  a.  8  8  6
 DELHI  .  10  20  66
 AMRIISAR  .  .  7  75  9

 4st  728  8०3

 Growth  of  Public  Sector

 6i2  SHRI  0  K  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  Government  are  curb-
 ing  the  growth  of  public  sector  and  if
 so,  the  details  thereof,

 (b)  how  far  it  is  true  that  Govern-
 ment’s  direction  is  not  development
 oriented  for  the  basic  industries,  and

 38  LS—7

 (c)  if  so  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  No  Sic
 On  the  contrary,  the  new  Industrial
 Policy  envisages  an  expanding  role
 for  the  public  sector  in  several  fields

 (9)  and  (c)  While  the  new  Indus-
 trial  Policy  has  ag  its  main  thrust  the
 effective  promotion  of  cottage  and
 small  industries  it  also  recognises
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 that  basic  industries,  such  as  steel
 non-ferrous  ‘metels,  cement,  oil  re-
 fineries,  etc.  are  ‘essential  for  provid-
 ing  infra-structure  ag  wel]  as  for
 fostering  the  development  of  small
 and  village  industries,

 Resumption  of  Trade  Between  India
 and  China

 6l3.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  trade
 between  India  and  China  has  been
 resumed  or  is  likely  to  be  resumed;

 (b)  if  so,  what  are  the  details  there-
 of;  and

 (c)  in  what  commodities  trade  bet-
 ween  the  two  countries  has  been  re-
 sumed  and  with  what  results?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,
 Sir,  the  trade  has  been  resumed.

 (b)  and  (c).  Trade  with  China  is
 permitted  to  be  transacted  ir,  the
 same  manner  as  in  the  case  of  anv
 other  country  with  whom  India  has
 trade  in  convertible  currency.  It  is
 nut  restricteg  to  specific  commodities
 only.  Deals  concluded  between  com-
 mercial  organisations  of  the  two
 countries  after  resumption  of  trade
 so  far  include  exports  of  600  M/T  of
 shellac,  20000  M/T  of  pig  iron  and
 steel  tubes  to  China  and  imports  of
 375  M/T  of  antimony,  200  M/T  of
 zinc  and  3500  flasks  of  mercury  from
 China.

 Enquiry  against  Kapadia’s
 6114.  -डप्तप्ा  MUKHTIAR  SINGH

 MALIK:
 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  since
 completed  the  enquiry  into  the  Rs.  86
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 crore  fraud  committedd  by  Kapadia’s as  reported  in  the  Current  dated  i0th
 December,  ‘1977;

 (b)  if  so,  the  details  of  the  enquiry So  conducted;  and
 (०)  action  taken  by  the  Government.

 in  regard  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (०).  A
 One-man  Committee  consisting  of  Shri
 D.  N.  Ghosh,  Director  in  the  Office  of
 the  Comptroller  and  Auditor  General, New  Delhi  was  appointed  by  Govern-
 ment  to  enquire  into  the  credit  facili-
 ties  given  by  Central  Bank  of  India
 to  M/s.  Kohinoor  Mills  Co..  Ltd.  The
 One-man  Committee  has  since  submit-
 ted  its  report  on  Ist  December.  A977.

 Government’s  consideration  of  the
 report  is  expected  fo  be  completed
 Shortly  and  the  House  will  soon  be  in-
 formed  about  the  action  proposed  to
 be  taken  on  the  report.

 Bungling  in  Bharat  Tubes  Company
 6I6.  SHRI  KANWAR  LAL  GUPTA:

 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  is  Government  aware  of  the
 fact  that  there  is  a  great  bungling  in
 the  case  of  Bharat  Tubes  Company
 ang  its  Directors;

 (b)  is  Government  also  aware  of
 the  fact  that  there  was  a  connivance
 between  the  owners  of  the  company
 and  some  of  the  Officers  of  the  In-
 come  Tax  Department;

 (c)  is  it  a  fact  that  the  Income  Tax
 Officer,  who  was  the  assessment  offi-
 cer  was  employed  by  this  firm  on  a
 salary  of  about  Rs,  6,000/-  per  month;
 and

 (d)  what  action  hag  been  taken
 against  the  concerned  Officer,  and
 against  the  firm  by  the  department?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH);  (a)  Thereis  no
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 company  by  the  name  of  Bharat  Tubes
 Company.  The  reference  presumab-
 ly  is  to  Bharat  Steel  Tubes  Limited,  a
 company  belonging  to  Raunaq  Singh

 Group.

 The  cases  of  Bharat  Steel  Tubes
 whimited  and  its  Directors  have  been

 pentralised  under  the  jurisdiction  of
 the  Commissioner  of  Income-tax
 Delhi  (Central),  for  necessary  investi-
 gations.

 (b)  to  (d).  The  Iacome-tax  Officer
 who  was  dealing  with  the  case  of  the

 gompany  from  December,  1975,  resign-
 ed  from  Government  service  with

 30th  April,  1977.

 Becording  to  information  available,
 he  took  employment  with  Bharat  Steel
 Tubes  Limited  as  General.  Manager

 Ffaxation),  soon  after  his  resignation
 from  Government  _  service,  on  the

 Bowing  terms—

 A  basic  salary  of  Rs.  3,000/-
 (Rupees  three  thousand  only)
 per  month,

 Unfurnished  residential  accommo-
 dation  subject  to  rent  ceiling
 of  30  per  cent  of  basic  salary.

 Reimbursement  of
 up  to  a  limit  of  Rs.  5,400
 (Rupees  five  thousand  and
 four  hundred  only)  per  an-
 num  for  using  his  car  in  con-
 nection  with  the  business  of
 the  company

 car  expenses

 ज़

 Leave  Travel  Assistance  of
 Rs.  1,800  (Rupees  one  thou-
 sand  and  eight  hundred  only)
 per  annum  for  each  completed
 year  of  service.

 Benefits  of  Provident  Fund  Sup-
 erannuation  Scheme,  Gratuity
 and  Medical  Benefits  as  per
 tules  of  the  Company.

 There  is  no  need  or  scope  for  any
 action  against  any  officer  of  the  In-
 éome-tax  Department  on  the  basis  of
 the  information  presently  available.

 Appropriate  action  will  be  taken  taken
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 against  the  company  and  also  others, if  required,  on  completion  of  the  in-
 vestigation  being  made  in  the  com-
 pany’s  case.

 Appointment  to  the  various  Posts  of
 Federal  Bank

 6117.  SHRI  K,  LAKKAPPA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  q  fact  only  Mala-
 yalis  are  considered  for  appointment
 to  the  various  posts  in  the  Federal
 Bank,  Trivandrum;

 (b)  what  is  the  present  strength  of
 Malayalis  ang  other  than  Malayalig  in.
 all  Braiacheg  of  Federal  Bank;  and

 (0)  the  action  proposed  to  be  taken
 by  Government  for  this  discrimina-
 tion  in  making  appointments  of  Mala-
 yalis  only?

 wy  ‘

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).
 Till  the  end  of  972  Federal  Bank
 Ltd.,  had  confined  its  activities  only
 to  the  Kerala  State.  Since  1973,  the
 Bank  is  reported  to  be  advertising
 posts  of  officers  on  an  All  India  basis
 and  for  this  purpose  conducting  ex-
 aminations  in  Bombay,  Calcutta,
 Delhi  and  Madras  in  addition  to
 those  in  Kerala  State.  It  is  also
 reported  to  be  conducting  examina-
 tions  at  regional  centres  for  clerical
 staff.

 As  banks  are  not  required  to  main-
 tain  statistical  data  about  their  em-
 ployees  according  to  the  States  to
 which  they  belong,  Reserve  Bank  have
 no  state-wise  break-up  of  the  emplo-
 yees  of  this  bank.  A  quick  review
 of  the  staff  position  of  the  bank’s
 branches  in  Bombay  area  has  indicat-
 ed  that  30  per  cent  of  its  staff  in
 these  branches  comprised  of  non-

 malayalis.
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 Export  of  Traditional  and  Non-Tradi-
 tional  Items

 6i9  SHRI  §  R  DAMANI  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  st.  te

 (a)  the  targets  set  for  export  in
 ‘1977-78  in  respect  of  all  traditional
 and  non  traditional  items  and  the
 actual  achievement  as  per  latest  avail-
 able  figures  indicating  the  percentage
 of  variation  over  the  previous  year;

 (b)  the  items  in  which  a  shortfall  is
 expected  and  the  reasons  thereof;  and

 (९)  the  steps  taken  to  strengthen
 the  export  prospects  of  those  items
 in  the  coming  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA
 TION  (SHRI  ARIF  BEG)  (a)  to  (c)
 The  overall  export  target  for  1977-78
 was  earler  set  at  around  Rs  5750
 crores  Based  on  the  provisional
 figures  India’s  overall  exports  during
 the  first  ten  months  of  ‘1977-78
 (April—January)  at  Rs  4374  36
 crores  registered  an  increase  of  62
 per  cent  over  the  level  of  exports  in
 the  corresponding  periog  of  the  ore-
 vious  year  Item-wise  export  targets
 are  set  only  by  some  export  organisa-
 tions  hke  Engineering  Export  Promo
 tion  Council  which  has  been  announc-
 ing  the  target  for  engineering  goods
 exports  Within  the  Department  of
 Commerce  exercises  about  export
 outlook  are  carried  on  all  the  time
 in  the  light  of  performance  and

 expected  supply/demand  position  with
 a  view  to  take  suitable  steps  to  re-
 gulate/promote  exports  The  perfor-
 mance  of  exports  of  principal  items
 during  the  first  halg  of  ‘1977-78  (latest
 available)  as  compared  to  the  corres-
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 ponding  period  of  the  previous  year
 with  per  cent  variations  in  exports  is
 indicated  in  the  Statement  enclosed

 Export  were  lower  particularly  in
 the  case  of  items  like  sugar,  vegetable
 oils  cotton  ready  made  garments,
 leather  and  leather  manufactures  iron
 and  steel  Exports  of  sugar,  vegetable
 oils  and  cotton  were  reduced  in  order
 to  meet  essential  requirements  within
 the  country  In  the  case  of  steel  also
 there  was  lesser  availab  lity  of  the  ex-
 portable  surplus  due  to  increased  do-
 mestic  demand  The  exports  of  ready-
 made  gatments  have  been  largely
 affected  due  to  protectionist  tenden-
 cies  where  in  the  case  of  jJeather  and
 leather  manufactures  substantial  in-
 ventories  with  the  European  tanners
 and  recessionary  situation  were  rea-
 ponsible

 With  the  prospects  of  larger  sugar
 production  in  the  country  and  a  quota
 of  65  lacs  tonnes  allotted  to  India
 under  International  Sugar  Agreement,
 exports  of  this  item  are  expected  to  be
 larger  during  978  79  In  order  to
 tully  exploit  the  export  potential  for
 the  garment  a  separate  Export  Pro-
 motion  Council  in  the  name  of  Ap-
 parels  Export  Promotion  Counci]  has-
 been  set  up  A  number  of  export
 production  projects  have  been  «anc-
 tioned  by  the  Government  under  the
 Handloom  Development  Programme
 to  further  :mprove  the  production
 base  of  expor'  of  handloom  So  far
 as  iron  and  steel  i5  concerned  the
 policy  for  exports  is  yet  to  be  fina-
 lised  The  new  impor-export  policy
 recently  announceg  by  the  Govern-
 ment  would  also  significantly  contri-
 bute  towards  strengthening  the  base
 of  export  production  and  then  hep
 in  increasing  the  exports  from  India.

 Statement
 ditional Inhas  Exports  of  princspal  tradst  [  and  non:  stems

 (Valuc  in  Rs  Crores)
 April—September  %v  ariati

 me
 Ttem  Ih

 ०  97  I9  Septr me  Pal  13h
 2  3  4  5

 t  Tea  3  02  267  38  fagG"  3
 2  Coffee  59  2  ta2  Bg  +  107"
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 !  2  3  4  5

 3  Tobacco  unmanufactured  73°98  =  86"  44  +  769
 4  Sugar  oo  ्  89  6  t0  53  88s
 §  Feeding  stuff  for  animals.  93°55  106*90  +14g 8
 6  Fixed  vegetable  oils  and  fats  33°69  I0°  53  —68°8

 7  Spes  re  20°84  457800  74
 8  Cashew  kernels  68°95,  106"  26  obser
 9  RawCotton  .  .  26°  56  0°40  —99°6

 to  Fish  in  .  87°85  88°  06  —o'2
 as  Tronore  न  .  93°  85  I02°  54  49°3

 wae  Lahr&!  wir  merida  ures  «»  335°t2  I2  34  —I0'2

 8  Cotton  fabnes  .  .  3°6  4°86  +538
 ary  Rrady-made  garments  .  °  76  47  45°33  +-20°0

 Cow  manufactures,  e  .  .
 i6  Jute  manufactures.  .

 ्य  Chemicals  &  allied  products
 18  Machinery  &  transport  equipment
 tg  Tron  and  Stee]
 20  Handicrafts

 Q)  Pearls  precious  semi-precious  stones

 (४)  Other  handicrafts

 lag  II°42  +I°7

 Grand  [otalincl  re-exports

 ‘84°99,  Tn 54  +32
 48"  79  62°45  +29  6

 कू  23  350  62  +67
 108: 44  0  737  55  —27"0
 36x  tg  989०  7  +79' 5

 Qi  4!  203°63  +  1228

 69  72  87°08  +24°9

 2330°03,  9584" 66  +t0°9

 Raids  conducted  on  Coal  ang  Cement
 Dealers

 620  SHRI  s.  R.  DAMANI:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  in  re-
 cent  raids  carried  out  by  thé  Delhi
 Admunistration,  malpractices  adopted
 by  coal  and  cement  dealers  were  de-
 tected;

 (b)  ४  80,  the  full  details  thereof;  and

 (c)  the  action  taken  against  the  dea-
 lerg  apart  from  suspension  or  cancel-
 lation  of  licences?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a  to  (०)  On  receipt  of  in-
 formation  about  malpractices  by  coal
 and  cement  dealers,  the  Delhi  Ad-
 ministration  conducted  raids  resulting
 in  detection  of  24  cement  dealers  and
 56  coal  dealers  indulging  in  fictitious
 sales,  maintenance  of  incomplete  ad-
 Gresses  of  consumers  and  non-main-
 tenance  of  proper  accounts.  9  cases
 were  detected  where  persons  were
 found  selling  cement  without  a
 licence.  Eight  quintals  of  coal  were
 seized  while  it  was  being  taken  out  of
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 Delhi  in  an  unauthorised  manner.
 Apart  from  departmental  action  and
 suspension  of  licences,  FIRs  have  been
 lodged  with  the  Police.  The  Delhi
 Administration  have  set  up  a  special
 Intelligence  Cell  to  keep  a  watch  on
 such  malpractices.

 Equity  Debt  Norms

 62l.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  at  the
 instance  of  the  Union  Finance  Minis-
 try  the  Management  Development
 Institute  prepared  g  study  on  equity-
 debt  norms,  which  was  submitted  to
 Government;  and

 (9)  if  so,  the  details  regarding  its
 recommendations?

 TNE  MINISTER  OF  FINANCE
 (SHRI  H.  M  PATEL):  (a)  yes,  Sir.

 (b)  the  Report  on  a  Study  of  the
 Debt  Equity  Ratio  Norms  has  been
 published  by  the  Management  Develop-
 ment  Institute,  New  Delhi  in  January
 this  year  and  a  summary  of  main
 conclusions  and  recommendations  has
 been  given  in  Chapter  6  of  the  Report

 Import  of  D.  9.  T.  From  Poland

 6l22  SHRI  PARMANAND  GOVIN-
 JIWALA:  Wul  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 STC  had  placed  an  order  to  import
 500  M.  Tonnes  of  D.D.T.  Technical
 with  Poland;

 (9)  if  so,  whether  it  is  not  also  &
 fict  that  Poland  did  not  supply  the
 yoods  according  to  import  schedule;
 and

 (c)  it  so,  whether  the  S.T.C.  has  in-
 curred  any  losses;  if  so,  the  amount
 of  losses?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND

 Written  Answers  204
 CIVIL  SUPPLIES  AND  COOPERA-

 ae
 (SHRI  ARIF  BEG):  (a)  Yes,

 Tr

 (b)  Yes,  Sir.  However,  supply  of
 1,000  MT  has  been  completed.  Ship-
 ment  of  balance  500  MTs  is  expected
 to  be  made  by  end  of  April,  ‘1978.

 (ec)  No,  Sir.

 Direct  flights  from  Bombay,  Madras,
 Bangalore,  Nagpur  to  Varanasi

 6123.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  hag  given
 any  quota  of  seats  in  Boeing  as  Parlia.
 mentary  Quota  to  Varanasi;  and

 (b)  is  the  Government  going  to
 connect  Varanasi  by  direct  flights  to
 Bombay,  Madras,  Bangalore,  Nagpur
 and  other  important  centres,  as
 Varanasj  is  one  of  the  most  important
 tourist  and  religioug  centre  of  the
 country?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 No,  Sir

 (b)  No,  Sir.

 Seizure  of  ornaments  from  President
 and  Chairman  of  J.  K,  Synthetics  Ltd,

 6124,  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given
 to  Half-an-Hour  Discussion  on  the
 20th  December.  977  regarding  seizure
 of  ornaments  from  President  and
 Chairman  of  J.  K.  Synthetics.  Ltd.
 and  state:

 (a)  whether  the  enquiry  has  been
 completed  and  if  so,  what  i,  the  re-
 port;  and

 (b)  when  it  will”  be  laid  on  the
 Table  of  the  House?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  and  (b).
 Investigations  in  this  case  have  been
 carried  out  and  not  tangible  and  an-
 criminating  evidence  has  yet  been
 available,  Since  these  are  secret  in-
 vestigations,  the  question  of  laying  the
 Report  on  the  Table  of  the  House
 does  not  arise
 Lossy  in  Foreign  Exchange  due  to  fall

 in  Dollar  and  Pound  Price
 625  SHRI  YADVENDRA  DUTT

 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  io  the  reply  given
 to  Unstarred  Question  No  2375  on
 the  709  March  798  regarding  loss
 to  India’,  accumulated  foreign  ex-
 change  due  to  depreciation  in  value
 of  Dollars  and  Pounds  and  state  the
 amount  of  loss  suffered  by  India  in
 its  accumulated  Foreign  Exchange
 with  the  contimuous  fall  in  Dollars
 and  Pound  price  m  the  international
 monetary  market?

 THF  MINISTFR  OF  FINANCE
 (SHRI  H  M_  PATEL)  In  accor-
 dance  with  the  rroctices  and  usages
 cust(mary  among  Central  Banks  the
 details  of  investments  of  the  foreign
 exchange  reserves  or  the  fain  or  loss
 on  «uch  disposition  are  not  divulged
 83  ouch  disc'osure  would  not  be  mm

 the  public  interest  The  rupee  ६  iuc
 of  India’s  foreign  exchange  reserves
 did  not  show  any  decrease  in  977  78
 On  account  of  exchange  rate  varia-
 tions

 Japanese  and  American  Woollen
 clothing  smuggled  into  Agartala

 6726  SHRI  YADVENDRA  DUTT
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state

 (a)  whether  hig  attention  has  been
 drawn  to  the  statement  of  the  Chief
 Minster  of  Tripura  alleging  that  vast
 quantities  of  Japanese  and  American
 woollen  clothing  and  other  articles  at
 throw-away  prices  are  being  smuggled
 into  Agartala,  and

 (b)  if  so,  what  action  the  Governh-
 Ment  are  taking  to  prevent  this  vast
 smuggling?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  No  Sir.
 Reports  received  by  the  Government
 do  not  indicate  any  large  scale  smug-
 Sling  of  these  goods  into  Agartala,
 This  is  borne  out  by  the  fact  that
 during  the  period  from  1-1-1977  to
 81-3-1978  total]  seizures  of  contraband
 were  only  of  a  value  of  Rs  35,760/-
 comprising  of  old  and  used  woollen  and
 synthetic  garments  of  a  value  of  Rs
 ‘1,274/~,  textiles  of  a  value  of  Rs
 22,986/-  and  six  pieces  of  tape  recor-
 ders  of  a  value  of  Rs  5,600/-.

 (b)  Although  smuggling  across  Tri-
 pura  Sector  of  the  Indo-Bangla-
 desh  border  is  well  contaimed,  the
 preventive  and  intelligence  efforts  in
 thie  sector  have  been  intensified  and
 the  concerned  staff  of  the  Border
 Security  Force  and  the  Customs
 Department  are  kept  on  alert  to
 thwart  any  attempt  at  smuggling  from
 across  this  border

 Pricing  Policy  of  Tea

 627  SHRI  M  RAM  GOPAL  RED-
 DY  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 (a)  whether  it  38  q  fact  that  m-
 consistency  in  export  and  _  pricing
 policy  of  Government  has  harmed
 Indian  Tea  m  the  International
 Market,

 (b)  ४  so  whether  Government  1
 considering  the  pricing  policy  and

 (९)  if  so,  the  detailg  thereof  and  if
 not,  the  reasons  therefor?

 THE  MINISTDOR  OF  STATI  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG)  (a)
 No  Sir

 (b)  Does  not  arise
 (ce)  It  38  the  endeavour  of  Govern-

 ment  to  ensure  that  adequate  quantity
 of  tea  is  available  for  domestic  con-
 sumption  at  reasonable  prices  at  all
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 times.  The  quantity  for  export  has
 been  decided  only  efter  taking  into
 account  internal  demand.  With  this
 in  view  the  export  figure  for  the  ‘197T-
 78  was  fixed  at  225  m.kgs.  even  though
 the  production  for  the  year  37  was
 higher  than  the  production  for  976
 by  about  48  m.  kgs.  As  a  conse-
 quence  of  this  policy  and  other  mea-
 sures  taken  by  Government  internal
 prices  of  tea,  which  had  shot  up  early
 last  year,  settled  down  to  reasonable
 levels  We  ४१६०  secured  good  prices
 for  our  export  of  tea  as  a  consequence
 of  which  tea  export  earnings  in  1977-78
 are  like’y  to  be  well  in  excess  of  Rs.
 500  crocs  as  against  Rs,  295  crores

 “in  the  last  year.

 Recommendations  of  Central  Excise
 (Self  Removal  Procedure)  Review

 Committee

 6129,  SHRI
 Will  the  Mmister
 pleased  to  state

 K.  RAMAMURTHY:
 of  FINANCE  be

 (a)  the  salient  recommendations
 made  by  the  Central  Excise  (Self
 Remova|  Procedure)  Review  Commit-
 tee  of  1971;

 (b)  the  new  procedures  for  levy
 and  collection  of  Central  Excise  in-
 troduced  from  ist  February,  1978;

 (c)  the  details  of  the  compounded
 levy  scheme  that  has  been  formula-
 ted;  and

 (d)  the  naenes  -of  commodities  that
 have  been  brought  under  this  new
 system?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  A  copy  of
 the  Report  of  the  Central  Excise
 (Self  Removal  Procedure)  Review
 Committee  wag  laia  on  the  Table  of
 the  Sabha  on  the  9th  September,
 1974,  A  statement  showing  the
 recommendations  of  the  Committee
 and  the  decisions  of  the  Government
 thereon  was  laid  on  the  Table  of  the
 Sabha  on  the  ist  September,  1976,
 Reference  is  invited  to  the  above-
 mentioned  documents.
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 (b)  The  reference  apparently  is  fo

 the  Records  Based  and  Production
 Based  patterns  of  Control  which  were
 introduced  with  effect  from  the  Ist
 February,  1978.  A  short  note  bring-
 ing  out  the  broad  features  of  these
 procedures  is  at  Appendix  ३,  [Placed im  Library.  See  No.  LT—2052/78].

 (c)  Assuming  that  the  reference  is
 to  the  Clearance  Based  Control-cum-
 Simphfied  Procedure  for  payment  of
 duty  by  smal]  manufacturers  of  speci-
 fied  excisable  goods  which  was  intro-
 duced  with  effect  from  the  lst  March,
 ‘1976,  a  short  note  bringing  out  the
 main  features  of  the  Scheme  is  at
 Appendix  2.  [Placed  in  Library  See
 No  LT—2052/78}.

 (6)  A  statement  showing  the  com-
 modities  under  Records  Based  Control
 is  at  Appendix  3.  [Placed  wm  Library.
 See  No.  LT—2052/78]  The  bulk  of
 the  remaining  excisable  commodities
 (namely,  other  than  those  covered  by
 physical  type  of  control,  Clearance
 Based-cum-Simplified  Procedure,  spe-
 cial  procedures  commonly  known  as
 Compounded  Levy  Scheme  or  Item
 No.  68  of  the  Central  Excise  Tariff)
 are  covered  by  the  system  of  pro-
 duction  Based  Control.

 Value  of  Licences  granted  under
 Liberaliseq  Import  Policy

 6130.  SHRI  R.  L.  P.  VERMA:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  what  is  the  value  of  licences
 granted  under  the  liberalised  import
 policy  in  the  current  year;

 (b)  what  impact  had  this  policy  in
 the  current  year  on  the  market  prices
 of  cloves;  and

 (९)  whether  jt  is  proposed  to  con-
 tinue  the  same  policy  next  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
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 OPERATION  (SHRI  ARIF  BEG):  (a)
 The  value  of  licences  granted  from
 April  977  to  January  3978  for  import
 of  cloves  under  the  liberalised  policy
 was  of  the  order  of  Rs,  7.3i  crores.

 (b)  A  statement  showing  the
 month-end  Index  Numbers  of  whole
 sale  price  of  cloves  is  attached.

 e)  Yes,  Sir.

 Statement

 Monthomnd  Index  Nos.  of  Wholesale  Prices  for  Cloves

 Month-end  4976  19771978.

 January  386  8  340  2  80  5
 ७

 February  788  ०  I40  2  Jo  ss

 March  a.  .  t92  9  740  2

 April  नि  नि  392  9  135"  ८5

 May  77  8  70०7  7

 June  .  .  .  774  8  99°6

 july  नि  .  °  .  °  335  5  89  8

 August  .  .  °  5  .  .  742  0  84  8

 September  .  .  .  न  735  5  O48

 October.  .  .  .  .  .

 November  .  .  .  न

 December  .

 न  न  795  5  72°6

 .  न  35  5  72०6

 कि  935  5  Bos

 T.C’s  gbility  to  export  Canalised
 Items

 6131.  SHRI  R.  L.  P.  VERMA:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state.

 (a)  whether  STC  has  been  able  to
 export  canalised  items  themselves  or
 they  are  all  exported  through  their
 business  associates;

 (b)  what  was  the  value  of  exports
 made  by  STC  directly  in  the  last
 three  years;

 and

 (c)  what  are  the  reasons  for  de-

 crease  in  the  value  of  exports  of
 canaliseg  items  handled  by  the  STC?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 Export  of  major  canalised  items  like
 Rice,  Sugar,  Castor  Oil,  Footwear,
 Silver  and  Cement  ig  generally  under-
 taken  by  the  Corporation  on  its  own.

 However,  in  a  few  cases  like  Salt,
 Semi-processed  leather  and  to  some
 extent  footwear,  shellac,  etc.  estab=
 ished  trade  channels,  have  been  al-
 lowed  to  continue.

 (b)  and  (c).  A  statement  is  attach-
 ed.  oo
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 ete  de  eve  इंडिया  हारा  जिकलांगों  को
 ऋण  धुचिधाएं

 632  भ्री  सुलेख  सिह:  गया
 जिस  मत्री  यह  बताने  को  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  बैक  आफ
 इंडिया  ने  विकलागो  को  ऋण  सुविधाए  प्रदान
 करने  के  लिए  कोई  योजना  भझारम्भ  की  है  ,

 (ख)  यदि  हा,  ता  उसका  ब्यौरा  क्‍या
 है,  और

 (ग)  इस  योजना  के  प्रन्तर्गत  इस  समय
 किस  प्रकार  की  सम्थाएं  सम्मिलित  की  गई
 है?

 वित्त  मत्री  (भो  एच०  एम०  पटेल])३
 (क)  से  (ग)  यद्यपि  भारतीय  स्टेट  बैंक
 ने  बिकागों  के  विस  पोषण  का  काई  पृथक
 याजिता  नही  बनाई  है  फिर  भी  बैक  द्वारा  अपनी
 सामान्य  याजनाओं  क ब्योन  उनको  तकतोकी
 दृष्टि  से  व्यत्रराथ्  और  पग्राथिक  दृप्टि  से
 सक्षम  परियोजनाओं  या  वित्त  पापण  कथा
 जाता है ।  0000  स्पाए  से  अ्रध्रिक  के
 ऋणा  पर  उनसे  8  प्रतिशत  रियराय्रता  दर  से
 याज  लिया  जाता  है  मार  इस  सोमा  से  अधिक
 ने  ऋग  पर  सामान्य  दर  से  व्याज  लिया  जाता
 हे  विनी  वेज  दर  थाजना  के  वीत
 पात  का  पूरा  करते  यान  व्यक्तिण  विकवाग
 >यक्तिया  और  जिकतागो  को  सस्थाप्रो  का
 भी  न्पाज  को  4  प्रतिशत  को  दर  से  ऋण
 दिया  जाता  है।

 हुई  श्रहो  के  लिये  *कट्रोल  टॉबर”

 6i33  ei  सुजा  सिह  क्‍या  पर्यटन
 शोर  नागर  बिसानन  मत्रो  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  निर्धारित  उड़ानों  वाले  कुछ
 हवाई  इडी  पर  काई  कद्रोल  टावर  नही  है  ,

 (ख  यदि  हा,  तो  ऐसे  हवाई  प्रद्ढों
 के  क्‍या  ताम  हैं  तथा  इसके  क्‍या  कारण  हैं;
 झौर

 (ग)  इस  सबंध  में  क्या  कदम  उठाने
 का  विचार  है?

 पर्यटन  और  नागर  विमानन  सत्री  (भी
 पुरघोस्तम  कौशिक)  :  (क)  से  (ग)  ऐसे
 सभी  सिविल  विमान  क्षेत्रा  पर  नियक्षण  टावर
 उपलब्ध  है  जिनसे  हांकर  इडियन  एयरलाइस
 अनुसूचित  विमान  सेवाओो  का  परिचालन
 करती  है।  तथापि  पत्रवर्षीय  यांजना  (1978
 83)  म  निम्नलिखित  सिविल  विमान  क्षात्रों
 पर  प्राधुनिक  प्रकार  के  नियत्रण  टावरो/
 तकनीकी  ब्लाको  का  निर्माण  करते  का
 प्रावधान  क्रिया  गया  है।

 l  गोहाटी  (तकनीकी  ब्लाक  तथा  ठावर)

 2  व्िवेन्द्रम  (तकनीकी  ब्लाक  तथा  टावर)
 3  इम्पाल  (तकनीकी  ब्लाक)
 4  विशाखापत्तनम  (तकनीकी  ब्लाक)

 5  अहमसदाबाद  (नियत्नण  टावर)

 6  राषपुर  (नियत्रण  टाबर)

 7  लखनऊ  (नियंत्रण  टावर)

 8  रचो  (तकतोकी  ब्चाक्  तथा  टावर)
 9  जबलपुर  (तकनीकी  ब्लाए)

 I0.0  पोर्ट  ब्लेयर  (तियनल्लण  ट'वर)
 11  बेलगाव  (तकनीकी  ब्लाक)

 I3  बगलौर  (तकतोकी  ब्नाक)

 i3,  श्रीर॒गाबाद  (नियत्रण  ठाबर)

 i4  बैहाला  (नियत्रण  टाघर)

 i5  राजकोट  (नियत्रण  टावर)

 l6  मद्रास  (नियत्षण  टाघर)
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 विशाल्ापत्तनम  में  एक  नये  नियवण
 टावर  के  निर्माण  की  पहले  ही  भजूरी  दी  जा

 चुकी  है।  याजनाए  तथा  डिजाइन  तैयार  किए
 जा  रहे  हैं  भौर  निर्माण  कार्यों  के  i978—79
 में  श्रारम्भ  हो  जाने  की  झाशा  है।

 अनस्पति  तेलों  के  लिये  राज्य  सरकारों  तथा
 शम्प  एजेंसियो  को  वित्तोय  सहायता

 6134.  8  चतु्मृंज  :  क्या  वाणिम्य
 हपा  मागरिक  सूत  झौर  सहकारिता  मत्री  यह
 बताने  की  कृपा  करेगें  कि  मतरालय  द्वारा
 वनस्पति  तेलो  के  नपे  (एक)  राज्य  सरकारो,
 (दो)  न्य  एजें  सियो  को  दिये  गए  भनुदानों
 का  ब्यौरा  क्‍या  है  ?

 APRIL  7,  4४  Written  Answers  26

 आाखिक्य  तथा  भारारिक  चूत"  और
 सहकारिता  संपालप  में  राज्य  (मंत्री  श्री
 कृष्ण  कुमार  गोयल)  :केन्द्रीय  सरकार  राज्य
 सरकारो  अथवा  भ्रन्य  भ्रभिकरणो  को  बनस्पति
 तेलो के  लिए  कोई  झनुदान नही  देती  है।  तथापि
 साफ  करने  के  बाद  सार्वजनिक  वितरण
 प्रणाली  के  माध्यम  से  उपभोक्त|भ्रो  को  वितरित
 करने  के  लिए  राज्य  सरकारो  को  दिये  जाने
 षाले  रेपसीड  तेल  निर्गम  मूल्य  के  लिए
 25-8-77  से  000/-  रु०  प्रति  मीटरी  टन
 की  प्राधिक  सहायता  दी  गई  है,  ताकि  राज्य
 सरकारे  उपभोकताझो  को  यह  तेल  अधिक
 से  भ्रधिक  7.  50  रु०  प्रति  कि०  ग्ा०  के
 अन्तिम  उपभोक्ता  मूल्य  पर  दे  सके  ।  स्‍ग्राधिक
 सहायता  के  लिये  ब  तक  नीचे  दिये  दावे
 मिले  है

 अ्रभिकरण  राशि  रुपयो  में

 (i)  दिल्ली  प्रशासन  2,01,074,  00

 (id)  राजस्थान  सरकार  3,41,926  00

 (iii)  पश्चिम  वगाल  सरकार  9,51,749,  75

 (iv)  तमिलनाडु  सरकार  2,03  878  75

 (ए)  नागालैंड  सरकार  98,570  00

 (vi)  गणेश  फ्लोर  मिल्स  6,36,786  00

 (vii)  महाराष्ट्र  सरकार  54,  52,800  00

 योग  78,86,784.  50

 श्रन्य  राज्य  सरकारों  से अभी  दावे  प्राप्त  नहीं  हुए  हैं।

 पिल्लेई  समिति  झौर  गठटढठा  समिति  की
 सिफारिश

 6135.  भी  चतुर्भुभ :  कया  बित्त  मती
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  बैंक  व्यवस्था  में  सुधार
 करने  के  लिये  सरकार  ने  पिललैई  समिति  ौर

 गढ्ठा  समिति  बनाई  थी  ;

 (ख)  यदि  हा,  तो  क्‍या  सरकार  को
 उन  समितियों  के  प्रतिवेदन  मिल  गये  है  ;  भौर

 (ग)  मदि  हां,  तो  इन  प्रतिवेदनों  की
 मुख्य-मुख्य  बातें  क्‍या  हैं  ;  प्रौर

 (घ)  उन  प्रतिबेदनों  में  निहित  सिफा-
 रिशों  को  भियान्धित  करने  के  लिये  सरकार  का
 क्या  कार्यवाही  करमे  का  विचार  है  ?
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 विस  संत्री  (भी  एच०  एम०  पढेल)  :

 (क)  से  (घ).सरकार  में  बैकरो  के  एक  दल  से

 पिल्ले  समिति  की  सिफारिशों  के  कार्यान्वयन

 के  तरीके  के  बारे  में  सुन्लाव  देने  के  लिय.  कहा

 था,  थ्रो  पी०एफ०  गटठा  इस  दल  के  ]  सदस्य

 थे।  सरकार  ने  इस  दल  द्वारा  सुझाये  गये  कुछ
 सशोधनो  के  साथ,  राष्ट्रीयकृत  बैको  के  अफसरों

 के  बेतमानों  भअनो  और  प्रतुलाभों  के  मानकन

 केबारमे  पिल्ले  समिति  की  सिफारिश  स्वीकार

 कर  लो  है।

 पिल्ले  समिति  ने  राष्ट्रीयक्रत  बैंको  के
 अफसर  के  वेतनमान  के  ढाचे  को  शासित
 करने  बल  सिद्वान्ता  की  समीक्षा  करते
 के  बाद  एक  मानक्रित  वेतन-मा।न-जाचे  को
 मिफारिश  की  है  जिसमें  सात  बेतनमान  है।
 ये  वेतनमान  अफसरों  के  समम  में  उत्तर-
 दायित्व  के  स्पष्ट  स्तरों  पर  आ्राधारित  है।
 इपते  दावि-वो  प्रीर  कार्या  के  प्रकार  के  भ्राधार
 परबैक  मं  प्रफ  परा  के  विभिन्न  पदो  के  मूल्याकन
 के  कुछ  मार्गदर्शों  सिद्ान  भी  सुझाये  थे
 जिनके  आधार  पर  उन  प्रक्षो  का  समिति
 द्वारा  सुझाये  मच  वेततमानों  में  से  एक  में
 वर्गीकरण  किया  जा  सकता  है।  इव  समिति
 ने  प्रकररों  को  दिये  जाने  वाले  महूगाई  भत्ते
 तथा  सभो  अन्य  भत्तो  ौर  भ्रनुमानो  थ  लाभो
 के  भी  मानकतन  को  सिफारिश  की  है।  समिति
 में  उच्चतम  स्तर  पर  एक  बैक  से  दूसरे  में
 तबादलो  की  समावना  के  बारे  मैं  भी सिफारिश
 की  है।

 बैकरों  के  दल  ते  सामान्यत  पिल्ले
 समिति  को  सिफारिशों  से  सहमति  व्यक्त
 करते  हुए  कुछ  सिफारिशें  का  उद्घार  बताने
 के  लिये  कुछ  साधारण  से  सशोधनों  के  सुझाव
 दिये  हैं।

 2.  राष्ट्रीकृत  बैंको  से  कहा  गया  है  कि
 वे  सरकार  द्वारा  यथास्वीकृत  इन  सिफारिशों
 पर  आझाषश्यक  कार्रवाई  शुरू  कर  दें।

 वाणिज्य  तथा  नागरिक  पूति  शोर  सहकारिता
 मंत्रालय  सें  हिम्दो  में गोट  तथा  मसौदे

 लिखने  वाले  कर्मचारी

 6i36.  eft  नवाब  सिह  चौहान:  क्या
 वाणिज्य  तथा  नागरिक  ध्रूति  झौर  सहकारिता
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  उनके  मत्रालय  में  श्रेणीवार
 कर्मचारियों  की  चर्तेमान  सख्या  कितनी  है
 शौर  उनमे  से  कितने  कर्मचारी  काम  चलाऊ
 हिन्दी  जानते  है  अथवा  हिन्दी  मैं  प्रवीणता
 प्राप्त  कर  चुकें है ,

 (ख)  काम  चलाऊ  हिन्दी  जानने  वाले
 अधवा  हिन्दा  में  प्रवीणता  प्राप्त  ऐसे  करमे-
 चारियो  की  सख्या  क्तिनी  है  जो  इस  समय
 हिन्दी  मे  नॉट  तथा  मसौदे  लिख  रहे  है  ,

 (ग)  उनमै  से  कुछ  कर्मचारियों  हारा
 हिन्दी  में  नोट  तथा  मसौदे  न  लिख  जाने
 के  क्‍या  कारण  है;  घौर

 (घ)  क्‍या  ऐसे  कर्मचारियों  को  हिन्दी
 मैं  नोट  तथा  मत्तौदे  लिखने  के  प्रादेश  दिये
 गये  है,  शौर  मदि  नहीं  तो  इसके  क्या!
 कारण  हैं

 वाणिज्य  तबा  सागरिक  भूति  शौर
 सहकारिता  संत्रालय  में  राज्य  मंत्री
 पी  धारिफ  ब्रेंग)  :
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 (क)  ौर  (@)  भ्रपेणित  जानकारी  निम्नोक्त  प्रकार  है

 श्रेणी  कमंचारियो  की  हिन्दी  मे  कार्य  हिन्दी  में  नोटिंग
 सख्या  साधन  ज्ञान  अथवा  तथा  ड्रॉफटिंग

 प्रवोणता  रखते  करने  व  लो  की
 वाले  संख्या

 ग्रेड-क  47  92  9

 ग्रेड-ख  मे  30  46

 ग्रेड-ग  489  02

 (7)  भौर  (घ)  हिन्दी  जानने  व
 करमंचारियों  का  हिन्दी  में  भ्रपना  कार्य  करने
 के  लिये  प्रात्महित  किया  जाता  है  लेकिन

 Visit  of  British  Team  to  india
 637  PROF  P  6  MAVALANKAR

 SHRI  PRASANNBHAI
 MEHTA

 Will  the  Mimister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  gtate

 (a)  whether  a  high  level  British
 team  visited  India  recently  for  talks
 with  him  and  the  Government  of
 India,

 (b)  if  so,  broad  details  thereof,
 (c)  whether  any  new  trade  agree-

 Ments  were  signed  as  a  result  of  the
 said  talks  and  if  so,  facts  thereof,  and

 (d)  the  broad  pattern  of  Indo-
 British  trade  durmg  the  year  ‘1975,
 976  and  977°

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE

 ra  काय  में  हिन्दी  इस्तेमाल  करने
 के  लिए  उन  पर  काई  बाध्यत  नहीं  है।

 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG)  (a)
 Yes,  Sir  A  British  delegation  jed
 by  the  Rt  Hon  Edmund  Del!  M  P,
 Secretary  of  State  for  Trade  visited
 India  recently  for  the  meeting  of  the
 Indo-British  Economic  Committee  held
 in  New  Delhi  on  23th  and  [4th  March
 4978

 (b)  Duascussions  were  held  on
 various  aspects  of  bilateral  economic
 relation,  including  commercial  and
 industrial  co-operation  There  was
 also  exchange  of  views/discusions
 on  other  issues  concerning  Indo-EEC
 relationship  Common  Fund  =  and
 Multilateral  Trade  Negotiations

 (c)  No,  Sir

 (d)  The  figures  of  India's  trade  with
 UK  during  the  last  three  years,  as
 available,  ४7९  indicated  below

 (Rs  wm  cfores)

 Year  Imports  _Lxports  Total  Balance

 1975-76  284  0  479  78  =  70g  78  +  335  78
 1976-77  329°  80  520  69  850  9  Pd  tot  I9
 3977-78,  (Apnt-bept)  2  aaa  50  94०0  36  462  8647  86

 1976-77  ((Apni-Sept.)  .  2  179° 00,  agg: 48  474  48  +5648 48
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 (A)  The  figures  of  India’s  trade  with
 U  K  during  the  last  three  years,  88

 available,  are  indicated  below

 Year  Imports
 7975  76  2d4  0
 7979  77  32)  50
 1977398  222  50

 (April-Sept  )
 १०76  77  प)  (०

 (April  Sept  )

 474५  78
 §20  69
 240  36

 235  48

 (Rs  in  crores) re)
 Exports  Total  Balance

 703  78  +395,  78
 £50  I9  +  397  ty
 462  66  4  17  86

 474  48  +  50  48

 Coordmation  between  the  Tourism
 Departments  of  Union  and  State

 Governments
 6]38  PROF  P  6  MAVALANKAR

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whcther  Governmet  are  aware
 that  evcral  State  Governments  jn  the
 Union  have  Department,  of  Tourism
 and/or  speciil  Boards  tv;  promotion
 of  Tour!  m  in  their  respective  regions,

 (b)  if  So  whether  there  is  any  co-
 ordination  and  cooperation  between
 the  Union  and  State  agencies  in  this
 regard  so  as  tq  avoid  duplication  and
 enhince  tours,  traffic  all  over  the
 country

 (c)  af  so  bread  details  thereto,  and
 (d)  if  not  why  not?
 THE  MINISTER  OF  TOURISM

 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  (a)  Yes
 Sir

 (b)  ang  (०)  The  broad  division  of
 responsibility  in  the  tourism  sector
 between  the  Central  and  the  State
 sectors  has  been  that  the  Centre  in
 vests  in  the  projects  and  programmes
 intended  predominantly  to  stimulate
 international  tourism  the  State  Gov-
 ernment:  concentrate  on  development
 of  facilities  meant  primarily  for
 domestic  tourists  A_  close  link  of
 coordination  and  cooperation  between
 the  Centre  and  the  States  is  provided
 at  the  time  of  Annual  Plan/Five  Year
 Plan  discussion  with  the  Planning

 Commission  Coordination  in  the
 Central  and  State  tourism  programmes
 is  also  effected  through  the  Tourist
 Development  Council  and  the  4  Re-

 gional  Tourist  Advisory  Committees,
 and  the  State  Tourist  Advisory  Com-
 muttees

 (d)  Does  not  arise
 Staff  Traming  Colleges  of  Nationalised

 Banks
 639  PROF  P  G  MAVALANKAR

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state

 (a)  whether  one  ०  more  of  the
 nationalised  banks  in  the  country
 have  got  their  own  Staff  Traming
 Colleges

 (9)  if  so  full  facts  thereof
 (c)  the  broad  outline  of  the  courses-

 structure  and  .y!labus  wise-offered  at
 the  said  colleges,

 (d)  the  number  of  trainees  at  such
 colleges  m  the  year  977  78,  who
 teaches  at  the  said  colleges  and

 (e)  whether  knowledgeable  and  ex-
 pert  outsiders  are  also  invited  to  give
 lectures  at  the  said  places?

 THE  MINISTER  OF  FINANCE
 {SHRI  H  M  PATEL)  (a)  and  (b)
 Yes  Sir  A_  statement-I  of  Staff

 Training  Colleges  of  the  Public  Sector
 Banks  3s  attached

 (c)  A  Statement-II  38  enclosed
 (d)  According  to  the  latest  avail-

 able  information,  26023  officers  and
 32556  other  categories  of  staff  had  been
 trained  by  banks  during  the  period
 January,  i377  to  30th  September,
 1977

 Each  training  college  has  its  own
 nucleus  faculty  mainly  drawn  from

 its  operational  staff
 (e)  Banks  do  invite  outside  experts

 for  lectures  according  to  the  needs
 and  requirements  of  training
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 Statemont.I

 Sta’  Training  Colleges  of  Public  Sector  Banks

 Name  of  the  College  ®No.  of
 Bank  Centres

 (mainly  for  training  officers)  mainly  for
 traning other
 categories
 of  cat
 (As  on
 g-276)

 t.  State  Bank  of  India  Group.  State  Bank  Staff  College,  Hyderabad  .  42

 Central  Bank  ofIndia  Sir  Sorabji  Pochkhanawala  Bankers  u
 Training  College,  Bombay.  (Jointly  with  Dena
 Bank).

 g.  Bank  of  India  (i)  Staff  Training  College,  Andhen,  Bombay  9
 (ii)  Bank  of  India  and  Bank  of  Baroda

 Staff  Training  College,  Bombay.

 ro  Punjab  National  Bank  Staff  Training  College,  Delhi  .  नि  .  5

 §.  Bank  of  Baroda  (i)  Staff  Training  College,  Ahmedabad  8

 (ii)  Bank  of  India  and  Bank  of  Baroda
 Staff  Training  College,  Bombay.

 €.  United  Commercial  Bank,  Staff  Training  College,  Cal:  .  3

 9.  Canara  Bank  Staff  Training  College,  Bangalore  नि  न  .  3

 8.  United  Bank  of  India  Staff  Training  College,  Calcutta  ‘  rs

 9.  Dena  Bank  7  Sir  Sorabji  Pochkhanawala  Bankers  ?  9
 Training  College,  B
 (Jointly  with  Central  Bank  of  India)

 ३0.  Syndicate  Bank  (i)  Staff  Training  College,  Manipal  .  4
 (ii)  Staff  Training  College,  New  Delhi  .

 tt.  Union  Bank  of  India  Staff  Training  College,  Bombay  *  न  .  2

 3१.  Allahabad  Bank  Staff  Training  College,  Cal:  .  2

 1B.  Indian  Bank  :  Staff  Training  College,  Madras  नि  नि  e  6

 The  Bank  of  Maharashtra  Staff  Training  College,  Poona  .  .  .  2

 15.  Indian  Overseas  Bank  Staff  Training  College,  Madras  नि  4

 ®The  Staff  Training  Centres  of  the  banks  cater  to  the  training  needs  mainly  of  the  category  of
 staff  other  than  officers.
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 Statement-II
 Broad  course  structure  and  syallabus  offered  at  the  staff  colleges  of  the  banks

 SL.
 No.

 Name  of  the  Course  Syllabus

 Jo

 *

 Be

 a

 Promotee  Officers’  Course  .

 Course  for  Direct  Recruits  °
 (a)  Orientation
 (b)  Induction
 (c)  Intermediate

 Course  for  officers  above  first  line  supervisors  :
 (a)  Accountant  and  othe:  officers  above

 the  first  line  supervisors,

 (by  Rural  Branch  Managers

 (eo)  Managers  of  Small  branches

 Middle  Management  level

 (a)  Branch  Managers  of  Medium  sized
 branches.

 (b)  Credit  management  for  branch  Mana-
 gers  and  other  officers  likely  to  handle
 ad:  ce  proposal  lating  to  me-
 dium  and  large  industrial  borrowers,

 Course  for  Senior  Management

 Courses  for  Specialisation  :
 (a)  Agricultural  Finance/SSI  Course

 (b)  Export  Finance  +

 Banking  Operation,  customer  service,  new
 trends  in  banking  and  h  t
 etc.

 re

 Baste  banking  operation,  Management  of  cash,
 subsidiary  banking  scrvices,  prinaples  of

 Ladvances,  inter  personal  relations  etc.

 Collection  and  payment  of  cheques,  principles of  advances  including  priority  sector
 advances,  management  functions,  px  rform-
 ance  budgeting.

 Socio-economi  cnvironment  of  a  rural
 branch,  promotional  activities  and  schemes
 of  assistance  to  piionty  sectors,  credit
 guarantee  scheme,  performance  budgeting,
 inspection  and  audit,  etc;

 Performance  budgeting,  RBI  credit  |  control
 credit  appraisal,  priority  sector  advances

 finance  facilities,  nt  functions,
 industrial  relations,  custome:  service,
 inspection  and  audit,  cte

 Bu:  planning  and  developm
 administration,  al
 human  relations  etc.

 Techniques  of  financial  analysis,  Cash/funds
 flow,  credit  appraisal

 including
 working

 capital  and  term  finance  and  a  broad  view
 of  refinance  facilities  available,  export  and
 import  finance  etc

 t,  branch
 agement  and

 Development  of  high  managerial  skills  to
 help  solving  specific  organisational  piob-
 lems,  to  bring  awareness  in  them  about
 the  corporate  objectives  and  goals  also  to
 develop  an  appreciation  of  the  changing environment.

 Basic  operations  and  the  accounting  proce- dure  of  the  bank,  the  mechanism,  system and  procedure  of  farm  finance  and  other
 priority  sector  advances  and  cr  clit  appraisal
 relating  to  agricultural  and  other  priority sector  advance  and  in  the  formulation  of
 projects,

 Functions  of  the  Foreign  Exchange  Dealers
 Associati  ry  provisi  relacting to  bills,  shipping  documents,  letters  of
 credit,  functions  of  ECGC.

 M:  lannin, (c)  Personnel  and  Industrial  Relati  and  Prada
 power  pi  ig,  mi

 ]  relati  ind  fal person: ete.  <a
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 3976  and  977

 6140,  PROF.  P.  ७.  MAVALANKAR
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  any  tourist  literature—
 pamphlets,  picture  postcards,  publica-
 tions,  maps,  etc.  was  printed  and  pub-
 lished  during  the  yeats  976  and  ‘1977,

 (b)  if  so,  full  details  theieof  inclu-
 ding  cost  in  each  case,  where  wag  the
 materia]  printed,  number  of  copies
 etc;

 (c)  whether  any  of  the  said  mate-
 vial  8s  for  sale,  or  is  it  all  gratis  and
 meant  for  gift;  and

 (a)  how  and  where  does  the  said
 tourist  literature  get  distributed  and
 used?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK).  (a)  Yes,
 Sir.

 (9)  A  statement  listing  publicity
 Hterature  produced  by  the  Central
 Department  of  Tourism  through  the
 India  Tourism  Development  Corpora-
 tion  during  ‘1975-76  and  ‘1976-77  is
 laid  on  the  Table  of  the  Sabha

 es
 in  Library.  See  No.  LT-2053/

 id
 This  literature  was  printed  in

 Occasionally  overseas  Tourist
 Offices  print  publicity  material  to
 meet  loca]  exigencies.
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 Offices  in  India  and  abroad.  Token
 quantities  of  this  literature  are  also
 made  available  to  Indian  Missions
 abroad.

 निर्यात  किये  गये  लम्बाक  का  मूल्य

 6141  श्री  धर्मासह  भाई  पटेल  ब्या
 वाणिज्य  तथा  न'गरिक  पूर्ति  आर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  परेंगे  कि:

 (क)  वर्ष  1974-75,  1975-76
 तथा  i976-77  के  दौरान  क्नि-क्नि  देशों
 को  तम्बाक  वा  निर्यात  पिया.  गया  ,

 (ख)  भारतीय  तम्बाकू  के  मुख्य  ग्रायात-
 क्तान्रो  के  क्या  नाम  है,

 (ग)  उपरोक्त  तीन  बचों  व  दौरान
 प्रत्येक  वर्ष  इन  देशो  को  कितने  मलय  के  तम्बाक्‌
 का  निर्यात  विया  गया,  बार

 (घ)  वर्ष  977-78  के  दौरान  कितने

 मूल्य  का  तम्बाक्‌  निर्यात  विया  गया  शौर
 वर्ष  i97s—79  के  दौरान  कितने  मृल्य
 के  तम्बाक्‌  का  निर्यात  करने  का  विचार  है  ?

 वाणिज्य  तथा  नागरिक  पूति  शोश

 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (श्री
 आरिफ  बेग)  (क)  1974-75,  1975—
 76  तथा  1976-77  के  दौरान  प्रनिमित

 तम्बाकू  वा  देशवार  निर्यात  दर्शान  वाला  एक
 विवरण  सभा  पटल  पर  रख  दिया  गया  है।
 [प्रंधालय  में  रखा  गया  /  देखियें  सख्या
 एल  टी  2054/78) (c)  and  (d),  The  tourist  publicity

 literature  produced  by  the  Depart-
 ment  of  Tourism  is  distributed  free  (=)  ब्रिटेन,  सोवियत  संघ  तथा

 through  Government  of  India  Tourist  जापान  |

 (7)  देश  का  नाम  निर्यातों  के  मुल्य
 (करोड़  क०  मे)

 1974-75  1975-76  1976-77

 ब्रिटेन  38  96  30,  32  42  34

 सोवियत  संघ  17.23  28.9]  23.99

 जापान  6.48  9.52  8.76
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 (3)  वर्ष  1977-78  के  लिए  i:0
 करोड़  So  का  लक्ष्य  रखा  गया  था  तथा
 यह  प्रनुमान  लगाया  गया  है  ि  अप्रैल  i977
 से  फरवरी  i978  क॑  दौरान  05  37
 करोड  ०  के  निर्यात  हुण।  197879
 के  लिए  25  कराड़  रु०  का  भ्रर्ान्‍्तम  निर्यात
 लक्ष्य  रखा  गया  है।

 चाय  का  उत्पादन,  खपत  और  निर्यात

 6i42  भी  घर्मासहू माई  पटेल  क्‍या
 वाणिज्य  तथा  नागरिक  पृति  शौर  सहकारिता
 मत्नी  यह  बताने  की  क्रपा  बरेगे  कि  बप
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 397474  से  1977-78  तक  के  दौरान
 जाय  का  किलांग्राम  में  वर्षवार  न्य  शेष
 माल,  उत्पादन,  देश  मे  खपत,  निर्यात  श्रौर
 शझतिशेष  माल  कितना  था?

 वाणिज्य  तथा  मागरिक  पूंति  और
 सहकारिता  मत्रालय  सें  राज्य  सत्री  (श्री
 झारिफ  बेग)  :  1973-74  से  1977-78
 तक  के  दौरान  चाय के  प्रारभिक  स्टाक  उत्पा-
 दन,  घरेलू  खपत,  निर्यात  तथा  इतिशेष  माल
 के  किलोग्राम  मे  वर्धवार  भ्राक्डे  निम्नाक्‍त
 प्रकार  है

 (झाक्डे  मि०  कि०  ह. 11  मे)

 वर्ष  प्रारम्भिक  उत्पादन  घरेलू  खपत.  निर्यात  इतिशेष

 स्टाक  माल

 97  3-74  135  470  248  90  67

 1974-75  67  494  260  225  76

 ‘1975-76  76  483  272  22]  76

 ‘1976-77  76  52  286  242  60

 1977-78  60  560  300  225  95
 (प्राककलित  )

 पोरबन्दर-प्रहमदादाद-पो रधन्दर  विमान
 सेवा

 6143.  श्री  धर्मासह  भाई  पटेल  क्‍या
 पर्बटन'  झौर  नागर  विभानन  मत्री  यह  बताने
 की  कपा  करेगे  कि

 (क)  क्‍या  पोरबन्दर  वाणिज्य  तथा
 उद्यागमण्डल,  गुजरात  ने  १  नवम्बर  977
 को  पौरबन्दर-प्रहमदाबाद-पोरवन्दर  विमान
 सेवा  भ्रारम्भ  करने  की  माग  की  थी

 (ख)  यदि  हां  तो  उन्होंने  झपनी  मांगो
 के  समर्थन  मे  क्या  कारण  ब्ताये  है  ,

 (ग)  इस  तथ्य  को  ध्यान  मे  रखते  हए
 कि  पोरबन्दर  सौराप्ट्र  का  बडा  ्र योगिव
 शहर  है  भौर  जूनागढ  जिले  वा  सबसे  बढा
 शहर  है  उपर्युक्त  विमान  सेवा  कब  आरम्भ
 की  जायेगी  ,  और

 (घ)  इस  सेम्बन्ध  में भ्रब  तक  बया
 कार्यवाही  की  गई  झथवा  करन  का  विचार
 2?

 पर्यटन  झ्लोर  सागर  दिसानन  मंत्री
 (भी  पुकवो्तम  कौशिक)  (१)  जी  ह्वा।

 (ख)  माग  के  सम थन  में  दिये  यें
 कारण  ये  बेकि  ,
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 (1)  पोरबंदर  एक  महत्वपूर्ण  श्रौद्योगिक
 नगर  है  जिसमे  बहुत  अधिक  जनसंख्या
 रहती  है,  तथा

 (2)  पोरबदर  और  अहमदाबाद  के  बीच
 सडक/रेल  यातायात  अत्यधिक  है
 तथा  इसकी  यात्रा  में  लगभग  8
 टे  का  समय  लगता  है।

 (ग)  और  (घ)  कारपोरेशन  के  विमान-
 साधन  फिलहाल  इतने  नही  है  कि  नये  स्थानों
 को  विमान  सेवाग्नो  से  जोड़ा  जा  सके

 jubmission  of  National  Resolution  on
 Cooperative  Policy  to  Planning

 Commission

 6144,  SHRI  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government  propose
 tl  submit  a  national  resolution  on  Co-
 operative  Policy  to  the  Planning  Com-
 mission;  and

 (b)  ३3६  so,  the  salient  features  and
 objectives  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL)  (a)  The  National  Cooperative
 Policy  Resolution,  which  was  adopted
 in  the  last  All  India  Conference  of
 State  Ministers  of  Cooperation,  held
 at  New  Delhi,  on  17th  December,  977
 has  been  circulated  among  all  the  Mi-
 nistries  of  the  Government  of  India.
 including  the  Planning  Commission,
 all  the  State  Governmentg  (in  Coope-
 ration  Departments),  National  Coope-
 rative  Federations,  State  Cooperative
 Unions  etc,  for  implementing  the  va-
 rious  policies  enunciated  in  the  Re-
 solution.

 (b)The  objective  of  the  National
 Cooperative  Policy  Resolution  is  to
 promote  the  development  of  the  co-
 operative  movement  on  sound  lines,  so
 that  ft  can  serve  as  an  effective  ins-
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 trument  of  socio-economic  transfor-
 mation.  The  text  of  the  Resolution  is
 reproduced  in  the  annexure.  [Placed
 in  Library.  See  No.  LT-2085/78}.

 Functioning  of  Call  Money  Market

 6145.  SHRI  D.  D,  DESAI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Reserve  Bank  of
 India  has  introduced  recently  any
 changes  in  the  functioning  of  call
 monev  market,  and

 (b)  if  so,  whether  this  has  led  to
 reduction  of  call  money  rates?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL):  (a)  No,  Sir
 It  may  be  stated,  however,  that  the
 Reserve  Bank  has  recently  made  it
 clear  to  all  gcheduled  commercial
 banks  that  the  prohibition  on  pay-
 ment  of  brokerage  contained  in  its
 directive  of  22nd  July  394  on  rates
 of  interest  on  deposits  also  applieq  to
 operations  in  the  inter-bank  call  mo
 ney  market.

 (b)  The  rate,  of  interest  of  inter-
 bank  borrowings  are  regulated  by  the
 Indian  Banks’  Association.  The  Asso-
 ciation  is  reported  to  have  reduced
 the  ceiling  on  the  rate  of  interest  on
 inter-bank  call  money  _  transactions
 from  l0  per  cent  to  85  per  cent  in
 the  context  of  the  revision  in  the
 rates  of  interest  on  deposits  and  ad-
 vances  made  by  the  Reserve  Bank
 with  effect  from  lst  March  1978.

 Withdrawal  of  Cash  Subsidies  for
 Exports

 6146.  SHRI  0.  D.  DESAI:  Will  the
 Minister  of  COMMERCE  CIVIL  SUP-
 PLIES  AND  COOPERATION  be  pleas-
 eq  to  state:

 (a)  whether  he  expects  any  impact
 on  our  exports  as  a  result  of  the  with-
 drawal  of  cash  subsidies  for  exports;
 and
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 (9)  if  80,  what  he  proposes  to  do
 tu  help  our  exports  to  compete  in  the
 exceedingly  competitive  markets
 abroad?  ५  ४६०

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OP  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG)  (a)
 Cash  compensatory  support  has  been
 withdrawn  only  in  a  few  cases  Deci-
 stons  in  these  cases  wete  taken  after
 taking  into  account  all  relevant  fac
 tors  Withdrawal  of  this  support  38
 not  expected  to  adversely  affect  «x
 ports

 Refixation  of  the  Price  of  Natural
 Rubber

 647  SHRI  GEORGE  MATHEW
 Will  the  Mimster  of  COMMERCE
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 (a)  when  do  Government  propose
 to  refix  the  price  of  natural  rubber
 which  was  previously  fixed  till  3st
 March,  1978,

 (9)  whethe:  Government  piopase
 {)  do  justice  to  the  small  growers  of
 natural  r:ubbe:  in  India  by  fixing  4
 price  at  Rs  Of  per  kilo  and

 (ce)  what  are  the  guidelines,  Gov-
 ernment  are  going  to  follow,  when
 refixing  the  piice  of  natural  rubber?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  20
 OPERATION  (SHRI  ARIF  BEG)  (a)
 to  (c)  Government  had  raised  the
 minimum  price  of  RMA—I  Grade  of
 natufal  rubber  from  Rs  520  per  quin-
 tal  with  differentials  for  other  ;trades
 with  effect  from  6th  August  977  and
 for  a  period  upto  the  3lst  March
 978  Governrrent  have  since  ex-
 tended  the  period  of  validity  of  these
 prices  till  3lst  May  978  In  the  mean
 time  the  position  38  being  reviewed

 Government  while  considering  the
 question  of  refixing  the  prices  will
 give  due  regard  both  for  the  need
 to  give  a  fair  return  specially  to

 the  small  grower,  and  maintanzing
 prices  of  essential  commodities  at
 reasonable  levels

 Export  of  Natural  Rubber

 648  SHRI  GEORGE  MATHEW
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 (a)  what  is  the  total  quantity  of
 natural  rubber  exported  from  India
 till  १8  March,  1978,

 (9)  what  is  the  total  quantity  that
 was  sanctioned  to  be  exported  til]  3lst
 March  978

 (c)  what  is  the  balance  quantity
 that  still  remains  to  be  exported,  and

 (d)  which  are  the  agencies  that  are
 supposed  to  export  this  balance
 quantity  and  when  do  they  propose  to
 dau  it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO
 OPERATION  (SHRI  ARIF  BEG)  (a)
 As  per  provisional  figures  ब  total
 quantity  of  11,080  tonnes  of  natural
 rubber  has  been  exported  during  the
 financial  year  ended  १50  March  978
 This  quantity  includes  the  quantity
 allowed  for  export  quring  977  78
 and  the  carry  over  from  the  quantity
 sanctioned  for  export  during  976  77

 (b)  Government  had  authorised
 the  STC  to  export  0000  tonnes  of
 natural  rubber  during  the  year  end
 ed  3lst  March  978

 (c)  and  (d)  00७६  of  the  total  quan-
 tity  of  2000  tonnes  of  natural  rub-
 ber  authorised  for  export  during  976
 (including  4000  tonnes  to  be  export
 Cd  by  growers  or  a  consortium  of
 growers  through  STC)  and  10,000,  ton-
 nes  of  natural  rubber  allowed  for  ex-
 port  through  STC  during  1977,  a  total
 quantity  of  7,624  tonnes  remains  {to
 be  exported  at  the  end  of  3ist  March
 1978,  This  quantity  includes  3,949
 tonnes  to  be  exported  by  STC  and
 3,675  tonnes  to  be  exported  by  the
 growers  of  rubber  through  STC  This
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 balance  quantity  is  likely  to  be  ex-
 ported  by  STC/growers  during  the
 current  financial  year,

 Surplus  Natural  Rubber

 6i49.  SHRI  GEORGE  MATHEW:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA.
 TION  be  pleaseg  to  state:

 (a)  what  is  the  total  quantity  of  na-
 tura)  rubber  that  will  be  surplus  in
 India  by  the  end  of  3lst  March,  1978;

 (b)  how  do  Government  propose  to
 deal  with  this  surplus  stock  of  rubber
 so  that  the  prices  do  not  slump  below
 the  cost  of  production  for  the  small
 growers;  and

 (९)  what  is  the  estimated  need  for
 natural  rubber  for  the  next  ten  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  (a)
 The  surplus  stock  of  rubber  is  esti-
 mated  to  be  of  the  order  of  12,000
 tonnes.

 (b)  The  surplus  rubber  ig  already
 being  allowed  to  be  exported  by  STC
 so  that  prices  of  rubber  do  not  slump
 to  uneconomic  levels

 (ey  As  per  Rubber  Board’s_  esti-
 mates,  the  consumption  of  natual
 rubber  in  the  country  is  likely  ४०
 increase  from  1,53,000,  tonnes  in  978
 79  to  2,60,000  tonnes  in  1987-88,

 Abolition  of  Sales  Tax  on  some
 Exportable  Goods

 6i50.  SHRI  GEORGE  MATHEW
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  has  the  Central  Government
 got  a  time  table  for  the  abolition  of
 the  sales  tax;

 (9)  what  are  the  Government's
 plans  far  compensating  the  state  of
 Kerala  for  the  loss  of  sales  tax  by
 the  State,  due  to  the  abolition  of  the
 sales  tax  by  the  centre  on  some  of

 the  exportable  goods;  and
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 (c)  whether  Central  Government
 propose  to  give  those  taxation  powers
 to  the  States  or  reduce  the  State's
 powers?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The  ques-
 tion  of  abolition  of  sales  tax  and
 its  replacement  by  excise  duty  has
 been  discussed  with  the  Chief  Minis-
 ters/Finance  Ministers  of  States.  The
 Chief  Mimsters|Finance  Ministers
 have  generally  shown  lack  of  enthus-
 iasm  for  this  proposal.  Thig  is  a
 matter  which  cannot  be  settled  with-
 in  a  specified  time  table  and  calls  for
 continuing  efforts  in  this  diection

 (b)  The  special  problems  with  re-
 gard  to  the  sales  tax  revenue  of  Ke-
 rala  are  considered  as  a  part  of  the
 larger  problem  of  gap  in  resources
 for  financing  the  approved  Plan  and
 as  such  the  question  of  giving  any
 compensation  does  not  arise

 (c)  By  amendment  of  the  Central
 Sales  Tax  Act,  956  w.ef  ist  April,
 1976,  the  last  sale  or  purchase  of
 any  goody  preceding  the  sale  ot  pur-
 chase  occasioning  the  export  of  those
 goods  out  of  the  territory  of  India
 was  also  deemed  to  be  in  the  course
 of  such  export  if  such  last  sale  or
 purchase  took  place  after,  and  was
 for  the  purpose  of  complying  with  the
 agreement  or  order  for  or  jn  relation
 to  such  export.  This  amendment
 was  carried  out  in  the  interest  of  pro-
 moting  the  export  trade  of  the  coun-
 try  and  in  the  overall  national  inter-
 est.  There  is  no  proposal  to  make
 any  change  in  this  position.

 Restrictions  imposed  in  Budget  in
 respect  of  advertising  Publicity

 and  sales

 6151,  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pre-
 sident  of  Indian  and  Eastern  News-
 papers  Society  has  appealed  to  the  Fi-
 mance  Minister  to  reconsider  the  re-
 striction  proposed  in  the  Union  Bud-
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 =  0४  end  sere
 of  advertis-

 which  will  have  an  adverse  impact  on
 the  national  economy  and  severally
 hit  the  newspaper  industry;  and

 (b)  if  so,  the  reaction  of  the  Union
 Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Yes,  Sir.

 (b)  The  representations  received  by
 the  Government  in  this  regard,  in-
 cluding  the  representation  made  by
 the  President  of  the  Indian  and  East-
 ern  Newspaper  Society,  are  under  con
 sideration.  The  Government  will  take
 a  decision  in  the  matter  before  the
 Finance  Bill,  1978  is  taken  up  for
 consideration  by  the  Lok  Sabha.

 Withdrawal  of  Benefits  under  Export
 Development  Expenses

 6l52.  SHRI  R.  V.  SWAMINATHAN
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  repre-
 sentation  has  been  made  to  the  Minis-
 ters  of  Finance  ang  Commerce  by  the
 Calcutta  Jute  Febricg  Shippers  Asso-
 ciation  regarding  withdrawal  of  bene-
 fit,  under  export  market  development
 expenses  envisaged  in  the  ‘1978-79
 Union  Budget;

 (b)  ig  so,  whether  the  Finance  Mi-
 nister  has  examined  their  request;

 (c)  if  go,  the  reaction  of  the  Union
 Government;  and

 (ad)  whether  this  decision  of  the
 Government  will  hit  hard  jute  goods
 export?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULPIQUARULLAH):  (a)  Yes,  Sir.

 (b)  to  (d).  The  representations  re-
 ceived  by  the  Government  in  this  re-
 gard,  including  the  representation  made
 by  the  Calcutta  Jute  Fabrics  Shippers
 Association,  are  under  consideration.
 The  Government  will  take  a  decision

 in  the  matter  before  the  Finance  Bill,
 4978  is  taken  up  for  consideration  in
 the  Lok  Sabha.

 Report  of  the  Comittee  regarding
 expansion  of  pranches  of  Nationalised

 Banks

 6153.  SHRI  R.  ्  SWAMINATHAN:
 SHRI  PRASANNABHAI

 MEHTA:

 Will  the  Minister  of  FINANCE  ४०
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  the  report  of
 the  Committee  which  was  appointed
 by  the  Reserve  Bank  of  India  for  ex-
 pansion  of  branches  of  nationalised
 banks;

 (b)  if  so,  the  details  of  the  same;

 (c)  whether  Government  have  exe
 amined  the  report;

 (a)  ig  not,  when  the  same  is  likely
 to  be  received;

 (e)  whether  for  the  time  being  Gov-
 ernment  have  decided  not  to  expand
 the  branches  of  the  banks;  and

 (f)  how  many  branches  were  ope-
 ned  during  9777

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL),  (a)  to  (d).  The
 Committee  set  up  by  the  Reserve  Bank
 of  India  under  the  Chairmanship  of
 Shri  James  S  Ra)  to  Study  the  dif-
 ferent  aspects  of  the  functioning  of
 the  public  sector  banks,  including  their
 branch  expansion,  has  submitted  an
 interim  report  to  the  Reserve  Bank
 in  January  1978,  The  recommenda-
 tions  contained  in  the  interim  report
 are  under  examination  in  the  Reserve
 Bank.  The  final  report  of  the  Com
 mittee  is  awaited.

 (e)  No,  Sir.

 (f)  The  Commercial  banks  opened
 3348  branches  during  1977.
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 पथटल  को  बढ़ाया  देने  के  मासले  में  गे  र-सरकारी
 क्षेत्र  का  सहयोग

 65  ae  शनी  ईश्वर  लोधरी  :  क्या  चममदन
 और  नागर  विमानन  मत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कया  सरकार  देश  म  पर्यटन  का
 बढ़ावा  देने  के  लिये  गैर-सरकारी  क्षेत्र  का
 अधिकाधिक  यागदान  तथा  सहयोग  प्राप्त
 करने  के  क्सी  प्रस्ताव  पर  विचार  कर  रही
 है,  और

 (ख)  यदि  हा,  ता  तत्मम्बन्धी  ब्यौरा
 क्या  है?

 पर्यटन  और  नागर  विमानन  मनश्नी  (श्री
 'पुरुवोसम  कौशिक)  :  (क)  भौर  ख).
 पर्यटन  विभाग  होटल  मालिकों  तथा  यात्रा
 अभिकरणों  का  विदेश  में  प्रचार  तथा  प्रोत्साहन
 के  लिए  विदेशी  मुद्रा  का  विमोचन  करके
 विदेशी  पर्यटकों  के  स्रोत  स्वरूप  देशों  मे  भारत
 के  लिए  पर्यटन  को  अभिवृद्धि  करने  के  लिए
 उनका  सहयाग  प्राप्त  करता  है।  पर्यटक  कारों
 के  रूप  मे  परिचालन  के  लिए  राज्य  व्यापार
 निगम  के  माध्यम  सें  बड़ी  कारों  का  भ्रावटन,
 पर्येटक  टैक्सिया  के  न्प  में  परिचालन  करन
 के  लिए  कारों  की  खरीद  के  लिए  परिवहन
 परिचालकों  का  ऋण  देता  श्ादि  पर्यटन  विभाग
 द्वारा  किए  जाने  वाले  कु  प्रन्य  उपाय
 2 ह।

 इसी  प्रकार  पर्यटन  विभाग  माली
 सहायता  के  रूप  में  विभिन्न  प्रोत्साहन  सस्थागत
 ऋणों  के  तप  में  वित्तीय  सहायता  भ्राथिक
 दृष्टि  से  पिछड़े  क्षेत्रों  हटना  के  निर्माण
 के  लिए  65°6  का  सीधा  उपदान  तथा  अनि-
 बाये  बस्तुझ्ा  के  श्रायात  के  लिए  प्राथमिकता
 में  विचार  एवं  प्रात्स।हन  काटा  श्रादि  प्रदान
 क्ररके  निजी  क्षेत्र  47  और  धिक  होटल  स्था-
 पित  करने  के  लिए  प्रोत्साहित  करता  है।

 APRIL  7,  34978  Written  Answers  240
 Annnal  Stision  of  U.N.  Evémbuhid
 Commission  for  Asia  and  Pacific  at

 Bangkok
 6155,  SHRI  PRASANNABHAI  MEH-

 TA:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  India
 also  attended  the  Thirtyforth  Annual
 Session  of  the  U.N.  Economic  and
 Social  Commission  for  Asia  and  Paci-
 fie  at  Bangkok  on  8th  March,  ‘1978;

 (9)  भर  so,  whether  Indian  delegation
 put  forward  a  proposal  for  self-
 reliance;

 (९)  if  so,  how  far  this  proposal  was
 accepted  in  the  Conference;

 (d)  what  were  the  subjects  and  de-
 cisions  arrived  at;  and

 (e)  to  what  extent  they  will  be  be-
 neficial  to  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  Yes,  Sir.
 The  Session  was  held  from  7th  to  Ith
 March  978

 (9)  In  his  policy  statement  at  the
 Se  the  Muimster  of  Commerce
 Civil  Supples  and  Cooperation  who  led
 the  Indian  delegation  had  inter-alia
 stressed  that  achievement  of  collective
 self-reliance  by  developing  countries
 was  an  integral  element  of  the  New
 International  Economic  Order  and
 that  only  a  greater  and  confident
 spit  of  self-reliance  on  the  part  of
 the  developing  countries  would  guaran
 tee  the  restructuring  implied  in  the
 New  Order

 (c)  The  concept  of  collective  self-
 reliance  was  fully  endorsed  by  the
 Commission

 (a)  A  statement  is  laid  on  the  Table
 of  the  House

 (e)  The  decisions  adopted  at  the
 Session  will  be  collectively  beneficial
 to  all  developing  countries,  including
 India

 Statement
 The  34th  Session  of  ESCAP  was

 held  at  Bangkok  from  7th  to  17th
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 March  978  The  Agenda  of  the  Sen
 sion  inter  alta  included  review  of  pro
 67९88  and  consideration  of  issues  mn
 various  flelds  of  activities  of  ESCAP
 regional  inputs  for  the  International
 Development  Strategy  for  the  49805
 raising  of  extra  budgetary  resources
 the  ESCAP  work  piogrammes  and  pr)-
 gress  reports  on  major  regional  pro-
 jects  and  regional  training  and  research
 institutions

 2  The  main  theme  of  the  340  ५९७
 sion  of  ESCAP  was  the  evolution  ०
 regional  inputs  for  the  Internatimoal
 Development  Strategy  for  the  980s
 The  main  conclusions  of  the  dis-
 cussion  were  as  follows

 (l)  In  order  to  make  a  positive
 contribution  to  the  early  establish-
 ment  of  a  New  International  Econo-
 mic  Order  a  new  development
 strategy  should  embody  the  spirit  of
 the  Resolutions  of  the  6th  and  7th
 Sessions  of  the  General  Assembly
 specifying  effectise  measures  to  Te
 moove  the  main  obstacles  to  the  in
 dependent  development  of  develop-
 ing  countries  so  as  to  enhance  their
 individual  or  collective  self-reliance
 It  should  aim  at  accelerated  econo
 mic  growth  with  social  justice  with
 a  view  to  alleviating  povaty  ‘This
 ealls  for  the  fulfilment  of  the  basic
 needs  of  the  people,  more  equitable
 distribution  of  income  and  wealth
 greater  and  more  active  participation
 by  all  sections  of  society  parti
 cularly  the  poorer  in  the  develop-
 ment  process,  and  effective  integra-
 ted  rural  development  programmes

 (2)  In  the  formulation  of  new
 Development  Strategy  for  i980s  the
 shortcomings  evident  in  the  strategy
 for  970s  should  be  avoided

 (3)  Any  new  strategy  should  take
 inte  account  the  differences  among
 countries,  including  levels  of  develop
 ment,  the  potentials  for  and  the  con-
 straints  to  development  and  the
 characteristics  of  social  systems  and
 objectives

 (4)  The  objective  of  the  strategy
 should  include  improvementg,  in  the

 standard  of  living  of  all  people  in
 the  region  It  should  include  provi- sion  for  greately  enhanced  employ
 ment  opportunities,  better  mobiliza
 tion  of  financial  resources  expan
 ded  and  more  widely  acceptable
 social  service  and  improvement  in
 human  settlements  and  environmen-
 tal  standards

 (5)  Co-operation  would  also  con-
 stitute  in  essential  element  of  ‘he
 strategy

 The  Commission  also  adopted  a  resolu-
 tion  on  the  subject

 The  Commission  endorsed  the  e
 commendation  of  the  ESCAP  Commit-
 tee  on  Trade  for  convening  in  New
 Delhi  in  the  middle  of  August  978  a
 meettng  of  the  Ministers  of  Tiade  of
 ESCAP  member  countries  to  take
 stock  of  developments  in  the  field  of
 trade  since  the  Kabul  declaration  +f
 970  and  to  give  new  directions  for
 expansion  of  intraregional  trade  con-
 taming  a  package  of  concrete  measures
 for  the  purpose

 4  India  along  with  8  other  coun
 tries,  was  elected  to  the  membership of  the  First  Government  Council  of
 the  Regional  Mineral  Resources  Deve-
 lopment  Centre  to  be  located  m  In-
 donesia

 5  The  Commission  also  adopted  Re
 solutions  on  the  following  subjects

 (a)  Role  of  Human  Settleme  ts
 mm  improving  conditions  of  the
 people

 (b)  Greater  emphasis  on  solut  on
 of  population  problems

 (c)  Support  of  Lumbinm:  Develop-
 ment  Project  Nepal

 (d)  Strengthening  and  supporting
 activties  of  International  Year  of
 the  Child

 (e)  Mobilisation  of  resources  for
 the  implementation  of  Work  Pro-
 gramme  of  ESCAP  and  the  Regional
 Training  and  Research  Institutions
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 (t)}  Strengthening  of  the  Regional
 T-ainmg  and  Research  Institutes
 u‘der  the  aegis  of  ESCAP.

 (g)  Development  of  Water  re-
 suarces  in  the  Lower  Makong  Basin.

 (h)  Role  of  Public  Sector  in  Pro-
 moting  Economic  Development  of
 Developing  Countries

 a)  Relationship  between  the
 ESCAP  Committee  on  Population
 and  Committee  on  Social  Develop-
 ment.

 (  Development  of  Pacific  Island
 Countries.

 Refund  of  Foreign  Travel  Tax
 collected  by  Airlines

 6156.  SHRI  VINODBHA[  8.  SETH:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  foreign  travel  tax  col-
 lected  by  Airlines  is  not  duly  refund-
 ed  to  travellers  who  have  not  under-
 taken  the  journey;

 )  how  much  is  the  total  collec-
 tion  of  foreign  travel  tax  lying  with
 Government;

 tc)  has  Government  received  any
 representation  from  ‘Travel  Agents
 and  travellers  for  refund;

 (d)  ig  it  true  that  non-refund  of
 such  tax  has  tarnished  our  image
 amongst  tourists  who  prefer  to  pur-
 chase  tickets  from  abroad,  and

 (e)  what  steps  Government  pro-
 pose  to  take  for  immediate  refund  of
 foreign  trave]  tax?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  to  (e)  Un-
 der  the  Law,  the  Government  does  not
 collect  the  tax  from  the  passengers
 but  collects  it  from  the  carriers  It  ‘8
 also  the  carriers  who  are  lable  to
 pay  to  the  Government  any  tax  not
 paid  or  under  paid  or  erroneously  re-
 funded.  Extract  of  the  relevant  rule
 viz.  Rule  9  of  Foreign  Travel  Tax
 Rules,  1971,  is  at  Annexure  A
 [Placed  in  Library.  See  No.  LT-
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 2056/78].  Conversely,  any  refund  af
 tax  due  from  the  Government
 is  given  to  the  carriers.
 of  relevant  rules  viz.  Rule  6
 and  Rule  7  of  the  Foreign
 Travel  Tax  Rules,  97l  are  at  An-
 nexure  8  hereto.  Total  amount  of
 the  refund  claims  made  by  the  carriers
 in  respect  of  the  foreign  travel  tax
 and  pending  with  the  Customs
 Houses  as  on  28-2-1978  is  Rs,  50  lakhs
 (approx.).  Bulk  of  the  amount  is
 outstanding  on  account  of  non  submis
 sion  of  the  requisite  supporting  docu-
 ments  by  the  applicant  carriers.  On
 the  other  hand,  the  amount  of  foreign
 travel  tax  arrears  due  from  the  car-
 riers  to  the  Government  on  the  same
 date  is  Rs.  .4  crores  (approx,).  If
 tickets  are  purchased  abroad  or  in
 India  against  foreign  exchange,  the
 travel  tax  is  not  leviable  at  all  Re-
 presentations  about  the  refunds  have
 been  received  from  time  to  time  from
 the  travel  agents.  passengers  etc.  and
 they  have  been  advised  to  approach
 the  carriers.

 Unit  Trust  of  India
 6157.  SHRI  VINODBHAI  8.  SHETH-

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  investment  of  Unit
 Trast  of  India  is  on  sound  basis;

 (b)  whether  main  income  of  Unit
 Trust  of  India  is  from  Deposit,  and
 not  from  Dividends;  and

 (c)  whether  it  is  unproductive  in-
 vestment  and  needs  change  in  the  po-
 licy  of  investment?

 THE  MINISTER  OF  FINANCE  (SHRI
 H.M  PATEL):  (a)  Yes,  Sir.  The  unit
 Trust  of  India  was  established  in
 February  1964.  The  primary  objec-
 tive  of  the  Trust  is  to  encourage  and
 mobilise  savings  of  the  community  and
 channelise  them  into  productive  cor-
 porate  investments  so  as  to  promote
 the  growth  and  diversification  of  the
 country’s  economy.  The  Trust  makes
 investments  which  are  sound,  provide
 good  return  and  have  growth  prose
 pects.  The  Trust  has  been  regularly
 paying  dividends  under  its  various
 schemes
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 (9)  No,  Sir  The  maim  income  of
 the  Trust  is  derived  from  investments
 in  equity  and  preferences  shares,
 debentures  and  advance  geposits  The
 income  from  fixed  deposits  for  the  year
 ending  June  977  accounts  for  only
 about  i  per  cent  of  the  total  income
 of  the  Trust

 (c)  No  Sir

 Yourist  Potential  of  Hill  Districts  of
 Uttar  Pradesh

 658  DR  MURLI  MANOHAR
 JOSHI  Will  the  Mimster  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state

 (a)  whether  any  effort  hag  been
 made  to  assesg  the  tourist  potential  of
 the  hil]  districts  of  Uttar  Pradesh,
 and  ’

 {b)  if  so,  the  details  thereof  and
 the  steps  taken  or  proposed  to  be
 taken  to  exploit  this  potential  with  a
 view  to  develop  these  areas  and  to  at-
 tract  More  tourists  there?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK)  (a)  and  (b)  The
 Department  of  Tourism  was  associated
 with  the  Working  Group  set  up  by  the
 Planning  Commission  in  4972  to  re-
 port  on  the  development  of  tourism
 in  the  U  P  Hill  areas  The  Working
 Group  report  has  recommended  the
 development  of  toursm  im  six  areas
 of  UP  hills  namely,  Nainital,  Kausani
 Mussoorie,  ‘Pauri  Garhwal,  Badrinath-
 Kedarnath  and  Gangotri-Yamnotri.
 Basic  to  the  development  of  tourism
 m  the  UP  hill  areas  however,  will
 be  the  availabilily  of  basic  infrastruc-
 tural  facilities  such  as  transportation
 and  comunications  adequate  and  re-
 guiar  wate:  and  electricity  supply
 etc

 At  the  suggestion  of  the  Department
 of  Tourism,  the  State  Government  has
 prepared  a  master  plan  (land-use
 plan)  of  Kausan!  for  ensuring  the  pre-
 servation  of  the  natural  beauty  of  the
 place  through  regulated  growth

 Further,  at  the  instance  of  the  De
 partment  of  Tourism,  the  Government
 of  U.P  has  prepared  a  perspective  plan
 of  tourism  development  in  the  State
 They  have  proposed  accommodation
 facihties  at  |  Badrinath-Kedarnath,
 Gangotri-Yamnotri,  Hemkund,  Har-
 dwar,  Rishikesh,  Kausani,  .'lmora,
 Nainital  and  Mussoorie  The  proposals
 will  be  discussed  with  the  State  Gov-
 ernment  at  the  time  of  the  finalisation
 of  the  next  Five  Year  Plan  (1978,  83)
 in  the  Planning  Commission  when  it
 will  be  determined  which  schemes
 would  be  taken  up  in  the  Central  and
 State  Sectors  depending  upon  the
 availability  of  resources

 जूता  उधोग  को  प्रोश्साहन  देने  के  लिए  व्यापार
 वार्ता

 6159.  भी  रामजीलाल  सुमन  क्‍या
 वाणिज्य  तथा  नागरिक  पूति  श्लोर  सहकारिता
 मत्नी  यह  बतान  को  कृपा  करेगे  कि

 (7)  क्‍या  सरकार  वा  विचार  जूता
 उद्याग  का  प्रात्साहन  देन  के  शौर  उसके
 निर्यात  सम्बर्धन  के  लिये  कोई  व्यापार  वार्ता
 प्रायोजित  बरने  का  है,  और

 (ख)  यदि  हा,  ता  कब  और  यदि  नही
 ता  इसके  क्‍या  कारण  हैं?

 बालिस्य  तथा  नागरिक  पूति  शौर  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्री  श्ली  झारिफ
 बेग)  (+)  और  (ख)  सरवार
 विदेशों  से  श्रान  वाले  प्रतिनिधि  मडलो  के
 साथ  तथा  विभिन्न  मचों  पर  भ्रन्य  चीजों
 के  साथ  साथ  जता.  के  निर्यात  के  लिए  समय
 समय  पर  नीति  स्तर  की  व्यापार  वार्ताए
 करती  रही  है  ।  व्यापार  योजना  देशो  के
 लिए  जूतो  प्रादि  के  निर्यात  के  लिए  विशिष्ट
 सौदो  के  सबंध  मे  विस्तृत  बार्ताएं  राज्य
 व्यापार  निगम  की  मार्फत  की  गई  है।  मैर-
 व्यापार  योजना  देशों  के  सबंध  मे  वार्ताए
 किसी  भी  बडी  निजी  पार्टियों  द्वारा  स्वय  क्रेता
 विक्रेता  भ्राधार  पर  की  जाती  है।  आयातक
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 देश  को  नीतिमों  के  संबंध  में  निर्मात  संवर्धन
 परियदों  के  जरि०  निजी  पार्टिया  जिन  कठिन
 नाइयों  को  सरकार  के  ध्यान  में  लाती  हैं।
 उनके  संबध  में  संबंधित  सरकारों  के  साथ

 >पर्युक्त  रूप  मे  बातचीत,करने  के  प्रयास  किये
 जाते है॥

 राज्य  व्यापार  निगम  द्वारा  पोलिस्टर  धागे
 का  सूल्य  बढ़ाया  जाना

 6160.  To  लक्ष्मी  नारायण  पांडेय  :
 क्या  आाणिज्य  तथा  न(गरिक  पूति  ओर
 सहकारिता  मत्री  यह  बताने  की  कृपा  करेगे

 (क)  क्या  राज्य  व्यापार  निगम  द्वारा
 पोलिस्टर  धागे  को  कीमत  500  रुपये  प्रति
 किलोग्राम  बढ़ाई  जा  रही  है,

 (ख)  क्या  प्रालिस्टर  धागे  की  कीमत
 में  वृद्धि  के  परिणामस्वरूप  कपड़े  के  मूल्य  मे,
 जो  पहले  ही  बहुत  अधिक  है,  0  से  5
 अ्रतिशत  की  वृद्धि  होने  का  अनुमान  है  ,
 श्रौर

 (ग)  यदि  हा,  तो  क्या  सरकार  उस
 सम्बन्ध  में  पुतविचार  करना  चाहती  है  ?

 वाणिज्य  तथा  नागरिक  मति  झोौर  सह-
 कारिता  संत्रालय  में  राज्य  मंत्री  (थी  श्रारिफ
 बेग) :  (क)  जी  नहीं।  पिछले  बजट
 में  सीमाशुल्क  तथा  उत्पादन  शुल्क  की  दरा  में
 संशोधन  करने  के  कारण  75  तथा  i50
 डेनीअर  के  पोनिस्टर  फिलामेट  यान  की
 क्ीमतो  में  केवल  5  रु०  प्रति  कि०ग्रा०  की  वृद्धि
 दई  3  तथा40  श्र  50  डेनीयर  की  कौमतो
 में  20  रू०  प्रति  कि०  याज  फी  बृद्धि  हुई  है  1

 (ख)  दस  संबंघ  में  सरकार  का  कोई
 जानकारी  नहीं  है।

 (ग)  प्रश्न  नहीं  उठता।
 wee
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 राज्य  व्यापार  निगम  हाया  खरीदी  गई
 तम्थाक्‌  को  मात्रा

 66i  Wo  लक्ष्मी  नारायण  पांडेय।
 क्या  बाशिज्य  तथा  नागरिक  मूति  झौर
 सहकारिता  मत्नो  यह  बताने  की  कृपा  करेगे
 क्रि

 (क)  वया  यह  सन  है  कि  श्ाध्र  प्रदेश
 तथा  तमिलनाडु  में  तम्बाकू  (विजिनिया)
 उत्पादकों  के  हितों  की  रक्ष।  के  लिए  लम्बाक
 खरोदना  आरम्भ  कर  दिया  गया  है,  शौर

 ख  यदि हा.  ता  राज्य  व्यापार  निगम
 द्वारा  छितता  तम्बाहू  खरीदा  जायेगा  और

 उत्पादको का  क्या  वसूली  मूल्य  दिया  जागगा  ?

 'बाणिज  तथा  नगारक  पूति  बौर

 सहकारिता  मत्रालय  से  राज्य  मत्रो  (श्री
 झरारिफ  बेग).  (फ)  शर  (ख).  विर्ज  तिया
 तम्बाकू  के  प्रमुख  उत्पादक  राज्य  झान्घ
 प्रदेश  तथा  वर्ताटक  7।  जा  फसल  इस  समय
 वाजार  में  आ  रही  है  वह  ्रान्डा  प्रदण  से
 उगाई  जातो  है।  उस  फसल  मे  से  सरकार
 के  खाते  में  काई  वसूती  नहीं  की  गई  है।
 तथापि  राज्य  व्यापार  निगम  ब्रपन  सामान्य
 वाणिज्यिक  कायकक्‍लाप  के  रूप  में  सहकारा

 क्षेवहूँपौर लघ,  तथा  मध्यम  पू्तिकर्ताओ  से
 अपने  खाते  मे  और  अपनी  जोखिम  पर  5,008
 मेण्टन  ग्रेडिड  और  एगसाक  तम्बाक  खरीद
 रहा  है।  राज्य  व्यापार  निगम  द्वारा  अपन

 पूर्तिकर्ताओं  को  भुगतान  की  जान  वालो
 कीमते  सरकार  द्वारा  निर्धारित  न्यूनतम
 निर्यात  कीमती  पर  आधारित  है।

 जीवन  बोमा  निगम  हारा  पालिसी  होल्डरो
 के  साथ  धोक्षाधड़ी

 6i62.  डा०  [लक्ष्मी  [नारायण
 पांडेय  :  क्या  बिल  मत़ी  यह  बताने  की  कपा
 करेगे  कि

 (क)  क्‍या  23.478,978  के  “नव  भारत
 टाइम्स”  के  दिल्‍ली  संस्करण  में  प्रकाशित
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 उस  समाचार  की  ओर  सरकार  का  ध्यान
 गया  है,  जिसमे  जीवन  बीमा  निगम  द्वारा
 पालिसी  होल्डरों  का  धावा  देने  की  बात
 बही  गई  है।

 (ख  )क्या  यह  सच  है  कि  उक्त  समाचार
 में  दी  गई  जानकारी  के  ग्रनुसार  जीवन  बीमा
 निगम  ने  व्यपगत  पालिसिया  के  बारे  में
 शर्तों  का  तीन  वर्ष  के  र्थान  पर  5  वर्ष  करने
 के  बार  मे  काई  प्रचार  नही  किया  गया  था  ,
 और

 (ग)  यदि  हा  ता  बप  1976-77
 झोर  977-78  म  दस  हजार  रुपय  से
 झधिव  मूल्य  री  कितना  परालिसिया  दिल्ली
 में  व्यपगत  हा  गई  थी  ?

 वित्त  मत्री  (श्री  एच०  एम०  पटेल)
 (7)  जी  हा।

 ख)  जी  नहीं।  वह  समाचार  उस
 परिवर्तन  क  बारे  में  है  जा जीवन  बीमा  निगम
 ने  1-1-76  ्रथवा  उसके  बाद  जारी  की  गई
 पालिसिया  के  सबंध  म  चुकता  पालिसियों  के
 भुगतान  की  शर्तों  म  क्या  था।  पहले  यह  शर्त
 थी  कि  चुकता  पालिसी  तभी  देय  होगी  यदि
 पालिसी  का  प्रीमियम  3  वर्ष  तक  दे  दिया  गया
 हो,  11-76  Wt  waar  उसके  काब  जारी
 की  गई  पालिसियों  के  बारे  में  यह  शर्त  है
 कि  चुकता  पालिसी  तभी  देय  हागी  यदि
 पालिसी  का  प्रीमियम  5  वर्ष  अथवा  पालिसी
 के  प्रीमियम  भ्रदायगी  की  मूल  अ्रवधि  के  एक
 चौथाई  वर्षों  तक  (कम  से  कम  3  बर्ष  तक)
 जा  भी  क्‍म  हो  दिया  गया  हा।

 निगम  ने  यथा  समय  इस  परिवतेन  की

 सूचना  कार्यालय  परिपत्रो,  गृह  पत्रिकाओं  झौर
 समाचार  बुलेटिना  द्वारा  क्षेत्रीय  कर्मचारियों
 (विकास  अधिकारी  और  एजेंट)  को  दे  दी
 थी।

 (7)  976-77  के  दौरान  दिल्‍ली
 मे  (22,142  पलिसियां  व्यपगत  हुई  लेकिन
 इसका  कारण  पालिसी  की  शर्तों  मे  परिवर्तन

 नहीं  था।  1-1-76  को  भ्रथवा  उसके  बाद
 जारी  की  गई  पालिसियो  पर  इस  परिवर्तन
 का  प्रभाव  पालिसियों  के  चालू  रहने  के  चौथे
 शौर  पाचवे  वर्ष  में  देखा  जा  सकेगा  भौर
 इसलिए  इस  परिवर्तन  के  परिणाम  स्वरूप
 इन  पालिसिया  मे  से  काई  पालिसी  976—77
 भ्रथवा  i977-78  के  दौरान  व्यपगत  नही
 हा  सकती।

 पह्चिमी  एशिया  के  देशो  को  वस्तुझों  का  निर्यात

 6163.  श्री  राजना  कुमार  शर्मा  :
 क्या  जाणिज्य  तथा  नागरिक  पूति  झोर
 सहकारिता  मत्री  यह  बताने  की  कपा  करेगे
 कि।

 (+)  पश्चिम  एशिया  के  देशों  को
 क्नि-किन  वस्तुआ  का  निर्यात  कया  जा  रहा
 है,

 (ख)  बर्ष  1976-77  झौर  977—
 78  के  दौरान  कुल  कितने  मूल्य  के  सामान

 का  निर्यात  कया  गया;  और

 (ग)  गत  वर्ष  की  अपेक्षा  वर्तमान
 वित्तीय  वर्ष  मे  इस  व्यापार  में  कुल  बितने
 प्रतिशत  वृद्धि  हुई?

 वाणिज्य  तथा  नागरिक  पृत्ति  और
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (भी
 झ्रारिफ  बग । :  (क)  पण्चिम  एशिया  के  देशो
 को  निर्यात  की  जाने  वाली  प्रमुख  वस्तु
 की  एक  विवरण  सलग्न  है

 (ख)  1976-77  542  कराड  रु०
 1977-78  264  करोड  ₹०

 (प्रप्रैल-सितम्बर  977)

 सितम्बर  977  के  बाद  की  अवधि  के  निर्यात
 झाकड़े  झभी  उपलब्ध  नहीं  है।

 (ग)  1977-78  के  पहले  छ  महीना
 में  पश्चिम  एशिया  के  देशो  के  निर्यात  मे,
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 i976-77  की  उसी  प्रवधि  की  तुलना  मे
 lo  प्रतिशत  की  वृद्धि  हई।

 विवरण

 बढिखम  एशिया  के  देशो  को  निर्यात  को  जा
 रही  प्रमुख  वस्तुओं  को  सूची

 मास  तथा  मास  उत्पाद

 मछली  तथा  मछली  उत्पाद

 अनाज  शौर  उससे  नैयार  की  गई  वस्तुएं

 फल

 सब्जी  उत्पाद

 इमनी  सूखी

 चाय

 काफी

 मसाले

 तम्बाकू
 चीनी

 बैराइटीन  बेटानाइट

 रासायनिक  तत्व  तथा  योगिक

 विस्फोटक  पदार्थ

 रंग  रोगन  तथा  वानिश

 रगने  तथा  कमाने  की  सामग्री

 औषधीय  तथा  भेतजीय  उत्पाद

 सुगन्धित  पदाय  उथा  प्रसाधन  सामग्री

 साबुन

 प्लास्टिक  का  माल

 रबड  का  माल

 काष्ठ  तथा  कार्क  का  माल

 कागज  तथा  कागज  उत्पाद
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 सूती  माल  हुनकरघा  तथा  मिलनिर्मित
 दाना

 कपड़ा

 तिरपाल

 कपड़े  के  थाने

 पटसन  उत्पाद

 फ०  विछावन
 यबेसटास  उत्पाद
 कात्र  का  सामान

 बहमूल्य  सत्न

 जांह  झयस्क  तथा  इसके  सान्द्रण

 लाहा  तथा  इस्पात
 इस्पाती  ट्यूब  तथा  पाइप

 धातुआ  से  बनी  बस्तुएं
 मशीनरी  विद्युत  तथा  गैर-विद्यत  दाना
 वैज्ञानिक  यत्र
 सडक  मांटर  गाड़िया

 परिवहन  उपस्कर

 सैनिटरी  फिटिग्ज़
 सिराभिष  टाइल
 बिजली  लगाने  वे  फिक्शचर  तथा  फिटिरश
 फर्नीचर

 हस्तशिल्प  की  वस्तुए

 झाभूषणा  वी  मदें

 खेलकूद  का  सामान  तथा  खिलांन

 मुर्गी  पालन  उत्पाद

 पशु  के  लिए  यापक  उत्णद

 रूपक  चित्र
 °

 चमडे  का  माल

 ज्ते
 केयत  के  गैस  मटल
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 कुटीर  उद्योगों  के लिए  हरिजनों  को  ऋण

 6i64  श्री  राजना  कुसार  शर्मा  क्‍या
 विस  मत्ती  यह  बताने  की  कपा  परेंगे  कि

 (क)  क्या  हरिजना  का  कुटार  उदागा
 के  ऋण  दने  हेत  सरवार  से  अ्नराध्र  क्रिया
 गया  है,

 (3)  क्या  उप  आर  मे  वाई  परियाजनता
 झारम्भ  का  जयगो  श्र

 (ग)  यदि  हा  ता  उसवा  रूपरखा
 क्‍या  है?

 चित  मन्नी  (श्रीएच०  एम०  पटेल)
 (क)  से  (ग)  बैक  कमजार  वर्गों  का  उपादक

 काय  जिनमे  कूटीर  उद्याग  भी  शामित्र  है
 शुर  करत  के  लिए  अधिकाधिक  ऋण  सहायता
 देते  रह  है।  हाल  ही  म  उद्यांग  मत्नालय  न
 एक  नयी  याजना  आरम्भ  की  है  जिसका
 उद्देश्य  माजिन”  तथा  सीड  पूजी  के
 रूप  में  राज्य  सरवारा  का  वित्तोव  सहायता
 देना  है  साकि  वह  छोटे  पैमाने  के  उद्यागा
 का  प्रात्साहन  देने  की  अपनी  गतिविधिया  का
 विस्त,र  कट  सक।  -स  याजना  मे  ऐसे  एक्का
 का  माजिन  धन  देन  को  व्यवस्था  है  जिनमे
 समपत  और  मगीता  के  लिये  किये  गये  नियेश

 l  नाख  स्पये  से  अधिक  नहों  है।

 अनुसूचित  जातियों  और  भ्रगुमूचित  जन
 जातिया  के  उद्यमिय्रा  के  मामले  मे  मीड  पजी
 सहायता  कुल  स्थिर  पूजी  निवेश  का  i5
 प्रतिशत  झथवा  20  हजार  रुपये  (इनमे
 जो  भी  कम  हो)  तक  होती  है  जबवि  दूसरे
 मामलों  से  यह  सीमा  कुल  मिवेश  का  io
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 प्रतिशत  हाती  है  t  भ्राणा  है  कि  राज्य  सरवारा
 और  सरकारी  क्षेत्र  क  बंका  सहित  वित्तीय
 संस्थाओं  द्वारा  संयुक्त  रूप  से  चलाई  जलने
 बाली  इस  याजना  के  क्रायान्वयव  के  साथ,
 समाज  के  क्मजार  वर्गा  का  विशेधत  हरिज्नों
 को  मिलन  बाने  ऋ  मे  वृद्धि  हाभी।

 ओलका  के  साथ  ग्राधिक  सम्बन्धो  का  सुदढ़
 करने  के  लिए  नया  समझोता

 6l65  श्री  राजेख  कुमार  शर्मा  क्या
 बिस  मत्री  यह  बतान  का  कृपा  करेगे  फि

 (क)  क्या  अभी  हाज हा  मे  श्लीलफा
 का  एक  प्रतिनिधिमण्डल  भारत  म  दौरे
 पर  झाया  था  ,

 (@)  क्या  भारत  आर  श्रालका  के  बाच
 आधिक  सम्बन्धा  का  सुदृढ़  करन  के  पए
 बाई  नया  समझौता  क्या  गया  है,  अरार

 (ग)  यदि  हा  ता  तत्मम्यन्धों  ध्य  रा
 क्‍या  है?

 बिस  सत्री  पुध्नी  एस०  एम०  पटेल)  3

 (क)  श्रीलका  सरकार  के  वित्त  क्रार  याजना
 मंत्री  श्री  रानो  डी  मेल  के  तत्त्व  मे  एक
 पतिनिधिमण्डल  i:  जनवरा  i978  से
 l4  जनवरा  976  तक  भारत  के  दौर  पर

 आया  था।

 (a)  और  (ग)  श्रीनका  द्वारा  भारत
 से  खरीदी  जाने  वाली  भारी  मगीनरी  आर
 अनर्वर्ती  वस्तुआ  वी  विस  व्यवस्था  के  लिए
 श्रीलका  की  सरकार  के  साथ  24  जनवरा,
 978  को  0  करोड़  रुपए  का  ऋण  देने  के

 लिए  एक  करार  पर  हस्ताक्षर  किए  गए  थ।
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 भारत  सरकार  ने  श्रीलंका  को  50,000
 मैट्रिक  टन  गेहूं  का  ब्याजमुक्त  वस्तु  ऋण
 देना  भी  स्वीकार  कर  लिया  है  जिसकी  वापसी
 श्रदायगी  वस्तुरूप  मे  की  जाएगी।  इस  बारे
 में  करार  पर  अभी  हस्ताक्षर  नहीं  किए  गए
 है।

 Janta  Hotel  at  New  Delhi

 666  SHRI  RAJENDRA  KUMAR
 SHARMA:

 SHR]  SAUGATA  ROY.

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  he  pleased  to  state:

 (a)  if  there  is  any  proposal  to
 instal  a  Janata  Hotel  in  New  Delhi;

 (b)  ig  so,  the  expenditure  involved
 and  accommodation  therein;  and

 70)  when  the  above  mentioned  hotel
 will  be  ready?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  (a)
 Yes,  Sir

 (b)  and  (c).  The  250-bed  Janata
 Hotel  at  New  Delhi  will  be  construct-
 €d  at  a  cost  of  Rs  300  lakhs  Work
 on  this  project  will  commence  shortly,
 and  is  likely  to  be  completed  in  two
 phases,  within  a  period  of  to  two  to
 three  years
 Foreign  Fellowships/Scholarships  for

 Non-Technical  Government  Ser-
 vants

 6167.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  most  of
 the  foreign  fellowships/scholarships
 (for  one  academic  year)  which  are
 meant  for  non-technical  Government
 servants  belonging  to  the  LAS,  Cen-
 tral  Services,  IES/ISS  ete.  and  which
 are  finally  decided  by  the  Department
 of  Economic  Affairs  are  given  to  the
 IAS  Officers;
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 (b)  what  was  the  number  of  officers.

 sent  abroad  on  such  fellowships
 during  ‘1976-77  and  1977-78  (till  Feb-
 ruary,  1978);  and

 (९)  what  was  the  number  of  IAS
 Officers  in  each  year  ie.  ‘1976-77  and
 1977-78  (till  February,  1978)?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).  Dur-
 ing  ‘1976-77,  and  1977-78  (upto  Feb-
 ruary  978)  34  and  38  non-technical
 officers  respectively  were  awarded
 foreign  fellowships  for  one  academic
 year  Of  these  the  number  of  IAS
 officers  was  45  and  24  respectively  in
 the  two  years

 Deposit,  of  Governmental!  Institutions.
 in  various  Banks  in  Karnataka

 6168.  SHRI  K  LAKKAPPA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  the  number  of  deposits  of  Gov-
 ernmental  institutions  in  varnous
 banks  in  the  State  of  Karnataka  @us-
 ing  the  last  one  year;  and

 (b)  the  names  of  such  depositors
 and  the  amounts  of  deposits?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b)
 The  Reserve  Bank  of  India  have  re-
 ported  that  under  the  existing  arrange-
 ments  for  collection  of  statistical  data
 from  banks  information  in  the  required
 manner  is  not  collected

 Warrant  of  arrest  against  an  Indus-
 trialist  belonging  to  Singhanig  House

 6169,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  he
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  23l6  on  the
 0th  March,  978  regarding  “arrest
 warrant  against  an  industrialist  be-
 longing  to  Singhania  House"  and  state:

 (a)  what  were  the  specific  charges
 against  Shri  Bharat  Hari  Singhania  for
 which  arrest  warrant  wes  issued
 against  him  by  the  Commissioner  of°
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 Pohce,  Calcutta  under  Internal  Secu-
 rity  Amendment  Ordirfance,  ‘1974;  and

 (b)  the  reasons  why  a  fresh  arrest
 warrant  was  not  issued  against  him
 after  enactment  of  COFEPOSA?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL)  (a)  Shr  Bharat
 Hart  Singhama  was  ordered  to  be
 detained  by  the  Commissioner  of

 Pohce  Calcutta  under  Maintenance  of
 Internal  Security  (Amendment)  Ordi-
 nance  974  with  a  view  to  preventing
 him  from  acting  in  any  manner  pre-
 judicial  to  the  conservation  of  foreign
 exchange  Since  the  detention  order
 was  issued  by  an  empowered  officer  of
 the  Governmern  of  West  Bengal,  the
 grounds  on  which  the  order  was  issued
 by  the  Commissioner  of  Police,  Cal-
 cutta  are  available  with  the  State
 Government  of  West  Bengal

 (b)  No  order  of  detention  was
 issued  under  the  provisions  of  Con-
 servation  of  Foreign  Exchange  and
 Prevention  of  Smuggling  Activities
 Act  974  in  respect  of  Shri  Bharat
 Hart  Singhania  as  this  was  not  found
 to  be  a  fit  case  for  detention

 डी०  सी०  एस०  तथा  इसको  सहायक  मिलो
 हारा  आय  कर  का  भुगतान

 6i70  wt  दयारत्म  बाक्य  कया  जिस
 मती  यह  बताने  की  कपा  करेगे  कि

 (क)  वर्ष  977-78  के  दौरान
 दिल्‍ली  क्लाथ  मिल  तथा  इसकी  सहायक
 मिलो  तथा  फैबटरियों  हारा  कितने  आयकर
 का  भुगतान  क्या  गया  शौर  उनके  द्वारा
 कितना  प्रायकर  झभी  दिया  जाना  है.  भौर

 (@)  क्या  उनके  द्वारा  कर  भ्रपवचन
 की  कोई  शिकायत  सरकार  को  प्राप्त  हई  है
 झौर  यदि  हा,  तो  सरकार  ने  उस  पर  क्या
 कार्यवाही  की  है?

 वित्त  मत्रालय  सें  राज्य  मंत्री  भी
 जुलशिकारउल्लाह)  (क)  दिल्‍ली  क्लाथ
 38  LS—9

 एण्ड  अनरल  मिल्‍्स  कम्पनी  लि०,  दिल्ली
 द्वारा  (जो  बहुत  सी  मिलो  भौर  कारखानों
 की  मालिक  है)  वित्तीय  वर्ष  i977-78  के
 दौरान  अदा  की  गई  आयकर  की  कुल  रकम,
 4  करोड़  42  लाख  रुपये  थी।  3  मार्च,
 978  की  स्थिति  के  अमुसार,  उक्त  कम्पनी

 की  तरफ  काई  कर  बकाया  नहीं  थे।

 (3)  जी,  हा।  इस  मामले  की  जांच
 की  जा  रही  है।

 2.00  hrs

 SHRI  KRISHAN  KANT  (Chandi-
 garh)  I  dig  not  want  to  raise  any
 point  of  order  during  the  Question
 Hour  So,  I  did  not  ask  at  that  ture
 And  you  went  on  to  the  next  Question
 The  question  here  is  this  You  87९
 here  to  give  protection  to  Members
 and  also  protection  to  the  Govern
 ment  if  something  goes  wrong

 The  point  raised  by  Mr  Kushwa-
 ha,  I  think  was  very  valid  Here
 is  the  question  dated  the  9th  Decem-
 ber  The  question  was

 treasure
 Jaigarh

 etc,  was  not

 ‘The  reasons  why  the
 recovered  in  Jaipur  from
 and  Mot:  Doongari,
 deposited

 "

 Both  those  things  were  mentioned
 in  the  question  dated  the  9th  Decem-
 ber  Now,  see  the  reply  given  by  the
 Government

 “Excavations  for  locating  hitiden
 treasure  were  undertaken  only  at
 Jaigarh  Fort”

 Today's  question  was  about  Moti
 Doongari  And  the  Minister,  Shri
 Zulfiquarullah,  is  giving  us  this  sort  of
 reply  Here  you  should  protect  us
 The  Ministry  was  completely  wrong
 In  saying  that  earlier  nothing  was
 available  in  Moti  Doongar:  and  today
 they  say  that  from  Mot:  Doongari
 not  available  in  977—on  ‘§-6-1975
 and  10-86-1975
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 MR.  SPEAKER:  I  am  on  my  legs...
 SHRI  KRISHAN  KANT:  Let  me

 complete  it,  Sir.
 MR.  SPEAKER:  I  am  on  mv  legs.

 You  are  a  senior  Memn-ber  of  the
 House,  Direction  5  clearly  says:

 “aA  ember  wishing  to  point  out
 any  mistake  or  inaccuracy  in  a
 statement  made  by  a  Minister  or  any
 other  member  shall,  before  __refer-
 ring  to  the  matter  in  the  House,
 write  to  the  Speaker  pointing  out
 the  particulars  of  the  mistake  or
 inaccuracy  and  seek  hig  permission
 to  raise  the  matter  in  the  House”.
 Please  write  to  me  first.

 SHRI  KRISHAN  KANT:  This  38  not
 something  said  during  a  statement—
 when  a__  statement  is  made  by  hirr.
 Thig  was  during  the  Question  Hour.
 It  every  time  a  Minister  gives  a
 wrong  answer  and  I  write  to  you,  the
 Members  will  have  no  right  to  ask
 supplementaries....

 MR,  SPEAKER;  Then  you  can  raise
 it  in  the  House.  That  is  what  is  pro-
 vided  for,

 SHRI  KRISHAN  KANT:  I  will
 meet  you  in  the  Chamber.  The  rule
 which  you  have  read  out  is  not  rele-
 vant  for  the  Question  Hour.

 PROF,  DILIP  CHAKRAVARTY
 (Calcutta  South);  On  a  similar  ques-
 tion,  I  seek  your  protection,  Sir.  I
 have  given  notice  of  a  call-attention
 motion  also.  This  is  about  the  kidnap.
 ping  of  a  girl  from  Nadia  district,
 who  ig  now  in  Bangladesh.  I  was  not
 allowed  to  raise  it...

 MR.  SPEAKER:  I  think,  the  Pro-
 ‘sssor  should  confine  himself  to  rele-
 ~ancy.  If  there  is  anything  he
 wants  to  raise,  he  should  give  notice

 to  me.

 PROF.  DILIP  CHAKRAVARTY:  I
 have  given  notices.  This  has  appear-
 ed  in  a  daily.  A  girl,  aged  about  3
 years,  wag  kidnapped  and  tortured  in
 Bangladesh,  in  an  adjacent  district,
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 Kushtia.  I  have  given  notice  of  ques-
 tions,  I  have  given  notice  of  call-at-
 tention  motion;  I  have  not  been
 permitted.  I  have  given  notice  to
 raise  it  under  rule  377;  I  have  not
 been  permitted.  What  should  I  do?

 SHR]  SAUGATA  ROY  (Barrack-
 pore):  I  have  given  notice  of  an  Ad-
 journment  Motion  on  firing  of  work-
 ers  in  Baladilla  project  of  National
 Mineral  Developr.ent  Corporation  in
 the  tribal«infested  district  of  Kirun-
 del  A  large  number  of  our  friends
 have  also  given  notice  of  call-atten-
 tion  motions  on  this.  I  rise  to  point
 out  to  you  the  attitude  of  the  Minis-
 try  of  Steel  and  Mines  towards  its
 workers.  First,  there  had  been  firing
 on  the  workers  in  Baladialla.  Yes-
 terday  there  was  lathi-charge  on
 workers.  .(interruptions)  After  we
 asked  a  question  in  Parliament.  yes-
 terday  there  was  a  lathi-charge  on
 workers  in  Khettri,  Hindustan  Copper
 Mines,  on  which  we  debated  in  this
 House,  If  this  is  the  attitude  of  the
 Ministry  of  Steel  and  Mines,  I  think,
 there  will  be  no  peace  anywhere

 MR.  SPEAKER:  I  have  allowed  a
 call-attention  motion  on  this  This
 hag  already  been  listed.  And  I  have
 also  informed  you  about  it.

 SHRI  KANWAR  LAL  GUPTA
 (Dethi  Sadar):  With  your  permis-
 sion,  Sir,  I  would  like  to  make  a
 submission.  You  just  quoted  a  rule
 when  the  question  wag  raised  by  Mr.
 Krishan  Kant.  I  agree  with  you
 that,  normally,  this  is  the  procedure:
 if  there  ig  an  inaccurate  answer
 given  by  the  Minister,  the  Member
 should  write  to  you,  Suppose  I  do
 something  wrong  while  questioning
 the  Minister,  you  can  stop  me,  It  is
 your  right  and  we  cannot  question
 you.  But  at  the  same  time,  if  the  Mi-
 nister  is  not  giving  the  proper  reply,
 do  you  expect  the  Members  every
 time  to  write  to  you?

 MR.  SPEAKER:  Mr.  Gupte,  if  a
 proper  reply  is  not  given...
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 SHR:  KANWAR  LAL  GUPTA:
 Please  give  me  a  minute  and  I  will
 finish:  and  your  verdict  will  be  final.

 In  this  case  it  is  not  an  inaccurate
 answer:  it  is  completely  wrong

 janswer.  Two  days  back  I  asked  a
 question  about  tribal  areas  but  the
 figures  were  given  for  ‘1972-73...

 MR.  SPEAKER:  We  are  on  one
 thing  and  you  are  now  raising  a  point

 ‘on  some  other  question.

 SHRI  KANWAR  LAL  GUPTA:
 This  has  been  the  practice  (In-
 terruption)

 MR.  SPEAKER:  You  are  merely
 nsing  to  raise  some  objection.  Why
 don’t  you  follow  the  rules?  |

 SHRI  KANWAR  LAL  GUPTA:  It
 is  the  practice  of  the  Ministers  that
 they  don’t  do  their  homework  end
 reply  accurately.  So,  you  have  to
 safeguard  the  right  of  the  Members:
 that  is  my  contention.

 MR,  SPEAKER;  All  right.  (Inter-
 7०४४)

 SHRI  KANWAR  LAL  GUPTA:
 You  should  direct  the  Ministers  to
 five  proper  replies  to  questions.
 Kindly  do  this.  Unless  you  protect
 us  we  cannot...

 MR.  SPEAKER:  |  have  to  protect
 myself  against  some  of  you.  Every
 time,  you  raise  a  point  of  order  or  e
 Point  of  submission  or  some  other
 point.  Please  follow  the  rules.

 PROF,  DILIP  CHAKRAVARTY:
 Sir,  just  one  submission.

 MR.  SPEAKER:  You  have  made
 one  submission  already.  Now,  Papers
 to  be  laid.
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 2.0  hrs.
 PAPERS  LAID  ON  THE  TABLE

 Derrartep  DEMANDS  FOR  GRANTS  OF
 Ministry  or  AGRICULTURE  AND  Imm

 GATION  FOR  1978-79
 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  I
 beg  to  lay  on  the  Table  a
 copy  of  the  Detailed  Demands  for
 Grants  (Hindi  and  English  versions)
 of  Ministry  of  Agriculture  and  Irri-
 gation  for  1978-79.  [Placed  in  Libra-
 ry.  See  No.  LT-2029/78)

 ——
 i2°r0}  hre
 RE:  QUESTION  OF  PRIVILEGE

 SHR]  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  what  about  the
 question  of  privilege,

 MR.  SPEAKER:  That  comes  efter
 Papers  Laid.

 SHRI  SHYAMNANDAN  MISHRA:
 No  sir,  it  comes  before  Papers  Laid.
 Please  consult  the  Directions.

 MR.  SPEAKER:  I  have  calleq  for
 a  report  from  the  Editor,  and  that  is
 the  standing  practice.  If  you  want  I
 have  got  all  the  records  and  .

 SHRI  SHYAMNANDAN  MISHRA:
 But  the  question  has  to  be  raised  in
 the  House.  The  House  hes  to  know
 the  nature  of  the  offence;  and  then,
 of  course,  you  can  say  that  you  have
 calleq  for  an  explanation  from  the
 person  concerned.  First  the  House
 has  to  know  at  the  earliest  what  kind
 of  offence  has  been  committed.  It  is
 the  practice  in  the  House  of  Com-
 mons  and  also  here  that  at  the
 earliest  opportunity,  the  House  has  to
 know  the  nature  of  the  offence  that
 hag  been  committed.  So,  my  submis-
 sion  is  that  you  may  kindly  allow  me
 to  place  before  the  House  what  kind
 of  offence  has  been  committed  and
 what  kind  of  injury  has  been  done,
 and  then  you  can  of  course  say  that
 you  have  called  for  an  explanation
 from  the  person  concerned,
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 MR.  SPEAKER:  The  practice  here
 is...(Interruptions).  Please!  I  am
 referring  to  the  Directions  and  Rules.

 The  practice  here  is—-I  don’t  know
 what  the  practice  in  England  is—and
 it  is  a  well-established  practice,  that
 if  a  newspaper  reports  inaccurately
 the  proceedings  of  the  Housg  or
 makes  comments  casting  a  reflection
 on  the  House  or  a  Member,  the
 Speaker  may,  in  the  first  instance,
 give  an  opportunity  to  the  Editor  of
 the  Newspaper  to  present  his  case
 before  giving  his  consent  to  raising
 the  question  of  privilege  in  the  House.
 The  Speaker  normally  withholds  his
 consent  to  the  raising  of  the  question
 of  privilege  after  the  Editor  or  Press
 Correspondent  of  the  Newspaper  con-
 cerned  has  expressed  his  regret  for
 publishing  it.  That  is  up  to  me.
 later;  but  the  earlier  procedure,
 which  is  a  well-established  practice,
 is  that  we  should  call  for  such  com-
 ments  because  we  should  know  the
 other  side  of  the  picture.  Prima
 facie,  whatever  you  have  said  may  be
 correct,  but  I  must  give  the  other
 side  also  an  opportunity.

 SHRI  SHYAMNANDAN  MISHRA:
 That  can  be  only  in  extenuation  of
 the  offence.  But  here  the  offence  is  so
 clearly  established  that  there  is  no
 need  for  calling  for  an  explanation
 from  the  person  concerned.  Can
 there  be  another  version  of  this?  I
 have  the  document...

 MR.  SPEAKER:  Quite  right,  but  in
 our  country  we  do  not  act  arbitrarily.
 Fither  the  Parliament  or  the  Speaker
 should  not  act  arbitrarily.

 SHRI  SHYAMNANDAN  MISHRA:
 Would  it  be  your  pleasure  to  ask  me
 to  give  you  instances  where  the
 question  had  been  allowed  to  be
 raised  and  then  the  Chair  had  said
 that  he  has  called  for  an  explana-
 tion?  I  can  quote  q  number  of  ins~
 tances.

 MR.  SPEAKER:  Let  us  see  later.
 T  have  called  for  a  report  and  pro-
 pably  in  a  day  or  two  we  will  get
 the  report.
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 SHRI  SHYAMNANDAN  MISHRA:
 But  let  ह] उ  be  quite  clear  that  what-
 ever  explanation  is  offered  by  the
 other  side,  it  cannot  be  in  extenua-
 tion  of  the  offence.  JI  am  not  going
 to  allow  the  matter  to  rest  there
 because  injury  has  been  done  and  an
 offence  has  been  committed,  and  it  is.
 so  deliberate  and  patent  that  I  will
 have  to  make  this  clear.  No  amount
 of  explanation  from  the  other  side
 can  be  entertained  by  the  Chair  80
 far  as  the  offence  is  concerned.
 That  is  my  contention.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  Sir  I  am  referring
 to  proviso  to  Rule  225  and  I  hope  that
 you  will  make  a  liberal  interpreta-
 tion  of  this  particular  proviso—not  a
 narrow  interpretation  but  a  liberal
 interpretation.  My  Hon,  friend  Shri
 Mishra  i8  quite  right  when  he  raised
 this  pomt  There  are  two  provisos
 to  Rule  225  and  the  first  proviso  says
 that  if  the  Speaker  does  not  give  his
 consent,  he  may,  if  he  thinks  it  neces-
 sary—I  hope  he  thinks  it  necessary
 in  this  case  (that  is  why  I  said
 ‘beral  interpretation')—he  may  read
 the  notice  of  question  of  privilege
 ang  state  that  he  refuses  consent  or
 holds  that  the  notice  of  question  of
 privilege  ig  not  ny  order.

 MR.  SPEAKER:  Quite  right:  before
 refusing  it,  that  procedure  will  be
 followed.  I¢  I  am  refusing  it.  I  will
 certainly  follow  that.  At  this  stage.
 I  have  merely  called  for  an  explana-
 tion.

 SHRI  HARI  VISHNU  KAMATH:
 Your  ruling,  I  submit  in  all  humility.
 ts  incomprehensible.

 MR.  SPEAKER:  How?  The  proviso
 says  that  before  I  refuse  I  may  read
 out  to  the  House.  It  is  ‘before  Tt
 refuse’:  J  have  not  refused  it  at  all.
 You  have  not  followed  Mr.  Kamath.

 I  have  not  refused  permission.  I
 have  called  for  an  explanation  from
 the  Editor  and  |  will  thereafter  con-
 sider  it.  That  is  what  I  have  ssid—
 and  that  is  a  well-established
 practice  in  this  House.
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 SHRI  HARI  VISHNU  KAMATH:
 Is  the  positien  now  that  you  have
 neither  withheld  your  consent  nor
 given  your  consent?  Is  it  hanging

 fire?

 MR.  SPEAKER:  I  have  not  refused:
 it  is  under  consideration.

 PROF.  DILIP  CHAKRAVARTY
 (Calcutta  South):  About  the  submis-
 sion  I  made  before  you,  when  do  I  get
 your  permission  to  raise  the  issue?

 *  MR.  SPEAKER:  I  don’t  know  why
 everybody  wants  to  make  himself
 felt  in  the  House’

 PROF.  DILIP  CHAKRAVARTY:  I
 tried  to  contact  you  yesterday  end
 day  before  you  can  ask  your  bearer

 श्रो  सुरे  विक्रम  :  (शाहजहापुर)।
 अध्यक्ष  महोदय,  प्रश्नो  के  सम्बन्ध  में  मेरा  एक
 व्यवस्था  का  प्रएन  है  ।  मैंने  उसर  प्रवेश
 के  देहरादून  जिले  मे  जगलों  मे  कुछ  विदेशी
 राजनयिकों  द्वारा  शिकार  किए  जाने  के  सम्बन्ध
 में  दिया  था।  वहा  पर  राजनयिकों  द्वारा
 बिना  परमिशन  लिए  कलोज्ड  सीजन  से  चीतल

 श्का  शिकार  किया  गया  जिस  की  शिकायत
 ,वहा  की  सरकार  के  अधिकारियों  ने  केन्द्रीय
 सरकार  से  की  है।  इसके  बारे  में  मैंने  प्रश्न
 दिया  तो  आपके  सचिवालय  के  प्रश्न  विभाग
 के  श्रधिकारी  मेरे  पास  श्राए  झौर  मुझे  उन्होंने
 कहा  कि  विदेशों  राजनयकों  के  बारे  में
 इस  तरह  से  प्रश्त  पूछने  की  परम्परा  नही  रही
 है,  इस  बास्ते  मेरा  प्रश्न  स्वीकार  नहीं  हो
 सकता  है।  वे  लोग  हमारे  यहां  के  नियम
 तोड़े  श्रौर  हम  उसके  बारे  में  प्रश्न  पूछ  कर

 #जानकारी  भी  न  से  सकें  तो  हम  से  बडा ॥

 नालायक
 कोन  होगा  ?  अत:  प्रश्न  स्वीकृत

 ॥  हो  |

 MR.  SPEAKER:  Everybody  who
 fives  a  question  has  a  right  to  raise it  in  the  House,  is  it?  Every  ques-
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 tion  is  being  considered  in  accord-
 ance  with  the  rules.  If  you  have  any
 doubt  about  ४,  you  can  come  and
 discuss.  After  putting  a  question  you
 cannot  again  raise  the  matter  here,
 I  don't  know  whether  you  are  a  new
 Member  or  an  old  one,  but  if  your
 question  has  not  been  selected,  it  may
 be  that  the  ballat  hag  not  favoured
 you,  Or  if  jt  has  not  been  admitted,
 you  wil]  be  informed.  We  can  dis-
 cubs  this,  but  it  should  not  be  raised
 in  the  House.

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  I  would  lke  to  know  whether
 you  have  given  any  time  to  the
 Editor  within  which  he  should  sub-
 mit  his  explanation.

 MR  SPEAKER:  I  have  said  ‘Im-
 mediately’.

 SHRI  SHYAMNANDAN  MISHRA:
 That  is,  by  Monday...

 MR.  SPEAKER:  If  we  don't  get  it
 by  Monday,  we  will  see.  But  I  am
 sure  we  will  be  getting  it  before
 Monday

 2.4  hrs.

 PAPERS  LAID  ON  THE  TABL!
 Contd.
 SHRI  K  P  UNNIKRISHNAN

 (Badagara):  Sir,  regarding  Item  No
 3(2)  (i)  and  (u),  thig  should  have
 come  before  Parliament,  as  was  the
 normal  practice,  in  the  last  July
 session  itself  because  these  accounts
 relate  to  the  year  ‘1975-76,  Now,  here
 he  comes  before  the  House  even  with-
 out  a  statement  of  reasons  for  the
 dalay.  This  has  become  the  normal
 practice  in  this  House  and  I  am  sorry
 you  are  permitting  it  instead  of  ask-
 ing  him  to  produce  the  reasons  fer
 the  delay.  This  House  cannot  be
 taken  for  granted  like  this.  This  has
 become  the  normal  feature  here:
 they  bring  forward  any  account  rela-
 ting  to  any  period  and  without  even
 a  statement  explaining  the  reasons
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 {Shri  K.  P.  Unnikrishnan}

 for  the  delay.  And  you  are  permit-
 ting  it  to  be  laid  on  the  Table  of  the
 House.  I  want  a  ruling  on  this.

 MR.  SPEAKER:  Why  have  you  not
 given  the  reasons?

 बालिसय  तथा  नागरिक  कृति  शौर  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्री  शी  झारिक
 देश)  :  पहले  भी  मैंने  निवेदन  किया  था  कि
 इन  रिपोर्ट्स  को  प्रस्तुत  करने  में  सिर्फ  हिन्दी
 बशंत  लेठ  झाने  के  कारण  ही  दिक्कत  होती
 है:  भ्रध्यक्ष  जी,  मैंने  प्रापको  पहले  भी  कहा
 था।  इसके  बावजूद  भी  मैं  झापके  माध्यम  से
 माननीय  सदस्यों  को  बताना  चाहता  हू  कि
 मैं  मालूम  कर  लूगा  कि  इसके  झलावा  भी
 कोई  भौर  डिले  का  कारण  है।

 MR.  SPEAKER:  Even  if  that  is  so.

 wt  विजय  कुमार  भल्हौत्रा:  (दक्षिण
 दिल्‍ली)  :  भ्रष्यकष  जी,  यह  जो  बारबार
 हिन्दी  वजन  की  बात  की  जाती  है  तो  इसका
 इंतजाम  क्‍यों  नहीं  करते  हैं।

 MR.  SPEAKER:  Why  don’t  you
 wait  till  I  finish?  I  was  putting  a
 question  to  the  Minister.  Woulg  you
 not  allow  me  to  do  that?  Should
 your  question  have  a  priority  over
 mine?

 ad

 Mr.  Minister,  even  if  that  is  80,
 under  the  rules  you  must  give  an
 explanation.  do  not  know  whether
 your  reason  ig  good  or  bad;  even  if
 you  have  good  reason,  you  must  give
 an  explanation.

 tt  झर्क  बेग  :  मैं  झापसे  बिल्कुल
 सहमत  हूं,  भौर  ऐहतियात  रखूंगा  कि  इस
 प्रकार  में  ऐक्सप्लेनेशन  आपके  सामने  भाते
 रहें

 MR.  SPEAKER:  Mr.  Unnikrishnan,
 whenever  you  want  to  raise  any  such
 objection,  you  must  send  me  notice
 earlier,
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 SHRI  K.  P.  UNNIKRISHNAN:  But

 Please  do  direct  the  Minister...
 (Interruptions)

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  My  friend,  Shri
 Unnikrishnan,  raised  thig  question
 and  you  made  an  _  observation
 on  that.  You  have  made  this  obeerva-
 tion  many  times  on  this  issue.  The
 rule  for  thig  is  and  we  have  made
 recommendations  many  times  that
 along  with  the  audit  report,  the  re-
 view  shoulg  come  and  the  reasons
 for  delay,  ४  any,  should  come.  We
 have  given  this  recommendation  not.
 once,  but  at  feast  ten  times,  to  every
 department  of  the  Government,  but
 in  spite  of  this,  neither  the  review
 comes  nor  the  reasons  for  delay  come
 and  the  delay  sometimes  is  for  five-
 six  years.  My  submission  is  that  you
 may  kindly  direct  the  Government,
 not  only  this  Mimstry.  This  happens
 with  every  Ministry.  We  have  lot  of
 files  on  this  matter  and  our  difficulty
 78  how  to  dispose  them  of.

 MR.  SPEAKER:  A  number  of  times,
 I  have  directeq  them  in  the  House.

 SHRI  KANWAR  LAL  GUPTA:
 They  even  do  not  read  the  recom-
 mendations  of  the  Committee.

 थनी  विजय  कुमार  मल्होत्रा:  भ्रध्यक्ष जी,
 मैंने  पहले  क्री  कहा  भा  कि  हमेशा  यह  कहा
 जाता  है  कि  हिन्दी  बर्ज़न  नहीं  झामा।  तो
 हिन्दी का  स्टाफ़  क्यो  नहीं  रखा  जाता  है  ताकि
 हिन्दी  वजन  साथ  ही  प्रा  जाये।  हिन्दी  का
 स्टाफ  यहां  नहीं  है  इसलिये  साल,  6  महीने
 की  देरी  हो  जाती  है।  तो  भाप  हिन्दी  स्टाफ
 का  ज्यादा  प्रबन्ध  करें  ताकि  दोतो  बजन
 साथ  ही  प्रा  जाया  करें।

 भरी  राम  wadw  fag  (farce)  :
 अध्यक्ष  जी,  मेरा  एक  निवेदन  है  कि  काका
 कालेलकर  कमीशन  की  रिपोर्ट  पर  हाउस  में
 बहस  होनी  चाहिये।  क्योंकि  जनता  पार्टी
 ने  कहा  है  कि  काका  कालेलकर  कमीशन
 की  रिपोर्ट  लागू  की  जायेगी।  लेकिन  हाउस
 के  बहुत  से  सदस्यों  को  भ्रभी  तक  मालूस  नहीं
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 है  कि  उस  रिपोर्ट  में  क्या  लिखा  हुआ है।
 तो  मैं  चाहता  हूं  कि  उस  रिपोर्ट  पर  बहत
 कराथी  जाये  भौर  मैं  कम  से  कम  चार
 दिन  की  बहस  को  मांग  करता  हूं  मैंने  नियम
 84  के  श्न्दर  नोटिस  भी  दिया।

 MR.  SPEAKER:  Mr.  Singh,  you
 seem  not  to  know  the  rules.  You  can
 give  a  motion  under  Rule  184,  you
 can  give  a  motion  under  Rule  198;
 You  cannot  jump  up  and  speak.

 शी  राम  झबघेशतिह  :  नियम  isa
 में  मैंन  गोटिस  दिया  है  शौर  मेरी  माग  है  कि
 उस  पर  बहस  हाउस  में  करायी  जाये  बय कि
 बत  से  सदस्यों  को  भी  मलूम  नहीं  है  कि
 काका  कलेलकर  कमीशन  को  रिपोर्ट  क्‍या
 है।

 MR.  SPEAKER:  Do  not  record.
 (Interruptions)  **

 ACCOUNTS  AND  AUDIT  REPORT  oF  TEx-
 TILEs  COMMITTEE,  BoMBAY  FOR  1976-77,
 REView  ON  THE  WORKING  AND  ANNUAL
 REPorT  oF  HANDICRAFTS  AND  HAND-

 LOOMS  EXPORTS  CORPORATION  FOR
 ‘1975-76  ETC,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  Co.
 OPERATION  (SHRI  ARIF  BEG):  I
 beg  to  lay  en  the  Table:—

 (l)  A  copy  of  the  Certified  Ac-
 counts  (Hind:  and  Baglish  versions)
 of  the  Textiles  Committee,  Bombay, for  the  year  ‘1976-77,  and  the  Audit
 Report  thereon,  under  sub-section
 (4)  of  section  ३3  of  the  Textiles
 Committee  Act,  1963,  [Placed  in
 Library.  See  No.  LT-2030/78].

 (2)  A  copy  each  of  the  following
 Papers  (Hindi  and  English  ver-
 sions)  under  sub-section  (i)  6
 section  619  A  of  the  Companies
 Act,  956:—
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 (i)  Review  by  the  Government
 on  the  working  of  the  Handi-
 crafts  and  Handlooms  Exports
 Corporation  of  India  Limited,
 New  Delhi,  for  the  year  ‘1975-76,

 (ii)  Annual  Report  of  the
 Handicrafts  and  Handlooms  Ex-
 ports  Corporation  of  India  Limit-
 ed,  New  Delhi,  for  the  year
 1975-76  along  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General]  thereon.  [Placed  in  Lib-
 rary.  See  No,  LT-203i/78}.
 (8)  A  ‘Corrigendum’  to  the  Certi-

 fied  Accounts®  of  the  Textiles  Cam-
 mittee,  Bombay,  for  the  year
 ‘1975-76,  [Placed  in  Library.  See
 No.  LT-2032/78].

 (4)  A  statement  a)  correcting
 the  reply  given  on  the  l6th  Decem-
 ber,  977  to  supplementary  ques~
 tions  by  Dr.  Vasant  Kumar  Pandit
 and  Shr:  Shiv  Sampati  Ram  on
 Starred  Question  No.  453  regarding
 closure  of  Bone  Mills  and  (ii)  given
 reasons  for  delay  in  correcting  the
 reply.  [Placed  in  Library  See  No.
 LT-2033/78].

 SOLVENT  ExTractep  Om  DE-OILED  MEAL
 AND  Eprptz  FLouR  (CONTROL)  AMEND-

 MENT  ORDER,  978
 भाजणिज्य  तथा  नागरिक  प्रति  झोर  सह-

 कारिता  मंत्रालय  में  राज्य  मंत्री  दी  कृष्ण
 कुमार  गोयल):  मैं  भ्ावप्यक  वस्तु  भ्रधिनियम,
 955  की  धारा  3  की  उपधारा  (6)  के

 न्तरगत  विलायक  निस्सारित  तेल,  तेलरहित
 भोजन  शौर  खाद्य  झाटा  (नियंत्रण)  संशोधन
 झादेश,  978  (हिन्दी  तथा  अंग्रेजी  संस्करण  )
 की  एक  प्रति  सभा  पटल  पर  रखता  हूं  जो
 दिनांक 18.  भा,  978  के  भारत  के  राजपत्र

 [में  प्रधिसूचना  संख्या  सा०सां०नि०  i77(¥)
 में  प्रका त  हा  था  ।

 [Placed  in  Library.  See  No.  LT-
 2084/78).

 **Not  recorded.  *The  Accounts  were  Jaid  on  the
 Table  on  the  i5th  July,  1977.
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 NOTIFICATIONS  UNDER  CENTRAL  EXcrsk
 Ruies,  944  Centra,  Excise  (6TH
 AMoT)  Rutgs,  1978,  NoTIFICATION
 UNDER  CUSTOMS  Acr  962  aND  DELH
 SALes  Tax  (lsT  AMDT)  RULES,  978

 ALONG  WITH  A  STATEMENT

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH)  I  beg

 to  lay  on  the  Table

 qd)  A  copy  each  of  the  following
 Notifications  (Hind:  ang  English
 versions)  issued  under  the  Central
 Excise  Rules,  944

 ()  GSR  204  (E)  and  205  (E)
 pubhshed  in  Gazette  of  India
 dated  the  30th  March,  ‘1978,  to-
 gether  with  an  explanatory
 memorandum

 (n)  GSR  206  (E)  published
 in  Gazette  of  India  dated  the  3ist
 March  4978

 (az)  GSR  208  (8)  published
 in  Gazette  of  India  dated  the  3lst
 March  798  [Placed  in  Library
 See  No  LT  2035/78)

 (2)  A  copy  of  the  Central  Excise
 (Sixth  Amendment)  Rules  978
 (Hind;  and  English  versions)  pub-
 lished  in  Notification  No  GSR
 207  (E)  in  Gazette  of  India  dated
 the  3ist  March,  978  under  section
 88  of  the  Central  Exciseg  and  Salt
 Act,  944  [Placed  ह  Library  See
 No  LT-2036/78]

 (3)  A  copy  of  Notification  No
 GSR  220  (E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dateq  the  ist  April,  3978
 under  section  59  of  the  Customs
 Act  4962  together  with  an  ex-
 planatory  memorandum  [Placed  wn
 Labrary  See  No  LT-2037/78)

 (4)  (0)  A  copy  of  the  Delhi  Sales
 Tax  (First  Amendment)  Rules,  978
 (Hindi  and  English  versions)  pub-
 lished  im  Notification  No  F
 4(2)/78-Fin  (Genl)  in  Delhi
 Gazette  dated  the  260  February,
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 1978,  under  section  72  of  the  Delhi
 Sales  Tex  Act,  975

 (a)  A  statement  (Hind:  and
 Enghsh  veisiong)  showing  reasons
 for  delay  in  laying  the  above
 Notification  [Placed  in  Labrary
 See  No  LT-2038/78]

 220  hra.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  INDEFINITE  TOOLS  DOWN
 STRIKE  BY  WORKERS  PARALYSING  WORK

 AT  THE  VEKRAM  SAR  ABHAI  SPACE
 CENTRE  aT  THUMBA

 SHRI  M  RAM  GOPAL  REDDY
 (Nizamabad)  I  call  the  attention  of
 the  Prime  Minister  to  the  following
 matter  of  urgent  public  importance
 and  request  that  he  may  make  a
 statement  thereon

 The  reported  indefinite  tools
 down  strike  by  workers  paralysing
 work  at  the  Vikram  Sarabm  Space
 Centre  at  Thumba
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI)  Mr  Speaker,
 Sir,  I  am  obliged  to  the  Hon
 Member  for  having  raised  the
 question  before  the  House  which
 enableg  me  to  put  the  whole  matter  in
 ltg  proper  perspective  and  show  how
 oblivious  of  the  countrys  interests  7
 keeping  such  an  undertaking  ont-
 nously  in  operation  a  section  of  the
 employees  on  a  question  of  minor  im-
 portance  is  prepared  to  hold  the
 Space  Centre,  and  through  them  the
 Government  to  ransom

 The  whole  trouble  arose  as  a  result
 of  the  implementation  of  the  decision
 of  the  Space  Commission  to  rationa-
 lise  transport  charges  and  prescribe
 uniform  rate  of  subsidy  for  plate
 meals  in  all  Indian  Space  Research
 Organisation  canteens  The  House
 will  be  interested  to  know  that  in
 other  ISRO  Centres  at  Sriharikota,
 Bangalore  and  Ahmedabad  this
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 scheme  hag  been  implemented  without
 any  agitation  on  the  part  of  the  em-
 ployees  At  the  Vikram  Sarabhai
 Space  Centre,  Thumba,  however,  an
 agitation  wag  mounted  by  the  cm-
 ployees  on  Saturday  the  Ist  April  und
 on  the  morning  of  Monday  the  srd
 April  there  was  violent  agitation,
 atone  throwing  and  assault  and  inti-
 midation  of  engineers  outside  the
 Rocket  Fabrication  Facility  The
 workers  attacked  the  factory  and
 caused  extensive  damage  to  plant
 equipment,  machinery  and  other  Gov-
 ernment  property  A  detailed  asses-
 sment  af  the  quantum  of  damage  38
 being  made

 Faced  with  this  situation  and  in
 fulfilmeut  of  their  duty  to  maintain
 law  anda  order  the  State  Government
 police  und  fhe  local  Additional  Dis-
 trict  Mugistrate  intervened  but  the
 position  was  not  brought  under  contsol
 until  as  a  result  ot  stone  throwing  the
 magistrute  of  the  State  Government
 was  injured  and  hospitalised

 SHRI  K  P  UNNIKRISHNAN
 (Badagsra)  Why  magistrate  of  the
 State  Government?

 SHRI  MORARJI  DESAI  Arising
 out  of  thig  some  employees  have  been
 arrested  in  connection  with  the  violent
 incidents  and  three  cases  for  investi-
 gation  in  connection  with  the  assault
 on  the  Additional  District  Magistrate
 and  damage  to  Government  property
 have  been  registered  Shri  Oomen
 Chandy,  Minister  for  Labour,  Govern-
 ment  of  Kerala  ,ntereeded  and  held
 separate  discussions  with  the  Control-
 ler,  VSSC,  and  the  representatives  of
 the  workers  Among  the  points  rais-
 ed  by  the  employees  were

 l  Shifting  the  location  of  X-Ray  and
 Radiographic  units  at  the  Rocket
 Fabrication  Facility  in  view  of  alleg-
 ed  violation  of  safety  and  health  stan-
 dards  I  may  state  that  the  whole
 question  has  been  examined  in  great
 detail  by  an  expert  of  the  Bhabha
 Atomic  Research  Centre  who  went
 into  the  question  for  three  days  and
 reviewed  all  the  safety  precautions

 Sarabha:  Space  Centre  (CA)
 and  was  satisfied  that  there  was  no
 radiation  hazard  whatsoever  which
 would  constitute  a  health  risk

 2  Reduction  in  the  cost  of  plate
 mealg  from  Re  Ue  per  plate  meal  to
 the  earlier  price  of  sixty  five  pase
 This  38  the  second  point  Jt  was  ex-
 plained  that  a  uniform  subsidy  not  ex-
 ceeding  thirty  five  paise  per  plate  meal
 had  been  fixed  whereag  previously  the
 quantum  was  larger  and  there  was  no
 limit  on  the  amount  of  food  served  on
 a  plate  meal.  Nevertheless  the  Centre
 authorities  expressed  readinesg  to
 make  necessary  adjustments  and  lower
 the  price  of  the  plate  meal  subject  to
 a  corresponding  reduction  m_  the
 Quantum  of  the  food  elements  that
 constifuted  the  plate  meal

 3  Restoration  of  salary  cuts  effect-
 e€d  on  account  of  unauthorised  absen-
 teeism  in  earlier  agitations  Since
 the  principle  of  No  work  no  928५
 ha,  been  well  established  the  position
 Was  explained  to  them  800  since  they
 have  absented  themselves  delberately
 the  same  principle  would  have  to  be
 apphed

 The  House  will  notice  that  notwith-
 standing  the  resort  by  a  section  of  the
 employees  to  violence  the  Centre
 authorities  adopted  a  concihatory  at-
 titude  but  the  only  response  has  heen
 for  the  employees  to  go  on  strike  and
 see  that  no  activity  worth  the  name
 takes  place  in  the  Centre  The  em-
 ployees  however  are  not  only  continu-
 ing  their  strike  but  the  employees
 who  want  to  work  are  being  prevent-
 ed  from  functioning  and  are  being
 forced  out  of  their  offices  It  38  un-
 derstood  that  two  cars  helonging  to
 the  Centre  have  already  been  destroy-
 ed  by  the  agitators

 I  have  stressed  more  than  once  the
 obhgation  on  the  part  of  both  emplo- yets  and  employees  to  settle  points  of
 dispute  by  resort  to  negatiations  It  35
 quite  clear  that  in  this  case  the  em-
 ployeed  have  chosen  the  path  of
 violence  and  indulgence  in  damage
 to  public  property  They  have
 failed  to  recognise  that  by  caus-
 ing  damage  they  were  not  caus-
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 ing  injury  only  to  the  individuals,
 officers  or  otherwise,  but  to  the  country
 itself,  because  the  factory  is  undoubted-
 ly  of  vital  importance  and  is  an  asset
 to  the  institution  It  is  reprehensible
 that  m  order  to  force  the  authorities
 into  conceding  their  demand  the  em-
 ployeeg  have  lost  sight  of  their  obliga:
 tions  to  the  very  properties  of  the
 Centre  on  which  and  in_  respect  of
 which  their  work  depends  I  cannot
 but  strongly  condemn  this  attitude  of
 the  employees  and  I  should  like  to
 make  it  clear  to  the  House  that  there
 Can  be  Do  submismon  to  such  tactics  of
 violence  and  wanton  injury  to  public
 property  I  understand  that  an  Hon
 Member  of  the  House  :s  in  Trivandrum
 and  that  three  meetings  were  held
 outside  the  premises  of  the  Centre
 yesterday  after  the  permission  for
 holding  meetings  within  the  premises
 had  been  refused  This  was  followed
 by  a  meeting  in  the  city  at  which  the
 employees  wete  asked  to  continue  their
 illegal  gtmke  I  am  also  informed  that
 some  employees  are  dragging  staff  out
 and  indulging  m  coercion  and  intimi-
 datory  action  to  the  point  of  even  cut-
 ting  of  water  and  elecriticity  Obvious-
 ly  we  have  to  deal  with  these  activi-
 ties  with  firmness  If  per  chance
 violence  is  again  repeated,  there  would
 be  no  alternative  but  to  take  measures
 to  protect  Government  property  and
 to  deal  with  the  situation  with  such
 force  that  may  be  required  and  may
 be  at  our  disposal

 SHRI  M  RAM  GOPAL  REDDY:  I
 am  grateful  to  the  Prime  Minister  for
 having  made  a  detailed  statement  But
 I  want  to  say  that  our  Prime  Miniter
 is  the  greatest  Gandhian  living  in  this
 country  Sometimes  the  sanest  per-
 sons  and  the  credulous  persona  are
 also  mate  to  utter,  if  not  lies,  at  least
 untruths,  half  truths  In  Mahabharat
 Yoddha,  Dharmaputra’s  chariot  used
 to  move  in  the  battle  fleld  about  one
 foot  above  the  ground  level  Here  cur
 Prime  Minister  ig  made  to  uttar  at
 least  some  half  truths  and  now  he  has
 come  down  to  the  level  of  all  other
 Memberg  of  thig  House
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 Now,  here  the  main  point  ig  the

 workers  wanted  only  food  subsidy  as
 was  existing  for  the  last  six  years.

 SEVERAL  HON  MEMBERS  Trans
 port,

 SHRI  M  RAM  GOPAL  REDDY
 Soth

 Transport  was  given  to  the  persons
 working  there  The  Vikram  Sarabhai
 Station  ig  situated  about  twenty  miles
 away  from  the  main  city  There  is
 nothing  available  in  that  area  and  in
 Buch  places  the  people  working  there
 should  be  given  full  meals  The  Prime
 Minister  says  that  you  pay  for  the

 half  But  they  cannot  work  on  empty
 stomach

 He  is  very  much  interested  in  the
 factory  We  are  also  interested  in  the
 factory  But  I  want  to  know  from
 the  Prime  Minister,  28  he  not  interest-
 @d  in  the  workers  who  are  working
 there?  Those  workerg  ar*  working  in
 the  factory  for  the  last  six  years
 There  wa,  not  a  single  str'ke

 Why,  all  of  a  sudden,  has  thu
 erupted?  I  request  the  Prime  Minister
 to  go  into  details  and  find  out  why  it
 has  happened  and,  the  Prime  Minis-
 ter  also  referred  to  an  hon  Member  of
 thig  House,  that  is,  Mr  Vayalar  Rav:
 He  is  an  experienced  trade  arion
 leader,  he  is  also  very  much  interested
 an  this  country  and  in  the  plant  and
 unnecessarily  he  will  never  ask  the
 workerg  to  go  on  strike  As  a  matter
 of  fact,  the  strike  wag  forced  by  the
 inefficient  officers  and  engineers  who
 are  not  working  upto  efficiency  requir-
 ed  These  officers  and  engineers  have
 prompted  the  administration  to  stop
 the  transport  and  also  the  subsidy  for
 food  Is  it  right  on  the  part  of  the
 Government  to  stop  these  two  things
 which  are  very  vital  for  the  mainte-
 nance  of  goog  health?  Moreover  the
 X-ray  plant  established  near  the  work-
 shop  can  be  shifteg  to  some  other
 place  But,  the  Prime  Minister  ssys
 that  it  wag  examined  by  the  exnerts
 of  the  Bhabha  Atomic  Research
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 Station  for  three  days.  Is  it  enough?
 Many  of  the  workers  are  not  having
 children  due  to  radioactivity  and
 their  health  is  also  affected.  I  want  to
 know  from  the  Prime  Minister  whether
 he  wants  to  reduce  the  population  by
 thig  method.  I  request  him  to  :e
 consider  the  whole  issue  ang  not  to
 paralyse  the  work  there  and  he  may
 rmmediately  start  negotiations  with  the
 workers,  The  State  Government  was
 ready  to  mediate  in  this.  Mr,  Chandy
 was  doing  his  best  but  the  manage-
 ment  and  the  Central  Government  are
 very  adamant  They  are  not  at  all
 listening  to  reason  That  ig  why  the
 trouble  has  arisen.  I  want  to  know
 whether  the  Prime  Minister  will  leave
 the  entire  case  to  the  State  Govern- ment  officials  who  are  respons:ble persons?

 MR  SPEAKER  |  think  at  8
 enough.

 SHRI  K.  P,  UNNIKRISHNAN: Please  allow  him  He  is  suggesting some  solutions

 SHRI  M  RAM  GOPAL  REDDY The  State  Government  ig  jn  @  posi- tion  to  contro!  the  situation.  There  is a  feeling  that  the  Central  Govern-
 ment  ig  trying  to  discredat  the  State
 Government  and  they  aye  not  allow-
 ing  them  to  do  their  job  ‘There  8
 absolutely  no  necessity  to  send  the
 military  there  That  is  the  provoca- tion  to  the  people  After  all  they  are
 numbering  000  or  1,200,  workers  or 80.  When  the  State  Government  is
 controlling  it,  why  has  the  Centre
 chosen  to  send  the  military  there
 You  know,  Sir,  the  military  people may  not  be  able  to  understand  the
 local  conditions.  That  wag  the  reason
 why  al]  these  things  had  happened. That  is  why  I  request  the  Prime
 Minister  to  reconsider  the  whole
 issue  and  let  him  send  the  Labour
 Minister  to  the  spot  and  see  that  he
 settles  this  dispute.

 क

 SHRI  KRISHAN  KANT  (Chandi- garh):  Sir,  I  rise  on  a  point  of  order for  your  consideration,  The  state-
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 ment  which  he  has  made—he  talked
 of  truths  and  helf  truths  ang  then  he
 sald  that  the  Prime  Minister  hes
 come  down  to  the  level  of  a  Mem-
 ber—can  be  a  matter  of  privilege.
 Are  we,  Members,  speaking  helt
 truths?  He  is  degrading  himself  by
 that.  |  would  request  you  to  go
 through  it  so  that  such  a  statement
 which  can  be  a  matter  of  privilege—
 he  does  not  mean  it  because  he  does
 not  know  what  he  speaks—does  not
 find  @  place  in  the  proceedings.  (In-
 terruptions).

 SHRI  SAUGATA  ROY  (Barrack-
 pore);  There  must  be  some  doubt
 because  the  Prime  Minister  was  read-
 ing  the  statement.  §o,  he  only  said
 the  Prime  Minster  has  come  down  to
 the  leve]  of  a  Member.  (Interrup-
 trons),

 SHRI  K.  P.  UNNIKRISHNAN:
 He  said  that  it  contained  half-truths
 and  untruths  This  is  what  he  was
 saying.

 MR.  SPEAKER:  The  point  raised
 by  Shri  Krishan  Kant  38  not  about
 the  half-truth  or  untruth,  Shn
 Reddy  might  have  said  it  in  a  jocular
 mood  He  said  that  he  was  at  a  very
 high  level  at  one  time  and  he  has
 now  gone  down  to  the  lower  level.
 This  7  what  he  said.  I  think  he  said
 it  in  @  yocular  mood.  Let  us  not  take
 it  seriously.  We  are  not  small  men
 to  take  it  like  that.

 SHRI  C.  N.  VISVANATHAN
 (Tiruppattur).  Members  are  not  at
 lower  levels.

 MR.  SPEAKER:  He  said  that  in
 hig  jecular  mood.

 SHRI  M.  RAM  GOPAL  REDDY:  I
 never  wanted  to  drag  our  Prime
 Minister  to  the  level  of  an  ordinary
 Person.  I  did  not  mean  any  offence.

 SHRI  MORARJI  DESAI:  ]  am  very
 grateful  to  my  hon.  friend  for  giving me  a  compliment  at  his  own  cost.  But
 may  I  say  I  do  not  consider  myself
 above  the  Members  of  thiy  House?  I
 cannot  J  am  ag  good  or  as  bad  as
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 any  other  member  in  the  House.
 But  after  having  given  me  the  com-
 phments  about  my  faith  in  Gandhian
 philosophy  he  charges  me  with  hav-
 ing  believed  half-truths  but  adds  that
 I  am  made  to  utter  them.  It  is  good
 of  him  to  say  that  was  made  to  do
 it.  But  that  means  I  em  very  credu-
 sous,  that  I  believe  readily  in  what
 they  say  and  that  I  make  statements
 which  are  half-truths.  Can  he  say
 that  whatever  he  has  said  js  true?
 But  he  has  already  accepted  that
 what  Members  are  doing  is  very
 wrong.  I  can  not  support  him  be-
 cause  nobody  does  that  knowingly.
 It  is  possible  that  I  may  have  been
 wrongly  informed.  If  the  hon’ble
 Member  gives  me  details,  I  will  make
 enquiries  and  punish  the  officer  who
 gave  me  wrong  information.  But
 will  the  hon’ble  Member  apologise  if
 he  35  wrong?  I  would  expect  that.
 But  even  if  he  does  not  do  that,  I
 will  do  my  part.  Let  me  say  that.
 Because  my  doing  my  part  does  not
 depend  upon  whether  another  man
 does  his.  But  in  this  case  does  he  not
 see  that  the  Labour  Minister  of
 Kerala  Government  was  there,  their
 Additional  Magistrate  was  there  and
 they  are  aware  of  the  _  situation.
 They  tried  to  negotiate  with  them
 But  he  was  injured.  Why  does  he
 not  see  that?  Whatever  may  be  the
 rights  or  wrongs  of  the  employees,
 they  have  no  right  to  resort  to  vio-
 lence  unde:  any  circumstances  what-
 soever.  That  cannot  be  condoned.  I
 will  have  to  ask  for  damages  from
 them  for  all  the  loss  to  the  property
 because  they  have  caused  it.  What
 would  he  have  to  say  then?  There-
 fore,  why  does  he  encourage  such
 things  by  this  method  of  supporting
 them.  This  33  not  right.  This  is  not
 at  all  a  correct  thing  to  do.  And,
 therefore,  there  35  no  question  of  not
 going  into  that.  Already  they  want
 to  consider  and  talk  to  them  but  until
 they  go  back  to  work  and  give  up
 these  methods,  I  am  going  to  instruct
 them  not  to  have  any  talks  with
 them.
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 SHRI  SAUGATA  ROY:  Js  it  a  fact
 that  the  Prime  Minister  has  written
 to  the  State  Chief  Minister  asking
 him  to  withdraw  the  recognition  or
 de-recognise  the  union  led  by  Mr.
 Vayalar  Ravi?  If  so,  does  it  behave
 the  Prime  Minister?  (Interruptions)

 SHRI  MORARJI  DESAI:  There
 are  no  union  activities  in  this  Centre.
 These  are  scientific  installations.
 There  cannot  be  any  union  activities.

 SHRI  SAUGATA  ROY:  Sir,  is  it
 a  fact  that  the  Prime  Minister  has
 written  to  the  State  Chief  Minister  to
 de-recognise  the  union  led  by  Mr.
 Vayalar  Rav?

 MR.  SPEAKER:  This  is  a  sepa-
 rate  matter.  The  Labour  Munister
 will  deal  with  this  matter  and  not  the
 Prime  Minister.  This  ts  Call  Atten-
 tion  motion

 (Interruptions)
 SHRI  K.  P.  UNNIKRISHNAN:

 Will  you  unilaterally  withdraw  the
 recognition  given  to  a  union?

 SHRI  MORARJI  DESAI:  I  have
 written  to  the  Chief  Minister  that
 these  scientific  installations  do  not
 fal}  under  industria}  relations.

 SHRI  M.  RAM  GOPAL  REDDY:
 Mr.  Speaker,  Sir,  may  I  request  him
 to  withdraw  the  troops’  he  has  not
 said  anything  about  it,  I  request  him
 to  tell  us  whether  he  is  going  to
 withdraw  the  troops  and  also  start
 negotiations  with  the  workers.

 MR.  SPEAKER:  He  has  already
 said  it.

 SHRI  MORARJI  DESAI:  No  mili-
 tary  has  been  called;  it  is  a  lie.  Until
 this  morning  there  was  none.  If  it
 was  called  in  afterwards  I  do  not
 know..  (Interruptions).

 MR.  SPEAKER:  I  have  to  accept
 what  the  hon  Ministers  say.

 SHRI  SAUGATA  ROY:  I  repeat
 my  statement  about  the  military...
 CUnterruptione).

 MR.  SPEAKER:  Let  us  go  to  the
 next  business.  Shri  Saugata  Roy.
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 PRTITION  RE  ENQUIRY  INTO
 AFFAIRS  OF  CONTAINERS  AND

 CLOSURES  LIMITED  AND  ITS
 NATIONALISATION

 SHRI  SAUGATA  ROY  (Barrack-
 pore)  I  beg  to  present  a  petition
 signed  by  Shri  Raghunath  Ghosh,
 General  Secretary  Contamerg  and
 Closures  Staff  and  Shramxk  Union
 Gorifa  24—Parganeas  regarding  en-
 quiry  jnto  affairs  of  the  Containers
 and  Closures  Limited  and  its  nationa-
 hsation

 243  hrs

 STATEMENT  RE  REOPENING  OF
 RAILWAY  SPONSORED  STUDENTS’

 HOSTIL  AT  PATNA  JUNCTION

 रेल  मत्रो  प्रो०  मधु  दढबते)  :  अध्यक्ष
 महोदय,  कल  श्री  राम  विलास  पासवान  न
 मई  974  में  यटना  में  रेलवे  सहायता  प्राप्त
 छात्रावास  के  बन्द  किये  जाने  तथा  इसे  पुन
 न  खोलने  के  सन्‍्वन्ध  में  किये  गये
 हाल  के  निणय  का  उल्लेख  किया  ।  मैने  कल
 सदन  को  ग्राश्वासन  दिया  था  कि  एक  दिन
 के  भन्दर  इस  सम्बन्ध  में  श्रतिम  निण्य  कर
 लिया  जायेगा  ।  मुझे  यह  सूचित  करते  हुए
 प्रसन्नता  होती  है  कि  पटना  में  सहायता  प्राप्त
 छात्रावास  जा  जन्द  होने  के  5  वर्ष  पूर्व  से
 चल  रहा  था  को  पुन  खोलने  का  श्राज  निर्णय
 कर  लिया  गया  है  ny  छात्रावास  के  सुचारूरूप
 से  सचालन  की  व्यवस्था  करने  के  लिये  पूर्व
 रेलबे  के  महाप्रवधक  को  भ्ावश्यक  भ्रनुदेश
 जारी  किये  जा  रहे  है  ।  यह  भी  निश्चय  किया
 गया  है  कि  प्रावेदन-एत्रों  की  समुनित  छान-
 बीन  की  जायेगी  ताकि  केवल  पात्र  छात्रो  को

 ही  छात्रावास  मे  भर्ती  किया  जाये  ।

 SHRI  N  SREEKANTAN  NAIR
 (Quilon)  On  a  point  of  order  Gener

 ally  Ministers  make  statements  in
 English  because  in  this  House  we  do
 not  understand  Hindi  If  he  wants,
 he  can  lay  the  Hind:  version  on  the
 Table,  that  was  the  practice  all  along
 May  I  request  him  to  speak  in  English?

 MR  SPEAKER  The  Member  had
 raised  it  3n  Hindi,  you  were  not  pre-
 sent  when  the  Member  spoke  in  Hindi
 that  s  why  he  is  making  a  statement
 in  Hind:  There  is  no  point  of  order
 in  this
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 qa)  REPORTED  PRESS  RELEASE  BY  THE
 RAILWAYs  ABOUT  HOLDING  UP  OF  RAIL-
 WAY  WAGONS  BY  COAL  INDra  LTD  ETC

 ्  निर्मल चन्द्र जन  (सिवनी)  :  27
 मार्च  का  रेलवे  ने  एक  प्रेस  विज्ञप्ति  जारी  की
 है  जा  28  मार्च  का  हिन्दुस्तान  टाइम्स  और
 टाइप्स  श्राप  इन्डिया  में  छपी  है|  उसमे
 इन  शब्दों  का  प्रयोग  किया  गया  है  1

 ‘The  blame  must  surely  rest  on
 Coal  India  Ltd,  the  colhenes,  the
 steel  plants  and  some  other  thermal
 power  plants  who  receive  coal  on

 priority  but  hold  up  the  wagons  ५

 रेलबे  का  यह  कहना  है  इस  प्रेस  विज्ञाप्ति  के
 द्वारा  कि  .0  हजार  बैसन  प्रति  दिन  इन  को
 देते  है,  जिन  भे  स ेकोल  इन्डिया  लि०  के  खदानो
 से  900  बैगन  प्रति  दिन  नही  भर  पाते  है
 भ्रौर  इस  तरह  से  9  प्रतिशत  शक्ति  का  नुकसान
 होता  है  शौर  कोयला  खदानों  के  मुह  पर  पडा

 रहता  है  ।  इस्पात  के  कारखानो  में  स्टील
 प्लान्टस  मे  2300  बोक्स  बैगन्स  प्रति  दिन

 नही  भरे  जाते  हैं  प्रौर  वे  यहा  पर  पड  रहते  हैं
 शर  थर्मल  पावर  प्लान्ट  300  बैगन्स  प्रति  दिन
 भरने  में  समर्थ  रहते  है  ।  इस  के  कारण
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 बैगम्स  वही  पर  रूक  जाते  हैं  शौर  दूसरी  जगह
 जहां  उन  की  झावश्यकता  होती  है,  वहा  पर
 नही  भेजे  जा  सकते  हैं।  कोल  हल्डिया  ने  यह
 कहा  है  भौर  कर्जा  मबी  जी  का  भी  एक
 वक्तव्य  है  कि  अप्रैल  i977  से  फरवरी
 978  तक  90  7  सिलियन  टन  कोल

 निकाला  गया  भौर  रेलवे  मत्ालय  की  प्रेस
 विज्ञप्ति  के  द्वारा  उन  का  यह  कहना  है  कि
 87  मिलियन  टन  कोयले  के  लिए  1978-79

 मे  वे  बैगन  देने  मे  समर्थ  हैं  यानी  जितना  कोयला
 निकाला  गया  उस  से  कम  कोयले  के  बेगन्स
 दिये  जाते  हैं  लेकिन  फिर  भी  वे  उस  का  लदान
 करने  में  असमर्थ  हैं  प्रौर  कोयला  वही  पड़ा
 रहता  है  भौर  बैगन्स  भी  वही  पड़े  रहते  है।  यह
 सब  को  ज्ञात  है  कि  देश  मे  कोयले  को  बहुत
 कमो है.  है।  इस  तरह  से  इन  दोनो  विभागों  से
 जो  विप्तगति  पैदा  हुई  है,  उस  को  दूर  करना
 चाहिए  यदि  रेलवे  मत्नालय  का  कहना  सही
 है,  तो  ऊर्जा  मती  को  इस  झौर  ध्यान  देना
 चआहिए  जिस  से  कोयला  वहा  न  पड़ा  रहे  और
 कोयले  का  वहा  से  लदान  हो  सके  भौर  देश
 के  अन्य  मायो  मे  वह  जा  सके।  उन्हें  रेलवे
 मिनिस्टर  साहब  से  यह  कहना  चाहिए  कि
 झाप  हमें  इतने  वैगन  दीजिए  जिन  को
 भरने  में  हम  समय  हैं।  क्योकि  दोनों  विभाग
 सरकार  के  पास  हैं  इसलिए  मैं  निवेदन  करना
 चाहता  ह्  कि  सरकार  के  ये  नौनों  विभाग
 मत्णा  कर  के  किसी  प्रकार  के  नतीजे  पर
 पहुंचे  जिससे  कि  सभी  को  कोयला  मिल  सके  t

 (a)  REPORTED  AGITATION  BY  PADDY
 PRODUCERS  FOR  RAISING  THE  pRICE  07

 28700  In  ANDHRA  PRADESH

 SHRI  P  RAJAGOPAL  NAIDU
 (Chittoor)  Sir,  the  Minister  of  Agri-
 culture  is  not  here  If  I  make  the
 statement

 MR  SPEAKER  If  you  want  you
 can  make  the  statement

 SHRI  P  RAJAGOPAL  NAIDU  Will
 it  be  conveyed  to  him?
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 MR.  SPEAKER  It  has  already  been
 conveyed  to  him

 Ne

 SHRI  P  RAJAGOPAL  NAIDU:  In
 Andhra  Pradesh,  the  paddy  producers
 are  agitating  for  raising  the  price  of
 paddy

 MR  SPEAKER  You  know  the  rules
 Whatever  you  have  given  that  should
 be  read  out  Under  rule  377,  you
 eannot  make  a  speech  You  must
 have  seen  the  bulletin

 SHRI  P  RAJAGOPAL  NAIDU.  Yes,
 I  have  seen  the  bulletin  Sir,  that  de-
 mand  has  not  been  accepted  till  now
 At  the  same  time  the  paddy  is  not
 purchased  The  paddy  is  of  two  kinds—
 one  38  cyclone  affected  and  the  other
 is  good  paddy  The  cyclone  affected
 paddy  can  be  boiled  and  can  be  sent
 to  Kerala  and  other  places  where  they
 are  taking  it  The  other  paddy  can
 be  purchased  but  the  FCI  is  not
 purchasing  Now  the  price  is  Rs  45
 per  75  kg  whereas  the  price  fixed  1s
 Rs  75  In  Carcars  district  a  large
 quantity  is  available  and  therefore  :t
 must  be  purchased  Therefore,  I  re-
 quest  the  hon  Minister  to  see  that
 all  the  paddy  is  purchased  at  the  fixed
 price

 (a)  CONSTITUTIONS  OF  A  BENCH  OF
 Hic  Court  ror  MARATHWADA

 oft  फेशन  राज  धोंदगे  (न'देड)  प्रध्यक्ष
 महोदय,  मैं  रूल  377  के  द्वारा  विधि  शौर
 न्याय  मदनी  महोदय  का  ध्यान  दिलाना  चाहता
 हैं  कि  महाराष्ट्र  मे  मराठ्याडा  क्षेत्र  के  पाच
 जिलो  के  लिए  झभी  तक  झौरगाबाद  में  हाई
 कोर्ट  की  बेंच  का  इल्तजाम  नहीं  किया  गया
 है  ।  वहा  के  लोग  महाराष्ट्र  सरकार  से  वहा
 पर  हाई  कोर्ट  की  बच  काथम  करने  की  माग
 करते  परवे हैं ।  वहां  की  बार  एसोसियेशन  ने
 भी  वहा  हाई  कोर्ट  की  बेंच  कायम  करने  की
 मांग  की  है।  मैं  बीस  साल  अभ्रसेम्बली  में  भी
 इस  बारे  में  सवाल  करता  रहा  है  प्रशासकीय
 प्रस्ताव  लाया  गया  ।  मुझे  भ्राश्यासन  मिला  |
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 पिछली  22  मार्च  को  महाराष्ट्र  विधान
 सभा  में  एक  रिजोल्युशन  पास  हमा  है
 जिसमें  यह  जिनती  की  गयी  है  कि  केन्द्रीय
 सरकार  भ्रोरंगाबाद  में  हाई  कोर्ट  को  बेंच

 तुरन्त'  कायम  करे ।  राष्ट्रपति  जी  से  भी
 बिनती  की  गयी  है  कि  वे  इस  सामले  में  कार्बन
 बाही  करें।  महाराष्ट्र  राज्य  कात्रम  होते  बन्त

 नागधुर  करार  के  श्न्दर  भी  इस  बात  का
 आश्वासन  मर  ठताड़ा  की  जनता  को  दिया
 गा  था  लेकिन  वह  झभी  तक  पूरा  नहीं
 हुआ  है  ।  मराठवाड़ा  के  लोगों  को
 इससे  बहुत  तकलीफ  है  1  इसलिये  ं  सरकार
 से  गुजारिश  करूंगा  कि  वह  जनता  को
 मांग  को  देखते  हुए  झौरंगाबाद  में  हाई
 बेटे  की  बेंच  कायम  करे  |  इससे  मथठवाड़ा
 के  पःच  जिलों  के  लोगों  को  सटुलियत  होगी।

 (iv)  REPORTED  PURCHASE  OF  SHARES  OF
 Brrta  Group  or  INDUSTRIES

 SHRI  K.  P.  UNNIKRISHNAN  (Bada.
 gara):  Sir,  I  wish  to  bring  to  the
 notice  of  the  House  a  matter  of  great
 public  importance.  The  Life  Insurance
 Corporation  of  India,  the  General
 Insurance  Corporation  of  India  and  the
 Unit  Trust  of  India  have  recently
 bought  shares  worth  crores  of  rupees
 in  gome  firms  belonging  to  a  particular
 industrial  house  after  the  recent  bud-
 get.  These  shares  of  Gwalior  Rayons,
 Keshoram,  Hindustan  Aluminium  and
 Orient  Papers,  all  belonging  to  Birla
 group  are  reported  to  have  been  bought
 at  exorbitantly  high  prices  in  the  Stock
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 the  purchase  took  place.  Obviously,
 speculation  and  gambling  cannot  be
 the  guideline  of  a  public  finaticial  ins-
 titution.  It  can  only  be  a  well  laid
 down  policy  of  sound  investment.  The
 Finance  Minister  should  come  for-
 ward  with  a  statement  in  the  House
 and  inquire  into  the  scandal.  After
 I  wrote  to  you,  a  Calcutta  financial
 daily  Business  Standard,  has  also  come
 out  with  a  story  which  is  entitled
 “Another  Mundhra  scandal”.  This  is
 a  very  important  thing  talked  about
 in  financial  circles  in  Bombay,  Delhi
 and  Calcutta  and  I.  request  you  to
 direct  the  Finace  Minister  to  come
 forward  with  a  statement.

 2.5  hrs.

 DEMANDS  FOR  GRANTS‘,  1978-700—-
 Contd.

 MINISTRY  OF  HEALTH  AND  FAMILY
 ‘WELFARE

 MR.  SPEAKER:  The  House  will  now
 take  up  discussion  and  voting  on
 Demands  Nos.  44  to  48  relating  to  the
 Ministry  of  Health  and  Family  Wel-
 fare  for  which  5  hours  have  been  al~
 lotted.

 Motion  moved:

 “That  the  respective  sums  not  ex-
 ceedi:  the  amount  on  Revenue Exchanges  of  Bombay  and  Calcutta.

 The  news  was  deliberately  leaked  out
 and  the  prices  of  the  shares  went  up.
 Even  though  these  companies  are  well
 known  and  the  shares  are  known  as
 leaders  of  the  market,  this  huge  pur-
 chase  of  shares  took  place  at  a  time
 when  the  yields  of  these  shares  are  at
 a  very  low  level  and  the  prices  high
 and  it  has  not  helped  the  public  finan-
 cial  institutions  or  public  exchequer,
 but  only  the  business  house  in  ques-
 tion.  The  prices  of  these  shares  have
 subsequently  shot  up  also  even  after

 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of

 India  to  complete  the  sums  necessary
 to  defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March.
 1979,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof  against  Demands  Nos.
 44  to  46  relating  to  the  Ministry  of
 Health  and  Family  Welfare.”

 *Movea  with  the  recommendation  of  the  President.
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 (Mr  Speaker}
 25  hrs,
 Demands  for  Grants,
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 i978-79  in  res-  pect  of  the  Munistry  of  Health  and
 Family  Welfare  submitted  to  the  voteof  Lok  Sabhan

 No  Name  of  Demand  Am  of  Demand  for  Grant  Amount  of  Demand  for  Grant
 on  account  voted  by  the  submitted  to  the  vote  of  the

 Demand  House  on  16-93-1978  House

 |  2  3  4

 Revenut  Capital  Revenue  C  apital
 Rs  Re  Rs  Rs

 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE

 44.  Muustry  of  Health  ard
 Family  Welfare  t4  77,000  73  83,000

 4)  Medical  and  Public  Health  40  80  53  000  +13,53s71,000_  5t  99,97,000,  67,68  58,006
 46  Family  Welfare  20  34  60,000  17,000  0I,73  ०  000  83,000

 MR  SPEAKER  Sarvashni  Shibban  MR  SPEAKER  You  will  get  an
 Lal  Saksena  and  Keshavrao  Dhondge
 have  tabled  cut  motions  to  the  De-
 mands  for  Grants  relating  to  the
 Ministry  of  Health  and  Family  Wel
 fare  |  would  hke  to  know  if  they
 are  present  in  the  House  and  desire
 to  move  their  cut  motions

 Shri  Saksena  is  not  present  Shri
 Keshavrao  Dhondge  is  also  not  pre-
 sent  So  both  the  cut  motions  are
 not  moved

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 (श्री  राज  नारायण)  श्ामन्‌ू--

 MR  SPEAKER  I  am  not  calhng
 you  The  practice  here  is  we  dont
 call  you  now  But  if  you  on  your
 own  want  to  make  a  statement,  it  is
 another  matter  I  personally  request
 you  not  to  because  it  will  become  a
 bad  precedent  later

 भरी  crn  भारायण  हमन  जा  कुछ  नई
 नई  स्कीमें  चला  रखी  है  उनके  बारे  में  पहले
 मैं  थाड  सा  दस  पन्द्रह  मिनट  प्रापकी  प्राजशा
 हो  तो  कह  द  ताकि  अच्छा  डिसकशन  हा  ।

 opportunity  to  say  in  the  end

 श्री  शाज  नारायण  लास्ट  मै  फिर  वे
 बेचारे  क्‍या  कहेंगे  ?

 SHRI  A  C  GEORGE  (Mukanda-
 puram)  Sir  in  this  particular  case
 you  may  have  to  take  precaution  The
 time  allotted  must  not  be  impinged
 upon  It  will  become  a  dangerous
 precedent

 MR  SPEAKFR  The  time  allotted
 will  be  consumed  Anyhow  let  us
 stick  to  some  practice  In  the  case
 of  other  Ministries  we  have  not
 allowed

 ft  cre  भमारामण  प्रगर  आपको  इस
 मैं  कोई  अभ्रसुधिधा  हो  तो  ठीक  है  मैं  बाद  में
 बाल  लूगा।  मैंने  हमेशा  देखा  हैश्ीर  पालिमैंटरी
 स्वस्थ  पद्धति  भी  यही  है  कि  विभाग  का  मती
 थोड़ी  भ्रपनी  बात  कह  दे  झौर  बाद  मे  डिसकशन
 हा  शर  बह  जवाब  दे  ता  ज्यादा  भ्रच्छा  है  ।
 अगर  ाप  नही  चाहते  है  तो  मे  नहीं  बोलगा  ।

 SHRI  A  C  GEORGE  The  _  time
 taken  by  the  Minister  should  be  de-
 ducted  from  the  time  allotted  to  the



 289  DG,  1078-79

 ruling  Party  Then  we  have  no  objec-
 tion

 MR.  SPEAKER  The  Demands  for
 Grants  are  not  generally  moved  in  the
 House  by  the  Minister  concerned  That
 is  the  practice  Once  in  a  way  excep-
 tions  have  taken  place  Last  year

 algo  I  understand  exceptions  have
 taken  place  At  the  end  you  can  make
 a  longer  speech  In  the  middle  also
 you  can

 SHRI  A  C  GEORGE  My  submis-
 sion  .s  whatever  the  time  is  taken
 by  the  hon  Ministe:  may  be  reduced
 from  the  time  allotted  to  the  ruling
 Party

 MR  SPEAKER  That  is  true  That
 has  got  to  be  done

 PROF  P  G  MAVALANKAR
 (Gandhinagar)  I  suggest  another  al-
 ternative  because  while  I  see  sub-
 stance  in  what  you  are  saying  that  we
 should  not  normally  depart  from  the
 practice  I  must  say  also  that  I  see
 something  in  what  the  Minister  78
 saying  If  the  Minister  has  got  some
 important  decisions  to  announce  to  the
 House  as  a  kind  of  initiation  or  intro-
 duction  for  the  debate,  certainly  it  is
 within  his  right  to  tell  us  because
 then  the  discussion  will  be  on  the
 basis  of  the  introductory  remarks  that
 he  may  just  now  be  making  which
 will  be  more  effective  and  meaningful
 But  he  can  do  so  only  on  one  condi-
 tion  At  the  end  when  he  is  going  to
 reply  supposing  he  has  got  a_  set
 number  of  minutes,  say,  half  an-hour
 or  45  minutes,  then  whatever  time  he
 takes  now  shall  be  deducted  from  the
 time  that  is  given  to  him  at  the  end
 We  can  agree  if  he  divides  his  time
 between  now  and  at  the  end,  to  gether
 the  total  time  take  n  should  be  the
 same,  not  more

 SHRI  SAUGATA  ROY  (Barrack-
 pore)  Sir,  there  is  a  provision  in  the
 rules  for  a  statement  by  8  Mhnister
 If  the  Minister  wants  to  make  8  state-
 ment  on  anything  with  previous  notice
 to  you,  he  can  make  8  statement.  But

 3i6  LS—l0.
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 it  te  not  nevessary  for  him  m
 the  statement  at  the  time  of  oa  a
 set  debate  Let  him  make  the  state-
 ment  any  time  on  Monday,  pr  when
 he  wants,  but  the  scope  and  the  right of  imitation  of  the  debate  should  be
 left  to  the  Opposition

 MR  SPEAKER  Surely,

 SHRI  SAUGATA  ROY,  We  expect
 you,  as  Speaker,  to  be  more  partial
 towards  the  Opposition

 MR  SPEAKER  I  am  expected  not
 to  be  partial  to  anybody

 SHRI  SAUGATA  ROY  We  expect
 you  to  protect  the  rights  of  the  Oppo-
 sition

 MR  SPEAKER
 Parties

 Rights  of  all  the

 SHRI  SAUGATA  ROY  We  dont
 want  to  give  up  the  right  of  imitiating
 the  debate

 MR  SPEAKER  Initiating  the  debate
 is  the  right  of  the  Opposition  But
 if  the  Minster  wants  to  make  a  state-
 ment  he  can  always  make  it  He  has
 given  notice  I  am  only  requesting
 him  But  uf  he  wants,  I  have  to
 allow  him  because  the  earlier  rulings
 also  say  that  ४  the  Minister  wants  to
 do  it,  he  has  the  mght  But  normally
 it  38  not  done  If  he  wants  to  I  will
 have  to  allow  him,  but  I  will  deduct
 the  time  at  a  later  stage,  from  his
 party

 SHRI  A  C  GEORGE.  This  preamole
 of  the  modus  operand:  of  discussions
 need  not  go  on.  You  ahd  I  under-
 stand  the  spirit  of  what  is  gomg  on  I
 think  the  Minister  will  understand
 why  this  procedural  wrangle  nas
 occurred,  and  he  may  think  of  re-
 stricting  his  speech

 MR.  SPEAKER  It  is  upto  him,  oof
 for  me.  .If  he  wants  to  make  &
 statement,  I  have  to  allow  him
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 ची  राज  माराबण  :  दस  मितट  का  समय
 तो  इसी  में  चला  गया  है।  मेरा  विनम्र  निवेदन
 यह  है  कि  मुझे  मालूम  नहीं  कि  यह  प्रथा  कैमे
 क्यों  चली  ।  मैंने  राज्प  सभा  में  भी  देखा  है
 बशर  ब्रिटिश  पालिप्रामैंटरी  प्रेक्टिस  भी  है
 ब्र  मेज  पलिमैंटरी  प्रेक्टिस  को  भी  शाप
 देख  लें  कि  माततोय  सदस्य  बराबर  झाप
 आप  कहते  है।  श्राप  शब्द  केवल  स्पीकर  के
 लिए  इस्तेमाल  होता  है  मेम्बररों  के  लिए  नहीं
 होता  है  ।

 श्री  सोगत  राव  :  पढ़ते  हैं  ।

 श्री  राज  नारायग  :  मेज  पालिमैंटरी
 प्रेक्टप  में  क्‍या  है  क्या  नहीं  हम
 भी  जानते  हैं  ।  हमने  मो  इसमें  अपने
 पच्चोस  साल  का  जीवन  खपाया  है  ।
 इसलिए  उस  में  बहस  न  करे।  मत्नी  अगर
 अपने  विभाष  के  बारे  में  या  अपनी  स्कीपों
 के  बारे  में  या  पती  याजना  के  बारे  में  पहले
 कुछ  नही  बताएगा  तो  बहस  अच्छी  नही  हांगी  t
 इसलिए  बरावर  हमने  प्रतैम्बली  में  भी  देखा
 है|  कि  जिय  मजा  का  जो  विषय  रहता  है
 पहले  वह  खड़ा  हो  कर  बोलता  है।  अगर  आप
 नहीं  चाहते  है  तो  ठीक  है  1  में  नही  बोलता
 हूं।

 MR.  SPEAKER:  Mr.  Minister,  you
 can  make  the  statement,  if  you  want
 to.

 श्री  राज  नारावण  में  ग्रापको  आजा
 में  बहुत  जल्दी  में  कुछ  खास-घास  बातें  कह
 देना  चाहता  है  ।  इस  स।ल  का  हमारा  बजट
 कुल  387.  03  करोड़  का  है  1  यह  तोन
 भागों  में  बंदा  है  :

 (a)  सचिषालय  के
 सम्बन्धित

 (2)  चिकित्सा  और  जन  स्वास्थ्य
 से  सम्बन्धित

 (3)  परिवार  कल्याण  से  सम्बन्धित  |

 जो  व्यधस्थायें  पहली  सकार  की  थीं  उसके

 प्रावधान  से
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 ऊार  हमने  कपा  नई  म्यूट  की  हैं  उसी
 के  बारे  में  मैं  जता दत  बहता हूं  ।

 83°28  करोड़  स्यास्थप् पर  1977-78
 में  था  और  इप  साल  हमने
 46.48  करीहू  रखा  है  यानि  978-79

 के  लिए  रखा  है  1  जन  स्वास्थ्य  रक्षक,
 मलेरिया  और  भारतीय  चिकित्सा  पद्धति  के
 लिए  अलग-प्रलग  है।  परिवार  कल्याण  पर
 गत  वर्ष  98.8  करोड़  था  इस
 साल  हमने  ii:  करोड़  किया  है  ।  केवल
 कल्याणकारी  कार्यो  पर  श्रगली  पचवर्षीय
 योजना  में  1978-83  तक  स्वास्थ्य  पर
 330  करोड  म्ौर  परिवार  कल्याण  पर
 665  करोड़  खर्चे  होगा  |  ग्रामीण  स्वास्थ्य

 में  हम  ने  70  प्रतिशत  की  वृद्धि  की  है  और
 परिवार  कल्याण  में  73  प्रतिशत  की  वृद्धि
 की  है।  सम्पूर्ण  पच्रवर्षीय  योजना  जो  चलेगी
 उस  म  हमारे  विभाग  में  70  प्रतिशत  स्वास्थ्य
 और  75  प्रतिशत  जन  कल्याण  के  ।लए  है।
 आपको  जानकार  खुशी  होगी  कि  जो  जन
 स्वास्थ्य  रक्षा  की  हमने  याजना  चलाई  है
 एक  हजार  पर  एक  जो  नई  स्क्रीम  है  यह  पहले
 कहीं  नही  थी  ।  तो  30,000  जन  स्वास्थ्य
 रक्षक  इम  समय  फील्ड  में  चले  गये  है  शीर  वहा
 काम  कर  रहे  हैं।  वहां  इनका  ज्यादातर  काम
 प्रित्रेंटिव  है,  क्यूरेटिव  नही  है।  यहां  पर
 बहुत  सी  उनकी  आलोचना  हुई  है।
 कि  क्वैक  पैदा  कर  रहे  हैं,  तो  मे  कहना
 चाहता  5  कि  वह  डावटर्म  नहीं  हैं।  कम्पुनिटी
 का  इन्वोल्वमैंट,  हमारे  मत्गलय  ने  पहलों
 बार  ज्यादा  जोर  दिया  है  कि  कम्युनिटी  का
 इन्वोल्वमैंट  हो  ।  इसलिये  हमने  एक  हजार
 की  झ्ाबादी  पर  कम्युनिटी  से  एक  जन
 स्वास्थ्य  रक्षक  चुनने  a  बा  की  है|  तीन
 महीने  की  इनकी  ट्रॉपिग  होती  है  जिसमें
 इनको  200  ०  दिये  जाते  हैं  भौर  उसके
 बाद  50  द्०  प्रति  माह  बौर  दवाझों  से  भरा
 किट  देते  हैं  ।
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 33.00  bra

 एक  योजना  ौर  चलाई  है  प्रशिक्षित
 दाई  को  हर  गाव  में।  यह  योजना  पहले  नहीं
 थी  ।  इस  योजना  में  50,000  प्रशिक्षित
 दाइयां  झब  तक  हो  गई  है  भ्रौर  i976
 केवल  3  हजार  थी  |  भगले  साल  एक  लाख
 सक  करने  की  हमारी  स्कीम  है  ।  तो  हमारे
 माननीय  सदस्य  जब  इस  पर  वाले  तो  जन
 स्वास्थ्य  रक्षक  का  जो  एक  महत्वपूर्ण  विषय
 हमने  चलाया  है  उसके  बारे  में  भी  देखेग  ।

 इसके  अलावा  हमने  एक  मैनुभल  भी
 बनायी  है  जो  सभी  भाषाभो  में  है,  केवल
 दो  को  छोहकर--एक  तमिलनाडु  भौर  दूसरे
 कर्नाटक  को  छोड़  कर--बाकी  जितनी
 राष्ट्र  की  भाषाये  है  सभी  में  यह  मैनुभल  है
 और  पह  हर  जन  स्वास्थ्य  रक्षक  के  हाथ  में
 है  जहा  पढाई  होती  है  उनकी  वही  उनको
 दे  दी  जाती  है।  तमिलनाडु  और  कर्नाटक
 में  बाली  जाने  वाली  भाषा  में  उसका  प्रनुवाद
 नहीं  हुआ  उयोकि  बहा  की  सरका रे  इस  योजना
 से  डिफरेट  योजना  सेन्टर  की  इजाजत  से  चला
 रही  है  और  उनकी  भी  योजना  श्च्छी  है,
 हमने  उनकी  मतन्यता  द  दो  है  कि  उस  अ्रपनी
 योजना  को  चलाये  क्योकि  चहा.  चह  योजना
 चल  रही  थी,  उसका  डिस्टर्व  करन॑  से  कोई
 फायदा  नही  होगा  v

 बल्ड  बैंक  की  एक  टीम  झ्रायी  उसने  यू  ०पी  ०
 झोर  कर्नाटक  का  दौरा  किया  शौर  उन  लोगो
 ने  भ्राकर  के  इस  योजना  की  बहुत  प्रशसा
 की  है  गौर  कहा  है  कि  भारत  ने  जो  योजना
 स्वास्थ्य  के  क्षेत्र  मे ंजारी  की  ह ैउसकी  नकल
 पश्चिम  के  देश  भी  करेगे  i  वल्ड  हैल्थ  श्रार्गे-
 नाइजेशन  के  प्रतिनिधि  पजाब  के  खरड  बलाक
 मैं  गये  थे  शौर  उन्होंने  भी  इसी  भाव  को
 व्यक्त  किया  कि  हमने  भ्रापके  ट्रेन्ड  जन  स्वास्थ्य
 रक्षक  जो  हैं  उनसे  बातें  की  झौर  हम  बहुत
 अभाषित  हुए  हैं  कि  त्यू  काइन्ड  भ्राफ  रिवौल्पू  शन
 आऑव्रास्थ्य  विभाग  इस  देशों  कर  रहा  है।
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 अभी  तीन  दिन  हुए  जापान,  कनाडा,
 बेस्ट  जर्मगी  ौर  यू०के०  के  पालियामेंटरी
 डेलीगेशन  हमारे  यहा  झाये  थे  धौर  परंसो
 मेरठ  मे  खानपुर  ब्लाक  में  गये  झौर  वहां
 जा  कर  उन्होने  कहा  कि  हम  लोग  बहुत
 ही  प्रसन्न  हैं।  ऐसी  योजना  सारी  दुनिया  में
 हा  भौर  भारत  लीड  दे  रहा  है  इस  मामले
 में  विश्य  के  झन्य  विकसित  देशो  को  ।

 कुछ  अ्रखबारो  में  चर्चा  होती  है  कि
 परिवार  नियोजन  हमने  ठग्प  कर  दिया  है  ।
 ऐसा  नही  है।  वह  कार्यक्रम  चालू  है  ठप्प

 हमने  किया  है  कम्पल्शन  शौर  कोप्र्शन  t
 इससे  माननीय  सदस्य  जान  जायेगे  कि  8
 लाख  से  ऊपर,  जब  से  यह  सरकार  श्ायी  है,
 स्टेरेलाइजेशन्स  हो  गये  है  1  ज्यादातर  इसमें
 झानघ्ा,  कर्नाटक,  तमिलनाडु,  महाराष्ट्र
 प्रौर  गुजरात  में  हुए  हैं।  भ्पन  उत्तरी  प्रदेशों
 में  नहीं  हुए  ।  उसका  कारण  है।  क्योंकि
 यहा  पर  जबरदस्ती  ढंग  से  स्टेरेलाइजेशन
 स्कीम  चली  उसने  जनता  के  मन  में  यह  सदेह
 पैदा  कर  दिया  भौर  इसलिय  स्वेच्छा  से  लोग
 नहीं  औाये ।  लेकिन  घीरे  धीरे  लाग  व
 सेन्टर्स  पर  झाने  लगे  है  ny

 प्रो०  ची०  te  साबलंकर :  यह  काम
 बढ़ाना  चाहिए।

 ी  राज  मारायण  :  हा,  बढठाना  चाहिए  1

 गर्भे-निरोध  की  हमारी  योजना  में  केषल
 स्टेलाईज  शन  ही  नही  है,  बल्कि  हम  ने  भ्रतेक
 योजनायें  बनाई  हैं,  जो  मे  बाद  में  बताऊगा।

 हम  ने  माता  धौर  शिश्‌  कल्याण  की
 प्रगति  के  लिए  भ्रगले  पाच  वर्षों  में  38,000
 केन्द्र  बनाने  की  योजना  बनाई  है।  इस  के
 भ्रतिरिक्‍्त  हम  ने  शिक्षा  सस्थाप्रो  में  भी  माता
 झौर  शिशु  कल्याण  के  सम्बन्ध  में  शिक्षा
 देने  की  स्कीम  बनाई  है।  पैसा  हमारा  हैल्थ
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 [  श्री  राज़  काराम्ण  ]
 विभाग  देगा,  लेकिन  एजूकेशन  विभाग  से
 हमारा  सम्बन्ध  हो  गया  है।  उन्हें  कोसे  दे
 दिया  जायेगा  भर  वे  झपनी  शिक्षा  रस्‍्थापझरो
 में  उसे  लागू  करेंगे।  दवा  की  एक  पेटिका
 भी  हम  उन  का  दे  देते  है।

 इस  वक्‍त  जन्म  दर  000  के  पीछे  33
 हैं  जिसको  i000  के  पीछे  30  तक  करने
 की  योजना  है  ।  लकिन  यह  लक्ष्य  978-79
 मैं  नही  पूरा  हो  सकता  है।  हम  ने  सब  बाता
 को  सोच-समझ  कर  इसे  982-83,  तक
 बढ़ाया  है,  लेक्नि  हमारी  काशिश  रहेगी  कि
 यदि  यह  उससे  पहले  ही  जाये,  तो  ज्यादा
 अच्छा  है।

 जहा  तक  मलेरिया  का  सम्बन्ध  है,
 हम  ने  डी०डी०टी०,  वी०एस०सी०  और
 मैलाथियन  श्रादि  दवाझों  के  छिड़काव  का
 व्यापक  प्रबन्ध  क्या  है।  दवाधो  की  जो  कमी
 पहले  थी,  बह  भ्रब  नही  रह  गई  है।

 भारतीय  चिक्रित्सा  पद्धति  के  बारे  में
 भी  हम  ने  बहुत  प्रगति  की  है।  हम  ने  आयुर्वेद
 यूनानी,  नेचरोपेयी  हौर  याग  पर  ज्यादा
 बल  दिया  है।  जहा  पच-वर्षीय  योजना  में
 इस  के  लिए  पहले  25  ब्राड  रुपया  रखा
 गया  था,  थहा  हम  ने  इस  रकम  को  बढा  कर
 60  करोड  रुपय  कर  दिया  है।  हम  अपने
 मत्रालय  में  इन्डिजिनस  सिस्टम  के  लिए
 एक  नया  डायरेक्टारेट  भी  खाल  रहे  हैं।
 पहले  ऐसी  कोई  योजना  नहीं  थी  पहले
 इन्डिजिनस  सिस्टम  की  एक  राष्ट्रीय  परिषद्‌
 थ्यी।  दस  दिन  पहले  हम  न  उस  को  चार
 चिभागो  में  बांटा  है।  उस  की  चार  कौंसिल्ज
 होगी  1  अगर  ज्रागे  चल  कर  कही  योग  कौर
 नैचुरोपैथी  की  भ्रापस  में  कोई  दिक्कत  पडी,
 तो  हम  उन  के  लिए  झलग  अभ्रलग  कौंसिस
 बना  देंगे

 'रानीक्षत  में  एक  केन्द्रीय  फार्मेसी  बनाई

 जा  रही  है।  राज्य  फोर्मेंसियो को  भी  प्रनुदान
 दिया  जा  रहा  है।  दिल्ली  में  विलिग्डन
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 हास्पिटल  में  300  बैड  का  पृक  जन्तया
 हालह्पिटल  बनाया  है।

 पहले  प्राइमरी  हैल्थ  तै  में  दो  दो
 डाक्टर  रहते  थे।  ब  हम  ने  राज्यो  को
 सुझाव  दिया  है  कि  हर  प्राईमरी  हैल्थ  सैंटर
 में  एक  डाक्टर  भर  बढ़ा  दिया  जाये।  बह
 डाक्टर  किसी  भारतीय  चिकित्सा  पद्धति  का
 होगा--चाहे  वह  पश्रायुर्वेद  का  हो  यूनानी
 का  हो  होमियोपैथी  का  हो  योग  का  हो  या
 सिद्ध  का  हो  t

 माननीय  सदस्य  इनटर्नेशिप  श्रीर  हाउस
 जाब्ज़  के  बारे  में  बहुत  से  प्रश्न  पूछते  रहे  है
 इस  वे  लिए  हम  ने  झपने  डायरक्टर  की
 अध्यक्षता  में  प्रमुख  लोगो  वी  एक  श्रच्छी
 कमेटी  बना  दी  है,  ताकि  बह  साच-समझ
 कर  प्रपने  सुझाव  सरकार  को  दे  ि  इस
 विषय  में  क्या  क्या  जा  सकता  हे।  बहुत
 से  माननीय  सदस्यों  ने  कहा  था  कि  हाउस
 जाब्ज  सब  वा  मिलनी  चाहिए।  हमार
 यहा  i2000  से  ले  कर  4000  तक
 डाक्टर  पैदा  हाते  है।  उन  सब  का  हाउस
 जाम्ज़  देना  नामुमक्नि  भ्रर  भ्रसभव  है--
 हम  नहीं  द  सकते  है।  लेक्नि  इनटर्नशिप
 के  बारे  में  पैसे  की  बात  है।  पजाब  शोर
 बिहार  ने  उन  के  लिए  400  450  झौर
 500  रुपये  तक  कर  दिया  हैं।  हमारे  यहा
 350  रुपये  दिये  जाते  हैं।  हम  लाग  इस
 बात  पर  चिचार  कर  रहे  हैं  कि  इन्टर्नशिप
 के  लिए  पैसा  बढ़ा  दिया  जाये  t  ware  हमारे
 पास  फड्ज  हो,  तो  हम  बढ़ाने  के  लिए  प्रयत्न
 करेंगे।

 हम  लोग  कुष्ठ  रोग  की  काफ़ी  रोकथाम
 करने  जा  रहे  है।  प्रश्नेपत  को  दूर  करने  के
 लिए  2  37  करोड़  रुपये  की  रकम  रखो  गई
 है,  जबकि  पहले  वह  करोड़  थी।  कुष्ट
 रोग  पर  भी  पहले  32  लाख  था,  उस  में  4  +
 लाख  किया  है।  पिछले  साल  से  इस  साल

 7  करोड  कर  दिया  है।  प्रस्पतालो  में  सुधारे
 की  व्यक्स्था  के  लिए  हम  ने  डा०  सिद्धू
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 जो  राज्य  सभा  के  संभ्मातितें  सदस्य  हैं,
 की  प्रध्यक्षता  भें  एक  कमेटी  बना  दी  है।
 दिल्ली  में  जितने  भ्रस्फ्ताल  हैं,  उन  में  सुधार
 कैसे  किया  जा  संकता  है,  कया  धौर  व्यधस्था
 हो  सकती  है,  इस  के  बारे  मे  वे  भ्पना  सुझाव
 देंगे।  उस  सुझाव  के  भाने  के  बाद  भागें  हम
 अपने  कार्य  को  बढ़ायेंगे।  सम्मानित  सद॑स्यो
 ने  आर  बार  इस  का  जिक्र  किया  है  कि  यहा
 का  प्रस्पताल  गन्दा है  तो  उस  के  लिए  यह
 हम  ने  कर  दिया  है।

 इंडियन  इस्टीज्यूट  श्राफ  मेडिकल  साइ-
 सेड  के  लिए  भी  एक  रिव्यू  कम्रेटी  बना दी
 है।  शाहदरा  में  एक  नया  मेडिकल  कालेज
 और  भ्रस्पताल  पांच  सौ  बैंड  का  बनेगा
 मेडिकल  कालेज  जो  भ्रभी  सफदरजग  से  नत्थी
 है  वह  अलग  हा  कर  शाहदरा  चला  जायगा  ।
 हम  ने  सभी  स्वयसेवी  सगठनों  से  भ्रपील
 की  है  मौर  उन  की  एक  कान्फरेस  हम
 अगले  महीने  की  पहली  दूसरी  तारोख
 को  बुलायी  हे  फि  वे  हमारी  इन  स्कीमो  को
 बागे  बढान  के  लिए  पूरी  सहायता  दे  ।

 हम  सम्मानित  सदस्यो  स  कहेंगे  बयोकि
 सभी  पग्रादरणीय  सदस्य  कहते  है  कि  यह  एक
 राष्ट्रीय  प्रश्न  है  ता  राष्ट्रीय  प्रश्न  को  सुल-
 झाने  के'  लिए  राष्ट्रीय  दृष्टिकोण  बनाना
 चाहिए,  उस  के  ऊपर  पार्टिज़न  दृष्टिकाण
 नही  बनाना  चाहिए।  यह  हमारी  विनम्र
 अपील  है  कि  इस  यांजना  को  कार्यान्वित
 करने  के  लिए  सभी  सम्मानित  सदस्य  भ्रपना
 पूरा  पूरा  सहयोग  दे  ।  हम  इन  के  सहयाग
 को  अपेक्षा  करते  हैं।

 32  hrs

 (Mr  Depury-Spraker  in  the  Chatr]

 SHRI  दि  KISHORE  CHANDRA  Ss
 DEO  (Parvathipuram)  Mr  Deputy-
 Speaker,  Sir,  with  great  pleasure  I  rise
 to  initiate  the  debate  on  the  Demande
 for  Grants  of  the  Ministry  of  Health
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 and  Family  Welfare.  I  just  heard
 the  lengthy  introductory  remarks  of
 the  hon  Minister

 MR  DEPUTY  SPEAKER
 very  short

 It  was

 SHRI  दि  KISHORE  CHANDRA  8
 DEO  I  have  also  gone  through  the
 report  of  this  year  which  38  quite  a
 voluminous  one  incidentally,  it  has
 more  pages  than  last  year’s  report  I
 feel  this  report  reflects  the  Health
 Ministry  which  is  suffering  from  twe
 serious  diseases,  constipation  of  ideas
 and  diarrhoea  of  words

 Ineidently,  as  far  as  the  Health  and
 Family  Welfare  is  concerned,  one  of
 the  main  dangers  that  faces  the  coun-

 try  348  explosion  of  population  and
 poverty  I  have  inter-connected
 these  From  statistics,  we
 can  see  that  the  poverty
 level  which  was  35  per  cent  has  ir-
 creased  to  67  per  cent  along  with  the
 subsequent  increase  in  population

 There  has  been  a  lot  of  controversy
 about  sterilisations  ang  family  plann-
 ing  programmes  that  had  been  under-
 taken  especially  during  recent  times
 I  would  like  to  stress  that  it  was  nei-
 ther  the  policy  of  the  Government  nor
 that  of  my  party  to  have  forced  ster-
 lisations  in  the  country  Such  things
 did  happen  during  the  Emergency  and
 even  a  couple  of  years  before  that
 But  I  would  like  to  state  that  the
 people  who  did  this  were  neither  the
 members  of  the  Government  nor  that
 of  the  Congress  Party  So  just  because
 this  was  done  by  torce  by  some
 people  at  a  particular  time  I  do  not
 think  it  38  necessary  that  we  shovli
 completely  give  up  this  policy  of
 steniisations  and  family  planning
 which  78  so  essential  and  necessary  to
 our  country

 Poverty  has  been  increasing  steadilv
 and  slowly  The  pang  of  poverty  has
 been  spreading  its  clutches  over  a
 larger  atea  of  society  in  our  country.
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 [Shri  V.  Kishore  Chandru  Ss  Deo].
 The  sterilisation  rate,  if  you  go  through
 the  statistics,  will  show  that  in  the
 year  ‘1977-78,  it  was  only  8  lakhs,  as
 the  hon.  Minister  himself  said  as
 against  a  rate  of  70  lakhs  in  1976-77.
 Then,  the  hon.  Minister  has  himself
 Said  that  not  only  sterilisations  will
 eventually  succeed  in  containing  the
 population.  I  entirely  agree  with  hint
 But  in  the  National  Population  policy
 of  976  which  was  expounded  by  Dr.
 Karan  Singh,  to  contain  the  problem
 of  increase  in  poulation,  he  had  appro-
 ached  the  problem  with  a  multi-
 faced  angle.  Women  literacy  has  to  be
 increased;  there  has  to  be  freezing
 of  representation  to  the  Lok  Sabha  and
 the  State  Assemblies  on  the  basis  of
 97l  Census  and  the  aid  given  by  the
 Central  Government  to  the  States
 should  also  be  on  the  basis  of  l97l
 Census.  There  are  several  other  sug-
 gestions  in  regard  to  this.

 The  fact  remains  that  the  present
 Government  has  overlooked  many  of
 the  suggestions  which  were  made  in
 the  Report  of  ‘1976-77.  The  Janat:
 Government  since  last  year  has  beer
 capitalsing  on  this  problem  for  their
 political  purposes  and  elections  which
 is  not  a  healthy  thing  for  a  develop-
 ing  country  where  this  sort  of  popu-
 lation  explosion  is  only  a  phase  of
 transition.  The  hon.  Minister  knows
 that  in  a  primitive  economy,  both  the
 death-rate  and  the  birth-rate  are
 always  high  When  a  country  reaches
 the  stage  of  affluence,  both  the  death
 rate  and  the  birth-rate  become  low,
 thus  maintaining  the  population  growth
 whereas  in  a  developing  economy,
 during  the  demographic  transition,  it
 js  obvious  that  due  to  advance  in
 medical  sciences,  the  death-rate  will
 come  down  and  the  birth-rate
 will  go  up  Therefore,  it  is  necessary
 to  educate  the  people  and  to  spread
 the  programme  to  rural  areas  and  sce
 that  these  programmes  are  taken  up
 by  the  Government  on  a  war-footing
 rather  than  capitalising  on  these
 issues  for  political  gains.

 With  respect  to  this,  I  would  like
 to  know  from  the  hon.  Minister  what
 jnappened  to  the  anti-pregnancy  vac-
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 cine  which  was  being  developed  by
 Dr.  G.  P.  Talwar  of  the  All  India  In-
 stitute  of  Medical  Sciences.  Unfor-
 tunately,  nothing  has  been  known
 after  that.  I  want  to  know  what  hap-
 pened  to  that.  This  would  have  a
 major  break-through  in  the  field  of
 population  control  and  family  plan-
 ning  also.  Only  a  vaccine  could  have
 done  the  trick.  But  so  far  nothing
 has  been  known  about  that.

 In  short,  I  would  like  to  tell  the
 hon,  Minister  that  his  Government
 should  revert  back  to  the  policy  of
 7976  which  was  evolved  by  our  Gov-
 ernment  minus  the  coercion  part  of
 it.  Two  years  back,  there  were  extra-
 Constitutional  forces,  the  people  not
 belonging  to  the  Government,  not  be-
 longing  to  the  Congress  party,  who
 were  engaged  in  an  operation  of  steri-
 lsing  the  people  by  force.  Now,  we
 have  the  Janata  Government  wh'ch
 is  seized  of  implementing  the  program-
 me  of  prohibition  and  the  programme
 of  aute-urine  therapy.  Do  you  want  te
 have  a  country  of  celibates  and  asce-
 tics?  This  is  not  what  we  would  ex
 pect  from  the  Janata  Government  I
 would  like  the  hon.  Minister  to  give
 a  serious  thought  to  this  and  that  he
 goes  back  to  the  earlier  policv  of  978
 which  was  a  unique  document  in  it-
 self.

 Coming  to  the  health  services,  I
 regret  to  tell  the  hon.  Minister  that
 services  in  Delhi  hospitals  specially
 have  been  deteriorating  very  bad-
 ly.  I  know  of  an  incident  of
 a  senior  journalist  who  died  in
 the  Willingdon  Hospital  due  to
 lack  of  proper  medical  services.  I  have
 got  a  petition  which  will  go  to  the
 hon,  Minister.  One  journalist,  Shri
 S.  K.  Das,  who  was  admitted  in  the
 Willingdon  Hospital  was  not  cared  for
 by  either  the  senior  or  junior  doctors
 and  due  to  lack  of  proper  care,  he
 expired  in  the  hospital  This  ip  a
 petition  which  his  son  has  sent  to
 hon.  Health  Minister.  And  this
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 these  hospitals.  The  situation  in  the
 All  India  Institute  of  Medical  Scten-
 ह... उ  is  also  in  a  very  deplorable  state
 J  hope  the  hon  Minister  will  stop
 political  interference  ‘nto  these  auto-
 momous  bodies  like  the  All  Iudia  In-
 stitute  of  Medical  Selénces  and  the
 post-Graduate  Institute  at  Chandigarh
 We  have  same  of  the  top  doctors  of
 Asia  working  in  these  institutes  Tbey
 should  be  left  alone  and  the  autonomy
 ef  these  bodies  should  not  be  distur-
 bed  because  alienating  these  top  doctors
 will  only  result  in  spelling  disaster
 and  nothing  more  There  have  been
 several  instances  where  there  had  been
 a  lot  of  political  interference  |  think
 it  also  happens  in  the  case  of  appoint-
 ment  of  the  Director-General  of  the
 Health  Services  I  hope  the  Govern-
 ment  will  take  note  of  this  serious
 situation  and  refrain  themselves  from
 interfering  into  the  exclusive  preserve
 of  the  doctors  and  medical  service-
 men

 Then  coming  to  rural  health  service,
 just  now  the  Minister  gave  a  lot  of
 statistics  and  also  sugessted  several
 means  by  which  he  was  going  to
 gpread  this  machinery  to  the  rural
 areas  Well,  I  appreciate  a  lot  ol  ‘*ings
 that  he  has  said  and  it  hes  been
 mentioned  in  the  Repert  aiso  The
 ideas  of  the  hon  Minister  are  good
 He  spoke  of  bare  foot  doctors  and  he
 seid  that  the  ratio  was  going  to  be
 increased  by  having  these  public
 health  visitors,  etc  Here  I  would  like
 to  state  that  though  the  deas  are  good,
 the  way  in  which  he  wants  to  im-
 plement  it,  I  am  sure  would  not  be
 conducive  to  these  medical  program-
 mes

 Again  in  the  976  policy  itself,  our
 Government  have  stated  that  ‘rey  want
 to  create  some  para  medical  workers
 and  community  workers  in  these  villa-
 ges  For  this  purpose,  then  they  have
 decided  to  make  use  of  the  schuol  mas-
 ters  of  the  villages,  postmen,  cram
 sevaks  and  duis  for  rendering  health
 services  in  these  rural  areas  and  in
 the  villages.  Now  the  hon.  Minister
 has  brought  out  this  proposition  where
 he  is  going  to  have  bare-foot  doctors.
 Bare  foot  doctors,  I  know.
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 SHRI  RAJ  NARAIN  My  dear
 friend,  why  are  you  going  to  commit
 hardship?

 SHRI  दि  KISHORE  CHANDRA  8
 DEO  Because  it  is  mentioned  in  the
 Report  I  can  show  you.

 SHRI  RAJ  NARAIN  They  are  not
 bare  foot  doctors

 मैंने  उनका  लाम  लिया  है-जनस्वास्थय  रक्षक।

 SHRI  ्  KISHORE  CHANDRA  &
 DEO’  Mr  Deputy  Speaker  Sir,  I  am
 fully  aware  of  the  fact  that  bare  foot
 doctors  are  neither  do  tors  nor  will
 they  go  around  bare  foot  That  73
 not  exactly  what  I  mean  But  what
 ३5  the  concept  of  bare  foot  doctors?
 What  he  suggested  कभ  that  he  would
 give  a  sort  of  traming  to  these  doctors
 in  allopathy  m  horaceopathy  and
 in  several  other  things  As  it  is,  we
 have  a  lot  of  quacks  overating  in  villa
 ges  and  small  towns,  and  by  dong
 this  we  are  creating  a  sort  ron  new
 clase  of  doctors  The  hon  Munister
 will  only  be  encouraging  officially  a
 recogised  class  of  doctors  in  these
 villages  It  will  result  in  murdering
 the  rural  population  rather  than  sav-
 ing  the  people  of  this  country  If  you
 want  to  have  a  group  of  para  medical
 workers  and  community  workers  I
 suggest  that  we  should  go  back  to
 the  recommendations  that  were  made
 in  our  policy  of  975  and  see  that  these
 important  people  of  the  villages  are
 trained  so  that  they  can  be  made  use
 of  by  the  community,  they  are  al-
 ways  available  to  the  people  and  they
 can  be  made  use  f  by  tne  community
 for  emergency  and  immediate  needs

 In  this  Report  it  i+  ment  oned  that
 one  in  every  four  PHC  will  be  upgrad-
 ed  into  30  bed  hospitels  I  certainly
 welcome  this  tion  But  I  feel
 that  as  it  is  the  PHCs  that  we  have
 are  very  inefficient  Medicines  are  not
 available  freely  So,  insteac  of  upgra-
 ding  every  one  for  fou,  I  hope  the
 hon.  Minister  will  give  a  serious
 thought  to  this  and  see  that  he  up-
 grades  all  the  primary  health  centres
 eventually,  in  subsequent  course  of
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 time  and  also  provide  better  health
 services  and  facilities  to  these  sub-
 centres  which  are  working  under  the
 primary  health  ce2‘~es,

 Most  of  the  communicable  diseases
 in  our  towns,  cities  and  villages—
 you  may  be  aware  also  of  the  fact—are
 normally  spread  through  the  pollution
 of  water.  I  think  !t  is  high  time  that
 the  Health  Ministry  should  evolve  a
 national  plan  to  supply  protected  and
 covered  water  in  all  these  villages  so
 that  the  main
 like  malaria,  cholera,  diarrhoea  and
 gastroenteritis  are  controlled,  as  the
 polluted  water  which  is  used  for  drink-
 ing  purposes  is  responsible  for  these
 diseases.  Till  today  ncthing  has  been
 done  about  this.  I  sincere:y  hope  that
 a  plan  will  be  taken  up  to  see  that
 these  facilities  are  made  available  to
 all  villages,  both  large  and  small
 alike,

 Nutrition  and  nursicg  is  another
 important  problem,  which  is  very
 serious  in  our  countrv.  The  condition
 of  our  infants  and  children  is  very
 bad  due  to  lack  of  nutriticn.  This  is
 one  of  the  main  things  which  affect  the
 younger  children  when  they  grow  up
 into  adults.  If  at  tis  stage  they  are
 given  proper  nurs.ig  and  care  and
 nutrition,  then  only  they  can  grow  up
 in  a  more  healthy  atmosphere,  and
 both  physically  and  mentally  they
 will  be  useful  to  the  society.  Under
 this  maternal  and  child  health  pro-
 gramme,  I  want  the  hon.  Minister  to
 see  that  more  attention  is  given  to
 infants  and  lactating  mothers.  As  far
 ‘as  this  is  concerned,  immunisation
 programme  should  be  taken  up  in
 rural  areas.  We  have  these  triple
 antigen  vaccine,  polio  vaccine  and
 small-pox  vaccine.  These  are  not  made
 available  to  many  of  these  small
 villages  in  the  rural  areas.  I  hope
 the  hon.  Minister  will  take  pains  to
 see  that  this  facility  spreads  into  the
 interior  of  villages  in  our  country.

 पु  am  glad  to  hear  from  the  hen.
 Minister  that  number  of  ‘Dais’  has
 increased  from  3,000  to  50,000  and  it
 ‘will  eventually  be  increased  to  one
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 lakh,  I  would  like  the  hon.  Minteter
 to  806  that  the  ratio  of  nurses  to
 patients  ig  also  increased.  We  would
 have  a  double  advantage  in  this:  apart
 from  providing  employment,  this
 would  also  ensure  proper  and  better
 care,  The  hon.  Minister  must  be
 aware  of  the  fact  that  from  our
 country,  a  lot  of  young  girls  are  going
 abroad  for  employment—especially
 from  Kerala  and  several  other  States,
 By  increasing  the  number  of  nurses,
 you  will  be  providing  employment  to
 &  large  number  of  people  who  are
 prepared  to  go  abroad,  in  addition  to
 this,  I  am  sure  all  the  patients  in  the
 hospitals  and  nursing  homes,  will  defi-
 nitely  get  better  care

 Then  I  would  like  the  hon.  Minister
 to  try  to  introduce  a  National  Health
 Service,  a  sort  of  National  Health
 Insurance  Scheme.  Such  a  scheme  is
 there  in  U.K.  and  several  other  count-
 ries.  The  hon.  Minister  must  be  aware
 of  this  fact.  It  would  take  time  to
 introduce  this  sort  of  thing.  I  am  not
 asking  the  Minister  to  introduce  it
 tomorrow.  It  may  take  some  time,
 but  J  would  like  him  to  make  an  oper-
 ing,  to  make  a  beginning  so  that  even-
 tually  we  can  have  this  sort  of  scheme
 where  even  the  economically  down-
 trodden  people,  socially  backward  peo-
 ple,  can  avail  themselves  of  the  iatest
 medical  discoveries  and  facilities  that
 are  available  to  the  affluent  societies
 in  our  country.  There  should  not  he
 any  discrimination  as  far  as  health
 services  are  concerned.  As  I  said,  in
 U.K.  ang  other  European  countries,
 they  have  this  National  Health  Insur-
 ance  Scheme  or  National  Health
 Scheme,  which  operates  very  effective-
 ly  and  properly.  In  Japan  also  they
 have  got  it.  Considering  the  fact  that
 in  our  country  poverty  is  in  abund-
 ance,  there  {g  malnutrition  and  people
 876  suffering  from  several  diseases,
 especially  in  the  rural  areas,  I  sincere-
 ly  hope,  the  hon,  Minister  will  tske
 steps  in  this  direction,  so  that  evet-
 tually we  may  have  some  such  National
 Health  Service  in  our  country.
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 The  hon.  Minister  hag  said  that  he
 dogs  raised  the  amount  for  controlling
 Jeprowy.  I  am  glad  he  has  done  that.
 Our  country  leads  in  two  diseases:  one
 is  leprosy  and  the  other  is  blindness.
 I  am  really  glad  that  he  has  made  a
 larger  allotment  as  far  88  leprosy  is
 concerned.  I  hope  he  will  give  serious
 thought  in  respect  of  blindness  also
 because  our  country  is  number  one  as
 far  as  blind  people  are  concerned.  I
 am  not  talking  of  political  blindness...

 it  राज  नारायण  :  पोलीटीकली  ब्ला-

 (कद
 की  भी  दवा  है।

 SHRI  V.  KISHORE  CHANDRA  8.
 DEO;  Then,  in  this  report,  I  find  that
 one  chapter  has  been  devoted  to  use
 of  Hind:  in  official  work.  Certainly  I
 am  not  against  use  of  Hindi  in  official
 work.  But  there  is  a  limit  to  this.
 Fortunately  or  unfortunately  this  Hon.
 Minister  ig  notorious  for  his  attitude
 towards  the  Hindi  language

 SHRI  RAJ  NARAIN:  Notorious  and
 not  famous!  you  have  used  the  vroper
 word,

 SHRI  K  GOPAL  (Karur);  Yes,  you
 ate  Not  famous  but  notorious!

 \  SHRI  हू  GOPAL  (Korur):  Yes,  you
 DEO:  I  may  tell  the  Hon,  Minister  that
 Hindi  is  not  going  to  improve  our
 health  services  ang  family  welfare
 programmes.  Hindi  can  be  used  to
 some  extent,  as  long  as  it  does  not
 create  dissension  among  the  non-Hindi
 speaking  people  because,  if  this  sort
 of  tendencies  and  linguistic  forces
 come  into  play,  especialy  in  the  medi-
 cal  and  health  services  which  are
 nationa,  services,  it  would  be  a  very
 sad  thing  for  our  country.  I  would  like
 to  say  that  the  Minister  should  be  less
 vocal  in  his  attitude  towards  Hindi
 because  there  hag  been  a  lot  of  con-
 troversy  over  the  language  issue.  So, I  wanted  specifically  to  say  that  lan-
 Suage  is  not  going  to  solve  the  pro-
 biem  as  far  as  his  Ministry  is  con-
 cerned,
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 SHRI  K,  GOPAL:  Hindi  will  not

 cure  any  disease,

 SHRI  त्  KISHORE  CHANDRA  8.
 DEO:  Before  I  conclude  I  would  again
 like  to  thank  you  for  the  opportunity
 given  to  me  to  speak  today  and  I  would
 like  the  Minister  to  look  at  things  in
 a  broader  perspective.  I  would  again
 like  to  appeal  to  him  to  revert  pack  to
 the  policy  of  976  minus  the  coercion
 part  of  it  so  that  he  may  emancivate
 the  country  from  suffering  and
 poverty,

 it  awe  राब  घोडे  (नादेड़)  :
 उपाध्यक्ष  महोदय,  मंत्री  जी  ने  हेल्थ  की  मांगें
 पेश  की  है।  मै  उन  पर  झपने  ख्यालात  जाहिर
 करने  के  लिए  खड़ा  हुआ  हूं।  सदर  साहब,
 मैंने  श्री  राज  नारायण  जी  की  तकरीर  को
 बड़े  गौर  से  सुना  है  भौर  में  श्ाशा  करता
 था  कि  उसमे  कोई  इंकलाबी  बात  का  जिक्र
 होगा।  मगर  दु:ख  की  बात  है  कि  इसमें
 सभी  दामों  की  बात,  कुछ  पैसे  की  बात  की
 गयी  है,  कोई  इंक्लाबी  काम  की  बात  इसमें
 नजर  नही  आयी  ?  हम  लोग  रामराज  की
 बात  करते  है।  प्रधान  मंत्री  जी  श्रौर  स्वास्थ्य
 मत्री  जी  का  दावा  है  कि  हम  रामराज  कायम
 करना  चाहते  है।  मैं  पूछना  चाहता  हू  कि
 क्या  रामराज  मे  लोग  जडी-बूटी  खा  कर
 जिन्दा  रहेंगे  ?  क्या  ऐसा  होगा  कि  राम  राम
 कहते  रहो  शौर  जो  मिले  वह  खा  कर  जिन्दा
 रहो।  भूखा-प्यासा  रह  कर  आदमी  कसे
 जिन्दा  रह  सकता  है।  सही  मायनों  में  झगर
 राम  से  मोहब्बत  है  और  भाप  रामराज
 लाना  चाहते  है  तो  पहले  झ्ापको  जनता  को
 बन्दर  बनने  से  रोकना  होगा।  प्राज  झाम
 झादमी  के  पास  न  खाने  के  लिए  झनाज  है,
 न  रहने  के  लिए  मकान  है  भौर  न  पीने  के
 लिये  पानी।  आप  तो  राम  के  भक्त  हैं  |
 झाप  तो  प्रयोध्या  में  राज  करते  रहेगे।  मगर
 जनता,  अन्दर  की  तरह  इधर-  उधर  भागती
 रहेगी।  ऐसे  राभराज  कामम  करने  की  बात
 से  मुझे  दुख  होता  है।  प्राइम  सिनिस्टर  साहब
 इस  देश  में  'रास्सज  चाहते  है,  क्लाप  च्ी
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 रामराज  चाहते  हैं।  झगर  रामराज  का  यही
 मतलब  है  तो  सदर  साहब  मैं  कह  सकता  हूं
 कि  यह  रामराज  नहीं  है।

 सदर  साहब,  इस  देश  की  जनता  शहरों
 में  ही  नही  रहती  है,  वह  देहातो  मे  भी  रहती

 है।  वहां  जो  जनदा  रहती है  उसकी  बीमारी
 को  हमे  दूर  करना  है।  उसकी  बीमारी  है,
 गुरबत  |  उसकी  जबर्दस्त  बीमारी  है  पिछडा-
 पन  |  उसकी  जबर्दस्त  बीमारी  है  भज्ञानता।

 इन  बीमारियों  को  खत्म  करने  के  लिए  जब
 भक  हम  इल्कलाबों  कदम  नहीं  उठायेंगे

 तब  तक  हिन्दुस्तान  की  कोई  बीमारी  सही
 मायने  में  दूर  नहीं  हो  सकती  है।

 सदर  साहब,  भाजादी  के  तीस  साल  के
 बाद  इस  मुल्क  में  पैसे  वाला  भ्रपना  इलाज
 कर  सकता  है।  जिसके  पास  पैसा  हो  उसे
 दवाइयां  भी  मिल  जाती  है।  गरीब  भ्रादमी
 जिसके  पास  पैसा  नही  है,  दवाएं  नहीं  खरीद
 सकता  है।  इसलिए  गरीब  प्रादमी  का
 इलाज  ही  नहीं  हो  पाता  है।  जिसकी  जेब
 में  पैसा  है,  जिसकी  जेब  गरम  है,  उसका
 इलाज  है,  जिसके  पास  पैसा  नहीं  है  उसका
 कोई  इलाज  इस  वेश  में  नहीं  हो  पाता।
 सरकारी  दवाखाने  मोजूद  हैं  लेकिन  उन  से

 बहुत  कम  लोगो  को  फायदा  होता  है।  डाक्टर
 लोग  बराहेनाम  काम  करते  हैं।  मरीज  का

 महज  प्रेसक्रिप्शन  लिख  कर  दे  देते  हैं।
 दवाइयां  वहां  से  नहीं  मिलती  हैं।  बाहर  से
 ल्ोगों  को  लेनी  पढ़ती  हैं।  लिख  कर  देना  ही
 उनका  काम  रह  गया है।  भ्रम  जो  बाहर
 मैडीकल  स्टोर  हैं  वहां  पर  मुफ्त  तो  दवाई
 नही  मिलती  है।  भाप  तो  इनक्लाबी  मिनिस्टर

 हैं।  भाप  ने  भपनी  लम्बी  जिन्दगी  जेलों  मे

 थुजारी  है,  झाप  बीस  पच्चीस  साल  जेल  मे

 रहे  हैं।  कम  से  कम  भाप  तो  कोई  ऐसी  स्कीम
 काएं  ताकि  जो  गरीब  तबका  है  उनको  फ्री
 मैडीकल  एड  मिल  सके।  सब  बैकबर्ड  लोगों
 का  मुफ़्त  इलाज  हो।  भ्रगर  इसतरह  की
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 स्कीम  भाप  लातें  तो  मैं  झापकों  बधाई  देता,
 झापको  मुबारिकबाद  देता,  प्रापका  स्वागत
 करता  |  लेकिन  झभी  तो  स्वागत  करने  वाली  इस
 में  कोई  बात  नही  है।  हालत आज  बहुत  बूरी
 है।  देहातो  मे  कोई  भी  मैंडीकल  एड  मौजूद
 नही  है।  बडे  बड़े  लोगों  के  लिए  ही  ये  दवाखाने
 है,  गरीबो  के  लिए  नही  हैं।  बाजारों  मे  दवाइयां
 है  मगर  गरीब  खरीद  नही  सकता।  मैं  कहता
 चाहता  हू  कि  ताल्लुका  प्लेसिस  मे  जो  सरकारी
 दवाखाने  है  या  डिसपैसरीज़  हैं  उनकी  देख-
 भाल  अच्छी  तरह  से  की  जाए।  वहां  पर  सब
 दवाइयों  का  भी  इंतजाम  माकूल  होता
 अआहिये।  श्रच्छे  इलाश  की  वहा  पर  व्यवस्था
 होनी  चाहिये।  मैं  नादेड  मतदार  सघ  से
 झाता  हू।  वहा  पर  जो  ताल्लुके  पडते  है,
 कधार,  भुखेड,  विलोली  नादेड,  देगलूर,
 भ्रहमदपुर  बगैरह  वहा  पर  न  तो  ब्लड  बैक
 है,  न  एक्सरे  मशीज्ञ  है,  न  प्रावसीजन  देने
 का  कोई  इतजाम  होता  है।  ब्लड  भौर
 पेशाब  के  एग्जेमिनेशन  तक  का  वहा  पर
 इंतजाम  नहीं  है।  मुझे  एक  बार  साप  ने
 काटा।  मैं  काक्षर  ताल्लुका  अस्पताल  मे
 गया  वहा  पर  एंटी  स्नेक  वैनम  का  इंतजाम
 तक  नहीं  था।  तालुको  के  दवाखानो  पर
 झाक्सीजन  देने  का  कोई  इतजाम  नहीं  है।
 बाबा  भादम  के  जमाने  की  हालत  दवाखाने
 में  है।  कोई  इम्प्रुवमेट  नही  हुआ  है।  वहा  पर
 एक्सट्र  डाक्टर  तक  नहीं  है।  कोई  खास
 दवाइयो  का  इतजाम  नही  है।  पागल  बुत्ता
 काट  खाता  है  देहातियों  को  तो  एंटी  रैबिठ
 बेक्सीन  वहा  नहीं  होती  है।  लोग  परेशान
 हो  जाते  हैं  भौर  मरते  हैं।  उनका  इलाज
 वहां  पर  नही  हो  पाता  हैं।जब  यह  हालत  है
 तो  कौग  सा  इनक्लाब  झाप  ला  रह  हैं  यह
 मेरी  समझ  मे  नहीं  प्राता  है।

 भाप  मलेरिया  इरेडिकेशन  की  बात  करते
 हैं।  जो  हालत  भ्रम  चल  रही  है  उस  में  मैं
 समझता  हू  कि  भाप  पब्लिक  को  ही  इरेडिकेट
 कर  रहे  हैं।  इसका  कारण  यह  है  कि  बुरी
 बीमारियों  के  इसाज  की  कोई  ह्गरणा
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 नहीं  है।  वहाँ  पर  भ्रापकों  अद्यागत  हसाज
 की  सुंविधायें  मुहैया  करनी  चाहियें।  झापकों
 मोबाइल  अस्पतालों  का  इंतजाम  करना
 चाहिये।  शहर  के  अन्दर  हो  भ्रापने  भ्रस्पताल
 काफी  खोल  रख  हैं  झच्छी  बात  है।  लेकिन
 देहातों  में,  ताल्‍्लुका  लेवेल  पर  इनकी  बहुत
 कमी  है।  श्राप  को  इस  कमी  को  दूर  करने
 के  लिए  मोबाइल  भ्रस्पतालों  का  इंतजाम  कश्ना
 आाहिये।  मैं  यह  नहीं  कहूँगा  कि  हर  बेहात
 में  श्राप  मोबाइल  अ्रस्पताल  रखें।  लेकिन
 फिलहाल  हर  ताल्लुका  के  भ्रन्दर  कम  से  कम
 एक  यथा  दो  मोबाइल  अस्पतालों  का  होना
 बहुत  जरूरी  है  ताकि  जो  बीमार  पढ़ते  हैं
 उनके  इलाज़  की  व्यवस्था  हो  सके।  मेरे
 साथी  कह  रहे  हैं  कि  तमिलनाडु  में  यह  स्कीम
 जारी  है।  बड़ी  खुशी  की  बात  हैं।  लेकिन
 महाराष्ट्र  में  ऐसी  कोई  स्कीम  नहीं  है  न  देश
 के  किसी  राज  में।  जनता  गवर्नमेंट  का  राज
 है।  उसको  कम  से  कम  लोगों  की  सेहत
 को  बरकरार  रखने  के  लिए  इलाज  का  तो
 इंतजाम  करना  घवाहिये।  बोमारी  कभी  हो
 जाए  तो  पहली  ही  स्टेज  पर  उसकी  छानबीन
 हो  जानी  चाहिये,  उसका  पता  लगा  लिया
 जाना  चाहिए  ताकि  उसका  शभ्रण्छी  तरह
 से  इलाज़  हो  सके।  मुझे  भ्रफपोस  के  साथ
 कहना  पड़ता  हैं  कि  भ्राज  जो  दवाखाने  हैं
 वे  रिश्वतखोरी  के  भट्  हैं।  वहां  पर  भ्रष्टाचार
 होता  है।  वहां  पर  पैसे  ले  कर  इलाज  होता
 है।  बड़े  लोगों  का  भ्रच्छा  इलाज  होता  है!
 उनके  लिए  ही  वहां  पर  इंतजाम  है।  गरीबों
 के  लिए  कोई  इंतजाम  नहीं  है।  जिस  के  पास
 पैसा  नहीं  है,  सिफारिश  जिसकी  नहीं  है,
 जो  बड़ी  ज्ञात  का  नहीं  है,  मंत्री  का  जिस  के
 पास  वसीला  नहीं  है  उसका  इलाज  नहीं  हो
 सकता  है।  चन्द  डाक्टर  झ्च्छे  भी  होते  हैं।
 मैं  यह  नहीं  कहता  हूं  कि  सभी  खराब  हैं।
 ग्बन्द  अच्छे  भी  हैं।  मेरे  कंधार  के  मैडीकल
 झफसर  डा०  'रनदिये  बहुत  झच्छे  हैं,  बहुत
 ईमानदार  हैं।  इसके  लिए  मैं  यहां  पर  उनकी
 प्रशंसा  करता  हूं  श्रौर  उसको  मुबारिकृबाद
 देता  ह्  वह  पूरी  ईमानदारी  से  काम  करते
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 हैं।  बह  निष्कलंक  हैं।  ऐसे ही  श्भी  शागटरों
 को  होगा  भाहिये।

 आपके  पास  मलेरिया  इरैडिकेशन  की
 स्कीम  हैं।  इस  काम  में  भाप  बाहर  के,  देशों  की
 अदद  भी  ले  रहे  हैं।  दरेडिकेशन  की  बात  तो
 दूर,  इस  पर  भाप  कंद्रोल  भी  नहीं  कर  पाए
 है।  इमरजेंसी  में  जब  मैं  रारह[  महीने  तक
 डिटेंशन  में  था  तो  कई  दिलों  तक  मैं  इसी
 अलेरिया  से  बीमार  रहा।  मच्छर  कहीं,  भो
 खत्म  नहीं  हुए  हैं।  देहातों  में,  शहरों  मे कहीं
 खत्म  नहीं  हुए  हैं।  एम०पीज़०  के.  बवार्टर्ज
 से  खत्म  नहीं  हुए  हैं।  भापको  सुनकर  ताज्जुब
 होगा  कि  पिछले  महीने  की  बौस  तारीख
 को  मैं  बम्बई  से  यहां  हवाई  जहाज  से  पाया. 4
 एयर  बस  तक  में  मच्छर  थे।

 उपाध्यक्ष  भमहोदय  :  4  बिना  टिकट
 सफर  करते  हैं।

 भी  चेशबराध  घोडगे  :  शहरों  के  तो  भाप
 खत्म  नहीं  कर  सके  हैं  कम  से  कम  एयर  बस
 से  ही  खत्म  कर  दें।  वे  नान  बायोलेंट  तो  नहीं
 हैं।  तीन  तारीख  को  इस  माह  मैं  बग्बई  से
 दिल्‍ली  झाया  तो  भी  यही  हुआ  ।  मच्छरों  की
 इंटरनैशनल  कम्युनिटी  बन  चुकी  है,  देशी
 हो  था  विदेशी  वे  किसी  को  बरुशते  नहीं  !  हैं।
 मेंने  इसके  बारे  मैं  एथियेशन  मिनिस्टर  को
 लिखा  है,  भापको  भी  लिखा  है।  कम  से  कभ
 देहातों  के  मच्छरों  को  झाप  रहने  दें,  |उनको
 तो  दूर  नहीं  कर  सकते  हैं  लेकिन  एयर  बस
 के  मच्छरों  को  तो  झाप  दूर  करके  दिखा  दें  ।
 चह  भी  ाप  नहीं  कर  सकते  हैं।

 थी  सतोराम  बागड़ो  (सथुरा)  :  [इषाई
 जहाज  की  क्‍यों  फिक्र  करते  हैं v

 शी  बे. शबराय  धोश्गे  :  बाग्ड़ी  (साहव
 झपना  राम  राज्य  है,  फिक्त  कर  की  arr
 बात  है  जितने  लोभ  मरेंगे  उतनी  ही  झाबादी
 कम  होती  भाएवी।  (फैमिली  प्लानिंग  अपने
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 [थी  केशव  राव  घोड़े]
 ाप  हो  जाएग।  हव,ई  जहाज  की  इसलिये
 फिक्र  की  क्‍योंकि  अपने  देशों  की  बदनामी
 विदेशों  मे  होती  है।

 झाजकल  नोजवानो  में  मुप्त  रोग  बहुत
 ज्यादा  हाने  लग  गए  हैं  लड़को  लडकियों  में
 बहुत  ज्यादा  होने  लग  गए  हैं,  कालेज  धालो
 के  बहुत  ज्यादा  होने  लग  गए  हैं।  इसके  बारे
 मैं  भी  आपको  कदम  उठाने  चाहिसे  |  इस  पर
 सकावट  लगना  बहुत  जरूरी  है।  फोरण
 इन  पर  रोक  लगती  चाहिपे  नहीं  तो  हमारा
 जो  नौजवान  तबका  है  वह  हमशा  के  लिए
 बरबाद  हा  जाएगा।

 आपने  पब्लिक  हैल्थ  सैटर  भी  खाल
 रखे  हैं।  यहा  पर  आप  पर  कैपिटा  दस  पद्रह
 पैस  ही  खर्च  करते  है।  साठ  सत्तर  हजार
 लोगो  क॑  लिए  एक  ही  पब्लिक  हैल्थ  सैंटर'  की
 व्यवस्था  देहातो  में  की  गईं  है।  वहा  पर
 कभी  डाक्टर  होता  है.  कभी  नहीं  होता  है।
 अब  श्राप  ही  बताए  कि  कैसे  इलाज  हो  सकता
 हैं।  फिर  पद्रह  सालह  पैसे  पर  कैपिटा  खर्चे
 करने  से  क्या  गरीबी  का  इलाज  हां  सकता  है।
 आप  देहात  के  पब्लिक  का  भी  इसान  समझें
 श्रौर  उसके  साथ  इसानियत  का  व्यवहार
 करें ।  लागां  को  सेहत  का  ठीक  करें।  थोडा
 बहुत  उसको  श्रारोग्य  भी  आप  करे।  इस
 लिहाज़  से  उनको  इलाज  की  सुविधा  देना
 आपका  प्रथम  कत्तंव्य  हाना  चाहिये  1  इलाज
 के  अभाव  में  वें  लोग  जादू  टोने  वालों  की,
 छ  मतर  करने  वाला  की,  जड़ी  बूटिया  से
 इलाज  करने  वाले  बेबक्स  की  शरण  में  जाते  हैं
 और  बेमौत  मर  जात  हैं।  श्रापकों  चाहिये
 कि  इस  काम  में  शाप  राज्य  सरकारों  की
 मदद  करें।  इस  जिम्मेदारी  को,  पब्लिक
 हैल्थ  की  जिम्मेदारी  को  आपका  लेना
 चाहिय।  राज्य  सरकारों  को  खूब  आार्िक
 मदद  देनी  चाहिए।  तभी  जनता  के  स्वास्थ्य
 की  हिफाजत  की  जा  सकती  है।
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 हमारे  देश  मे  मैडीकल  कालेज  बहुत
 कम  हैं।  जो  हैं  भी  उनके  भ्रम्दर  फीस  बहुत
 ज्यादा  ली  जाती  है।  कैपिटेशन  फी  इतनी
 बड़ी  होती  है  कि  बेचारा  गरीब  भ्रादमी  झपने
 बच्चे  को  मैडीकल  कालेज  में  कभी  नहीं
 पेज  सकता  है।  भ्राजकल  भैडीकल  कालेज
 बडे  लोगो  के  लिए  है,  प्रिक्लेज्ड  क्लास  के
 लिये  हैं।  ये  देहातो  मे  होने  चाहियें।  एक  एक
 ताललूके  के  भ्रन्दर  एक  एक  होना  चाहिये।
 श्ाज  नहीं  तो  दस  साल  के  बाद  या  पढ्रह
 साल  के  बाद  आप  देखें  कि  हर  जिले  के  भन्दर
 बार  पाच  मैडीकल  कालेज  कायम  किये
 जाए  ।  इसके  बगैर  यह  काम  नहीं  हो  सकता
 है।  यह  क।म  सरकार  को  ही  करना  पढेंगा.  |

 तमाम  अस्पताल  बिजिनैस  बन  चुके
 हैं,  कुछ  भ्रपवाद  है,  १रप्शन  और  एक्सप्ला-
 यटेशन  का  अड्डा  बन  चुके  है।  इनका  राष्ट्रीय-
 करण  करना  जरूरी  है।  जितने  भी  हैल्थ
 सैटर  है,  दवाखाने  है  प्राइवेट  हो  या  सरकारी
 इनका  श्राप  राष्ट्रीयवरण  करे।  इसके  बगेर
 आप  डाक्टरों  को  देहाता  मे  नही  भेज  सकेंगे  |
 बहा  श्राज  दहाता  म  ष््या  मिलता  है?
 दवाई  तालीम  काम,  रहन  का  ठीक  जगह
 कुछ  भी  तो  नही  मिलता  है  शौर  सरक्षण
 भी  नहीं  मिलता।  इसलिए  देहाता  से  लाग
 क्यो  शहरा  की  तरफ  नही  झ्राएगे  ।  म  <नको
 कहने  हैं  कि  दहाता  मे  जाझ्ा।  थह  थे  कया
 पेरे  मे  जा  कर  रहें।  वहा  भूख  धौर  मौत
 के  सिवा  क्‍या  रखा  है  !  मुझे  श्रफसास  और
 गम  हैं  कि  श्राप  देहाती  लोगो  का  इन्साफ
 नही  दे  सकते  ।  श्राप  उतको  इसान  कब  मानेगे  ?
 आज  तक  नहीं  माना  गया  है  इसका  मुझे
 गम  शौर  गुस्सा  है।  वे  लोग  कुत्ता  की  बीत
 मरते  हैं।  उनके  लिए  दवा  का  हतजाम  ठीक
 हो  इसके  लिए  जरूर  है  कि  मैडीकल  इस्टी-
 ट्यूशज़  का  राष्ट्रीयकरण  हो।

 लीक  नेता  जयप्रकाश  जी  हमारे  महान
 नेता  हैं।  उनके  लिए  डॉयलसिस  मशीन  का
 इतजाम  झापनि  किया।  बहुत  अच्छों  किये।  |
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 गरीब  प्रादमी  जब  किढनी  ककी  बीमारी  से
 प्रैशान  हो  जाता  है  तो  वह  डायलसिस  के
 लिए  कहा  जाए  ?  उसके  लिए  भी  इसको
 मुहैया  किया  जाना  चाहिये  -  जो  सहूलियत  जय
 प्रकाश  जी  को  मिल  सकती  हैं  वह  झदना  से
 झदना  भ्रादमी  को  भी,  देहाती  भादमी  को
 भी  मिलनी  चाहिए  (  सगर  झफसोस  की  बात
 है  कि  देश  में  हमारे  मरीज  बगैर  डायले-
 सिस के  मर  जाते  है,  कुछ  नहीं  कर  सकते  t
 महज  मौत  के  अलावा  टसर  कोई  उनका
 इलाज  नहीं  है।  में  पूछना  चाहता  हू  कि
 डाइलेसिस  मशोन  कितने  भ्रस्पतालों  में  है
 जिले  के  ?  कही  नहीं  है।  इसलिये  गरीब
 लोग  अपने  शहर  में  उसका  लाभ  नही  उठा
 सकते  |  इसलियग्रे  स्टेट  के  श्न्दर  उन  प्रस्पतालों
 मैं  डाईलेमसिस  का  इन्तजाम  हाना  चाहिये
 जिसका  मुफ्त  लाभ  गरोब  लोग  उठा  सके।

 इसी  तरह  से  रहैविलिटेशन  डिपार्टमैट
 है।  महाराष्ट्र  मे  कैंसर  स  आर  पैरेलिसिल
 की  वजह  से  जिनक  अ्रग  बेकार  हा  जाते  है
 उससे  मब्धित  इलाज  की  व्यवरथा  केवल
 बम्वई  में  हो  है  ।  मेर।  नित्रेदन  है  कि  म  राठवाडा
 झौर  विदर्भ  में  भी  इसकी  सुविधा  हांतो
 खाहिय  ताकि  मरीज  लागा  का  बम्बई  में  न
 जाना  पडे।

 माताझो  और  बच्चों  की  बीमारी  बहुत
 खराब  है,  उनको  न  दवा  मिलती  है  न  भच्छा
 खाना  मिलता  है,  न  अच्छा  पानी  मिलता  है।
 इसलिये  कम  उम्र  में  मरते  है।  कम  से  कम
 साफ  पानी  तो  लोगो  को  देहात  में  पीने  के
 लिये  मिलना  चाहिये  |  लोग  स्वच्छ)  पाती  के
 झभाव  में  परेशान  हैं।  इसका  डाइरेक्ट
 ताल्लुक  श्राप  से  नहीं  है,  मगर  साफ  पानी
 और  सेहत  का  भनिष्ट  सबंध  है।  जनता  को
 पानी  की  व्यवस्था  करना  सरकार  का  फर्ज  है  1
 इसी  प्रकार  कुटुम्ब  नियोजन  का  शिक्षा  के
 जरिये  प्रचार  होना  चाहिए  |  भाजकल
 दीचारो  पर  एक  स्लोगन  है  कि  पहला  बच्चा
 झभी  नहीं  तीन  के  बाद  कभी  नहीं।  यह
 स्‍लोगन  ठीक  है।  लेकिन  लोग  कहते  हैं  कि
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 पहला  बच्चा  अभी  भ्रभी  शौर  तीन  के  बाद
 कभी  कभी  1  तो  प्रोपेगेन्डा  से  ही  भ्रकेले
 प्रचार  नहीं  होगा  बल्कि  लोगो  को  बताना
 होगा  शिक्षा  के  माध्यम  से  उसके  क्‍या  लाभ
 हैं।  वह  कहते  हैं  में  ब्रह्माचारी  हू,  मुझे  एक
 ही  बच्चा  है,  तब  भो  में  गरीब  हू।  न  मुझे
 दवा  मिलती  है,  न  में  सुखी  हूं  t एक  ही  बच्चा
 होने  के  बाद  फिर  कुटुम्न  नियोजन  का  फ़ायदा
 क्यो  नहीं  होना  चाहिय।  उसको  मालूम
 होना  चाहिये  कि  छोटा  परिवार  होने  से
 फायदा  होता  है।  केवल  'प्रोपेयेन्डा  करने  से
 लोग  इसको  नही  मानेगे।  ग्रौर  इमरजेंसी
 के  दौरान  जिनका  जबरदस्ती  प्रौपरेशन
 किया  गया  उनको  दुबारा  ठीक  करना  प्रापका
 फर्ज  है।  कई  लागो  के  एक  ही  बच्चा  था
 जो  मर  गया  ।  उनके  और  बच्चा  बसे  हा  ?
 तो  ऐसे  लोगो  की  नसतन्दी  जोड़ने  का  काम
 सरकार  का  है।  उन्हें  कम्पेन्सेशन  ता  देना
 चाहिये,  लेकिन  साथ  ही  नसबन्दी  भी  सरकार
 को  जोडनी  चाहिय।  महाराष्ट्र  में  धौर
 देश  के  श्न्दर  जहा  भी  ऐसे  केसेज  है  उनकी
 नस  जोडी  जाये  t  सहायता  का  आपने
 ब्राश्वासन  दिया  था।  बह  5  है?

 देश  में  जेसे  नेशनल  टैक्स  पालिसी,
 नेशनल  प्राइस  पौलिसी,  नेशनल  ऐज्केशन
 पौलिसी  झ्रावश्यक  है,  ऐसे  ही  नेशनल  कौमन
 सिधिल  कोड  की  भी  जरूरत  है।  जब  तक
 ऐसा  नहीं  होगा  तब  तक  कुटुम्ब  नियोजन
 कौर  कल्याण  का  प्रचार  अ्ज्छी  तरह  से  नहीं
 हो  सकता  है।  कुछ  मज़हब  के  लोग  कहते
 है  कि  उनके  धर्म  में नसबंदी  भौपरेशन  मना
 है  1  जब  मजहब  की  आत  होती  है  तो  यह  देश
 तो  सभी  का  है,  चाहे  हिन्दू,  मुसलमान,  बौद्ध,
 सिख,  ईसाई  को  भी,  हो  सभी  का  है,  फिर
 जहा  भी  कौमन  सिधिल  कोड  होना  चाहिये  t
 ere  ऐसा  नहीं  होगा  तो  फेमिली  प्लासिंग
 के  बारे  में  जितनी  प्रापको  कामयाबी  मिलनी
 चाहिये  वह  मही  मिलेगी।  इसलिये  मुल्क  मं
 जो  भ्राम  तथफे  के  लोग  है,  जो  सुधिधाओों  का
 सेप्ट्रेलाइड्रेशसन  शहरो  में  किया  है  उसका
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 बो  हेशर  राव  योइगे]
 उाप्तिलट्रेनाइड्रेशन  देहातों  में  होता  चाहिये
 श्रौर  देहातों  को  वह  सुविधायें  प्राप्त
 होना  चाहिये,  गरीब  लोगो  के  मूफ्त  श्लाज
 डोत।  च्च  हिपे,  और  अध्थतावों  का  राष्ट्रीय-
 करण  होना  चाहिये।

 नत  में  एक  बात  प्लौर  कहनी  है।
 दिल्‍ली  में  सफदरजग  प्रस्पत्राल  के  भन्दर
 दो,  तोन  महीने  के  पहले  एक  चोज्ञ  मालूम
 हुई  है  कि  कुछ  बोगस  डाक्टर  भर्ती  हो  गये
 थे  जो  ैडोकन  प्निट  के  अन्दर  काम  करने
 थे। उन  बोगस  डाक्टरों  को  पकड़ा  गया।
 चपकों  नौकरी  से  निकाल  विया  गया।
 अगर  यह  सही  बात  है  तो  यह  धालमेल  किस

 ने  किया,  किस  के  जमाते  में  हुआ,  कौन  इस
 के  लिए  जिम्मेदार  है  ?  यह  हालत  सफदरजग
 अस्पताल  की  है।  ऐसे  केमेश  कई  जगह
 ईडाओो  में  ह?  है,  और  शहरों  में  हुए  हैं।

 झत  में  मैं  यह  कहुगा  कि  हिन्दुस्तान  की
 जनता  को  अगर  तमाम  रोगों  से  बचाना  है
 तो  उन  के  लिए  मदद  करना  धौर  यह  सहू-
 लियतें  देहात  के  प्रदर  ले  जाना  यह  सरकार
 का  भ्रव्वलीन  फब  है।  इतना  कह  कर  में
 समाप्त  करता  हूं।,

 yy  भी  अजमूषग  तिवरो  (खलीलाबाद)॥
 उपाध्यक्ष  भहोदय,  अभी  जो  स्वास्थ्य  मतालय
 से  संबधित  माग  र्बो  गई  है  सौर  इस  सबध
 में  जो  मानतोय  स्वास्थ्य  मती  जी  ने  अपनी
 नयी  योजनामों  को  एक  नोटों  रूपरेखा  सदन
 के  समक्ष  रखो  है,  इमो  से  यह  बात  साफ  हो
 जाती  है  कि  स्वास्थ्य  मत्रालय  ॥+ (:  रफ़्तार  से
 जो  हमारी  जवता  पार्टो  के  मैनिक्रेष्ठों  में
 निहित  देख  थे  उत  को  पूरा  करने  के  लिए
 तत्पर  है।  स्वास्थ्य  सतालग  पर  माननीय
 स्वास्थ्य  मद्रों  के  व्यक्वित्त  और  स्वभाव
 का  प्रा  भव  र  या  छाए  स्पष्ट  दिद्वाई  देती  है।
 इसीलिर  स्व्रस्व्पर  मजानय  में  जितने  ज्यादा
 विवाद  राष्ट्रीय  स्वर  पर  उठे  हैं  वे  बहुत
 मौलिक  विव्राद  हैं  जित  पर  चिन्तन  शुरू
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 हुआ  है  भौर  जिन  का  कोई  रास्ता  भी  ढूंढ़ा
 गया  है।  माननीय  स्वास्थ्य  मंत्री  ने  भी
 रास्त्रा  ढ्ढा  है।  अपने  देश  में  जो  स्वास्थ्य
 के  बारे  में  धारणा  दौर  दृष्टिकोण  है  वह
 हम  जानते  है।  झब  सक  स्थास्थ्य  सुधिधा  केवल
 वह  च्  जो  सुविधा  सम्पन्न  था  उस  के  लिए
 थी।  शाप  भाकड़े  देखें,  शहरो  में  अस्पतालों
 की  कितनी  संख्या  है,  शहरी  प्राबादी  को
 स्वास्थ्य  की  कितती  सुविधा  है  भौर  जो  प्रपनी
 ग्रामीण  ग्रातादी  है  बहा  पर  अस्पताल  नहीं,
 अगर  ग्रस्पताल  है  तो  डाक्टर  नही,  डाक्टर
 है  ता  कम्याउडर  नही  झौर  डाक्टर  कम्पाउडर
 है  तो  दवा  नहो  |  यह  सारी  स्थिति  वहा  है।
 इसोलिए  जनता  पार्टी  का  जो  मैनिक्रेस्टो  था
 उस  मैनिऊ्रेस्टो  में  यह  साफ  दिया  गया  था
 कि  हम  ग्रामीण  क्षेत्रों  में  स्वास्थ्य  सेवाडो  के
 विकास  पर  विशेष  ध्यान  देगे।  इसीलिए
 जो  माग  पेश  की  गई  है  और  जो  राशियों  का
 आवटन  किया  गया  है  वह  भी  इस  बात  को
 साबित  करता  है  कि  हमारा  दृष्टिकोण
 प्रामीण  क्षेत्रों  में  स्वास्थ्य  सेवाओं  के  चिकास
 का  है।

 दूसरी  बात  यह  है  कि  हम  केवल  प्रस्पतालों
 के  जरिए  या  केवल  सरकारी  ससस्‍्थाभो  के
 जरिए  प्रपने  लक्ष्य  को  पूरा  कर  पाए  यह  सभव
 नहीं  है  क्योकि  पिछने  तीस  वर्षों  में  5373
 प्राइमरी  हैल्थ  सेंटर्स  श्रौर  करीब  37755
 सब-सेंटर्स  खोले  गए  जिस  में  कहीं  एक  डाक्टर
 श्ौर  कही  दो  डाक्टर  रख  गए,  मगर  इस  के
 बावजूद  जो  थ्वास्थ्य  पर  भ्रसर  पडना  चाहिए
 था  बहु  अतर  नही  पड़ा  है  ।  आज  हिन्दुस्तान
 की  जनता  सब  से  ज्याद।  रोगी  है।  हमारे
 बच्चे  सब  से  ज्यादा  कुपापण  के  शिकार  हैं
 बौर  तमाम  प्रकार  के  रोग  उन  को  हो  जाते
 हैं,  अन्धा  होता,  मानसिक  विकास  रुक  जाना,
 शारीरिक  विकास  रुक  जाता,  ये  सारी  बातें
 हैं  ्लौर  इसलिए  झाज  सब  से  बड़ी  प्रावश्यकता
 इस  बात  की  थी  कि  हम  कोई  ऐसी  योजन
 स्वीकार  करें,  जिस  को  लक्ष्य  हो  कि  हुस
 ग़राबों  के  उन  गरीब  लोगों  तक  जिन  को  कोई
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 सुचिधाएं  प्राप्स  भही  हैं  स्वास्थ्य  सुधिधा  या
 स्थास्थ्य  हेचा  पहुंचा  सकें  इसी  को  दृष्टि
 में  रख  कर  यह  जो  एक  वालटियर  जन-
 स्वास्थ्य  रक्षक  की  योजना  बनाई  गई  है  यह
 योजना  झपने  में  बहुत  क्रान्तिकारी  योजना
 है। भी  हमारे  स्वास्थ्य  मंत्री  जी  ने  भी
 उस  के  बारे  भों  बताया  कि  विदेश  से  जो
 ब्ल्ड  बैंक  टीम  श्रायी  थी  उस  ने  भी  इस
 योजना  की  भूरि  भूरि  प्रशंसा  क्षी  है  तथा
 तमाम  देशो  से  को  शिष्ट  भडल  आए  है  उन्होंने
 भी  इस  योजना  की  तारीफ  की  है  क्योकि  यह
 योजना  बहुत  ही  महत्वपूर्ण  है।  पिछली
 कांग्रेस  की  सरकार  में  भी  सन्‌  64-65  में
 एक  कमेटी  का  गठन  किया  गया  था,  उस  ने
 भी  कोई  एक  रूपरेखा  बनाई  भी,  फिर  उस
 के  बाद  एक  श्रीवास्तव  कमेटी  भी  गठित
 हुई  थी,  उस  ने  भी  975  में कुछ  सस्तुतिया
 सरकार  के  सामने  पेश  की  थी।  परन्तु  उन
 मस्तुतिया  को  जिनको  स्वीकार  नहीं  किया
 जा  सका  जां  कार्यान्वित  नहीं  की
 जा  सकी  उनकी  भी  सीमा  बहुत  सीमित  थी  ।
 उसमें  केवल  स्कूल  कालेजो  के  अध्यापको
 तथा  अध्यापिकाशा  को  भौर  सरकारी  सस्थाशों
 के  भी  कर्मचारी  थे उनका  लेक  इस  योजना
 को  चलाने  का  प्रयास  किया  गया  परन्तु
 जो  रिपोर्ट  आई  उसमें  साफ  है  कि  विश्व-
 विद्यालयो,  कालेजो  के  अ्रध्यापको  या  सरकारी
 सस्थाश्ों  के  कर्मचारियों  द्वारा  जो  उत्साह
 दिखाया  जाना  चाहिये  था  वह  उत्साह  नहीं
 दिखाया  गया  इस  सम्बन्ध  में  जा  पर्तमान
 सरकार  की  योजना  है  वह  ज्यादा  क्रान्तिकारी
 है।  उसमें  सभी  का,  पूरी  देश  की  जनता  की
 शामिल  करने  की  इच्छा  है।  इसीलिए  उसमें
 दिया  गया  है  कि  एक  हजार  की  झावादी
 के  ऊपर  एक  ऐसे  रक्षक  या  सेघक  का  चुनाथ
 होगा,  उसकी  ट्रेनिंग  होगी,  सामान्य  रोगों
 के  निदान  को  जानकारी  दी  जायेगी।  इस
 योजना  की  लेकर  अभ्रखबारो  में  बड़ा  चिथाद
 चला  क्योकि  प्रपने  देश  में  एलोपैथी,  पश्चिम
 की  जो  विदेशी  चिकित्सा  पद्धति  है  उसका
 जड़ा  प्रभाव  है।  इस  देश  में  भ्रग्नेजी  का  भी
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 बड़ा  प्रभाष  है  इसलिए  कोई  ऐसी  योजना
 जिसका  इस  देश  की  माटी  से  सम्बन्ध  हो,
 जिसका  देश  की  गरीब  जनता  से  सम्बन्ध  हो,
 इस  प्रकार  की  कोई  योजना  चले  जिससे
 शहरों  में  एयर-कडीशड  कमरो  में  रहने
 वाले  डाक्टरों  की  लगे  कि  हमारी  उपादेयता
 या  उपयोगिता  चट  रही  है  तो  एक  झूठा
 चिचाद  देश  के  स्तर  पर  चला  दिया  जाता  है
 देश  के  स्तर  पर  यह  थिवाद  चलाया  गया  कि
 यह  वेयरफुट  डाक्‍्ट्स  होगे,  हम  तो  लाखो
 रुपया  |) ह  करके  भ्रपती  डिग्री  लते  हैं,  मि०0
 राज  नारायण  एक  पोलिटिकल  स्टण्ट  चला
 करके  पूरी  चिकित्सा  पढ़ति  को  ही  चिकृत
 करना  चाहते  है।  इस  तरह  का  झूठा  प्रचार

 पूरे  देश  के  पैमाने  पर  चलाया  गया  परन्तु
 वह  भी  साफ  हा  गया  कि  उसमे  कितना  दम

 है।  यह  माना  गया  कि  जितन  डाक्टरो  की
 आवश्यकता  है  वह  हम  मोहैया  नही  कर  सकते  ।
 मेडिकल  कालेजेज़  में  पढ़े  हुए  डाक्टर्स  गावो
 में  जाने  के  लिए  तैयार  नहीं  है,  पर्बतीय
 इलाको  में  जाने  के  लिए  तैयार  नही  है,  झादि-
 वासी  क्षेत्रो  मं  जाने  के  लिए  तैयार  नही  है
 इस  के  अलाणा  बहुत  से  ऐसे  लोग  हैं  जो  प्रिवेटिक
 है  या  बहुत  से  रोग  ऐसे  हैं  जिन  के  बारे  में
 झगर  दवा  की  पहले  ही  जानकारी  हो  जाये
 बौर  उस  का  उपाय  किया  जाये  ब्लो  उन  रोगो
 से  देश  की  जनता  को  मुवित  मिल  सकती  है
 प्रपने  देश  में  गांवों  में  तमाम  ऐसी  देशी
 दाइया  हैं,  लोगो  को  उन  की  जानकारी  है,
 भ्रगर  उन  को  सकलित  किया  जाये  और
 उन  की  जानकारी  दी  जाये  तो  बह  बहुत  उपयोगी

 हो  सकती  है  इस  माने  में  विभाग  ने  जा  यह
 यांजना  रखी  है  बहू  बहुत  क्रातिकारी  है  |

 इस  योजना  के  कई  पहलू  है।  इस  का
 एक  पहलू तो  यह  है  कि  हम  जोगो  तक  स्वास्थ्य
 सेवा  पहुचाये  ।  इस  का  दूसरा  पहलू  यह  है
 कि  झपने  देश  में  जो  बेरोजगारी  है  उस  को

 दूर  करने  के  लिए  भ्रपते  लोग।  को  कुछ  काम
 दे  सके  ।  यह  एक  उत्पादक  काम  है  प्रौर
 सेवा  का  काम  है  |  इस  का  तीसरा  पहल
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 ली  है. 6  भूषण  तिवरी|

 यह  है  कि  हम  झपते  देश  को  जनता को  स्वास्थ्य
 क्री  जानकारी  दें  ।  लागो  को  स्वास्थ्य  की
 जानकारी  देना-यह  शैक्षणिक  पक्ष  &  एजुके  द्षि
 पहलू  है।  इस  प्रकार  से  भी  हम  अपनी  जनत्ता
 की  सब  कर  सकेगे।  इस  मानें  में  यह
 योजना  बडी  क्रान्तिकारी  योजना  है-ऐसा  में
 मानता  हू  ।

 १4  0९  brs
 इसी  प्रकार  से  दवाइयों  की  बात  है  1

 झाज  हमारे  गावो  मे  महिलाआ।  को  किस  प्रकार
 प्रसव  पीड़ा  होती  है.  कितने  ही  बच्चों  तथा
 महिलाओ  की  मृत्यु  हा  जाती  है  बन्दगी  के
 कारण  टिटनेस  के  वेसेज  हा  जात  है  ।  अभी
 हमारे  गांवा  में  इस  कम  के  लिए  पेशवर
 दाइया  या  चमाईन  जिनका  कहते  है  वह  है  ny

 परन्तु  श्रब  धीरे  धीरे  जैसे  जेस  विकाप  हा
 रहा  है  इस  प्रकार  की  जां  महिलाये  थी
 उन  मै  बहुत  सी  ता  प्रकुशल  है  बहुत  सी  श्रव
 इस  काम  को  करना  नही  चाहती  है  व  इस
 काम  का  घटिया  किस्म  का  काम  माननी  है
 अपने  स्वाभिमान  के  विद्ध  मानती  है।  कुछ
 इस  प्रकार  की  शिकायतें  भी  मिली  है  कि
 हसिया  या  कैची  से  नार  काटदीजाती  थी
 जिस  से  टिटेनस  या  इस  प्रकार  की  तमाम
 बीमारिया  हो  जाती  थी  बौर  मौतें  हो  जाती
 थी  ।  इन  सब  बातो  का  देखत  हुए  यदि  इन
 दाइमो  को  ट्रेनिंग  देकर  डिप्लोमा  दिया  जाय
 तो  हम  देश  और  समाज  क  लिय  एक  झ्च्छी
 सेथा  दे  सकेंगे  in

 तीसरी  योजना  जा  बहुत  क्रान्तिकारी
 लगती  है-“रेफरल  कामर्जक्स  सर्विस  सिस्टम
 की  है।  अभी  तक  जो  मैडिकल  कालिजिज
 या  विश्वधिद्यालय  होते  थे,  वे  श्रपनी  दुनिया
 तक  ही  सीमित  रहते  थे,  इन  का  सामान्य  जनता
 से  सम्बन्ध  नहीं  हो  पाता  था।  जो  पेशेंट  उन
 के  यहा  भ्रा  जाते  थे,  केबल  उत  का  ही  इलाज
 होता  था।  लेकिन  झब  जितने  मैडिकल  कालिजिज
 खोले  जा  रह  हैं,  यदि  इन  के  प्रशासन  के  झन्दर

 इनके  |  जैत  के  प्रददर  यदि  उन  के  जिले,
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 तहसील  झौर  उपनगरों  को  भी  शामिल
 कर  लिया  जाय,  तो  इस  से  बहुत  फायदा
 होगा,  उन  का  गावों  के  साथ  सीधा  सम्बन्ध
 हो  जायगा  t  इस  के  लिये  भारतीय  भागु-
 विज्ञान  परिषद्‌  और  भारतीय  चिकित्सा
 परिषद्‌  ने  भी  झपने  नियमों  में  सशाधन  किया
 है  शौर  इस  पद्धति  को  मान्यता  दी  है।
 इस  वित्तीय  वर्ष  मे  25  मैडिकल  कालिजो  ने
 कार्यान्वयन  क बेतु  इस  योजना  को  स्वीरूत
 किया  है।  इसी  माजना  के  अ्न्तगंत  यह  भी
 कहा  गया  है  हर  प्राथमिव  स्वास्थ्य  केन्द्र  को
 एक  चलता  फिरता  क्लिनिक  देन  के  लिये
 इगलैड  की  सरकार  सिद्धान्त  रूप  मे  सहमत
 हा  गई  है।  इस  याजना  का  हमें  सर्वाधिक
 फायदा  मित्रगा-ऐसा  मे  मानता  है  ।

 परिव  र  कल्याण  और  परिवार  नियोजन
 के  बारे  में  इस  सदन  में  श्रौर  इस  सदन  के
 बाहर  भी  भ्रखबारा  में  काफी  चचा  टुई  है
 ऐसा  कहा  गया  हैं  ।क  जो  हमारे  वत  मान  मत्ती
 जी  है  वे  इस  परिवार  नियाजन  कार्यक्रम  में
 ढील  कर  रह्है  प्रयासा  वा  ढोला  कर  रहे  है।
 मगर  जैसा  कि  इप  रियरांट  में  दिया  गया  है--
 हमारे  स्वास्थ्य  मत्रालय  की  तरफ  से  परिव्रार
 निधाजन  या  परिवार  कल्याण  क  बार  मे
 जग  नीति  याषित  की  गई  है  उस  में  साफ
 तौर  से  कहा  गया  है  हमारी  जनता  पार्टी  के
 मैनिफैस्टा  में  भी  साफ  कहा  गया  है,  कि
 परिवार  नियोजन  के  लिये  हमारा  एप्रोच
 कोग्रसिंद  नही  होगा,  एजूकेटिव  एप्राच  होगा,
 शैक्षणिक  एप्राच  होगा  शौर  साथ  ही  पालन्द्री
 भी  होगा  ।  इस  की  शिक्षा  के  लिये  बहुत  सी
 याजनाये  चलाई  जा  रही  है  इस  समय
 हमारे  पास  जो  भाकड़े  हैं  उन  के  भ्नुसार
 5  धर्ष  या  उस  से  नीखे  की  भायु  के  बच्ष्चो

 की  संख्या  देश  की  पूरी  पोपुलिशन  का  42
 प्रतिशत  है  यदि  इन  को  इस  के  बारे  मे  शिक्षा
 दी  जाय  तो  इस  का  बहुत  लाभ  होगा  |  एन०
 सी०  ई०  आर०  टी०  और  राष्ट्रीय  केन्द्रीय
 विद्यालयों  ने  भ्रपने  सिलेबस  में  इस  प्रकार
 के  पाठ्यक्रम  तैयार  किये  हैं,  यदि  उसी  के  मौडल
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 पर  पूरे  देश  के  सिये  पाठ्यक्रम  तैयार  किया  जाय
 जो  ५,रवार  नियोजन  झौर  परिवार  कल्याण
 को  शिक्षा  दे  तो  उस  का  व्यापक  असर  पढ़ेगा ।
 इस  के  भतिरिक  कस  लगाय  जाये  श्ोर
 लोगा  का  इस  क॑  शिक्षा  दी  जाय।  पिछली
 सरकार  वा  जो  सब  मे  चडा  दोप  था  पाप
 था,  व  पह  भा  कि  उस  ने  पलिस,  सेना  धौर
 कानून  7!  ताकत  इस्तमाल  कर  के  श्स  कायक्रम
 का  सपल  वतान  की  कोशिश  की  लेक्न
 बह  दष्टिकाण  गलत  था।  वह  यह  मान  कर
 चलते  थ  कि  जा  सरकार  की  विफलता  है
 जो  सरकार  की  अभ्रपफ्लता  हैं,  उम्का  कारण
 केवल  '्ाबादा  है  ।  बेतमान  जनता  सरकार
 इस  बात  का  नहीं  मानता  ।  यह  सही  है  कि
 झाबादी  बट  रही  है  भ्ौर  आज  cis  मिलियन
 हमारी  भ्रावादी  हां  गई  है  और  947  के

 मुकाबले  में  270  मिलियन  प्राबादी  बढ़ी  है।
 ता  यह  सकट  हे  और  चिन्ता  का  छिषय  है
 परन्तु  सरकार  यह  मान  कर  नहीं  चलती  है
 कि  बवार  जन-सम्या  टी  सब  कुछ  कारण  है  ।
 इसलिए  जनता  सरकार  का  श्रपनी  एप्राच
 भ्रपनी  दृष्टि  और  अपनी  नीति  में  भी  फक
 करता  पड़गा  a  बदल  करती  पडेंगी  ताकि
 उत्साहवधरया  नतीज  निकन  ।  इसके  लिये
 यह  ग्राचण्यर'  है  कि  जा  तमाम  स्वयसेवी
 सरथाए  ग्रो  संगठन  है  उन  का  इस  में  पूरा
 सहयाग  हा  आअ।र  जतन  राजनीतिक  कायकर्ता
 है,  उन  का  भी  उस  विचारधारा  का  उस
 याजना  का  ईस  कार्य  त्रम  का  देश  की  जनता
 झोर  खास  कर  ग्रामीण  क्षेत्रा  में  प्रचारित
 करना  चाहिए  ।

 नैतिकता  के  बार  म  हमारे  नेता  डा०
 लाहिया  जा  कहा  करते  थ  कि  हमें  नैतिकता
 के  बारे  में  श्रपने  दष्टिकोण  में  परिवतंत  करता
 पडेगा।  उन्हांने  ाक  बार  कहा  था  क्छ
 बैध  बच्चा  वाली  एक  प्रौरत  के  मुकाबले  में
 एक  अवैध  बच्चे  वाली  झौरत  ज्यादा  नैतिक  है।
 इस  प्रकार  क।  'दष्टिकोण  झगर  नैतिकता
 के  बारे  में  चले  तो  मै  समझता  ह  कि  इस  परि-
 धार  नियाजन  कायत१्रम  को  हम  सफल  कर
 पाएगे  भर  उस  लक्ष्य  को  पूरा  करेगे  ।
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 इस  के  साथ  ही  साथ  दवाझो  को  हम
 सस्ता  करना  पड़ेगा  |  बहुत  सी  दवाए  फैशन
 की  दवाये  हा  गई  है  1  तमाम  प्रकार  के  टानिक
 हैं  और  दवाएं  है  जाकि  एक  साधारण  प्रादमी
 के  लिए  भ्रावश्यक'  नही  है  ।  जा  लोन  मादे
 हो गप  है  वे  उतला  बतना  चाहते  है  कुछ
 लाग  ऐसे  है  जिन  का  मोटापे  के  कारण  ऑर
 रईसी  के  कारण  नींद  नही  झ्राती  है  ता  वे
 दवा  के  जरिय  नींद  लाना  चाहते  हैं
 कुछ  लाग  जो  बे  हां  ग।  है  वे  ऐसी  दयाए
 खा  कर  जवान  हाना  चाहते  है  ।  इस  प्रकार  की
 दवाए  जा  है  वे  एफ्लाएन्ट  सास! टटीज  के
 लिए  ताठीक  है  लेक्निमेरा  सुझाव  यह  है  कि
 इस  प्रक/र  की  दवश्रा  के  उत्पादन  यहा  पर
 नही  हाना  चाहिए  1 बत्कि  जा  जीवन  उपयागी
 दवायें  है,  उन  का  उत्पादन  ज्यादा  हाना  चाहिए
 ब्रीर  उन  के  दाम  भी  कम  हान  चाहिये  ताकि
 वे  दवाये  सस्ती  झाम  झ्रादमी  का  सुलभ  हा
 सके  |  जा  भारतीय  चिक्त्सा  पद्धति  है
 उस  का  इन  दघाओ  के  बनाने  में  सहायता
 देनी  चाहिए  ताकि  व  सस्ती  हा  जौर  दश  के
 परिवेश  में  प्रासाना  से  सुलभ  हा  सके  ।  झ्राप
 यह  देखिय  कि  दूसरे  भुत्का  में  भ्र।र  खास  तौर
 से  चीन  में  बौर  जा  बसरे  क्रान्तिकारी  मुस्क
 है  उन्हांने  भ्रपन  यहा  की  चिक्त्सा  पद्धति
 का  बहत  विकास  कया  है  झर  उस  का
 मार्डन  बनाया  है  ।  उन्होंने  भ्रपनी  चिक्ध्सा
 पद्धति  का  अनुसन्धान  कर  के,  भपने  भूगाल
 श्रौर  भ्रपनी  परम्परञ।  के  परिवेश  मे.  भपनी
 परिस्थितियों  के  झनुखूप  उस  का  बनाया  है
 शीर  मैं  भी  यह  चाहगा  कि  यह  ज्यादा  ग्राह्म
 हाग'  कि  हम  भी  उसी  तरह  रे  ऋपनी  रवि  सा
 पद्धति  को  घिक्सित  बा्।  हमारा  जा  स्वास्थ्य
 मतालय  है  उस  ने  जो  <स्  मार  ले  से  चितन
 किया  है  धौर  उस  वे  काम  करने  का  जा
 तरीका  है.  वह  बहत  हो  उत्साहथर्धक  है
 झौर  इसीलिए  इस  मत्रालय  ने  देश  की  ज्नता
 के अन्दर  शौर  खास  कर  गरीब  लोगो  के  झम्दर

 एक  आत्मविश्थास  पैदा  किया  है  भौर  लाग
 ध्या  यहुँसाचने  लगे  है  कि  यह  जनता  सरकार
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 ्श्रो  ब्रजभूषण  तिवारी]

 सबनुच  मे  जनता  क।  सरबर हैं  भ्लौर  यह  जा
 स्वास्थ्य  मजानय  है  यह  सचनुव  गराब  लोगा
 का नज्रालय  है  ।

 इस  के  साथ  साथ  अस्पतालों  के  प्रशासन
 के  लिए  जा  कमेटी  बनाई  गई  है,  वह  भी  एक
 अच्छों  चोज  है।  वह  जा  कमेटी  बनी  है,
 वह  यह  देखेगो  कि  भर्पताला  का  सचालन
 ठीक  तरह  से  हा  भौर  जो  गरीब  लाग  है,  उन
 को  दवाएं  ने  |  दबझ।  क॑  मिलने  को  गारन्टी
 होतो  चाहिर  तभी  गरोब।  का  भला  हागा  t

 इन  शब्दों  क॑  साथ  मैं  इस  मत्रालय  की
 सागों  का  समर्थन  करता  हू  ।

 *SHRIMATI  ्य  JE\ALAKSHMI
 (Sivakasi)  Hon  Mr  Deputy  Speaker
 Sir  on  the  Demand,  for  Grants  of  the
 Minister  of  Health  and  Family  Wel
 fare  who  has  vowed  to  speak  only  n
 his  mother-tongue  Hind:  I  would  hke
 to  express  my  views  In  my  mother
 tongue  Tami]  and  I  entreat  the  M-
 nister  to  be  uttentive  to  whit  I  am
 gomg  to  say  about  his  Ministry

 Sir  80  per  cent  of  our  population
 lives  in  rural  areas  and  the  remaining
 20  per  cent  hives  in  urban  area,»  To
 cater  to  the  medical  need,  of  0  per
 cent  of  our  population  80  per  ent  of
 the  Doctors  are  concentrated  in  urban
 areas  From  the  newspapers  I  finu
 that  20000  Doctors  are  unemployed  m
 the  capital  city  of  our  country  Yet
 in  the  Willingdon  Hosp  tal  the  Doctors
 are  made  to  work  for  38  hours  a  ७३३
 In  the  neighbouring  ruril  areas  of
 Delh)  the  villagers  fighting  the  on
 slaught  of  diseases  for  days  together
 they  do  not  get  any  medical  attention
 While  there  ig  one  Doctor  for  every
 0  000  people  in  urban  centres  there  is
 one  Primary  Health  Centre  for  every
 84000  villagers  We  have  5352  Pri-
 mary  Health  Centres  m  the  country
 out  of  which  there  is  neither  a  Doctor
 mor  a  Health  Visitor  in  900  Primary
 Health  Centres  There  are  about
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 44,000  sub-centres  in  the  country  out
 of  which  only  39000  sub-centres  are
 effectively  functioning  I  quote  from
 an  Article  about  the  existing  state  of
 affairg  in  these  Primary  Health
 Centres

 Most  of  the  PHC  aie  staffed  by
 fresh  medical  graduates  Not  all  the
 centres  are  well-equipped  or  fully
 Staffed  though  they  are  supposed  to
 be  focal  centres  for  every  medical
 service  In  rura]  India  In  fact,  they
 have  failed  to  be  so  in  many  sphe
 res  Their  performance  in  the  dc-
 tection  and  treatment  of  tuberculo
 sis  as  well  as  in  maternity  and  child
 welfare  has  been  far  from  atisfac
 tory

 I  am  sorry  to  say  that  the  slogan  of
 Go  back  to  Villages  which  scems  to

 be  the  soul-breath  of  the  Ruling  Party
 at  the  Centre  has  not  been  translated
 nto  action  during  the  past  vear  (

 Janata  rule  The  rural  medical  needs
 have  in  fact  been  neglected  ४  the
 Central  Government

 I  can  say  without  fear  of  contradic
 tion  that  during  the  one  year  Janata
 Administration  the  population  of  the
 country  has  gone  up  As  compired  to
 1976-77,  during  the  puriod  ]  Apnil—
 December  977  voluntary  slerusation
 has  come  down  bv  82  per  cent  and  the
 acceptors  of  fami  y  welfare  methods
 have  १80  declined  by  68  per  cent  The
 voluntary  termination  of  prcgnincy
 has  also  dwindle@  by  24  per  rent  In
 977  78  Plan  a  sum  of  Rs  22  47  ernres
 9  38  proposed  for  family  welfare  pro-
 yects  In  the  Budget  Estimate  for  1977.
 78  it  was  brought  down  to  Rs  861
 crores  I  would  hike  to  know  why  this
 reduction  was  made  in  the  Annual
 Plan  allocation  for  Family  Welfare
 Even  this  allocation  has  not  been  fully
 appropriated  The  anticipated  »xpen-
 diture  is  of  the  order  of  Rs  90  «rores
 only  This  shortfall  proves  that  the
 family  welfare  schemes  have  not  Leen
 successfully  implemented  J  demand
 that  the  Officers  of  the  Ministry  res

 *The  original  speech  was  delivered  in  Tamil
 ee  ain
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 ponsible  for  not  utilising  the  allocated
 funds  should  be  proceeded  against,  as
 this  failure  will  stop  the  fall  in  the

 population  growth  on  account  of  steps
 taken  by  the  former  Government

 When  the  State  Governments  com-
 mitted  to  conduct  the  family  welfare
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 programmes  on  q  war-footing  want
 money,  the  Central  Government  shows
 itg  empty  hands.  It  is  really  unpam
 donable  that  the  funds  allotted  for  the
 Central  Sector  schemes  are  not  spent
 jn  full  I  wall  give  you  from  the  An
 nual  Report  a  comparatiye  picture.

 Allocat  Anucrpated

 Crores  Beer

 1974-75  5  45  479
 7978-70.»  6  33  6  6

 1976-77  A  द  8  37  7  8
 1977-78  «  ६  9  68  7  33

 Immediately  I  will  be  told  that  the
 former  Congress  Government  at  the
 Centre  was  equally  guilty  of  such
 lapses  I  have  not  said  this  with  any
 politica]  motivation  I  say  thig  in  the
 interest  of  the  people  of  the  country
 which  7५  no  doubt  the  common  objec:
 tive  of  all  of  us  heio  Whether  :t  38
 the  Congress  Government  or  the
 Janata  Government,  the  primary  medi-
 cal  needs  of  the  people  of  the  country
 have  not  yet  been  met

 Coming  now  to  the  problem  of  food
 adulteration  I  am  pained  to  say  that
 only  10  businessmen  were  convicted
 last  year  for  adulteration  A  total  of
 Rs  3  62,500  wag  realised  from  them
 It  38  not  enough  fo  levy  fines  and  col
 lect  them  Food  adulteration  fg  a
 crime  agains;  humanity  and  nothing
 short  of  public  hanging  should  be  the
 punishment  The  people  are  not  roing
 to  tolerate  such  lemency  towards
 Offenderg  of  such  serious  crimes  I
 quote  from  the  Annual  Report:

 During  the  year  1976,  a  total  num-
 ber  of  ‘1,29 344  samples  were  drawn
 out  of  which  23,298  samples  were
 found  adulterated  giving  a  percent:
 age  of  adulterated  samples  88  8  ner
 cent  excluding  States  of  Bihar
 Gujarat,  Haryana,  Madhya  Pradesh,
 Manipur  and  Delhi  from  where  re-
 Porta  are  still  awaited,

 Thig  percentage  may  be  very  much
 Ingher  after  reports  from  these  States
 are  received

 During  the  year  under  ieport  tood
 inspectors  of  the  Directorate  General
 of  Health  Services  drew  a  total  of
 303  samples  out  of  which  28  were
 foungd  adulterated  62  cases  were
 prosecuted  There  were  0  convic-
 tions  34  cases  were  discharged  or
 acquitted  A  total  fine  of  Rs  162,508
 was  realised

 From  this  statement  if  the  people  {cel
 that  the  Janata  Government  is  soft
 towards  sinister  gang  of  adulterators
 they  will  not  be  far  wrong

 It  is  claimed  that  Drugs  Standard  i8
 a@  social  measure  intended  to  ensure
 that  the  community  at  large  obta  ns
 drugs  of  standard  qualitv§  The  provi-
 sions  of  the  Drugs  and  Cosmetics  Act
 of  949  are  bemg  enforced  by  the
 Central  Drugs  Control]  Organisation
 From  the  shabby  way  and  shoddy
 manner  in  which  this  Act  is  Feing
 implemented,  I  feel  that  the  State
 Governments  mav  be  entrusted  with
 Its  enforcement  Why  should  huge
 sums  of  money  be  spent  on  the  Cent-
 ral  Drugs  Control  Organisation  which
 in  fact  doeg  nothing  worthwhile?
 During  the  penog  April  to  November,
 i977  drugs)  drug  intermediates  and
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 {Sbrimati  दि  Jeyalakshm:}
 chemicals  required  for  the  manufac:
 ture  of  drugs  valued  at  Rs  54  crores
 were  imported  Out  of  279  samples
 sent  for  testing  only  5  samples  vere
 found  to  be  not  of  standard  quahty  4
 quote  fiom  the  Annual  Report  of  the
 Mnnistry

 Consignments  of  drugs,  which  were
 found  to  be  not  of  standard  quality
 were  either  re-exported  to  the
 country  of  origin  or  destroyed  or  per. mitted  to  be  re-conditioned

 The  value  of  such  re-export  or  des-
 truction  or  re-condition  has  not  been
 indicated  If  the  legal  provisiong  can-
 not  be  effectively  implemented,  70  will
 be  good  to  repeal  such  laws  rather
 than  having  them  on  the  statute  book
 What  is  the  use  of  having  organisationg which  do  not  rmplement  the  provisions of  cuch  social  laws’

 In  the  total  moitahty  29  per  cent  is
 infant  mortaht,  in  the  age  group  of
 One  year  and  below  In  these  circum tances  \ou  will  be  surprised  to  knov that  only  2  paltry  sum  of  Rs  6750
 Jakhe  was  spent  last  year  on  immuni- sation  of  childien  0—5  vears  against diphtheria  whooping  cough  and  teta- nus  while  their  number  is  about  20 Crore  in  the  country  |  am  gure  that even  this  money  has  been  spent  on
 urban  children  and  not  single  rural child  would  have  denved  any  benefit
 from  this

 Sir  the  Pasteur  Institute  of  Southern
 India  in  =Coonoor  was  a_hstorical
 landmark  for  its  efficient  working  and now  at  Is  in  its  last  breath  A  Project
 Report  for  DPT  Vaccine  production at  the  Institute  hag  been  prepared  and
 T  request  the  hon  Minister  to  imple- ment  it  immediately  especially  when the  DPT  Vaccine  is  in  acute  short
 suppl;

 I  quote  from  an  article
 “In  962  the  National  Smallpox

 Eradication  programme  wag  launch-
 ed  and  im  a  period  of  less  than  8
 yeats  365  million  primary  vaccina-

 APRIL  7,  ६४७8  DG,  1978-79  g28

 tions  add  625  million  secondary  vac-
 cinations  were  carried  out  By  ‘19T4-
 75  the  objective  was  achieved

 As  against  this  though  the  BCG
 Vaccination  Programme  was  started
 as  early  as  949  with  the  help  of  the
 International  Tuberculosis  Campaign
 and  later  WHO  and  UNICEF  it  has
 faileg  in  significantly  reduce  the
 prevalence  and  incidence  of  tubeicu-
 losi,  in  the  country  The  National
 Sample  Sffivey  revealed  that  an  ave~
 Fage  18  per  cent  of  the  population
 has  TB  (This  wag  conducted  in
 955—58)  Subsequent  observations

 do  not  show  any  appreciate  change
 excep{  that  there  i5  a  decline  in  the
 mortality  iate  Though  the  BCG
 vaccine  3५  being  produced  in  india
 (Madras)  since  948  the  production
 ig  sfill  inadequate  to  meet  the  poten-
 tial  demand  In  addition  ope  atio-
 nal  and  packaging  problems  and
 insufficient  number  of  BCG  teams
 have  been  responsible  for  the  poor
 coverage  Out  of  the  2s  millon
 born  annuilly  only  a  small  percent-
 age  get  the  BCG  x  accine

 MR  DEPUT\  SPEAKER  From
 which  magazine  you  are  quoting?

 SHRIMATI  Vv  JEYALAKSHMI
 From  the  Illustrated  Weekly  of  ™dia—
 an  article  written  by  eminent  Doctors

 ‘A  combined  vaccine—Triple  or
 DPT  against  diphtheria,  whooping
 cough  and  tetanus  is  also  being  used
 routinely  The  first  three  month,  of
 life  and  the  fourth  and  the  fifth
 dose  are  usually  administered  at  the
 ages  of  2  and  5  This  would  mean
 that  annually  we  would  need  over
 I00  million  dove  of  this  vaccine
 The  total  production  in  the  country
 ls  grossly  inadequate  to  meet  this
 demand’

 It  is  regrettable  that  how  much  DPT
 38  being  produced  within  the  country
 lg  not  known  as  it  has  not  been  men-
 tioned  in  the  Annual  Report

 “The  polio  vaccine,  which  ig  to  be
 used  at  the  same  ages  as  the  DPT
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 and  along  with  it  is  to  be  adminis-
 tered  orally.  The  annual  require-
 ment  of  this  vaccine  would,  ,  gain,  be
 over  400  million  does  In  the  year
 1978,  only  4  million  doses  were  avaul-
 able.  This  vaccine  has  the  greatest
 acceptability  amongst  all  vaccine-
 ation  procedures,  ig  very  cheap  and
 easty  to  administer  But  it  is  not
 fully  exploited  to  eradicate  the  cip-
 plmg  diseases  of  poltomelttis.”

 When  the  country  needs  200  mullion
 doses  we  are  producing  only  4  nullon
 doses  of  guoh  medicines  How  can  we
 think  of  reducing  infant  mortality?
 Sir.  st  must  be  borne  in  mind  that  the
 wealth  of  the  country  hes  in  its  heal-
 thy  citizenry.  We  should  create  more
 Productive  capacity  for  these  important
 medicine,  so  that  we  can  have  m  our
 robust  youngesters  a  bright  future

 It  as.  also  necessary  to  give  import-
 ance  to  indigenous  systems  of  medicine
 which  alone  can  give  cheap  medicine
 to  our  common  people  While  Awur-
 veda,  Homeopathy,  Unani  and  such
 other  indigenous  gystems  get  overdue
 encouragement  in  the  hands  of  the
 Central  Government,  the  Siddha  system
 in  Tamil  Nadu,  which  ts  as  old  as  the
 country  itself,  has  not  received  its  due
 from  the  Cential  Government  I
 demand  that  Siddha  system  of  medicine
 must  be  encouraged  by  the  Central
 Government

 Mahatma  Gandhi  said  that  India
 dives  in  villages  The  Janata  Party
 Members  and  Monisterg  who  claim  ६0
 be  the  true  torch-bearers  of  the  ideals
 of  Mahatma  Gandhi  must  ensure  that
 80  per  cent  of  our  rural  population
 getg  adequate  medical  attention  Here,
 I  may  stress  that  the  expenditure  in-
 curred  by  the  State  Governments  on
 family  welfare  programmes  in  rural
 areag  must  be  given  as  outright  grants
 by  the  Central  Government.

 Before  I  resume  my  seat,  I  once
 again  reiterate  that  till  now  the  rural
 population  has  been  neglected  in  the
 matter  of  medical  amenities.  Coming
 as  ॥  do  from  the  rural  areas,  I  can
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 share  their  enguish  and  agony  and  it  is
 time  that  we  atone  for  our  past  mis
 takes  by  providing  adequate  medical
 facilhties  in  the  rural  areas

 श्री  वृबराज  (कटिहार)  उपाध्यक्ष
 महोदय,  स्वास्थ्य एब  परिधार  कस्याण  मताल्य
 की  मांगी  का  समर्थन  करते हुए  में  एक  वनियादी
 प्रश्न  की तरफ  सदन  का  ध्यान  खीच ना  चाहू गा  1
 यह  ठीक  है  कि  जनसाधारण  को  श्रहर्ता  प्राप्त
 डाक्टरो  की  सेथाये  उपलब्ध  कराना  शौर
 झअशकालिक  प्रथं-व्यावसाथिक  स्वास्थ”
 कार्यकर्ताआ  के  दला  को  प्रशिक्षित  करन,
 जा  राष्ट्रीय  स्वास्थ्य  सम्बन्धी  कार्य  क्रम  है,
 उन  को  करना  और  सवारी  राग  के  विरुद्ध
 मघर्ष  तेज  करना,  चिकित्सा  विषयों  मै  शिक्षा,
 पझ्रतुसन्धान  और  प्रशिक्षण  का  बढ़ावा  देना
 शौर  ग्रामीण  क्षेत्रों  मे  स्वास्थ्य  मुवाये  उपलब्ध
 कराना  इस  मवालय  का  काम  है।  मै  ऋाप  से
 कहना  चाहता  हु  कि  30  साल  पूर्व.  भार
 कमेटी  ने  एक  रिपोर्ट  दी थी  कि  कम  से  कम

 इस  देश  में  ग्रामीण  जनता  का  चिकित्सा  उपलब्ध
 कराने  के  लिये  5  हजार  प्राथमिक  चिकिसा
 केन्द्रों  की  स्थापना  हा  ।  उपाध्यक्ष  महादय,
 30  बप  बीत  गये,  भोर  कमेटी  की  रिपोर्ट

 रही  की  टोकरी  में  पड़ी  रही  श्रौर  30  वर्ष
 के  बाद  भ्राज  5  हजार  प्राथमिव  स्वास्थ्य  केन्द्री
 की  स्थापना  हो  सकी  है  1

 भाप  को  यह  जान  कर  आश्चर्य  हागा  कि
 यह  गरीब  देश  ज।  है  इस  की  ग्रामीण  आबादी
 दुनिया  की  मभी  झाबादी  से  भ्रधिक  गरीब  है
 ure  भी  85  प्रतिशत  भारत  की  जनता  को
 न्यूनटम  स्थास्थ्य  सेवा  उपलत्ध  नही  हो  पाती
 है  -  इस  का  कारण  यह  है  कि  जो  जिला
 स्तर  के  हमारे  भ्रस्पताल  है  या  प्रखड  स्तर
 का  जो  हमारा  स्टेट  हास्पिटल  है  उस  में
 दबा  नहीं  होती  ।  बहुत  कम  दा  प्राती  है  ।
 अ्रधिकतर  धस्पतालो  मे  डाक्टरो  का  प्रभाव  है
 या  तो  डाक्टर  नगरो  मेंरहते  है,  नही  तो  विदेश
 बले  जाते  हैं  ।  लेकिन  टर्की  मैं  जब  उन्हों  ने
 चिकित्सा  की  शिक्षा  का  प्रारभ  किया  भा  तो
 ऐसे  छात्र  प्रथम  धर्ष  से  ही  जो चिकित्सा  शिक्षा
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 [श्री  युबराज]  कही  नीव  डाली  गई  है  तो  दीवार  नहीं  है,
 लेते  थे  उस  मे  उन  का  ग्रमोण  जनना के  जीवन  कही  दीवार  खडी  है  तो  ऊपर  छत  नही  है  भौर
 से  जाडने  की  प्रनिवाययंता  थी  ।  झगर  ऐसी
 पद्धति  यहा  पर  भी  हांतो  ता  श्राज  ऐसो  स्थिति
 यहा  नहा  हाती।  जिस  दश  मैं  roe  मैडिकल
 कलेजेज  है  और  प्रनक'  चिकित्सा  की  सस्थाते
 है  बहा  उन  के  हवाने  के  जाचजूद  भी  ाप
 देखगे  कि  गावा  में  ऐसे  लाग  जा  बितो  पाषर्टी
 लाइन  है  हरिजन  प्रोर  पिछड़े  दबे  लाग  है
 उन  का  दवा  नहीं  मित्र  पाता  है  ।  अगर
 बहा  कोय  श्स्पताल  हे  ता  डाक्टर  के  बिना
 काई  चिकित्सा  नहीं  हा  पाती  है  ny  प्रखंड  के
 स्तर  में  प्रगर  काई  डाक्टर  है  ता  वह  तत्यक
 प्रखड  मैं  तीन  जा  प्राथ।  +  केन्द्र  ह ैघहा  जाता
 नही  है।  उस  सरह  यह  क्या  हा  रहा  है  इस  दश  में
 दिल्‍ली  पटना  बम्ब३  आदि  में  बड़े  बढ़े
 हस्टीट्यूर  है  जहा  लागा  का  रपचार'  हाता  है
 लेकिन  आप  कल्पना  कीजिए  कि  जिस  आदगा
 का  काई  राजी  राजग्रार  नहीं  मिल  पाता
 जो  कुपोषण  से  पीडित  हे  वह  जब  बीमार  पडता
 है श्ौर  अपन  गाव  के  निकटतम  अ्रस्पतान  में
 जाता  है  ता  उस  बहा  काई  दवा  नहीं  मिल
 पाती  है  1  ग्रामीण  दबाया  पर  श्र  ग्रामीण
 क्षेत्र  क  भ्रस्पताला  पर  हम  कितना  खर्च  करत
 है  इस  दखे  ।  श्राप  पाएगे  कि  जो  हमारी  मंत्र
 का  केन्द्र  हाना  चाहिए  था  जा  सब  से  पहल
 गावां  का  तरफ  ध्यान  दना  चाहिए  था  वह
 नहीं  दिया  गया  है  ।

 माननोथ  स्वास्थ्य  मत्रा  ने  ?  श्रकतुबर
 977  से  ए+  ग्रामीण  स्वास्थ्य  यांजना  का
 आरभ  किया  है  |  इन  की  याजना  है  कि  दा
 तीन  वर्षा  में  8-9  करोड  की  आबाडी  क  बीच
 एक  एक  हजार  की  झाबादी  पर  एक  एक  जन-
 स्थास्थ्य  रक्षक  को  पदस्थापित  किया  जाय  और
 उसी  के  प्रशिक्षण  के  लिए  इन  के  कार्यक्रम
 चल  रहेतहै।  मैंने  एकाध  बार  निवेदन  किया  था
 कि  आज  जितती  चिकित्सा  सम्धाए  खडी  है
 गावों  में  प्रखंड  के  स्तर  पर  या  प्राथमिक
 चिकित्सा फे  जो  केन्द्र  हैं  उन  मे  से  40  प्रतिशत
 प्राथमिक  चिकित्सा  के  कैन  अधूरे  पडे  हैं  ।

 कही  मकान  बन  गया  है  ता  चहा  चिकित्सा  के
 लिए  कार्ड  डाक्टर  उपलब्ध  नही  हा  पाता  है
 विलेज  का  जा  एक  हैल्थ  धर्कर  ह  वही  असल  में
 ग्रामीण  जनता  का  डाक्टर  है।  इन  की  याजना
 है  कि  एक  हजार  की  आ्राबादी  एक  व्यक्ति
 का  चुनगी  जा  प्रणिक्षिण  जेगा।  वह  प्र  शिक्षिण
 कान  देगा  जा  क्वाजिफाइट  करर  है  |
 मैं  कहता  ह  कि  जितन  लाग  प्रविक्षित  हुए
 है  जिन  का  दा  सौ  रुपए  स्टाइफ्न्ड  तान  माह
 तक  मिलता  है  श्राप  इस  को  जाच  करवाए

 25  प्रतिशन  भो  प्रपशक्षित  नाग  ने  कही  काई
 दवा  दत  7  न  कही  कार्ड  काम  करते  है  ।  सब
 अपना  काम  करत  है  भ्राशिक  रूप  मे  भी
 बे  जनता  के  बीच  नहीं  जात  है  ।  किस  तरह
 लाग  रह  विस  तरह  बीमार  हते  घर  लागा  का
 दवा  मित्र  इस  की  कहीं  कार्ट  व्यवस्था  नही
 है।  तब  यह  कहेंगे  कि  अभो  हमने  शुरू
 किया है  ।  लकिन  मैं  यह  कहना  चाहूगा  ि
 यही  जिम्मदारी  श्रगर  प्राथमिक  विद्यालय
 के  शिक्ष का  पर  सौपी  जाती  जिन  गावा  के
 बच्चा  का  ये  पढ़ाव  है  उन  गावा  की  जिम्मेदारी
 वे  लेते  ता  मै  समझता  हू  कि  वे  इन  लांगा  से
 ज्यादा  कारगर  साबित  हात  जिन  का  चुना
 गया  है  बोर  जिन्ह  प्रशिक्षिण  क्या  गया  है।
 मे  समझता  है  कि  यह  4  7  कराड़  रुपया
 जा  77-78  में  था  झोर  जा  इस  काम  में  खर्च
 होगा  वह  रुपया  हमारा  बेकार  जायगा  |
 गावी  की  जनता  का  चिकित्सा  की  काई  सुविधा
 नहीं  मित्र  सकेगी  ।

 मरी  दूसरी  प्राथेना  यह  है  कि  मैं  बिहार
 में  श्राता  हु  हमारे  यहा  पटना  शहर  की  भाजादी
 ७-7  लाख  है  पटना  नगर  में  जा  लोग
 रिकशा  चलाते  हैं  या  कुली  का  काम  करते  है
 बिला-पावटों-लाइन  जिनकी  भ्ामदती  है
 क्या  वे  लाग  मसहरी  खरीद  सकते  है  ?
 पटना  ही  नही,  उसी  प्रकार  के  जो  भौर  शहर
 हैं  जैसे  श्राप  कलकता  में  चले  जामें--उसन
 तमाम  नगरों  में  लोग  सो  नहीं  सकते  हैं,
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 मण्छरो  के  मारे  परेशान  हैं।  सन्‌  976
 भें  साढ़े  सात  लाख  लाग  मलेरिया  से  पीड़ित
 हुए  भ्रौर  977  में,  जमा  श्राप  कहते  है,  60
 ला  लोग  पोडित  हुए  तया  हजारा  नही  लाखा
 लॉग  मरे  ।  हपने  जहा  मलेरिया  का  द1:- ह
 छोड़ा  था  वहा  तरह  वापिस  भरा  गया  है।
 ह: 1. ह  मम्वन्धर  में  जिस  राजनीतिक  संकल्प  की
 झ्रावश्यकता  थी  जिन  मस्नैदी  के  साथ  मकाई
 का  काम  करता  चाहिए  था  बह  नही  हमा  ।
 हम  नगरा  मे  प्रडरप्राउन्ड  ताली  बनाने  का
 काम  वहा  4१८  सके  ।  आज  पटना  में  जाकर
 देखे  नलिया  गंदगी  से  भरी  रहतो  है  चहा
 पर  कोई  अटरप्राउन्ट  ड्रेन  सिस्टम  नहों  है  ।
 लागो  का  स्वब्ठ  पना पालि  क  लिए  उपलब्ध
 नहा  है।  मत्री  जा  कहेंगे  कि  पाना  पिलान
 का  काम  हमार  विभाग  का  तही  है  नेक्नि
 जन  स्वास्थ  का  दॉए्टि  से  श्रगर  भारत  का
 जनता  का शुद्र  पेय  जन  नहीं  मिनेगा  ता  पेट
 को  बोमारिंत  का  नाल  डाक्टर  को  चिकित्सा
 से  नहीं  हो  सकेगा  ।  इसलिए  इसका  अन्या-
 न्रशात्रित  सम्बन्ध  है  शुद्ध  पेय  जल  को  व्यवस्था
 श्रावकों  करतो  पड़ेगा  |  इस  देश  में  कंबल
 दस  लिशत  जागा  का  ही  शुद्ध  जल  नलो  के
 द्वारा  मिलता  है  तिक्रित  इस  देश  के  गावा  की
 क्या  हाजत  है  eo  ग्राज  जरू  रत  इस  बात  की  है
 फि  व वासते  अधिक  खब  करने  के  बजाय
 केन्द्रीय  सरक।र  शन-प्रतिशत  ग्रामीण  क्षेत्रा
 में  गुद्  पेय  जग  7/  5।  स्था  कर।  पर  खर्च
 करे  t

 हमने  क्  यडे  बड़े  ब्रस्यताल  बनवाये
 है,  केन्द्रीय  सहायता  के  बेल  पर  बड़े  बडे
 अ्रस्पताल  चल  रहे  है।  इसी  दिल्‍ली  शहर  में
 ाप  विलिगडन  भ्रस्पताल  चले  जाये  आल
 इंडिया  मेडिकल  इस्टीट्यूट  चले  जाये,  बहा
 पर  सात-भाठ  सौ  पलग  है  लेकित  रागियो  की
 सख्या  भ्रपार  है।  रोगी  नीचे  जमीन  पर  पड़े
 रहते  हैं।  इसमे  बेचारे  डाक्टर  जी  क्‍या  करे  t
 जहूरत  इस  बात  की  है  कि  हम  ज्यादा  से
 ज्यादा  थाई  बढ़ाये,  ज्रच्छे  डाक्टर्स  भौर
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 भच्छे  इक्वीपमेन्ट्स  को  व्यधस्था  करे  तभी
 रोगियो  को  सेषा  की  जा  सकती  है।  भाज
 अस्पतालों  में  इ  तडो र  और  झ्राउट  डोर  पेशट
 जा  इलाज  करवाते  है  उनके  रिश्तेदारों  के
 ठहरने  के  लिए  कोई  व्यवस्था  नहीं  है  |  वे
 बेचारे  संडवा  पर  या  स्टेशनों  पर  मारे  मारे
 फिरत  है  ।  झाज  जहा  दिल्‍ली  हरियाणा  मं
 उत्तर  प्रदेश,  पजाब  राजस्थान  से  जा  लाग
 चिक्त्सा  करने  के  लिए  आत  है  उनके
 रिश्तेदारा  के  लिए  अस्पताल  के  बगल  मे
 धर्मशाला  की  व्यवस्था  करनी  चाहिए  ।
 इसक  लिए  झलग  से  ब्लाक  बना  +  जाने  चाहिए।
 साथ  हा  बेड्स  का  सख्या  च्नी  बढनी  चाहिए  t
 are  दुनिया  में  जा विकाणशील  या  विकसित
 देश  ह  उनके  मुकाबले  हमारे  देश  मे  सबसे
 कम  चिक्त्सि  और  दताई  यर  खर्चा  हाता
 है  ।  और  इस  देश  बे  सबस  कम  बिहार  में
 पर  कैपिटा  हेल्थ  पर  खच  क्या  जाता  है  ।
 श्राज  हालत  यह  है  कि  सम्पूर्ण  देश  मे  सबसे
 कम  खर्चा  बिहार  भे॑  दव।रई  ार  हेल्थपर  हो
 रहा  है  7  टर्सालए  में  निवदन'  करना  चाहता
 कि  जब  तक  ग्रामीण  जनता  क॑  लिए  चिक्रित्सा
 की  समुचित  व्यवस्था  नहीं  हाती  जब  तक
 इप  विश!  में  कोई  ्ामूल  बरिवर्तन  नही  हं  ता
 तब  तक  केवल  सतह  का  छूने  स ेइस  समस्या
 का  निदान  नहीं  होगा।  इसका  निदान  तभी
 सम्मव  है  जब  हमारा  राजनीतिक  सक्तप
 कार्यान्वित  हागा  ।  इन  शब्दा  के  साथ  मे
 प्रस्तत  अनुदानों  का  समयन  करता  हू  tv

 SHRI  AJIT  KUMAR  SAHA  (Vish-
 nupur)  Mr  Deputy  Speaker  Sir,  in  his
 introductiory  speech  on  the  Demands
 of  the  Ministry  of  Health  &  Family
 Welfare  the  hon  Minister  has  clamed
 that  he  has  brought  about  a  revolu-
 tion  in  the  field  of  medical  science.  I
 do  not  agree  with  him  at  all  Sir  only
 2  per  cent  of  the  total  plan  budget
 hag  been  allocated  for  Health  At
 page  44  of  the  Report  of  this  Ministry
 for  ‘1977-78,  it  has  been  said:

 “Out  of  the  oltlay  of  Re  22450
 crores  for  Centrally  sponsored

 *The  Origimal  speech  was  delivered  in  Bengal
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 {(Shn  Ajit  Kumar  Saha]
 Schemes  Rs  7500  crores  have  been
 allocated  for  Malama  Containment,
 Rs.  700  crores  for  Leprosy  Control,
 Rs  450  crores  each  for  Smallpox
 Eradication  and  Traiming  and  Em-
 Ployment  of  Multipurpoe  Worker
 Rg  2263  crores  for  Rural  Health
 Scheme  (CHWS)  and  Rs  444  crores
 for  Re-orientation  of  Medical  Edn-
 cation’

 The  hon  Minister  has  of  course
 stateq  that  he  has  increased  the  allo-
 Cations  under  certain  heads  hke  mala-
 Mia  contro’  leprosy  control  etc  We
 accept  that  he  has  increased  =  thc  ४5
 allocations  to  some  extent  but  keeping
 in  view  the  size  cf  our  population
 even  that  is  too  meagre  We  all  know
 that  70  per  cent  of  our  people  hve  In
 villages  But  the  allocation  fo!
 Rural  Health  Schemes  is  only  Res  22  63
 crores  m  the  budget  This  smal)
 amount  has  been  allocated  for  a  out
 40  or  45  crores  of  people  who  hive  in
 the  rural  areas  m  our  country  We
 are  ashamed  to  say  that  even  after
 30  years  of  independence  there  ig  no
 provision  of  driking  water  in  about
 4  lakh  villages  This  budget  4६  to-
 tally  silent  about  providing  clean
 G@rinking  water  in  the  villages  In
 this  reoprt  I  do  not  find  any  stress  on
 the  importance  of  pure  drinking
 water  for  the  health  of  the  people  and
 no  funds  have  also  been  allocated  for
 this  purpose  Although  after  the
 Janata  Government  came  to  power
 the  hon  Prime  Minister  and  the
 Health  Minister  repeatedly  assured
 that  pure  drinking  water  will  be
 provided  in  the  villages  but  there  is
 no  indication  of  its  implementation
 in  the  Minstrys  budget  as  no  funds
 have  been  allocated  for  this  purpose
 Then  Sir  health  is  said  to  be  a  State
 subject  If  the  Centre  spends  only

 2  per  cent  of  its  budget  on  health,
 how  much  can  we  expect  from  the
 State  Government?  Out  of  the  funds
 provided  by  the  Centre,  the  State«
 cannot  be  expected  to  spend  any  ढा
 stantial  amount  for  Health  That
 why  all  those  medical  colleges,  hos-
 pitals,  health  centres  etc,  that  are
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 under  the  control  of  the  State  Gov-
 einment  are  in  a  pitiable  condition.
 today  Speaking  about  Medical,
 Colleges  Sir,  theie  35  a  medical
 cobege  in  the  Bankura  district  cf
 West  Bengal  The  number  of  Leds
 in  this  college  are  too  few  and  inade-
 quate,  23  patients  are  kept  in  one
 bed  Some  patients  are  kept  on  the
 verandas  under  the  open  sky  The
 financial  condition  of  the  State  Gov-
 ernment  is  not  such  that  they  can
 undertake  extension  and  expansion  of
 accommodation  or  other  medical
 facilites  The  ambulance  tacuities
 are  also  so  inadequate  th  t  serious
 patients  from  far  flung  places  cannot
 be  brought  to  the  hospital  for  treat
 ment  Sir  B.enkura_  piticularly

 South  Bankura  is  inhabitateqd  mostly
 by  Adivasi,  cnd  Scheduled  Castes
 and  Scheduled  Tribes  people  Cen-
 tra]  Government  35  responsible  for
 the  welfare  of  these  people  Therefore
 I  will  urge  upon  Raj  Narainji  to  pro-
 vide  More  fun  is  io  the  State  Gove  n-
 ment  so  that  more  primary  hel  के
 Centres  may  be  opened  in  the  bu  k-
 ward  areas  ike  Idpur  Raipur,  Ran-
 handh  etc  where  a  substantial  nim
 ber  of  Santhals  and  Scheduled  Ca‘tes
 people  hve  More  funds  should  be
 made  available  to  the  State  Govurn~
 ment  for  the  welfare  of  the  e  people

 Sir  a  few  days  ago  a  neeting  2f
 the  State  Health  Ministers  was  held
 here  The  three  day  joint  conference
 of  the  Central  Council  of  Health  and
 Family  Welfare  recommended  the
 setting  up  of  a  Medical  md  Health
 Education  Commission  to  ensure  4
 coordinateg  approach  to  medical
 education  and  carrying  forward  the
 process  of  reorientation  ”

 The  hon  Minister  has  said  that
 he  would  hold  consultation  with  the
 Mimstry  of  Education  and  try  to  sea
 that  health  education  may  5७  includ-
 ed  in  the  course  of  studies  in  the  pn-
 mary  and  middle  schools,  T  will  urge
 upon  him  to  ensure  that  health  edu-
 cation  is  made  a  compulsory  subject
 m  the  pnmary  and  middle  scwiols
 Proper  attention  may  kindly  pe  paid
 to  this  aspect  /
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 Sir,  the  joint  conference  mace
 another  recommendation,  It  said
 “Private  practice  by  Government  doc-
 tors  ‘and  also  those  in  medical  colleges
 should  be  banned.  Instead,  compensa-
 tory  non-practising  allowance  might
 be  given.”  Ji  the  Government
 accepts  this  recommendati.n_  thea  !
 believe  some  of  our  doctors  may  te
 induceg  to  work  in  the  primary  and
 subsidiary  health  centreg  in  the
 villages  which  are  facing  a  serious
 shortage  of  doctors.  The  poor  patients
 in  the  rural  areas  will  thereby  be
 greatly  benefited.  Along  with  this,
 Sir,  I  will  request  the  Government  to
 revive  the  LM.F.  courses  where
 certificates  used  to  be  issued  to
 medical  students  previously.  The
 degree  holders  in  medicine  and
 surgery  are  generally  not  interest-
 ed  m  going  to  the  rural  areas  fer
 ‘want  of  proper  facilities  there.  There-
 fore  the  Jesser  qualified  certificate
 holders  may  go  to  the  villages  and  the
 poor  village  people  will  stand  to  benefit.
 This  may  kindly  be  considered.  Sir,
 the  earlier  malaria  eradication  pro-
 gramme  has  heen  scrapped  and  now
 the  malaria  control  programne  288
 been  initiated.  In  the  city
 of  Delhi  malaria  is  again
 spreading  Why  in  Delhi  alone,  the
 way  malaria  is  staging  a  come-back
 in  the  whole  of  this  country  is  really
 a  matter  of  great  concern.  Malaria
 as  spreading  in  Calcutta  also.  The
 incidence  is  increasing  everywhere.
 The  reason  for  this  is  water-logging
 due  to  faulty  and  inadequate  drain-
 age  system.  The  State  Governments
 must  be  given  more  funds  to  improve
 the  drainage  system.  They  are  in
 poor  financial  condition  and  cannot
 undertake  thig  huge  task  all  by
 themselves.

 The  incidence  of  Filaria-is  also
 increasing.  Proper  attention  should
 be  paid  to  control  it.

 Now  I  will  say  something  about
 Leprosy.  In  my  constituency,  Ban-
 kura,  there  ig  a  leprosy  centre,  called
 the  Gouripur  Leprosy  colony.  The
 patients  have  often  complained  t>  us
 that  proper  supply  of  medicines  are
 not  available  at  that  centre.  The
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 food  supplied  to  them  is  also  very
 poor  in  quality.  The  old  contractor
 system  for  food  is  continuing  there
 and  the  patients  are  not  getting  pro-
 per  food.  The  pcor  patients  are  abso-
 lutely  helpless.  Some  of  them  have
 lost  their  limbs  ang  being  leprosy
 patients,  they  cannot  move  out  or  ap-
 proach  people  for  complaining  or
 protesting.  The  leprosy  Department
 is  under  the  Central  Government,  I
 will  therefore  request  the  hon.  Minister
 kindly  attend  to  this.

 Sir,  the  incidence  of  blindness  é  also
 mcreasing  in  the  country.  About  50
 lakhs  of  people  are  suiflering  froin
 blindness.  The  main  reason  for
 blindness  is  said  tc  be  malnutrition.
 If  they  get  proper  nutrition,  they  per-
 haps  would  not  have  turned  blind.
 Another  dangerous  thing  is  adultera-
 tion  which  is  also  increasing  day  bY
 day  Even  in  Delhi,  it  has  been  found
 that  the  mustard  oi]  that  is  seliing
 in  tins  under  the  brand  ‘Kanodia’  is
 so  highly  adulterated  that  its  consum-
 ption  may  even  result  in  cancer.
 Attention  should  be  paid  to  the  as-
 pect  of  adulteration  of  foodstuffs.

 Sir,  about  8  lakh  people  n_  our
 country  are  suffering  from  cataract
 of  the  eyes.  I  will  therefore  request
 that  mobile  eye-hospitals  may  be  pro-
 vided  for  the  people  where  eye  opera-
 tions  may  also  be  undertaken,  by
 qualified  doctors.  This  will  enable  a
 large  number  of  poor.  people
 to  regain  eye-sight.  About  Fa-
 mily  Welfare,  Sir,  the  name
 family  planning  has  been  changed  to
 family  welfare.  Attention  must  be
 Paid  to  see  that  there  is  no  compulsion
 and  coercion  in  the  family  welfare
 programmes  of  Government.  Due  to
 the  attocities  committed  on  the  peo-
 Ple  in  the  name  of  family  planning
 during  emergency,  people  have  be-
 come  scared  of  it.  They  must  be
 persuaded  and  educated  in  matters  of
 family  control.  The  fear  must  be
 removed  from  their  minds.  Publicity
 must  be  given  to  the  benefits  of  family
 welfare  programmes.  The  voluntary
 welfare  organisations  should  be  asso-
 ciateaq  in  these  programmes,  The
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 womens  organi  rtions  and  the  Far
 mers  and  Tiade  Union  Organisations
 should  also  be  associated  in  these  pro
 grammes  for  their  success

 Sir  a  class  of  people  with  vested
 interests  propagate  among  the  people
 that  all  our  mveiy  poverty  ete  are
 onlv  due  to  our  msing  population
 But  this  is  not  correct  In  our
 neighbouring  countrs  China  there
 are  60  crores  of  people  Whettas  our
 population  is  only  60  crores  But
 there  3३५  no  problem  of  poverty  or
 unemployment  They  have  included
 famiuy  planning  in  their  national
 plan,  and  that  is  woiking  very  smo-
 othly  They  have  been  ale  to
 achieve  hat  being  a  socialist  country
 But  in  our  country  we  are  not  meet-
 ing  with  success  because  the  capital-
 ist  system  is  prevailing  in  our
 country  The  women  have  not  been
 emancipated  as  yet  Unless  the
 women  are  properlv  educated  in  the
 matter  of  family  planning,  success
 will  be  elusive  Women  should  be
 emancipated  and  the  younger  genera-
 tion  yhould  also  be  educated  in  this
 A  little  publicity  on  the  Radio  ani
 TV  ढ़  not  going  to  achieve  much
 There  must  be  voluntary  mass  in-
 volvement  in  these  programmes  With
 that  Sir  I  conclude

 DR  BIJOY  MONDAL  (Bankura)
 Mr  Deputy-Speaker  Sir  I  rise  to  sup-
 port  the  Demands  foi  Grants  under
 the  control  of  the  Ministry  of  Health
 and  Family  Welfare

 The  name  of  this  Ministry  has
 been  changed  when  this  hon  Miniter
 took  over  thig  Ministry  It  is  a  wel-
 come  decision  and  it  ig  congistent
 with  the  plulosophy  of  family  wel
 fare

 The  national  health  progriamm=>  of
 a  big  country  lke  ours  needs  a  good
 infrastructure  for  its  proper  imple-
 mentation  The  country  has  a  good
 technica!  team  of  doctors  and  medi-
 cal  perfonnel  and  these  doctors  some-
 times  claim  that  they  are  not  going
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 to  the  villages  as  they  have  ,ot  found
 these  places  of  work  convenient  for
 them  |  say  that  there  is  a  gtcat
 demand  for  Indian  doctors  in  vanous
 countries  abroad  and  we  have  found
 that  doctors  from  India  are  working
 in  a  very  bad  atmosphere  in  countries
 like  the  Middle  East,  UAR  Africa  and
 other  places  So  why  the  Indian  doc-
 tols  876  not  going  to  our  villageg  has
 to  be  given  deep  thought  It  is  found
 that  when  a  doctor  is  sent  {>  a  health
 centre  in  a  village  that  pri  nary
 health  centre  has  no  medicine  ang  the
 doctors  have  no  accommodation  It  is
 also  found  that  doctors  are  put  in  a
 very  awkwitd  position  when  patients
 come  and  demand  =  medi  ne  and
 demand  the  supply  of  other  preven-
 live  drugs  and  the  doctors  cannot
 supply  them  They  are
 taken  to  task  and  the  doctors
 are  sometimes  assaulted  ilso  due  to
 the  musunderstanding  of  the  local
 people  and  the  patients  In  a  country
 lke  ours  which  hag  a  fine  techmcal
 team  of  doctors  thev  are  not  being
 utilsed  properly  due  to  lack  of  re-
 sources  ang  due  to  lack  of  money  and
 due  to  luck  of  cheap  drugs  und  other
 things

 Recently  a  scheme  was  intruducea—
 the  scheme  of  Community  Health
 Workerg  in  every  village—but  that
 scheme,  probably  will  not  be  helpful
 to  the  people  of  India  because  these
 people  who  are  recruited  as  Commu-
 nity  Health  Workers  need  the  qualifi-
 cation  of  only  Sixth  Standard  and
 they  get  only  2  weeks  traning  for
 getting  them  equipped  with  the  idea
 of  treatment  and  preventive  aspects
 of  medicine  I  think  thie  type
 of  personnel  will  not  be  enough
 to  treat  the  people  of  the
 villages  and,  more  especially  they
 will  not  be  able  to  take  on  the  resuonsi-
 bility  of  the  preventive  aspect  cf
 diseases

 I  would  like  to  say,  in  this  connec-
 tion,  that  the  Community  Health
 worker's  acheme  which  has  been  taken
 up  by  the  Central  Government,  is  not
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 being  properly  implementeg  by  the
 State  Governments.  I  would  like  to
 draw  the  attention  of  the  Minister  and
 the  Central  Government  to  the  fact
 that  it  should  be  properly
 implemented.  Or,  the  money  that
 is  paid  to  the  Community  Health
 Workers—who  get  Rs.  50  per  month
 and  Rs.  50  p.m.  for  medicine—may  be
 utilised  for  some  other  purposes.  If
 possibie,  we  should  at  least  appoint
 part-time  doctors  with  that  money  If
 a  dorior  is  available  ain  the  village
 ang  that  doctor  38  entrusted  with  the
 Job  of  treating  the  peopte  in  the  vil-
 lages  and  is  asked  to  handle  the  pre-
 ventive  aspects  also,  on  Lehalf  of  the
 Government,  then  the  money  which
 is  now  teing  given  to  the  Community
 Health  Workers  could  be  given  to  the
 doctor  who  is  treating  the  village  peo-
 ple  without  any  fces  at  present,  There-
 fore,  doctors  must  be  initiated  in  this
 scheme  of  community  health  service,
 there  can  be  ad  hoc  appointments,  30
 that  this  type  of  scheme  could  be  suc-
 cessful.  The  community  hoalth  pro-
 gramme  requires  a  rethinking  on
 these  lines.  As  it  is,  the  workers  en-
 gaged  in  this  programme.  having  a
 very  low  standard  of  education  a8
 well  as  with  a  very  short  duration  of
 training  will  not  prove  effective  either
 on  the  preventive  side  or  on  the  cura-
 tive  side  of  the  health.

 Another  thing  about  which  I  would
 like  to  mention  ig  that  the  system  of
 medical  education  in  India  today  is  a
 back-dateq  one.  In  view  of  the  va-
 rious  modern  developments,  the  com-
 plexion  and  character  of  the  commu-
 nity  has  undergone  a  lot  of  change
 and  we  have  today  many  complex

 and  complicated  problems.  The  teach-
 ing  system  of  medical  education  has,
 however,  not  changed  with  the  changing
 times.  I  would  suggest  that  the  medical
 education  should  be  separated  from  the
 general  university  education.  This  is
 because  the  preventive  aspect  has
 been  neglected  all.  along  and  more
 stress  was  all  the  time  given  to  the
 curative  side.  The  curative  side  is
 given  more  importance  than  the
 preventive  gide  here.  On  the  other
 hand,  preventive  aspect  requires  more
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 emphasis  and  importance  as  cnm-
 pared  to  the  curative  side.
 4.57  Ines,

 (SHRr  SATYANARAYAN  Rao  in  the
 Chair]

 We  find  that  the  general  universi-
 ties  are  concerned  only  with  giving  the
 medical  examination;  they  are  not  in-
 trested  in  introducing  a  change  in  _  the
 medical  education  according  to  the
 changing  times.  In  view  of  this.  I
 would  request  that  separate  medical
 universities  should  be  established  in
 each  State  and  they  should  think  over
 the  present  needs  of  the  society  and
 bring  about  the  required  changes  in
 the  matter  of  medical  education  The
 whole  medical  education  including  the
 Indian  system  of  medicine  should
 come  under  such  State  medical  uni-
 versities.  That  would  be  the  real  ans-
 wer  for  this.

 Sir,  the  country  needs  more  hospi-
 tals,  specially  in  the  rural  areas  to
 meet  the  health  demands  of  the  rural
 population.  My  other  colleagues  here
 have  already  mentioned  that  imnking
 water  is  one  of  the  main  sources  fot
 transmitting  infectious  diseases  from
 one  person  to  another.  For  fighting
 out  these  infectious  diseases,  cer/ain
 positive  steps  need  to  be  taken  and  one
 such  step  would  be  to  provide  good
 drinking  water  to  the  people.  That  is
 very  important  and  we  must  take  steps
 in  that  direction.
 15.00  hrs.

 Another  thing  which  we  should  con-
 sider  is  the  supply  of  cheaper  drugs  to
 the  rural  population.  We  find  that
 even  today  certain  life  saving  drugs
 are  not  available  in  the  market  and
 the  cost  has  gone  up  to  two  to  three
 times.  I  would  suggest  to  the  Gov-
 ernment  that  our  drug  industry  should
 produce  certain  life  saving  and  basic
 drugs  at  a  very  low  cost  and  that  drugs
 should  be  available  to  our  villagers  in
 the  villages  where  the  people  are  liv-
 ing  below  subsistence  standard.

 Population  jexplosion  is  going  on.
 The  poverty  line  which  was  35  per
 cent  in  947  has  increased  to  70  per
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 ecent  during  the  last  30  years  ‘It  35
 rather  something  which  was  not  taken
 into  consideration  by  the  then  previous
 Government

 Lastly  I  shall  say  a  few  words
 regarding  the  Third  Pay  Commission  s
 recommendations  It  was  found  in  the
 Third  Pay  Commissions  recommen
 dation,  that  all  General  Duty  Off-
 cers  of  Grade  II  were  to  be  made
 Class  I  on  i-!-l973  But  for  the  last
 five  years  the  case  of  these  600  offi-
 cers  38  still  pending  No  action  8
 being  taken  in  this  regard

 Officers  in  the  category  of  Class  I
 were  also  due  automatic  promotion

 on  I-l-973  Since  ]  I-973  their  cases
 are  also  pending  In  that  matter  also
 no  action  has  been  taken

 Additional  Secretary  had  assured
 that  posts  of  Super  Time  Grade  II
 Officers  will  be  increased  so  as  to  make
 it  30  per  cent  of  the  Semor  Class  I
 Posts  Nothing  has  been  heard  about
 this

 The  Third  Pay  Commission  has  7!so
 recommended  to  reserve  Super  Grade
 II  posts  of  GDOs  But  even  then  Spe
 cia]  Officers  are  being  posted  in  these
 posts  leaving  no  room  for  GDOs

 Foreign  assignment  of  the  doctors
 has  been  banned  by  the  Central  Gov-
 ernment  But  State  Governments  have
 not  banned  this  This  discrimination
 should  be  removed

 The  other  thing  to  which  I  shall
 draw  the  attention  of  the  Government
 is  the  indiscriminate  extensions  which
 are  being  given  to  doctors  thereb;
 blocking  the  promotion  of  the  doctors
 m  tbe  lower  ranks  This  extension
 may  be  granted  in  exceptionally  quali-
 fied  doctors  cases  but  indiscriminate
 extension  may  not  be  granted  to  others

 With  these  words  I  conclude
 SHRI  P  ्  PERIASAMY  (Krishna

 giri)  I  would  hke  to  say  something
 in  regard  to  family  planning

 I  am  a  doctor  I  have  worked  in
 the  rural  areas  where  no  doctor  was
 prepared  to  go
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 Sir  in  our  country  60  per  cent  of
 the  poor—downtrodden—people  whose
 parents  are  earning  below  Rs  60  per
 month  are  completely  sutfering  from
 all  sorts  of  contagious  diseases  like
 tuberculosis  leprosy  and  scabbies  and
 helminthic  infection  Because  the  poor
 people  are  working  in  the  field  they
 get  infected  with  hook  worms  spread-
 ing  the  diseases  hke  ascarasia  which
 will  suck  all  the  nutritious  food  that
 they  are  taking  and  they  may  become
 anaemic  and  it  mav  lead  also  to  loss
 of  eye-sight  resulting  7  might  blind-
 ness  Because  the  people  are  poor
 they  ure  suffering  a  lot  Not  only
 that  Scabbics  aie  most  commoniv
 affec  ing  the  poor  on’y  If  they  are
 not  properly  treated  it  may  lead  to
 renal  failure  They  may  need  hiemo-
 dialysis  That  facility  3s  available  only
 in  capital  cities  and  not  in  the  tural
 areas

 I  would  like  the  hon  Health  Minis-
 fer  to  provide  the  haemodialvsis  faci-
 lity  in  all  the  medical  co'leges  It
 is  the  poor  who  suler  from  malnutri-
 tion  disease,  they  are  algo  affe  ted

 by  hookworm  infection  They  will
 become  severe  y  anaemic  and  they  will
 die  as  a  result  of  that  Sir  the  poor
 people  are  earning  an  income  whith
 is  below  the  substandard  level  So
 you  should  give  more  facihties  to  the
 poor

 Sir  the  country  is  faced  with  popult
 tion  explosion  That  is  because  most
 of  the  people  are  not  educated  Because
 of  that  they  go  on  producing  We
 do  not  know  what  will  happen  to  our
 future  My  suggestion  is  that  fimily
 planning  must  be  spread  through
 education  A  picture  should  be  taken
 and  that  should  be  shown  m  all  the
 villages  in  the  cinema  houses  etc  The
 picture  should  depict  as  to  what  are
 the  common  diseases  that  the  poor
 people  will  get  and  how  to  prevent
 them  Picture  should  be  shown  in  the
 villages  on  how  to  avoid  birth  and
 how  to  prevent  septic  abortion  which
 some  quacks  resort  to  People  will
 understand  well  by  seeing  the  pictures
 They  will  also  become  vigilant  and
 they  will  learn  what  are  the  diseases
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 they  are  getting.  My  suggestion  is
 that  all  panchayat  councils  will!  have
 to  be  provided  with  the  family  plan-
 ning  pictures  so  that  they  can  be
 shown  in  all  the  villages  and  by  see-
 ing  them  the  people  will  understand
 what  are  the  facilities  given  after
 sterilisation  etc.  Otherwise  they  are
 not  at  all  able  to  utilise  the  sterilisa-
 tion  jaciities  By  seeing  the  picture
 alone  they  will  understand  how  to
 prevent  birth  Sur,  40  per  cent  of  our
 population  are  more  than  289  years  of
 age  and  in  three  years  period  they
 will  become  adults,  or  reach  the  stage
 of  reproduction  How  are  you  going
 to  check  this?  These  adults  should
 be  permitted  to  see  those  pictures.  it
 is  unly  through  that  that  your  family
 planning  may  succeed  in  this  country

 Now,  S.r  I  would  lke  to  say  sume-
 thing  regarding  the  triple  antigen,
 BCG  and  Poho  var  ine  In  the  dis-
 trict  headquarters  the.  are  not  able
 to  get  the  polio  va  cine  Government
 is  iead*  to  spe id  thousands  of  rupees
 on  the  person  suffering  from  titenus
 We  can  easily  prevent  the  disease  bj
 making  availiable  in  the  dispensaries
 the  triple  antigen  vaccine  It  is  not
 availadue  in  the  taluk  headquarters,
 Fanehay  at  Uulon  dispensaries  and  in
 the  primary  health  centres.

 I  would  hke  to  ask  the  hon.  Health
 Minister  to  see  to  .t  that  m  all  the
 panchayat  union  dispensaries,  primary
 health  centres  and  in  taluk  head-
 quarters,  the  triple  antigen  vaccine,
 poho  vaccine  and  BCG.  vaccine  are
 made  available.

 At  the  same  time  I  would  like  to
 say  that  in  taluk  headauarters  we  are
 not  having  any  x-ray  plants  and  clini.
 cal  labs.  Suppose  a  man  comes  with
 fracture  we  have  to  refer  him  to  dis-
 trict  headquarter  hospital  which  35
 fifty  to  sixty  miles  away.  In  this  pro-
 cess  the  patient  is  put  to  lot  of  diffi-
 culty  and  is  also  not  able  to  get  proper
 treatment.  Then,  Sir,  clinical  examina-
 tion  is  of  foremost  importance  for  find-
 ing  out  diseases.  Each  and  every
 primary  health  centre  and  taluk  cen-
 tre  should  have  clinical  labs.
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 Then,  Sir,  we  do  not  get  streptomy-
 cin  and  chloromycin.  I  am  a  doctor.  I
 had  been  to  my  native  place  and  I
 prescribed  streptomycin  and  chloro-
 mycin  but  we  were  not  able  to  get
 streptomycin  even  in  district  head-
 quarter  hospital.  Ajj  these  imported
 vital  drugs  like  streptomycin,  chloro-
 mycin  and  tetracycline  should  be
 made  available  and  they  should  be
 given  to  poor  at  a  cheaper  rate.

 Now,  I  come  to  aminitoye  fiuid  test
 which  35  not  available  in  India.  It  is
 rather  a  matter  of  shame.  Through
 amunitoye  fluid  test  we  can  study  the
 chromosomes  and  find  out  whether  the
 pregnancy  38  that  of  a  male  or  female
 child.  When,  Sir,  termination  of  pre-
 gnancy  has  been  legalised,  I  do  not
 know,  why  we  cannot  conduct  this.
 test  Supposing  somebody  wants  a
 male  or  a  iemale  child  he  can  utilise
 this  test  Earlier  this  test  was  avatla~
 ble  in  the  All  India  Institute  of  Medi-
 cal  Sciences  would  ask  the  hon’ble
 Minister  to  make  available  this  amini-
 toye  fluid  test  hereatler.

 Then,  Sir,  im  the  villages  most  of
 the  poor  are  suffering  from  mal-nutn-
 tion.  Mai  nutrition  produces  hypo-
 protinimia,  night  blindness,  de-genera-
 fion  of  eyes.  So,  we  should  take  care
 of  mal-nutrition  among  the  poor.  At
 the  same  time  I  would  like  to  say  that
 we  are  now  preparing  at  Coonoor  an
 anti-rabies  vaccine.  This  institute
 should  be  given  more  encouragement
 and  implements  Then,  Sir,  at  Cen-
 tral  Pharmacy,  Madras  a  machine  for
 the  preparation  of  distilled  water.  dex-
 {rose  and  normal  saline  is  lying  idle.
 It  was  bought  ten  years  ago.  I  would
 ask  the  Minister  to  make  use  of  this
 machine  for  the  production  of  above
 items  to  fulfil  the  requirements  of  the
 State  Government

 Now.  I  would  like  to  say  a  few
 words  about  medical  education  Now,
 the  students  are  studying  pre-prepara-
 tional  course  which  is  not  at  all  use-
 ful,  Whatever  subjects  are  taught  in
 the  pre-university  are  once  again  taught
 in  the  pre-preparational  course.  So,
 Sir,  I  would  suggest  that  instead  the
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 present  period  of  one  year  be  made
 two  years  for  the  sfudy  of  anatomy,
 physiology,  bio-chemistry,  organic
 chemistry  etc  Then,  Sir,  at  present
 those  who  pass  MBBS  are  doing  one
 year  house-surgeon  This  period  of
 One  year  can  be  extendeg  to  one  and
 a  half  years  thus  devoting  six  months
 to  medicines,  six  months  to  surgery
 and  six  months  to  OBG  In  this  way
 they  will  have  more  training  know-
 ledge  and  practical  experience

 Then,  Sir,  an  Tamil  Nadu  we  are
 having  nitsakalyani  medicines,  namely,
 vincorosea  These  medicines  are
 meant  for  the  treatment  of  blood  can-
 cer  At  present  the  foreign  countries
 are  purchasing  the  raw  material  from
 us  at  a  very  cheap  rate  and  then  they
 process  this  raw-material  at  their  place
 through  sophisticated  machines  and  sell
 this  anti-blood  cancer  drug  ata
 very  high  rate  So,  I  would  lke  the
 hon  ble  Munister  to  allocate  more
 money  and  prepare  semi-solid  pre-
 parations  and  export  them  so  that  we
 May  earn  More  foreign  exchange

 Nitya  Kalyani  is  very  famous  in
 South  India  and  you  must  utilise  this
 drug  and  make  use  of  it  At  the  same
 tume  in  Tamilnadu  we  are  having  mo-
 bile  dispencarzs  instead  of  introduc-
 ing  bare  foot  doctors  Suppose  a  bare
 foot  goctor  goes  and  give  aspirin  to  a
 peptic  ulcer  patient  the  reaction  is
 that  there  5  perforation  in  the  peptic
 ulcer  and  he  may  die  So  instead  of
 introducing  bare  foot  doctors,  Tamil
 Nadu  Government  hag  introduced  some
 mohue  clinics  increased  the  mobile
 chmics  with  more  facihties  to  serve
 the  poor  people  and  appointed  more
 qualified  doctors  There  are  so  many
 doctors  unemploved  and  so  those  dac-
 tors  can  be  taken  and  appointed  and
 given  more  facilities  in  the  mobile
 chnics  so  that  they  can  work  in  the
 rural  areas  Now  qualified  doctors  are
 working  only  in  the  urban  areas  and
 sometimes  people  are  able  to  get  special
 treatment  needed  only  in  the  urban
 areas  not  im  the  rural  areas  Suppose
 somebody  has  CCF  and  you  want  to
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 have  cardio-vascular  treatment,  it  is
 available  only  in  urban  areas,  suppose
 somebody  has  acute  renal  failure  or
 when  you  need  dialysis  treatment  you
 can  have  them  only  in  the  urban  area
 You  have  to  make  arrangements  for
 saving  the  hfe  of  the  poor  in  the  best
 way  possible

 Qualified  doctors  who  are  working
 in  government  hospitals  are  practis-
 ing  privately  in  the  evenning  times  and
 earn  money  They  will  advise  them  to
 come  to  the  hospital  and  send  them
 for  investigation  and  then  they  will
 give  treatment  in  such  a  way  which
 adds  to  their  income  Government
 doctors  should  not  be  allowed  to  have
 private  practice  in  the  evening  because
 there  are  so  Many  unempuioyed  doctors
 and  they  should  be  given  a  chance  and
 they  should  be  helped  by  giving  loans
 from  bankg  for  opening  nursing  homes,
 that  way  unemployed  doctors  should
 be  encouraged  to  come  up  Those
 who  are  already  in  employment  should
 be  curbed  from  having  privite  prac-
 tice

 SHRI  SAUGATA  ROY  (Barrack-
 pore)  I  will  be  very  brief  because
 Shri  Kishore  Chandra  Deo  from  our
 party  had  alreadv  imitated  the  deb  ite
 I  want  to  stress  that  health  and  family
 welfare  according  to  our  Constitution
 are  state  subjects  and  the  state  Gov-
 ernments  should  look  after  the  details
 of  implementing  hcalth  programmcs
 and  health  education  and  the  Central
 Government  s  only  there  to  get  policy
 directions  and  give  guidelines  and  give
 aid  But  unfortunately  an  impression
 has  been  created  in  this  country  that
 the  Central  Government  38  today  man-
 ned  by  people  who  do  not  believe  in
 the  advances  of  modern  science  and
 technology  and  modern  medicine  by
 people  who  are  obscurantists  who  want
 to  go  back  to  the  primitive  days
 You  know  a  long  time  back  Dr  Lohia
 wrote  a  small  treatise  on  Marx  Gandhi
 and  Sociahsm  If  I  were  to  write  a
 small]  treatise  on  the  situation  that  328
 today  perhaps  it  could  be  called
 Gandhi,  Marx  and  Raj  Narain,  Gandhi,
 Lohia  and  Ra)  Narain  To  talk  of
 Gandhi  and  Lohia,  both  were  great
 men,  educated  abroad;  both  were
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 ‘great,  politicians;  one  thing  that  is  to
 be  noticed  about  them  ig  that  both
 were  never  in  power,  never  in  govern.
 ment;  they  never  even  knew  that  their
 disciples  would  one  day  be  in  govern-
 ment.  Gandhiji  personally  believed  in
 nature  cure  even  when  his  wife  was
 dying.

 SHRI  RAJ  NARAIN:  Dr.  Lobia  hos
 written  a  book,  “Will  Power’.  You
 must  reag  that  book.

 SHRI  SAUGATA  ROY:  What  I  was
 saying  is  that  Gandhij:  even  when  his
 wife  died  refused  to  have  an  opera-
 tion.  But  when  his  niece  had  appendi-
 citis,  he  allowed  appendictomy.  Dr.
 Lohia  gave  the  theory  of  Janbasha,
 Janbusha,  Janbojan  and  Janswasthya.

 it  राज  नारायण  :  जन  शब्द  का नहीं
 बल्कि  'लोक'  शब्द  को  उन्होंने  इस्तेमाल
 किय।  था  क्‍योंकि  लोक  शब्द  मैं  जन,  नदी,
 नाले,  पहाड़  सभी  आ  जाते  है  ।

 SHRI  SAUGATA  ROY  !  am  sorry,
 Lokbasha,  Lokbusha,  Lokbhojan  and
 Lokswasthya.  He  gave  that  theory
 because  he  was  in  the  Opposition  and
 wanted  to  attract  young  men  to  his
 side  Ne  did  not  take  it  from  the
 point  of  view  of  the  Government.  But
 unfortunately  today  in  the  Government
 we  have  people  who  have  taken
 Gandhij’s  and  Dr.  Loma's  words
 literally  and  they  have  brought  those
 approaches  in  the  running  of  the  Gov-
 ernment.  As  a  result  of  that  the  clock
 is  being  set  back.  What  has  been  the
 main  achevement  of  the  country  in
 the  last  thirty  years?  It  has  been  that
 this  country  has  hee  able  to  cut  down
 its  death  rate  The  average  death

 age  which  was  around  24  in  947  has
 gone  upto  50  and  this  has  been  mainly
 due  to  improvement  in  nutrition  and
 eradication  of  communicable  diseases.
 We  have  eradicated  small  pox  and  we
 have  eradicated  malaria.  But  in  one
 year,  Shri  Raj  Narain,  our  favourite,
 with  all  his  half-baked  theories  about
 Gandhiji,  Lohia  and  nature  cure,  what
 has  happened  in  the  country.  We  have
 a  reincidence  of  malaria  and  Kalazar
 and  the  number  of  sterilisation  goes
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 down  from  seventy  lakbs  to  eight  lakhs.
 What  is  the  most  dangerous  of  all—
 it  is  for  the  country  to  take  note  of  it
 —is  that  there  has  been  no  medical
 college  or  dental  college  which  has
 been  set  up  in  the  whole  of  last  year
 and  the  Government  does  not  propose
 to  open  any  new  medical  college  in
 the  next  year.  Today  we  know  that
 our  villages  are  short  of  allopathic
 doctors  and  that  there  is  a  great  clam-
 ouring  for  admission  into  medical
 colleges  and  the  Government  has
 stopped  any  expansion  of  further
 higher  education  in  modern  medicine.
 It  is  alright;  the  Indian  medicine  is
 alright.  But  let  me  say  this.  Mr.
 Ra)  Narain  is  following  Mao  Tse-Tung.
 But  what  Mao  Tse-Tung  has  done?  In
 a  totalitarian  country  with  limited  -e-
 sources,  he  introduced  the  concept  of
 bare-foot  doctors  and  the  bare-foot
 doctors  went  to  the  villages  and  they
 lived  in  the  communes  and  they  worked
 with  the  people  Jie  discovered  the
 old  arts  of  China  like  acupuncture.
 But  you  have  to  remember  that  Mao
 Tse-Tung's  was  a  highly  centralised
 Government  and  there  in-the  name  of
 doctors,  people  do  not  act  as  quacks.
 ‘they  will  be  shot.  There  is  a  Com-
 munist  Party  to  control  them  Here
 when  you  talk  of  Janswasthya  I  agree
 with  the  concept  that  in  our  country
 more  than  medicine  basic  health  edu-
 cation  s  necessary  As  Gandmyi  used
 to  say,  af  at  least  our  people  know
 how  to  dispose  of  ther  nightsoil,  half
 of  the  diseases  lke  hookworm  would
 be  eliminated.  That  is  necessary  But
 in  our  country  where  there  is  no  orga-
 nisation  at  the  bottom  level,  no  poltti-
 cal  organisation,  no  political  will,
 it  is  bound  to  happen  that  these  people
 will  turn  into  quacks.  who  will  after
 some  time  write  ‘Dr.  before  their
 names  and  dole  out  medicines.  That
 has  happened  time  and  again  and  that
 will  happen  again.  That  78  why  the
 Indian  Medical  Association  has  op-
 posed  unequivocally  your  new  Rural
 Health  Scheme.  Not,  that  J  am  against
 it,  As  I  said,  I  agree  with  Dr.  Lohia’s
 and  Guandhiji’s  ideas,  but  what  machi-
 nery  do  you  have  to  implement  these
 ideas?  It  is  alright  to  do  nature  cure
 for  minor  ailments,  But  I  am  making
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 a  statement  here  in  the  House  that
 given  a  choice  99  per  cent  of  the  peo
 ple  will  choose  allopathic  medicine
 rather  tian  homeopethic,  ayutvedic
 and  unani  medcine  People  go  to
 them  because  thes  do  not  have  the
 money  to  buy  drugs  because  thes  do
 not  have  money  to  go  to  doctors  If
 you  can  provide  drugs  at  cheaper  rates
 and  cut  down  the  toreign  monopoly
 on  drugs  people  will  take  to  modern
 suience  and  medicine  Today  ह  the
 day  when  man  is  reaching  the  Moon
 and  you  are  getting  his  telemetry  and
 ECG  sitting  here  on  earth

 This  is  no  time  to  go  back,  this  5
 the  time  to  look  forward  Today  dy  the
 day  when  man  js  having  heart-trans-
 plant  lung  transplant  Kidney  =  Tran
 plant  and  liver  transplant  this  i5  not
 the  time  to  look  bac«s  So  I  sav  that
 the  approach  of  the  Governmen:
 Should  be  science  ore  ted  and  moderi
 oriented  We  should  not  give  in  idea
 abroad  that  Iudia  is  again  becom  nz
 prmitive  We  are  lapsing  buk  into
 our  previous  times  into  our  ignoran
 times  and  tnis  is  the  approich  that
 should  36  stopped  4  wisn  Sh  Ri
 Narain  remiins  the  Health  M  mote
 for  five  vears  let  him  torget  for  fis
 year,  that  he  wis  an  agit  itor  follow
 ing  Dr  Lohtis  lines  aid  let  hin  re-
 member  that  he  is  the  Health  Minister
 of  a  rewiv  emerging  country  called
 India  to  which  the  benefits  of  mo  lern
 science  and  medicines  have  reached
 Only  thcn  can  be  fight  with  the
 modern  diseases

 MR  CHAIRMAN  Let  hinf  also  take
 the  assistance  of  Di  Sushila  Nayar

 SHRI  SAUGATA  RO  Sir  one  0
 two  points  I  want  to  add  With  re-
 guard  to  the  In  lian  Institute  of  Experi-
 mental  Merlicine  it  is  now  under  the
 CSIR  I  want  him  to  take  it  und:
 ICMR  (Indian  Council  of  Medicai
 Research)  Secondly  I  want  him  to
 give  some  more  aid  to  the  Chittaran-
 yan  National  Cincer  Research  Centre
 in  Calcutta  which  has  been  doing
 pioneering  work  in  cancer  resealt  h

 The  third  is  with  regard  to  the
 population  policy  that  has  been  sé(
 out  Now  that  one  year  has  passed
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 the  question  of  forcible  stersation!  s
 over  Now,  this  population  policy
 should  be  implemented  with  alt  sin-
 centy,  giving  proper  incentives  to
 the  people  and  Indian  medicine,
 Jet  3६  remain  for  some  people  who
 want  to  do  research  Let  him  reach
 the  benefits  of  modern  medicine  and
 modern  scientific  advances  to  the  com-
 mon  man

 Last  v,  I  want  to  tell  you  one  thing
 It  is  my  charge  you  may  sav  that  under
 thiy  Munistry  the  CGHS  is  in  a  very
 precarious  condition  I  have  a  number
 of  chpping  on  the  CGHS  which  say
 that  600  ad  hoc  doctor,  were  about
 to  be  dismisse?

 Lastl,  what  alout  the  appomtmeit
 of  the  Director  General  of  the  CGHS?
 I  quote  from  the  Times  of  India  dited
 9th  January  L978

 Supersessions  grow  m  CGHS
 The  appointment  of  Dr  B  Shana
 kran  as  Drector  Gencral  of  Health
 Services  by  supersedins  thice  top
 heilth  and  mcdical  admunistr  itorgs
 has  caused  gteat  resentment  smong
 Central  Governmcnt  Health  Service
 officers  in  the  country’

 And  what  do  they  also  535?  They  say
 Senior  officers  have  also  qucs-

 tioned  the  propriety  of  having  two
 members  who  are  specially  indebted
 to  Dr  Shtankran  on  the  Depart-
 monta!  Promotion  Committee  Dr.
 Shankran  is  also  treating  a  VIP's
 son  for  fractures’

 We  all  know  who  the  VIPs  son  is  who
 wis  involved  m  an  aeropiane  acc
 dent  and  who  had  a  fracture  He  ts
 bein  treated  by  Dr  Shankran  I  say
 thet  the  Health  Muanistry  has
 overruled  by  the  Prime  Munister’s
 Secretariat  Mr  Ra)  Narain,  you  are,
 a  forthright  man,  you  should  have  pro
 tested  that  the  Health  Minister's  words
 should  have  been  kept  The  Prime
 Minister's  Secretariat  should  not  have
 intervened  in  the  matter  of  the  ca
 pointment  to  the  CGHS

 Sir,  I  do  not  have  any  more  time  t
 would  again  state  that  in  our  country
 we  have  made  a  lot  of  progress  int
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 acietce  and  medicine.  I  believe  that
 instead  of  talking  all  the  time  about
 the  Indian  system,  let  us  talk  gbqut
 how  we  can  put  the  country  on  the
 modern  medical  map  of  the  world  and
 give  encouragement  to  tose  doctors
 and  scientists  who  are  doing  pioneer-
 ing  work,  and  in  this  context  I  also
 request  him  to  bring  forward  a  law  to
 allow  kidney,  lever  and  heart  trans-
 plants.  Under  the  present  law  it  can-
 not  be  done.  To  allow  for  kidney
 transplant  you-need  a  new  law.  That
 should  be  immediately  brought  about.
 That  is  all  I  want  to  say.

 स्वास्था  और  परिवार  कल्याण  मंत्रो
 (भो  राज  नारायब  )'  सभापति  महोदय,
 में  यह  निबेदत  करना  चाहता  हु  कि  हमारे
 मित्र  ते  डा०  शकरन  के  प्रपॉइय्मेट  के  बारे
 मैं  जो  कहा  है  वह  विल्कुल  निराधार,  बेसलेस
 है  ।  उतकी  सूचना  सत्य  से  परे  है  a  उनका
 किपी  बे”  ग्राई  ०११०  के  लडके  को  सेवा  करने
 या  ट्रोटहूट  करने  के  कार  ज्लुम्रपोहटमैट  नही
 हुआ  है  |  उनका  भ्रताइटमेट  प्रप्राप्रियेट
 मेनर  से  हुम्रा है  ।

 He  is  the  outstanding  personality.
 Theretore,  he  has  been  appointed.

 SHRI  SAUGATA  ROY:  But  there
 hag  been  a  superseasion,

 SHRI  RAJ  NARAIN;  Don't  go  by
 Newspapers  You  come  tome.  |  will
 show  you  all  the  papers.

 SHRI  SAUGATA  ROY:  Yes,  I  will
 came  to  you.

 SHRI  RAJ  NARAIN:  Yes.  ज्यादा
 MR.  CHAIRMAN:  ‘Dr.  Sushila

 Nayar.  I  want  you  to  just  start  now
 so  that  you  can  continue  on  Monday.

 DR.  SUSHILA  NAYAR  (Jhansi):
 Sir,  I  rise  to  support  the  Demands
 for  Grants.

 MR.  CHAIRMAN;  You  can  continue
 On  Monday, :  rey

 Bills  Jutroduced  =  3s  4
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 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  articles  292  and  293).

 शबी  शोम  प्रकाश  त्थावी  (बहराइच)  :
 मैं  प्रस्ताव  करता  हू  कि  भारत  के  सबिध्ान  का
 ौर  सशोधन  करने  बाले  चि98्रेयक  को
 पुर:स्थापित  करते  की  मुझे  अनुमति  दी
 जाये  |
 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bilt  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 stata  प्रकाश  त्यागी  :  में  बिधेयक
 पुर.स्थापित  करता  हू  ।

 38.304  hrs.

 WORKMEN'S  COMPENSATION
 (AMENDMENT)  BILL*

 (Amendment  of  sections  2,  3,  etc.)
 SHRI  PRASANNBHAI  MEHTA

 (Bhavnagar)  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Workmen’s  Compensation  Act,
 1923.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Workmen's  Compensation  Act,  1923."

 The  motion  was  adopted,
 SHRI  PRASANNBHAI  MEHTA;  7

 introduce  the  Bill.

 1581  hrs.
 PAYMENT  OF  WAGES

 MENT)  BILL*

 (Amendment  of  sections  i,  a,  etc.)
 SHRI  PRASANNBHAI  MEHTA

 (Bhavnagar):  I  beg  to  move  for  leave
 te  introduce  a  Bill  further  to  amend
 the  Payment  of  Wages  Act,  ‘1936.

 (AMEND-

 “SBublishea  in  Gazette  of  India  Extraordinary.
 dated  7-4-78,

 Part  छा,  Section  2,
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 MR  CHAIRMAN  The  question  is:

 “That  Jeave  be  granted  to  mtro-
 duce  a  Bill  further  to  amend  the
 Payment  of  Wages  Act,  1986”

 The  motion  was  adopted
 SHRI  PRASANNBHAI  MEHTA  I

 introduce  the  Bull,

 5.33  hrs.

 PAYMENT  OP  GRATUITY  (AM-
 ENDMENT)  BILL*

 (Amendment  of  sections  2,  4  etc)

 SHRI  PRASANNBHAI  MEHTA
 (Bhavnagar)  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Payment  of  Gratuity  Act,  972

 MR  CHAIRMAN  The  question  is
 ‘That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Payment  of  Gratuity  Act  4927

 The  motion  was  adopted

 SHRI  PRASANNBHAI  MEHTA  I
 introduce  the  Bull

 35  32  hrs.

 EMPLOYEES’  PROVIDENT  FUNDS
 AND  MISCELLANEOUS  PROVI-

 SIONS  (AMENDMENT)  BILL*

 (Amendment  of  sections  i,  2,  etc)

 SHRI  PRASANNBHAI  MEHTA
 (Bhavnagar)  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Employees’  Provident  Funds  and
 Miscellaneous  Provisions  Act,  4952

 MR  CHAIRMAN  The  question  is
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Employeee’  Provident  Funds  and
 Miscellaneous  Provisions  Act  952  ’

 The  motion  was  adopted
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 SHRI  PRASANNBHAI  MEHTA:  2

 fatroduce  the  Bill

 ‘15.325  bra.

 CONSTITUTION  (AMENDMENT)
 BILL*®

 Cnsertion  of  new  article  6A)

 SHRI  ROOP  NATH  SINGH  YADAV
 (Pratapgarh)  I  beg  to  move  for  leave

 to  introduce  a  Bill  further  to  amend
 the  Constitution  of  India

 MR  CHAIRMAN  The  question  is:
 “That  leave  be  granted  to  i:ntro-

 duce  a  Bull  further  to  amend  the
 Constitution  of  India’

 The  motion  was  adopted

 SHRI  ROOP  NATH  SINGH  YADAV:
 I  introduce  the  Bull

 5  33  hrs

 MENTAL  HEALTH  BILL-—Contd.

 By  Dr  Sushila  Nayar

 MR  CHAIRMAN  We  now  take  up
 further  consideration  of  the  following
 motion  moved  by  Dr  Sushila  Nayar
 on  the  23rd  March  1978,  namely

 “That  the  Bill  to  consolidate  and
 amend  the  law  relating  to  the  treat~
 ment  and  care  of  mentally  il]  per-
 sons,  to  make  better  provision  with
 respect  to  their  property  and  affairs
 and  for  matters  connected  therewith
 or  incidental  thereto  be  taken  into
 consideration
 SHRI  FURNA  SINHA  (Tezpur)  Sir,

 Dr  Nayar's  Bill  is  a  step  in  the  direc-
 tion  of  looking  into  the  cases  of  the
 mentally  deranged  in  the  society
 brought  for  medical  care,  confined  to
 the  procedure  of  their  detention,  con-
 finement  and  care  of  their  person  and
 property  Under  the  Lunacy  Act,  there

 *Published  in  Gazette  of  India  Extraordinary,  Part  qt,  Section  2,
 date  JA-1978
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 ate  provisions  for  almost  the  same
 things  as  envisaged  by  Dr.  Nayar,  in
 this  Bill.  But  what  I  find  wanting  is,
 however,  the  point  viz.  how  easily  the
 mentally  sick  persons  could  be  brought
 to  the  psychiatrist,  for  the  observation,
 then  care  and  treatment  as  a  disease
 which  is  curable,

 After  the  first  phase  of  treatment
 when  a  patient  goes  back  to  the  socie-
 ty,  what  care  should  be  taken  to  see
 that  the  relapse  does  not  occur,  and
 that  he  does  not  come  back  to  the
 mental  hospital,  to  remain  confined  for
 another  period  of  years,  as  a  reault  of
 ‘which  he  never  becomes  a  person  use-
 ful  to  the  society?  This  is  to  be  taken
 into  consideration  in  drawing  up  any
 Bill  or  in  devising  any  measures  for
 treatment  of  the  mentally  ill  persons.
 As  you  all  know,  insanity  is  not  a  con-
 tinuous  process.  There  are  fits  of  in-
 sanity.  There  are  instances  when  peo-
 ple  undergoing  treatment  in  mental
 hospitals  have  been  found  to  be  sane,
 completely  cured  and  have  been  given
 a  vocation,  such  as  to  work  in  a  vege-
 table  garden.  Suddenly,  all  of  a
 sudden,  he  becomes  mad.  Very  soon,
 within  a  short  time,  he  becomes  sane
 again  and  his  Superintendent  will  see
 him  doing  the  normal  work.  In  the
 same  way,  people  who  have  been  nor-
 mal,  who  have  been  doing  work  there,
 all  of  a  sudden,  relapse  to  a  period  of
 insanity,  attempt  to  strangulate  the
 people  who  look  after  them.  Many  such
 things  have  happened.

 As  I  have  told  you  the  other  day,  I
 live  nearest  to  the  mental  hospital  in
 my  constituency  and  I  have  also  been
 the  President  of  the  Association  of
 Workers  there.  Their  conditions  of
 work  are  deplorable.  It  is  no  exagge-
 ration  to  say  that  50  per  cent  of  the
 workers,  both  male  and  female  keep-
 ers,  have  been  injured  by  the  inmates
 When  they  became  insane.  The  restric-
 tions  imposed  on  them  by  their  condi-
 tions  of  work  are  such  that  they  cannot
 पह  any  weapons  even  to  chastise  in-
 gane  people,  They  wear  uniforms  and

 waist  belts.  Even  that  waist  belt  can-
 not  be  used  for  self-defence.  But  all
 the  while  they  have  to  look  after  the
 insane  persons.  This  is  One  aspect
 which  I  have  come  across  during  my
 visits  to  that  place  and  my  discussions
 with  those  workers.  No  special  al-
 lowance  is  given  to  them  for  the  rigk
 which  they  are  taking  and  no  compen-
 sation  is  given  to  them  if  they  die
 while  in  such  a  service.  After  all,  they
 are  only  fourth  grade  employees,  but
 they  are  looking  after,  not  criminals
 in  a  jail,  but  non-criminals  who  are
 more  dangerous,  namely,  lunatics  in-
 side  the  hospital.  This  aspect  should
 be  considered.

 Another  aspect  is,  after  a  mental
 patient  has  been  discharged  after  cure,
 when  he  goes  back  to  society,  there  is
 a  likelihood  of  hig  becoming  insane
 again.  His  relatives  may  be  enjoying
 his  property.  But  they  will  not  take
 care  of  him,  unless  his  parents  or
 children  are  living.  The  other  rela-
 tions,  like  cousins  and  brothers  will
 not  look  after  him,  Therefore,  I  would
 suggest  that  there  should  be  some  sort
 of  levy  on  the  people  who  are  enjoy-
 ing  the  property  of  people  who  are
 suffering  from  mental  diseases,  and
 that  money  should  be  utilized  for
 running  some  asylum  where  these  peo-
 ple  can  be  kept  for  the  rest  of  their
 life.  They  can  cultivate  vegetable,
 tend  cattle  or  do  some  such  odd  jobs,
 or  they  may  be  employed  even  in  the
 mental  hospital,  Some  of  the  patients
 after  treatment  become  useless  for  in-
 telligent  work,  become  just  automa
 tons,-who  can  do  only  fixed  kind  of
 work,  or  monotonous  work  like  draw-
 ing  water  from  a  well  or  cutting  earth.
 That  kind  of  work  can  be  given  to
 them  outside  the  hospital  also.  The
 hospital  should  not  remain  a  prison
 for  him.  He  can  be  taken  to  an  open
 air  asylum,  where  he  can  be  given
 some  sort  of  jobs  like  cutting  earth,
 looking  after  cattle  or  growing  vege
 tables,  These  are  also  aspects  which
 have  to  be  considered  when  we  discuss
 a  Bill  relating  to  people  who  are  men-
 tally  ill
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 {Shri  Purna  Sinha]
 Those  people  who  work  with  mental

 patients  for  40  or  5  years  continuous-
 }y  do  not  remain  sane.  They  also  be-
 come  abnormal  and  behave  like  in-
 sane  people

 AN  HON  MEMBER  Then  what  is
 the  fate  of  the  President  of  the  Wor-
 kers’  Association?

 SHRI  PURAN-  SINHA  I  go  there
 only  casually  to  look  after  them  A
 person  who  works  with  mental  patients
 day  ४0  and  day  out  for  eight  hours  a
 day  becomes  abnormal  in  course  of
 time  During  my  work  connected  with
 the  Association  J  have  noticed  that
 even  educated  people  even  people  who
 come  from  higher  strata  of  society,
 when  they  work  in  these  hospitals  for
 long  periods,  behave  in  such  a  way
 that  we  feel  they  have  to  become  in-
 sane  So,  some  care  should  be  taken
 of  those  people  also  They  should  not
 be  made  to  work  for  their  full  term
 as  Government  employees  in  those  hos-
 pitals  After  working  there  for  about
 ten  years  or  so  they  should  be  trans-
 ferred  elsewhere  so  that  they  do  not
 develop  insanity  and  thereby  ruin  not
 only  themselves  but  also  their  familes
 That  has  also  to  be  seen  besides  look-
 ing  after  his  security  and  after  care

 A  Bill  like  this  may  be  a  very  good
 exercise  it  is  commendable,  because
 during  the  last  30  years  the  Congress
 Government  did  not  look  into  the  case
 of  the  insane  people  The  insane  peo-
 ple  on  the  streets  behave  madly  They
 have  to  be  brought  under  treatment
 because  lunacy  has  been  found  to  be
 curable  The  insane  can  be  made  use-
 ful  members  of  society  But  this  Bill
 must  also  look  imto  certain  aspects
 which  can  be  known  by  a  direct  study
 of  a  mental  hospital,  whether  at  Tez-
 pur  Ranchi  or  any  other  place  We
 have  to  find  out  the  real  causes  of  in-
 sanity,  how  to  mitigate  it  and  have  to
 prevent  people  becomurig  insane.

 I  can  give  one  instance  There  was
 am  illiterate  poor,  young  boy  in  my
 State  who  became  insane  and  was  con-
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 fined  to  a  mental  hospital  You  will
 be  surprised  to  know  that  after  thrpe
 years  of  his  detention  in  the  mental
 hospital,  he  drew  sketches,  formed
 models,  then  he  became  sane  and  was
 released.  Today,  he  is  an  outstanding
 artist  m  my  constituency  He  models
 good  figures,  he  designs,  he  draws  and
 his  artistic  work  1s  on  display  to  the
 public  But,  he  again  became  insane,
 how?  I  may  give  you  the  real  story.
 He  was  asked  to  erect  a  monument  of
 the  942  movement  at  a  place  where
 there  was  police  firing  in  which  8  or
 39  people  had  died  The  design  was
 his  own  He  started  doing  work  but
 the  people  who  were  supposed  to  pay
 him  did  not  pay  him  regularly  What
 happened’?  One  day  he  became  insane.
 He  took  a  hammer  in  his  hand  and
 sturted  breaking  whatever  he  had
 built  He  became  violent,  and  had  to
 be  detained  in  a  mental  hospital  80,
 I  say,  insanity  38  not  incurable,  but  if,
 after  treatment  sufficient  care  is  not
 taken  of  the  person  who  was  insane
 earlier,  he  may  become  insane  again

 Tins  Bill  only  suggests  what  should
 be  cone  with  the  property  of  the  in-
 sane,  how  to  look  after  the  insane,
 who  should  be  the  visitors  etc  But
 these  are  only  superficial  things  which
 are  also  covered  by  the  Indian  Lunacy
 Act  There  should  be  a  Lunacy  Act
 which  would  go  into  the  matter  from
 top  to  bottom,  from  the  root  of  it  to
 the  ultimate  cure  For  that  purpose
 I  think  Government  should  also  take
 the  opiion  of  experts  in  the  medical
 fielg  psychiatrists,  m  drafting  a  Bill
 which  would  supersede  the  provisions
 of  the  present  Indian  Lunacy  Act  and
 decide  how  to  treat  the  criminal  and
 non-criminal  lunatics  It  should  also
 decide  whether  a  mental  hospital
 should  be  only  State-owned,  a  smafl
 asylum  or  prison  for  insane  people,  or
 it  should  be  a  real  hospital,  a  nutfonat
 institution  where  people  from  all  parts
 of  the  country  may  find  a  place  easily.
 There  should  be  a  scientific  basis  for
 their  treatment  and  cure,  so  that  thay
 May  return  to  society  as  usetul  per-
 vons  Such  a  Bill  is  necessary.
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 on  0  ut cee  pe  booties
 एक्ट  L9L2  का  बला।  इस  का  यह  नाम  ही

 sonal  knowledge  as  to  how  a  mental  बताता  है  कि  यह  बिल्कुल  झाउट  भाफ  ढेंट
 hospital  is  being  managed,  how  the  t  t  यह  ल्पूनेसी  गागही  गलत  है  ।  जिल्डल

 people  working  there  behave,  tte
 medical  attention  paid  to  the  patients

 असखखविश्वास  शौर  रूहिवादिता  के  श्राधार  ह)
 and  the  treatment  meted  out  to  them.  we  ल्यूनेसी  शब्द  है  tv  किसी  को  ल्यूगा  का,

 ial  Hy
 appeal  to  the  hon  Mover  of  erat  का  कोई  प्रकोप  होगा  गौर  बह  पागल
 to  withdraw  it  and  leave  it

 to  the  Government  to  bring  forward  a  et
 जायगा।  बह  तो

 बिल्कुल  मीडिएंगल
 comprehensive  Bill  The  other  day  fers  %  जो  प्रस्धचिश्वास  की  थियौरी  थी,

 ‘ne  an  capt  Minister  brad  =
 अयौरी  पाक  ऐव्टियालाजी  झाफ  पै रासीलियस

 e  Govern!  was  contemplating
 bringing  forward  such  a  Bill  which  ai  चीज  है

 '
 इसीलिए  उन्होंने  कितना  सुन्दर ‘would  cover  all  the  aspects  of  the  are  रखा  है---मानसिक  स्वास्थ्य  'चिधेयक  t

 mentally  ill  I  do  support  the  princi-  wear  पागलपन  एक  सोशल  स्टिग्मा  के
 ple  of  the  Bill,  the  spirit  of  it,  and  I

 में  है  भौर  कोई  तो ‘congratulate  the  hon  ex  Minister  on  रूप  में  है  र  कोई  पागल  होता  है  तो  हम
 the  pains  she  has  taken  in  presenting  लोग  भी  ऐसा  समझते हैं  कि  वस्तुत.  जिस  प्रकार at,  but  I  feel  that  a  comprehensive  Bill  से  सार्वजनिक  स्वास्थ्य  है  उसी  प्रकार  से  यह by  the  Government  will  be  more  ap-
 preciated  The  provisions  to  be  in-  मानसिक  स्वास्थ्य  भी  है  समूची  दुनिया  ककी
 cluded  therein  should  be  based  on  जो  फिगस॑  हैँ  उन  को  देखने  से  ऐसा  मालूम technical  knowledge  as  also  the  other
 aepect’  wich  T  have  siready  pointed  पडता  है  कि  जैसे  जैसे  हमारा  समाज  ज्यादा

 out  काम्पलेक्स  हो  रहा  है  उसी  प्रकार  से  यह
 मानसिक  बीमारिया  बढती  जा  रही  है।  न्यूरो-
 सिस,  साइकोसिस,  सीजाफ्रेनिया,  डिमने  शिया

 With  these  words,  I
 oo

 Dr  Nay  प्रीकाक्स  शौर  शौर  भी  कितने  ही yar  to  withéraw  her  B
 प्रकार  की  यह  बीमसारिया  होती  है  ।  यही  नहीं
 बहुत  सी  जो  बीमारिया  हाती  हैं,  एपलेप्सी

 wo  रामजी  सिह  (भाग़लपुर)  सभा-  शौर  ब्लड  प्रेशर  वर्ग  रह  भी  उसी  से  धीरे  धीरे
 पति  महोदय,  भ्रभी  हमारे  माननीय  मित्र  बढते  हैं  t  दुनिया  मे  इस  के  सबध  मे  काफी
 सिन्हा  साहब  ने  यह  कहा  है  कि  डाक्टर  नायर  चिचार  चल  रहा  है  ।  डेन्मार्क  मे  यह  बीमारी
 इस  विधेयक  को  वापस  कर  ले  t  मैं  बहुत  चकित  !  परसेंट  है।  यू  एस  एस  भार  में  !  परसेंट
 हो  गया  कि  जा  काम  सरकार  नहीं  कर  सकी  मानसिक  बीमारी  के  लोग  हैं।  यू  एसए
 उस  को  एक  मैरसरकारी  सदस्य  उपस्थित  में  3  परसेंट  है।  कैनाडा  में
 कर  रही  है,  उन्होंने  इतना  परिश्रम  किया  है  3  4  परसेट  है,  यू  के  मे  2  परसेंट  है  जमनी
 झौर  उस  को  वह  वापस  कर  लेने  के  लिए  में  3परसेंट  हैं  भौर  हिन्दुस्तान  में  झभी  तफ
 कहते  है  ।  पस्तुत  Wo  नायर  केक्ल  एक  सरकार  झाकडे  भी  उपस्थित  नहीं  कर  सकी
 सामान्य  सदस्य  नही  है  बल्कि  चह  इस  स्वास्थ्य  है।  सरकार  के  पास  भाकड़े  नही  है  कि  कितने
 विभाग  की  एक  श्रधिकारिंणी  रह  चुकी  है  लोग  मानसिक  बीमारी  से  ग्रस्त  हैं  एक
 प्रौर  एक  विशेषज्ञ  हैं।  यह  इंडियन  ल्यूनेसी  सैम्पल  सर्वे  के  मुताबिक  कहा  गया  है  कि  3  से

 5  प्रतिशत  लोग  यहा  मानसिक  बीमारी  से
 ऐक्ट  9i2  का  है  भाज  यहू  65  साल

 प्रस्त  हैं।  जो  हमारे  स्वास्थ्य  विभाग  के  बिश
 पुराना  हो  गया  है।  असल  इस  का  इतिहास  पुरुष  है  उन्होंने  झन्दाजा  किया  है  कि
 तौ पहुं  है  कि  i990  में  इग्लिश  ऐक्ट  बना  5  मिलियन  लौंग  हमारे  यहा  मानसिक
 और  उसी  के  भाधार  पर  यह  इँडियने  ल्यूनेसी  रूप  से  बीमार  हैं  tt
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 झ  जब  इतनी  बड़ी  समस्या  हो  यानि  जितने
 देश  में  अंधे  हैं  इससे  ज्यादा  मानसिक  रोगी
 हैं,  राप्ट्र  के समक्ष  ऐसी  बड़ी  समस्या  जब
 खहीहो  तो  इसका  समाधान  होना  चाहिए  भौर
 धी  सिन्हा  जो  ने  जो  कहा  कि  इसका  बापस
 करनें  यह  सचम्‌च  चकित  कर  देने  की  बात  है।
 सरकार  के  सामने  जब  भी  ऐसा  प्रश्न  भागा  है
 सो  बही  [पिटा  पिटाया  उत्तर  मिला  है  कि
 सरकार  इस  विधेयक  को  ला  रही  है  tv  डा०
 कर्ण  सिंह  का  भी  मैने  ऐसा  ही  उत्तर  देखा  कि
 हम  ला  रहे  हैं  प्रौर  963  में  भी  यह  कहा
 गया  कि  हम  ला  रहे  हैं।  तो  यह  कब  तक  लाएंग?
 क्या  जब  तक  सरकार  खुद  पागल  नहों
 जाए  तब  तक?  इसलिए  मैं  समझता  हूँ
 wo  नैयर  ने  इस  सदन  का  और  विशेषकर
 स्वास्थ्य  घिभाग  का  बड़ा  उपकार  किया  है
 जब  उन्होंने  मानसिक  स्वास्थ्य  विधेयक,  977
 यहां  सदन  में  पेश  किया।  उन्होंने  इस  विधेयक
 को  पेश  करने  में  बड़ी  मेहनत  की  है  भौर  काफी
 भ्रध्ययन  किया  है  (व्यवधान)  मैं  इस  बात  को
 सुनकर  आश्वस्त  हुआ  हूं  कि  स्वास्थ्य  मंत्री  जी
 इससे  भी  ज्यादा  कांप्रिहेंसिव बिल  लायेंगे।

 स्वास्थ्य  श्यौर  परिवार  कल्याण  मंत्री
 [झरी राज नारायण राज  नारायण  )  :  ला  दिये हैं  ।

 Bo  रामजी  सिंह:  यह  झ्च्छी  बात
 है  कि  भाप  ला  दिये  हैं।  कुछ  संशोधन  करके
 उसको  पास  किया  जा  सकता  है।  डा०  नैयर
 मे  झपने  विधेयक  के  हारा  पहले  तो  इसके  नाम
 का  पुनंसंस्कार  किया  है  ।  ल्थनैसी  शब्द
 से  ही  लोगों  के  दिल  सहम  जाते  हैं।  इसलिए
 उन्होंने  इसके  नाम  में  परिवर्तत  किया  है।  फिर

 उन्होंने|परवेश  के  संबंध  में  कहा  है  इंडियन  ल्यूनेसी
 ऐक्ट  में  जो  प्रवेश  विधियां  हैं  बह  बहुत  ही
 कम्वर्सम  हैं  ।  उसमें,भाउट  डोर  पेशेंटस  के

 लिए  कोई  सुविधा  नहीं  हैं।  यही  नही  शौर  भी
 बहुत  सारी  बातें  हैं  जो  हमारे  संश्लिष्ट  समाज
 के  अनुरूप  नहीं  हैं।  हिन्दुस्तान  में  4  दिसम्बर,
 970  को  जो  थर्ड  नेशनल  कान्फ्रेन्स  झान

 बेलफेयर  श्राफ  मेंन्डली  रिटायड हुई  थी  उनमें
 भी  इन  समस्यापभों  पर  काफी  जोर  दिया  गया
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 था।  वास्तव  में  ही  भानसिक  स्वास्थ्य  की
 समस्ण  इस  झाधुनिक  युग  में  बहुत  ही  प्रधान
 शौर  महत्वपूर्ण  समस्‍या  है।  भ्रमरीका में  जो
 यू०एस०ए  ०कमेटी  झान  हैंडीकंप्ड  पसंन्स  बनी  थी
 तो  वहां  के  प्रेसीडेन्ट  कनेडी  ने  963  में  कहा  था  :

 “There  should  be  a  war  on  mental
 retardation.”

 gras  यनिवर्सिटी  रेथ्यू  की  रिपोर्ट  है  कि  न्यूयार्क
 स्टेट  में  बीस  में  एक  भश्रादमी  पागल  खाने  में
 रहता  है  ।  भाज  वस्तुत:  जो  समस्या  हमारे
 सामने  है  वह  जैसे  जैसे  समाज  संश्लिष्ट  हो
 रहा  है  वैसे  वैसे  यह  समस्या  झौर  भी  विकराल
 बनती  जा  रही  है।  ब्ल्ड  हेल्‍थ  ध्रार्गनाईजेशन  ने
 इस  संबंध  में  जो  सुझाव  दिये  हैं,  मैं  समझता
 हूं  माननीय  स्वास्थ्य  मंत्री  ने  जो  कांप्रिहेंसिव
 बिल  रखा  है  उसमें  उन  चीजों  पर  ध्यान  दिया
 होगा  1  ब्ल्ड  हेल्थ  श्रार्गनाईजेशन  ने  मेंट७&
 हैल्थ  के  सम्बन्ध  में  जो  चर्चा  की  है  उस
 एक  भअनुशंसा  उन्होंने  की  है  :

 “The  Committee  recommends  that
 954  Report  continue  to  be  used  as
 a  guide  to  the  organisation  of  the
 services  for  the  mentally  retarded.”

 इस  सम्बन्ध  में  मैं  इसका  थिस्तार  नहीं  करना
 चाहता  ।  यह  ठीक  बात  है  झगर  हमारे  स्वास्थ्य
 मंत्री  जी  कहते  हैं  कि  जल्दी  जल्दी  से  बिल  ले
 आयेगे  श्र  उस  बिल  में  कुछ  संशोधनों  की
 झगर  जरूरत  होगी,  जेसे  कि  डा०  शेयर
 के  मानसिक  स्वास्थ्य  विधेयक  में  कुछ  भ्रच्छी
 चीजें  हैं,  उनका  समावेश  करके  यह  सदन  उस
 विधेयक  को  पारित  कर  सकेगा  शौर  उसके
 लिए  माननीय  स्वास्थ्य  मंत्री  जी  धन्यवाद  के
 पात्र  होंगे  |

 इस  सम्बन्ध  में  मैं  एक  चीज़  भौर  कहना
 चाहूंगा।  झपने  देश  में  जो  मानसिक  स्वास्थ्य
 सम्बन्धी  हास्पिटल  हैं  उसमें  किस  प्रकार  का
 कष्ट  होता  है  उसके  कुछ  'उदाईरण  डा०

 सुशीला  जी  ने  दिए  हैं।  उस  दिन  उन्होंने
 बताया  था  कि  श्रीनगर  के  भ्रस्पताल  में  कुछ
 बीमार  जाड़े  के  कारण  मर  गए।  जेलों में  भी
 पागलों  को  किस  ब्लेश  के  साथ  रखा  जाता है
 वह  इमजेंसी  में  हमने  देखा।  तो  मैं  यह
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 कहता  चाहता  हूं  कि  इसके  लिए  ध्रत्षिक  से
 झधिक  प्रंस्पताल  होने  अरहिए।  झभी  तक
 34  या  ज्यादा  से  ज्यादा  50  हैं।  उन्तकी
 संख्या  को  बढ़ाया  जाता  चाहिए।  मेरे  कहने
 का  मतलब  यह  है  कि  झाज  की  झवस्था  से
 जब  कि  हमारा  समाज--परिवार  के  शझन्दर
 तनाव,  सस्थाओझो  के  श्रस्दर  तनाव,  पार्टियों

 के  भन्दर  तनाव--रोज  हमारा  जीवन  तनाबो
 से  अ्रभिपूरित  हा  रहा  है,  ऐसे  समय  मे  मानसिक
 स्वास्थ्य  के  सम्बन्ध  मे  सरकार  को  ज्यादा
 ध्यान  देना  भाहिये।  यह  भी  जनस्वास्थ्य  का
 एक  महत्वपूर्ण  झग  है।

 हमे  पूर्ण  विश्वास  है  कि  सुशीला  बहन
 ने  जो  परिश्रम  किया  है  भौर  जो  महत्वपूर्ण
 सुझाव  रखे  हैं  उन  का  समावेश  भी  सरकारी
 विधेयक  मे  हगा  इन्हीं  शब्दों  के  साभ  मैं
 माननीय  मती  जी  से  प्ाप्रह  करना  चाहुगा
 कि  इसी  सत्र  में  वह  बिल  हमारी  सुशीला
 बहन  के  सुझावों  के  साथ  पारित  करने  की

 दिशा  मे  प्रयत्न  करें

 भी  प्लोम  प्रकाश  त्यागी  (बहराइच)
 में  बहन  सुशीला  जी  को  बहुत  घन्यधाद  देता
 है-“उन्होंने  सरकार  का  ध्यान  इस  झोर
 झ्राकधित  किया।  परन्तु  जैसा  सरकार  ने
 कहा  है  कि  सरकार  विधेयक  बना  रही  है,
 बल्कि  बन  चुका  है  झौर  पेश  होने  वाला  है,
 मुझे  झाश्चर्म  इस  बात  का  है  कि  i92
 में  प्रग्रेज  सरकार  ने  पागलपन  के  आारे  में
 एक  विधेयक  बनाया  था,  उस  के  बाद  झब
 तीस  साल  बाद  हमारा  ध्यान  उस  तरफ़
 गया  t  इस  लिये में  ऐसा  समझता हु  कि  हमारी
 जनता  सरकार  के  स्वास्थ्य  मती--श्री
 राज  नारायण  जी--हस  बात  के  लिये  बधाई
 के  पात्र  हैं।

 लेकिन  में  बहिन  जी  का  ध्यान  एक  बात
 की  शोर  भाकपित  कहूगा--भ्राप  ते  पागल-
 प्  की  ह ........] द  का  समाधान  करते  का  प्रयास
 किया  है,  परन्तु  हमारे  देश  के  सामते  एक

 और  समस्या  भी  है।  इसवेश  में  भ्र्ध-पागलों
 की  सच्या  बढ़ती  जा  रही  है,  उन  का  समाधान
 इस  विधेयक  में  कैसे  किया  जायगा।  मैं
 राज  नारायण  जी  से  भी  यह  सचाल  पूछना
 चाहता  हू--पागल  तो  इस  देश  में  हैं  ही,
 लेकिन  भ्रध-पागल  की  सख्या  भी  इस  वेश  में
 बढती  जा  रही  है,  उन  का  समाधान  झाप  कैसे
 करेंगे  ?  9  महीने  के  एमर्जेन्सी  के  काज  में
 हमने इन  भर्ध-पागलो  की  स्थिति  को  देखा---
 इस  लिये  इन  का  समाधान  भी  होना  बहुत
 खरूरी  है।  इस  बिल  से  तो  इन  का  समाधान
 मुझे  सम्भव  नहीं  दिखाई  पड़ता  है।  लेकिन
 एक  बात  में  भव्य  कहना  चाहता  हू,  यद्यपि
 इस  बिल  से  तो  उस  का  सीधा  सम्बन्ध  नहीं
 है,  लेकिन  सुझाव  के  रूप  में  कहना  चाहता
 है।  हमारे  यहा  प्रायुवंद  का  सिद्धान्त  है  कि
 बीमारी  को  दबाने  के  बजाय,  बीमारी  की
 जड  को  दूर  किया  जाये।  सूखते  हुए  पेड
 का  हरा  करना  है,  तो  पसो  पर  पानी  छिडकने
 से  बात  नहीं  बनेगी,  उस  की  जड़  में  पानी
 पहुचाना  होगा।  हम  यह  सोचना  होगा  कि
 पागलपन  का  कारण  क्‍या  है  ?  पागलपन  का
 मूल  कारण  क्या  है  श्रीर  किस  कारण  से
 पागलपन  पैदा  होता  है।  सभापति  महोदय,
 पागलपन  ब  गौर  वृद्धि  पर  चलेगा,  पागलो
 की  सख्या  यहा  बढ़ती  जायेगी--ऐसा  मुझे
 भय  लग  रहा  है।  झभी  जो  झाकडे  डा०
 रामजी  सिंह  ने  दिए  है  उन  से  स्पष्ट  हो  भाता
 है  कि  यूरोप  में  भी  यह  समस्या  बहुत  जोरो
 पर  है।  पागलपन  की  समस्या  शारीरिक
 नही,  मानसिक  रोग  है।  मत  की  अथस्था
 जब  उस  सीमा  पर  पहुच  जाती  है  कि  चहूं
 बस्ट्रोल  नहीं  कर  पाठा  है,  उस  की  बुद्धि
 शौर  झात्मा  कन्ट्रोल  से  बाहर  हो  जाती  है,
 बुद्धि  झसफल  हो  जाती  है,  तब  पागलपस
 पैदा  हो  जाता  है।  इस  का  मूलकारण  है,
 सन  का  झ्शान्त  होता  धौर  मन  के  झशान्त
 होने  का  कारण  है--ये  तमाम  समस्यायें  |
 बर्तेमान  समाज  की  समस्‍यायें  इतनी  देडी
 झौर  जटिल  बन  गई  हैं  कि  उन  का  समाधान
 करने  भ  हर  माता-पिता  लगभग  भर्घ-पावल
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 जैसे  चल  रहे  हैं।  इस  देश  में  उस  का  सारा
 कारण  हैं--गरीबी,  बेकारी  धौर  नशा।
 इन  कारभी  से  ये  चीज़ें  भा  रहीं  हैं।  भगर
 सरकार  चाहती  है  कि  देश  में  पागलों  की
 संख्या  कम  हो  भौर  उन  की  बैचेती  का  इलाज
 हो  भौर  उन  की  प्रीप्टी  की  रक्षा  के  लिए
 कुछ  प्रबन्ध  हो,  तो  मैं  यह  समझता  हू  कि
 उन  कारणी  को  दूर  करने  की  झोर  सरकार  को
 ध्यान  देगा  चाहिए  जिन  की  वजह  से  लोग
 पॉयल  हो  जाते  हैं।  केवल  स्वास्थ्य  मत्री  जी
 के  कुछ  करने  से  बात  नहीं  बनेगी  ।  इस  में  चित्त
 मंत्रालय  शामिल  होना  चाहिए  शर  इस  में
 होम  मिनिस्ट्री  भी  शामिल  होनी  चाहिए
 इन सं  1  के  कोपरेशन  से  ही  मूल  समस्या का
 समाधान ही  सकेगा  in  मैं  श्राप को  एक  उदाहरण
 देना  चाहता  हू  ।  भाव  स्थिति  यह  है  कि
 मं-बाप  भ्रपनी  लड़की  को  पढ़ाते  हैं  ध्रौर
 जब  वह  बी  हो  जाती  है,  तो  उन  के  सामने
 उस  की  शादी  कौ  समस्‍या  शा  कर  खड़ी
 हो  जाती  है।  लड़के  वाले  पैसे  की  मांग
 करते  है।  श्ब  श्गर  किसी  माता-पिता  के
 थो,  तीन  लडकिया  हैं  शौर  उस  +  पास  पैसा
 देने  के  लिए  नहीं  है,  तो  वे  पागल  नही  होंगे
 तो  कया  होगे।  मैं  उन  लड़कियों  को  जानता
 हैँ  जो  पागल  जैसी  श्रवस्था  मे  प्रा  गई  हैं।
 झाज  हमाज  की  स्थिति  इतनी  ठेढी  और
 जठिल  बम  गई  है  कि  बेकारी  इस  देश  में
 बट  गई  हैं  भौर  जो  गरीब  लोग  है  वे  स  मालूम
 ष्या  क्‍या  ऊट-पटाग  खाते  हैं  और  पीते  है
 और  पागल  जैसी  उन  की  ग्रवस्था  ही  जाती
 है।इस  तरह  की  चीजो  पर  नियत्रणं  करना
 होगा  जौर  इन  समस्यायों  के  समाधान  होने
 के  पश्चात्‌  भ्रगर  कोई  पागल  बनता  है,  तो  फिर
 उस  की  परवाह  करनी  चाहिए।  मैं  यह  कहना
 भाहूँगा  कि  इस  विधयक  में  इस  तरह  की  बातो
 की  तरफ  ध्यान  भराकृष्ट  नहीं  किया  गया  हैं
 पागल  की  प्रोपर्टी  का  ध्यान  किया  जाए,
 इस  के  बारे  म  इस  विधेयक  में  कहा  गया  है।
 के  तो  यह  चाहूंगा  कि  पहले  उस  की  मेन्टल  हैल्य
 का  ध्यान  किया  जाए।  इस  में  सकल  यह
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 पैदा  हीता  हैं  कि  उस  पायल  का  भ्बाम  कौत
 करे?  सब  से  पहली  बात  यह  जाती  है  a
 चाज  हम  देश ते  हैं  कि  गलियों  में घ्ोर  सड़को
 में  पार्गत  घूमते  रहते  हैं।  मोजबान  पायल
 लड़किया  घूमती  रहती  हैं  शीर  उन  के  सामने
 पुलिस  खड़ी  तमाशा  देखतो  रहती  है  1  बालक,
 गलियों  में  उस  पायलों  के  पत्थर  मारते  है
 और  वे  गये,  हहे  पुराने  कपड़े  पहने  चूमते
 रहते  हैं  बोर  भौराही  पर  खड़े  हुए  हंसते  रहते
 हैं  ।उनकी  तरफ  कोई  ध्यान  नहीं  दिया  जाता
 है।  इसलिए  में  चाहगा  कि  कायून  मे  इस
 तरह  का  परिचतेन  करता  चाहिए  कि  भगर
 किसी  व्यक्ति  के  पागलपन  की  रिपोर्ट  झाए,
 तो  पुलिसवालों  का  यह  कत्तव्य  हो  जाना
 चाहिए  कि  वह  उस  पांगल  को  ला  कर  प्रस्पताल
 में  बाकायदा  पहुचाए।

 ‘16:00  hrs.

 मैं  प्राप  को एक  उदाहरण  देना  चाहूगा  ।
 मैं  भ्रभी  कलकतसा  गया  था।  वहा  मैंने  एक
 भ्ण्छे  धराने  की  पांगल  स्त्री  को  देखा  t  बह
 बहुत  सुन्दर  स्त्री  थो  यानी  नौजवान  थी
 लेकिन  उस  के  बच्चा  न  होने  के कारण  उस
 के  पति  ने  उस  को  तंग  किया  7  एकाघ  महीना
 बह  उस  के  साथ  रही  लेकिन  बाद  में  पागल
 अथस्था  में  भ्रा  गई  ।  इस  का  परिणाम  क्‍या

 हुआ  कि  वह  गुणो  के  हाथ  में  भा  गई।  मैं
 झार्य  समाज  में  पहुचा  हुआ  था,  मेरे  पास
 इस  बात  की  रिपोर्ट  भाई।  बह  भले  घर  की
 स्‍त्री  थी।  मैंने  उस  स्त्री  को  यहाँ  से  ला  कर
 रांत्री  के  भ्रस्पताल  में  भिजवैाया  ताकि  वहां
 पर  उसका  इलाज  हो  सके  |

 झभी  कल  परसो  की  ही  बात  है।  मैं
 29  मार्च  को  लखनऊ  स्टेशन  पर  था।  वहां
 मैंने  शाम  को  एक  तौजवाम  लडकी  पागलों
 की  तरह  हसती  फिरती  देखी।  एक्  तरफ़
 बहू  हसती  फिरती  थी  श्र  उस  के  पीछे
 एक  शौर  पागले  बोलता  भा  रहा  था  “मैं

 यह  कर  द्ग  शोर  बह  कर  हंगा, मैं  सबसेमैंट
 बदलें  दूँगी" ।  मेंने  कहा  यह  क्‍या  बात
 है।  जहाँ  पर  लखनऊ  भेश  जा  कर  शकती है
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 उस  ह... उ  पर  दो  पायल  ओे,  एक. वह  थी
 कर पक थे हक  दे  फसल  थे  कोई  मिलिद्री  का
 अरबमी  मालूम  पड़ता  थान  उसको  कोईल्न-
 कोई  समस्या  होगी.  क्‍योंकि  यूनिफार्म  उसके
 ह,  फर  थी।  कह  पुरानी  जरूर  थी।.

 हर  शहर  में  इस  प्रकार  की  धटनाएं
 झ्रापको  मिल.  जाएंगी.  लेकिन  खन  किचारों
 की  कोई  पूछने  बाला  नहीं  है।  मैं  यहीं  दिल्ली
 शहर  में  एक  ऐसी  पामल  अरत  को  जानता
 हूं  जो  कि  भुण्हों  के  हाथ  में  पड़  गयी  |  उस
 विचारी  के  गर्भ  रह  गया।  उसके  बच्चा  हुझा
 शौर  बहू  उस  बच्चे  को  लिये  घुमती  रही।
 किसी  ने  उसे  भ्रस्पताल  नहीं  पहुंचाया
 झाज  हमारे  देश  में  ऐसी  स्थिति  है।  ऐसे
 लोगों  की  क्या  दुर्देशा  होती  है,  इसका  सहज
 अनुमान  लगाया  जा  सकता  है।

 इसलिए  पहले  तो  मैं  यह  चाहता  हूं  कि
 सरकार  को  अपना  यह  कर्तव्य  समझना
 चाहिए  कि  इस  प्रकार  के  लोगों  को  वहू
 भ्रस्पताल  पहुंचायें।  जो  इस  प्रकार  से  सड़कों
 पर  मारे-मारे  फिरते  हैं  उनके  लिए  प्रस्पतालों
 में  व्यवस्था  होनी  चाहिए।  प्राप  बेशक  इसके
 लिए  संविधान  में  परिवर्तन  कीजिए,  या  कोई
 कानून  बनाहये  या  होम  मिनिस्ट्री  में  ऐसी
 कोई  व्यवस्था  कीजिए  जिससे  पुलिस  पर
 यह  जिम्मेदारी  हो  कि  वह  ऐसे  लोगों  को
 अस्पताल  पहुंचाये  t

 आपने  प्रापर्टी  के  बारे  में  तो  सोचा  है
 लेकिन  बहुत  सारे  लोग  समाज  में  ऐसे  भी
 हैं  जो  पागल  हो  जाते  हैं।  उनके  पागल  हों

 जाने  के  बाद  उनके  बचे  भरमाथ  हो  जाते  हैं।
 उनका  पूरा  का  पूरा  परिवार  अनाथ  हो
 जाता  है।  परिवार  की  पूछताछ  करने  वाला
 कोई  महीं  होता  है।  मोहल्ले  के  लोग  उस
 परिवार  के  सदस्यों  का  अनुचित  लाभ  उठाते
 हैं।  पंघ्मे  अहोवय,  मैं  लगभग  40  वर्षों  से

 सामाजिक  काष  करंता  झा  रहा  हुं  इसलिए  मैं
 अबानताहूं  ॥ ३  किसी  परिवार,  का  दि  कमाते
 शक:  पावल,होः  गढ़ा: तो हो  उसके  परिवार  के

 सदस्यों  की  कया  अवस्था  होती  है।  उसकी
 नौजवान  लड़की  हैं,  छोटा  दच्या  है,  कमाने
 बाला  तो  पागल  हो  गया,  उसके  परिवार  का
 क्यां  बनेंगा,  इसे  कोई  नहीं  देखता  है।  उसके
 पास  कोई  प्रापटी  नहीं  हैं।  उसकी  असली .
 प्रापर्टी  ती  उसके  बच्चे  हैं,  उसकी  धर्म  पत्नी,
 है।  उनको  देखने  वाला  कोई  नहीं  होता  ।

 मैं  प्रस्पताल  की  व्यवस्था  के  बारे  में  भी
 कहना  चाहूँगा ।  वैसे  तो  प्रापको  ज्ञान  होगा
 कि  देश  में  कितने  पागल  हैं,  उनकी  संक्या  के
 झनुसार  कितने  अस्पतालों  की  आवश्यकता
 है,  भौर  इस  समय  हमारे  देश  में  कितने
 अस्पताल  हैं।  लेकिन  मैं  अपने  प्रनुभव  के
 झाधार  पर  कह  सकता  हूं  कि  पागल  की  बात
 तो  अलग  है,  आज  एक  टी०बी०  के  बीमार
 को  भ्रस्पताल  में  दाखिला  नहीं  मिलता  है  ।
 लोग  दाखिले  के  लिए  हमारे  पास  रिंकमण्डेशंत
 के  लिए  प्राते  हैं।  देश  में  बीमारियां  बढ़
 रही  हैं  लेकिन  उनके  हिसाब  से  देश  में  प्रस्पताल
 नहीं  बढ़  रहे  हैं।  देश  में  ग्राज  भस्पतालों  की
 बड़ी  कमी  है।  मैं  मंत्री  महोदय  से  प्रार्थना
 करूंगा  कि  ाप  चाहें  भ्ायुवेंद  या  होम्योपैथी
 का  इलाज  करायें  लेकिन  रोगियों  के  इलाज
 की  देश  में  पूरी  व्यवस्था  होनी  चाहिए  ।  हर
 व्यक्ति  को  बगैर  किसी  सिफारिश  के  भस्पताल
 में  दाखिला  मिल  जाए,  ऐसी  व्यवस्था  प्राप
 करें  1

 श्रीमतन  यह  मस्तिष्क  क्‍यों  बिगढ़ता  हैं?
 यह  मन  के  भ्रसंतुलन  से  बिगड़ता  है।  हमारे
 देश  में  वर्तमान  समय  में  यह  व्यवस्था  नहीं  है

 कि  हम  ऐसे  रोगियों  के  दाखिले  का  पूरा
 प्रयास  कर  सकें।  रोगी  को  सिफारिश  से  ही
 दाखिला  मिलता  है।  इसलिए  मैं  मंत्री  महोदय
 से  चाहूंगा  कि  वे  ऐसी  व्यवस्था  कर  दें  जिससे
 बिना  किसी  सिफारिश  के  इस  प्रकार  के

 रोगियों  को  प्रस्पतालों  में  दाखिला  मिल  जाए।
 मैं  मंत्री  महोदय  से  सहमत हूं  कि  यह  एक  बहुंत
 बड़ी  वैशानिक  खोज  हुई  है  कि  मन  के  भ्रंसंतुलत
 से.  मत्तिष्क  को  संतुलन  खराब  हो  जाता  है।
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 [att  धोम  प्रकाश  त्यागी]

 इस  मन  के  असंतुलन  से  केवल  व्यक्ति  पागल
 ही  नहीं  हो  जाता  बल्कि  बहुत  सी  ऐसी
 बीमारियों  भी  लग  जाती  हैं।  बहुत-सी
 बीमारियों  की  जड  यह  मानसिक  भसतुलन
 है।  इस  मन  को  नियत्रित  करने  की  दिशा  में
 भी  हमारा  प्रयास  होना  चाहिए।

 मनुष्य  प्रपनी  ' चिन्ताझो  पर  बेजैनी  पर
 ौर  दन  से  सम्बन्धित  समस्याझ्रो  पर  समाधान
 पा  सकता  है।  भी  भ्रमरीका  मे  ब्लड  प्रेशर
 झौर  दूसरी  बीमारिया  जिनकी  तर  इशारा
 किया  गया  है  और  जिन  का  सम्बन्ध  मन  से
 है,  उनका  इलाज़  वहा  डाक्टरों  के  पास  नहीं
 है।  दो  चार  बीमारियों  का  ही  है,  भधिकाश
 का  नही  है।  भ्रगर  सरकार  योग  पर,  मैडीटेशन
 पर  ध्यान  दे  श्रौर  इसको  प्रस्पतालो  का  प्रंग
 बना  दे,  इसको  भी  अस्पताल  मान  कर  चले
 और  देश  भर  मे  इसका  प्रचार  झौर  प्रसार
 करे  तो  बहुत  सी  बीमारिया  हैं  जिन  का  इलाज
 हो  सकता  है।  लेकिन  दुर्भाग्य  इस  बात  का  है
 कि  हमारी  एक  दास  मनोवृत्ति  बन  गई  है।
 जब  तक  विदेश  के  लोग  किसी  बांत  पर  मुहर
 नहीं  लगाते  है,  वे  उसको  भपना  नही  लेते
 हैं  तब  तक  हमारा  मस्तिष्क  उसका  स्वीकार
 करने  के  लिए  तैयार  नहीं  होता  है।  भ्रमरीका
 में  यहा  के  हमारे  योगी  पहुचे,  वहां  उन्होंने
 इसका  प्रचार  किया  भौर  वहा  इस  पर  ग्रन्थ
 लिखे  गये।  उन्होने  वहा  झपने  शिष्य  बनाए
 झौर  शिव्य  ले  कर  वे  यहा  श्राए  ।  “व  जा
 कर  यहा  के  लोगो  ने  कहा  कि  इस  मे  तो  कुछ
 तत्व  मालूम  पडता  है  भौर  तब  हमारे  लोगो
 का  ध्यान  इस  झोर  गया।  मैं  चाहता  हु  कि  इस
 झोर  सरकार  का  ध्यान  जाए।  आप  योग
 भौर  मैडीटेशन  पर  साइटिफिक  रिस  यहां
 पर  कराए।  भ्रमरीका मे  हो  रही  है।  दुख
 है  कि  हमारी  भ्रपनी  विद्या  है  भौर  यहां  पर
 इस  पर  रिसर्च  मही  हो  रही  है।  कोशिश  यही
 को  जाती  भाहिए  कि  वह  पागल  बने  ही  नहीं
 झौर  जो  कारण  हैं  उनको ही  दूर  कर  दिया
 जाए।  |  झगर  झाज  भोडा  सा  भी  मैडीटेशन
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 पह  बीस  सितिंट  वह  करता  है  और  उसकों
 इसका  ज्ञान  हो  जाती  है,  प्रभ्यास  हो  जाता  है
 तो  बहुत  सी  समस्याझों  पर  उसका  काबू  हो
 जाता  है  भौर  पागलपस  की  स्थिति  तक  यह
 बहुत  मुश्किल  से  पहुच  पाएगा।  इस  पर  भाप
 ध्यान  दें।

 मैं  इस  विधेयक  का  प्रादर  करता  हूं,
 स्वागत  करता  हू।  मैं  आशा  करता  हू  कि
 स्वास्थ्य  मती  भी  इस  विधेयक  की  भावना  का
 स्वागत  करेंगे  शौर  एक  कम्प्रिहँसिव  विधेयक
 जल्दी  लाएगे  ताकि  यह  एक  जो  बहुत  बड़ी
 समस्या  है  इसका  समाधान  हो  सके।  ये  जो
 बीमारिया  पैदा  होती  है  ये  धाथिक  समरयाओो
 बेकारी,  बेरोजगारी,  भादि  की  वजह  से  भी
 पदा  होती  हैं।  साथ  ही  हमारी  सामाजिक
 समस्‍यायें  भी  है।  श्रद्ेय  जय  प्रकाश  जी
 ने  जो  नारा  दिया  है  सम्पूर्ण  क्रान्ति  का  उसको
 साकार  करने  के  लिए  मभी  मत्नालयों
 को  मिल  बैठ  कर  इस  समस्या  का  समाधान
 निकालाना  होगा।  वही  इसका  स्थायी  इलाज
 कर  सकेगा।

 इन  शब्दों  के  साथ  मैं  हस  विधेयक  का
 समर्थन  करता  हू।

 थ्री  राज  नारायण  :  इस  बात  को  में
 पहले  हू"  स्पष्ट  कर  दू  कि  डा०  सुशीला  मायर
 के  व्यक्तित्व  का  मेरे  व्यक्तिगत  जीवन  पर
 भी  काफी  प्रभाव  है  |  गांधी  जी  से  जो  उनका
 सान्निध्य  था  उसका  भी  मेरे  ऊपर  काफ़ी
 प्रभाव  है।  माननीय  सरदयों  ने  जिन्होंने
 भाषण  किए  हैं  उसका  भी  काफी  प्रभाव  है।
 यदि  में  डा०  नायर  से  यह  सादर  साप्रहू
 निवेदन  करू  कि  उनके  इस  विधेयक  की  सारी
 भाषनाभों  का  सरकार  अपने  विधेयक  में
 समावेश  कर  लेगी  पौर  सरकार  शीघ्रातिशीक
 विधेयक  प्रस्तुत  करने  जा  रही  है  भौर  इसको
 वह  भापिस  ले  लें  तो  मे  समझता  हू  कि  में
 अपने  कर्तव्य  का  ही  पालन  करूगा ।
 -

 हमारा  विधेयक भी  यार  हो  गया  है।
 उसको  तैयार  करने  में  जिस  तरह  के  इसको
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 तैयार  करते  में  काफी  परिश्रम  करता  पड़ा
 है,  काफी  रिंचम  करना  पड़ा  है  तमाम  राज्यों
 की  राय  पहले  मांग  ली  गई  है।  हमारा  जो
 कानून  विभाग  है  उसने  भी  उसको  भ्रच्छी
 तरह  से  वेख  लिया  है।  किर  उस  पर  कुछ  न
 कुछ  सुझाव  झाते  ही  रहते  हैं।  जैसा  उसका
 नाम  मानसिक  स्वास्थ्य  विधेयक  है।  झब
 इसी  पर  हमारे  यहां  विवाद  है  कि  इसका
 नामकरण  क्या  हो  ?  मानसिक  स्वास्थ्य  के
 माने  क्या  ?  तो  कुछ  लोग  कहते  हैं  कि मानसिक
 रोग  निवारण  विधेयक  रख  दीजिये,  कुछ
 लोग  कहते  हैं  कि  मानसिक  भारोग्य  विधेयक
 नाम  रख  दीजिये,  कुछ  लोग  कहते  हैं  कि
 बघिकृतता  निवारण  विधेयक  नाम  रख  दीजिये  ।
 यह  मामूली  बातें  हैं।  तो  हम  भी  जो  विधेयक
 लायेंगे  हम  यह  भी  सिफारिश  करेंगे  कि
 जौइंट  सेलेक्ट  कमेटी  को  भेज  दिया  जाय
 जिसमें  माननीया  सुशीला  नायर  जी  भी
 रहेंगी,  झौर  जो  लोग  बोले  हैं,  जो लोग  जानकार
 हैं  वह  भी  रहेगे,  दोनों  सदनों  के  लोग  रहेंगे
 शौर  प्रच्छी  तरह  से  विचार  विनिमय  कर  के
 उसकी  एक  अभ्रवधि  रख  दी  जाय  कि  एक
 महीता,  दो  महीने  के  भ्रन्दर  उस  विधेयक
 पर  प्रवर  समिति  की  रिपोर्ट  शा  जाये,  धौर
 यह  मामला  चल  जायेगा।

 मैंइतना  बतादेता  चाहता  हूं  कि  पागलपन,
 पागल  शब्द  से  मुझको  भी  थोड़ा  सा  हिं  शब्द
 धरचजिकर  है।  इसका  बदलना  जरूरी  है।
 शौर  उसको  कैसे  बदला  जाय  यह  हमने
 डा०  सुशीला  नायर  के  लिये  रख  दिया  ताकि
 उनकी  सूझबूझ  झोर  बहुत  ही  भच्छी  परिपक्व
 राय  भायेगी  |  मगर  एक  बात  है,  यहां  झगर
 मैं  रस  में  जाऊं  तो  पागलपन  कहीं  कहीं  बहुत
 गहरा  हो  जाता  है:

 तंत्री  नाद  कथित  रस,  सरस  राग  रति  रंग,

 भनबूड़े  बूड़े  तरे,  जे  बूड़े  सब  पंग।

 तो  कहीं  कहीं  कभी  पागलपत  भी  बहुत  भला
 हो  जाता  है।  यह  पागलपन  कया  है?  जैसे
 भीरा  का  कृष्ण  में  धनुराग,  राधा  का  कृष्ण
 में  भ्रगुतण,  प्रेम  पायल  ो  यह  तो  मैंते

 केवल  धापके  थोड़े  से  मस्तिष्क  के  बोश  को

 हल्को  करने  के  लिये  बता  दिया।

 एक  माननोय  सदस्य  :  श्राप  भी  पागल

 हैं  किसी  के  ।

 थ्रो  राज  नारायण  :  हम  पागल  हैं  अपने.
 लक्ष्य  की  प्राप्ति  के  लिये  ।  हमारे  लक्ष्युछूको
 प्राप्ति  हो  उस  के  पीछे  हम  पागल  हैं
 हमारा  लक्ष्य  क्या  है  इस  के  लिये  तो
 कभी  संसद  सदस्यों  की  गोष्ठी  हो  तो  उस  में
 विचार  विनिमय  किया  जाय  1  मगर  एक
 बात  मैं  बता  देना  चाहता  हूं  कि  बहुत  से  लोग
 जो  अ्रपनी  भारतीय  पद्धति  के  बारे  में  कुछ
 यहां  पर  बोल  गये,  श्रायुर्वेद  के  बारे  में  बोल
 गये  शर  यह  बोल  जाते  हैं  कि  हम  पीछे  जा

 रहे  हैं  7  श्व  एक  तरफ  दुनिया  मंगल  गृह  पर
 जा  रही  है  भौर  हम  पीछे  जा  रहे  हैं  1  मैं  उन  से
 कहना  चाहूंगा  कि  वह  भ्रपनी  भारतीय  संस्कृति
 को  और  भारतीय  प्राचीन  ग्रन्थों  को,  वेदों  को,

 पुराणों  को,  उपनिषदों  को  पढ़ें।  गृहों  का जितना
 अच्छा  विश्लेषण  आप  के  यहां  हैं  उतना  भ्रच्छा
 विश्लेषण  झाप  दुनिया  में  कहीं  नहीं  पायेंगे  t
 समझ  लीजिये  कि  झापके  यहां  जो  लोग  गृहों
 का  निराकरण  करने  के  लिये  तमाम  लोगों  को
 इधर  उधर  से  देखते  हैं  समझते  हैं,  वह  क्या  है  t
 इन  गृहों  का  सच्चा  शञास  भारत  ने  सब  से  पहले
 दिया  ।  इन  गुहों  की  दूरी  तक  नापी,  गृह  कहां
 से  कहां  गये  इसके  बारे  में  बताया  t  ग्रहण
 के  स्वरूप  की  कल्पना  की  ।  मगर  यह  लोग  भूले
 हुए  हैं  |  तो  मैं  इन  के  लिये  खाली  इतना  बता
 देना  चाहता  हूं  कि  झगर  मैं  झायुर्वेद  का  नाम
 ले  लूं,  ब्रह्मययं  का  नाम  ले  लूं,  झगर  कोई
 अरह्मचारी  रहे,  उस  वृत  का  पालन  करे  तो
 पागल  हो  ही  नहीं  सकता।  मानसिक  विकृतता
 झा  ही  सहीं  सकती  भ्रगर  मानसिक  विकृतता
 को  दूर  करना  है  तो  प्लाप  तिश्चत  रूप  से
 इस  बात  को  मान  लीजिये,  योग  पर  बैठिये,
 साधना  कौजिये,  ध्यानावस्थित  होइये ।

 रामायणके बारे  में  यहां  बोल  मये  ।  पहले
 रामायण  पढ़ो  तो  ।  शाम  राज्य के  बारे  में
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 fire  are
 wer  गए  1  उसे  पढ़ो  वो  +  जब  विभीयन  भागे  हैं

 'राम  के  पास  तो  लोगों  ने  क्या  कहा  जान  न
 जायें  मिशाचर  माया,  हॉमेरूप  कहि  कॉरण

 झाया  -  महाराज  यह  निशाचर  है  इस  को
 अपने  दल  में  न  लो,  इस  की  माया  जाती
 नहीं  जा  सकती  ।  तो  राम  नें  क्‍या  कहा  :

 “सुनह  सा  कह  कृपा  निधाना,

 जेहि  जय  होय  सो  स्पन्दन  आना  ra

 wa  विभीषण  घबरा  गया  और  कहने
 जगा  :

 “रावण  रथी  विरधथ  रघुवीरा,
 देख  विभीषण  भयउ  अधीरा ।”

 तब  राम  ने  कहा  :

 “सुनह  सा  कह  कृपा  निधाना,

 जेहि  जय  होय  से  स्वन्दन  आना  "

 “हे  विभीषण,  सुनो  7  जिस  से  जय  होती  है,
 बहू  रथ  हमारे  पास  है  ia  क्‍या  रथ  है  ?

 सौरज,  धीरज,  तेहि  रथ  चाका,
 सत्यशील  दवुढ़घ्वजा  पताका,

 बल  विवेक  दम-परहित  घोड़े,
 क्षमा  दया,  समता  रजु  जोड़  t

 अर्थात्‌  हमारे  रथ  के  चार  घोड़े  हैं  :  बल,
 विवेक,  दम  और  परहित  ।  स्वहित  नहीं,
 परहित  ।  बल  के  साथ  विवेक,  विवेकपूर्ण'

 नबल  |  विवेकहीत  बल  शर  सत्ताराक्षसी  है
 हम  ने  जो  इमर्जेन्सी  काल  यहां  काटा,  वह
 राक्षसी  काल  था,  वह  विवेकहीन  बल  था  ।

 आप  महाभारत  कौ  पढ़ें  जौर  कृष्ण  तथा
 गांधी  की  तुंखना  करें।  हम  संसंदं-सदस्य  हैं,
 ममर  इतिहास  के  कालच्षत्र  का  ज्ञाम  हमें  प्राप्त
 नहीं है।  हंग्ण  पैदा  होते  हैं  जमुना  के  किमारे
 और  मारे  जाते  हैं  समुद्र  के  किनारे  गांधी
 पैदा  होते  हैं  समुद्र  क ेकिनारे  औरं  मारे  जाते
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 हैं  जमुना  के.  किनारे  ।  इन  वोलों  बस्तों  का
 झब्ययन  करता  चाहिए  मैं  1... उ  शाप  पर
 छोड़  दिया  है

 कृष्ण  ने  कहा  कि  मैं  तब  इस  दुनिया  से
 जाऊंगा,  जब  यदुबंशियों  का  संहार  करा
 दूंगा--प्रपने  वंश  का।  उन  का  वंश  बहुत  हीं
 ताकतवर  भौर  बलवान  था।  वह  कहते  थे  कि
 झगर  मैं  नहीं  रहूंगा,  तो  हमारे  यदुबंशियों  के
 पास  इतनी  सत्ता  है  कि  वे  किसी  को  रहने
 नहीं  देंगे  ।  इसलिये  मैं  पहले  उन  का  संहार
 करो  ललूगा  ।  फिर  उन्हों  ने  दुर्वासा  मुनि  को
 बुलवाया,  शाप  दिलवाया,  भौर  यदुवंशी
 ध्रापस  में  लड़-कट  कर  मर  गये  ॥

 कृष्ण  को  मारता  है  बाली  नामक  बहेलिया  |
 राम  ने  मारा  था  बाली  को।  तो  बाली  तामक
 बहेलिये  ने  मारा  कृष्ण  को,  अर्थात्‌  राम  को  ।
 इस  बात  को  पकड़  लें  ।  भ्रगर  मानसिक
 स्वस्थता  हममें  है,  तो  हम  इस  बात  को  क्यों
 नहीं  पकड़ते  ?  गांधी  ने  29  जनवरी,  948
 को  एक  लेख  लिखा  कि  कांग्रेस  को  तोड़  दो  ।
 वह  लेख  पढ़िये  ।  30  जनवरी  को  वह  लेख
 अखबारों  में  प्रकाशनाथ  दे  दिया  ।  तब  बड़े
 बड़े  नेताओं  ने  गांधी  जी  को  मना  किया  कि
 भ्रभी  श्राप  का  लेख  नहीं  जाना  चाहिए
 उन्होंने  कहा  कि  समय  श्रा  गया  हैं  ,  तो  जायेगा,
 समय  झा  गया  है।  उन्हों  ने  लेख  को  प्रकाशनाण
 अखबारों  को  दे  दिया  और  प्रार्थनां  सभा  में
 आने  लगे  |  उसी  सभा  के  बीच  से  एक  हत्यारा
 उठता  है,  गांधी  जी  को  रास्ते  में  चरता  है,
 पाकेट  से  पिस्तौल  निकालता  है  भौर  उन  पर
 तीन  वार  करता  है।  गांधी  जी  खून  से  लथप्थ
 होते  हैं  शरीर  प्राण-पंखेरू उड़  जाता  है  सादे
 वेश  में  तीस  सिपाहियों  की  टोली  पंडित
 जवाहरलाल  नेहरू  की  सरकार  के  द्वारा
 वहां  तैनात  की  गई  थी  वह  तीस  सिपाहियों
 की  टोली  कहां  थी  ?  उस  हत्यारे  को  एक
 माली  के  बेटे  ने  पकडा ।  जो  फूलों  की
 क्यारी  में  काम  कर  रहा  था।  उस  ने  कुदाल
 फेक  दिया  भ्रीर  ह॒त्यारें  को  पकड़े  लिया  7
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 बागदिक  बकदता  स़ला-लोलुपता  से  भी
 सा  जाती  है।  इस  का  भी  निवारण  करना  है।
 सत्ता-लोलुपता,  ससखा  छीनते  की  लिप्सा,
 झपमिलासा  कलप  लोक  सभा  में  कल,
 परसों  भौर  नरसों  के  भाषणों  को  पढ़  सें
 सब  के  पीछे  उस्माद  है।  उस  खन्माद
 को  हम  पलठले  रहते  हैं।  श्राप
 समझिए  कि  मानसिक  स्वस्थता  झौर  मानसिक
 बिकृतता  क्या  है?  इंटनंल  डजर  के  नाम  पर
 प्रपने  देश  मे  एमर्जेंसी  को  लागू  कर  दिया,
 यह  मानसिक  बिकछुतता  के  भ्रन्दर  भ्राएमा
 मा  नहीं  ?  मेरा  यह  सकाल  है।  उठ
 रहे हैं  ये  सवाल  कि  कोई  दे  जबाब  7  इस
 सवाल  का  जवाब  होगा  ।  यह  भी  एक
 मानसिक  विकृतता  है।  यानी  किस  तरह  से
 दिमाग  खराब  हुआ  कि  इस  तरह  की
 एमजेंसी  प्रान्तरिक  खतरे  के  नाम  पर  झपने
 देश  में  लग  गई  ध्रौर श्री  जय  प्रकाश ना  रायण,
 जिन्होंने  सन्‌  42  मे  हजारी  बाय  जेल  करे
 लांघ  कर  क्रान्ति  की  ब॒झ्षती  हुई  चिन्गारी
 में  अलग  शाग  फूक  दी  थी,  उन  को  भी
 पकड  कर  के  बन्द  कर  दिया।  मोरारजी
 भाई  श्ाज  हमारे  प्रधान  मत्री  हैं  उन  को  भी
 पकड़  कर  के  बन्द  कर  दिया  |  तौधरी
 चरण  सिह  बीमारी  की  हालत  में  थे,
 उन  के  पांव  की  हड्डी  बड़ी  हुई  थी,  उन  को
 भी  पकड़  कर  बन्द  कर  दिया  7  हम  से
 सब  लोग  रातों  रात  बन्द  कर  दिए  गए  ।

 व्यवधान)  ....  हमतो  हमेशा
 ही  तन्‍्दुरुस्‍्ल  रहते  हैं,  हम  रंगीले  जवानों
 के  लिए  तो  बहार  ही  बहार  है  ।  इस
 तरह  से  सब  बातों  को  झाप  समझिए  :
 शझाज  जिन  बातों  को  मैं  यहां  पर  रख  रहा  हूं,
 मेरा  प्रयत्न  होगा  कि  इन  के  बारे  ें  भी
 विचार  हो,  जब  एवाइंट  सेलेक्ट  कमेटी  में
 यह  चीज  जाय  झौर  इस  पर  भी  सोच  समश
 क्र  कोई  व्यवस्था  हो।  डा०  सुशीला  नायरजी
 के  विधेयक  में  यह  नहीं  है घौर  हम  ने  जो
 विधेयक  रखा  है  वह  उस  से  बहुत  विकसित  है,
 जआाडार  है  मरर  उस  में  भी  इस  की  व्यवस्था
 नहीं  है।  एक  म्तेथा  एशियाटिक  साइकिया-

 ट्रिस्टस  कॉम्फिरेंस  थीं,  उस  में  बहे  के  कई  बड़े-
 बड़े  डाक्टर  भाए  थे,  उन  के  सामने  मैंने  यही
 समस्या  रखल  दी  >  मेंते  कहा  भ्रोरमें
 यहू  यहां  सदन  से  डिक्लेयर  करके  जाता  हूं  कि
 मैं मरूं  तो  मेरा  दिमाग  शौर  मेरा  पूरा  का
 पूरा  शरीर  अस्पताल  को  दे  दिया  जाय  t '
 मेरा  कोई  परिवार  नही।  मेरा  कोई  रिश्तेदार
 नही,  कोई  घर  नही,  किसी  से  मेरा  रिश्ता  नहीं,
 यो  सामाजिक  दृष्टि  से  श्राप  देखेंगे  तो  रिश्वे
 हो  सकते  है।  बाकी  हमारा  कोई  सबंध  नही  है  ॥
 958  से  इतने  साल  हम  को  भ्रपमा  घर  छोड़े

 हो  गए  ।  58  बार  हम  कांग्रेस  के  राज  में
 जेल  गए  ।  क्यो  ?  58  बार  मे  जेल  गया  जौर
 5  साल  मैने  जेल  में  गुजारे  जब  से  भारत

 झाजाद  हुआ  ।  क्यो  ?  इस  को  भी  खोजिए  ।
 इस  भें  भी  कही  मानस-चिहृतता  जाली  है
 था  नही  ?  इस  के  करे  में  भी  देखना  चाहिए
 कि  में  पागल  था  क्योकि  में  बराबर  जेल
 जाता  था,  डड  खाता  था,  लात  खाता  था  |
 श्राप  देखिए,  यह  हमारे  मिन्न  कामत  साहब  है,
 इस  को  देख  कर  मुझे  बड़ी  प्रसस्ता  हो  गई  ।
 इन्होंने  देखो  है,  हमारी  पुरानी  दाढ़ी  कितनी
 खडी  थी  ?

 शी  हरि  विष्णु  कामत  :  शानदार  थी  ।

 शनी  राज  मारामण  :  «i956  कके  मार्च
 भहीने  मे  काशी  विश्वनाथ  मंदिर  मे  हरिजनो
 का  प्रवेश  कराने  मै  गया  भौर  श्रीमती  इंदिरा
 गांधी  की  पुलिस  जबर्दस्ती  मुझ  को  तीन
 फ्लाम  दाढ़ी  पकड़  कर  खीच  ले  गई  t
 सैकड़ों  लोग  जेल  मे  बन्द  कर  दिए  गए  ।
 झाण  जो  बहुत  से  लोग  हरिजनों  के  नाम  पर
 क्रोकोडाइल  'टीयसं  बहाते  है,  मैं  उन  से

 पुछता  हूँकि  वे  कहां  थे?  यह  मानसिक

 विक्ृतता  की  बात  है  या  नही  ?  मैं  यह
 कहता  हूं  कि
 उठरने  बले  भ्रभी  तक  बाम  से  न  उतरे,
 ओर  तड़पने  बाले  हड़प  कर  फलक  ो  भाएं

 थी  हरि  चिलम  बलत  (होशंगायाव)  :

 मैंते  उ
 पुलन

 लम्बी  नहीं  रखी

 है  ताकि  कोई  बीच  न  सके  ।
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 oft  राज  नारायण  :  जी  हा,  भाप  उस  को
 बढ़ाइये  t

 तो  इस  के  बारे  में  भी  खोज  होनी
 चाहिए  किमानसिक  विक्ृतता यह  हैं  या  नही।
 इन  तमाम  बातों  को  देखिए  ।  घामाजिक
 विश्लेषण  करते  समय  देखिए  कि  कौन  किस
 समय  किस  दृष्टि  से  सामाजिक  विश्लेषण
 करता  है।  उन  दृष्टियो  को  देखिए  1  नाट  लैस
 देन  डजन  बार  तो  में  ने  केवल  हरिजनो  के  लिए
 जेल  काटी  है।  उन  के  मकान  के  लिए,  उन  के
 खेत  के  लिए,  उन  के  कुए  के  लिए,  उन  के
 पानी  के  लिए  उन  के  साथ  डडा  लेकर  लड़ाई
 की  है  और  हम  तो  बन  गए,  ह. 6  क्या  बताए  ?

 मयी  नयी  बिटिया  नये  तय  गीत  ।
 मा  ले  बिटिया  भर  भर  गीत 11

 तो  यह  सब  मानसिक  विकषतता  में
 आएगा  या  नही,  इस  पर  भी  विचार  हो  भौर
 गभीरता  के  साथ  विचार  हों  ।  इसीलिए
 मैं  माननीय  सुशीला  नायर  जी  से  करबद्ध
 प्रायंना  करूगा  कि  इस  को  वे  वापस  लें।
 ये  उस  कमेटी  मे  बैठें  1 जो  कुछ  भी  कमी  इस
 “विधेयक  में  हो  जो  सरकार  पेश  कर  रही  है
 उस  को  देखें  श्रौर  उन  के  विधेयक  से  जो
 उस  में  झौर  विकास  हुआ  है  उस  को  देखें

 में  इस  सबंध  मैं  श्राप  को  शरीर  बातें
 बता  देता  चाहता  ड।

 कुछ  फीगर्स  भी  मैं  श्राप  को  देता  चाहता  हू
 मैं  यह  पढ़  रहा  था,  पहले  नै  कोट  करना  नहीं
 चाहता  था  लेकिन  चूकि  कुछ  लोग  बोले  इसलिए
 कोट  कर  रहा  हू

 Dr  Glen  Davidson,  project  co-ordi-
 nator,  who  is  now  in  the  city  has,
 opined  that  the  systematic  approach
 and  inherent  features  of  Ayurveda
 will  have  an  impact  on  the  medical
 profession  in  America.”

 आयुर्वेद  के  बारे  में  उन्होंने  यह  अपनी
 भाय  दी  है।  भागे  वे  कहते  हैं
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 ‘The  SIU.  faculty  has  investigat-
 ed  medical  systems  in  other“parts  of
 the  world  but  bave  found  Ayurveda
 to  be  the  most  systematic”

 उन्होंने  कहा  है  कि  अायुवेद  जो  है  वह
 दुनिया  मै  सब  से  ज्यादा  सिस्टेमेटिक  है,
 यह  हम  ने  पाया  है।  झायुवेद  के  दारा  हम  कहां
 तक  पामलपन  को  दूर  कर  सकते  हैं  इस  पर
 भी  हम  को  सोचना  पड़गा।  में  त्यागी  जी  का
 जवाब  दे  रहा  हू  |  डा०  सुशीला  मैंयर  को
 ही  जवाब  नही  दे  रहा  हू  7  श्यागी  जी  ने  कहा
 कि  दया  की  क्या  व्यवस्था  है,  इलाज  क्या  है
 तो  जैसा में  ने  कहा,  हम  इस  के  बारे  में  भी  सोच
 रहे  है।  हमारा  आयुर्वेद,  हमारा  यूनानी
 हमारा  योग,  हमारी  प्राकृतिक  'चिक्ह्सा-
 यह  सभी  जो  चीजे  है  यह  पागलपन  को
 दूर  करने  मे,  विकृति  को  दूर  करने  मे,
 विक्षिप्तता  को  दूर  करने  में  श्रौर  मान-
 सिक  स्वस्थता  को  लाने  में  कहा  तक
 कारगर  होगी,  इन  बातो  पर  भी  हम  विचार
 कर  रहे  हैं  ।  श्राप  ऐसा  मत  सोचे  कि
 उधर  हमारी  दृष्टि  ही  नही  है

 शनी  हरि  बिहणु  कामत  |  क्‍या  यह  सही
 है  कि  आयुर्वेद  पंचम  बेद  कहलाता  है।

 शी  राज  नारायण:  महाभारत  परम
 बद  कहा  जाता  हैं,  प्रायुवेंद  उपयेद  है

 श्राध्न  प्रदेश  मे  मेंटल  हास्पिटल  दो  हैं,
 असम  मे  एक  है,  बिहार  मे  दो  हैं,  दिल्ली  में
 दो  हैं,  गोवा  मे  है,  गुजरात  में  चार  हैं,
 हरियाणा  में  ए  क  भी  नही  है,  जम्मू  कश्मीर
 में  दो  हैं,  केरल  मैं  तीन  हैं,  मध्य  प्रदेश  मे  दो
 हैं,  महाराष्ट्र  में  पाच  हैं,  मैसूर  म  दो  हैं,  उडीसा
 में  एक  है,  पजाब  में  एक  है,  राजस्थान  में  दो
 हैं,  तमिवाड्‌  में  एक  है,  उत्तर  देश  में  तीन  हैं
 ौर  वेस्ट  बगाल  में  चार  हैं।  इस  प्रकार  से
 देश  में  कुल  38  मेंटल  हास्पिटल  हैं।

 साहक्रियाद्रिक  क्लिनिक्स  जो  हैं  उनकी
 भी  भलग-भलग  फीगस  मैं झापकों  दे  देता
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 t  भ्रांप्न  प्रदेश  में  दो,  बिद्वार  में  दो,  दिल्‍ली
 में  चार,  गुजरात  में  एक,  हरियाणा  में  एक,
 जम्मू  कश्मोर  में  एक,  केरल  में  एक,  मध्य
 प्रदेश  में  एक,  महाराष्ट्र  में  एक,  मैसूर  में  दो,
 उड़ीसा  में  दो,  पजाब  में  एक,  राजस्थान  में
 एक  भी  नहीं  है,  नमिलनाडू  मे  दो,  उत्तर  प्रदेश
 मएक  भी  नही  है  भौर  बेस्ट  बगाल  में  पान  हैं  ।

 जैसा  कि  सम्मानित  सदस्य  ने  कहा  है,
 कुछ  प्राइवेट  लोग  भी  व्यवस्था  करते  है  ।
 जहा  तक  हमसे  हो  सकेगा,  उनकी  सहायता  भी
 हम  करेगे  t  हम  देखेंगे  कि  यह  फूलें  फें  शौर
 विकसित  हो  और  रास्ते  पर  चले  ।  पत्र  में
 सदन  का  ज्यादा  समय  नहीं  लेता  चाहता,
 जल्दी-जल्दी  बता  देता  हु  ।

 पब  मैं  प्राप  का  इस  की  भूमिका  बतलाता
 चाहता  ह--  डा०  सुशील'  नैयर  के  मानसिक
 स्वास्थ्य  विघयक,  .977  पर  मैंने  विभिन्न
 माननोय  सदस्या,  जिन  में  ‘To  सुशीला  नैयर
 भी  सम्मिलित  है,  के  विचार  बड़े  ध्यान  से  सुने  ।
 इस  से  पहले  कि  में  इस  विधेयक  पर  टिप्पणी
 करू,  में  सरकार  के  उत  प्रयासों  का  सक्षिप्त
 म उलनेब  कर  देता  चाहुगा  जा  उस  ने  भारतीय
 पांगनपन  प्रधिनियम,  912  को  जा  इस
 समय  भारत  में  लागू  है,  बदलते  के  लिये  किये  1
 सरकार  इस  बात  को  समझती  है  कि  भारतीय
 चागलपन  अ्रधिनियम,  i9:2  के  उपकध,
 जो  भुख्यत”'  यह  सुनिश्चित  करने  के  लिये
 थे  कि  किती  पागलखाने  में  जब  किसी  व्यक्ति
 को  अर्ती  किया  जाय  या  रोका  जाय,  तो  उसे
 कानूनों  प्रक्रिया  के  द्वारा  हो  ऐसा  किया  जाय,
 झब  पुराने  पड़  गये  हैं।  मानसिक  रग्ण  इन
 अयक्तियों  के  प्रति  भ्रव  समाज  का  रुख  बहुत
 कुछ  बदल  चुका  है  भौर  झब  यह  महसूस  किया

 जाने  लगा  है  कि  इस  बीमारी  से  कोई  एप्रोग्रियम
 नहीं  जोड़ा  जाता  चाहिये,  क्योकि  यह  एक
 साध्य  रोग  है,  शास  कर  यदि  इस  का  प्रारम्भिक
 अवस्था  में  ही  निदान  हो  जाय।  इसी  उद्देश्य
 को  ध्यान  मे  रखते  हुए  सरकार  ने  उस  पुराने
 पड़  गये  पागलपत  भ्रधिनियम  को  अवलते

 के  लिए  मानसिक  स्वास्थ्य  विधेयक  का  प्रारूप
 बनाना  शुरू  किया  |

 28  सितम्बर,  i966  को  केत्ीय
 मतिभडल  ने  ऐसा  कासून  बताने  के  लिये  एक
 स्थूल  नीति  अनुमोदित  की  ।  तथापि
 ऐसे  एक  विधेयक  को  बस्तुत  पेश  करने  भ॑
 बिलम्ब  हो  गया,  क्योकि  यह  सुनिश्चित  करने
 के  लिये  कि  इस  विधेयक  का  प्रारूप  पूर्णत.
 व्यापक  हो  झौर  इस  विषय  पर  नवीततम
 अतुसधान  के  झाधार  पर  इस  में  प्राधुनिक
 विचारणा  की  नवीनतम  प्रवृत्ति  प्रतिविभ्वित
 हो,  इस  विधेयक  को  सभी  राज्य  सरकारो/
 केन्द्र  शासित  क्षेत्रों  में  परिपत्रित  किया  गया
 शौर  इस  विषय  से  सम्बन्धित  सगठनो  से  भी
 सम्पर्क  किया  गया  ताकि  इन  तब  के  विचार
 प्राप्त  हो  सकें  ।  विभिन्न  विकसित  देशो  में
 इस  षिषय  से  सम्बन्धित  कानून  की  प्रतिलिपियर

 भी  प्राप्त  की  गईं  ।  यद्यपि कुछ  राज्य  सरकारो
 तथा  केन्द्र  शासित  क्षेत्रो  ने  इस  के  पक्ष  में
 अपने  विचार  व्यक्त  किये,  किन्तु  अ्रधिकाश
 किन्तु  प्रधिकाश  राज्य  सरकारो  प्रादि  ने
 स्मरण  पत्र  भेजे  जाने  के  बावजूद  अपने  विचार
 भेजनेमेदेर  करदी।  1975 मे सरकार  ने
 यह  महसूस  किया  कि  क्योकि  इस  मामले
 मे  बिलम्ब  हो  गया  है,  इसलिए  विधेयक
 के  प्रारूप में  इस विधय  पर  नवीनतम  चिकि-
 त्सोय  दृष्टिकांण  प्रतिबिम्बित  नहीं  होता  ।
 फलत  इस  विधेयक  का  प्ररूप  फिर  से
 तैयार  किया  गया  7  अब  सरकार  के
 पास  एक  विधेयक  है,  जो  भारत  में  व्याप्त
 ल्कितियो  के  परिपेक्ष्य  मे  उपलब्ध  मानसिक्‌
 स्वास्थ्य  पर  बहुत  ह॒ृद  तक  एक  नवीनतम
 प्रबन्ध  है।

 जहां  तक  डा०  सुशीला  नैयर  के  मानसिक
 स्थास्थ्य  विधेयक,  977  का  प्रश्न  है,  यह
 बतला  देना  प्रासगिक  होगा  कि  यह  विधेयक
 लगभग  वैसा  ही  है,  जैसा  कि  i966  में  जब
 डा०  सुशीला  नैयर  केल्द्रीय  स्वास्थ्य  मती
 थो,  सरकार  द्वारा  तैयार  किया  गया  विधेयक
 था।  तब  से  t966  के  इस  सरकारी  विधक
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 के  बहुत  से  उपब्रध  विभिन्न  राज्य  सरकारों
 शल्या  केन्द्र  शासित  क्षेत्रो  क ेऋलावा  मानसिक
 स्वास्थ्य  के  क्षेत्र  क ेविशेषज्ञों  से  प्राप्त  टिप्फणियों
 के  श्राधार  पर  समोधित  हो  चुके  हैं  1  विधेयक
 को  भाषा  को  भो  विधि,  स्याय  झौर  कपनी
 मामलों  के  मत्रालयप  के  भ्रधिकारियो  के  साथ
 आागेक  बा  परम्  करने  के  परिणामस्वरूप
 काबूनी  दुष्टि  से  प्रश्चिक  स्त्रीकाय  बना  दिया
 समया  व  सामान्य  सुधारो  के  भ्रलावा  हमारे
 विधेयक  में  बुक  प्रतिरिक्त  उपबंध  भो  उपलब्ध
 हैं  जो  डा०  सुशोना  नैयर  द्वारा  प्रस्तुत  किये  गये
 इस  बिधेयक में  शामिल  नही  है।  ये  उपयध  है--

 धारा  i9  इस  धारा  में  मानसिक
 रूप  से  ्ग्ण  ऐसे  व्यक्तितयों  की  भर्त्ती
 करने  को  व्यवस्था  है  जो  कतिपय
 विशेष  परिस्यि  तिथो  में  स्वय  भर्सी
 होने  की  भ्रपनो  इच्छा  को  व्यक्त
 न  कर  सकते  हो  ।

 धारा  46:  इस  धारा  में  यह  व्यवस्था
 है  कि  यदि  उसे  ग्रधिनियम  के
 ्रधीन  जारी  किमी  आदेश  के
 झनुसरण  में  पागलखाने  में  भर्त्ती
 कोई  मानसिक  रोगी  यह  महसूस
 कर  कि  बहू  ठीक  हो  गया  है  तो
 बह  अपनी  छुट्टी  क ेलिए  आवेदन
 कर  सकता  है  ।

 घारा  52:  इसघारामैं  कित्ती  मजिस्ट्रेट
 के  प्रादेशो  के  विवद्ध  जिला
 न्यायालय  मैं  झपील  किए  जा
 सकने  को  व्यवस्था  है  |

 धारा  ga:  इस  धारा  में  यह  निर्दिष्ट
 किया  गया  है  कि  किसी  मानस्चि-
 कत्सा  प्रस्पताल  झादि  का  मेडिकल
 अफसर  साजे  अपनी  संस्था  में
 रखे  गये  हर  भानसिक  रोगी  की
 मानसिक  और  शारीरिक  दशा  के
 बारे  मैं  भ्रद्ध-वाथिक  रिपोर्ट  देगा
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 धारा  94:  इस  धारो  में  कतिपय  परि-
 स्थितियों  में  राज्य  के  खर्च  पर
 मानसिक  रोगी  को  कानूसी
 सहायता  दिए  जामे  की  व्यधस्था  है!

 इस  प्रकार  यह  देखा  जा  सकता  है  कि  हम१ रे
 प्रस्ताधित  विधेयक  की  धारा  46,  52  प्रौर
 94  मानसिक  रुग्ण  व्यक्तियों  के  प्रत्यक्ष  हित

 में  शामिल  की  गई  है  1  धिधेत्क  को  धारा
 9  इस  अ्रधिनियम  के  उपयथधों  में  कसिपय

 भ्र  तरो  का  ्र  करने  के  उद्देश्य  स ेशामिल  की
 गई  है।  धारा  92  झस्पताल  झादि  मै  देख-रेख
 के  लिए  रखे  गए  मानसिक  रुग्ण  व्यक्तियों  के
 हित  में  भी  है।  इन  बातो  को  देखते  हुए  भौर

 बह  देखते  हुए  कि  मैने  श्रनिक  बार  इस  सम्मानित
 सदन  और  स्वास्थ्य  और  परिवार  कल्याण
 मब्रालय  की  सलाहकार  समिति  का  सूचित
 कर  दिया  है  कि  सरकार  शीधा  ही  ससद  में
 मानसिक  स्वास्थ्य  विधेयक  प्रस्तुत  करने  का
 चिचार  रखती  है,  गेर-सरकारी  सदस्य  to
 सुशीला  मामर  से  श्रपना  घिधेयक  धापिस  लेने
 का पुन  अनुरोध  करता  हु  शौर  सादर  और
 साग्रह  झनु  राध  करता  हू  कि  वह  झपना  घिछेयक
 वापस  ले  ले  प्रौर  जा  सरकारी  विधेयक  हो,
 हू  ज्वाइन्ट  सेलेक्ट  कमंटी  मे  जाए  प्रौर
 डा०  सुणीला  नायर  प्पनी  सारी  जानकारी,
 अपने  सारे  शान  झौर  भ्रपनी  सारी  प्रतिभा
 से  कर  उस  कमेदी  का  सुशाधित  करे  शौर  उस
 कोटी  को  सुशाभित  कर  के  उस  का  एक  सुन्दर
 स्वरूप  दें  शोर  सम्मानित  सदस्पो  ते  जो  भांग
 यहा  पर  व्यक्त  करे  है,  उस  सभी  भावों  का
 उस  में  समावेश  हो  ।

 मो  हरि  विस्तु कामत  :  कब  तक  बह
 बविश्ेयक  प्रस्तुत  होगा  ?

 भो  राज  नारायण :  मैं  तो
 चाहता  है कि  जल्द से  जल्द  इस  सदन  में  पाए  भौर

 सत्र  में  mm जाए।  वह  विधेयक  बना  हुआ  है  ।

 ह... द  भगर  ढा  सुशीशा  मिरे  की  कुछ
 हमारे  में  प्रतिश्यास  हो,  तीं  में  उन  से  कही



 कहना  चाहता  हूं  जैसा  हनुमान  जी  ने  श्रीर  मं
 से  कहा  था  कि  झगर  मेरे  मैं  शॉक्त  हो,  तो  मे
 झपना  पेट  लीर  कर  दिखी  दू  और  फिर  श्राप
 देखेंगे  कि  हमारे  हृदय  मैं  राम  नाम  झक्तित
 होगा  1  वही  में  डा०  सुशीला  नायर  जी  से
 निवेदन  करता  ह्  कि  दे  भ्रथिश्वसनीय  बाता-
 धरण  मैं  विच्चरण  न  करे।  अविश्वसनोय
 वातावरण  से  विचरण  करने  से

 बुद्धी  मैं  मदता  प्राती  है।
 इसलिए  में  कर-बढ्ध  प्रार्थना  करूगा,  घिनय
 के  साथ  प्रार्थना  करूगा  कि  उन  की  इच्छा,
 उन  की  मशा  जा  कुछ  वे  अपने  मत्री  रहते  हुए
 नही  कर  पाई  उम्र  का  जनता  पार्टी  की  सरकार
 पूरा  करेगी  शीर  व्यापक  रूप  से  पूरा  करेगी।

 इन  शब्दों  क ेसाथ  पुन  उन  से  निवेदन
 करते  हुए  प्रौर  इस  सम्मानित  सदन  के  सम्मानित
 सदस्यो  से  निवेदन  करते  हुए,  मे  चाहगा  कि
 सदन  उन  से  कहे  कि  वे  भ्रपना  विधेयक  वापस
 ले  लें  शर  उस  के  स्थान  पर  एक  सरकारी
 विधेयक  व्यापक  रूप  मैं  यहा  पर  प्रस्तुत  हो
 झौर  शीघ्रातिशी प्र  प्रस्तुत  हो  ।  इस  से  न  तो
 घरा  घटेगो  और  न  ही  गगन  फटेगा।

 डा०  सुशोला  साथर  (झासी)  में  सभी
 सम्मानीय  सदस्यों  की  झाभारी  हू  जिन्होंने
 इस  विधेयक  पर  अपने  विचार  व्यक्त  किये  है
 झौर  इस  विधेयक  का  स्वागत  फिया  है।  श्रीमन्‌
 में  माननीय  स्वास्थ्य  मत्री  जो  का  भ्रविश्वास
 नहीं  करती,  मे  इस  बात  को  स्वीकार  करती
 हू  कि  उनके  दिल  मैं  रोगियों  के  लिए  कुछ
 करने  को  तमना  है  वहू  मातलिक  रोगियों
 के  लिए  भी  कुछ  करना  चाहते  हैं  जौर  दूसरे
 रोगियों  के  लिए  भी  कुछ  करना  चाहते  है  ।
 लेकिन  में  बड़े  झदब  से  कहना  चाहती  हू  कि
 उन्हीं  की  तरह  मे  भी  इस  सम्बन्ध  मैं  बाते
 करती थी।  में  जब  स्वास्थ्य  मत्री  थी  उस  समय,
 जब  दूसरे  लोग  इस  प्रकार  के  बिल  लाया
 करते  थे,  में  भी  कहा  करती  थी  कि  इस
 सबंध  में  सरकार  विधेयक  ला  रही  है।  यह
 बात  नहीं  है  कि  हमने  उस  समय  बिल
 हीं  बनाया  था,  हमने  बिल  तैयार  किया  था
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 ate  यह  जो  बिल  मेने  इस  सदन  के  सामने
 रखा  है,  यह  वही  बिल  है  जो  स्वास्थ्य  मत्री  के
 रूप  मैं  मेंने  लैयार  करवाया  था  1  हा,  इसमें
 कुछ  विशेषशो  की  सलाह  से  थोडा  बहुत'  सुधार
 अवश्य  किया  है  |  हो  सकता  है  कि  स्वास्थ्य
 मत्री  जी  ने  भपने  बिल  मै  कुछ  झौर  जोड़ा
 हो  लेकिन  श्रीमन्‌  में  नखता  से  फिर  कहना
 चाहती  हु  कि  स्वास्थ्य  मत्री  जी  के  बिल  मैं
 कौर  मेरे  बिल  मैं  बहुत  बडा  फर्क  नही  I
 जो  बिल  मेने  सदन  मैं  पेश  किया  है  उसमें
 मैंटल  हास्पिटल्स  शौर,  मैन्टल  नसिंग  होम्स
 की  बात  कही  है  भ्रौर  जो  बिल  मत्री  जी  लायें
 हैं  उसमे  साएकिएट्रिक  होस्पिटल्स  एड
 साएकिएट्रिक  नरसिग  होम्स  के  बारे  मैं  कहा
 गया  है।  अधिकतर  सब  बातें  एक  सी  हैं  ।
 इसी  प्रकार  से  दो  चार  धाराए  मत्री  जी  ने
 और  बढायी  है।  भापके  बिल  की  करीब  सभी
 घाराए  मेरे  बिल  मैं  मौजूद  है  1  भ्रब  सवाल
 यह  है  कि  झापका  कहना  है  कि  हम  इसी  सब
 मैं  यह  बिल  लायेगे  t  लेकिन  मेरा  भ्रपना  निजी
 झनुभव  है  कि  पूरी  इच्छा  होते  हुए  भी
 झौर  पूरा  परिश्रम  करते  हुए  भी,  मे  पांच
 ब्ष  तक  बिल  लोक  सभा  मै  नहीं  ला  सकी  V
 मुझको  मानसिक  स्वास्थ्य  के  बिल  के  लिए
 समय  ही  नहीं  दिया  गया।  962  से  967
 तक  हमने  इस  बिल  को  लाने  का  प्रयास  किया
 था।  i975  तक  यह  बिल  नही  लाया  गया।
 फिर  इस  पर  पुनविचार  किया  गया  ।  इस
 पर  पुनविचार  के  बाद  यह  बिल  हमारे  सामते
 झाया  है,  जिस  पर  कि  झाज  शाप  विचार
 कर  रहे  है।  मत्री  जी  इसे  धापस  लेने  को
 कह  रहे  है  ।

 मती  महोदय  से  मेरा  इतना  ही
 निवेदन  है  कि  जब  वे  इस  प्रकार  का  बिल
 स्वीकार  करते  के  लिए  तैयार  है,  स  बिल
 की  भावना  से  भाप  सहमत  है  तो  मेरा  कहता
 यह  है  कि  बजाय  इसके  ६”  झाप  दूसरा  बिल
 लाएं  जिसके  लिए  भापकों  लोक  सभा  से  समय
 मिले  या  न  मिले,  जब  कि  यह  बिल  लोक  सभा
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 के  सामने  है  तो  इसी  बिल  को  प्रवर  समिति  के  |
 साभने  औप  यो  नहीं  रक्ष  देते  ?  श्राप  इसमें
 जो  छोटा-भोटा  सुधार  करना  भावण्यक  समझे

 बह  प्रवर  समिति  ढारा  कर  सकते  हैं  दस
 बिल  को  मत्री  जी  प्रवर  समिति  को  भेजने
 की  सहमति  दें  ।

 श्रीमत  में  यह  बिल  घ्रवर  समिति  के
 लिए  पेश  करती  हू  मौर  स्वस्थ्य  मती  जी
 से  विनम्य  निवेदन  करती  हू  कि  वे  इस  विधेयक
 को  पास  करने  का  समय  लबाये  नहीं  ।
 मानसिक  रोग  एक  बहुत  बडो  समस्या  है  ।
 में  अपने  परिवार  मैं  मानसिक  राग  को  देव
 चुकी  हू  शौर  बितर  के यहा  भो  ।  इसी  वजह
 से  मेरे  दिल  मैं  यह  लगन  है  तडप  है।  में
 जानतो  हू  कि  मानप्तिक  रोगियों  की  क्‍या
 हालत  होती  है,  उनका  दाखिल  कराने  मैं  कितनी
 कठिनाई  होती  है  t  प्रस्पताल।  मैं  रागियो  की
 क्या  हालत  होती  है,  यह  सब  में  जानती  हू  1
 में  इस  सम्बन्ध  मैं  ग्रतुमव  कर  चुकी  हू,  देख
 चुकी  हू  ।  श्रीमन  मत्रो  महादय,  बड़े  लगन
 वाले  उदार  व्यक्त  हैं।  म॑  उन  से  सहमत  हू
 कि  मानसिक  रोगी  केवल  पत्थर  फ्रेंकते  वाला
 पागल  ही  नही  होता  है  1  जिप  प्रकार  श्रीमती
 इुदिरा  गाधो  ने  गलत  काम  किये  वह  भी
 एक  प्रकार  की  मानसिक  विकृति  ही  थी  ।
 अप्रेजी  मैं  इसे  इमोशनल  इनसिक्योरिटी  कहते
 हैं  7  इमोसनलो  इनसिक्योर  व्यक्ति  को  यह
 दिखाना  होता  है  कि  मे  बहुत  बडा  हू,  मेरे  से
 बडा  काई  नहीं  है  भौर  वह  श्नेक  प्रकार
 के  गलत  काम  करता  है।  इस  देश  में  एक
 |: (अ  जिश्ना  भो  थे  भो  ह्वी  प्रकार  से  मानसिक
 विकृति  के  शिकार  थे  शौर  उनके  करण  इम
 देश  का  विभाजन  हुआ  ny  इती  प्रकार  को
 मावसिक  विकृति  वाले  एक  हिटलर  थे  लिस  ने

 यूरोप  में  खून  को  नदियां  बहाई  t  मानसिक
 विरृति  को  शुरू  मैं  ही  पकड़  लिया  जाए,
 उसको  दुरुस्त  कर  दिया  जाए,  पह  अ्रत्पन्त
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 झावश्यक  है  ।  इस  जिषय  मैं  झामुर्वेद  का  भी
 स्थान है,  यह  में  भ्रच्छी  तरह  से  जानती हू  i

 में  स्वास्थ्य  मत्री  जी  का  ध्यात  दिलाना
 चाहती  हू  कि  हमारा  जो  शब्द  है  स्वास्थ्य  थही
 सब  से  भ्च्छी  डैफीनीशन  है  मानसिक  हैल्थ
 की।  स्व  मतलब  सैल्फ  व्स्थ  अर्यात  स्टेबलिटि
 स्थिरता  जिस  क्षी  झपने  भ्रन्दर  स्थिरता  है
 स्टेविलिटी  विदिन  सैल्फ  ।  यही  मेंटल  हैल्प
 का  सिक्रिट  है।  हमारा  हिन्दी  का  शब्द  स्वास्थ्य
 मेटल  हैल्थ  की  खूब  सूरत  ढैफीनीशन  है  ।

 इससे  झागे  जा  कर  में  कहना  चाहती  हूं
 कि  बगलौर  मैं  एक  मेंटल  हैल्थ
 इस्टीटयूट  है  ।  बहा  पर  एक  भागुर्वेद  के
 विशेषज्ञ  थे  ।  उनके  ढारा  हमने  सिजोफेनिया
 वालो  का  ट्रीट्मैंट  कराया  था  शौर  वह  इतना
 सफल  हुआ  था  कि  हम  ने  वहां  पर  पचास
 बैड  उसके  लिए  कर  दिए  थे  ।  ऐसे  बहुत  से
 किस्से  है  जिन  का  भाप  जानते  हैं  1

 36  53  hrs
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 जो  विधेयक  मैने  पेश  किया  है  उस  मैं
 अस्पताल!  के  पग्रन्दर  चिकित्सा,  झाउट  डोर
 तरीके  की  चिकित्सा,  बिलनिक  द्वारा
 चिकित्सा,  स्वेज्छा  से  मरीज  भस्पताल  मैं
 जा  सके  झौर  प्रस्पताल  से  निकल  झाए,
 मैलिस्ट्रंट  के  पास  भपील  इत्यादि  करते  की
 व्यवस्था  सब  चीज  मौजूद  है।  मे  स्वीकार
 करती  ह्  कि  मत्री  महोदय  के  पास  जितने
 साधन  है  मेरे  पास  इस  बिल  को  रिवाइज
 करने  के,  सुधारने  के  उतने  साधन  नही  थे  ।
 मेने  जितने  शी  मेरे  मित्र  थे,  विशेषज्ञ  थे,
 खन  से  पूछ  कर  इस  में  सुधार  जितना  मैं  कर
 सकती  थी  किट  |  प्रव  इस  में  शौर  भी  जितने
 सुधार  बह  करता  चाहते  हैं  दडी  प्रासानी  से
 प्रवर  समिति  के  सामने  शा  कर  वे  कर  सकते
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 हैं  शौर  दूसरे  लोग  भी  भपने  सुझाव  उस  सॉमरति
 को  दे  सकते  है।  भ्रगर  इसको  प्रबर  समिति

 के  सुपुर्द  कर  दिया  गया  तो  इसका  परिणाम
 यहू  होगा  कि  दो  चार  कछ  महीने  '  यह
 बिल  कानून  बन  जाएगा  और  भनेकानेक
 साससिक  रोगियों  को  राहुत  मिलेगी  ।  श्रगर
 मही  महोदय  इसको  स्वीकार  नहीं  करेगे,
 इसको  वापिस  लिए  जाने  का  झाप्रहू  करेगे
 तो  यह  साहो  प्रक्रिया  लम्री  जाएगी  in  प्रभु
 जाने  कब  उनको  बक्त  मिलेगा  |  उनकी  इच्छा
 रहते  हुए  भी  काम  इतना  होता  है  लोक  सभा
 मैं  कि  सभव  नहीं  हो  पाता  है  कि  सभी  बिलो
 को  लाया  जा  सके  या  पास  करवाया
 जा  सके  t

 सभापति  महोदय,  में  भ्रापकी  भाशा
 से  ये  बीस  नाम  प्रवर  समिति  के  लिए  उनकी
 सेवा  में  पेश  करना  चाहती  हू  ।  डा०  कर्ण
 सिंह,  डा०  सरदीश  राय,  श्री  कृष्ण  कान्त,
 ato  मुरली  मनोहर  जाशी,  श्री  हरि  विष्णु
 कामत,  श्रीमती  मृणाल  गीरे,  श्री  सी०  के०
 चन्दप्पन

 MR  CHAIRMAN:  The  motion  is
 for  the  consideration  of  the  Bill.

 DR  SUSHILA  NAYAR:  I  am  say-
 ing  that  the  Bull

 PROF  P  G  MAVALANKAR
 (Gandhinagar)  She  ig  moving  an
 amehdment  for  sending  it  to  the
 select  committee

 DR.  SUSHILA  NAYAR:  I  am  say-
 ing  that  the  Bull  which  I  have  pre-
 sented,  may  be  agreed  to  by  the
 hon.  Health  Minister  and  sent  to
 Select  Committee,  consisting  of  the  20
 names  that  I  have  given  here,  plus
 such  ramhes  as  may  be  given  by  the
 ‘Rajya  Sabha,  so  that  the  few  small
 changes  that  have  been  made  in  the
 Government  draft  Bill  which  the  Mi-
 nister  wants  to  present,  can  be  in-
 corporated  in  this  very  Bill.  I  read
 cut  the  remaining  names,  They
 are;  Prof,  P,  U.  Mavalankar,  Shri
 Saugata  Roy,  Shri  Vasant  Sathe,  Shri-
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 mati  Pramila  Chavan,  Shri  Satya-
 Marayana  Rao,  Shri  Venkataraman,  Dr.
 Bapu  Kaldate,  Dr,  Ramji  Singh,  Prof.
 Dalip  |  Chakravarty,  Shri  Ravindra
 Varma,  Shri  Shanti  Bhushan,  Shri  Raj
 Narain  and  Dr.  Sushila  Nayar.  These
 are  the  20  names  that  I  would  suggest.
 I  would  request  most  humbly,  most
 forcefully,  with  folded  hands  that  the
 Health  Minister  may  ple:  this
 Bill  in  the  interests  of  the  suffering
 mentally  sick  people.  He  may  please
 introduce  such  changes  as  he  desires
 in  this  very  Bill  in  the  Select  Com-
 mittee,  so  that  there  is  no  chance  of
 thig  matter  being  again  put  in  cold
 storage  I  know  the  Health  Minister
 will  not  wish  to  do  it.  मुझे  विश्वास  है

 कि  वह  इस  काम  को  जल्दी
 कराना  चाहते  है।  लेकित  होगा  नहीं।
 मैं  भ्रपने  प्रनुभव  के  भ्राधार  पर  यह  कह  रही
 ह।  मैंने  पूरी  ताकत  लगादी  थी  लेकित
 पाच  धरस  में  यह  बिल  पास  नही  करा  पाई।
 उनसे  भी  नहीं  होगा।  मानसिक  रोगियों
 के  लिए  यह  बहुत  दुख  की  धात  है  कि  यह
 विधेयक  फिर  से  खटाई  में  पड  जाये  1

 इसलिए  भ्रत्यन्त  विनश्नतां  से  मंत्री  महोदय
 से  पन  निवेदन  है  कि  वह  सिलेकट  कमेटी
 के  प्रस्ताव  को  स्वीकार  क्र  ले  शौर
 इस में  उन  के  भपने जो  भी  सुधार है,  उन्हें
 शामिल  कर  लें  ny

 श्री  'रास  जेनी  राम  (पलामू)  सभापति
 महोदय,  मेरा  पायट  फ  न्ाइर  है।  कया
 फिसी  प्राइवेट  मेम्बर  को  यह  राइट  है  कि  वह
 स्वयं  सिलेक्ट  कमेटी  के  मेम्बरो  के  नामें
 ग्रोषोज  करे  ?

 PROF.  DILIP  CHAKRAVARTY
 (Calcutta  South):  Mr.  Chairman,  so
 far  as  that  9०0६  of  order  is  concern-
 ed,  I  do  not  think  anything  precludes
 the  hon.  Member  from  suggesting
 certain  nanies  for  consideration  by
 the  hon,  Minister.  It  ig  the  Minister
 who  will  finally  suggest  the  names  of
 Members.  But  nothing  precludes  a
 Member  trom  suggesting  some  nares
 for  the  consideration  of  the  Minister.
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 it  राज  नाराध्ण  सभापति  महोदम,  37.09  brs.
 मैंने  सविनय,  सादर,  साग्रह  माननीया  डा०
 सुशीला  नायर  से  करबद्ध  प्रार्थत्ता  की  है  कि

 किक
 ite  te

 जी०  मायलंकर
 (मांधीनगर):

 वह  इस  साधू  विधेयक  को  वापस  ले  लें,  |
 मंत्री  महोदय  से  कहा  कि  लाएग,  तो  कितनी

 क्योकि  उनको  सारी  मशा  को  रखते  हुए,
 जल्दी  लाएगे  यह  बता  दें  ।

 शौर  व्यापक  दृष्टिकोण  से,  तमाम  राज्यो
 से  जो  समितिया  आई  है,  उनका  और
 तमाम  विशेषज्ञों  तथा  विश्व  के  अनेक
 विद्वानों  की  सम्मतियों  का  समावेश  करके
 सरकार  ने  एक  विधेयक  तैयार  किया
 है।  उस  विधेयक  को  ला-डिपार्टमेट
 आर  भन्‍य  सम्बन्धित  डिपार्टमेट्स  ने  देख
 लिया  है।  वह  विधेयक  हम  जरदी  से
 जल्दी  लायेगे  मालूम  नहीं  क्यो  एक
 मामूली  सी  बात  को  समझा  नहीं  (गया,
 जो  डाब इर  की  समझ  में  आनी  चाहिए,
 शौर  वह  है  ह्लील  झ्राफ  हिस्टद्री--इसिहास
 चक्र  ।

 एक  जमाना  था  सुशीला  जी  के  मत्रि-

 मडल  काल  का  ।  एक  जमाना  है  हमारा  |
 969  4  श्री  नीलम  सजीव  रेड्डी  को  राष्ट्रपति

 पद  के  लिए  तिकड़म,  साज़िश  झौर  धोखे  से
 हराया  गया  ।  लेकिन  वही  श्री
 नीलम  मजीब  रेड्डी  आज  राष्ट्रपति  पद  पर
 विराजमान  हैं  ।  .969  मे  श्री  मोरारजी
 देसाई  मत्रि-मडल  से  साज़िश,  तिकडम  झौर
 बईमानी  के  द्वारा  हटने  के  लिए  मजबूर  कपि
 गये  ।  मगर  वही  मोरारजी  भाई
 देसाई  झाज  भारत  के  प्रधान  मत्ी  के  पद  पर
 झासीन  है।  यह  है  इतिहास  का  कालचक
 जो  काम  सुशीला  जी  स्वास्थ्य  मत्री  के  रूप  में
 नही  कर  पायी  जनता  पार्टी  की  सरकार  उस
 काम  को  कर  पाएगी,  मैं  उनको  यह  विश्वास
 दिलाता  हु  ।  इसलिए  मैं  फिट  उनसे
 प्रार्थना  करता  हू  कि  वह  इतिहास  के  काल-
 चक्र  को  समझते  हुए  प्रपने  विधेयक  को
 बापस  लेने  की  प्रनुदार  कृपा  करें  शौर  सरकार
 के  विधेयक  लाने  के  भ्रवसर  का  इतजार
 करे  भीर  अगर  नही  करे  तो,  ,  (ब्यबघान) ,

 शी  राज  नारायण  :  जल्दी  से  जल्दी,
 त्वरित  गति  से,  इसी  लेशन  में  लाएंगे  शझौर
 उसको  ज्याइट  सेलेक्ट  कमटो  में  भेज  देंगे
 सुशोला  जी  उसमें  विराजमान  रहेंगी  ।

 डा०  सुझीला  मायर  :  मुझे  खेद  हैँ  कि
 मक्ली  महोदय  ने  मेरी  प्रार्थना  स्वीकार  नहीं
 की  शौर  यह  नही  करेंगे  तो  पार्टी  के  एक
 डिसिप्लि-ड  सदस्प  के  नाते  मुझे  विधेयक
 वापिस  लेना  पडेगा  लेकिन  मुझे  षुशी  इस
 में  बिलकुल  नही  हैं,  इतना  में  कहना  चाहती
 हु  1  में  सदन  की  आशा  चाहतो  हु  वापिस
 लेने  की  ।

 I  beg  leave  of  the  House  to  with-
 draw  the  Bill  to  consolidate  and
 amend  the  law  relating  to  the  treat-
 ment  and  care  of  mentally  ill  persons,
 to  make  better  provision  with  respect
 to  their  property  and  =  affairs  and  for
 matters  connected  therewith  or  inci-
 dental  thereto

 MR.  CHAIRMAN  The  question  is:

 “That  leave  be  granted  to  with-
 draw  the  Bill  to  consohdate  and
 amend  the  law  relating  to  the  treat-
 ment  and  care  of  mentally  ilk  per-
 sons,  to  make  better  provision  with
 respect  to  their  property  and  affairs
 and  for  matters  connected  therewith
 or  incidental  thereto.”

 The  motion  was  adopted
 \

 DR.  SUSHILA  NAYAR:  I  withdraw
 the  Bill

 The  Bull  was  by  leave,  withdrawn.

 —
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 CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  article  5)

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  be  taken
 into  consideration.”
 As  I  rise  to  move  the  Bill  which

 stands  in  my  name  for  the  considera.
 tion  of  the  House,  a  Bill  which  seeks
 to  amend  article  ‘51  of  the  Constitu-
 tion,  which  seeks  to  incorporate  a  new
 provision  m  that  article,  my  heart  is
 filled  with  prayerful  humility,  my
 mind  is  uplifted  by  a  joyous  pride—
 humility  because  I  think  Providence
 and  God  that  it  has  fallen  to  my  lot

 to  move  in  this  supreme  people’s  forum
 of  the  largest  democracy  in  the  world
 for  its  consideration  an  issue  of  mo-
 mentous  consequence  for  the  future  of
 mankind,  an  issue  which,  as  far  as  |
 am  aware,  has  not  been  debated  in
 this  House  so  far,  nor  perhaps  even
 in  the  predecessor  Assembly,  the  Cen-
 tral  Legislative  Assembly,  an  issue
 which  has  gathered  momentum  during
 the  last  fifty  years  or  more  of  this

 ,eentury  and  particularly  after  the
 tragic  conclusion,  of  the  Second  World
 War.

 However,  I  have  got  a  pride  in  my
 heart  because,  India  being  the  largest
 democracy  on  earth,  the  Parliament  of
 India  should,  in  the  fitness  of  things,
 move  in  ths  direction,  a  direction
 chalked  out  by  the  ineluctable  destiny
 of  mankind—in  the  poet’s  words:
 “that  one  divine  event  to  which  the
 whole  creation  moves”,  and  in  the
 words  of  another  poet:  Mankind  seek-

 ,  ing,  groping,  to  found,  establish,  “the
 Parliament  of  Man,  the  Federation  of
 the  World”.  Our  sages  and  seers,  our
 poets  and  our  philosophers  from  time
 immemortal  have  uttered  words  of
 wisdom  in  poetry  and  song,  immortal
 words  of  peronnial  philosophy—words
 which  we  find  in  this  very  House  of
 Parliament,  of  the  largest  democracy

 on  earth,  the  quintessence  of  that
 wisdom  of  our  sages  and  saints,  Enter-
 ing  Parliament  House  by  Gate  No.  4
 and  walking  straight  on  towards  the
 great  Central  Hall  where  the  Con-
 stituent  Assembly  of  India  met  30
 years  or  more  ago,  your  eyes  are
 arrested  by  letters  of  golden  hue,  the
 colour  of  burnished  gold,  of  tapta
 kanchan,  letters  which  proclaim
 words  of  divine  wisdom,  eternal  veri-
 ties  which  have  always  inspired  man-
 kind.

 wa  निज:  परोवेत्ति

 गणना  लघुचेतसाम्‌
 उदार  चरितानां  तु

 वसुधधवकृदुम्बकम्‌

 Mankind  is  one  family.  That  was
 proclaimed  by  India  centuries  ago, millennia  ago  and  I  am  glad  to  say  that
 is  quintessence  of  wisdom  which  alone
 can  save  mankind  in  the  coming  years, in  future—Sasudhaiva  Kutumbakam—
 it  will  be  a  beacon  to  that  grand
 future,  to  the  ultimate  estabhshment
 of  a  World  Government,  a  World
 Order  based  on  World  Law.  That  is
 what  is  meant  by  World  Govern-
 ment,—a  World  Order  based  on  World
 Law.  And  I  am  happy  that  this  idea,
 this  5006  idea,  this  inspiring  idea,
 inspiring  objective  has  been  accepted,
 endorsed,  espoused  and  proclaimed
 once  again  in  our  modern  times.  The
 United  Nations  and  its  predecessor,
 the  League  of  Nations  after  the  First
 World  War,  took  a  faltering  step,  small
 step  in  that  direction.  And  now  man-
 kind  is  awaiting  the  big  step.  And  that
 step,  I  see,  is  not  far  off.  It  is  not  a
 distant  dream  after  all  It  will  be
 achieved  in  our  times.  I  have  no
 doubt,  I  have  no  apprehensions  on
 that  score  because  without  that  there
 will  not  be  a  world  without  want,  a
 world  without  fear  which  our  Prime
 Minister  has  proclaimed  so  aften
 during  the  last  42  months—a  world
 without  fear,  a  world  without  want.
 There  cannot  be  a  world  without  want,
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 without  a  world  without  war.  There
 cannot  be  a  world  without  fear,  with-
 out  a  world  without  war.  There  cannot
 be  a  world  without  war  without  a
 World  Government.  That,  Sir,  is  the
 ineluctable  and  logical  conclusion  that
 one  can  arrive  at  and  one  does  arrive
 at  if  you  think  on  this  problem.  Mahat-
 ma  Gandhi  in  his  very  simple  style,
 on  the  subject  some  years  ago,  40

 years  ago,  wrote:

 ig  not  the  highest Nationalism
 concept.  The  highest  concept  is

 “qorld  Community.  I  would  not
 like  to  live  in  this  world  if  it  is  not
 to  be  one  world  ok  .”

 “Our  objective  is  one  world,  we
 have  to  work  for  it  and  the  brother-
 hood  of  humanity.”

 What  did  Jawaharlal  Nehru  say  on  the
 same  subject?,  He  said:

 “T  have  no  doubt  in  my  mind  that
 world  federation  must  and  will
 come,  for  there  is  no  other  remedy
 for  the  world’s  sickness.”

 And  this  is  what  the  great  mystic  Maha
 Yogi  of  modern  time,  of  modern  India,
 Sri  Aurobindo,  put  in  his  own  jnimi-
 table  and  forceful  style—with  its  most

 compelling  logic—and  this  is  from
 the  book,  “The  Ideal  of  Human  Unity”

 (A  Post  Script  Chapter,  written  in

 1950):
 “Even  a  World  State  in  which  both

 Capitalism  and  Communism)  could

 keep  their  own  institutions  and  sit
 in  a  common  assembly  might  come
 into  being  and  a  single  world-union
 on  thisfoundation  would  not  be  im-
 possible.  This  development  is  indeed
 the  final  outcome  which  the  founda-
 tion  of  the  U.N.O.  presupposes;  for
 the  present  organisation  cannot  be
 itself  final,  it  is  only  an  imperfect
 beginning  and  useful  and  necessary
 as  a  primary  nucleus  of  that  larger
 institution  in  which  all  the  peoples
 of  the  earth  can  meet  each  other  in
 a  single  international  unity,  the  crea-
 tion  of  a  World  State  is  in  a  move-
 ment  of  this  kind  the  one  logical  and
 inevitable  ultimate  outcome.”
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 I  am  happy  to  say  that  I  was  present
 on  the  historic  occasion  in  October
 last,  4th  October,  1977,  in  the  United
 Nations.  As  a  delegate  I  was  deputed
 there  by  the  Government  and  I  was  +
 happy  to  be  there  oon  _  that  historic
 occasion  when  the  Minister  of  External
 Affairs,  the  leader  of  our  delegation,
 Shri  Atal  Bihari  Vajpayee,  made  for
 the  first  time  in  the  ‘history  of  the
 United  Nations  a  speech  which  was  re-
 markable  for  its  content  as  well  as
 for  its  form,  not  to  say  anything  of  the
 language,  and  the  rhetorical  style  in
 which  he  spoke.  Hindi  was  heard  in
 the  Hall  of  the  United  Nations  for  the
 first  time  in  its  history.  That  was  a
 big  break-through  though,  of  course,  I
 am  sorry  to  say  that  the  impact  could
 not  be  assessed  because  very  few
 cared  to  listen  to  the  speech  in  Hindi
 and  most  of  the  delegates,  90  per  cent
 or  more  perhaps,  listened  to  the
 translation  either  in  English  or  in
 French  or  in  Spanish  or  in  Russian
 or  in  Chinese  or  in  Arabic.  We  the
 Indian  delegates  listend  to  the  speech
 in  Hindi  and,  perhaps,  a  few  delegates
 of  Nepal  rad

 MR.  CHAIRMAN:  Did  you  speak  in
 Hindi?

 SHRI  HARI  VISHNU  KAMATH:  I

 spoke  later.  I  did  not  speak  in  Hindi.
 That  was  the  first  speech  and  so  far
 »—the  last  speech  made  in  Hindi  in  the  *
 United  Nations.  I  would  come  to  that
 later  on  when  I  speak  on  the  demands  ~
 of  the  Ministry  of  External  Affairs,
 the  difficulty  of  making  Hindi  as  a
 language  of  the  United  Nations  and
 the  hurdles  that  are  there.  When  I
 speak  on  the  demands  of  the  Ministry
 of  External  Affairs  later  on  during
 this  session,  I  will  deal  with  that.  I
 do  not  want  to  waste  the  time  of  the
 House  now  to  say  ‘who  spoke  in  Hindi
 and  who  did  not.  I  only  wanted  to
 make  a  point  that  the  Minister  spoke
 in  Hindi.  That  was  a  break-through,
 But  what  he  said  also  in  the  course  of
 his  speech  was  even  more  important.
 He  referred  to,  as  a  matter  of  fact,
 the  very  words  बसु  क  मरुकम्‌
 and  went  on  to  say  that  not
 merely  he  wants  a  new  in.
 ternational  economic  order,  but
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 be  sald,  he  wants  a  new  international
 political  orfer  and  on  the  basis  of  that
 quintessence  of  wisdom,  those  words
 of  wisdom  वसुधैव  क्टुम्बकम्‌  we  have  to
 build  a  new  world  order,  forget  the
 exact  words  he  said  I  wanted  to  get
 a  copy  of  the  full  text  of  his  speech
 yesterday,  but  I  have  not  been  able  to
 get  the  copy  so  far,  I  tried  my  best,  I
 hope  to  get  it  next  time  before  the
 fortmght  lapses  that  I  may  quote
 from  that  speech  of  our  External  Affairs
 Minster,  not  Foreign  Minister  He  is
 not  foreign  to  us,  he  38  External  Affairs
 Minister,  and  wrongly  called  Foreign
 Minister  And  he  ended,  he  concluded
 his  peroration  with  those  two  words
 which  have  never  been  perhaps  heard
 an  the  annals  of  the  United  Nations,
 ग  the  Halls  of  the  United  Nations

 जय  जगत  जय  जगत
 and  in  English  ‘Hail  One  World”
 That  is  how  it  is  ended  so  that  I  do
 not  have  to  persuade  the  Ministers  or
 79  colleagues,  intelligent  colleagues,
 hon  colleagues  in  this  House,  with  re
 gard  to  the  necessity  for  this  world
 government  and  for  promoting  and
 strengthening  the  movement  towards
 a  World  Order  L  do  _  not  have  to
 undertake  much  labour  on  that  score,
 that  3s  what  I  feel,  And  I  am  sure,
 many  of  my  colleauges  would  endorse
 the  idea  underlying  the  Bull  which  is
 brought  forward,  introduced,  moved
 today  in  the  House  for  consideration
 of  this  Lok  Sabha  Moreover,  it  38  not
 that  we  are  alone  Some  friends  may
 think  that  we  are  alone  and  this  may
 be  a  sort  of  mad  cap  idea—either  a
 wise  crack  or  a  mad  cap  ideas—Some
 Members  may  feel,  but  it  is  not  so

 As  a  matter  of  fact,  during  the  last
 25  years,  after  the  Second  World  War,
 the  movement  towards  world  govern-
 ment,  towards  world  federalism  has
 been  growing  apace  and  making  much
 strides  towards  its  ultimate  solution,
 its  ultimate  achievement,  attainment
 A  world  federalists  union—I  am  not
 sure  what  was  the  exact  designation—
 was  founded  soon  after  the  First  World
 War  and  there  was  an  India  Chapter
 also,
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 PROF.  DILIP  CHAKRAVARTY
 (Caleutta  South)  The  world  associa-
 tion  of  world  federalists

 SHRI  HARI  VISHNU  KAMATR:
 Thank  you  The  Professor  is  more  6७
 courant  with  the  subject  than  I  am,  I
 am  thankful  to  hm  The  world
 association  was  founded  of  which  there
 was  an  India  Chapter  also,  that  means
 an  Indian  branch,  of  which  the
 late  Shri  Ayyangar,  who  was  at  the
 time,  the  Deputy  Speaker,  I  think,  of
 the  Lok  Sabha,  950  or  95l,  he  was
 the  President  or  the  Chairman  of  India
 Chapter,  and  I  was  member  of  that
 body  also  at  that  time

 lt,  unfortunately,  did  not  make
 much  headway  in  India  during  those
 years  And  ३  introduced  a  Bull  in  the
 Third  Lok  Sabha  on  these  very  lines
 in  964  १7  1965  seeking  to  amend  Arti-
 cle  5  But  being  a  Private  Members’
 Bill,  it  did  not  get  a  chance  at  all  for
 a  motion  for  the  consideration  of  the
 Bill  and  so  it  fell  through  And  then
 I  was  out  o¢  the  House  for  ten  years
 I  came  back  last  year  and
 as  soon  as  I  came  back,  I  rein
 troduced  the  Bill  because  I  feel
 that  there  is  q  definite  movement  in
 the  whole  world,  wide  world,  not  all
 countries  perhaps,  but  a  few  impor-
 tant  countries  There  are  groups  of
 World  federatists,  there  are  groups
 who  stand  for  World  Government,
 there  are  groups  who  stand  for  a  World
 Order  and  a  World  Law  and  which
 want  to  get  together,  as  I  have  men-
 tioned  in  the  Statement  of  Objects  and
 Reasons.

 In  the  ‘Statement  of  Objects  and
 Reasons’,  I  have  said  very  briefly,  in
 two  or  three  sentences

 “The  time  is  opportune,  may  ripe,
 for  all  good  men  and  good  govern-
 ments  of  the  world  to  get  together
 ang  make  earnest  efforts  for  con-
 venung  a  World  Constituent  Assem-
 ply  as  a  preparatory  step  towards
 the  establishment  of  a  Parliament
 of  Man  and  Federation  of  the
 World,  War  cannot  be  abolished,
 nor  can  a  warm  living  peace  des-
 cend  on  earth,  unless  such  a  world
 order  based  on  World  Law  is  firm-
 ly  founded,’
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 lam  happy  to  note  and  to  convey

 to  you  and  to  the  House  that,  not
 being  aware  of  it,  not  at  all  being
 aware  of  that  movement  outside,  last
 year  about  the  time  I  introduced  this
 Bill  in  the  House,  in  July  last—it
 was  perhaps,  a__  telepathic  commun-
 eation  which  went  on,  4  do  not
 know  at  the  same  time,  in  the
 same  month,  end  of  June.  or
 early  July,  there  was  a  world
 Constituent  Assembly  convened  not
 by  Govegnments  but  by  peoples  of  the
 world,  voluntary  organizations,  which
 met  at  Innsbruck,  Austria.  That
 World  Constituent  Assembly,  in  July
 1977,  when  I  introduced  the  Bill  here
 in  Parliament  for  that  purpose—l
 tame  to  know  about  it  only  later  on
 when  I  got  a  communication  from
 them;  I  got  it  when  I  was  in  the
 United  Nations—met  together  and
 they  have  formulated  as  a  matter  of
 fact—anticipating  my  Bill,  the  object
 of  my  Bill—a  Constitution  for  the
 Federation  of  Earth,  that  is,  the
 World  Federation  Government  Con-
 stitution,  a  very  enlightening,  inter-
 esting  and  knowledgeable  document,
 te  show  that  they  know  what  they
 are  doing,  that  it  is  not  a  sort  of
 building  castles  in  the  air  at  all:

 Article  ‘Broad  Functions  of
 Worlg  Government’,

 Article  2  ‘Basie  Structure  of
 World  Federation  and  World  Gov-

 ernment’,  and  so  on  it  goes.
 The  first  Chapter  is  ‘The  World  Par-
 liament’;  then  comes  ‘The  World  Ex-
 ecutive’;  then  comes  ‘The  World  Ad-
 ministration’;  then  comes  ‘Integrative
 Complex’;  then  comes  ‘The  World
 Judiciary’;  then  comes  ‘The  Enforce-
 ment  System’;  then  comes  ‘The  World
 Ombudsmus’.  They  call  jt  ‘Ombuds-
 mus’,  perhaps  the  plural  of  the
 Scandinavian  word  ‘Ombudsman’  is
 not  ‘Ombudsmen’  but  ‘Ombudsmus’,
 that  is  why  they  have  used  the  word
 ‘Ombudsmus’—'The  World  Ombuds-
 mus’.  Then  comes  ‘Bill  ef  Rights  for
 the  Citizens  of  Earth’;  then  ‘Directive
 Principles  for  the  World  Government’
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 then  ‘Safeguards  and  Reservations’;
 then  "World  Federal  Zones  and  the
 World  Capitals’;  then  ‘World  Territo-
 ries  and  Exterior  Relations’;  then
 comes  ‘Ratification  and  Implementa-
 tion;  then  ‘Amenment’.  It  ig  a  very
 comprehensive  Constitution  that  they
 have  framed—the  World  Constitute  As-
 sembly  which  met  informally  and
 unofficially  at  Innsbruck,  in  Austria,
 in  June-July  1977.

 Now,  what  do  I  propose,  what  do  I
 seek,  through  my  Bill?  Before  I
 come  to  that,  |  would  like,  briefly,  to
 refer  to  what  Einstein,  the  mathe-
 matician-mystic  of  this  Century,  said.
 His  name  is  well  known;  I  need  not
 say  how  he  had  to  flee  Hitler's
 Germany  in  the  Thirties  and  seek
 refuge  in  the  United  States  where  in
 Princeton  University  he  worked  on
 till  he  passed  on  a  few  years  ago

 He  was  asked  some  time  in  the
 3950s,  I  believe,  when  the  atomic  race
 was  in  progress  and  the  super  powers
 were  building  up  stock-piles  of
 atomic  bombs  and  people  thought
 that  the  Third  World  War  might
 erupt  any  day  and  might  devastate
 humanity—he  was  one  of  those  who
 was  asked  by  someone:  “What  do  you
 think,  Mr.  Einstein,  what  weapons
 will  humanity  use  in  the  Third  World
 War?”,  The  mathematician,  the  my-
 stic,  scratched  his  grey  old  head  for
 a  few  seconds  and  then  he  said  “Well,
 IT  don’t  know  about  the  Third  World
 War,  but  in  the  Fourth  World  War
 they  will  fight  with  sticks  and  stones”
 meaning  thereby...

 AN  HON.  MEMBER:  Total  destruc-
 Aion.

 SHRI  HARI  VISHNU  KAMATH:
 Yes,  total]  destruction  in  the  Third
 World  War  so  that  there  will  be  no-
 thing  left  to  use  but  sticks  and  stones,
 There  will  be  no  weapons  left  at  all.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  8  KUNDU):  But
 Adam  and  Eve  will  be  left?
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 SHRI  HARI  VISHNU  KAMATH:
 Yes,  they  will  be  left.

 PROF.  P.  6.  MAVALANKAR
 (Gandhinagar):  Thank  God  he  says
 that  some  people  will  be  left  so  that
 they  can  fight  again;

 SHRI  HARI  VISHNU  KAMATH:
 So,  that  is  the  stark  reality  that  faces
 us  today  If  we  wish  to  avoid  a
 Third  World  War—the  Third  World
 War  cannot  be  avoided  as  long  as
 this  hangover  of  the  i8th  Century
 political  doctrine  of  national  sover-
 eignty  still  stalks  the  earth—national
 sovereignty  to  make  war.  To  make
 war  ia  one  of  the  cardinal  features  of
 national  sovereignty.  In  modern
 times,  man  has  gone  to  the  moon
 ang  looked  at  the  earth  from  the
 moon  and  got  a  vision  of  the  earth
 as  to  what  it  is,  cut  the  earth  to  its
 size  by  seeing  what  a  smal]  plannet,
 after  all,  it  is  m  the  universe.  But
 even  in  this  age  when  man  has  reach-
 eq  the  moon,  even  now,  there  is  the
 race  for  armaments  and  people  _  stil]
 cling  to  the  notion  and  doctrine  of
 national  sovereignty  National  front-
 tiers  have  no  meaning  now.  Distance
 hag  been  annihilated  more  or  less
 The  old  science  fiction  by  Jules
 Verne—when  he  wrote  that  book
 ‘Round  the  World  in  80  Days’  (not  so
 long  ago,  when  I  was  at  school.  I
 Tead  that  book,  about  50  years  ago)
 we  thought  it  must  be  a  great  achieve-
 ment  to  go  round  the  world  in  80
 days.  But  now  people  will  think,
 why  waste  80  days  in  going  round
 the  world,  we  can  go  round  the  world
 in  80  hours  or  even  less  by  that
 supersonic  called  ‘Discord’  or  ‘Con-
 cord’  or  whatever  else  it  is  When
 distance  is  thus  annihilated,  you  can
 reach  the  other  end  of  the  world  in
 a  few  hours,  you  can  hear  music
 from  the  other  end  of  the  world  in
 a  few  seconds.  These  are  the  astoun-
 ding  technological  developments  and
 scientific  discoveries,  and  yet,  the  old
 crude  notion  of  national  sovereignty
 persists  and  afflicts  humanity—the
 sovereign  right  of  a  nation  to  make
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 war,  to  declare  war.  I  am  sure  that
 the  super-powers  like  the  USSR,
 (Russia)  and  America  will  fight  a

 Jast  ditch  battle  to  retain  this  right
 of  a  sovereign  nation  to  declare  war.
 Therefore,  it  is  very  necessary  that
 all  other  nations  should  join  together
 even  if  these  two  super-powers  do
 not  agree;  there  are  groups  of  people
 in  America,  the  United  States,  who
 are  pressure  groups,  well  meaning
 groups  Of  people  who  want  to  further
 this  idea.  About  Russia,  I  do  not
 know  whether  such  groups  are  func-
 tioning,  but  even  in  the  USSR  there
 are  such  men  lke  Andrei  Sakharov
 and  other  dissidents.  But  whether,
 if  they  have  such  plans,  they  will  be
 permitted  to  expound  them  ang  whe-
 ther  the  public  have  a  right  to  know
 about  them,  I  do  not  know.  But  in
 America  there  are  some  groups
 and  it  is  but  right  that  we  should
 collaborate  with  such  people  and
 groups.  To  my  mind,  the  two  great
 problems  of  the  world  are  wars  and
 the  population  problem,  the  food  pro-
 blem  [I  may  be  regarded  as  a  my-
 stagague,  but  I  for  one  feel  that  under
 a  wise  and  beneficent  Providence,
 who  is  omniscient,  omnipotent  end
 ommupresent,  this  world  taken  as  a
 whole,  as  one  entity,  not  separate
 nations,  separate  countries,  the  world
 taken  as  a  whole  js  not  overpopulated
 and  cannot  be  over-populated.  It  was
 Dr.  Kurt  Waldhem,  the  present
 Secretary-General  of  the  Uniteq  Na-
 tions,  who  speaking  at  the  world
 Demographic  Conference  in  Bucharest
 in  ‘1974,  said  that  the  world’s  terra-
 queoug  resources,  resources  of  land
 and  sea,  land  and  water  both—food
 resources—can  support  a  population
 of  76  billion  people.  He  said  that  the
 world  resources,  if  man  can  but
 labour,  can  but  strive  to  husband
 those  resources,  utilise  those  resources
 to  the  full  by  his  talent  and  by  his
 labour,  can  support  76  billion  people
 of  the  world.  Today,  some  countries
 are  over-populated.  You  may  even
 say  that  India  is  over-populated,  but
 India’s  basic  malaise  ig  under-produc-
 tion  of  food,  not  over-production  of
 babies.  That  is  how  I  may  formulate
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 that:  that  also  has  to  be  controlled,
 but  the  basic  malaise  of  India  is
 under-production  of  foodgrains,

 The  productivity  of  our  land  in
 agriculture—I  do  not  compare  it  with
 United  States  or  other  European
 effluent  nations—even  compared  to
 Japan  in  the  East  and  Israel  in  the
 West  is  perhaps  one-third  and  not
 more  than  half.  This  is  the  basic
 malaise  and  the  other  problem  is  of
 population;  food  and  population  are
 inter-linked.

 As  I  said,  if  the  world  is  taken  as
 one  entity,  it  &  not  over-populated.
 Look  at  Africa;  the  whole  of  Africa
 is  perhaps  ten  times  the  size  of  India:
 I  am  not  sure,  st  may  be  more  than
 ten  times  or  it  may  be  fifteen  times.
 The  entire  population  of  Africa—Sub-
 Sahara  and  Supra-Sahara—is  less
 than  300  mullion.  So  is  the  case  of
 South  America,  also  of  Austraha.  The
 population  of  Canada  is  20  mulhon,
 and  its  erea  is  bigger  than  India.
 Even  in  the  case  of  the  United  States,
 it  is  220  million  and  the  land  area  is
 bigger  than  that  of  India;  one  end  a
 half  time  or  one  and  one-third  So
 also  is  the  case  in  respect  of  Brazal.
 Compered  to  all  these  countries,  India
 and  China  may  appear  to  be  over-
 populated,  but  if  there  is  a  World
 Government,  it  will  be  a  world  with-
 out  passports,  a  world  without  fron-
 tiers,  a  world  without  war,  world
 without  want,  and  without  any  po-
 pulation  problem—maybe  you  think
 that  I  am  conjuring  up  a  vision  which
 is  a  utopia  and  which  has  no  reality,
 put  I  did  conjure  up  a  similar  vision
 in  the  Constituent  Assembly  to  which
 I  will  not  refer  today,  but  if  chance
 oceurs  next  time  during  the  debate,
 I  will  refer  to  that.  A  World  Gov-
 ernment  can  re-distribute  population
 also.  It  can  undertake  re-distribution
 of  population  and  see  that  countries
 which  are  over-populated  do  not
 suffer  from  that  malaise.  The  food
 resources  could  be  distributed  evenly
 among  the  nations  of  the  world.  If
 food  can  be  re-distributed,  why  not
 population?
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 Then  there  are  problems  of  eco-
 logy—ecological  problems,  environ-
 mental  problems,  which  to-day  domi-
 nate  the  scientific  stage  in  all  coun-
 tries  of  the  world,  and  which  have
 to  be  solved  only  on  a  world  basis.
 Because,  take  for  instance,  air,  vayu+
 वायु  सर्वमों  महून  |  «=  as  Geeta  says.

 It  is  the  biggest  force  It  is  the  same
 vayu  from  Alaska  to  Shanghai.  That
 vayu  can  spread  poison.  It  can  bring
 you  precious  life,  and  it  may  also
 kill  you.  If  ecology  makes’  the  world
 one,  if  jet  trave]  has  made  the  world
 one,  if  people  crossing  from  one  con-
 tinent  to  another  in  a  few  hours  has
 made  the  world  one,  what  stands  in
 the  way  of  making  the  world  truly
 one,  of  having  a  World  Order  based
 on  World  Law  and  that  is  through  a
 World  Government?  That  is  the  ob-
 jective  of  the  Bill

 Now  friends  may  ask—how  can  the
 objective  of  the  Bull  be  achieved  and
 how  can  Government  support  this
 Bill?  I  am  anticipating  the  difficulty
 of  the  Government.  May  I  make  a
 humble  submission  that  I  have  deli-
 berately,  advisedly  foreseen,  antici-
 pated  the  Government’s  difficulty.  I
 have  sought  to....

 Something  is  going  on  on  the  dais.

 MR,  CHATRMAN:  I  am  _  hearing
 you.  I  am  just  looking  at  the  end  of
 your  speech.  I  am  trying  to  see
 where  is  the  end  of  the  speech.

 SHRI  HARI  VISHNU  KAMATH:
 You  will  see  the  end  very  soon.  It
 ig  the  end  of  ‘the  tunnel.  Light  is
 coming  very  soon.  This  is  the  fag
 end  of  my  observations.

 I  am  sorry  that  you  have  got  im-
 patient,  This  debate  will  he  carried
 on  to  the  next  day.  It  is  not  going
 to  end  to-day  and  let  ug  have
 patience.

 MR.  CHAIRMAN:  Others  will  also
 like  to  speak.
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 SHRI  HARY  VISHNU  KAMATH:  I
 have  now  sought  to  amend  Article  ‘51.
 Article  5l  is  a  part  of  the  Chapter
 captioned  ‘Directive  Principles’  of
 State  Policy’.

 Yesterday  somebody  asked—are  you
 going  to  amend  the  new  Chapter  of
 fundamental  duties—5]  A?  5lA—one
 of  the  vicious  provisions  of  emer-
 gency;  I  do  not  know  what  you  may
 call  it—an  unhealthy  provision  of  the
 emergency  period—I  have  nothing  to
 do  with  that.

 My  Bill  deals  with  Article  5i  of
 the  ‘asli’  Constitution  and  not  ‘naklr
 Constitution  Article  5l  reads  as
 under.  W4]]  you  kindly  give  your
 personal  attention  to  that  for  a  few
 seconds,

 “5i.  The  State  shall  endeavour  to—
 (a)  promote  international  peace

 and  security;
 (b)  maintain  just  and  honourable

 ,  Telations  between  nations;
 (c)  foster  respect  for  interna-

 tional  law  and  treaty  obliga-
 tions  in  the  dealings  of  or-
 ganised  peoples  with  one
 another;  and

 (d)  encourage  settlement  of  in-
 ternational  disputes  by  arbi-
 tration.

 All  this,  Sir,  is  leading  us,  Govern-
 ment  and  the  Parliament  towards...

 What  is  all  this  for?  Have  you  got
 some  goal  objective  or  not?  Or  are
 you  grooping  in  the  dark?  What  are
 you  doing  all  this  for?  Is  there  not
 some  objective  worth  while?  Worth
 our  while—our  efforts  in  India,  is  all
 that  not  worth  something—bigger  to
 incorporate  a  new  sub-clause  (e)?

 if  my  amendment  is  accepted,  it
 w  ii  reag  88  follows:

 “The  State  shall  endeavour  to
 collaborate  with  other  nations  for
 the  early  formation  of  a  world
 Constituent  Assembly  to  draft  the
 Constitution  for  a  world  Sederal
 Government.”

 CHAITRA  1%,  3290  (SAKA)  (Amdt)  Bill

 Mark  my  words,  One  of  my  friends
 said  to  me  that  if  I  say  ‘the  State
 shall  do  so’,  then  he  cannot  accept
 that  proposition  at  all.  Some  one
 from  the  Treasury  Benchés—I  won't
 mention  who—said  so.  The  words
 are.  “The  State  shall  endeavour  to’
 ag  in  her  articles,  Have  we  imple-
 mented  the  other  articles?  Has  the
 Government  implemented  the  article
 on  Education?  Look  at  that  article.
 What  a  mockery  it  has  become
 About  education—Article  45  says:

 “The  States  shall  endeavour  to
 provide,  within  a  period  of  ten
 years  from  the  commencement  of
 this  Constitution,  for  free  and  com-
 pulsory  education  for  all  children
 until  they  complete  the  age  of
 fourteen  years”

 Nothing  has  been  done.  It  remains
 just  a  directive.  It

 may
 not  be  im-

 plemented  till  2,000  A.D.  Again,
 look  at  Article  4l.  It  says:

 “The  State  shall,  within  the
 limits  of  its  economic  capacity  and
 development,  make  effective  provi-
 sion  for  securing  the  right  to

 All  these  articles  in  this  chapter  of
 the  Constitution  start  with  the  ex-
 pression  ‘shall  endeavour’.  What  are
 the  duties  cast  on  the  Government?
 What  obligations  are  cast  an  the  Gov-
 ernment?  Nothing.  J  have  said  ‘shall
 endeavour’.  Endeavour  may  take  a
 long  time,  it  is  a  continuous  process
 It  is  not  that  they  will  achieve  in
 one  or  two  years  or  five  years  or  ten
 years.  The  State’s  endeavourg  for
 education  have  continued  for  the  last
 thirty  years.  But,  nothing  much  has
 come  out  of  it  so  far.  Article  45  is
 still  only  on  paper.  It  has  noc  been
 dmplemented,  Of  course  I  shall  feel
 sorry  if  this  my  Bill  is  not  imple-
 mented  because  other  nations  also
 come  into  the  picture.  But,  so  far
 88  we  876  concerned,  so  far  as  India
 is  concerned,  we  can  say  to  the  world
 —I  will  expect  the  Minister  to  say
 in  this  House  that  first,  we  accept  the
 idea  of  a  Worlg  Government  in  prin-
 ciple.  We  stand  for  that.  The  ulti-
 mate  objective  of  humanity  should
 be  a  World  Order.  I  would  be  happy

 406
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 €@nd  proud  and,  with  all  humility  in
 my  heart,  utter  a  prayer  to  the  Al-
 mighty,  if  the  Minister  also  gays  that
 ‘we,  the  Government  of  India  and  the
 people  of  India  will  or  are  prepared
 to  collaborate,  strive  with  other  lke-
 minded  nations  for  the  attamment  of
 this  objective

 If  that  call  from  the  largest  demo-
 cracy  on  the  earth  goes  from  here,
 who  knows  whwt  will  be  the  impact
 of  this  call?  who  knows  how  the  other
 nations  will  react?  Because,  mn  some
 of  the  countries  which  I  have  visited
 during  the  last  few  months,  I  have
 had  talks  with  some  people,  they  said
 that  if  India  the  largest  democracy
 should  take  the  initiative  in  the
 matter  and  shows  the  light  to  a  world
 in  darkness,  show  the  light  to  a  world
 enveloped  in  darkness,  a  world  which
 is  saying  the  same  prayed  as  Gandhi):
 used  to

 “Leag  kindly  light
 encircling  gloom
 Lead  thou  me  on
 The  night  is  dark
 And  I  am  far  from  hope
 I  do  not  ask  to  see  the  distant
 scene
 One  step  enough  for  me”

 amidst  the

 That  “one  step  enough  for  me”  must
 now  come  from  the  Government  If
 they  take  that  step  I  shall  be  happy

 They  may  accept  the  concept  of  a
 World  Government  in  principle,  ac-
 cept  the  idea  and  also  declare  that
 they  are  prepared  to  collaborate  with
 other  lkeminded  nations  for  the
 attainment  of  this  ultimate  objective
 of  mankind  I  am  sure  that  the
 Minister,  the  Government,  will  have
 no  difficulty  in  formuleting  thelr
 stand  on  this  basis  If  that  batis  is
 assured  I  am  sure  that  the  light
 which  is  shed  from  here,  from  Parlia-
 ment,  from  Lok  Sabha  will  travel  its
 vibrations,  will  travel  all  over  the
 world  aud  will  illuminate  the  hearts
 and  minds  and  uplift  the  minds  of
 mankind

 APRIL  7,  978  (Amdt)  Bill  408
 I  therefore  move  the  ‘Bi  to  amend

 the  Constitution  of  India  for  the
 earnest  and  the  urgent  consideration
 of  this  House  so  that  this  Parliament
 of  India  may  lay  the  first  foundation
 stone  of  a  World  Government,  of  a
 World  Order  based  on  a  World  Law.

 MR  CHAIRMAN  Motion  moved:
 “That  the  Bull  further  to  amend

 the  Constitution  of  India,  be  taken
 into  consideration’

 थी  कंबर  लाल  गुप्त  (दिल्ली-सदर)
 सभापति  भी,  जो  विधेयक  श्री  कामथ  मे
 सदन  के  सामने  प्रस्तुत  किया  है,  सिद्धान्त
 रूप  में  मैं  उस  का  समर्थन  करता  हू  भर
 सम्भवत  कोई  भी  व्यक्ति  जो  इस  देश
 में  रहता  है  द्रौर  दस  देश  की  सस्कति  शौर
 सम्यता  मे  विश्वास  करता  है,  इस  का
 बिरोध  नहीं  कर  सकता।  हमारे  देश  की
 सस्कति  की  दो  तीन  विश्ेषताये  हैं--एक
 तो  यह  कि  हमारे  प्रन्दर  टालरेशन  होना
 चाहिये,  दूसरे  यह  कि  दूसरा  के  लिये  त्याग
 की  भावना  हानी  चाहिये,  इतना  ही  नही,
 दूसरो  के  विचारों  का  झादर  करने  की
 झादत  भी  हमारे  अन्दर  होनी  चाहिये।
 हम  केवल  झपने  बारे  मे  नही  सोचते,  अपने
 परिवार  के  बारे  मे  नही  सोचते  झपने  शहर
 के  बारे  में  नही  सोचते,  झपने  देश  के  बारे  मे
 नहीं  सोचते,  हमारी  सस्कृति  सारे  ससार
 के  बारे  में  सोचती  है।  इस  लिये  ससार  के

 हित  में  जो  काई  ली  कार्यवाही  हो,  हमारे
 देश  और  हमारी  सरकार  का  उस  का  समर्थन
 करना  चाहिये।  भ्राज  दुनिया  के  देश

 एक-दूसरे  के  साथ  जुड़े  हुए  है।  इन्टर  'डिपेन्डेन्ट
 हैं।  कई  बहुत  समृद्ध  देश  हैं  कई  बहुत  गरीब
 देश  है  शर  डिस्पैरिटीज़  बहुत  ज्यादा  हैं  ।॥
 अगर  दुनिया  मे  शात्ति  रखनी  है  तो  डिस्पै-
 रिटीज्  को  खत्म  करना  होगा,  इकानामिक
 डिस्पैरिटीज,  सोशल  डिस्पैरिटीज  भौर
 जो  दूर  करने  की  भावनायें  है,  उनको  खत्म
 करना  चाहिये।  जब  तक  ये  खत्म  नहीं  होगी,
 तब  तक  यह  बह्ड-गवर्णमेन्ट-पाडर  या  बहडें

 कांस्टीचुएस्ट  असेम्बली  की  बातें  केमल

 हवाई  बातें  है,  इस  का  कोई  लाभ  नहीं  होगा
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 साज  हम  देखते  हैं---कहां  भ्रमरीका  है  भौर
 कहां  भी  लंका  प्रौर  भारत  है।  दोनो  की  पर-
 कैपिकटा  इस्कम  में  जमीन  और  प्रासमान
 का  भ्रस्तर  है।  ये  चीज  खत्म  होनी  चाहिये
 झाज  हालत  क्या  है--लोग  शान्ति  चाहते
 हैं,  हर  देश  शान्ति  चाहता  है,  लेकिन  जो
 पोलिटीकल  लीडर्स  है,  हर  देश  के  पोलिटीकल
 सलीबर्स  के  विचार  सकूचित  है,  वे  झपने  देश
 से  भागे  नहीं  वेखता  चाहते,  वे  यह  देखते  है
 किसी  तरीके  से  हम  दूसरों  का  हिस्सा  मैसे
 छीन  सकते  हैं।  हमारे  देश  की  सभ्यता,
 समापति  महोदय,  प्राप  जानते  हैं
 हमारे  देश  का  इतिहास  इस  बात  का  प्रमाण
 है  कि  हसने  किसी  के  ऊपर  कभी  झ्राक्रमण  नहीं
 किया  1  हम  झाक्रमण  करने  मे  विश्वास  भी
 नही  करते,  हम  टेरिटोरियल  एक्सपेंन्शन  में
 विश्वास  नही  करते।  हमारे  पूर्वजों  ने  भी
 नहीं  किया  शौर  हम  भी  नहीं  करते  7  लेकिन
 यह  भावना  श्राज  दुसरों  में  नहीं  है।  इस
 लिये  झाज  जब  हम  वल्डं-झ्राइर  या  वर्ल्ड
 कास्टीचूएन्ट  अ्रसेम्बली  की  बात  करते
 ह ैतो  हमे  उस  के  लिये  पहले  एक  रास्ता
 तैयार  करना  होगा  प्लौर  वह  रास्ता  यूनाइटेड
 नेशन्श  के  भाधार  पर  तैयार  होगा।

 अभी  कार्टर  साहब  भाये  1  उन्होंने  कहा---
 प्राप  नात-प्रालीफ्रेशन  ट्रीटी  पर  हस्ताक्षर
 कर  दीजिये  कि  धाप  एटम  बम  या  न्यूक्लिभर
 बम  का  परीक्षण  नही  करेगे।  हमारे  प्रधान
 मती  जो  ने  कहा-हम  शान्ति  के  लिये  उपयोग
 करेगे,  लडाई  के  लिये  नहीं  करेगे  ।  हमारे
 प्रधान  मंत्री  जी  ने  उस  समय  एक  सवाल  भी
 किया-प्राप  के  पास  जो  एटम  बम  है  या  रूस
 के  पास  जो  एटम  बंस  है  या  जिन-जिन  विग-
 पावसे  के  पास हैं,  a  प  पहुले  उन  सब  को  खत्म
 कीजिये  ।  उस  के  बाद  हम  हस्ताक्षर  करेगे।
 झाज  दुनेया  मे  शान्ति  को  बात  ऊपर-ऊपर
 से  चल  रही  है,  कोल्ड-बार  प्रभी  भी  जारी  है।
 इण्डियन  भोशन  में  क्या  हो  रहू।  है  ?  बडी-बढ़ी
 ताकत  बहा  पर  हैं।  इस  लिये  प्रगर  हमें  बल्डे  की
 कास्टीचूएन्ट  असेम्वलणी  बनानी  है  तो  पहले
 कुछ  एलोमेन्ट्री  काम  करने  होगे-जितने  भो
 भवानक  हृथिवार  झाज  जिस-जिस  के  पास

 के
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 हैं,  सब  से  पहले  उन  सबको  समाप्त  किया
 जाय।  केवल  इस्टरनल  सेक्यूरिटी  के  लिए
 जितने  हथियार  भ्रावश्यव  हैं,  उतके  भ्रतिरिक्त
 जितने  भी  हथियार  हैं  वे  सब  हमे  खत्म  करेगे  t
 were  यह  नही  द्ोगा,  तो  यह  केवल  यूटोपियन
 झ्राइडिया  रह  जाएगा  भौर  कभी  व्यवहार  मे
 नही  आएगा।  इतना  ही  नहीं,  हमारे  देश
 का  एक  सिद्धान्त  पचशील  का  है।  जवाहर  लाल

 नेहरू  जी  इस  का  बुत  जिक्र  करते  थे  कि जिस
 तरह  से  हम  भारत  में  चाहते  हैं  कि  स्वय  से
 बर्ताव  किया  जाए,  वैसे  ही  दूसरों  के  साथ
 बर्ताव  करना  चाहिए।  यह  भावना  हमारे
 देश  की  सस्कृति  मे  है,  हमारे  देश  के  भ्रन्दर  है,
 हर  एक  व्यक्ति  के  भ्रन्दर  है  लेकिन  यह  भावना
 अभी  दूसरे  देशों  में  नही  आई  है  प्रौर  जब  दक
 यह  भावना  नही  झाती  है,  जब  तक  शान्ति
 स्थापित  नहीं  हो  सकती  है  1  कहने  को
 बातें  कुछ  भी  नही  कही  जा  सकती  हैं  भौर  झाज
 जो  यह  बल्डें  एसेम्बली  की  बात  है,  वह  होना
 मुश्किल  है  क्योकि  झाज  आप  देख  रहे  है  कि
 कोल्ड  वार  चल  रही  है,  'डिस  भ्रममिेट  के
 बारे  मे  बातचीत  चलती  है,  ता  बडे  बड़े  जो  देश
 हैं  वे  झममिट  को  नही  छाडते  है।  वे  चाहते  हैं
 कि  दूसरे  लोग  भर्मामेट  न  करे  लेकिन  खुद  उस
 को  नहीं  छोडना  चाहते  है।  वे  चाहते  है  कि
 दूसरे  देश  एटम  बम  न  बनाए  लेक्नि  वह  खुद
 बनाना  चाहते  है।  इस  तरह  से  दुनिया  मे
 शान्ति  कभी  स्थापित  नहीं  हो  सकती  है  ।
 अगर  बलं  कायम  करना  है  शौर  फेडरल
 गवनंमेट  बनानी  है  या  बल्ई  एसेम्बली  बनानी
 है,  तो  उसके  लिए  कुछ  तैयारी  करनी  पड़ेगी,
 कुछ  सैल्फसेक्रिफ  इस  करनी  पडेगी  भौर  लाज
 हू  टेंडनैस  से  हमे  एक  दूसरे  को  समझना
 पड़ेगा  कि  हम  सब  का  एक  परिवार  है  भोर
 हम  उस  एक  परिवार  के  प्रग  हैं,  हमारा
 सब  का  एक  कुटुम्ब  है।  जब  तक  यह  नही
 होगा,  तब  तक  कुछ  नहीं  होने  वाला  है।
 क्या  ससार  इस  चीज़  के  लिए  तैयार है  कि  हम
 यह  तैयार  क  रे  कि  सरकारे  लडाई  करेंगी  शौर
 हमारे  झापस  में  झगडे  नहीं  होगे  ।  सब  देश

 मिलजुल  कर  यह  तय  करें  कि  लडाई  नहीं
 करेंगे,  लेकिन  इस  के  लिए  शायद  बे  तैयार
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 नहीं  हैं।  हम  ने  पाकिस्तान  को  झ्राफर  किय,  कि
 हम  नौ-वार  डेकलरेशन  की  ब।त  करें  लेकित
 पाकिस्तान  तैयार  नहीं  हुभा  ।  तौ  ये  एलियें-
 टरी  प्रीपेरेशन्स  जब  तक  नही  होंगी,  कि  नो
 वार  बैक्ट  हो,  हमारे  जो  हथियार  हैं,  वे  सारे
 खत्म  होने  चाहिए  शौर  इप  तरह  क।  हमारा

 विहैवियर  होता  चाहिए  जैसा  कि  भाइयों
 के  साथ  होता  है,  तब  तक  कुछ  नहीं  होगा।
 भें  ऐसा  समझता  ह  कि  इन  सब  तैयारियों
 के  सबंध  में  यूनाइटेड  सेशन्स  में  एक  कमेटी
 बने,  तो  वह  कुछ  रास्ता  बता  सकती  है  भौर
 उस  के  ऊपर  भमल  हो  सकता  है।

 मैं  यह  भी  चाहूगा  कि  झाज  जो  वीटोकी
 पावर  कुछ  देशो  के  हाथो  में  है,  जो  कि  बड़े
 देश  कहे  जाते  हैं,  वह  भी  समाप्त  होनी  चाहिए।
 आखिर  जब  सब  बराबर  हैं,  तो  वीटा  की  पावर
 कुछ  देशो  के  हाथ  मे  हो  क्यो  होनी  चाहिए।
 दुनिया  में  कोई  देश  ऐसा  नही  होना  चाहिए
 जो  गुलामी  के  भ्रन्दर  रहे  भौर  हर  एक  देश
 भाजाद  हो।  जब  तक  यह  सब  तैयारी  नही
 होती  है,  तब  तक  मुझे  माफ  की  जिए,  बल्  की
 एसेम्जलो  का  झ्राइ  डेया  केदस  एक  यूडोपियन
 झ्राइंडिया  ही  रह  जाएगा,  वैस ेमैं  यह  समझता
 है  कि  यह  एक  अच्छा  झ्राइडिया  है,  जिस  की
 मुबालफत  नहीं  की  जा  सकती  शौर  इस  में
 सब  देश  आगे  बढ  कर  दुनिया  को  तरक्की
 के  लिए  काम  कर  सकते  हैं  शौर  उन  को  करना
 चाहिए  मैंश्स  विचार  से  सहमत  हू  लेकिन
 भाज  भारत  के  श्रन्दर  ही  श्राप  देखिये  कि  एक
 स्टैड  की  दूसरी  स्टेट  के  साथ  लड़ाई  है,
 कही  पानो  पर  झंगहा  है  और  कंही  एक
 कास्ट  दूसरी  कास्ट  के  साथ  लडतो  है,  एक
 चम  वाले  दूसरे  धर्तवालो  के  साथ  लड़ने  हैं।
 अभी  यहा  पर  दो  दिन  से  हरिजनों  के  बारे  मे
 चर्चा  चल  रही  है।  श्राज  इन्सानियत  इन्सा-
 नियत  से  लड  रही  है।  भ्राज  एक  इन्सान  दूसरे
 इन्तान  को  इन्सान  नही  समक्षता  है।  भ्राज  मह
 हालत  है।  जब  तके  ये  सब  चीज़ें  हीक  नही
 होंगी,  तब  तक  इतनी  सम्बी  छलांग  लगातो
 भेरे  ख्याल  से  बहुत  मुश्किल  होगा

 सभाषतिं  महोदय,  दुभिया  में  शार्ति,
 सिक्‍योरिटी  भौर  एक-दूसरे  के  साथ  अच्छे

 APRIL  7,  3976  (Aridt.)  ह... ठ  ह...
 संबंध  बनाये  रखने  के  लिए  हमारे  संविधान
 का  ग्रॉटिंकभ  52  हमारे  देश  को  दृष्टिकोश
 दुनिया  के  सामने  रखता  है।  इस  संबंध  में
 भारत  का  दृष्टिकोण  क्या  है  वह  भ्राटिकेल
 8  में  स्पष्ट  है।  भ्रगर  यह  जोड़  भी  दिया
 जाए  तो  उससे  कया  ज  होने  वाला  है  t
 मेरे  विचार  में  कोई  1... ड  नहीं  होने  वाला  है।
 जैसा  मैंने  पहले  कहा  कि  इसके  लिए  हमे
 कुछ  काम  करता  पडेगा।  उसके  बगैर  यह
 शीज़  बेकार  होगी  ny

 सभापति  महोदय,  मैं  यह  भी  चाहता
 हू  कि  इसकी  शुरूआत  हो  भौर  इंसकी  शुरुआत
 यूनाइटेड  नेशस  करे।  इसके  झलावा  भाज
 जो  एक  दूसरे  के  देश  मे  हस्तक्षेप  किया  जाता
 है--कहीं  सी०  भाई०  ए०  के  द्वारा,  कही
 के०  जी०  बी०  के  द्वारा,  यह  सब  बद  होना
 शाहिए।  जब  तक  यह  हस्तक्षेप  बद  नही  होता,
 सब  तक  इस  दिशा  में  कोई  भी  बात  सोर्चना
 गलत  होगा  ।  मैं  सोचता  हु  कि  यह  जो
 कोल्ड  वार  होतो  है,  उसके  बाद  कही  भयानक
 युद्ध  हा  गया  तो  सारा  ससार  ध्वस्त  हो
 जाएगा।  इसलिए  इस  चीज़  की  प्रावश्यकता
 है।  लेकिन  इससे  भी  पहले  हमे  कुछ  भौर  बातें
 करनी  पडेंगी  ।  पहले  लॉग  गुलाम  रखते  थे।
 झाज  कोई  गुलाम  नहीं  है।  पहले  पैसे  से
 गुलाम  खरोदे  जाते  थे  लेकिन  भ्राज  वह  गुलामी
 खत्म हो  गयी  है।  उसी  तरीके  से  यह  जो  इन्टर-
 नेशनल  कस्टोट्युन्ट  भ्रसेम्बली  का  विचार
 है  जो  कि  यूटीपियन  झाइंडिया  लगंता  है,  वह
 भी  कभी  साकार  हो  सकता  है।  जब  मनुष्य
 यह  समझ  जाएगा  कि  भविण्य  में  किसी  भी
 तरह  के  टकराव  से  मानवजाति  समाप्त  हो
 सकती  है,  उसका  विनाश  हो  सकता  है  तो  वह
 जरूँरी  इस  तरफे  भोएगा  क्योकि  उर्सके  सोम मे
 इसके  सिवाय  ध्रौर  कोई  चारा  नही  होगो।

 सभापति  महोदय  मैं  यही  कहेगा
 चाहता  हूं  कि  यह  हमारे  देश  की  सेस्यता
 शौर  सस्कृति  के  भबुसोर  है।  जी  भी  इसे
 देश  की  संभ्यंता  भौर  सल्कृंति  में  विश्वास
 करने  बोलें  हैं,  वे  इसको  विरोध  नेहीं  कर
 संकते  शौर  हुमारों  सेश्कार  भी  इसेका
 विरोध  भही  केर  सकती  है।  लैकिन  अंतर
 इस  पर  भ्रमल  होता  है  तो  इसके  लिए  दुनिया
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 के  साथ  म्युचल  अगडरस्टेंडिग  करनी  पड़ेगी,
 एटमोस्फिझचर  बनाता  पड़ेगा  7  इसके
 साथ  ही  जो  शर्तें  मैंने  कही  हैं  वे  भी  जरूरी

 इन  शब्दों  के  साथ  मैं  श्री  कामथ  जी  के
 बिल  का  सिद्धातत:  समर्थन  करता  हूं।

 सभापति  भहोदय  :  इस  बिल  के  लिए
 यो  घंटे  का  समय  निर्धारित  है।

 शो  हरि  विल्थु  कामय  :  भाज  तो
 सवाल  उठता  नही  है  ।  एक  चटा  इस  विल  के
 लिए  20  तारीख  को  दिया  जाना  चाहिए।

 सभापति  महोदय  :  मैं  यही  कह  रहा
 था  कि  इसका  एक  घटा  बचा  है।  जो  प्राइवेट
 मेम्ब  से  विल्‍स  की  कार्यावलि  का  दिन  होगा,
 उस  विन  यह  आ  जाएगा  a

 78.00  hrs.
 GRAINS  BOARD  BILL*

 SHRI  YADVENDRA  DUTTA
 (Jaunpur):  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  provide  for
 estebushment  of  an  autonomous
 Board  for  fixation  of  minimum  prices
 every  year  of  all  the  agricultural
 commodities  in  the  nature  qf  food-
 graine  und  for  matters  connectel
 therewith.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  establish-
 ment  of  an  autonomous  Board  for
 fixation  of  minimum  prices  every
 year  of  all  the  agricultural  com-
 Modities  in  the  nature  of  foodgrains

 =
 matters  sconnected  there-

 Ww  १4
 +  The  motion  was  adopted.

 SHRI  YADVENDRA  DUTT:  I  in-
 troduce  the  Bill.

 CHAITRA  77,  900  (SAHA)  Hills  Introduced  4x4

 38.0  hrs

 BACKWARD  AREAS  DEVELOP-
 MENT  BOARD  BILL*

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  provide  for  the
 establishment  of  an  autonomous  Board
 for  all-sideq  development  of  all
 economically  backward  arets  of  the
 country.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  esta-
 blishment  of  an  autonomous  Boerd
 for  all-sided  development  of  all
 economically  backwarg  areas  of  the
 country.”

 The  motion  was  adopted.

 SHRI  YADVENDRA  DUTT:  I  in-
 troduce  the  Bill.

 8  =  hrs.

 ANTI-ESPIONAGE  BILL*

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  provide  for  capi-
 tal  punishment  to  spies  for  espionage
 in  India  and  their  summary  trial.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  8  Bill  to  provide  for  capital
 punishment  to  spies  for  espionage
 in  India  and  their  summary  trial.”

 The  motion  was  adopted.

 SHRI  YADVENDRA  DUTT:  I  in-
 troduce  the  Bill.

 *P  syitshed  in  Clavetta  of  Inf!  Extrao-dinary,
 dated  ATR,

 Part  Ii,  section  2,
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 38.62  hrs.

 MOTION  RE.  ATROCITIES  ON
 HARIJANS—Contd,

 MR  CHAIRMAN  We  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  Ram
 Vilas  Paswan  on  the  4th  April,  1978,
 namely:

 “That  this  House  expresses  its
 concern  at  the  atrocities  being
 committed  on  Haryans  in  Bihar,
 UP,  Andhra  Pradesh,  Mahareshtra,
 Karnataka  and  other  parts  of  the
 country  ”

 along  with  the  amendments  moved
 thereon

 SHRI  8  SHANKARANAND  (Chik-
 kod)  Mr  Chairman,  I  would  hke
 to  make  a  submission  before  the  dis-
 cussion  38  started  Now,  out  of  six
 hours  time  allotted  to  this  subject,
 the  time  left  for  Janata  Party  is  only
 28  minutes  and  for  my  party  ie,
 Congress—I,  it  38  24  minutes  and  for
 the  Congress  Party  it  is  9  minutes
 So,  the  time  may  be  allowed  accord-
 ingly  to  the  respective  speakers  I
 have  submitted  only  three  names
 from  my  party  and  I  request  that
 eight  minutes  may  be  given  to  each
 Member  of  my  party

 MR  CHAIRMAN  sLet  us  see

 SHRI  C  M_  STEPHEN  (Idukk:)-
 There  is  no  question  of  “let  us  see”

 st  युवराज  (कटिहार)  सभापति
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है.  पात्र
 मानतीय  सदस्यों  ने  इस  मोशन  पर  सशोधन

 प्रस्तुत  किये  हैं।  उन  में  से  श्री  मण्डल  कल
 अपने  सशोधन  के  पक्ष  में  तर्क  पेश  कर  चुके
 हैं।  बाको  चार  सदस्य  बचे  हैं।  मेरा  प्रार्थना

 है  कि  जित  सदस्यों  ने  सशोधन  प्रस्तुत  किये

 हैं,  भाज  हो  सूचो  से  उन्हें  प्राथमिकता  दी
 जाये।

 Motion  re.  ‘Atrocities  6 on  Harijans
 थी झार०  एन०  राफेश  (चायस)  ;

 सभापति  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  |
 शिड्यूल्ड  कास्ट्स  के  जो  सदस्य  इस  विषय
 पर  बोलना  चाहते  थे,  उन्हें  भी  प्रभी  तक  समय॑
 नही  मिल  पाया  है।  उन्हें  इस  बारे  मे  महत्वपूर्ण
 सुझाव  देने  हैं।  मेरा  भ्रनुरोध  है  कि  उन्हें
 वरीयता  दी  जाये।

 ी  दिवनरायण  सरसूकिया  (करोल
 बाग)  ।  सभापति  महोदय,  हरिजनो  पर  होने
 वाले  अत्याचारों  के  सम्बन्ध  में  पिछले  दो
 दिनों  से  भरपूर  बहस  हा  चुकी  है।  इस
 सम्बन्ध  में  श्री  रामबन  जी  द्वारा  झाकड़े
 प्रस्तुत  क्यि  गये  हैं।  हमारे  भ्रन्य  साथियों
 ने  भी  दिनो-दिन  होने  वाली  बहुत  सी  घटनाओो
 चा  ज़िक्र  कया  है,  जिन  को  पुन  ाप  के
 सामने  रख  कर  मै  इस  सदन  का  समय  नही
 लेना  चाहता  हू।

 48  04  hrs
 [Dr  Sussuita  Nayar  in  the  Chair]

 संविधान  में  हमे  जा  आरक्षण  दिया  गया
 है,  उस  के  सम्बन्ध  में  संविधान  में  यह  व्यवस्था

 है  कि  राष्ट्रपति  के  द्वारा  एक  कमीशन
 बनाया  जायेगा,  जो  भ्रनुसूचित  जातियों  और
 जनजातियों  के  क्‍्लारक्षण  के  लिए  व्यवस्थायें
 करेगा।  परन्तु  इस  कशीन  की  श्राज  तक  की
 सारी  रिपार्टों  भौर  सिफारिशा  को  रही  की
 टोकरी  में  डाल  दिया  गया  है।  इस  के  अलावा

 डिपुटी  कमिश्नरो  के  दफपर  बन्द  कर  दिये
 गये  हैं।  यह  कहना  चाहिए  कि  इस  कमीशन
 के  पर  काट  दिये  गये  हैं।  बशक  यह  समरा
 पाप  पिछली  सरकार  ने  किया।  लेकिन
 हम  ने  सब  को  सुधारने,  उस  को  झागे  बढ़ाने
 श्रौर  वह  कमीशन  कुछ  एफेक्टिव  हो  सके,
 उस  के  लिए  प्रभी  तक  कोई  प्रयत्न  नहीं
 किए  गर।  लोगीं  के  ऊपर  जौ  भत्याचार  की
 घटनाए  घटती  हैं  उस  के  साथ  साथ  गृह
 मत्ालय  में  हमारे  संरक्षण  के  लिए  जो
 बाजधान  के  झौर  प्रस्पृश्यता  निवारण  के

 लिए
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 जो  कानून  था  उस  को  भी  पूरी  तरह  से  लागू
 सहीं  किया  गया।  सरकाटी  नौकरियों  में
 हमारी  स्थिति  भ्रभी  तक  बिलकुल  नगण्य
 सी  चली  झा  रहो  है  क्योंकि  यह  सरकार

 जाहे  किसी  को  भी  रही  है  लेकिन  उस  ने
 ईमानदारी  से  उन  का  पालन  नहीं  किया।
 उस  के  बहुत  से  उदाहरण  हमारे  सामने  हैं।
 सब  से  पहले  एक  तो  यह  उदाहरण  है  कि
 स्वतंत्रता  से  पहले  अंग्रेशों  ने  जब  कम्यूनल
 एवाई  के  आधार  पर  मुसलमानों  को  सन्‌
 i939  में  रिजर्वेशन  दिया  था  तो  केवल

 सात  साल  के  झंदर  जितना  रिजर्वेशन  उन
 को  दिया  गया  था,  शत  प्रतिशत  उसे  पूरा  कर
 दिया  गया  लेकिन  इधर  अनुसूचिन  जाति
 झौर  जन-जाति  के  लोगों  की  स्थिति  यह  है
 कि  34  बर्ष  पूरे  हो  गए,  टार्गेट  प्राप्त  करता
 तो  दूर  रहा,  उस  का  आधा  या  चौथाई  भी
 प्रभो  तक  नहीं  हुप्रा।  यों  यह  जो  सरक्षण
 है  यह  केवल  सरकारी  नौकरियों  में  है,  लेकिन
 उस  के  साथ  साथ  अद्ध  सरकारी  जितनी
 अंडरटेकिग्स  है  उन  के  बारे  में  मैंने  भी
 इसी  सदन  में  प्रश्न  किया  था  कि  हर  मिनिस्ट्री
 के  तोवे  जितनी  प्रंडरटेकिग्स  श्राती  हैं  उन  में
 प्रत्येक  में  प्रनुसूचित  जाति  के  लोगों  की
 सेवाप्ों  में  किस  तरह  की  स्थिति  है  लेकिन
 मुझे  यह  बताते  हुए  बड़ा  दुख  है  कि  हर  प्रंडर-
 टेकिंग  से  जवाब  यह  श्राया  है  कि  झभी  तक
 इन्फार्मशन  कलेक्ट  को  जा  रही  है।  जिस  तरह
 से  गृह  मंत्रालय  की  तरफ  से  प्रावधान  है  कि
 एक  चालीस  प्वाइंट  रोस्टर  बनेगा  शौर
 उस  के  हिसाब  से  सोटें  एलाट  होंगी,  उसी  तरह
 से  उन  को  सब  जगह  संरक्षण  दिया  जायगा
 बौर  उस  को  पूर्ति  को  जायगी,  यदि  वह  नियम
 झाज  तक  वहां  पर  लागू  किए  गए  हाते  तो
 श्ाज  यह  स्थिति  न  होतो  कि  हमारे  सामने
 उस  का  चित्र  न  झाए।  सरकार  की  ओर से
 रोज़  नारे  दिये  जाते  हैं,  चिल्ताएं  व्यक्त  की
 जातों  हैं,  नेता  भाषण  देते  हैं,  लेकिन  उस  के
 पीछे  जो  ब्यूरोकरेती  बेठी  हुई  है  ह  ढस  से
 मस  नहीं  होतो,  वह  उन  नियमों  को  ऐसे
 तोड़  मोड़  देती  है  कि  जिस  के  कारण  लोग
 38  LS.—l4.

 वहां  झा  नहीं  पाते  हैं।  प्रभी  प्रभी  प्रंढर  सेक्रे-
 टरियों  को  सेक्रेटरी  झौर  डिप्टी  सेक्रेटरो
 बनाने  को  लिस्ट  सरकार  की  तरफ  से  शाया
 हुई।  उप  के  अंदर  दक  भी  अ्रनसूचित  जाती
 के  सदस्य  को  नहीं  लिया  गया  है।  हमारे
 अ्रनुसूचित  जाति  के  सदस्य  जितने  भी  आइ०
 ए०एस०  मे  हैं  उन  में  से  बहुत  से  ऐसे  हैं  कि
 सीनियरिटी  के  हिसाब  से  बे  बिलकुल  सीनियर
 थे  और  उसी  तरह  से  उन  का  आउट-स्टैंडिग
 रेकार्ड  था  लेकिन  उस  के  बाद  भी  उन  को
 इग्नोर  कर  दिया  गया।  झाज  भी  झभी
 मोटरोलाजिकल  टिपार्टमेंट  मे  एक  शेडयूल्ड
 कास्ट  प्राफिसर  को  जो  साल  भर  पहले
 प्रोमोशन  दिया  हुआ  था  उस  को  इसलिए
 रिवर्ट  किया  जा  रहा  है  कि  दूसरी  जगह
 किसी  दूसरे  को  प्रोमोशन  दे  दिया।  हमार
 साथ  इस  तरह  से  द्वितीय  नागरिक  वाला
 ब्यवहार  सदा  सदा  से  चला  भा  रहा  है:
 हमारे  लिए  जो  कुछ  भी  संरक्षण  या  दूसरी
 बातें  रखो  गई  है  गृह  मंत्रालय  उस  को  पूरा
 नहीं  कर  पाया।  मैने  तीस  मंत्नालयों  के  बारे
 मे  जानकारी  हासिल  की,  वहां  पर  जो
 प्रशिक्षित  लोग  हमारे  पास  मौजूद  है,  उन  के
 पत्नो  के  बारे  में,  उन  के  जो  टैस्ट  हुए  है  उन
 के  बारे  में,  उन  के  जो  इंटरव्यू  हुए  है उन  सब
 के  बारे  में  उन  की  स्थिति  अच्छी  होते  हुए
 भी  उन  को  प्रप्वाइंटमेंट  नही  दिया  गया  शौर
 यह  कह  दिया  गया  कि  नहीं,  वे  सक्षम  नही  थे
 जब  कि  गृह  मंत्नालय  की  तरफ  से  यह  भी
 झ्रादेश  है  कि  भनुसूचित  जाति  भौर  जन-जाति
 के  प्रत्याशी  यदि  किसी  विशेष  प्रशिक्षण  में
 प्रशिक्षित  नहीं  मिलते  हैं  भौर  वे  मितिमम
 ऐकेडेमिक  क्वालिफिकेशन  प्राप्त  हैं  तो  उन'  को
 ले  कर  वह  प्रशिक्षण  दिया  जाना  चाहिए
 लेकिन  ये  जितनी  जागीरें,  पभ्रंडरटेकिग्स  बनी
 है  इत  सब  जागीरों  में  जो  उन  के  डयरेक्टर
 शौर  परसोनल  डायरेक्टर  हैं  वे  गृह  मंत्रालय
 के  किसी  भी  नियम  का  पालन  नहीं  करते।
 वें  उस  के  ऊपर  ध्यान  नहीं  देते,  स्वतंत्ञता  से
 चलते  धौर  उस  के  कारण  अनुसूचित  जाति
 झौर  जन-जाति  के  लोगों  पर  झुठाराषात
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 हो  रहा  है।  इस  प्रकार  से  इस  झोर  जो  ध्यान
 देना  चाहिए  वह  अभी  तक  नही  दिया  जा  सका  1

 हम  जब  मत्ियों  से  बात  फरते  हैं  तो
 हमें  कई  बार  इस  तरह  की  चीजें  मिलती  हैं
 जिनके  ऊपर  हमे  दुख  होता  है।  में  माननीय
 गृह  मती  जी  के  पास  एक  समस्‍या  के  लिए
 गया  था।  मेने  जाकर  प्रार्थना  की  कि  में
 मिलना  चाहता  हू,  ाप  मुझे  टाइम  दीजिए  ।
 पहले  मिलने  के  लिए  इनकार  कर  दिया  फिर
 अकेले  मुझ्न  स ेमिने  तो  मिलने  पर  जो  उनके
 'रिमार्क्स  थे  वह  झ्ाज  भी  मेरे  दिलों  दिमाग
 पर  बोझ  बने  हुए  हैं।  उनके  बारे  में  भ्राज  तक
 कही  कोई  उत्तर  नहीं  है।  उन्होंने  कहा
 तुम्हारा  लिस्ट  मैं  नाम  है,  तुम  कहो,  क्‍या
 कहना  चाहते  हो  ।  उसके  बाद  जब  मेरी  बात

 सुनी  तो  कहते  हैं  नहीं,  यह  तुमने  कासपिरेसी
 चला  रखी  है,  तुमने  लहर  चला  रखी  है,  मेरे
 खिलाफ  आन्दोलन  बना  रखा  है।  शोर
 भी  दो  तीन  एम०पीज़्०  के  नाम  लिए,  कि
 इन  सब  ने  मेरे  खिलाफ  केस  रचा  रखा  है।
 इसी  तरह  के  भाप  ला  एड  शआईर  की  बात
 करते  है,  लोग  तो  रोज  मरते  रहते  हैं,  सृष्टि
 के  भरारम्भ  से  |  क्या  बन्द  हुभा है?  भौर  न
 आगे  बन्द  होगा।  जब  इस  तरह  का  जवाब
 हमें  मिलेगा  तो  किस  तरह  से  हमें  विश्वास
 होगा  कि  हमारा  सरक्षण  किया  जायेगा।
 उसके  बाद  लिस्ट  में  जो  बात  कही  यह  भी
 में  भ्ापको  बताना  चाहता  हु।  उन्होंने  कहा
 अ्रच्छा,  यह  तो  सब  कुछ  होता  रहेगा,  इनकी
 बात  क्या  करोगे,  तुम  अपनी  बात  कर  लो
 तुम्हारे  ऊपर  अझाफत  भाने  वाली  है,  अपने
 घर  को  बचाओ ।  हम  यहां  पर  लोकसभा
 मैं  चुनकर  जाये  हैं,  हमें  भीसा  से  डर  नहीं
 लगा,  हम  जिन्दगी  की  परवाह  नहीं  करते  हैं,
 किसी  से  बिक  कर  नहीं  झाये  लेकिन  होम
 मंत्रालय  के  मत्री  महोदय  हमें  इस  तरह  से

 छा  टन  करें  जबकि  हम  इस  बात  के  लिए  उनके
 पास  जायें  कि  हमारे  इलाके  की  ला  एड
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 झार्डर  की  स्थिति  खराब  है  तब  वे  कहें  कि
 तुम्हारे  घर  १२  भाग  लगी  हुईं  है  |  तुम्हारे  ऊपर
 झाफत  शाने  थाली  है,  तुम  भ्पनी  झाग
 बुध्ाश्रो  ।  25  तारीख  को  मेरे  साथ  बह  घटना
 घटी,  मेने  वरिष्ठ  अधिकारियों  को  लिखा
 लेकिन  किसी  ने  भाज तक  मुझे  संतोष  नही
 हिया ।  कम  से  कम  यही  कह  देते  कि  नहीं,
 यह  कोई  बात  नही  है,  यह  एक  के  साथ  नहीं,
 बहुत  से  हरिजनों  के साथ  यह  बात  हुई  है।
 भे  किसी  एक  व्यक्ति  के  विरोध  में  नहीं  हु  1
 हमारे  साथियों  ने  जो  कुछ  बाते  रखी  है
 उनके  ऊपर  कु  छ  लोगो  का  मत  लगता  है  कि
 हम  जान  ब्‌भ  कर  भ्रलग  जा  रहे  है  लेकिन  हम
 जनता  पार्टी  के  है,  एक  नौका  में  हम  बैठे  हैं
 परन्तु  हमारे  साथ  जो  व्यवहार  होता  है,
 जो  घटनाये  होती  है  वह  हमारे  भ्रन्दर  जो
 बेदनायें  पैदा  करती  है,  रोज  हमारे  ऊपर  श्रत्या-
 चार  होते  है,  कत्ल  होते  है  उसको  सुनने  के
 लिए  काई  तैयार  नही  भौर  इस  तरह  की  दलीलें
 दी  जाती  है  जिनका  कोई  तुक  नहीं।  भाखिर
 इन  बातों  को  सुनकर  किसका  हृदय  खराब
 नही  होगा,  कौन  दु  खी  नहीं  होगा  ?  हम  इस
 बात  को  नहीं  सोचते  कि  यह  किसी  पार्टी
 का  मामला  है  बल्कि  यह  राष्ट्रीय  मसला  है,
 नेशनल  मसला  है।

 सबसे  पहले  लैण्ड  रिफार्म  का  नारा  दिया
 गया।  जमीदारो  से  ज़मीन  छीन  ली  गई
 लेकिन  हमे  नहीं  दी  गई  t  हमारे  नाम  पर  उनसे
 जमीन  छीनी  गई  लेकिन  हम  लोग  भ्राज  भी
 जमीन  के  बगैर  है।  जिनको  ज़मीन  दी  गई
 े  काश्त  नही  कर  सकते  ।  उन्होंने  अमीन  को
 अच्छा  बना  लिया  तो  उसके  बाद  उनसे
 जमीन  छीनी  जा  रही  है।  यह  स्थिति  हर
 जगह  है।  दिल्ली  प्रदेश  मे  मैं  था  तो  कन्नोला
 गांव  में  जिनको  जमीन  दी  थीं  हाँ  पर  श््भी
 महीने  महीने  भर  पुलिस  इसलिए  बैठी  कि
 मे  भ्रपनी  काश्त  कर  सकें।  जब  दिल्ली  की
 यह  स्थिति  है  तो  फिर  देश  के  गांवों  में  क्या
 स्थिति  होगी  ?  भी  o-30  दिन  पहले  मेरे
 क्षेत्र  में  एक  गांव  की  बात  है,  गाँव  के  लोगों
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 ने  एक  महिला  के  साथ  जबर्दस्ती  करनी  चाही,
 उन्होने  थाने  में  रिपोर्ट  लि  कती  चाही  तो
 रिपोर्ट  नही  लिखि  गई।  ्ाज  यह  कहा  जा
 रहा  कि  रिपोर्ट  ज्यादा  लिश्वी  जा  रही  है,
 इस  लिये  बढ़  गई  हैं।  ऐसा  नहीं  है,  भाधी  से
 ज्यादा  रिपोर्ट  तो  लिखी  ही  नहीं  जाती।
 बहुत  ज्यादा  घटताये  हो  रही  है,  पहले  भी
 होती  थी,  लेकिन  क्या  यह  इसी  तरह  से  होता
 रहेगा  ?  क्‍या  हम  का  द्वितीय  नागरिक
 बन  कर  रहना  होगा  ?  इस  के  लिय  कोई
 कारगर  कदम  उठाना  हागा।  जनता  ने
 करवट  बदली  है,  पुरानी  सरकार  को  बदल  कर
 नई  सरकार  शभ्राई  है--इस  परिवर्तन  मे
 हरिजनो,  बैकवर्ड  कलासेज  के  लोगो  और
 तमाम  गरीबो  का  भी  बहुत  बड़ा  हिस्सा  है  ।
 उन्होंने  भी  इस  परिवर्तन  मैं  बहुत  बडा
 भाग  लिया  है,  इसलिय  उन  को  इग्नार  नहीं
 किया  जा  सकता  है।  उनकी  स्थिति  को  नहीं
 सुधारा  गया,  उनकी  जमीन  का  जो  झगड़ा
 चल  रह।  है,  यदि  उस  को  हल  नही  किया  गया,
 सो  यह  झगड़ा  और  ज्यादा  बढ़ेगा  ।

 हमारे  भाई  रामधन  जीने  कहा  कि  हम
 इस  मामले  को  यू०एन०भो०  मै  ले  जायेगे  |
 हमारे  बहुत  से  मित्र  कहते  है---यू “एन  «श्रा  ०
 मै  ले  जाने  से  क्या  हल  निकलने  वाला  है,  क्या
 चहा  ले  जा  कर  हम  यह  कहैगे  कि  हमे  बचाग्रो,
 हम  मारे  जा  रहे  है,  हमारे  साथ  इस  तरह  का
 व्यवहार  हो  रहा  है।  मै  उन  को  बतलाना
 चाहता  ह--यदि  हमारे  साथ  इसी  तरह  का
 व्यवहार  होता  रहा,  तो  हम  माय  करेगे  कि
 हमारा  स्थायी  स्थान  होना  चाहिय,  हमारी
 जगह  होनी  चाहिय,  हमारी  जमीन  होनी
 चाहिए,  जिस  के  ऊपर  हम  इज्जत  से  रह  सके  ।
 चाबा  साहब  भअ्म्बेदककर  ते  जिस  समय
 प्रानदोलन  शुरू  किया  था  प्रौर  कहा  था  कि
 हमारा  हलैक्टोरेट  झलग  होगा  चाहिये,
 झगर  उस  समय  उन  की  माग  को  मान  लिया
 गया  होता,  तो  यह  समस्या  श्राज  हल  हो  गई
 होती  7  मगर  वत  समय  महात्मा  माधी
 ने  श्रामरण-पनशन  कर  के  उन  से  इस  तरह

 का  प्रान्दोलन  न  करने  का  वचन  ले  लिया  था,
 जिस  की  वजह  से  यह  समस्या  श्राज  भी
 उसी  तरह  से  बनी  हुई  है  ।

 सभापति  महोदय,  इसी  दिल्ली  मै  जब
 दोनो  प्रावधान  फंल  हो  गये,  गृह  मत्रालय
 हमे  सुरक्षा  नहीं  दे  पाया  शौर  राष्ट्रपति

 गरा  बनाया  हुभा  इदारा  भी  फंल  हो  गया,
 बह  भी  हमे  सरक्षण  न  वे  सका,  हमारे  लिये
 प्रावधान  नही  बना  सका,  तो  फिर  हरिजनो
 ने  पिछले  सोमवार  से  भूख-हडताल  शुरू
 को  ।  .0i  हरिजन  रोज़  वोट-क्लब  पर  24
 घटे  भूख  हड़ताल  करते  रहे--मैं  पूछता  हू
 क्या  किसी  ने  वहा  जा  कर  उन  के  दुख-दर्द
 को  पूछा  ?  यहा  पर  जो  पहली  सरकार  थी---
 उस  के  कारनामों  को  हम  जानते  है।  जब
 कही  बाढ  झाई  तो  उस  ने  झूठा  प्रचार  किया
 कि  हरिजनो  के  खेत  डूब  गये  जब  कि  उन  को
 कुछ  भी  नहीं  दिया  गया  था,  लेकिन  आज  तो
 हमारे  झासू  तक  भी  पोछने  के  लिये  कोई
 तैयार  नही  है।

 इस  लिये  मैं  कहना  चाहता  हु  कथनी
 शौर  करनी  मे  प्रन्तर  नहीं  होना  चाहिये,
 इस  तरह  से  शुरुआत  होनी  चाहिये,  जिस
 से  हम  को  लगे  कि  घास्तथ  मे  हमारी  सुनधाई
 हो  रही  है  श्राज  जो  लोग  यहा  भपने  विचारों
 को  व्यक्त  कर  रहे  है,  इसलिये  नहीं  कर  रहे
 हैं  कि  हम  केवल  झपना  गुस्सा  थ्यक्त  कर  रहे
 हैं,  बल्कि  इस  लिये  कर  रहे  है  कि  हमारे  पीछे
 जो  समाज  बैठा  हुमा  है,  जो  रोता  है,  बिलखता
 है  और  कहता  है  कि  तुम्हारे  यहा  बैठे  होने
 के  बावजूद  भी  हमारे  साथ  यह  व्यधहार
 हो  रहा  है,  हमारा  यह  हाल  हो  रहा  है।
 इस  समाज  को  बरगला  कर  पिछली  हुकूमत
 ने  30-31  साल  तक  यहा  हुकूमत  की,
 लेकिन  ब  यदि  उसी  समाज  के  साथ  ठीक
 तरह  से,  सन्तुलित  रूप  से  व्यषहार  नही  किया
 गया,  उस  को  परवाह  नहीं  की  गई,  तो
 इस  के  परिणाम  झच्छे  नहीं  निकलेगे।  इसी
 लिये,  सभापति  महोदय,  हम  ते  एक  नई  माग
 की  है,  एक  तया  विकल्प  दिया  है  कि  हमारा
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 एक  अलग  मंत्रालय  बनाया  जाय,  जिस  तरह
 से  भाप  का  रिहैविलिटेशन  मंत्रालय  बना  हुभा
 है।  पाकिस्तान  से  उजड़  कर  दो  करोड़
 लोग  यहां  भ्राय,  उन  के  लिये  भलग  से  व्यवस्था
 को  गई  झौर  उस  व्यवस्था  के  कारण  वें  O15
 साल  में  श्राबाद  हो  गये,  हम  जो  हज़ारों
 सालों  से  उजड़े  दुए  हैं,  क्‍या  हमारे  लिये
 उस  तरह  की  व्यवस्था  नहीं  हो  सकती  ?
 अगर  इस  तरह  की  सशक्त  व्यवस्था  हिन्दुस्तान
 में  कायम  कर  दी  जाय  तो  मैं  समझता  हूं  कि  जो
 बार-बार  संरक्षण  का  सवाल  पैदा  होता  है,
 चह  सचल  पैदा  ही  न  हो।  झौर  हमेशा  के
 लिये  हल  हो  जाय  a

 आज  हमारे  जितने  भी  प्राफिसर्ज  लगे
 हुए  हैं,  बे  सब  परेशान हैं  ।  क्योंकि उन  के  खिलाफ
 इस  तरह  के  संघ  बन  गये  हैं  --जो  रिजर्वेशन
 के  बिलाफ  हैं,  एन्टी-रिज्र्वेशन  के  नारे  लग
 रहे  हैं।  प्राज  रिज़वेशन  के  प्रति  इतनी  गलत
 बात  पैदा  कर  दी  गई  है,  ऐसी  भावनायें  पैदा
 कर  दी  गई  हैं--जब  कि  हमें  केवल  5
 प्रतिशत  दिया  जा  रहा  है  और  85  प्रतिशत
 उन्होंने  भपने  लिये  रिजर्वेशन  किया  हुआ्ला--
 लेकिन  उस  के  बाद  भी  हमारे  ऊपर  प्राक्षेप
 लगाये  जाते  हैं,  छींटे  कसे  जाते  हैं  कि  यह
 सरकार  तो  हमारे  लिये  है।

 जो  संकल्प  यहां  रखा  गया  है,  उस  का
 समर्थन  करते  हुए  मैं  सरकार  से  यह  मांग  करता
 हूं  कि  इस  तरह  की  कोई  त  कोई  मशीनरी
 कायम  हो  जिससे  हमारे  ऊपर  जो  जुल्म
 किये  जाते  हैं,  उन  को  रोका  जा  सके  i  हमारे
 साथ  जो  व्यवहार  होता  है  उस  में  स्वच्छता
 शानी  चाहिये,  दोषियों  को  दण्ड  दिया  जाता
 चाहिये,  जिस  स्रे  हमारे  समाज  को  यह  विश्थास
 हो  सके  कि  यह  सरकार  अब  हमारी  है  और
 हमारे  लिये  कुछ  करने  जा  रही  है।  इन्हीं
 शब्दों  के  साथ  मैं  झापकों  धन्यवाद  देता  हूं।

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  I  am  grateful  to  you  for

 Giving  me  time  now  when  I  can  get
 the  Prime  Minister’s  attention  when
 I  am  speaking.  He  is  happily  present
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 here.  May  be  I  will  not  be  present:
 when  he.  replies,  I  am  saying  that  in
 advance,

 I  am  very  glad  indeed  that  the
 House  had  decided  to  give  some  extra
 time  to  consider  this  motion  before
 the  House,  in  which  the  House  pro-
 poses  to  express  its  concern.  I  think
 this  is  the  minimum  that  we  can  do
 about  this  problem.  It  is  in  thig  sof-
 ter  way  the  question  is  on  the  agenda
 of  the  House  today.  But  I  must  re-
 mind  the  House  and  the  Prime  Minis-
 ter  particularly  that  this  question  in
 this  peculiarly  difficult  form  has  been
 on  the  agenda  of  our  national  life  for
 the  last  one  year.  This  is  not  some-
 thing  which  has  happened  overnight
 in  the  last  few  weeks.

 I  know  somebody  can  say  that  the
 question  of  the  Harijans,  the  sche-
 duled  castes  and  scheduled  tribes,  is
 not  8  question  of  recent  origin,  it
 stretches  back  to  So  many  years,  to
 the  centuries.  So,  how  can  you  say
 it  is  only  for  the  Jast  one  year?

 When  I  am  saying  one  year,  I  refer
 to  the  particular  form,  the  extreme
 form  of  the  atrocities.  It  was,  really
 speaking,  a  warning  to  the  nation,
 that  something  very  serious  was
 happening,  that  somebody  must  sit  up
 very  seriously  and  apply  his  ming  to
 it.  It  was  in  this  acute  form  that  this
 question  was  before  the  country.

 When  we  were  trying  to  reise  this
 question  here  in  the  House  about
 what  happened  in  Belchi,  in  Meerut
 and  other  districts...

 AN  HON.  MEMBER:  In  Maharashtra,
 SHRI  YESHWANTRAO  CHAVAN:

 In  Maharashtra.  If  it  has  happened
 in  Maharashtra,  7  can  say  J  am  asham-
 ed  of  it,  there  is  nothing  to  be  proud
 about,  there  is  nothing  to  explain
 away,  I  am  equally  ashamed  of  it  if
 it  is  happening  in  Maharashtra.

 But  my  main  point  is  thet  when  we
 were  trying  to  invite  the  attention  of
 the  Government  and  trying  to  have
 some  sort  of  constructive  dialogue
 with  Government,  I  must  say  that  out
 of  despair  I  had  to  give  up  this  effort
 with  the  Prime  Minister.  I  would
 remind  him  about  my  correspondence with  him  on  this  question.
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 38.23  hrs,

 [Mr.  SPEAKER  in  the  Chair]

 When  I  wrote  to  the  Prime  Minis-
 ter,  sending  along  with  my  letter  »
 report  of  some  of  the  members  of  rm
 party  who  visited,  some  of  the  States,
 not  only  Belchi—they  had  gone  to

 Bihar,  and  then  to  Gujarat  ang  some
 other  places—]  was  told  by  the  Prime
 Minister  that  this  was  politically
 motivated.  Therefore,  I  had  to  give
 up  the  correspondence  out  of  sheer
 despair.

 With  all  my  respect  to  him,  my
 main  objective  at  that  time  was  to
 establish  some  sort  of  constructive
 communication  and  dialogue,  be-
 cause  this  is  not  a  question  of  one
 party,  of  the  State  Government  or
 the  Central  Government,  this  is  not
 a  question  where  you  can  say  that  it
 falls  yn  the  State  List  or  the  Central
 List  or  the  Concurrent  List.  This  is
 a  question  which  lies  on  the  national
 conscience,  therefore,  the  nation  has
 to  take  it  in  the  correct  spirit  and
 face  the  question  I  must  say  that
 all  these  things,  all  these  ;ssues  or  in-
 eidents  were  happening  in  different
 States,  all  the  States  I  would  say  if
 that  satisfies  somebody,  but  the  ques-
 tion  js  not  where  it  happened,  but
 that  they  were  happening,  and  one
 has  to  go  into  the  reasons  for  it.

 From  the  details  that  some  of  the
 members  of  the  party  then  gave  me,
 it  had  some  special  provocation  this
 year,  in  the  last  few  years  if  you  like.
 Some  new  rights  were  given  to  the
 Harijans,  some  lands  were  given,
 bonded  labour  was  sought  to  be  re-
 moved.  It  is  this  which  was,  really
 speaking,  giving  them  some  human
 rights  for  the  first  time  in  practice.
 It  happened  because  people  who  were
 not  pleased  with  these  things  were
 taking  a  sort  of  anti-social  attitude
 ang  making  an  organised  effort  to
 attack  the  Harijans  and  the  result
 was  the  atrocities.  Therefore,  it  has
 social  and  historica]  significance.  If

 you  merely  rule  it  away  88  a  problem
 of  law  and  order,  it  will  be  a  great
 mistake.  We  have  then  not  @nder-
 stood  the  problem  at  all.  The  pro-
 blem  of  Scheduled  Castes,  the  pro-
 blem  of  Scheduled  Tribes  and  mino-
 rities  js  a  problem  which  requires
 awakening  of  social  conscience  of  the
 nation.  For  that  matter,  all  the  par-
 ties  together  have  to  have  some  sort
 of  a  constructive  programme.  But
 the  Government  will  have  to  take  a
 lead  in  this  matter  and  take  a  special
 responsibility.  Every  time  we  come
 here  and  some  Members  raise  this
 question,  it  is  found  that  it  is  mercly
 explained  away  in  a  routine  manner.
 That  hurts  more.  We  are  told  that
 Harijans  are  5  per  cent  and  the
 atrocities  are  only  4  per  cent  This
 sort  of  an  explanation  of  happenings
 in  the  country  in  a  statistical  way  is
 adding  insult  to  injury.  Therefore,  J
 do  not  merely  take  this  opportunity
 and  criticise  the  Government  but
 I.  am_—  again  making  an  apeal
 to  the  Prime  Minister  because
 he  himself  is  a  veld,  known  lea-
 der  who  has  hie  :wn  jdea  about
 it;  I  know  that  .c  has  also  done
 something  in  this  matter  in  a  con-
 structive  way,  not  that  I  need  to  speak
 about  it  But  I  certainly  say  that  we
 need  to  emphasise  this  particular  as-
 pect  because  it  has  assumed  special
 significance  now.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  What  is  your  construc-
 tive  suggestion?

 SHRI  YESHWANTRAO  CHAVAN:
 If  you  sit  along  the  table,  certainly
 we  can  talk  about  it.  At  least  economic
 rights  and  social  privileges  that  they
 are  getting  today,  some  people  are
 getting  jeolous  about  it  and  are  trying
 to  deny  those  things.  Certain  ele-~
 ments  in  society  in  an  organised  fashion
 try  to  do  it  and  if  these  elements  get
 protection  from  the  Government  in-
 directly  by  connivance,  by  negligence,
 by  positive  support  then  what  hap-
 pens?  This  is  the  main  question.  As
 I  told  you,  specific  instances  were
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 brought  to  notice  that  certain  lands
 were  given  to  the  people  in  the  last
 two,  three  years,  and  by  forcefully
 attacking  these  people,  they  were  dis-
 possessed  of  the  lands.  The  reasons
 for  some  of  the  troubles  were  that  they
 refused  to  go  on  labour  in  a  usual
 bonded  form.  This  old  slavery  they
 did  not  want;  they  want  to  rebel
 against  it.  You  will  have  to  go  into
 the  causes  as  to  why  it  took  place.
 These  are  of  special  significance.  The
 constructive  suggestion  is  that  the
 political  parties  must  sit  together  and
 accpet  certain  responsibilities.  It  is
 not  enough  to  tell  a  police  station
 officer  that  you  go  and  enquire  about
 it.  Well,  that  is  one  way  of  doing
 this.  This  is  a  police  way  of  doing
 it.  What  I  am  trying  to  say  is  that
 there  is  something  deeper  and  one
 needs  to  go  into  the  matter  much  more
 fundamentally.  We  will  have  to  find
 out  many  ways  of  dealing  with  it.  It
 is  not  enough.  If  there  are  other
 forms  of  bonded  labour,  we  will  have
 to  find  it  out  and  attack  it  ruthlessly
 if  we  can.  As  Government  wants  to
 attack  law  and  order  problems  this  is
 the  worst  law  and  order  problem.  Law
 and  order  problem  has  to  be  effectively
 dealt  with—not  when  incidents  start
 happening.  They  will  have  to  deal
 with  it  at  the  root,  go  into  the  root
 cause  of  it.  These  are  positive  and
 constructive  suggestions  of  doing  it
 It  is  not  enough  to  investigate  the  inci-
 dent  when  it  took  place.  It  is  neces-
 sary  to  see  that  such  incidents  do  not
 take  place.  The  people  themselves  in
 the  villages,  the  higher  castes  in  the
 villages  should  feel  it  their  duty  and
 responsibility,  morally  they  should
 feel  ashamed  if  such  incidents  do
 occur.  Unless  that  sort  of  feeling  in
 the  country  especially  in  the  rural  side
 is  created,  nothing  will  happen.  This
 is  a  national  programme;  this  is  not
 a  one-party  programme.  I  do  not  say
 it  is  merely  a  Government  programme.
 Unless  of  course,  Government  takes  a
 lead  in  this  matter,  nothing  is  going
 to  happen.

 On  the  contrary,  we  find  that  merely
 certain  technical  explanations  are
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 being  given  about  it.  One  feels  that
 somebody  is  trying  to  justify,  That  is
 the  worst  part  og  it;  that  hurts  the
 conscience  of  the  nation;  that  hurts  the
 pride  of  the  people.  That  is  the  main
 point.

 I  would  recommend  you  to  read
 some  of  the  correspondence  between
 myself  and  the  Prime  Minister.  The
 Prime  Minister  felt  that  I  was  merely
 trying  to  make  a  political  capital  out
 of  it  to  raise  it  in  the  Parliament.  I
 was  totally  dismayed.  I  wrote  to  him,
 “I  must  leave  it  at  that.  I  do  not  want
 to  carry  on  correspondence  further”.
 My  intention  was  to  establish  some
 sort  of  a  contact.  I  am  mentioning  to
 this  correspondence  only  today.  I  am
 very  glad  that  the  members  from  the
 Government  Benches  have  started  rais-
 ing  this  question.  At  least  now  he
 will  realise  that  the  question  was  not
 raised  with  any  political  motivation,
 with  any  party  interest,  but  because
 it  is  a  very  serious  question  which  is
 affecting  the  minds  of  the  people  at
 large  and  the  nation  as  a  whole.

 I  think,  in  our  country,  in  the  last
 one  century,  all  the  important  leaders
 of  our  country,  from  Raja  Ram  Mohan
 Roy  to  the  present  days,  have  tried  to
 create  a  public  opinion  about  it.  But
 even  then  we  have  not  succeeded
 enough  by  merely  creating  a  public
 opinion.  Unless  we  create  certain
 political  social  sanction  behind  all  our
 efforts,  nothing  is  going  to  make  any
 further  progress.  Therefore,  I  thought
 it  my  duty  to  speak  on  behalf  of  my
 party  and  say  that  it  is  very  well
 done  by  those  who  have  moved  this
 motion.  It  is  good  that  now,  today,
 it  is  not  only  one  party  speaking,  it
 is  the  entire  House  speaking  and  it  is
 the  nation  speaking  on  this  issue  of
 Harijans.  I  would  request  the  Prime
 Minister,  when  he  replies,  that  let  him
 not  merely  speak  because  he  has  to
 justify  a  Government  or  a  Ministry.
 He  is  more  than  a  Prime  Minister.  |
 would  expect  him  to  look  at  the  quex
 tion  from  this  point  of  view  and  ड्ढ०
 into  the  problem  much  more  funda-
 mentally  and  give  us  a  programme.
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 As  the  Prime  Minister,  he  can  give
 us  8  programme,  a  programme  for  the
 nation,  a  programme  for  all  the  politi-
 cal  parties,  This  is  a  non-party  issue.
 This  cuts  across  all  the  political  fron-
 tiers  or  party  affiliations.  Let  us
 create  a  situation  in  the  country  that
 the  question  of  Harijans,  the  question
 of  Girijans  the  question  of  minorities
 is  given  the  same  priority  which  it
 desarves.

 Sir,  I  have  done.

 डा०  रामजी  सिंह  (भागलपुर)  :  प्रध्यक्ष
 जी,  जहां  माननीय  चग्हाण  साहब  जेसे
 विरोधी  दल  के  नेता  झपने  सौम्य  भौर  उदात्त
 भाव  प्रदर्शित  कर  रहे  हों,  जहां  हमारे  माननीय
 प्रधान  मंत्री  जी  उपस्थित  हों,  शौर  जहां
 सदन  की  सर्व-सम्मत  भावना  इस  संकल्प
 के  साथ  जूडी  हुई  हो  वहां  बहुत  भ्धिक  कहना
 आवश्यक  नही  है।  यह  भाषश्यक  है  कि  अभी
 जो  हमारे  चग्हाण  साहब  ने  कहा  है  कि  इसको
 दलीय  परिपेक्षा  मे  न  रखा  जाय  बल्कि  एक
 राष्ट्रीय  समस्‍या  के  रूप  में  इसके  निवारण
 के  लिए  प्रयत्न  किया  जाय।  अखबारों  की
 कतरने  सब  के  सामने  हैं,  उसकी  पुनरावृत्ति
 की  आवश्यकता  नही  है।  भ्रावश्यकता  इस
 बात  की  है  कि  किस  प्रकार  से  जिस  फार्य  को
 महात्मा  गांधी  ने  शुरू  किया  था  उनकी  भावना

 को  किस  प्रकार  से  फिर  पुनजी  वित किया  जाय  t
 दुर्भाग्य  हमारा  यह  है  कि  हरिजन  बन्धु  गाय
 के  रूप  में  उपस्थित  है  जिनकी  पूछ  पकड़  कर
 राजनीतिक  वेतरणी  तरने  की  हम  सब  कोशिश
 कर  रहे  है।  इसलिए  प्रावश्यक  है  कि  हम  झपने
 क्वृदय  को  टटोलें  शर  कुछ  रचनात्मक  सुझावों
 के  लिये  हम  प्रपने  विचार  उपस्थित  करें।

 भ्रभ्यक्ष  महोदय,  सचमुच  में  जो  स्थिति  है
 हरिजन  भाहयों  को  बहू  बहुत  दुखी  है।  कल
 सदन  में  जो  हमारे  कुछ  बन्धु  बोल  रहे  थे,  अभी
 भी  हमारे  बन्धु  कुछ  बोले,  भले  ही  कुछ  लोगों
 को  प्रच्छा  न  लगता  होगा,  कुछ  चाहते  होंगे
 कि  हिन्दुस्तान  का  विश्ंडन  हो।  लेकित
 हिन्दुस्तान  की  सा्वधौम  संसद्‌  जिस  समस्या
 को  हल  नहीं  कर  सकती  तो  संयुक्त  राष्ट्र  संघ

 भी  उस  समस्या  को  हल  नहीं  कर  सकता  ।
 सेकित  नहीं,  में  उनकी  भाषनाहों  के  साथ
 अपने  हृदय  को  जोड़ता  हूं।  सचमुच  में
 विश्वामपुर,  बैलची,  महाराष्ट्र,  कर्नाटक  भ्रौर
 झोध  में  जो  घटनायें  हुई  हैं  भ्रगर  में  प्रथवा
 मेरा  परिवार  उन  के  शिकार  होते,  तो  मेरा
 हृदय  किस  प्रकार  से  उद्धिग्न  रहता  ?  “भारत
 काहू  न  करे  कुकरमा”।  उनका  हृदय  विदीर्ण
 है।  इसलिए  उन  की  जो  थाणी  निकलती  है,
 उस  की  में  केवल  एक  प्राक्रोश  की  वाणी
 समझता  हूं,  यथार्थ  धाणी  नहीं  मानता  हूं  t

 लेकिन  इस  का  मतलब  यह  नहीं  है  कि
 हम  इस  समस्या  को  यहां  पर  पूर्ण  विराम  दे
 दें  7  दुख  तब  होता  है,  जब  हम  इस  समस्या
 का  राजनीतिकरण  करने  लग  जाते  हैँ।  प्रधान
 मत्री  जी  गौर  विरोधी  दल  के  सभी  नेताथं
 से  मेरी  प्राथेना  है  कि  इस  समस्या  पर  एक
 राष्ट्रीय  बैठक  होनी  चाहिए,  जिसमें  सब  लोग
 झपने  रचनात्मक  सुझाव  दें  ।  बेलची  की  घटना
 हो  जाने  के  बाद  वहां  का  पोस्ट  मार्टम  करने
 से  हरिजन  भाइयो  का  कल्याण  नहीं  हो  सकता
 है  t  प्रियेशन  इज  बंटर  देन  क्योर  |  इसलिए
 में  श्राप  को  सेवा  में  कुछ  सुझाव  रखना  चाहता
 हैँ,  हालांकि  हमारे  विद्धान  महान  नेता  भ्पने
 सुन्नाव  रखेंगे  ।

 सब  से  पहली  बात  यह  है  कि  इस  बारे
 में  हम  क्‍या  एहतियाती  कार्यधाही  करते  है,
 हरिजन  भाइयो  पर  कोई  जुल्म  न  हो,  इसके
 लिए  हम  क्‍या  प्रिवेंटिव  मेजर्ज  लेते  है।  हम
 ने  कहा  है  कि  जिलाधीश  प्रौर  जिला  प्रारक्षी
 अधीक्षक  इस  प्रकार  की  घटनाओं  के  लिए
 पूर्ण  रूप  से  जिम्मेदार  होंगे  ।  लेकिन  भभी  तक
 जहां-जहां  ऐसी  घटनाएं  हुई  है,  वहां  के  जिला-
 घिकारियों  झयवा  जिला  भारक्षी  भ्रधीक्षकों
 के  विरूद्ध  कौन  सी  कार्यवाही  हुई  है,  यह  सोचने
 धौर  समझते  की  बात  है।

 भझाज  हरिजन  बन्धुओ  को  जिस  प्रकार
 जलाया  गया  है  वह  भाजाद  हिन्दुस्तान  के  लिए
 कभी  स्वाभिमान  का  विषय  नहीं  हो  सकता  है।
 कानूत  मंत्री  बैठे  हुए  हैं।  उन  से  मेरा  निवेदन
 है  कि  जब  मानवों  की  जलासा  जाता  हो,  तो
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 ऐसे  मामनो  में  समरी  ट्रायल  होना  चाहिए  |
 जब  ग्रशलतो  में  लम्बी  कार्यवाही  चलती  है,
 तो  ये  दरागा  या  थानेदार  बिक  जाते  है,  जिस
 के  कारग  हरिजत  न्याय  प्राप्त  करते  स ेवचित
 रहत  हैं।  इसलिए  यह  भ्रावश्यक  है  कि  ऐसे
 मामा  के  लिए  समरी  ट्रायल  हा  और  दावी
 व्यक्तियों  के  घिरूद़  दो  तीन  महीने  में
 कार्यवाही  होनी  चाहिए  t

 हरिजन  बन्धू  गरीब  है।जा  भाथिक
 रूप  से  पिछड़े  हुए  हैं,  चरही  सामाजिक  रूप  से
 भो  पिछडे  हुए  हैं।  इसलिए  यह  आ्रावश्यक
 है  कि  उन्हें  कानूनी  सहायता  दी  जाय,  केवल
 शब्दों  में  ही  नहीं,  बल्कि  उसके  लिए  धनराशि
 का  ग्रावटन  हो,  ताकि  जो  सामन्द  लाग  उन
 पर  अन्याचार  करते  हैं  और  हजा रो  ्पयो  के
 वकील  रखते  हैं,  हरिजन  उनका  सामना
 कर  सके  D)

 लेकित  जैसा  कि  हमारे  महान्‌  नेता,
 श्री  चव्हाण  ने  कहा  है  यह  सरकार  का  हो
 काम  नही  है  जनता  का  भी  काम  है।  जनता
 को  भावताओं  को  जिस  प्रकार  बापू  जी  ने
 झकओझोरा  था,  शायद  श्रान  हम  उस  की  आर
 मुखातिब  नही  हो  रहे  हैं।  इसलिए  प्रधान
 &.. (ह  जी और  सब  लोग  मिल  कर  फिर  एक  बार
 हरिजन  और  गिरिजन  भाइयो  के  लिए  कुछ
 करे  |  हमारे  शास्त्रों  मे ंकहा  गया  है  कि  युधि-
 प्ठिरि  ग्रपने  कुत्ते  को  छोड  कर  भी  स्वर्ग  नही
 जा  सके,  और  हम  भी  प्रपनी  भ्रावादी  के  पचम
 हिस्मे  का  छोड़  कर  भारतवर्ष  में  सुख  शोर

 शा  ते  से  नहीं  रह  सकते  |
 कन  कुछ  हरिजन  भाइयों  न  कहा  कि

 स्वर्ग  इस  विषय  पर  क्यो  बोले  ।  वे  ऐसा  नहीं
 कह  सकते  ।  में  विनय  के  साथ  कहना
 चाहता  हु  कि  भारतवर्ष  का  यह  दुर्भाग्य  है  कि
 मानव  ने  मानव  को  जलाया  |  लेकिन  यह  उस
 का  सौभाग्य  भी  है  कि  बापू  शौर  दूसरे  महा-
 पुरुषो  ने,  जा  हरिजन  नही  थे,  हरिजनो  के  लिए
 बहुत  कुछ  किया।  इसलिए  हरिजनों  की
 समसस्‍्यो  राष्ट्र  की  समस्‍या  है।  हरिजन  भौर
 'बैर-हरिणन,  हम  सब,  मिल  कर  इस  समस्‍या
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 से  लडेंगे  झौर  संविधान  के  नास  पर  शपथ
 लेंगे  कि  हम  इस  को  दलीय  राजनीति  के  लिए
 शोषण  का  अभ्रलाड़ा  नही  बनायेंगे।

 प्रध्यक्ष  महोदय,  भ्रभी  झाप  के  सामने
 में  एक  झौर  चीज  कहना  चाहूगा।  सचमुच
 मैं  ऐसी  जो  कुछ  घटनाएं  हुई  हैं  ज॑  से  विश्रा मपुर
 की  घटता  कितनी  दर्देताक  घटना  है।  एक
 गाव  के  लोग  नहीं,  कई  गावो  के  लोग  षहा
 जमा  हुए  शझौर  उन्हांने  हा  उन  को  जलाया।
 में  कहता  हू  कि  अगर  भारतवर्ष  मे  काई  न्याय

 की  कीमत  है  तो  उस  इलाके  मे  सामहिक  जुर्माना
 भी  होना  चाहिए  1

 इस  सवध  में  चव्हाण  साहब  ने  ठीक  कहा
 कि  यह  केचल  सामाजिक  सवाल  नही  है,
 आधिक  सवाल  है  ध्रौर  सचमुच  मे  अगर
 किसी  भी  प्रशासन  में,  इदिरा  जी  के  प्रशासन
 में  भी  अगर  गरीबो  शौर  हरिजन  भाइया  को
 जमीन  दी  गई  ता  देनी  चाहिए,  भ्च्छी  बात  है  ।
 यह  अलग  वात  है  हम  लाग  बिहार  बे  है,  काई
 राजनैतिक  शोषण  के  लिए,  मै  नही  कह  रहा  हू,
 लेकिन  सच्चाई  यह  है  कि  जितन  परच  दिए
 गए  थे  उस  मे  60  से  40  प्रतिशत  परच  क्वल
 परचे  रह  गए,  जमीन  पर  उन  का  कब्जा  नही
 मिला  शीर  श्राज  कहते  है  कि  उनको  'नमीन
 से  हटाया  जा  रहा  हैं।  इसलिए  सचमुच  में
 श्रगर  उन  को  देना  है  ता  सही  ढग  से  देना  चाहिए।
 मुख्य  बात  तो  यह  है  कि  जब  तक  हिन्दुस्तान
 की  आर्थिक  परिस्थिति  नही  बदलेगी,  भूमि-
 सुधार  के  कानूनो  का  प्रगति  शील  कार्यान्वयन
 नहीं  होगा,  तब  तक  यह  सामती  ढाचा  बना
 रहेगा  तब  तक  हरिजन  ौर  जा  पिछड़  हुए
 लोग  है,  जो  हमारे  प्रन्त्योदय  के  भाई  है  वे
 कभी  भागे  नही  बढ़  सकते  है  !

 लेकिन  सब  से  बडी  बात  यह  है  कि  यह
 प्रस्पृश्यता  का  प्रश्न  कहा  से  श्राया?  यह  कि  यह
 भस्पुश्यता  का  प्रश्न  हिन्दुस्तान  की  सडी  गली
 जाति  व्यवस्था  से  भाया।  गीता  में  कहा  है--

 चातुर्वेण्य  मया  सृध्ट  गुणकर्मविभागश  ।
 तस्य  कर्तारमपि मां  विद्ययकर्ता  रमव्ययम्‌  ।।

 यह  जो  चातुषण्यं  ककी  बात  कही  गई  है,  चार
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 wet  तो  रहे,  लेकिन  वर्ण-व्यधस्था  नहीं  है  भाज  ।
 भ्राज  वर्ण-भ्रव्यवस्था  है।  वर्ण  व्यवस्था  की
 विकृृति  से  जाति-व्यधस्था  पैदा  हुई।  जाति
 व्यवस्था  की  गहित  धौर  कुत्सत  चीज  जो  है
 उसी  को  भ्रस्पृश्यत।  कहते  हैं।  इसलिए  बापू
 के  शब्दों  के  साथ  में  झपने  विचार  समाप्त
 करना  चाहूंगा  उनके  छूदय  में  कितनी  उथला
 है  भाप  देखें  7  इस  भ्रछृतिस्तान  की  मांग  में
 आप  के  प्राक्रोश  में  वह  शब्द  नही  है,  इस  में
 आपके  हृदय  की  पुकार  नही  है  क्यो  कि  भारत-
 माता  को  विख्वंडित  करने  वाला  भारतवासी
 नही  हो  सकता  1  लेकित  बापू  ने  कहा  था---

 “यदि  भ्रस्पृश्यता  के काम  रहने  के  कारण
 मुझे  हिन्दू  धर्म  छोड  देना  पड़े  तो  मे  जरूर  छोड़
 दूं  और  कलना  पढ़  लू  या  बापतिस्मा  ले  लू।
 पर  मुझे  तो  श्रपने  धर्म  पर  इतनी  श्रद्धा  है  कि
 भुझे  उसी  में  जीना  शौर  उसी  में  मरना  है।
 सो  इस  के  लिए  फिर  मुझे  जन्म  लेना  पड़े  तो  मै
 भंगी  के  ही  धर  लगा

 मैं  इन्ही  शब्दों  क ेताय  यहकहता हूं  कि  सचमुच
 में  यह  भारतवर्ष  हमारा  धर  है  प्लौर  इस  को
 हम  प्रच्छा  बनाएंगे  ।  इस  को  छोड़ने  की  बात
 कह  कर  के  सम्पूर्ण  राष्ट्र  के  दुख  को  भाप
 बढ़ावेंगे  नही।  मैं  प्रधान  मंत्री  जी  से  भ्रनुरोध
 करूंगा  कि  राष्ट्रीय  स्तर  पर  इस  का  विचार
 विमर्श  होना  चाहिए  बौर  जल्दी  से  जल्दी
 होना  चाहिए  t

 oe  बरसे  शीघ  नहीं  तो  रेगिस्तान
 रिसाता  है  ।”  भ्रापको  समय  नहीं  खोना
 चाहिए  t

 SHRI  C.  M.  STEPHEN  (Idukki):  Mr.
 Speaker,  Sir,  I  rise  today  with  a  feel-
 ing  of  pain  and  of  gratification  to
 Participate  in  this  debate—pain  be-
 cause  of  the  blood-curdling  cruelty
 that  continues  to  be  meted  out  to  a
 section  of  our  brethren  and  gratifica-
 tion  because  of  the  very  heartening
 response  that  is  seen  in  the  House,
 irrespective  of  the  Party  distinctions.

 Whether  belonging  to  the  ruling  Party
 or  the  Opposition  Party,  the  reaction
 to  these  incidents  has  not  been  prosaic,
 formal  or  perfunctory,  but  something
 which  is  coming  out  deep  from  the
 heart.  This  shows  that  the  heart  of
 the  nation  is  one  as  far  as  this  ques-
 tion  is  concerned.  This  gives  us  hope
 that  we  will  be  able  to  solve  this  pro-
 blem.  As  was  pointed  out  by  Mr.
 Chavan,  this  is  a  real  national  pro-
 blem  which  we  will  have  to  look  at
 from  the  national  perspective.

 I  am  remined  of  the  great  role  of
 Mahatma  Gandhi  played  in  this  res-
 pect.  A  section  of  the  people  who
 were  the  scum  of  society  were  ex-
 ploited,  bound  down,  enslaved  and
 treated  as  worse  than  criminals  or
 animals.  Gandhiji  came  forward  and
 gave  them  the  name  of  ‘sons  of  God’
 or  ‘Harijans’.  He  completely  identified
 them  as  such  and  he  gave  us  the
 philosophy  and  the  message  that  until
 and  unless  they  are  raised  up  and
 treated  as  more  than  equals  by  making
 up  for  all  the  evils  that  were  done
 against  them  through  the  centuries,  he
 told  us  that  this  country  will  not
 attain  Swaraj.

 When  the  fathers  of  the  Constitu-
 tion  wrote  down  the  Constitution,
 there  was  a  message  coming  out  of  it.
 We  gave  ourselves  a  Constitution  to
 enshrine  justice  and  equality—social,
 economic  and  political.  Art.  5  took
 care  that  special  provisions  must  be
 made  for  them  and,  in  making  them,
 equality  of  job  opportunities  need  not
 be  treated  as  violated.  Art.  46  says
 that  they  may  be  taken  special  care
 of.  Not  only  that,  but  it  charges  the
 State  with  the  responsibility  of  pro-
 tecting  them  against  injustice  and  ex-
 ploitation,  There  are  Articles  338  and
 336  making  special  provision  for
 special  office,  a  special  provision  for  a
 Commission  and  making  special  provi-
 sion  for  treating  them  in  a  special
 manner,  and  making  special  provision
 that  there  must  be  a  Ministry  in
 Orissa,  Madhya  Pradesh  and  Bihar  to
 look  after  the  welfare  of  the  Scheduled
 Tribes  and  Scheduled  Castes.  ,



 435  Motion  re.  Atrocities

 [Shri  C.  M.  Stephen]
 I  am  pointing  out  all  this  to  show

 that,  from  out  of  the  Constitution,
 there  is  a  message  flowing  out,  a  mes-
 sage  not  of  formality  but  a  message  of
 solicitude.  Even  as  a  father  will  take
 care  of  his  weak  son,  here  is  a  class
 of  people  who  th

 pea
 the  historical

 process  of  centuries  were  ill-treated
 and  brought  down  to  the  last  base  and,
 when  the  country  became  free,  its  res-
 ponsibility  is  not  merely  to  treat  them
 as  just  one  among  others  but  to  treat
 them  as  the  weakest  among  us,  need-
 ing  and  deserving  special  solicitude:
 that  special  solicitude  which  the
 weakest  child  of  the  family  is  expected
 to  get  from  the  father,  is  what  the
 Constitution  demands  of  us.

 Thirty  years  have  gone  by.  Let  us
 not  be  in  a  mood  of  recrimination  ang
 mutual  accusation.  Let  us  be  in  a
 mood  of  introspection  and  mood  of  pain-
 ful  survey  of  the  whole  scene.  Com-
 parisons  are  absolutely  cruel  when  we
 treat  of  a  mater  like  this—what  was
 the  position  in  such  and  such  a  year
 and  what  is  the  position  in  such  and
 such  year.  That  bespeaks  of  an  at-
 titude  which  does  not  conform  to,  and
 which  is  not  in  tune  with  the  message
 that  I  made  mention  of.  Here,  this
 House  had  many  occasions  to  discuss
 this  matter.  After  this  Lok  Sabha,
 under  your  presidentship,  started  func-
 tioning  on  one  basic  or  the  other  we
 had  occasions  to  discuss  this  matter
 but  it  so  happens  that  no  sooner  a  dis-
 cussion  is  over  than  we  hear  another
 story  of  another  batch  of  Harijans
 being  burnt  alive,  another  story  of
 another  set  of  Harijan  women  being
 raped  and  a  story  of  cruelty  committed
 on  Harijans.  This  bespeaks  of  a
 national  malady.  Day  before  yester-
 day  I  read  in  the  press  that  in  Madras,
 in  the  Assembly,  a  discussion  took
 place—that  the  wife  of  a  Harijan,  the
 wife  of  a  Deputy  Collector  who  happens
 to  be  a  Harijan,  was  disrobed  in  pub-
 Hic.

 Attempts  are  made  to  justify  it  as
 a  Holi  prank.  Holi  prank  can  go
 against  the  wife  of  a  Harijan  and  not
 against  any  other  high  caste  person.
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 Here  is  a  justification  coming,  Sir.  I
 am  saying,  let  this  House,  let  every-—
 one  of  us  sit  back,  examine  and  analyse
 the  basis  of  this  malady.  I  do  not  want
 to  show  an  accusing  finger  against  any-
 body,  but  I  felt  ashamed,  pained,  when
 I  heard  the  crude  comparison  in  terms
 of  percentages  and  statistics.  Fifteen
 percent  of  the  people—only  one  per-
 cent  of  the  crime  has  been  put  on  them
 indicating  thereby  that  fourteen  per-
 cent  of  the  crime  is  still  due  to  them.
 Is  that  the  way  this  question  is  to  be
 approached?  Is  that  the  way  that
 somebody  who  is  put  incharge  must
 approach  this?)  I  had  expected  a  men-
 tal  revulsion  coming  up  in  complete
 protest  that  our  brethren  are  being.
 treated  crually.  Ig  this  this  approach
 expected  of  us?  But  I  am  heartened
 that  that  approach  is  not  reflective  of
 the  mind  of  the  nation,  not  refiective
 of  the  mind  of  the  House;  glory  to  this
 House,  glory  to  this  nation  that  this
 approach  is  not  reflective  of  the  mind
 of  the  nation  and  there  lies  the  hope
 for  this  nation.  Any  steps  absolutely
 necessary  must  be  taken.

 A  demand  was  raised  here  that  there
 must  be  a  special  Ministry  totake  care
 of  them,  If  amendmen  of  he  Constitu-
 tion  is  necessary  in  case  what  is  pro-
 vided  is  not  sufficient,  that  will  have
 to  be  thought  of.  There  is  already  a
 provision  for  collective  fine  wherever
 untouchability  is  practised  or  cruality
 is  heaped  on.  Who  has  ever  invoked
 this  provision?  Except  in  Gujarat  in
 one  instance,  I  have  never  heard  of
 this  collective  fine  process  being  impo-
 sed,  This  matter  of  collective  came  in
 Bombay  Presidency,  when  Shri  Morar-
 ji  Desai  himself  was  the  Chief  Mints-
 ter.  This  provision  was  brought  in
 and  I  felt  proud  when  J  hear  Shri
 Mararji  Desai  making  an  announce~
 ment  that  he  would  go  on  a  hunger
 strike  if  this  thing  is  stopped.  That
 sort  of  thing  can  certainly  correct  up-
 to  a  certain  extent.

 I  do  agree  that  this  is  a  matter  which
 Must  be  treated  as  above  party.  Any-
 body  who.  jll-treats  Hariajns  must  be
 treated  ag  a  crimina]  of  the  first  water
 ang  must  be  approached  88  a  special
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 leper  who  must  be  put  down
 with  the  strongest  hand.  It  ig  this
 approach  that  is  necessary.  The  dis-
 cussion  that  has  taken  place  here
 during  three  days  must  carry  this  mes-
 age  to  the  nation,  and  this  message
 is  being  carried  to  the  nation,  where
 the  Government,  Opposition  and  every-
 body  agrees  also  not  to  make  political
 capital  out  of  it.  I,  on  my  part,  say.
 that  I  approach  it,  not  a  spirit  of
 making  political  capital  out  of  it,  but
 in  a  spirit  trying  to  solve  this  pro-
 blem.  That  is  all  I  have  to  say.

 As  said  by  some  hon.  friends  on  the
 other  side,  the  nation  is  today  on
 the  tip  of  a  volcano.  We  can  face  an
 enemy  and  survive,  we  can  solve  cer-
 tain  other  problems  and  survive,  but
 ig  discontentment  and  frustration  is
 there  from  Kashmir  to  Kanya  Kumari
 among  a  large  section  of  the  people,
 whose  sweat  gives  bread  to  this  nation,
 sure  as  anything,  this  country  is  in
 for  a  complete  explosion,  out  of  which
 there  can  be  no  survival  Therefore,
 this  is  indicative  of  the  grave  danger
 that  we  are  facing  and  with  a  spirit
 of  facing  the  danger,  we  huve  got  to
 approach  this  problem.

 I  may  again  repeat,  as  I  said  on  the
 previous  occasion,  that  the  solution

 to  this  problem  ig  for  them  to  organize
 themselves  and  to  assert  their  rights
 Nobody  can  help  unless  they  help  them-
 selves  They  should  organize  and  as-
 sert  themselves,  because  they  are  the
 base  of  this  country;  they  are  not  ‘o
 seek  and  to  beg,  but  to  organize  and
 assert.  This  is  because  it  is  on  their
 shoulders  that  this  country  can  exist
 and  survive.  If  they  assert  themselves,
 nobody  can  suppress  them.  It  is  for
 the  others  to  come  along  as  Gandhiji
 did  saying,  “We  are  with  you  and
 together;  either  we  sink  or  together
 we  swim”,  That  attitude  can  take  us
 across.  I  on  behalf  of  my  party,  put
 on  record  our  deepest  resentment
 against  whatever  is  going  on  and  we
 pledge  our  full  support  to  any  efforts
 that  may  be  made  to  solve  this  pro-
 blem  constructively,  We  extend  our
 hands  o¢  support  to  find  a  solution  to

 this  problem  because  it  is  a  national
 problem,  the  solution  of  which  is  ७
 desideratum  if  the  nation  has  to,
 survive.  In  that  spirit,  I  support  this_
 motion.

 sit  युबराज  (कटिहार)  प्रध्यक्ष  महो-.
 दय,  पिछले दो  दिनों  से  हरिजनो  पर  भत्याचारों
 की  वारदातों  की  बहुत  ही  हृदय-चिदारक
 चर्चाएं  यहां  पर  हो  रही  है  भौर  यह  ठीक  है  कि
 दिन  प्रति  दिन  हरिजनों  के  प्रति  जो  घटनाएँ
 घट  रही  हैं,  उन  मे  कोई  कमी  प्ाने  का  प्रश्न,
 नही  उठता  है।  इसलिए  “नहों'  कि  पिछले
 30  थर्षों  से जब  से  हम  स्थतन्त  हुए  है,  तभी  से
 जो  सामाजिक  प्रौर  अ्राथिक  स्थिति  मे  बदलाव
 झाना  चाहिए  था,  वह  नहीं  झाया  I  प्रब  प्रश्न
 यह  है  कि  किस  तरह  से  सामाजिक  झौर
 आझाथिक  स्थिति  को  बदला  जाए  क्योकि
 बगैर  उसके  बदले  भत्याचार  में,  भन्याय मैं,
 भ्रसमानता  में  कमी  नहीं  हो  सकती  ।  मैं  भ्राप
 से  निवेदन  यह  करना  चाहता  हूं  कि  जिनके
 कारण  यह  प्समानता  बनी  हुई  है  प्रौर  जो
 अन्याय  हो  रहा  है,  यह  केषल  कानून  के  बस  की
 बात  नही  है।  हम  महात्मा  गांधी  जी  की  चर्चा
 करते  हैं।  महात्माजी  ने  साबरमती  भाश्रम
 में  जो  हरिजन  उद्धार  के  सिलसिले  में  प्रयोग
 फिया,  यह  सबको  मालूम  है।  थह  एक  भूमि
 थी,  जहां  पर  यह  काम  भारम्भ  हभा  |  उन्होंने
 हरिजन  सेचक  संघ  बनाया  ौर  जो  हरिजन
 उद्धार  के  कार्यक्रम  थे,  उन  को  भागे  बढ़ाया  I
 न  केवल  उन्होने  इस  देश  को  राजनीतिक  चेतना
 प्रदान  की  बल्कि  उत  लोगों  के  बोद्धिक,
 सांस्कृतिक  स्तर  को  भ्रांगे  बढ़ाने  का  उन्होंने
 काम  किया  श्र  न  केवल  अपने  संस्कार  से
 ौर  प्रपने  भाचरण  से  बल्कि  मंग  इन्डिया',
 नथ-जीवन'  शौर  'हरिजन  सेवक'भादि  पत्ि-
 काग्रों  को निकाल  फर  व्यापक  रूप  से  उन्होंने
 प्रचार  का  काम  किया।

 मैं  श्राप  स ेयह  कहना  चाहता  हूं  कि  झाज
 जरूरत  इस  बात  की  है  कि  जो  घटनाएं  घटती
 हैं,  उस  की  खबर  पुलिस  में  शीघ्र  पहुंच  पाती
 हैं  या  नहीं,  यह  देखने  की  बात  है।  भ्राज  गांव,
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 में  जो  काम  करने  वाला  चौकीदार  हैया
 दफादार  है,  जोकि  निश्चित  रूप  से  शोषित
 शौर  दलित  वर्ग  का  एक  साधारण  आदमी
 होता  है,  ऐसी  घटनाओो  की  खबर  शीघ्र  नहीं
 दे  सकता  है।  शरीर  झगर  देता  भी  है  तो  बहुत
 देर  से  वह  खबर  पहुचती  है  श्लौर  इसका
 कारण  क्‍या  है।उप  को  तन्ब्वाह  कितनी
 मिलतो  है।  हमारे  यहा  उसको  केवल  70
 रुपए  महीना  मिलते  है।

 कई  मानवीय  सदस्य  हमारे  यहा  तो
 केवल  i0  रुण्ये  मिलते  है।

 श्री  युवराज  प्रभी  हमारे  यू०पी०  के
 माननोय  सदस्य  बतला  रहे  है  कि  उनके

 यहा  केबल  0  रुपये  मिलते  है।  हमारे  यहा
 बिहार  मे  उमर  को  70  रुपये  तन्‍्खवाह  मिलती
 है।  ऐसे  लोगो  के  हाथ  में  भ्रत्याचारों  की
 खबर  देने  का  काम  है।  जब  उस  का  इतनी
 कम  तन्ख्वाह  मिलती  है  ता  बह  अपने  गाव
 के  धनी  श्रादमी  के  पास  जाता  है पौर  उस  से
 वह  अपने  खाने  के  लिए  दो  सेर,  चार  सेर
 प्रनाज  ले  झाता  है।  वहा  उसकी  पत्नी  काम
 करती  है  भौर  उन  के  यहा  उस  के  भाई  और
 लड़के  काम  करते  है।  जब  दो  सेर,  चार  सेर
 गेहू  वहू  झपने  खाने  के  लिए  वहा  ले  लाता  है,
 ता  वह  उन  लागा  के  खिलाफ  क्‍या  शिकायत
 करेगा।  जब  इस  तरह  से  झार्थिक  भ्रसममानता
 बनी  रहेगी,  जो  हमारा  भूमि  सुधार  का  कानून
 है,  जो  हमारा  मिनीमम  वेजेज  एक्ट  है,  ये
 सब  ठीक  से  कार्यान्वित  नही  होगे,  तब  तक
 जहा  ये  घटनाए  घटती  है,  उन  की  खबर  काफी
 विलम्ब  से  पहुचेमी।  जो  गाव  में  चौकीदार
 है  या  दफादार  है,  वह  घटनाभो  की  सूचना
 नही  दे  पाता  है।  बहुत  बूढें  लोग  इस  काम  में
 गावां  में  नियुक्त  हुए  हैं  शौर  वे  लोग  खबर
 नही  दे  पाते  हैं।  धती  लोगो  से  उनको  दो  सेर
 अन्न  मिलता  है,  तो  ब्रे  उन  के  खिलाफ  ख़बर
 नही  दे  पाते  हैं।  इसलिए  मैं  यह  कहना  चाहता
 हैं  कि  श्ाज  जो  ये  घटनाए  घट  रही  हैं,  उन  को
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 दूर  करने  के  लिए  सामाजिक  झौर  ग्राथिक
 परिस्थितियों  में  परिवर्तन  लाने  के  लिए  हम
 को  पहल  करनी  पडेमी।  सामाजिक  दृष्टि
 से,  आर्थिक  दृष्टि  से  बदलाव  करना  होगा।
 लेकिन  जिनके  हाथो  में  सत्ता  है,  उनकी  बडी
 जिम्मेदारी  है।  यह  ठीक  है  कि  सत्ता  मे  रहने
 वाले  लोग  केवल  इस  काम  को  नही  कर  पायेंगे  |
 हम  सब  लागो  को  मिल  कर  इस  काम  को
 करना  होगा।  नहीं  तो  यह  काम  नहीं  हो
 सकेगा  ny

 9  00  hrs

 भ्रध्यक्ष  महोदय,  इस  बात  की  भी  जरूरत
 है  कि  जहा  यह  घटना  होतो  है  वहा  इससे
 सख्ती  के  साथ  निपटना  होगा।  जा  लांग
 भ्रपराधी  है,  उनको  दण्ड  देना  हागा।  इस
 समस्या  से  निपटने  के  लिए  केवल  इतना  ही
 पर्याप्त  नही  होगा  कि  केवल  छानबीन  वर
 ली  जाए  या  काई  कमीशन  बिठा  दिया  जाए  1
 हमे  भाथिक  जर  सामाजिक  पुनर्रचना  का
 कार्यक्रम  भी  तीव्रता  के  साथ  लागू  करना
 होगा।  इस  कार्यक्रम  को  लागू  करन  में  केवल
 इतना  ही  पर्याप्त  नही  होगा  कि  हमन  लेण्ड
 सीलिंग  का  कानून  बना  दिया  है।  हमे  भूमि-
 हीनो  को  भूमि  देनी  होगी।  उन्हे  घर  बनाने
 के  लिए  जमीन  देनी  होगी  ।

 प्रध्यक्ष  महोदय,  झ्ाप  देखेगे  कि  जितनी
 भी  घटनाएं  घटती  है  उत  सब  के  पीछे  कोई
 मे  कोई  सामाजिक  शोर  झ्राथिक  कारण  होता
 है।  इसलिए  जरूरत  इस  बात  की  है  कि  हम
 देश  के  तमाम  मुख्य  मत्रियो  का  एक  सम्मेलन

 बुलाएं  भौर  बुला  कर  उनसे  कहे  कि  वे  मुस्तैदी
 के  साथ  इस  समस्या  का  समाधान  करें।
 इस  समस्या  का  समाधान  उनके  सामाजिक

 भौर्‌आाधथिक  उत्थान  से  ही  सभव  हो  पायेगा

 मुख्य  मत्रित्रों  से  श्रापको  यह  कहना  होगा  कि
 प्रान्तों  मे जितने  भी  कानून  इस  सम्बन्ध  से
 बनते  हैं  उनका  उन्हें  कठोरता  से  पालन  करना

 होगा  |
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 अध्यक्ष  महोदय,  जब  हम  लोग  प्रान्तों
 में  जाते  हैं  तो  हम  लोग  जा  कर  के  सकिट

 '  हाऊपों  में  ठहरते  हैं।  अगर  गांधी  जी  भाज
 क्ति  तो  उनका  श्राज  एक  प्रलग  ,भ्रान्दोलन
 होता  |  झगर  वे  होते  तो  उनको  इस  समस्या
 को  सुलझाने  का  भ्रलग  ही  रास्ता  होता।  वें
 भ्राज  के  शासकों  की  तरह  मूकदर्शक  बन  कर
 न  रह  जाते।  गांधी  जी  को  केबल  कानूनों
 कार्यवाही  से  ही  संतोष  नहीं  होता  7  इसलिए
 मैं  प्रपन  मंत्रिमण्डल  के  लोगों  सें,  राज्य  मंत्री
 से,  शौर  जो  हमारे  माननीय  सदस्य  हैं,
 उनमे  कहना  चाहता  हूं  कि  वें  जहां  भी  दौरे
 पर  जाएं  तो  वे  किसी  हरिजन  के  गांव  में  जा
 कर  हक  वहा  हरे  और  देखें  कि  उनकी
 क्या  समस्याएं  हैं।  उसके  बाद  वे  समाधान
 करें  कि  उन्हें  उनको  समस्याओ्रों  का  कैसे
 समाधान  करना  है।  श्राज  हरिजनों  के  गांव
 में  पानों  नहीं  है।  पानो  के  लिए  उन्हें  गाव
 के  बड़े,  धनी  लोगो  के  ट्यूबबेल  पर  निर्भर
 करना  पड़ता  है।  जब  हम  सभी  लाग  हरिजनों
 के  बीच  में  जा  कर  रहेंगे  तभी  हमे  उनकी
 समस्याप्रों  का  पता  चल  सकेगा।  हमे  उनके
 जीवन  में  निकट  से  झाक  कर  देखना  होगा  |
 हम  संभ्यता  ्र  संस्कृति  की  बड़ो  दुहाई
 देते  है  श्रीर  उमी  से  संतुष्टि  कर  लेते  है।
 लेकिन  कदम-व-कदम  पर  इनके  आदर्शों  पर
 झाचरण  नहीं  करते।

 इतना  ही  कह  कर  मैं  प्रपनी  बात  समाप्त
 करता  हूं  tr

 भी  हुकस  देव  नारायण  यादव  (मु-
 बनी)  :  अध्यक्ष  महोदय,  इस  सवाल  पर  काफ़ी

 गम्भो  रतापूर्वक  विचार  किया  गया  श्रौर  स्वयं
 प्रधान  मंत्री  जी  बहस  का  उत्तर  देने  भाये
 हैं  इसी  से  यह  प्रंदाजा  लगता  है  कि  सरकार
 इस  समस्या  के  सपाधान  के  प्रति  कितनी
 सचेष्ट  है  शौर  सरकार  के  दिल  में  कितना
 दर्द  है।  लेकित  प्रध्यक्ष  महोदय,  मैं  यह  प्रापसे

 निवेदन  कर  रहा  हूं  कि  हरिजन  का  प्रश्त
 सारे  देश  में  पैदा  हुआ  है।  मैं  बड़ी  विनम्रता-
 पूर्वक  यह  निवेदन  करूंगा  कि  दुनिया  में
 जितने  देश  हैं,  इतिहास  निकाल  कर  हम  देखें
 तो  सभी  जगह  इस  प्रकार  की  लड़ाइयां  लड़ी
 जा  रही  हैं,  कमो  बेश  में,  चाहे  सभ्यता  का  ढोंग
 भरने  वाले  पश्चिमी  दे  श  हों  प्रौर  चाह  हिन्दुस्तान
 हो।  वहां  के  नीग्रो,  यहां  के  हरिजन,  चाहे
 अफ्रीका  का  शौर  चाहे  रोडेशिया  का  हो।
 दुनिया  के  सामने  यह  एक  प्रश्न  पैदा  है,  इससे
 इन्कार  नहीं  किया  जा  सकता  i  भ्रौर  हिन्दुस्तान
 सें  जो  हरिजन  समस्या  है  इसका  निराकरण
 करने  पर  बहस  कम  होती  है,  बल्कि  इन
 समस्याप्ों  को  उभारने  का  काम  ज्यादा  होता
 है।  हम  हरिजन  श्रत्याचार  पर  रोयेंगे,
 आंसू  बहायेंगे,  झाक्रोश  में  उत्तेजना  में  बहस
 करेंगे।  उससे  समस्या  का  समाधान  निकलने
 वाला  नहीं  है।  प्रगर  समरया  का  समाधान
 निकलना  है  तो  मैं  यह  कहूंगा  कि  हिन्दुस्तान
 में  जो  जाति  व्यवस्था  है  उसने  केवल  प्रशासन
 को  ही  ग्रसित  नहीं  किया  है  बल्कि  हिन्दुस्तान
 की  न्यायपालिका  पर  भी  अ्रपना  भ्रसर
 डाला  |

 भ्रध्यक्ष  महोदय,  मैं  बडी  गहराई  के  साथ
 देख  रहा  था  तो  मैंने  देखा  कि  बिहार  में  जो
 आंकड़े  आये  967  में  जुल्म  74,  चार्जशीट

 52  में  भौर  भदालत  में  भ्रपराधी  को  सजा
 केवल  दो  केसेज़  में।  i968  में  जुल्म  84,
 चार्जशीट  BL  केसेज  में  भ्रदालत  में  केसेज़
 गये  और  सजा  केवल  5  केसेज़  में,  970F
 83  जुल्म,  चार्जशीट  63  में  और  सज़ा

 शून्य  मैं  यह  कहना  चाहता  हूं  कि  यह  एक
 जगह  का  रोग  नहीं  है।  प्रपराध  होते  हैं,
 एक  तो  पुलिस  चार्जशीट  कम  देती  है,  भौर
 देती  भी  है  तो  न्यायपालिका  में  जा  कर  हरिजन
 पर  जुल्म  करने  वाला  भ्रपराधी  रिहा  हो  जाता
 है,  इसलिये  अपराध  करने  वाले  का  मनोबल
 ऊंचा  होता  है  कि  हरिजन  के  मारने  पर
 जेल  नहीं  मिलेगी।  दो,  तीन  साल  केस  में.
 जायेंगे  और  प्रगर  50  वररक्षतरोत  होतो
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 जी  हुकम  देव  नारायण  यादव]
 हुक  बोधा  जमोन  जेन  कर  मुकदमा  लड़ते
 “रहेंगे,  लेकिन  हरिजन  पर  प्रन्याय  करेंगे।
 *  इसलिये  सजा  होना  जरूरी  है।  जैसा  माननीय
 *रामजों  हिहू  कह  रहे  थे  समरी  ट्रायल  होना
 -चाहिये।

 मैं  बिहार  के  मुख्य  मंत्री  को  बधाई
 “देना  चाहता  हूं  जैसे  बिसरामपुर  की  घटना

 हुई,  7  दिन  के  भन्दर  चार्जशीट  दाखिल  कर
 मामले  को  सेशन्‍्स  कोर्ट  में  वे  दिया  गया।
 उससे  जल्दी  और  क्या  हो  सकतो  है  v  इससे
 पहले  हरिजन  को  जलाने  पर  0  दिन  के
 “अन्दर  उस  केस  में  सशन्‍्स  कमिट  कर  दिया
 गया।  बिहार  को  सरकार  और  मुख्य  मंत्री

 “बड़ी  ईमानदारी  के  साथ  काम  कर  रहे हैं।
 पौर  जगहों  को  मुझे  जानकारी  नहीं  है।
 लेकिन  बिहार  के  मुख्य  बंत्री  स्वयं  घटनास्थल
 पर  जते  हैं।  उन्होंने  एक  हरिजन  सैल  स्थापित

 किया  है  जिसका  इन्बाजें  हरिजन  नहीं  है,
 मैं  भ्रापको  बताऊं  उस  प्रधिकारी  का  नाम

 के०  बो०  सकक्‍सेता  है  जहां  हरिजन  वाली  कोई
 घटना  होगी  है  बह  मौके  पर  जाते  हैं,  5,  7

 “दिन  के  अन्दर  केत  को  सुपरवाइज  कर  के  सेशन
 मैं  मामला  दे  कर  तब  सेक्रेटरियट  को  वापस

 न्झ्ाते  हैं।  यह  कार्य  वाहो  करने  के  लिये  संकल्प
 “झौर  इच्छा  भो  होतो  है।

 लेकित  श्रव्य  महोदय,  अगर  हम  चाहते
 :  हैं  कि  हरिजन  के  ऊपर  से  भ्रन्याय  मिटे  तो
 सबसे  पहले  हमको  झपने  दिल  को  भी  साफ़
 करना  पड़ेगा।  हम  तद  सदस्य  हैं,  मेरे  क्षेत्र
 के  भ्रन्दर  अगर  हरिजाों  पर  जुल्म  को  कहीं

 “कोई  बात  होतो  हैं,  सूबना  मिलती  है  तो
 हिम्मत  के  साथ  कहता  चाहिए  चाहे  हमारा
 समर्यक्र  हो  क्‍यों  न  हो,  लेकिन  यह  कहना
 चाहिपे  कि  अगर  हरिजन  पर  प्रत्याचार

 होगा  तो  सामूहिक  रूप  से  वहां  सत्याग्रह
 “करेंगे,  उत्त  भ्रत्याचारी  का  सामाजिक
 बहिष्कार  करायेंगे  शौर  उसका  हुक्का  पानी

 “बन्द  करायेंगे,  मजदूरी  बन्द  करा  देंगे  श्रौर
 दउपकी  खेतों  प्राबार  नहीं  होते  देंगे।  भ्रगर
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 सामाजिक  मुकाबला  करने  की  हम  में  शक्ति
 होगी  तभी  मुकाबला  होगा।  लेकिन  हरिजन
 के  लिये  आंसु  हां  कर,  अपने  दरवाजे  पर
 कोई  हरिजन  भाये  तो  उसको  सम्मान  न  दें,
 हरिजन  की  बात  तो  करें  लेकिन  जो  गरीब
 झपने  घर  की  बगल  में  हो  उसको  बराबरी
 का  सम्मान  लत  दे,  यह  दो  तरह  की  बातें  देश
 में  होती  रही  हैं।  कथनी  भौर  करनी  में  भेद
 चलता  रहा  |  एक  तरफ़  कहा  गया  सम्पूर्ण
 जगत  ही  ब्रह्म  है,  दूसरी  तरफ  इन्सान  को
 अपविद्र  कहा  गया,  यह  तलिद्धान्त  में  कुछ  लर
 रहा,  व्यवहार  में  कुछ  शौर  रह  t

 इस  सदन  और  सरकार  से  मेरा  नम्
 निवेदन  है  कि  अगर  वे  हररिजन-समस्याप्रों
 का  समाधान  चाहते  हैं,  तो  वे  ईमानदारी
 से  जाति-व्यवस्था  को  तोड़ने  का  प्रयास  करें,
 जो  हिन्दुस्तान  का  सब  से  बड़ा  कोढ़  है।
 इस  के  लिए  बह  भावश्यक  है  कि  प्रन्तर्जातीय
 विवाहों  को  प्रोत्साहन  दिया  जाये।  संसद-
 सदस्य  मिल  कर  सरकार  पर  यह  दबाव
 डालें  और  जनमत  तैयार  करें  कि  जब  तक
 प्रन्तर्जातीय  'बिवाह  नहीं  होंगे  तब  तक
 जाब्ि  मिट  नहीं  सकती  है  शौर  इस  लिए
 अन्तर्जातीय  विवाह  को  सरकारी  नौकरी  के
 लिए  अनिवार्य  कर  दिया  जाये।  ऐसा  करने
 पर  जाति  टूटेगी  अर  हरिजन  तथा  हम
 सब  बराबर  होंगे।  रामधन  की  बेटी  की  शादी
 शौर  मेरी  बेटी  की  शादी  जब  एक  जमात
 में  होने  लगेगी,  तो  न  वह  हरिजन  रहेंगे  भौर
 न  हम  स्वर्ण  रहेंगे।  इसो  तरह  इस  समस्या
 का  समाधान  होगा.  |

 कली  श्याम  सुर्दर  लाल  (बयाना):
 प्रध्यक्ष  महोदय,  तीन  दिन  से  सदन  में  जो
 बहस  हो  रही  है,  उस  में  बहुत  से  अकड़े  दिये
 गये  हैं।  आंकड़े  मेरे  पास  भी  हैं,  लेकिन  मैं
 समझता  हूं  कि  उन  प्रांकड़ों  को  यहां  रखने
 की  कोई  जरूरत  नहीं  है।

 श्ाज  जो  घटनायें  घट  रही  हैं,  उन  पर
 विचार  करते  हुए  हमें  इस  पचड़े  में  नहीं
 पड़ना  चाहिए  कि  पिछले  तीस  सालों  में  क्‍या
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 हमा  है  भौर  पिछते  एक  साल  से  क्या  हो
 रहा  है।  सवाल  यह  नहीं  है  कि  परसैंट

 जुल्म  हो  रहे  हैं  या  5  परसेंट  हो  रहे  हैं।
 आंदरणोय  प्रधान  मंत्री  जो  के  शब्दों  में  भ्रगर
 हिन्दुस्तान  में  कहीं  एक  भो  ऐसी  टीना  घटती
 है,  तो  हिन्दुस्तान  के  लोगों  का  सिर  शर्म
 से  झुक  जाना  चाहिए।  भ्रगर  हम  इन  घटनाओं
 को  बहुत  जाइट  बे  में  ले  रहे  हैं,  तो  मैं  कहना
 चआहूंगा  कि  हम  बहुत  बड़ी  भूल  कर  रहे  हैं।
 अगर  हम  इन  घटाओं  को  पृष्ठ  पमि  में  जायें,
 तो  हमें  कुछ  भौर  हो  चीज़  देखने  को  मिलेगी।

 झाज  इन  घटनाओं  के  कारण  जो  ज्वाला-

 मुखी  इस  देश  में  सुलग  रहा  है,  मगर  वक्‍त
 रहते  इत  सटनाभों  को  न  रोका  पबा,  श्लौर
 यह  ज्वालामुखी  इसी  तरह  सुलगता  रहा,
 तो  कही  एक  दिन  ऐसा  शाये  कि  वह
 ज्वालामुखो  फट  जाने  और  उस  को  लपेट
 में  पूरा  देश  ही  जा  जाये।

 जैसा  कि  मैंने  कहा  है,  हरिजनों  पर  कहां
 कहां  शर  कैसे  कैसे  हमले  शौर  भ्रत्याचार
 हो  रहे  हैं,  उन  की  एक  बहुत  बड़ी  लिस्ट  है।
 लेकिन  इस  समय  मैं  केवल  कुछ  सुझाव  देना
 चाहता  ह  कि  इन  घटनाओं  को  रोकने  के
 लिये  क्‍या  क्‍या  करना  चाहिए।

 मै  राजस्थान  से  चुना  ह््प्रा  हूं  भौर
 राजस्थान  में  सब  से  कम  घटताएं  घटी  है।
 जब  से  राजस्वान  में  जनता  पार्टी  की  सरकार
 बनी  है,  वहां  भ्राज  तक  कोई  शी  कत्ल  को
 बटता  नहीं  हुई  है,  भौर  उस  का  एक  कारण
 है  पिछने  कुछ  दिनों  में  राजस्थान  सरकार
 ने  जो  कार्य  किया  है,  वह  बहुत  ही  सराहनीय
 है।  रागस्थात  के  चोफ़  मिनिस्टर  साहब  से
 हिन्दुस्तान  के  इतिहास  में  पहलो  बार  यह  काम
 किया  कि  एक  हरिजन  को  झपना  होम
 मिनिस्टर  मनाया,  जिस  से  वहां  के  लोगों  का
 जतोबल  कंबा  हुमा  शौर  बने  हुए  तगा  पिछड़े
 हुए  लोगों  ने  महसूस  किया  कि  हमारा  भ्रादमी
 झाज  होम  मिनिस्टर  बना  है।  धौर  जो  दूसरे
 लोग  थे  उन  लोगों  को  कुछ  भय  हुआ  कि  नहीं,

 446

 ब  सम्पत  राम  हैं।  तो  मेरा  यह  सुझाव
 है  कि  हर  राज्य  के  अंदर  झगर  चीफ़  मिनिस्टर
 ऊंची  जाति  का  है  तो  होम  मिनिस्टर  शेड्यूल्ड
 कास्ट  का  होता  चाहिये,  अगर  कलेक्टर
 शुह॒पूल्ड  कास्ट  का  है  तो  डिप्टी  कलेक्टर  ऊंची
 जाति  का  होना  चाहिए,  दारोगा  भ्रगर  ऊंची
 जाति  का  है  लो  शेड्पूल्ड  कास्ट  या  केड्बूल्ड
 ट्राइब्डल  का  भादमी  बब-इंस्पैक्टर  जरूर
 होना  चाहिए।

 पुलिस  के  अंदर  या  अदालतों  में  जो  मामले
 जाते  है  उत  मे  जातियों  का  कोई  हवाला  न
 हो  जब  आदसी  अदालत  में  या  कहीं  पर
 भी  जाये  तो  उस  की  जाति  न  पूछी  जाय  प्रौर
 हरिजन  शब्द  का  प्रयोग  तुरन्त  बन्द  कर  देना
 चाहिए।  मै  पंजाब  की  गवरनंमेट  को  जो
 उन्होंने  यह  आडिनेन्स  लागू  किया  है  उस  के
 लिए  धन्यवाद  देना  चाहता  ह  शौर  हिन्दुस्तान
 की  हुकूमत  से  दरख्वास्त  करूंगा  कि  पूरे
 देश  के  भ्रंदर  यह  चीज़  लागू  की  जाय  कि  किसी
 मी  आदमी  को  जाति  न  पूछो  जाय  |
 चाहे  स्कूल  मे  हो  या  कवहरियों  में  या  किसी
 भी  जगह  हा  उस  की  जाति  से  पूछी  जाय।
 जिस  गांव  मे  शेड्यूल्ड  कास्ट  पर  श्रत्याचार
 हो  उस  गांव  पर  सामूहिक  जुर्माना  होना
 चाहिए  और  हां  पर  जो  प्रधान  है  उस  को
 डिस्क्वालिफाई  कर  देना  चाहिए कि  वहू  जिन्दगी
 के  भ्रंदर  कमी  16  प्रधान  व  बन  सके।

 मैंने  बह  कछ  सुझाव  दिए  है  और  मैं  चाह गा
 कि  भारत  सरकार  इस  के  ऊपर  मौर  करे ।
 त  के  ऊपर  वह  भ्रमल  करे  और  देश  के  सदर
 जो  भ्रमुरक्षा  की  भावना  बढ़  रही  है  उस  को
 बढ़ने  से  रोके  1

 MR.  SPEAKER:  The  Prime  Minister.

 aft  wee  देव  (बोदर)  :  भ्रध्यक्ष  महो-
 दय,  मेरा  नाम  वहां  पर  है  भौर  बहुत  दिलों
 से  है।  मेरी  शिकायत  है  कि  मुझे  टाइम  नहीं
 दिया  गया।  कल  भी  यह  बात  कहो  गई  थी
 कि  टाठम  दिया  जायेगा.  लेकिन  नहीं  दिया
 गया।
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 MR,  SPEAKER:  We  have  given  six
 hourg  to  thig  debate.  All  the  544
 Members  cannot  get  a  chance....  (In-
 terruptions)  I  have  already  called  the
 Prime  Minister.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Mr.  Speaker,  it  is
 a  matter  of  great  pain  for  me  to  hear
 all  that  I  have  been  hearing  now  and
 to  know  what  was  spoken  in  the  first
 four  hours  when  I  could  not  be  pre-
 sent  here.—Painful  not  because  Gov-
 ernment  is  abused  or  that  Government
 ig  blamed,  but  painful  because  such
 things  should  happen  at  all  and  that
 there  should  be  occasions  for  such
 debates.  One  feels  ashamed  before
 the  worly  because  all  this  news  goes
 to  the  whole  world.  It  is  not  at  all  a
 matier  of  statistics  in  my  view.  But
 statistics  have  been  given  because  that
 is  how  they  were  provocatively  cited.
 There  should  be  no  provocation,  I  do
 agree.  But  after  all,  those  who  are  in
 charge  of  Government  are  also  human
 and  if  they  are  attacked  persistently
 without  any  fault,  they  are  bound  to
 feel  sore  about  it.  Why  is  it  not
 understood  by  my  friends  who  also
 have  a  feeling  of  legitimate  soreness.
 But  ]  do  not  want  to  dwell  long  on  it.

 I  see  the  hon.  Leader  of  the  Opposi-
 tion.  who  spoke  and  found  fault  with
 what  I  had  written  to  him  in  this  mat-
 ter  has  gone  away,  may  have  gone
 away  for  some  work,  but  it  would  have
 been  better  if  he  had  been  here.

 SHRI  K.  GOPAL  (Karur):  Actually
 he  wanted  to  be  here.  But  he  has
 some  other  work.

 SHRI  MORARJI  DESAI:  Then  he
 should  not  have  spoken.

 SHRI  K.  GOPAL;  He  has  some  other
 work,

 AN  HON.  MEMBER:  Why  is  the
 Home  Minister  not  here?

 SHRI  MORARJI  DESAI:  I  am  here
 for  the  Home  Minister.  The  Home
 Minister  is  not  here  because  it  is  not
 that  the  Home  Minister  does  not  want
 to  be  here.  but  it  is  painful  to  hear
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 things  which  are  being  said  and  une
 does  not  want  to  get  provoked,  I  am
 here  and  I  have  said  that  I  will  reply
 to  it.  Ag  it  is  a  censure  against  the
 Home  Minister,  it  is  a  censure  against
 me.  I  cannot  hold  the  Home  Minister
 more  responsible  for  it  than  I  hold
 myself  or  the  Government.  But  it  is
 a  matter  which  must  be  considere|  not
 in  anger  but  in  a  more  quite  atmos-
 phere  than  we  are  doing.  That  Is
 what  I  would  like  to  plead,  if  I  may
 say  so.  When  the  Leader  of  the  Oppo-
 sition  said  that  I  had  written  to  him
 that  this  is  a  national  question,  not  a
 political  question,  he  felt  angry  about
 it  and  wrote  to  me  that  it  is  no  use
 writing  to  me.  That  is  what  he  re-
 peated  here.  He  gives  me  a  compli-
 ment  which  I  believe  he  does  mean.
 But  if  that  is  the  way  of  giving  a
 compliment,  it  would  be  better  not  to
 give  the  compliment.  What  did  I  say
 to  him?  I  have  said  everything  to
 which  he  had  referred.  In  my  letter,

 I  said  to  him  “I  am  very  sorry  that
 this  should  happen,  it  is  a  shame  for
 all  of  us.  These  are  national  things
 and  it  does  not  relate  to  only  one  party
 or  another,  and  we  have  got  to  exert
 for  it.’  But  when  you  send  teams
 only  to  the  areas  where  there  are
 Janata  Party  Governments  and  you  do
 not  send  teams  to  the  areas  where
 your  people  are  running  the  State
 Governments,  what  am  I  to  consider?
 It  ig  nog  a  matter  which  refers  to
 only  one  State.  It  is  a  blot  on  the
 whole  of  India.  In  all  parts  this  75
 happening,  not  happening  now,  it  has
 been  happening  for  many  many  years.
 But  that  is  no  justification  for  its
 continuance,  I  do  grant.:  But  is  it
 imagined  that  we  can  solve  this  pro-
 blem  by  blaming  those  who  cannot  be
 blamed  for  it  or  by  criticising  Gov-
 ernment  which  is  earnest  about  its
 solution?  If  that  helps,  I  have  no
 objection  if  this  Government  disap-
 pears.  IJ  want  you  to  know  this.  It
 was  suggested  that  J  should  have  gone
 on  hunger  strike.  If  he  convinces  me
 that  my  going  on  hunger  strike  and
 giving  up  my  life  will  solve  this  pro-
 blem,  I'am  prepared  to  do  it  tomor-
 row,  rm
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 SHRI  ए  M.  STEPHEN:  You  have
 misunderstood  me.  I  was  only  saving
 that  I  felt  proud  when  I  read  that  you
 made  that  statement.  Not  that  I  want
 him  to  go  on  hunger  strike.  Let  us
 not  put  it  out  of  context.  I  was  real-
 ly  féeling  proud  when  he  said  that  and
 when  he  felt  so  much.  I  said  that  I
 felt  proud  about  it.

 SHRI  MORARJI  DESAI:  No.  It  is
 not  my  hon.  friend  who  says  that.
 There  are  others  also  who  say  that.  |
 am  not  referring  merely  to  him

 SHRI  C.  M.  STEPHEN  I  am  sorry.

 SHRI  MORARJI  DESAI:  But  there
 are  some  suggestions  by  some  people.
 I  would  be  prepared  to  do  it  tomorrow
 if  my  hon.  friends  in  the  Opposition
 think  that  that  will  help,  that  it  will
 remove  the  evil;  I  will  do  it  tomorrow
 and  disappear  and  I  will  consider  my-
 self  obliged  to  Government  and  the
 country  that  I  have  been  able  to
 utilise  my  life  for  thig  purpose.

 May  I  say,  Sir,  that  I  understand
 the  feelings  of  pain  and  anguish  of
 my  own  collegues  who  are  Harijans
 because  they  feel  the  pain  which  I
 do  not?  But  that  does  not  mean  that
 they  should  rub  it  on  me.  This  is  all
 that  I  plead  with  them.  After  all,
 am  I  responsible?  Is  my  colleague
 the  Home  Minister,  responsible  for
 it?  I  do  not  know  why  we  are  blam-
 ed  for  it  Yes,  we  have  not  been
 able  to  remove  this  scourge  within
 one  year  of  office.  And  there  are
 incidents  taking  place.  Whether  they
 are  more  now  or  they  are  less  now
 is  not  a  consideration  which  weighs
 with  me.  I  have  said  80  often  that
 even  if  there  is  one  incident,  I  will
 feel  ashamed  about  it.  This  is  a
 canker  which  has  eaten  into  our  vitals
 T  have  even  said  that  it  is  because  of
 these  sins  of  our  society,  of  our  people
 in  thig  country,  that  we  have  been
 suffering  for  all  these  centuries.  We
 had  lost  our  freedom  and  we  are  suf-
 fering  even  today  because  we  are  not
 able  to  wipe  out  this  blot  here.  That
 is  my  feeling  in  this  matter  and  I  be-
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 Jieve  that  is  the  feeling  of  all]  my
 colleagues.  We  have  been  taking
 steps,  wherever  this  happens,  to  bring
 the  criminalg  to  book,  because  i  call
 them  criminals  who  do  these  things,
 and  see  that  they  are  brought  to  book
 very  thoroughly.  But  I  cannot  claim
 that  Government  machinery  has  be-
 come  very  efficient  yet.  Am  I  to
 blame  for  that  inefficiency?  I  do  not
 want  to  blame  anybody.  Why  have
 I  to  do  that  and  provoke  more  attacks
 or  more  criticism  for  nothing?  That
 does  not  solve  this  problem.  I  do  not
 say  that  those  who  preceded  ug  in
 Government  were  callous  to  it.  I
 cannot  say  that.  They  had  their  own
 limitations,  but  they  expect  that  our
 limitations  should  not  be  there,  That
 is  why  I  say,  this  is  being  utilised  as
 a  political  stick  with  which  they  seek
 to  beat  Janata  Government  which  is
 not  fair  at  all,  which  is  not  right.  It
 does  not  solve  the  problem.  it  bedevils
 it  further.  And  that  is  why  I  am
 saying  please  do  not  give  any  political
 turn,  to  it.  We  should  sit  down  to-
 gether,  not  in  a  big  conference,  but
 in  a  small  group;  for  in  a  big  Confe-
 rence,  the  same  things  will  be  repeat-
 ed  Will  that  solve  the  problem?  Let
 us  sit  down.  a  few  of  us,  and  go  into
 it  very  thoroughly  and  take  proper
 steps.  But  that  requires  a  calmer
 atmosphere,  and  that  requires  willing-
 ness  for  it.  But  if  it  is  sought  to  be
 said  that  all  these  incidents  are  due
 to  this  Government,  or  that  this  Gov-
 ernment  is  lax  about  it,  how  am  I
 encouraged  to  call  such  a  conference?
 Because  they  will  again  utilize  that
 opportunity  for  their  purpose.  That
 is  my  fear.  I  may  be  wrong,  but  7
 am  human  and  so  are  my  hon.  friends
 human;  but  why  should  they  assume
 that  I  am  not  human?  Why  should
 they  assume  that  my  colleagues  are
 not  human?

 One  of  my  friends  even  said  that
 there  should  be  a  separate  State.
 How  can  that  be,  but  that  is  not  go-
 ing  to  benefit,  (Interruptions)  That
 does  not.  Whether  he  does  suffer  or
 not,  he  feels  it  more,  because  he  be-
 longs  to  that  sect.  I  can  understand
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 his  bitterness,  but  will  that  bitterness
 solve  the  problem?  It  would  not
 solve  the  problem  The  problem  will
 be  solved  by  all  of  us  making  a  con-
 certed  effort  to  remove  it,  and  to
 suffer  for  it  That  is  what  we  ought
 to  do  I  have  offered  to  my  Hariyan
 brothers  that  if  they  offered  a  satya-
 graha,  I  am  prepared  to  join  them
 even  if  I  am  the  Prime  Minister  I
 have  offered  it  because,  I  wanted  to
 assure  them  that  I  am  willing  to  do
 anything  that  I  can  do  But  I  can-
 not  make  futile  efforts,  which  will

 not  produce  any  result  but  may  have
 mere  propaganda  value  It  is  not  a
 matter  of  propoganda,  but  of  intense
 pain  and  shame  for  all  of  us  But  it
 is  not  the  creation  of  the  present
 generation,  It  has  been  with  us  for
 hundreds  of  years,  and  it  has  gone
 on  ever  since

 Somebody  went  on  to  say  that  even
 Gandhiji  did  not  do  well  I  cannot
 understand  a  person  who  can  say  this
 Does  he  forget  that  until  Gandhiy.
 took  up  this  question  in  1915-16,  soon
 after  his  arrival  from  Africa,  there
 was  absolutely  no  feeling  in_  this
 country  agamst  it?  There  were  our
 saints,  men  of  religion  who  have  been
 crying  agamst  it  for  centuries,  and
 yet  7  had  had  no  dent  on  the  system
 at  all  It  is  only  when  Gandhiyi  took
 ३६  up  and  aroused  the  conscience  of
 the  society  that  the  dent  has  been
 made,  the  evil  has  been  attacked  and
 results  became  perceptible,  for  which
 you  will  find  no  parallel  in  any  other
 country  during  the  last  2,000  years
 But  that  is  no  satisfaction  Let  me
 say  this  there  cannot  be  any  satisfac
 tion  until  this  curse  disappears  I
 want  to  see  that  casteism  goes  Other.
 wise,  this  curse  cannot  go  And  if
 this  goes,  casteism  will  crumble
 These  are  the  two  sides  of  the  same
 coin  In  my  opinion  But  that  cannot
 be  done  by  mere  legislation  We
 have  all  to  work  for  it  It  is  because
 al]  of  us  did  not  work  as  hard  in
 Gandhyi’s  time,  and  after  it,  ag  we
 should  have  done,  that  the  evil  has
 not  yet  gone  We  are  all  responsible
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 for  at.  I  will  accept  my  share  of  res-
 ponsibihty  for  it  Whatever  I  may
 have  done,  I  have  been  attacking  it  not
 only  now,  for  many  years,  for  more
 than  40  years,  I  have  wrestled  with
 this  problem  I  have  not  hesitated,
 as  a  Minister  of  the  Government  in
 Bombay,  to  take  strong  actions
 Haran  boys  and  girls  were  not
 allowed  to  sit  in  schools  They  were
 kept  separate  They  ‘were
 not  even  given  water  from  the  same
 pots  I  took  it  up  in  the  most  turbu-
 lent  district  And  we  issued  orders
 to  close  the  schools  where  the  villag-
 ers  did  not  give  equal  status  to  the
 children  of  those  communities  I
 said  if  they  80  not  give  them  seats
 the  schools  will  be  closed  They  were
 closed  There  was  even  litigation
 But  they  did  not  succeed.  Ultimately
 they  had  to  come  round  and  the  pro-
 blem  was  solved  They  got  a  fair
 deal  there  But  we  had  to  make  that
 effort

 In  my  own  constituency,  very  near
 my  place  the  harijans  were  not  allow-
 ed  to  draw  water  from  a  well  which
 was  used  by  other  people  I  declared
 it  fo  be  a  public  well  so  that  they
 were  entitled  to  take  water  from  it
 and  gave  police  protection  Then
 the  other  people  said  “we  will  not
 take  water  from  this  well,  we  will
 have  another  well  of  our  own”.  I  said
 “you  can  have  a  well,  if  you  want,
 but  these  people  will  take  water  from
 this  well’  Then  they  gave  up,  be-
 cauge  that  was  the  best  well  and
 they  all  began  to  take  water  from
 it

 I  do  not  say  this  in  order  to  show
 merely  my  earnestness  I  am  only
 saying  that  in  spite  of  taking  many
 such  steps  I  must  admit,  I  have  not
 succeeded  as  well,  as  I  want  to
 sueceed  in  this  matter  and  I  feel  it
 intensely  But  what  is  one  to  do”
 One  has  got  to  persist  in  it

 When  it  is  said  it  will  be  taken  to
 the  UNO,  is  there  a  sense  of  propor-
 tion?  Can  we  be  compared  to  Africa?
 Is  Government  encouraging  these
 things  anywhere?  Is  not  Governmert
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 taking  steps  to  prevent  it?  Yes,  I
 must  say,  that  we  have  not  been  able
 to  devise  measures  which  would  stop
 the  occurrence  of  these  things.

 SHRI  T.  BALAKRISHNIAH  (Tiru-
 pathi):  May  I  ask  for  a  clarification?
 (Interruptions)

 SHRI  C.  M.  STEPHEN:  Sir,  why
 are  they  shouting?  ‘You  are  here  to
 regulate  the  proceedings.  I  do  not
 understand  these  things..  (Inter-
 ruptions)  What  is  this?

 DR.  HENRY  AUSTIN  (Emakulam):
 On  an  issue  like  this,  why  do  you  want
 to  shout  him  down?  (Interruptions)

 SHRI  MORARJI  DESAI:  Do  not
 make  it  a  harijan  and  non-harijan issue.  Once  a  harijan......

 MR.  SPEAKER:  Once  questions  and
 answers  start,  it  will  go  on  endlessly.

 SHRI  T.  BALAKRISHNIAH:  oir, I  am  a  participant  in  the  debate  and 4  have  got  every  right  to  put  a  ques- tion.  I  want  definite  information  or
 answer  from  the  hon.  Prime  Minister.
 Our  hon.  Prime  Minister  has  said  that if  anywhere  it  is  found  that  the  Gov-
 etnment  is  responsible  for  these  atro-
 cities,  he  will  take  action.  But  his
 own  officers  have  said  that  they  are
 helpless  in  the  matter  of  putting  down
 the  atrocities,  because  the  people  who
 are  the  perpetrators  of  the  crime  are
 claiming  that  they  enjoy  the  sympathy and  support  of  the  Government  at  the
 top.  Tomorrow.  1  will  show  you  the
 Paper  cutting.

 SHRI  MORARJI  DESAI:  I  would
 request  my  hon.  friend  to  let  me  know
 the  names  of  those  officers.  ]  will
 dismiss  them.

 SHRI  T.  BALAKRISHNAIAE:  Cer-
 tainly.  Tomorrow  I  will  produce  it.

 SHRI  MORARJI  DESAI:  I  agree
 that  steps  have  to  he  {aken.  But  why

 does  my  hon.  friend  believe  without
 verifying  facts?  I  would  like  to  know
 one  instance  where  such  a  person  has
 been  supported  by  Government.  And
 if  any  Minister  has  supported  such  a
 person,  |  will  seg  that  the  Minister  is
 not  there.  Why  do  you  doubt  it?  So,
 that  is  not  the  question.  Nobody  has
 been  supported.  Why  are  imaginaty
 charges  being  made?  This  is  not  the
 way  at  all  But  everybody  will  not
 be  able  to  reply  ang  contain  himself
 when  he  is  under  an  attack,  even  when
 he  does  not  deserve  it.  And  if  he  loses
 he  does  not  deserve  it.  And  if  he  loses
 must  sympathise  with  him.  You  may
 smile,  you  may  laugh,  it  is  only  when
 one  suffers  one  will  realise.  These  are
 very  serious  matters  and  we  have  to
 take  them  very  seriously.

 It  was  said  that  there  should  be  a
 separate  Minister.  Will  that  ह...  it?
 व्‌  am  prepared  to  do  it  tomorrow.  It
 will  not.  We  have,  therefore,  ap-
 pointed  a  Commission  for  it,  and  that
 Commussion  will  be  open  to  all  of
 them.

 SHRI  VASANT  SATHE  (Akola):
 Make  a  Harijan  the  Home  Minister
 and  tomorrow  you  will  see  the  differ-
 ence.

 SHRI  MORARJI  DESAI:  I  have
 been  a  Home  Minister  for  more  than
 ten  years,  and  I  cannot  claim  that  I
 have  been  able  to  finish  this  matter,
 ang  I  do  not  think  I  was  considered
 an  Ordinary  Home  Minister.  So,
 please  do  not  have  any  prejudices  and
 say  that  thig  is  the  remedy  for  it.
 This  again  is  another  dig  at  the  Home
 Minister,  which  is  very  wrong.  I  must
 protest  against  it.  This  is  not  right.
 What  is  the  meaning  of  saying  these
 things?  In  such  a  situation  a  person
 will  say  something  in  self-defence.
 Then,  the  whole  question  gets  blurred
 and  only  words  remain.  That  is
 what  happens.  I  would  not  like  to  do
 that,  because  these  are  things  which
 cannot  be  Justified  on  any  account,
 whatever  happens.
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 We  have  got  to  put  our  heads  to-

 gether  and  see  how  best  we  can  finish
 thig  evil,  and  that  is  where  I  would.
 week  the  co-operation  of  all  friends.

 I  am  aware  that  my  hon.  friends
 who  have  suffered  are  bound  to  be
 bitter  about  it.  That  does  not  help,
 but  I  cannot  say  that  they  should  not
 be  bitter.  After  all,  I  cannot  feel  us
 they  feel,  I  have  to  admit  it  whatever
 my  sympathy.  Therefore,  we  must
 have  patience  with  them.  I  would
 therefore  plead  with  my  hon.  friends
 that  if  they  want  to  be  effective,  this
 is  not  the  way  we  can  deal  with  this
 Problem,  this  is  not  the  way  we  can
 solve  it,  If  they  want  to  try  to  remove
 the  Janata  Party  from  Government,
 they  will  be  the  first  victimg  if  the
 Janata  Party  Government  goes,  let
 them  understand.  It  will  not  benefit
 Harijans.  It  is  not  a  question  of
 Government  or  party.  It  ig  a  question
 of  the  health  of  the  nation,  its  honour
 and  its  self-respect.  I  believe  that  if
 the  self-respect  of  even  one  person  is
 hurt  by  me.  I  am  not  fit  to  serve  any-
 body.  This  is  what  I  hold  and  believe.
 And  here  it  is  not  only  self-respect
 which  is  wounded,  but  the  very  exis-
 tence  is  at  stake.  Therefore,  if  peo-
 Ple  feel  angry,  we  have  to  bear  their
 attacks  and  find  out  ways  and  means
 to  see  that  we  do  not  allow  such
 things  to  happen  but  we  stop  them
 altogether.

 There  are  two  ways  of  doing  it.
 One  is  taking  strong  action  against
 those  who  commit  these  crimes.
 Another  is,  for  us  to  combine
 in  those  areas  where  these  things
 happen  to  give  strength  io  them  and
 Toot  out  the  evil  in  a  nonviolent  way
 as  Gandhiji  taught  us.  That  would
 give  them  more  courage.

 It  is  said  that  when  the  Janata
 Party  Government  came,  those  pec-
 ple  felt  encouraged  to  do  these  things
 and  that  is  why  they  are  doing  them.
 Does  that  not  mean  a  political  use  of
 it?  Have  we  asked  them  to  do  these
 things  or  are  we  conniving  at  them?
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 Land  was  given,  but  given  without
 proper  precautions.  That  is  a  thing
 about  which  I  have  written  to  ail
 the  Chief  Ministers...

 SHRI  SHANKAR  DEV  (Bidar):  I.
 am  sorry.  Lands  have  been  allotted,
 definitely  legally  allotted  and  they
 were  snatched  away.  Ig  he  prepared
 to  dismiss  the  Minister  who  has  in-
 sulted  all  the  scheduled  castes  and
 scheduled  tribes  by  saying  that  only
 one  per  cent  of  atrocities  have  been
 committed?  This  is  a  great  insult  and
 We  are  not  going  to  tolerate  it.

 SHRI  MORARJI  DESAI:  May  I  say
 that  instead  of  helping  the  process,
 it  ig  halting  the  process?  It  ig  not
 going  to  help  anybody.  What  have  I
 said?  I  have  said  that  I  have  written
 to  the  Chief  Ministers  that  even  if
 there  are  cases  in  which  lands  have
 been  given  in  a  wrong  manner  or
 should  not  have  been  given  to  them..

 SHRI  SHANKAR  DEV:  He  must  be
 dismissed.

 SHRI  MORARJI  DESAI:  One  can
 get  mad  with  pain  and  sorrow  but  that
 does  not  help  the  pain  and  sorrow.
 Why  get  mad?  That  is  what  I  am
 pleading.  What  1  said  was  that  even
 in  such  cases,  they  should  not  be
 vacated  from  the  lands  until  fhey  are
 given  other  lands  which  is  suitable  and
 which  is  good  for  them—not  merely
 any  land  to  be  given,  that  I  have  said.
 IT  have  also  said  that  nobody  should
 he  allowed  to  take  away  the  land  by
 force  whatever  may  be  the  reason,
 from  them  and  they  should  be  imme-
 diately  dealt  with,  I  am  trying  to
 keep  track  of  such  incidents  and  get
 reports.  Ultimately,  one  has  to  see
 how  best  it  can  be  done  by  them.  I.
 cannot  dictate  to  people.  I  do  not  want
 {o  be  a  dictator.

 SHRI  C.  M.  STEPHEN:  He  is  evad-
 ing.  We  expect  something  else  from
 the.  Prime  Minister.

 SHRI  MORARJI  DESAT:  Is  this  not
 politiking?  I  am  saying  that  steps  have
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 to  be  taken.  There  are  two  kinds  of
 steps  and  Iam  describing  them  and
 still  my  hon.  friend,  gets  the  impres-
 sion  that  I  am  evading  the  issue.  Why
 have  I  to  evade  this  issue?  Is  this  not
 politiking?

 SHRI  C.  M.  STEPHEN  It  this  is
 politiking,  there  is  going  to  %e  politik-
 ing.

 SHRI  MORARJI  DESAI:  My  hon.
 friend  can  go  on  politiking  I  have  no
 objection  to  it.  I  still  scek  his  coope-
 ration,

 SHRI  C.  M.
 there.

 STEPHEN,  That  38

 SHRI  MORARJI  DESAI:  |  know
 what  is  there.  You  are  telling  me  this.
 l  have  far  more  experience  than  you
 have  of  public  life.  Therefore,  I  under-
 stand  these  things.  But  why  get  ex-
 elted  like  this?

 SHRI  C.  M.  STEPHEN  Why  do  you
 call  it  politiking?

 SHRI  MORARJI  DESAI:  I  cannot
 mince  words  in  these  matters.  I  cen
 do  that  with  my  Harian  friends  but
 not  with  you..  .I  will  bear  whatever
 they  tell  me  but  I  would  not  take  it
 from  you.

 SHRI  C.  M.  STEPHEN.  I  do  not
 expect  any  concession  from  you.

 SHRI  MORARJI  DESAI;  Let  uv  be
 as  clear  as  possible.  I  would  be  glad
 if  it  could  be  cleared.  I  have  no  ob-
 jection  {o  it.  There  is  no  question  of
 any  concession  to  anybody.  Why  does
 he  talk  like  that?  (Interruptiony)  I
 will  deal  with  it;  you  need  not  bother.
 But  I  did  say  that  ‘wherever  it  has
 happened,  strong  action  should  be
 taken  and  the  officer  responsible  for
 negligence  should  be  suspended  and
 disciplinary  action  should  be  taken
 against  him  to  remove  him,  I  have
 also  said  that  this  applies  to  officers  in
 whose  charge  this  happens.

 SHRI  SHANKAR  DEV:  The  Minis-
 ter  must  resign.

 SHRI  MORARJI  DESAI  Minister
 cannot  resign  for  the  fault  of  officers.
 Then  every  Minister  will  have  to  re-
 sign  every  day,  Even  if  my  hon.  friend
 becomes  the  Minister,  he  will  not  last
 a  day.  This  is  what  will  happen.
 Therefore,  why  make  a_  proposition
 which  ig  impossible?

 So  we  must  strengthen  them  and
 see  that  they  do  not  suffer  particular
 harassment  in  the  villages.  In  several
 places,  they  are  depending  on  the
 whole  village  population  for  their  liv-
 ing.  Therefore,  they  do  not  allow  them
 {o  do  anything.  We  should  see  that
 they  do  not  have  to  do  that  and  see
 that  they  stand  up  for  their  rights  in
 a  non-violent  manner,  If  violence
 comes  in,  it  is  not  going  to  benefit  any-
 body.  I  do  not  know  if  violence  would
 sulve  the  problem.  It  is  so  bad.  It  has
 to  be  solved.  But  I  do  feel  that  vio-
 lence  will  not  solve  the  problem.  So,  we
 have  to  take  all  steps  necessary  to  see
 that  this  ends  as  soon  ag  possible.

 I  seek  the  cooperation  of  my  friends
 {here  Any  suggestions  that  they
 would  wish  to  make,  I  will  give  them
 respeciful  consideration.  But,  ultimate-
 ly,  I  do  think  and,  I  hope  it  will  be  un-
 derstood  that  I  can  act  only  on  those
 suggestions  about  which  I  am  convinc-
 ed.  We  can  discuss  them.  I  am  pre-
 pared  to  meet  a  few  friends  on  this
 matter,  It  is  not  a  question  of  the
 Government  or  the  Opposition.  This  is
 a  matter  for  all  of  us.  We  have,  there-
 tore,  to  meet  and  see  that  we  find  prac-
 tical  solutiong  for  this  problem.

 I  seek  the  cooperation  of  all  my
 friends  When  I  said  that  a  political
 advantage  is  sought  to  be  taken,  I  feel
 that  that  does  not  help.  After  all,  it
 is  the  business  of  the  Opposition  to
 find  fault  with  me.  If  they  don’t  I  do
 not  consider  them  worth  it.  There-
 fore,  that  is  not  the  question.  The
 guestion  is  the  manner  in  which  the
 cause  is  (o  be  served.  That  is  all  my
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 plea.  I  do  not  know  why  my  good
 friend  gets  excited.  He  cannot  help
 it,  he  must  get  excited!  Let  him  not
 do  it.  It  will  injure  his  health,

 शी  बसम्त'  साठे  (अभकाला)  :  यह  जो
 झाध पौन  घंटे  का  पवचा  हुआ  है,  क्या  इस
 में  कुछ  रीएशोरेंस  निकला  है  ?  (व्यवधान)

 श्री  शाम  विलास  पासवान  (हाजीपुर)  :
 प्रध्यक्ष  महोदय,  सर्व  प्रथम  मैं  विरोधी  दल
 के  नेता  मानतीय  स्टीफ़न  साहब  शरीर  साठे

 साहब  ब्ादि  सब  लोगों  से  प्राग्रह  करूंगा  कि
 वे  यह  न  समझ  लें  कि  हम  लोगों  ने  जो  इतनी
 गर्मागर्म  बहस  की  है,  इससे  उन  लोगों  को
 कोई  लाभ  होने  वाला  है  ।  उन्होंने  तीस  साल
 तक  जो  कूड़ा-करकट  जमा  किया  है,  जो
 गन्दा  ताला  बनाया  है,  उसी  में  इन  कीड़ों
 का  जन्म  दमा  है।  उन्हीं  की  तीतियों  क ेकारण
 झ्ाज  हरिजनों  पर  अत्याचार  हा  रहे  हैं  I

 MR.  SPEAKER:  Mr.  Paswan,  let  us
 keep  a  high  level  of  the  debate.  Let
 us  not  get  into  another  controversy.

 aft  राम  बिलास  पासवान  :  मध्यक्ष

 महोदय,  मैं  मानता  हूं  कि  यह  इन  लोगों  की
 देत  है।  इसलिए  श्राप.  इन  लोगों  को  शान्त

 खे

 मैं  कहता  हूं  कि  भ्राज  कहा  गया  है  कि

 इस  को  राजनैतिक  भावना  से  न  लें।  सब  से

 बड़ा  कांड  हुमा है  बेलची  का।  उस  से  बड़ा
 कोई  कांड  पिछले  कुछ  समय  के  अंदर  नहीं

 हुआ  है।  क्या  मैं  भपने  कांग्रेस  के
 माननीथ

 साथियों  से  पूछ  सकता  हूं  कि  दिल्ली  में  बैनर
 ले  कर,  पोस्टर  दौर  पैम्फलेट  बांट  कर  शौर
 अखबारों  में  निकाल  कर  के  बेलची  कांड  का
 जो  मेन  श्रमिपुक्त  है  इन्द्रदेव  चौधरी  उस  की

 रिहाई  की  मांग  नहीं  की  गई  ?  प्रदर्शन  कर
 के  pa  मार्च  को  मांग  की  गई  कि  इन्द्र  देव

 चौधरी  को  रिहा  करो  t  श्राप  को  शर्म  नहीं
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 प्राती है  ?  .  (ध्यक्षान) .भौर  प्राप
 कहते  हैं  कि  इसको  हम  राजनैतिक  भावना
 से  नहीं  ले  रहे  हैं।  इन्द्र  देव  चौधरी की  रिहाई
 की  मांग की  गई  पटता  में  4  तारीख  को।

 इसलिये  मैं  झाप  के  माध्यम  से  कहना
 चाहता  हूं  कि  इस  को  राजनैतिक  भावता  से
 हम  न  लें  ।  यदि  कांग्रेस  के  सदस्य,  कांग्रेस
 के  हरिजन  एम  पी  आज  तक  सतर्क  रहते,
 तैयार  रहते,  जागरूक  रहते  तो  हम  लोगों  को
 यह  दिन  देखने  का  मौका  नहीं  मिलता  ।  हम
 लोग  जागरूक  हैं,  कांशस  है  प्रौर  अपनी  सरकार
 के  ऊपर  भी  सवारी  करने  के  लिए  तैयार  हैं
 इसलिए  कि  हम  लोगों  को  भी  श्राप  के  ऐसा
 दुदिन  देखते  का  मौका  न  मिले  1  माननीय
 प्रधान  मंत्री  जी  जिन  के  प्रति  हमारी  सारी
 श्रास्था  है,  उन  से  मैं  प्रार्थंता  करूंगा  लेकिन
 आप  लोगों  से  मैं  यह  निवेदन  करूंगा  कि  यह
 जनता  पार्टी  की  हुकूमत  जिस  के  माध्यम  से
 इस  देश  को  नयी  दिशा  मिलने  वाली  है,  देश
 में  परिवर्तन  होने  वाले  हैं,  इस  को  शाप  पांच
 साल  तक  घैयें  के  साथ  देखें  शौर  उस  के  बाद
 जज  करें,  उस  समय  भी  यदि  हमारी  सरकार

 कुछ  नहीं  कर  पाएगी  तो  किर  आप  नहीं
 चिल्लाइएगा,  हम  घिल्लाएंगे  ।

 मैं  ग्रपणी  सरकार  शौर  माननीय  प्रधान
 मंत्री  के  सामने  कुछ  सुझाव  रखना  चाहता  हूं
 ग्राशा  है  प्रधान  मंत्री  जी  ौर  भारत  सरकार
 उस  पर  छपान  देगी  ।  -

 पहली  बात  तो  यह  है  कि  यह  बात  सही
 है  कि  घटना  होती  है।  पटना  घट  जाना
 किसी  के  वश  की  बात  नहीं  है।  लेकिन  घटना
 घटने  के  बाद  हम  उस  पर  क्या  कार्यवाही
 करते  हैं  ?  हम  ऐसी  परिस्थिति  पैदा  करें
 कि  जिससे  घटना  च्टे  ही  नहीं  भौर  दस  के
 लिए  मैं  ने  उस  दिन  सुझाव  दिया  था  कि
 प्राज  जो  भारत  सरकार  के  सामने  लाचारी

 है,  भारत  सरकार  कहती  है  कि  हरिजनों
 जौर  आविवासियों  का  मामला,  उन  के  पर

 ऐट्रासिटीज़  का  मामला  स्टेट  का  मामला  है,
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 हम  उसमे  डायरेक्ट  इटरफंयर  नहीं  कर  सकते
 हैं,  उस  सबध  में  झाप  कानून  में  सशोधन
 कीजिए,  संविधान  मे  सशोधन  कीजिए,
 जो  नये  उपाय  खोजने  हो  वह  खोजिए  लेकिन
 स्टेट घौर  सेंटर  दोनों  की  बराबर  जिम्मेदारी
 इस  की  रहे  कि  काई  घटना  कही  हो  तो  हम
 भारत  सरकार  का  भी  पकड  सके  और  वहा
 राज्य  सरकार  को  भी  पकड़  सके।

 दूमरी  बात--बिहार  के  मुख्य  मत्री
 ने  घोषणा  की  थी,  जगजीवन  बाबू  यहा  बेठे

 हुए  है,  उन्हीं  के  समक्ष  उन्होंने  कहा  था  कि

 हमे  दो  चीज  करनी  होगी  7  पहली  चीज  यह
 कि  या  तो  जितने  गरीब  हैं  उन  को  हमे
 हथियार  देना  होगा  चौर  नहीं  तो  जितने

 पूजीपति  है  उनसे  हथियार  छीनना  होगा
 बेमेल  लडाई  नहीं  चलेगी  ।  एक  तरफ
 रायफल  और  दूसरी  तरफ  लाठी,  यह  लडाई

 नही  चलने  वाली  है।  इसलिए  मैं  यह  कहना
 चाहता  ह  फि  जिन  क्षेत्रों  मे  भी इस  तरह  की
 कठिनाई  हा,  जिन  क्षेत्रों  में  भी  हरिजनों  के
 ऊपर  श्रत्याचार  हा,  जुल्म  हो,  उन  क्षेत्रों  मे
 श्राज  श्राप  हथियार  तो  सब  को  नहीं  दे  सकते
 है,  लेकिन  कम  से  कम  जो  पूजीपति  है,  जो
 बड़े  बडे  लांग  है  उन  से  हथियार  छीन  लीजिए।
 बह  हथियार  भी  त्राइम  की,  उत्पात  करने
 की  एक  जड़  है  ।

 तीसरी  बात--हमारे  साथियों  ने
 सजेश्चन  दिया  है  कि  श्रत्याचार  करने  वाले
 की  नागरिकता  छीन  ली  जाय।  मैं  समझता

 है  कि  सरकार  का  इ  समे  कठिनाई  नहीं  होगी
 लेकिन  जो  माननीय  सदस्यों  की  भावना  है  वह
 यह  कि  उस  के  लिए  कठोर  से  कठोर  दण्ड
 का  विधान  बनाया  जाय  ।  जो  झादमी
 हरिजन  के  ऊपर  या  आदिवासियों  के  ऊपर
 झ्रत्याच।र  करता  है,  उस  की  इज्जत  के  साथ
 खिलवाड़  करता  है  उस  के  साथ  मे  कठोरता
 से  वेश  झाए  और  उस  के  लिए  स्पेशल  कानून

 बनाते  की  बात  हो  तो  स्पेशल  कानून  बनाएं  ।

 मैं  एक  बात  और  सरबार  के  सामने
 रखना  चाहता  ह।  मैने  उस  दिन  भी  कहा  था
 कि  जाति  पाति  का  जन्म  देने  वाले  ये  मन्दिर
 झौर  मठ  है  जहा  बड़े  बडे  शकराचार्य  कौर
 झाचार्य  बैठे  हुए  है।  शकराघचार्य  जैसे  लोग
 पटना  में  शझौर  दूसरी  जगह  जाकर  जातिवाद
 का  बीज  कोते  है  भोर  कहते  है  कि  यह  जादियाद
 जन्मजात  श्राधार  पर  है।  उस  के  लिए  मैं
 ने  उस  दिन  सुझाव  रखा  था  कि  एक  रेलीजस
 इस्टीच्मूशन,  धामिक  सस्थान  खोलिए  भौर
 जिस  तरह  स्कूलों  मे  पाई  होती  है  उसी
 तरह  उस  में  हरिजन  वा  भी  बच्चा  पढ़े,
 ब्राह्मण  का  भी  बच्चा  पढ़े,  राजपूत  शौर
 बनिय्रे  का  भी  भी  बच्चा  पढें  ।  जो  उस  से
 डिग्री  ले कर  निकले  वह  जा  वर  मदिर  मे
 या  भठ  में  या  जहा  भी  शक्टराचार्य  या  शौर
 जा  प्राचार्य  बनना  हा  वह  बसे  ।  कभी  कोई
 नही  कह  सकेगा  कि  यह  ब्राह्म  ०  है  या  हरिजन
 है।  बहा  वह  झ्ाचाय  बन  कर  रहेगा।  कोई
 समझेगा  नहीं  कि  क्‍या  है।  इसलिए  एक
 रलौजस  इस्टीच्यूशन  खाल  कर  के  भ्राप  ऐसा
 कोजिए  ।

 20.00  hrs,

 चौथी  बात--भ्रभा  सरकारी  नौकरी
 को  बात  हम  लाग  करते  है।  लेकिन  मैं  भारत
 सरकार  से  माग  करता  हू  कि  भाप  जीवन  के
 प्रत्येक  क्षेत्र  मे,  सरकारी  श्रर्ध-्सरकारी  या
 गेर-सरकारी  क्षेत्र  हो,  चाहे  राजनीशिफ  क्षेत्र
 हु,  भ्राथिक  क्षेत्र  हा  या  सामाजिक  क्षेत्र  हो,
 उस  में  आरक्षण  की  व्यधस्था  कीजिए  |
 आप  ने  केवल  सरकारी  नौकरियों  में  i5
 प्रतिशत  भारक्षण  दे  दिया  है  ध्रौर  उस  मे  भी
 काटा  पूरा  नही  होता  है।  उस  में  सूटेबिलिटी
 झौर  प्रनसूटेबिलिटी  का  मासला  झाता  है  t
 इसलिए  मै  भाप्रह  करूगा  कि  जीथन के  प्रत्यंक
 क्षेत्र  मे  श्राप  भ्ारक्षण  की  व्यकस्था  करे  q
 नौकरियों  के  मामले  में  श्रभी  भी  लि
 हुआ  है
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 [श्री  राम  विलास  पासवान  ]
 Tf  a  suitable  candidate  belonging

 to  the  Scheduled  Caste  or  Scheduled
 Tribe  is  not  avatlable,  then  the  va-
 cancy  will  be  de-reserved’

 प्रधान  मत्नी  जी  का  चाहिय  कि  इस  नियम
 का  तुरन्त  समाप्त  करे  ।  जब  झाप  कहत
 है  हरिजनों  मे  लाख  से  ऊपर  ग्रेजुएट  है
 लाखो  पढे-लिखे  लोग  हैं  प्रथम  श्रेणी  में  जाने
 लायक  है  तो  ऐसी  स्थिति  में  इस  प्रकार  वे
 नियम  को  रखने  का  क्‍या  मतनब  है  ”  हस
 प्रवार  के  नियम  से  श्रफसरो  को  गलत  काम
 करने  के  लिये  बल  मिलता  है  i  इस  लिये
 मेरा  प्राग्रह  है  कि  ह  स  नियम  को  तरन्त  समाप्त
 किया  जाय  1

 इसके  साथ  मेरा  भाप  से  निवेदन  है  वि
 झाप  शेड्यल्ड  कास्ट्स  और  शैडयल्ड  ट्राइब्स
 के  लिए  एक  पाच  ष  की  याजना  बनाये  झौर

 इस  प्रकार  की  व्यवस्था  करे  कि  पाच  साल
 के  बाद  इस  देश  में  कोई  भी  ऐसा  हरिजन
 का  परिचार  नही  रहेगा,  जिसम  कम  स  कम
 एक  झादमी  या  तो  सरकारी  नौकरी  में  न
 लगा  हा  या  किसी  रोजगार  में  न  लगा  हो  ।  या
 भाप  इस  प्रकार  की  याजना  शुरू  करे  ता
 हम  समझेंगे  कि  श्राप  वास्तव  में  कान्‍्त्रीट
 काम  कर  रहे  है।  आप  दस  देश  के  सार
 हरिजन'  परिधारों  की  लिस्ट  बना  तीजिय
 और  यह  व्यवस्था  कीजिये  कि  पाच  साल  वे
 अन्दर  उस  मे  से  एक  भ्रादमी  या  तो  सरकारी
 नौकरीमें  होगा  या  काई  राजगार  कर  रह
 होगा  1

 जहा  तक  प्रनुसूचित  जाति  बौर  जनजाति
 के  कमिश्तर  का  मामला  है  प्राप  दखे--कि
 कमिश्नर  की  रिपार्ट  कितने  साल  के  बाद  श्राई
 है।  में  सरकार  से  कहूंगा  कि  यह  बहुत  बड़ा
 मामला  है।  काई  चीज़  बनाई  जाती  है  ता
 उस  के  पीछे  एक  उद्देश्य  रहता  है  लेक्नि
 जब  वह  दवा  ठी  जाती  है  तो  सारा  उद्देश्य
 समाप्त  हो  जाता  है  t  arr  कोई  भी  नीति
 बनायें,  पालिसी  बनायें  प्रगर  उसका
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 कार्यान्वयन  न  हो  या  उस  का  कार्यान्वयन
 करने  वाते  टोफ  लोग  न  हो,  तो  कुंछ  भी  नहीं
 होगा।मेरा  सुझाव  है  कि  शेडयूल्ड  कोस्ट्स
 और  शेड्यूल्ड  ट्राइब्स  कमिश्नर  की  रिपोर्ट  प्रति
 ष  सदन  में  शानी  चाहिये  शौर  उस  के
 साथ  साथ  ए+4णन-टेक्न  रिपोर्ट  भी  पेश  की
 जानी  चाहिये  ।

 उसके  साथ  ही  साथ  मैं  एक  सुझाव  प्रौर
 रखना  चादगा--जहा  भी  हरिणनों  पर  इस
 प्रकार  के  जुल्म  होते  है--सभी  जगह  पुलिस
 रटेशन्ज  बने  हुए  है।  भगर  भाप  उनकी
 रिपोर्ट  ले  ता  वे  पहुंगे  कि  हमारी  क्षमता
 30  केसेज  की  है  हम  300  केसेस  कैसे  देख
 सकते  है।  जो  डबौत  है  वे  तो  जीप  पर  जति
 है  और  हम  सादत  जाते  है  तो  हम  उन
 का  भुझावबला  क्सि  प्रकार  कर  सकते  हैं  1
 उसनलिय  मरा  सुझाव  है  कि  हरिजनो  पर  जो
 भ्रत्याचार  हात  है  उन  का  मुकाबला  करने
 को  लि”  आप  स्पेशल  सेल  बना  दीजिये  |
 पाच  सात  पुलिस  स्टेगन्ज  मे  एक  सेल  बना
 द्रीजिय  जा  हरिजना  के  मामलो  की  तुरन्त
 कायवाही  कर  बौर  तुरन्त  झपनी  रिपोर्ट
 द॑  आर  कार्ट  से  जरसन्त  फैसला  हो  ।  इस  काम
 द  िय  लग  से  पुलिस  की  व्यवस्था  की
 जानी  चाहिये  1

 हमारे  साथी  श्री  हुकुम  देव  जी  ने
 प्रस्तर्जातीय  विवाह  कया  सुझाव  दिया  है  ।
 उमर  में  मेरा  सुझाव  है  कि  बड़ी  जाति  की
 जडकी  हां  बार  छाटी  जाति  का  लड़का  हो,
 उन  की  शादी  होगा,  तभी  प्नन्तर्जातीय'  विधाह
 माना  जायगा  1  झ्राज  तीची  जाति,  हरिजन,
 की  लडकी  से  ऊ"ती  जाति  के  बहुत  से  लड़के
 विवाह  कर  जत  हैं,  इसलिये  बडी  जाति  की
 लडकी  शथ्रौर  छाठी  जाति  का  लडका  विवाह
 करे  तब  उस  का  प्रन्तर्जातीय  विवाह  मान

 कुर  उन  के  लिये  प्राइ०ए०  ०एस०  झौर  पब्लिक
 सांवस  कमीशन  की  सभी  जगहों  के  लिये
 झारक्षण  किया  जाय  ny  मदि  श्राप  इन  सारी
 चीज  को  करते  हैं  तब  इस  समस्या  का  निदास
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 'हो  सकेगा।  मैं  प्रधान  मंत्री  जो  से  कहूंगा  कि

 बहू  देस  कितो  का  नहों  है,  चाहे  इंदिरा  रानी

 हों,  चाहे  गांव  को  महत  रानी,  दोनों  क ेसमान
 प्रधिकार  हैं  t

 इस  देश  में  न  कोई  रहा  है  श्लौरत  कोई
 रहेगा  ।  न  राजा  रहा  है,  न  रानी  रहेगी,
 यह  मिट्टी  है,  मिट्टी  कहानी  कहेगी  ।  इसलिये
 इस  पर  प्रमल  करने  का  निश्चय  कर  के  जाइये,
 "जनता  पार्टी  हरिजनों  के  लिये  काम  करें,
 ताकि  जाने  वाला  इतिहास  जनता  पार्टी  को
 याद  करे  और  भारत  सरकार  को  याद  करे  a

 इन  शब्दों  के  साथ  मैं  भापको  धन्यवाद
 देता  हूं,  प्रधान  मंत्री  जी  को  धन्यधाद  देता
 है  भौर  श्रपना  प्रस्ताव  वापस  लेता  हूं  ।

 MR.  SPEAKER:  Certain  amend-
 nents  to  the  motion  have  been  moved
 by  some  hon.  Members.  I  shall  put
 them  to  the  vote  of  the  House.

 SHRI  8,  P.  MANDAL  (Madhepura):
 When  the  main  motion  has  been  ‘with-
 drawn,  there  is  no  need  to  put  these  to
 the  vote  of  the  House.

 MR.  SPEAKER:  No,  the  rules  re-
 quire  these  to  be  put  to  the  vote  of  the
 House.

 Is  any  hon.  Member  pressing  any
 particular  amendment?

 SHRI  B.  P.  MANDAL:  I  seek  leave
 of  the  House  to  withdraw  my  amend-
 ment  No,  i.  4

 we

 Amendment  No.  i  was,  by  leave  with-
 drawn.

 SHRI  VINAYAK  PRASAD  YADAV
 (Saharsa):  I  seek  leave  of  the  House
 to  withdraw  my  amendment  No.  2,

 Amendment  No.  2  was,  by  leave,
 withdrawn.

 SHRI  YUVRAJ  (Katihar):  I  seek
 leave  of  the  House  to  withdraw  my
 amendment  No.  3.

 Amendment  No,  3  was,  by  leave,
 withdrawn.

 MR.  SPEAKER:  Is  Shri  Rajagopal
 Naidu  there?  He  is  not  there.  I  shall
 now  put  amendment  No.  4,  moved  by
 Shri  P.  Rajagopal  Naidu  to  the  vote  of
 the  House.

 Amendment  No.  4  was  put  and  nega-
 tived.

 SHRI  ROOP  NATH  SINGH  YADAV
 (Pratapgarh):  I  seek  leave  of  the
 House  to  withdraw  my  amendment
 No.  5.

 Amendment  No.  5  was,  by  leave
 withdrawn,

 SHRI  RAM  VILAS  PASWAN:  I
 seek  leave  of  the  House  to  withdraw
 my  motion.
 The  motion,  was,  by  leave,  with-

 drawn,
 20.6  brs,

 The  Lok  Sabha  then  adjourned  til!
 Eleven  of  the  Clock  on  Monday,  April
 10,  978/Chaitra  20,  900  (Saka).
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